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 LOK  SABHA  DEBATES

 LOK  SABHA

 Tuesday,  November  26,  968|Agraha-
 yana  5,  890  (Saka).

 The  Lok  Sabha  met  at  Eleven  of  the
 Clock

 [Mr.  SPEAKER  in  the  Chair].

 ORAL  ANSWERS  TO  QUESTIONS

 Trade  agreement  with  Lraq
 ae

 *331.  SHRI  N,  8.  LASKAR:
 SHRI  R.  BARUA:
 SHRI  B,  K.  DAS-

 CHOWDHURY:
 SHRI  HARDAYAL  DEVGUN:
 SHRI  BISHWANATH  ROY:

 SHRI  N.  K.  SANGHI:
 SHRI  R.  R,  SINGH  DEO:

 Wil!  the  Minister  of  COMMERCE
 be  pleased  to  state:

 (a)  whether  it  s  a  fact  that  India
 and  Iraq  have  signed  a  trade  agree-
 ment  in  New  Delhi  recently;

 (b)  if  so,  the  extent  to  which  the
 trade  between  the  two  countries  is
 likely  to  increase  as  a  result  of  this
 agreement;  and

 (c)  the  main  features  of  the  trade
 agreement?

 THE  MINISTER  OF  COMMERCE
 (SHRI  DINESH  SINGH):  (a)  No,
 Sir.

 (b)  The  increase  as  compared  to
 the  previous  period  of  October  967
 to  September  968  js  likely  to  be
 Rs.  2.84  crores.
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 (c)  The  main  features  of  the
 arrangement  are  that  during  the
 period  we  shall  export  goods  of  the
 value  of  £45  million  Sterling  and
 import  goods  of  the  value  of  £2.2
 million  Sterling.  Iraq’s  import  will
 include  tea,  iron  &  steel,  builder's
 hardware  and  electrical  and  engineer-
 ing  goods,  while  we  shall  import
 mainly  dates  from  Iraq.

 SHRI  N.  R.  LASKAR:  I  would  like
 to  know  whether  during  the  course
 of  the  discussions  with  the  delega-
 tion  from  Iraq  any  suggestion  has
 been  made  for  any  private  enterprise
 from  our  country  to  have  some  colla-
 boration  with  parties  in  that  country
 and,  if  so,  with  what  result.

 SHRI  DINESH  SINGH:  It  is  not
 part  of  the  trade  agreement.  Still,  we
 would  certainly  welcome  joint  colla-
 poration  in  Iraq.

 SHRI  N.  R.  LASKAR:  May  I  know
 whether  it  is  not  a  fact  that  some  of
 our  traditional  exports  like  tea  are
 falling  in  this  market?  If  so,  what
 efforts  have  been  made  to  remedy  the
 situation?

 SHRI  DINESH  SINGH:  The  export
 of  tea  has  not  been  falling;  it  has  been
 going  up.

 SHRI  BISHWANATH  ROY:  May  I
 know  whether  the  prices  of  articles  in
 the  country  would  be  affected  in  anv
 way  by  the  export  from  India  to  Iraq
 of  any  commodity?

 SHRI  DINESH  SINGH:  The  larger
 the  exports  we  have,  the  economy  of
 size  comes  into  operation  and  there
 is  every  chance  of  the  prices  coming
 down,
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 SHRI  MANUBHAI  PATEL:  It  is
 our  general  experience  that  imports
 are  more  than  exports  and  thereby
 an  imbalance  is  created.  What  has
 been  done  in  the  case  of  Iraq  to  ensure
 that  our  exports  will  also  be  tothe
 extent  of  our  imports?

 SHRI  DINESH  SINGH:  I  am  sorry,
 the  hon.  Member  did  not  listen  to
 the  answer  I  gave.  The  ratio.  between
 our  imports  and  exports  .is  1:2

 इसरायल  के  साथ  व्यापार

 he

 *332.  श्री.  कंवर  लाल  गुप्त  :
 श्री  स्वतंत्र  सिंह  कोठारी

 :

 क्या  बाणिज्य  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि ः

 (क)  क्‍या  इसरायल  के  साथ  व्यापार
 पर  कोई  प्रतिबन्ध  लागू  है;  भौर

 (ख)  यदि  हां,  तो  इसके  क्या  कारण
 हैं?

 जाणिज्य  मंत्री  (शो  दिनेश  सिह )
 (क)  जी,  नहीं

 (ख)  प्रश्न  नहीं  उठता  ।

 श्री  कंवर  लाल  गुप्त:  प्रध्यक्ष  महोदय,
 शज़रायल  एक  ऐसा  देश  है  जिस  ने  20
 पाल  में  एक  मिरैकिल  किया  है,  एँग्रीकलचर
 प्ें  भी  किया  है  जौर  स्मौल  सकने  इंडस्ट्रीज
 में  भी  किया  है.....

 के  साननीथ  सदस्य  :  एग्रेशन  में  भी

 मिरैकिल
 किया  है  yV

 oft  कंवर  लाल  गुप्त  :  झापने  दोस्त  ही
 ऐसे  घिंसे  पिंटे  रखके  हुए  हैं।  श्रेध्यक्ष  महोदय,
 एग्रीकलचर  में  भी  झाज  इज़रायल  मिरैकिल
 शकर  रहो  है  शौर  वह  कार्फ़ी  एक्सपोर्ट  कर

 रहा  हैं  भ्ौर  उसकी  उस  तकनीक  की  वजह  से
 उनका  बैसैंस  झाफ़  ट्रेड  काफ़ी  कवरेवल  हो  गया
 है  भौर  मैं  समझता  हूं  कि उनकी  उस  तकनीक
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 का  भगर  हम  बहुत  अच्छे  तरीके  से  इस्तेमाल
 करें  तो  वह  हमारे  लिए  भी  बहुत  लाभप्रद
 सिद्ध  हो  सकती  ह  खास  तोर  से  जब  हमारी
 सरकार  की  नीति  यह  है  कि  हम  मोनोपली
 को  खत्म  करना  चाहते  हैं  तो  इन  सब  बातें
 को  दृष्टि  में  रखते  हुए  क्‍या  मंत्री  महोदय  यह
 बतलायेंगे  कि  जैसे  उन  का  ट्रेड  कौंसलेट
 यहां  पर  हैं  उसी  तरीक़े  से  हम  भी  क्‍या  अपना
 वहां  इज़रायल  में  ट्रेड  कौंसलेट  रक्ब्रेंगे  ?
 मैं  जानना  चाहता  हूं  कि  क्या  इस  सम्बन्ध  में
 इजरायल  सरकार  ने  आप  से  कोई  बातचीत
 की  है,  यदि  की  है  तो  क्या  बातचीत  की  है
 और  पगर  आप  वहां  पर  नहीं  रखते  तो  क्‍यों
 नहीं  रखते  ?

 श्री  रणधोर  सिह :  मैडम  दयान  से  क्या
 आप  ने  बातचीत  की  है  ?

 श्री  कवर  लाल  गुप्त  :  आई  एन  प्राऊड
 ौफ  हट  ।

 श्री  विनेश  सिह  :  प्रध्यक्ष  महोदय,  मुझे
 कोई  सां  सौभाग्य  प्राप्त  नहीं  हुआ  जिसका
 कि  जिक्र  माननीय  सदस्यों  ने  कियो  ।  मेरी
 इस  सम्बन्ध  में  कोई  बातचीत  नहीं  हुई  है

 SHRI  HEM  BARUA:  We  are  very
 sorry  for  you.

 SHRI  KANWAR  LAL  GUPTA:  We
 feel  pity  for  you.

 SHRI  DINESH  SINGH:  I  am  touch.
 ed.  by  the  sympathy  that  is  being
 expressed.  But  so  far  as  the  question
 of  Israel's  miracle  is  concerned,  tu
 which  the  hon.  Member  has  referred,
 to  my  mind  there  is  no  miracle  in
 Israel.  What  has  happened  there  }\3
 that  there  has  been  tremendous  per
 capita  investment  which.  has  borne
 fruit,  If  we  could  have  had  that
 much  money,  to  invest  per  capita,
 maybe,  we  would  have  done  better.

 SHRI  KANWAR  LAL  GUPTA:  Sir,
 my  question  has  not  been  replied  .te.
 You  will  agree  with  me  there.
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 बैरा  सबाल  था  कि  आप  वहां  इज-
 साइल  ,  में  कोई  अपता  ट्रेड  क्ॉसलेट.  रखेंगे
 शौर  अगर  नहीं  रखेंगे  तो  क्यों  नहीं  रखेंगे
 इस  का  जवाब  मंत्री  महोदय  दें  ।

 कै  try  Aes  we  fe
 ी  दिनेश  सिह  :  हम  इस  की  प्रावश्य-

 कता  श्रनुभव  नहीं  करते  हैं  ।

 श्री  कंवर  लाज  गुप्त  :  यह  गवनेमैंट
 बोलिटिकल  रीजंस  पर  यू०  ए०  झार०  के
 साथ  दोस्ती  रखने  की  वजह  से  इजरायल  के
 साथ  दुश्मती  कर  रही  है  भौर  यहां  तक  हुप्रा
 मैडम  दयान  जिनका  कि  जिक्र  श्री  रणधीर  सिंह
 ने  किया  उन्हें  जब  वह  नई  दिल्ली  के  ऐयरड्रोम
 पर  आई  तब  ऐयरोड्ोम  पर  उन्हें  विसा
 दिया  गया  और  इस  के  लिए  हम  बहुत  प्रोटैस्ट
 करना  चाहते  हैं  ।

 मैं  माननीय  मंत्री  से  पूछना  चाहता  हूं  कि
 पिछले  दो  साल  में  उन्होंने  इजरायल  के  साथ
 कितनी  ट्रेड  की  है  श्रौर  उस  के  आंकड़े  दिये
 जायं  ।  यह  -  और  ज्यादा  प्रागे  बढ़े,
 रूस  तौर  से  कोलेबरेशन  जब  आप  अ्रमरीका
 रूस,  ईरान  या  दूसरे  देशों  के  साथ  करते  हैं
 तो  क्‍या  श्राप  इजराइल  के  साथ  भी  यह
 कोलैबरेशन  करेंगे  और  इजराइल  के  साथ
 ज्यादा  ट्रेड  बढ़ाने  के लिए  वह  क्‍या  कदम

 ,  उठा  रहे  हैं  ?

 श्री  विनेश  सिह  :  माननीय  सदस्य  ने

 राजनीतिक  बात  कही  तो  मैं  उन्हें  बतलाऊं
 कि  मैं  वाणिज्य  मंत्री  जरूर  हूं  लेकिन  सरकार
 तो  राजनैतिक  है  भौर  इस  बारे  में  हम  राज-
 नीति  से  कैसे  अपने  को  श्लग  रख  सकते  हैं.

 श्री  कंथर  लाल  गुप्त  :  पोलिटिक्ल  प्रैशर
 फ्रौम  यू०  ए०  श्रार०  |

 oe  श्री  दिनेश सिह  :  भ्रब  जहां  तक  माननीय
 सदस्य  वह  व्यापार  सम्बन्धी  भ्रांकड़े  चाहते
 थे  तो  मैं  उन्हें  भ्रायात  व  निर्यात  के  प्रांकड़े
 सन्‌  वार  दिये  देता  हूं।  सन्‌  962-63  में

 he
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 जहां  मायात  567  हजार  रुपये  का  था  वहाँ
 निर्यात  435  हजार  रुपये  का  था  और

 SHRI  RANGA:  How  many  Jakhs  of
 rupees?

 SHRI  DINESH  SINGH:  Rs.  5  lakhs.

 SHRI:  RANGA:  Why  not  make  it  so
 very  clear?

 SHRI  DINESH  SINGH:  I  did  not
 realise  that  the  hon.  Professor  would
 have  difficulty  in  understanding  hun-
 dreds  of  thousands.  Anyway,  in
 1963-64.  the  imports  were  Rs.  9.45
 lakhs  and  the  exports  Rs.  3.29  lakhs;
 in  1964-65,  imports  Rs.  44.70  lakhs  and
 exports  Rs.  11.f2  lakhs;  in  1965-66
 imports  Rs,  .6  lakhs  and  exports
 Rs,  6.96  lakhs,  in  ‘1966-67  imports
 Rs.  20.8  Jakhs  and  exports  Rs.  6.8l
 lakhs,

 श्री  कंबर  लाल  गुप्त  :  मैंने  पूछा  था
 कि  ज्यादा  बढ़ाने  के  लिये  क्‍या  कदम  उठा
 रहे  हैं  -  मेरे  सवाल  का  श्राधा  जवाब  ही
 दिया  है  मंत्री  महोदय  ने  ।

 श्री  दिनेश  लिह  :  यह  तो  यहां  के  व्या-
 पारियों  के  ऊपर  ह  ।  कुछ  खरीदना
 चाहते  हों  या  बेचना  चाहते  हों  तो  कर  सकते
 हैं।  मैंने  कहा  था  कि  कोई  रुकावट  नहीं  है  ।

 SHRI  S.  S.  KOTHARI:  I  should
 have  thought  that  the  Minister  would
 have  felt  shy  of  reading  such  petty
 figures  when  he  deals  in  crores  of
 rupees,  even  in  S.T.C.  Is  it  a  fact  that
 Israel,  from  time  to  time,  has  offered
 to  the  Government  of  India  fertilisers
 and  technical  know-how,  etc.  in  the
 flelds  of  agriculture,  irrigation,  dairy
 and  poultry  farming  and  whether  they
 have  also  made  a  beneficent  offer  that
 they  will  try  to  convert  the  Rajasthan
 arid  desert  into  a  prosperous  area
 and,  if  so,  what  has  been  the  Govern-
 ment’s  reaction  to  all  these  offers?
 Has  it  just  spurned  them  because  of
 political  cowardice  and  servility  to
 Arab  countries?
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 SHRI  DINESH  SINGH:  How  can
 I  give  one  answer  to  a  large  number
 of  propositions  which  the  hon.  Mem-
 ber  has  mentioned?  If  he  would  like
 to  have  information  from  Government
 about  any  one  of  them,  I  am  sure,  the
 Government  would  give,

 MR.  SPEAKER:  He  wants  to  know
 whether  any  offer  has  been  made  by
 Israel]  Government  to  assist  India  in
 the  development  of  trade

 SHRI  DINESH  SINGH:  I  am  not
 aware  of  any  offer  in  the  trade  field.

 tt  शशि  भूषण  :  साम्प्रदायवादियों  ने
 एशिया  की  धरती  पर  एशियन्स  को  बांटने
 के  लिये  इजरायल  को  एक  आ्राटिफिशयल
 स्टेट  बना  कर  खड़ा  किया  ।  (व्यवधान )
 मैं  मंत्री  महोदय  से  जानना  चाहता  हूं  कि  क्या
 यह  सत्य  है  कि  कुछ  इजरायली  फाइनैन्शिअर्स
 इंग्लैंड  श्रौर  योरप  तथा  दूसरे  देशों  में  बैठ
 कर  जो  दूसरी  विदेशी  कम्पनियां  माल
 सप्लाई  करती  हैं  उन  को  फाइनेन्स  करती  हैं

 ध्रौर  बहुत  सा  इजरायली  सामान  दूसरी  विदेशी
 कम्पनियों  के  द्वारा  इनडाइरेक्टली  भारत  में
 आवा  ह  ?  श्रगर  मंत्री  महोदय  को  भालम  हो
 सो  बतलायें,  भौर  झगर  नहीं  मालूम  तो  क्‍या
 वह  इस  के  बारे  में  कोई  जांच  कराने  के  लिये
 तैयार  हैं  ?

 श्री  दिनेश  सिह  :  मेरे  पास  ऐसी  कोई
 खबर  नहीं  है,  जिस  से  मैं  कुछ  बतला  सकूं  |

 SHRI  SWELL:  From  the  figures
 given  by  the  Minister,  it  would  appear
 that  we  have  an  adverse  balance  of
 trade  even  with  a  tiny  country  like
 Israel,  I  am  curious  to  know  what
 other  things  we  import  from  Israel
 and  what  other  things  we  export  to
 that  country.

 -
 SHRI  DINESH  SINGH:  It  is  a  long

 list.  If  you  wish,  I  will  read  out  some
 items.  We  export  to  Israe]  small
 amounts  of  fruits  and  vegetables;  we
 exported  sugar  once,  not  any  more;
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 we  exported  coffee  once,  not  any
 more;  we  exported  oil  cakes  once,  not
 any  more;  we  export  spices,  tobacco
 and  tobacco  manufacture;  mica  we
 exported  once,  not  any  more;  jute
 we  exported  once,  not  any  more;  we
 export  cinematograph  films  and  pre-
 cious  and  semi-precious  stones.  The
 imports  from  Israel  are  bromine,  some
 essential  vegetable  oils,  orange  oil,
 aluminium,  organic  compounds,  tex-
 tile  yarn,  art  silk  yarn  and  some  parts
 of  motor  vehicles  and  motor-cycles.

 SHRI  ANANTRAO  PATIL:  As  far
 as  the  diplomatic  relations  with  any
 country  are  concerned,  it  is  a  question
 of  foreign  policy.  But  about  having
 trade  relations,  we  should  not  have
 any  allergy  for  any  country,  When
 we  can  have  trade  relations  with
 G.D.R.,  what  is  the  harm  in  having
 closer  trade  relations  with  Israel  when
 that  country  has  made  progress  in
 agriculture  and  other  fields.  May  I
 know  the  reaction  of  the  Government
 thereto?

 SHRI  DINESH  SINGH:  I  am  un-
 able  to  understand  what  the  hon.
 Member  would  wish  me  to  say  be-
 yond  what  I  have  already  said.  There
 is  no  restriction;  he  is  free  to  en-
 courage  exports  to,  and  imports  from,
 Israel.

 SHRI  R.  K.  AMIN:  From  whatever
 way  the  Minister  is  replying  it  seems:
 that  we  are  not  taking  any  positive
 steps  in  order  to  increase  the  trade
 between  these  two  countries.  Only  in
 a  negative  way  he  says  that  he  would
 not  mind  the  trade  being  developed.
 In  view  of  the  fact  that  we  took  posi-
 tive  steps  to  develop  trade  even  with
 Russia  ang  formed  a  rupee  area,  will
 he  try  to  form  a  rupee  area  between
 Israe]  and  India  because  Israeli  peo-
 ple  are  very  keen  to  develop  trade
 with  our  country?  They  have
 opened  a  Consulate  here;  the
 wife  of  Israel’s  Defence  Minister  came
 in  order  to  encourage  ours  as  well  as
 theirs  handicrafts.  Would  he,  there-
 fore,  take  steps  to  negotiate  with
 Israe]  to  form  @  rupee  area?  Or,  if
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 such  a  suggestion  is  made  by  Israel,
 would  he  accept  it?

 SHRI  DINESH  SINGH:  I  cannot
 offhand  reply  to  hypothesis,  We  shall
 have  to  examine  whatever  proposi-
 tions  there  may  be,  So  far  as  the
 hon.  Member  is  concerned,  he  is  free
 to  export  and  import  in  free  exchange
 according  to  regulations.  There  is  no
 need  for  a  rupee  area,

 SHRI  RANGA:  In  regard  to  rupee
 exchange,  you  can  take  the  initiative.

 थ्री  यशवंत  सिह  कुशवाह  :  क्‍या  मंत्री
 महोदय  यह  बतलाने  की  कपा  करेंगे  कि  जिस
 तरह  से  भारत  सरकार  रूस  और  अमरीका
 से  युद्ध  महत्व  की  सामग्री  हासिल  करने  की
 कोशिश  करती  है  उसी  तरह  से  क्‍या  भारत
 सरकार  द्वारा  ऐसा  कोई  प्रयास  किया  गया
 कि  इजरायल  से  युद्ध  सम्बन्धी  महत्व  की
 कोई  सामग्री  हासिल  की  जाये  ?

 श्री  दिनेश  सिह  :  मैं  तो  इसके  बारे  में
 कोई  उत्तर  नहीं  दे  सकता,  लेकिन  जहाँ  तक
 मुझे  मालूम  है  इजरायल  खुद  युद्ध  की  सामग्री

 दुनिया  में  खरीद  रहा  है,  वह  हमें  क्या  देगा  ?

 SHRI  HEM  BARUA:  In  view  of
 the  fact  that  the  hon.  Minister  has
 just  now  said  that  there  are  no  res-
 trictions  on  trade  between  Israel  and
 India,  may  I  know  whether  any
 trade  delegation  has  been  sent  to
 Israel  so  far  in  order  to  explore  the
 market  there  as  we  have  done  in
 the  case  of  other  countries.

 SHRI  DINESH  SINGH:  No,
 we  have  not  felt  the  necessity.

 SHRI  R.  K.  SINHA:  जा  view  of
 the  fact.  that  the  question  of  self-
 interest  and  politics  is  brought  in  the
 discussion,  may  I  ask  the  Minister
 whether  jt  is  more  in  our  interest  to
 trade  with  Arabs  or  with  Israelis  if
 a  choice  is  forced?

 SHRI  DINESH  SINGH:  Our  trade
 with  Arab  countries  is  over  Rs.  00
 crores.  There  is  no  comparison  bet-
 ween  these  two,

 Sir;
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 SHRI  BAL  RAJ  MADHOK:  At  an
 earlier  time  the  hon.  Minister
 has  answered  to  a  question  that
 where  trade  is  concerned,  we
 do  not  allow  ideology  or  politics  to
 come  in.  May  I  know  whether  it  is
 not  a  fact  that  India  was  one  of  the
 earliest  countries  to  recognise  Jsrael
 when  it  was  brought  into  existence
 by  the  UNO,  that  Israelis  are  one  of
 the  most  ancient  people  like  ours  and
 that  in  80  many  fields  Israel  has  made
 progress  and  Israeli  goods  are  now
 selling  all  over  the  world,  particularly
 in  the  field  of  fertilisers,  in  the  field
 of  agriculture  and  in  the  field  of  small
 arms.  The  Israeli  smal]  arms  are
 considered  to  be  the  best  in  Western
 Europe  and  even  the  world.  In  view
 of  the  fact  that  we  are  yery  much
 in  need  of  fertilisers,  will  the  Govern-
 ment  of  India  take  active  steps  to  see
 that  we  get  the  assistance  of  Israel  in
 developing  our  fertiliser  industry  and
 in  getting  fertilisers  therefrom  and
 also  in  getting  small  arms,  particular-
 ly  automatic  rifles  which  are  consider-
 ed  to  be  the  best  in  the  world  and
 which  can  go  along  way  in  helping  us,
 particularly  in  view  of  the  shift  in
 the  Russian  policy.  Because  there  {es
 a  shift  in  the  Russian  policy  towards
 Pakistan,  there  is  bound  to  be  a  shift
 in  the  Arabs’  policy  towards  India.
 In  view  of  the  new  situation  that  is
 developing,  may  I  know  whether  the
 Government  of  India  will  reconsider
 its  attitude  towards  Israel  and  try  to
 have  closer  relations  with  them?

 SHRI  DINESH  SINGH:  The  hon.
 Member  has  given  me  at  the  very
 beginning  the  advice  not  to  mix  poll-
 tics  with  economics,  but  he  has  him-
 self  brought  in  only  political  factors
 in  support  of  his  argument  and,  I
 think,  he  will  appreciate  the  difficulty
 in  which  we  have  to  function  then.

 So  far  as  the  import  of  fertilisers
 is  concerned,  if  the  hon.  Member  says
 that  they  have  exportable  surplus
 which  they  can  supply  to  us  at  more
 competitive  prices  than  others,  I  shall
 be  glad  to  bring  it  to  the  notice  of

 colleague,  the  Food  and  Agricul-
 Minister.
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 ve,
 making  rifles  and  other  things
 selves,

 our-

 SHR]  HEM  BARUA:  It  is  we  who
 have  to  explore  the  possibilities
 (Interruptions).

 MR,  SPEAKER:  Next  Question
 44५
 बाढ़ों  के  कारण  रेल  सेवाओं  में  गड़बड़ी

 ,  *  334.  श्री  झोकार  लाल  बेरवा
 बमा  रेलवे  मंत्री  यह  बताने  की  क्रपा  करेंगे
 कि  :

 (क)  क्‍या  यह  सच  है  कि  जून  तथा
 घबतूबर,  1968  के  बीच  राजस्थान  और

 गुजरात  में  बाढ़  के  कारण  रेल  सेवाओं  में
 गड़बड़ी  हुई  थी;  श्रौर

 (ख)  यदि  हाँ,  तो  इसके  फलस्वरूप
 रेलवे  सम्पत्ति  को  कितनी  हानि  हुई  ?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  PARIMAL  GHOSH):  (a)  Yes,
 Sir.

 (b)  Rs,  32  lakhs  approximately.

 aft  प्रोंकार  लाल  बेरथा:  गुजरात  और
 राजस्थान  का  मैंने  पूछा  था  1  आपने
 दोनों  का  बताया  है  न  ?  यह  जो  32  लाख
 रुपया  प्रापने  बताया  है  कि  नुकसान  हुप्रा,
 बह  ट्रेवलग  के  कारण  हुभ्ा  या  टूटफूट  के
 कारण  हुमा  ?

 SHRI  PARIMAL  GHOSH:  Sir,  the
 loss  that  we  have  incurred  because  of
 the  dislocation  of  the  service  has  not
 been  properly  estimated  as  yet  but  the
 figure  that  I  am  giving  here  is  the
 loss  to  Railway  property  that  hus
 been  caused  due  to  the  breaches.

 aft  शॉकार  लाल  बेरथा  साहन  झापकी
 हक  गई  थी  ।  गाड़ियां  प्रापफी  सीधी  न
 प्राकर  लम्बे  स्ट्स  से  प्राई।  जैसे
 कड्ौदा  से  पैसेंजर  भोपाल  होते  हुए
 दिल्ली  भाई  यह  नुक्सान  परमात्मा  की
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 तरफ  से  नहीं  हुआ  था  t  लेकिन  झापने  उनसे
 डबल  कि  जया  लिया-+  क्या  यह  भी  उसी  में
 शामिल  कर  लिया  ग्रया  है,  या  ग्रह  अलग
 है  प्रौर  डबल  किराया  लेने  का  क्या  कारण
 था?

 SHRI  PARIMAL  GHOSH:  _  Sir,  “it
 is  not  a  question  of  charging  double
 rate.  Because  of  the  breaches  we  had
 ta  divert  passengers  in  circuitous
 route.  That  is  the  facility  given  to
 the  passengers  and  naturally  for  that
 extra  mileage,  we  have  to  charge  on
 mileage  basis.

 श्री  सीता  राम  केसरी  :  बिहार  में  बहुत
 भारी  बाढ़  श्राई  और  उस  बाढ़  के  कारण

 MR.  SPEAKER:  It  is  only  about
 Gujarat  and  Rajasthan,  not  Bihar.
 Otherwise  the  whole  of  India  will  be
 covered.  This  is  about  Gujarat  and
 Rajasthan,

 SHRI  MANUBHAI  PATEL:  In  south
 Gujarat  great  dislocation  has  been
 caused  during  the  last  flood.  But  it
 was  not  only  due  to  the  flood  alone.
 Every  year  it  is  a  general  scene  that
 so  many  dislocations  are  taking  place.
 I  want  to  know  whether  it  is  due  to
 wrong  Planning.  May  I  know  from
 the  Minister  whether  Government
 wi'l  investigate  into  the  matter  and
 try  to  deviate  the  whole  line  if  neces-
 sary  in  order  to  avoid  this  break  in
 the  railway  lines  every  year?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  C.  M.  POONACHA):  Sir,  in
 Gujarat  particularly  the  intensity  of
 the  flood  damage  has  been  very  much
 this  year.  For  the  last  30  years  perhaps
 we  did  not  suffer  such  a  havoc  due  to
 floods.  Actually.  the  entire  tributaries
 of  the  Narmada  and  the  other  rivers
 confluenced  and  the  whole  area  be-
 came  a  sheet  of  water.  It  was  an  un-
 precedented  flood.  As  8  matter  of
 fact.  in.  the:  normal:  conditions’  the
 water  drainage  system  is  adequate.
 But  in  an  abnormal  situation  one  can-
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 not  plan.  This  matter  is  being  kept
 in’  view  when  we  are  going  to  redo
 sdme  of  these  bridges  and  culverts.
 We  are  now  thinking  of  adding  addi-
 tional  spans  50  that  the  waterway
 provided  will  be  better  laid  and  the
 flood  conditions  may  be  better  con-
 trolled.

 SHRI  SRADHAKAR  SUPAKAR:
 Sir,  regarding  the  unusual  nature  of
 floods  in  almost  all  parts  of  India,
 will  the  Government  take  any  mea-
 sure  to  readjust  the  alignment  of  the
 railway  tracks,  bridges  and  culverts
 and  even  in  normal  lines  where  there
 are  breaches,  so  that  diversion  of  the
 trains  and  other  difficulties  do  not
 recur  in  future?

 SHRI  PARIMAL  GHOSH:  The
 normal  waterways  that  have  been
 provided  in  each  of  the  railway  em-
 bankments  re  adequate  enough  for
 the  normal  floods.

 SHRI
 enough.

 RANGA:  Not  adequate

 SHRI  PARIMAL  GHOSH:  But  be-
 cause  of  the  unprecedented  floods  that
 have  come  this  year,  we  have  to  re-
 view  some  of  the  portions  to  find  out
 whether  the  waterways  are  really
 adequate  or  not,  In  view  of  the  exa-
 mination  that  is  now  being  carried
 out  if  we  find  that  there  are  places
 where  improvements  are  necessary,
 necessary  measures  will  be  taken  in
 that  regard  in  those  places.

 श्गी  भीठालाल  मीना  :  गत  बरसात  में
 कोटा  डिवीजन  के  सवाई  माधोपुर  क्षेत्र
 में  भारी  बाढ़  क ेकारण  कुल  रेलवे  को  कितना

 नुक्सान  उठाना  पड़ा  है?  वहाँ  पर  प्रायः
 झ्रधिक  वर्षा  होती  रहती  है  वहाँ  पर

 पुलों  को  तथा  लाइन  को  दुआरा  नुक्सान  न
 हो,  इसका  कोई  स्थायी  हल  सरकार  सोच

 रही  है?  यदि  हाँ,  तो  उसका  ब्यौरा
 क्‍या  है?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  2.  M.  POONACHA):  I  think  it

 was  about  Rs.  8  to  20  lakhs  w  that
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 perticular  sector  including  one  other
 branch  line  in  thet  ‘area.  These  floods
 were  most.  unexpected.  The  Ghagger
 river  for  some  reasons  is  now  flooding
 up.  That  matter  is  now  being  studied
 by  the  Irrigation  Ministry  separately.
 The  Ghaggar  which  was  practically  2
 dry  river  is  now  having  increased
 floods.  This  matter  is  under  study  by
 the  Irrigation  Ministry,  and  on  their
 advice  whatever  needs  to  be  done  for
 the  railway  track  will  be  done.

 sf  सीठालाल  मौता  :  मंत्री  महोदय
 को  भालूम  ही  नहीं  है  कि  धग्बर  तदी  वहां
 नहीं  है  ।  बहाँ  पर  झाम  तौर  पर  भारी
 बरसात  होती  है  शौर  नुक्सान  भी  वहां  भारी
 होता  है  ।  उसका  कोई  स्थायी  हल  प्राप
 निकालने  जा  रहे  हैं,  यह  मैंने  पूछा  था  ।

 भी  Mo  मु०  पुनाला  :  प्रापने  राजस्थान
 के  बारे  में  पूछा  था  tv

 श्री  मोठालाल  मीना  :  कोटा  डिविजन
 का  मैंने  नाम  लिया  था  t

 SHRI  RANGA:  I  think  the  railways
 have  got  a  research  section  to  look
 into  these  things  constantly  in  the
 light  of  experience.  But  from  what
 my  hon.  friends  from  Gujarat,  Orissa
 as  well  as  Rajasthan,  have  said,  it  is
 clear  that  these  floods  are  happening
 every  year;  and  they  are  not  a  new
 thing.  The  destruction  of  railway
 property  is  also  not  a  new  thing.  The
 inadequacy  of  the  culverts  and  bridges
 has  been  noticed  several  times.  Would
 the  hon.  Minister  see  to  it  that  the
 research  section  in  the  railways  will
 be  co-ordinated  with  the  research
 section  of  the  Irrigation  Ministry  so
 as  to  see  that  in  regard  to  all  railway
 lines  whatever  changes  have  got  to  be
 made  are  made  in  order  to  avoid  the
 dislocation  that  we  are  obliged  from
 year  to  year?

 SHRI  0.  M.  POONACHA:  This
 suggestion  will  be  kept  in  view  and
 we  shall  take  necessary  action  in  that
 regard.
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 Railway  Catering  Department

 *335.  SHRI  YAJINA  DAIT
 SHARMA:  Will  the  Minister  of
 RAILWAYS  be  pleased  to  state:

 (a)  whether  Government’s  attention
 has  been  drawn  to  the  deterioration
 in  the  quality  of  food  served  by  the
 various  units  of  the  Railway  Catering
 Department;  and

 (b)  if  so,  the  steps  taken  to  improve
 the  situation?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  RAILWAYS  (SHRI
 PARIMAL  GHOSH):  (a)  Complaints
 in  regard  to  the  quality  of  food  served
 by  units  of  the  Railway  Catering
 Department  are  sometimes  made,  but
 there  are  no  indications  that  the  qua-
 lity  has  deteriorated  recently,  or  dur-
 ing  the  past  few  years.

 (b)  Railway  administrations  have
 been  striving,  and  continue  to  strive,
 to  improve  the  quality  of  food  served
 to  the  public.  Some  of  the  steps
 taken  are:  maintaining  effective  super-
 vision  to  ensure  purchase  and  supply
 of  good  quality  of  materials,  laying
 down  of  proper  recipes,  employment
 of  competent  cooks,  training  of  cater-
 ing  staff  in  the  Institute  of  Catering
 Technology  and  Applied  Nutrition,
 Bombay,  at  departmentally  run  hotels
 at  Aurangabad,  Ranchi  and  Puri,  and
 at  other  selected  departmental  cater-
 {ng  units  and  surprise  inspections  of
 catering  units  by  officers  and  ins-
 pectors.

 शी  यज्नदस  हार्मा  :  मंत्री  महोदय  इस
 बात  को  जानते  हैं  कि  जब  से  सरकार  ने
 केटरिंग  के  काम  को  भपने  हाय  में  लिया  है
 तब  से  सवारियों  को  ज्ञो  भोजन  का  स्तर  है,
 बह  घटिया  मिल  रहा  है  शौर  उसके  साथ
 साथ  सेवा  में  भी  बहुत  बड़ी  गैर  जिम्मेदारी
 झौर  प्रसावधानी  बरती  जा  रही  है  ।
 लोग  भझाडेर  बुक  कराते  हैं  लेकिन  उन  के  ऊपर
 उनको  खाना  नहीं  मिलता  है  ।  कितनी

 ही  बार  मैंने  भी  शिकायत  की  है।  खाने
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 का  स्तर  भ्रत्यन्त  घटिया  है  1  यहाँ  तक  कि
 पानी  भी  कितने  ही  स्थानों  पर  नहीं  दिया
 जाता  है  7  जब  यह  शिकायत  बारबार  हो
 रही  है  तो  इस  स्थिति  के  भ्रन्दर  मैं  जानना
 चाहता  हूं  कि  यह  जो  खानपान  विभाग  रेलवे
 का  है  यह  कितने  घाटे  में  जा  रहा  है  ?  प्राइवेट
 काँट्रेक्टर्ज  इसके  झन्दर  मुनाफा  भी  लेते  थे
 झौर  श्रच्छी  सर्विस  भी  देते  थे  ।  मैं  जानना
 चाहता  हूं  कि  सरकार  इस  स्थिति  के  श्न्दर
 कुछ  बदल  लाने  का  प्रयत्न  करेगी  ?

 SHRI  PARIMAL  GHOSH:  The  ori-
 gin  of  the  departmental  catering  was
 mainly  the  complaints  that  we  were
 receiving  about  the  private  con-
 tractors,  Though  this  was  not  a  line  of
 activity  connected  with  railway  work-
 ing,  yet  the  railways  had  undertaken
 the  work  of  departmental  catering
 with  the  object  of  giving  better
 service  to  the  public.  As  regards  the
 complaint  which  the  hon.  Member  has
 made,  I  would  submit  that  after  all
 we  are  catering  to  different  sorts  of
 people  and  to  a  number  of  people,  and
 the  taste  differs  from  individual  to
 individual.  Normally  it  is  expected
 that  we  do  receive  some  complaints,
 but  they  are  mainly  in  regard  to  the
 quality  of  the  cereal  supplied.  But  the
 railways  do  not  have  any  direct  con-
 tro]  on  that,  because  we  have  to
 receive  the  supplies  of  rice,  wheat  etc.
 from  the  civil  authorities.  The  com-
 plaints  are  mostly  based  on  the  qua-
 lity  of  rice  and  chapattis.  In  spite  of
 that,  we  are  trying  our  best  to  improve
 the  quality  of  the  food.  It  will  be
 our  endeavour  to  see  that  the  service
 that  we  render  is  improved  a_  great
 deal.

 SHRI  S.  M.  BANERJEE:  You  must
 taste  it,  Sir.  It  should  be  laid  on  the
 Table  of  the  House.

 श्री  पशदत्त  हार्मा  :  मंत्री  महोदय  ने
 बताया  है  कि  केवल  वहाँ  पर  परोसे  जाने
 बाले  झन्नों,  सीरियल्ज,  के  बारे में शिकायत,  है
 हालाँकि  मैंने  पामी  के  बारे  में  भी  कहा  है  कि
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 यह  गदला  भौर  मिट्टी  मिला  ह्प्रा  दिया  जाता
 है।  पीछे  संसदू-सदस्यों  की  एक  कमेटी  बनाई
 गई  थी,  ताकि  वह  खान-पान  विभाग  की
 जाँच  करे  शौर  जस  के  सुधार  के  निमित्त
 कुछ  सुझाव  दें  t  मैं  यह  जानना  चाहता  हूं  कि
 उस  कमेटी  ने  जो  सुझाव  दिये,  क्‍या  रेलवे
 विभाग  ने  उन  को  लागू  करने  की  चेष्टा  को;
 यदि  हाँ,  तो  बया  उस  के  कुछ  भ्ग्छे  परिणाम
 निकले  हैं  t

 SHRI  PARIMAL  GHOSH:  Recently,
 a  committee  of  Four  Members  of
 Parliament  was  formed.  They  have
 gone  into  the  details  of  departmental
 catering  as  well  as  catering  by  con-
 tractors,  and  they  had  suggested  some
 remedies,  and  certain  remedial  mea-
 sures  have  been  adopted  by  the  Rail-
 way  Board  and  they  are  being  imple-
 mented  gradually.

 As  far  as  the  earnings  from  depart-
 mental  catering  are  concerned,  it  ls  a
 fact  that  departmental  catering  was
 losing  to  a  very  great  extent  for  a
 long  time.  But  now  we  have  turned
 the  corner  and  last  year  we  had
 earned  a  little  profit,  and  this  year
 we  expect  a  much  bigger  profit  from
 departmental  catering.

 MR.  SPEAKER:  At  the  cost  of  the
 quality.

 tt  मृत्यंजप  प्रवाद  :  मंत्री  महोदय  ने

 कहा  है  कि  रेलवे  विभाग  दूसरों  से  प्रन्न
 खरीदता  है।  मैं  समझता  हूं  कि  वह  कागज
 भी  दूसरों  से  खरीदता  है।  यह  देखा  गया  है
 कि  रेलव  विभाग  द्वारा  काग़ज  के  डिब्बों  में
 गीला  खाना  भी  दिया  जाता  है।  मैं  यह  जानना
 चाहता  हूं  कि  क्‍या  रेलवे  विभाग  ने  हमेशा  के
 लिये  कुछ  ट्रेनों  में  बाली  का  प्रयोग  बन्द
 कर  दिया  है,  झथवा  थोड़  दिनों  के  लिए
 ही  पैकेट्स  में  खाना  देने  की  व्यवस्था  की
 है।  भाज  दाल,  रसेदार,  शोरबदार  तरकारी
 शौर  दही  भ्रादि  गीला  खाना  पैकेट्स  में  खाता
 'पड़ता  है।  मैं  स्पष्ट  रूप  से  यह  जानना  चाहता

 हैं  कि  क्‍या  संत्री  महोदय  ने  कभी  एक  पैकेट
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 ले  कर  खुद  खाकर  देखा  है  कि  वह  खाया  था
 सकता  है  या  नहीं।

 SHRI  PARIMAL  GHOSH:  As  an
 experimental  measure,  we  have  tried
 in  some  of  the  zones  to  serve  food  in
 packets.  Particularly  on  the  Southern
 Railway,  we  are  now  serving  sambhar
 bhath  and  dhahi  bhath  in  packets  and
 it  has  become  very  popular  there.

 I  am  very  sorry  to  hear  that  the
 hon.  Member  had  the  occasion  to  get
 a  packet  which  was  cold.  But  I  can
 assure  him  that  we  are  trying  our  best
 to  see  that  these  things  do  not  happen.

 at  मृत्यंज  प्रताव :  प्रध्यक्ष  महोदय,
 मेरे  प्रश्न  फा  उत्तर  नों  दिया  गया  हैं
 क्या  मंत्री  महोदय  ने  सेंट्रल  रेलवे  में  एक
 बार  भी  पैकेट  का  खाना  चला  है  ?

 MR.  SPEAKER:  He  has  promised
 to  give  the  hon.  Member  good  food.
 Now,  Shri  K.  Lakkappa.

 SHRI  K.  LAKKAPPA:  The  com-
 plaint  about  the  deteriorating  situa-
 tion  in  regard  to  catering  on  the  rail-
 ways  is  not  a  thing  which  is  made
 only  now,  but  it  has  been  there  ever
 since  the  inception  of  the  railways  in
 India  under  the  Congress  rule.  Since
 there  are  a  number  of  complaints  in
 this  behalf,  and  the  food  that  has  been
 supplied  has  even  contained  cock-
 roaches,  which  are  injurious  to
 health

 MR.  SPEAKER:  Non-vegetarian,

 SHRI  K.  LAKKAPPA:  .  of
 the  travelliing  people,  and  in  view  of
 the  fact  that  the  hon.  Minister  has
 said  that  a  committee  hag  been  cons-
 tituted,  may  I  know  wether  the  com-
 mittee  has  already  submitted  its  re-
 port,  and  if  so,  whether  that  has  been
 implemented  either  in  part  or  in  full?

 SHRI  PARIMAL  GHOSH:  The
 Committee  has  already  submitted  its
 report  which  has  been  laid  on  the
 Table.
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 SHRIMATI  SAVITRI  SHYAM:  Po
 check  the  deterioration  in  the  quality
 ef  the  foodstuff,  do  Government  pro-
 pose  ‘to  raise  the  prices  of  the  dishes
 served  in  railway  canteens?  (Interrup-
 tions).

 ;  SHRI  PARIMAL  GHOGH:  Iam  very
 glad  the  hon.  lady  Member  has  made
 a  very  correct  suggestion.  We  would
 like  to  examine  it.

 SHRI  5,  M.  BANERJEE:  Is  the  non.
 Minister  aware  that  the  food,  both
 vegetarian  and  non-vegetarian,  sup-
 plied  in  the  Parliament  House  canteen
 which  is  run  by  the  Railway  depart-
 ment  is  better  than  that  supplied  to
 passengers  in  trains  and  this  is  the
 general  feeling  of  those  who  travel
 and  those  of  us  who  have  to  take
 their  meals  here?  Will  he  try  to  im-
 prove  the  quality  of  food  served  on
 railways  and  make  it  equa]  to  that
 served  to  MPs  here?

 SHRI  PARIMAL  GHOSH;  To  serve
 food  in  a  running  train  as  opposed  to
 a  static  station,  there  are  certain  diffi-
 culties.  The  hon.  Member  has  men-
 tioned  about  the  food  served  in  Parlia-
 ment  House

 SHRI  S.  M.  BANERJEE:
 mination.

 Discri-

 SHRI  PARIMAL  GHOSH:  There  is
 no  discrimination.  The  food  we  serve
 in  Parliament  House  is  expensive  and
 the  difference  is  being  subsidised  by
 the  Parliamentary  Affairs  Department.
 Then  again  we  are  also  very  keen  to
 see  that  we  supply  mouthfuls  to  the
 MPs.

 SHRI  PILOO  MODY:  Why  don’t
 they  lower  the  quality  over  here?
 Then  there  will  be  no  problem.

 SHRI  THIRUMALA  RAO:  In  view
 of  the  fact  that  sambar  and  rasam  are
 symbols  of  Dravidian  culture,  why  is
 it  that  they  have  eliminated  rasam
 from  the  South  Indian  lines?

 SHRI  PARIMAL  GHOSH:
 already  been  reintroduced.

 It  has
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 श्री  आोम  च्रकाझ  त्यागी  :  रेलवंज़  में
 पहले  जो  प्राइवेट  कन्ट्रक्टर्ज़  खाना  सप्लाई
 करते  थे,  उन्होंने  लाखों  करोड़ों  रूपये  कमाव
 लैकिन  अरब  गवर्नमेंट  का  केटरिंग  विभाग

 लास  पर  जा  रहा  है--हाल ही  मे  थोड़ा  मुताफा
 ज़रूर  हुआ  है--,  जब  कि  खाना  बही  है।
 में  यह  जानना  चाहता  हूं  कि  गवर्नेभेंट  को
 लास  होने  का  क्‍या  कारण  है।

 SHRI  PARIMAL  GHOSH:  Firstly,
 departmental  catering  is  not  run  at  a
 loss  now.

 श्री  ओो#  प्रकाश  त्यागी  :  भ्रव  तक
 तो  लास हो  रहा  है।

 SHRI  PARIMAL  GHOSH:  There
 is  a  difference  in  the  cost  of  depart-
 mental  catering  in  a  dining  car  and
 in  a  static  room.  The  cost  of  dining
 car  service  is  definitely  much  ‘ore.
 Most  of  the  dining  cars  are  run  oy
 departmental  catering  and  not  by  con-
 tractors.  Another  thing  is  that  the
 food  and  staff  cost  and  other  things  in
 departmental  catering  are  definitely
 higher  compared  to  that  of  the  con-
 tractors.

 SHRI  NARENDRA  SINGH
 MAHIDA:  I  do  not  agree  with  the
 hon.  Minister  when  he  gays  that  there
 is  difficulty  in  serving  food  in  moving
 trains.  I  will  cite  the  case  of  the  air
 services.  In  the  air  service  they  sup-
 ply  very  nice  food.

 SOME  HON.  MEMBERS:  No,  no.

 SHRI  A.  SREEDHARAN:  IAC  is
 the  worst.

 AN  HON,  MEMBER:  It  is  hopeless.

 MR.  SPEAKER:  We  will  amend  his
 question  accordingly.

 SHRI  NARENDRA  SINGH
 MAHIDA:  They  have  not  tasted  Air
 India  food.  I  would  request  them  to
 taste  Air  India  food  which  ‘s  one  of
 the  best  in  the  world.
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 SOME  HON.  MEMBERS:  No,  no.

 MR.  SPEAKER:  We  are  on  railway
 catering  new.

 SHRI  NARENDRA  SINGH
 MAHIDA:  I  want  the  railways  to
 come  up  to  the  standard  of  Air  India.
 Is  it  a  fact  that  MPs  expect  wonderful
 foog  for  one  rupee...

 SHRI  K.  LAKKAPPA:  What
 wonderful  food?

 “SHRI  NARENDRA  SINGH
 MAHIDA:  For  one  rupee,  they  expect
 0  dishes.  It  is  not  possible.  Let  us
 have  two  categories,  those  who  want
 cheap  meals  and  those  who  can  afford
 to  pay  more.  May  I  know’  whether
 the  Minister  will  think  in  terms  of
 cheap  and  expensive  meals  to  be  serv-
 ed  to  Members  of  Parliament  and  also
 other  passengers  in  the  trains?

 SHRI  PARIMAL  GHOSH:  We  have
 two  systems  of  food,  the  regular  meal
 in.  the  thali,  and  we  have  also  a  la
 carte  where  the  hon.  Member  can  get
 specific  items  for  specific  charges.
 ‘SHRI  GADILINGANA  GOWD:  The

 hon.  Minister  does  not  believe  what
 we  say  here.  He  only  relies  upon  the
 reports  of  his  officers.  On  the  28rd
 when  I  travelled  from  Adoni  to
 Madras  a_  railway  officer  was  also
 travelling  with  me.  He  told  me  that
 he  found  a  cockroach  in  the  tea  pot.
 Therefore,  I  would  like  to  know  from
 the  Minister  whether  he  would  pay
 surprise  visits  to  these  eanteens  in
 cognito.

 SHRI  PARIMAL  GHOSH:  |  will  do
 that.

 Circular  Railway  in  Calcutta

 4
 9336,  SHRI  SAMAR  GUHA:

 SHRI  BENI  SHANKER
 SHARMA:

 Will  the  Minister  of  RAILWAYS  be
 Pleased  to  state:

 (a)  whether  the  report  on  Circular
 Railway  in  Calcutta  has  been  com-
 pleted;  and
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 (b)  if  so,  the  details  thereof?
 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  RAILWAYS  (SHRI
 PARIMIAL  GHOSH):  4a)  Not  yet.

 (b)  Does  not  arise.

 aft  बेणी  शंकर  हर्मा :  प्र्यक्ष  महोदय,
 जिन  लोगों को  सौभाग्य  से  या  दुर्भाग्य  से
 कलकते  की  सबने  रेलों  में  सफर  करने
 का  मौका  पड़ा  हैं  थे  जानते  हैं  कि  वहाँ  के
 लोगों  को  प्रंपनी  स्‍्रॉफिसों  तक॑  पहुंचना  एक
 पुनजेन्श  का  सी  कोम  है  ।  लोग  डिंबज,  'में
 भेड  भौर  बकरियों  कीं  तरह  हो  भरे  नहीं  रहते
 बल्कि फूट  बोर  भौर  इंजन  में  ड्राइवर  के  पास
 तंक  भरे  रहते हैं।  यह  समस्या  i947  से
 ही  हमारे  सामने  है  i947  में  सर  पदमजी
 मीनंबाला  की  प्रध्यक्षा  में  एक  कमेटी  बैठी
 थी।  उस  मे  कुछ  सिफारिशें  की  थीं।  उसके
 बाद  कुछ  भौर  भी  कमेटियां  बैठीं।  प्लॉमिंग
 कमीशन  ने  भी  एक  कमेटी  बनाई  थी  जिस  कौ

 रिपोर्ट  म्रभी  तक  नेहीं  भाई  है।  पहम  कहा  गयो
 था  कि  सितम्बर  तक  उसकी  रिपोर्ट  ध्या
 जायेगी।  तो  कलकत  में  जो  यातायात
 ब्यंधस्था  की  कठिनाइयों  हैं  उसको  महे  मंजर
 रंखते  हुए  क्‍या  मंत्री  महोदय  सकू हर  ह, द
 लाइन  कलकते  में  शीध्रातिशीध्र  बनाने  के
 लिए  बचन  देंगे  ?

 SHRI  PARIMAL  GHOSH:  The
 Metropolitan  Transport  Team  under
 the  Planning  Commission  have  under-
 taken  a  study  not  only  for  Calcutta
 but  also  for  other  metropolitan  cities
 like  Bambay,  Madras  and  Delhi.  Thig
 M.T.T.  worked  in  coordination  with
 the  Railwaye  and  we  have  given  them
 al]  the  necessary  assistance  by  way  of
 staff,  and  also  according  to  the  sug-
 gestion  of  the  MTT  a  preliminary
 engineering  survey  has  been  conducted
 and  an  interim  report  has  bem
 received.  We  have  not  yet  received
 the  final  report  to  make  out  the  eco-
 nomie  viability  of  the  proposition.  The
 scheme  thet  we  have  received  now
 has  indicated  a  certain  line  of  action,
 wherefrom  the  suburban  lne  can
 start  and  where  it  can  terminate  and



 23  Oral  Answers

 the  necessary  places  where  it  can  also
 stop.  This  report  we  have  already  got
 with  us  and  we  are  awaiting  the  final
 report  in  this  matter.

 श्री  वेणी  शंकर  ह्ार्मा :  क्‍या  मंत्री
 महोदय  यह  बताने  की  ,  कृपा  करेंगे  कि  यों  तो
 हम  लोग  947  से  i968  तक  कमेटियां
 बनाते  रहे  हैं  भोर  उनकी  रेकमेन्डशन  भी
 झाती  रही  हैं  किन्तु  इस  विचार  को  कार्य  रूप
 में  परिणित  करने  के  लिए  क्या  बाघायें  थीं  ?
 झाथिक  बाघायें  थीं  या  टेकक्‍्नीकल  ?  श्रगर
 आर्थिक  बाघायें  थीं  तो  मैं  कया  उनसे  यह
 कहने  की  घृष्टता  करूं  कि  ध्रगर  हमारे  पास
 बढ़  बड़े  होटल  बनाने  के  लिए  पैसे  हैं  तथा
 बढ़  बड़ें  प्लेन  जिसमें  दो  सौ  प्रादमियों
 को  हो  फायदा  होता  है  करोड़ों  रुपये  की
 लागत  पर  लेने  के  लिए  पैसा  है  तो  जहां
 लाखों  लोगों  का  सवाल  है  उस  के  लिए  उन  के
 पास  पैसा  नहीं है,  यह  समझ  में  नहीं  प्राता।

 दूसरी  बात-मैं  यह  जानना  चाहता
 हु  कि  स्वर्गीय  श्री  बी०  सी०  राय  जिस  समय
 चीफ  मिनिस्टर  थे  उस  समय  कलकत्ते  में  एक
 झंडर-प्राउन्ड  रेलवे  बनाने  को  बात  भी
 अली  थी।  तो  क्‍या  रेलवे  विभाग  ने  कलकत्ते
 में  प्ंडरप्राउन्ड  रेतये  बताते  के  परे  में
 भी  कुछ  सोचा  है  भौर  उस  के  लिए  एक्सपर्टस
 को  सलाह  ली  है;:  यदि  ली  है  तो  उनका
 ब्या  उत्तर  है  ?

 SHRI  PARIMAL  GHOSH:  Regard-
 ing  the  circular  railway,  I  have  al-
 ready  indicated  the  position  and  I  have
 also  stated  that  we  are  awaiting  the
 final  report  and  after  that  the  neces-
 sary  action  in  the  matter  will  de
 taken.  Regarding  the  underground
 railway,  this  ig  also  part  of  the  study
 now  being  undertaken  by  the  Plan-
 ning  Commission,  and  they  have  also
 requested  whether  the  Railways  could
 undertake  a  survey  like  that  and  we
 have  indicated  that  we  will  be  too
 glad  to  undertake  that  survey  and
 they  have  also  allocated—not  yet
 finally  seanctioned—and  we  have  been
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 given  an  indication  that  certain
 amount  will  be  allocated  for  the
 necessary  survey  for  the  underground
 railway  not  only  for  Calcutta  but  also
 other  metropolitan  cities,  Very  soon
 the  matter  will  be  taken  up.

 SHRI  INDRAJIT  GUPTA:  In  view
 of  the  fact  that  this  proposal  for  cir-
 cular  railway  is  under  consideration
 even  since  947  and  multifiarious  com-
 mittees  and  authorities  from  time  to
 time  have  been  entrusted  with  the
 responsibility  and  so  on,  it  is  no  won-
 der  that  tre  people  of  Calcutta  gene-
 rally  have  now  come  to  believe  that
 this  is  just  a  sort  of  rubbish  and  bluff
 and  it  is  never  going  to  be  executed.
 I  would  like  to  know  from  the  non.
 Minister  whether  he  could  tell  us—3
 or  4  of  his  predecessors  have  also  told
 us  the  same  thing  that  it  is  being
 studied  and  a  report  is  being  prepared,
 etc.—whether  there  is  the  ghost  of  a
 chance  of  this  matter  being  finalised
 and  taken  up  for  consideration  at  least
 in  the  Fourth  Plan  period  or  in  our
 life  time.

 SHRI  PARIMAL  GHOSH:  It  is  a
 fact  that  the  problem  of  transport  in
 the  metropolitan  cities  has  reached
 such  a  stage  that  even  our  suburban
 sections  are  running  at  a  choking
 point.  So  some  sort  of  a  thing  of  this
 nature  is  definitely  bound  to  come.  The
 hon,  Member  stated  that  there  had
 been  discussions  and  committees  and
 reports.  Because  of  that  I  do  not
 want  to  give  him  an  unnecessary  bluff
 in  this  matter.

 MR.  SPEAKER:  It  is  a  necessary
 bluff.  (Interruptions)

 SHRI  PARIMAL  GHOSH:  I  can
 assure  him  that  we  are  quite  alive  to
 the  situation  and  we  are  contacting
 the  Planning  Commission.  I  am  sure
 that  something  positive  will  definitely
 come.

 SHRI  INDRAJIT  GUPTA:  Can  he
 tell  us  whether  it  will  come  during
 the  Fourth  Plan  period?
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 SHRI  PARIMAL  GHOSH:  The
 matter  is  under  consideration  and
 there  is  a  possibility  for  it.  After  all,
 it  is  with  the  Planning  Commission.

 SHRI  HEM  BARUA:  Is  it  not  a  fact
 that  the  hon,  Minister  made  a  state-
 ment  outside  this  House  to  the  effect
 that  the  circular  railway  in  Calcutta
 ie  a  fact  and  is  coming.  If  he  made
 that  statement,  what  are  the  reasons
 for  making  that  statement?  If  he  had
 not  made  that  statement,  is  he  trying
 to  bluff  this  House  by  saying  all  sorts
 ef  things?

 SHRI  PARIMAL  GHOSH:  I  do  not
 know.  At  least  so  far  as  I  am  con-
 eerned,  I  have  not  made  any  specific
 commitment  like  that.  A  question  was
 put  to  me  and  I  have  already  stated
 what  I  have  stated  now.  The  matter
 ig  under  the  active  consideration  of  the
 Planning  Commission  and  the  Rail-
 ways.

 SHRI  INDRAJIT  GUPTA:  He  has
 given  an  assurance  that  the  Circular
 railway  is  coming.

 श्री  राम  गोपाल  शालबाले  :  इस  बात
 को  देखते  हुए  कि  कलकत्ते,  बम्बई  भोर
 दिल्जी  में  रेल  दुबंटनाएं  भ्रधिक  होती  हैं,
 मैं  जानता  चाहता  हु  कि  क्‍या  रेल  विभाग
 कलकत्त,  बम्बई  भ्रौर  दिल्ली  में  लन्‍्दन  की
 तरह  से  भूमिगत  रेलबे  लाइन  बताने  का
 प्रयत्न  करेगा  ?

 Railway  Wagon  Manufacturing
 capacity

 *337.  SHRI  GEORGE  FERNAN-
 DES:  Will  the  Minister  of  RAIL-
 WAYS  be  pleased  to  state:

 (a)  the  railway  wagon  manufactur-
 ing  capacity  of  India  at  present  with
 the  maximum  utilisation  of  plant  and
 machinery; ,  ac

 (b)  how  much  of  the  capacity:  is  in
 actual  use  and  how  much  of  it  is
 lying  idle;  .
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 (c)  whether  it  is  proposed  to  create
 additional  capacity  in  view  of  the
 Soviet  orders  for  the  Indian  railway:
 wagons;  and

 (d)  if  so,  the  details  thereof?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  RAILWAYS
 (SHRI  PARIMAL  GHOSH):  (a)  At
 present  the  wagon  manufacturing
 capacity  of  the  country  in  terms  of
 four  wheelers  based  on  maximum
 output  ever  achieved  is  27,500  in  the
 private  sector  and  3,500  in  the  Rail-
 way  workshops.

 (b)  Endeavours  are  made  to  place:
 orderg  every  year  commensurate  with
 the  capacity  after  taking  into  account
 actual  output  of  the  previous  year
 and  the  outstanding  orders.

 (c)  No.

 (d)  Does  not  arise.

 oft  जाज  फरनेस्डरोज  :  भ्रध्यक्ष  महोदय
 रेले के के  बारे  में  यह  तो  कई  वर्षों  की  शिकायत
 है  कि  जितने  वैगन्स  की  प्रावश्यकता  है
 उतने  बैगन्स  न  रहने  के  कारण  माल  लाने  या
 भेजने में  काफी  परेशानी  होती  है  पौर  इस  वक्त
 कामस  मिनिस्ट्री  की  भोर  से  रूस  को  कई
 हजार  रेल  बैगन  हर  साल  बेचने  की  भी
 बातचीत  चल  रही  है।  मूझे  नहीं  भालूम
 कि  बह  बातसीत  कब  पूरी  हो  जायेगी  भौर
 बह  भार्डर  हमें  कब  मिलिगा  ?  मैं  यहे
 जानना  चाहता  हूं  कि  जब  रेलवे  को  इतने
 बैगन्स  चाहिये  जो  हिन्दुस्तान  में  नहीं  मिल  रहे
 हैं  तो  क्यों  यह  कदम  नहीं  उठाया  जा  रहा  है
 कि  रेलबे  बर्कशाप  जिन  की  कैपेसिटी  प्रभी
 3500  बताई  गई,  इनकी  बँपेसिटी  बढ़ाई
 जाय  दौर  जो  रेलवे  वर्कशाप  के  प्रन्दर
 कई  मशीनरी  ऐसी  पड़ी  रहती  हैं  जिसका
 इस्तेमाल  नहीं  होता  है  उसका  इस्तेमाल
 किया  जाय  ?

 SHRI  PARIMAL  GHOSH:  There
 is  no  shortage  of  any  particular  wagon:
 in  general.  I  agree  that  there  may  be
 some  shortage  of  a  particular  type  of
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 wagon  at  a  particular  time  of  the
 season.  That  is  also  not  because  of
 the:  shortage.  of  wagons  but  because
 ‘of  the,  situation  that  we  sometimes
 dang  in  a

 Regarding  the  capacity  in  the  work-
 shop  which  the  hon.  Member  is  men-
 ioning,  our  workshops  in  the  rail-
 ways.  are  not  primarily  for

 ‘the  manufacture  of  wagons.  These
 are  mainly  maintenance  work-
 shops,  but,  due  to  the  various  schemes
 of  incentive  and  other  things,  the
 ‘capacity  has  been  increased,  and  in
 ‘order  to  engage  the  surplus  staff  that
 has  been  declared  because  of  the  in-
 centive  scheme,  we  now  undertake

 ‘sometimes  the  manufacture  of  wagons
 ‘to  the  extent  it  is  available,  but  as
 ‘soon  aS  we  get  more  work  of  mainte-
 ‘nance,  the  capacity.  for  wagon  build-
 ing  will  be  tapering  down  as  it  is
 primarily  for  maintenance.  We  do
 not  have  a  programme  to  increase  the
 “capacity  of  the  manufacture  of  wagons
 ‘there.  Besides,  in  the  private  sector,
 ‘there  is  enough  capacity.  And  so,  we
 de  not  consider  that  it  is  necessary  to
 increase  the  capacity  in  the  private

 :sector.

 aft  जाज  फरनेम्डोश  :प्रध्यक्ष  महोदय,
 मन्त्री  महोदय  का  उत्तर  समांधानकारक  नहीं
 है  ।  हम  रेलवे  वर्कशाप  में  3500  बैगन्ख
 बना  रहे  हैं,  मैं  यह  नहीं  समझ  पाता  हूं  कि
 कपेसिटी  बढ़ाने  का  काम  क्‍यों  नहीं  होता  है,

 'ब्राइवेट  सेक्टर  से  इस  काम  की  हम  झपने  हाथ
 में  क्‍यों  नहीं  लेते  हैं  ?

 श्राप  प्राइवेट  सेक्टर  से  जो  'बैगन्ज  खरी-
 दत हैं,  उसके  लिये  कितनी  कीमत  देते  हैं  प्रोर
 जो  बैगन्ज़  झापक  यहां  बनती  हैं,  उस  पर
 कितना  खचं  पश्राता  है  झब  तक  रूस  को  दो
 साल  में  और  ज्यादा  वैगन्ज़  बेबने  को  बात
 होगी,  तब  बैगन  की  भौर  ज्यादा  ज़रूरत

 'पड़ेंगी  ।  भ्राज  झापके  पास  वैगन्ज़  की  कमी  है,
 यह  झापने  कुबूत  किया  है,  ऐसी  स्थिति  में  किस
 मेनन में  कैपिसिटी  बढ़ा  कर  रूस  को  बैगग्ज
 जेचने  का  काम  झाप  करना  चाहेंगे  ?
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 SHRI  PARIMAL  GHOSH:  Regard-
 ing  the  capacity  in  the  workshap  I
 have  already  given  the.  reply.  Re-
 garding  the  future  order  that  may
 materialise  because  of  the  Russian
 order,  our  programme  for  wagon  pur-
 chase  in  the  near.  tufure  is  going  to
 be  decreased.  There  is  no  possihility of  our  going  in  for  more  wagons.  As
 such,  sufficient  capacity  is  available
 with  the  private  sector.  So,  in  case
 we  get  the  Russian  order,  there  will
 not  be  any  difficulty  for  the  existing
 capacity  that  is  there  In  fhe  private
 sector;  they  can  take  up  this  work
 without  much  difficulty.

 श्री  जाज  फरनेन्डोज  :  दाम  बताइये  ?

 SHRI  PARIMEL  GHOSH:  There
 is  no  materia)  difference  between  the
 two  prices.

 श्री  जाज  फरनेग्डोज  :  प्रध्यक्ष  महोदय,
 दाम  नहीं  बताया,  दाम  क्या  है  ?

 SHRI  PARIMAL  GHOSH:  I  can-
 not  give  the  exact  price  of  the
 wagons.

 aft  जाओ  करनेग्डोज  :  तंयारी  करके  क्‍यों

 नहीं  धझोगे  ?

 MR.  SPEAKER:  Order,  order.  He
 says  he  is  not  able  to  give  it.

 SHRI  D.  N.  PATODIA:  The  rep-
 lies  given  by  the  hon.  Minister  are
 completely  confusing.  He  says  that
 the  private  sector.  has  a  capacity  of
 27,500  and  the  public  sector,  3,600,
 making  a  total  of  31,000.  At  the  same
 time,  he  says  that  in  future,  their
 anticipated  demand  would  be  less  and
 from  within  the  same  capacity  they
 will  be  able  to  meet  the  demand  of
 the  Russians  also.  May  I,  therefore,
 know  what  is  the  projected  demand
 of.the  Railway  Ministry  in  the  course
 of  the  next  five  years,  and  if  the  pre-
 sent  negotiations  frucitify,  in  that
 case,  what  would  be  the  demand  of
 the  Russians.for  the  supply  of  wagons



 ag  Oral  Answers  AGRAHAYANA  5,  4890  (SAKA)

 fram  India,  and  whether,  in  that  case,
 it:  would  be  possible  for  the  addi-
 tional  capacity  to  meet  this  demand?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  C.  M.  POONACHA):  This  de-
 perids  on  the  volume  of  traffic  that  is
 likely:  to  be  generated  during  the  five
 year  plan  programme  and  based  on
 certain  studies  already  made,  the
 traffic  development  duzing  this  period
 is  assessed  to  be  somewhere  near
 260  million  tonnes.  This  ig  just  an
 estimate.  We  have  already,  so  far
 as  the  wagon  capacity  is  concerned,
 a  capacity  to  the  tune  of  225  million
 tonnes;  the  balance  of  it  will  be  pro-
 gressively  increased

 SHRI  GEORGE  FERNANDES:  Re-
 placement?

 SHRI  C.  M.  POONACHA:  I  am
 coming  to  that.  According  to  our
 study  and  the  necessity  for  augmenta-
 tion  of  wagon  capacity,  orders  will  be
 placed  on  the  production  units,  both
 Private  as  well  as  our  own  workshops.
 That  is  a  thing  which  will  have  to  be
 studied  and  each  year  we  wil]  have
 to  dete-mine  what  will  be  our  wagon
 order  placement.  In  the  meantime,
 we  ourselves  are  «ndeavouring  ou!
 best  to  utilise  the  capacity  for  export-
 ing  wagons  to  other  countries.  We
 have  already  had  an  order  from  South
 Korea  ang  we  are  almost  completing
 that  order.  The  other  orders  from
 Russia  and  from  other  countries  are
 now  under  consideration.  The  capa-
 city  that  exists  in  the  country  would
 be  fairly  utilised  for  purpose  of  ex-
 port.

 As  regards  our  own  capacity,  as
 and  when  traffic  requirements  are
 generated,  we  will  certainly  place
 orders  with  the  manufacturers  and
 utilise  the  private  sector  capacity.  As
 my  colleague  mentioned,  our  own
 capacity  in  the  workshops  is  for  re-
 pairing  and  maintenance  and  periodi-
 cal  overhauls.  Wherever  there  is  a
 certain  excess  capacity  that  also  will
 de  utilised  for  masufecturing  wag-
 fons  even  to  nerve  against  the  Rus-
 ean  order

 2433  (al)  ह... 2.
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 SHRI  D.  N.  PATODIA:  My  ques-
 tion  has  not  been  answered.  The
 Minister  of  State  made  a  definite  comh-
 mitment  on  the  floor  of  the  House
 that  the  existing  capacity  will  be  able
 to  ‘mert  not  only  India’s  req
 but  also  the  Russian  requirements.
 It  is  based  on  certain  calculations,  It
 is  not  made  simply  in  the  afr.  What
 is  the  basis  of  that  calculation?

 MR.  SPEAKER:  He  has  answered
 that  question.  He  has  given  a  long
 reply.

 शी  रणथीर  सिह  :  प्रध्यक्ष  महोदय,  बर
 में  नहीं  दाने,  धम्म  चली  भुनाने  ।  बर  में
 तकलीफ़  है,  गुड्स  ट्रेन्ड  के  लिये  वेगन्ड  नहीं
 भिलती  हैं,  ट्रेड्स  को  माल  भेजमे  के  लिये
 बैगन्द  नही  मिलती  हैं,  हजारों-सेकड़ों  रुपया
 खर्च  करना  पड़ता  है,  सारे  देश  में  इतनी  तक-
 लीफ़  है,  लेकिन  हम  बाहर  रूस  शौर  बसरे
 देशों  से  सौदा  करने  की  सोच  रहे  हैं।  लोगों
 की  तकसीफ़ों  को  मद्‌  इनज़र  रखते  हुए--पहल
 यहां  की  जरूरतों  को  पूरा  करेंगे,  एडमिनिस्ट्रेशन
 में  एफिशियेन्सी  लायेंगे  प्रौर  उसके  बाद  एक्स-
 बोट  करने,की  बात  सोचेंगे--क्या  ऐसी  कोई
 योजना  है  या  नहीं  ?

 SHRI  ९.  M-  POONACHA:  We  have
 capacity;  to  meet  our  local  traffic.
 Over  and  above  that,  whatever  is
 possible  to  be  exported,  we  should  do
 so  in  the  interest  of  the  country  and
 for  earning  foreign  exchange.  We
 must  attach  more  importance  to  that
 aspect  also.

 SHRI  SHRI  CHAND  GOYAL:  There
 is  overcrowding  of  trains  and  the
 reason  given  is  that  there  ig  paucity
 of  wagons,  Then  we  have  suffered
 huge  losses  in  goods  traffic  because
 Wagons  are  not  available.  To  make
 good  that  loss  and  to  redUce  over-
 crowding,  is  it  not  necessary  to  put
 into  service  more  wagons?  Is  4
 not  possible  to  produce  more  wag-
 ohs  so  that  we  can  export  them  and
 estn  foreign  exchange?  What  ig  the
 difficulty?
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 ‘MR.  SPEAKER;  Shri  Bibhuti  specific  requirements  can  also  be
 Mishra.  provided  in  the  existing  workshops

 without  any  addition?
 श्री.  विभूति  मिथ  :  क्या  यह  सही.  है  कि  SHRI  PARIMAL  GHOSH:  There

 देश  की  उन्नति  के  लिये,  देश  के  उत्थान  के  लिये  may  be  a  request  for  putting  up  addi-
 जरूरी  4  कि  थोड़ी  तकलीफ़  सह  कर  भी  बाहर

 tional  machineries  to  cope  with  this
 ag  particular  type  of  wagons. सामान  भेजा  जाय  तथा  देश  के  लिये

 फौरन  एक्सचेंज  पैदा  किया  जाय  ?

 SHRI  2.  M.  POONACHA:  This  is
 what  we  have  in  view.

 SHRI  LOBO  PRABHU:  Two  years
 ago,  railways  refused  to  place  orders
 or  placed  only  half  the  o-ders  on  the
 Private  scctor  on  the  ground  that  they
 had  g  big  cushion  of  wagons,  Then
 a  recession  set  in  and  you  had  the
 problem  of  placing  advance  orders
 for  wagons.  I  would  like  to  know
 how  the  position  has  changed  since
 then,  because  neither  the  goods  tra-
 ffic  nor  the  passenger  traffic  has  in-
 créased.  How  has  the  position  chang-
 ed  that  you  are  in  a  position  to  place
 an  order  for  27,000  wagons?

 SHRI  PARIMAL  GHOSH:  The
 hon.  Member  has  almost  given  the
 answer  to  the  question.  Last  year
 our  requirement  was  to  the  extent  of
 10,000  wagons.  We  placed  orders  to
 the  tune  of  about  16,000  wagons  only
 to  solve  the  difficulties  that  the  pri-
 vate  sector  wagon-builders  were
 facing.  Then,  although  our  _  nor-
 mal  requirement  of  wagons  is
 about  10,000,  we  have  got  enough
 cushion  in  most  of  the  wagon  types.
 That  is  why  I  have  said  that  even  if
 the  Russian  order  materialises  the
 private  sector  will  have  enough  capa-
 city  to  take  up  that  order.

 SHRI  INDERJIT  GUPTA:  As  far
 as  the  Russian  order  jis  concerned,  is
 it  not  a  fact  that  the  type  of  wagons
 they  would  like  us  to  supply  them  re-
 quires  some  special  fabrication  proce-
 dures,  using  certain  specified  types  of
 Materiaig  like  high  tensile  steel  and
 so  on?  The  Minister  has  gaid  that
 no  additional  capacity  will  be  requir-
 ed.  I  want  to  know  whether  these

 SHort  Notice  QUESTION

 खेनपुर  (जिला  रांची)  में  श्रादिवासियों  बर
 पुलिस  द्वारा  गोली  लाना

 SNQ.  5  श्री  स०  भो०  जोशी  :  क्या
 गह-कार्य  मन्त्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  27  भ्रक्तूबर,
 968  को  पुलिस  ने  रांची  जिले  के  चेनंपुर

 क्षेत्र  में  ग्रादिवासियों  पर  गोली  चलाई  थी;

 (ख)  क्या  गोली  चलाने  का  प्रादेश  वहां
 पर  उपस्थित  मजिस्ट्रेट  द्वारा  दिया  गया  था;

 (ग)  गोली  चलाने  के  फलस्वरूप  मारे
 गये  तथा  घायल  हुए  प्रत्येक  व्यक्ति  का  नाम
 ग्ौर  प्रायु  क्या  थी;

 (घ)  क्‍या  गोली  चलाने  से  पूर्व  लाढठी-
 प्रहार  किया  गया  था  श्ौर  अ्र  सू  गैस  के  गोले
 छोड़ें  गये  थे  ग्रौर  यदि  नहीं,  तो  इसके  कया
 कारण  थे;

 (=)  क्या  पुलिस  ने  मारे  गये  व्यक्तियों
 के  शवों  को  उठाने  तथा  जर्मी  लोगों  को
 अस्पताल  में  ले  जाने  का  कार्य  किया  था
 दौर  यदि  हां,  तो  ऐसा  यह  गोली  चलाने  के
 कितनी  देर  बाद  किया  गया  था;  और

 (ज)  क्‍या  सरकार  का  विचार  उक्त
 गोली  चलाने  की  घटना  की  न्यायिक  जांच
 कराने  का  है;  भौर  यदि  हां,  तो  कब  ?

 THE  MINISTER  OF  HOME  AF-
 FAIRS  (SHRI  Y.  8.  CHAVAN):  (a)
 to  (f).  A  statement  is  liad  on  the
 Table  of  the  House.

 StaTEMeEnt

 According  to  information  furnished
 by  the  State  Government,  police  had
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 to  resort  to  firing  at  Chainpur  on
 October  27,  1968,  at  about  9.0  to
 9.  30  p.m.  in  order  to  disperse  an  un-
 Truly  mob  that  was  attacking  the
 Police  station,  Chainpur.  On  the
 same  day,  at  about  ]  A.M.  three  ac-
 cused  in  a  case  under  investigation
 were  arrested  at  Chainpur.  Followers
 of  an  organisation  called  the  Birsa
 Sewa  Dal  objected  to  these  arrests
 and  there  was  an  apprehension  that
 the  arrested  persons  might  be
 rescued  by  force.  As  the
 situation  was  becoming  tense,
 an  order  undersection  144  Cr.
 P.  C.  was  promulgated  banning  the
 assembly  of  five  67  more  persons  and
 taking  out  proc’ssions  within  a  radius
 of  five  miles  of  Chainpur.  Later  in
 the  evening,  on  the  same  day,  some
 Persons  were  found  instigating  a
 crowd  of  about  a  hundred  villagers
 in  the  Chainpur  Bazar  area,  some  of
 whom  were  carrying  lethal  weapons.
 The  unlawful  assembly  was  ordered
 to  disperse  but  the  crowd  became  un-
 rulv  and  started  p°lting  stones  at  the
 Police  party.  Lathi  charge  had  ac-
 cordingly  to  be  resorteg  to  to  disperse
 the  crowd  and  seven  persons  were
 also  taken  into  cutody.  At  the  same
 time,  in  another  area  of  the  village,
 near  the  local  bus  stand,  a  crowd  of
 about  six  to  seven  hundred  persons
 had  formed  themselves  into  an  un-
 lawful  assembly.  Persuasions  and
 directions  of  the  magistrate  on  duty
 to  disperse  proved  of  no  avai]  and
 this  crowd  started  pelting  stones  on
 the  police  party  ang  formed  itself
 into  a  procession  to  join  another
 crowd  which  had  meanwhile  collected
 near  the  police  station.  Ag  it  became
 darker,  the  crowd  near  the  police
 station  started  petting  stones  on  the
 station  House.  At  about  9  p.m.  The
 Magistrate  and  the  police  pavtv  heard
 two  gun  shots  from  the  crowd.  The
 Magistrate  again  d-clared  the  assemb-
 ly  unlawful  and  commended  it  to  dis-
 perse.  Warning  that  grave  conse-
 quences  would  follow,  also  had  no
 effect.  Pelting  of  stones  continued
 and  the  Magistrate  and  some  mem-
 bers  of  the  police  party  were.  iniured.
 Another  warning  that  firing  would  be
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 resorted  to  if  the  unlawful  assembly
 dig  not  disperse  also  proved  to  be  of
 no  avail.  Apprehending  serious  and
 imminent  danger  to  life  and  property
 and  holding  the  view  that  lathi-charge
 or  tear  gassing  in  the  prevailing  dark-
 ness  would  be  of  no  effect,  the  Magis-
 trate  ordered  the  police  to  open  fire.

 2.  The  names  of  those  killed  in  fir-
 ing  are:

 l,  Samue]  Kujur—!7  years;
 2.  Milani  Toppo—2l  yeas:
 3.  Jama  Toppo—20  years:

 3.  Names  of  the  thirteen  injured
 persons  are  as  follows:

 )  Kumari  Angila  Tirkey,  (2)
 Kumari  Helema  Lakra,  (3)  Kumari
 Katherina  Tigga,  (4)  Kumari
 Bibiana  Tirkey,  (5)  Kumari
 Anaeshthisia  Bakhla,  (6)  Kumari
 Emunia  Beck,  (7)  Kumari  Manika
 Bakhla,  (8)  William  Kujur,  (9)
 Ramgopal  Prasad,  (10)  Jainath
 Toppo,  (l)  William  Tigga,  (12)
 Kandru,  and  (18)  Marshal  Tigga.

 Thcre  age  is  not  available  on  record.
 4.  Aftcr  the  firing,  the  mob  carried

 away  bodies  and  injured  persons.
 Three  dead  bodies  and  !  injured  per-
 sons  were  later  on  found  in  a  local
 convent.  Post  mortem  was  performed
 on  the  three  dead  bodies  at  Gumla
 Hospital.  One  injured  person  was
 also  admitted  in  the  Hospital.

 5.  The  Deputy  Commissioner  and
 S.  P.  Ranchi  had  alread.  inquired
 into  the  course  of  the  incident  and
 are  of  the  vicw  that  the  use  of  force
 was  justified  and  that  only  minimum
 force  was  used.  Cases  relating  to  the
 incident  have  also  been  instituted,
 and  are  sub  judice.  It  is  not  pro-
 posed  to  hold  any  judicial  inquiry
 into  the  matter.

 च्  एस०  एम०  जोशी  :  प्रध्यण  पहौदव,
 यह  मामला  बड़ा  गम्भीर  है  है 2  बयान  हम
 लोगों  के  पास  पहुंचा  है,  उसमें  जो  चीजें  बताईँ
 गई  हैं  उनसे  साफ  पता  चलता  है  कि  हकमत
 को  जो  भी  मालूमात  या  जानकारी  मिलती  है
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 t  बह  सही  नहीं  होंतीं  हैं।  चूँकि  वहां  पर
 राष्ट्रपति  का  शासन  चल  रहा  है  इसलिए
 केलिय  सरकार  की  जिम्मेवारी  ज्यावा  है  |
 इसमें  साफ  लिया  हुभा  है

 “  .मिलने  के  लिए  एक  जलूस
 बनाया  i  ster  होते  ही  थाने  के  पास
 खड़ी  भीड़  ने  स्टेशन  हाउस  पर  पथराव

 शुरू  कर  दिया  ।  रात  के  लगभग  9  बजे
 मजिस्ट्रेट  तथा  पुलिस  दल  ने  भीड़  से
 बन्दूक  की  दो  गोलियां  चलने  की  श्रावाज

 सुनी  ।  मजिस्ट्रेट  न ेजमाव  को  पुनः  भ्रवैध
 चोषित  किया  तथा  उसे  तितर-बितर
 होने  का  आदेश  दिया  ।  इस  चेतावनी  का
 भी  कि  इसके  परिणाम  गम्भीर  होंगे,
 कोई  प्रभाव  न  पड़ा  ।  पथराव  जारी  रहा
 तथा  मजिस्ट्रेट  श्रौर  पुलिस  दल  के  कुछ
 व्यक्ति  घायल  हुए  ।  दूसरी  चेतावनी  का
 भी  कि  यदि  प्रवेघ  जमाव  नहीं  हटेगा  तो
 गोली  चलाई  जायेगी,  कोई  लाभ  नहीं
 हुआ  |  जीवन  तंथा  सम्पत्ति  को  होने  वाली
 गम्भीर  खतरे  को  देखते  हुए  तथा  यह
 विचार  करते  हुए  कि  श्रंधेरे  में  लाठी
 प्रहार  वह  भ्रश्नु  गैस  का  कोई  प्रभाव  नहीं
 होगा,  मजिस्ट्रेट  ने  पुलिस  को  गोली
 चलाने  का  प्रादेश  दिया 1"

 इंससे  यह  साफ  पता  चलता  है  कि  इन  लोगों
 ने  पहले  न  तो  लाठी  चलाई  दौर  शश  गैस
 का  ही  इस्तेमाल  किया,  बल्कि  इन्होंने  सीधे
 गीली  चलाने  का  हुक्म  दे  दिया  |  जब  वहां  के
 लौगों  ने  मजिस्ट्रेट  से  पूछा  कि  भापने  प्रश्रु
 गैंस  का  इस्तैमाल  क्‍यों  नहीं  किया  तो  उन्होंने
 कहा  कि  पुलिस  के  पास  प्रश्नु  गैस  थी  ही  नहीं
 आझौर  जब  लोगों  ने  यह  पूछा  कि  प्रापने  लाठी
 क्यों  नहीं  चलाई  तो  कहने  लगे  कि  मुझे  नहीं
 लया  कि  लाठी  चलाने  की  जरूरत  है  1  इस  तरह
 से.  उन्होंने  सीधे  गोली  चलाने  का  ही  हुक्म  दे
 क्या ।

 MR.  SPEAKER:  The  point  is;  Why
 they  did  not  use  tear  gas  or  lathis  and
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 why  they  used  guns.  Allow  him  to
 atswer  it.

 SHRI  8.  M:  JOSHI:  That  ts  the
 péint.  There  is  one  more  thing.

 इसमें  जो  लोग  मारे  गए  हूँ  उनकी  जो
 झायु  बताई  गई  है  वहू  भी  गलत  है  ।  इसमें
 टीनएजेड  लड़कियां  हैं,  एक  लड़का  है  भौर
 भ्ाठ  स्त्रियों  को  घायल  किया  है  1  भ्रगर  इन
 लोगों  ने  पथराव  किया  तो  मैं  चाहूंगा  कि  मन्स्ो
 जी  यह  भी  बतायें  कि  पुलिस  वाले  कितने
 धायल  हुए  उस  पथराव  से  ।  जो  गोली  चलो
 शौर  इसमें  आगे  कहा  है  कि  हम  को  लगता  है
 कि  इसकी  जखूरत  नहीं  थी  तो  उसका  क्‍या
 कारण  है  ?

 SHRI  Y.  B.  CHAVAN:  I  have
 given  the  facts  88  they  came  to  mle.
 It  appears  that  this  trouble  was  deve-
 loping  for  quite  some  time.  In  the
 course  of  the  day  the  whole  thing  was
 developing  and  many  times  they  tried
 to  persuade  them  to  disperse  and
 settle  the  whole  matter  throughout
 the  day.  It  was  not  something  that
 happened  very:  suddenly;  it  was  deve-
 loping  in  different  places.  Ultimately
 they  were  trying  to  organise
 an  attack  on  the  police  sta-
 tion.  When  it  came  to  that,  it  was
 a  matter  of  judgement  of  the  person
 on  the  spot.  Why  he  did  not  resort
 to  tear  gas  or  lathi  charge  at  that
 time  is  certainly  a  matter  which  one
 can  argue—I  do  not  say  that  it  can-
 not  be  argued—but  it  was  a  matter
 for  his  decision  and  he  thought  it
 better  not  to  use  them.  As  a  mat-
 ter  of  fact,  in  the  course  of  the  day
 the  DSP  and  the  DM  had  visited  that
 place  and  they  left  there  a  magistrate
 to  take  a  decision.  They  found  that
 the  situation  was  becoming  rather
 difficult.  It  was  the  magistrate  who
 took  the  decision  at  that  time.  I  am
 very  sorry  that  ultimately  firing  had
 to  be  resorted  to.  It  is  always  a  bed
 thing  when  firing  has  to  be  resorted
 to.  I  am  sorry  that  some  women
 were  involved  and  injured.  I  would
 like  to  make  my  point  clear  that
 though  we  have  said  in  the  state-
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 ment  that  we  do  not  propose  to  have
 a  judicial  inquiry,  I  am  prepared  to
 discuss  this  further  with  the  Bihar
 administration  as  to  what  could  be
 done  about  this.

 aft  एस०  एम०  जोनी  :  अन्धी  यमहोदय
 ने  यह  बताया  कि  डिस्ट्रिक्ट  मैजिस्ट्रेट  तथा
 एस०  पी०  ने  घटनाक्रम  की  जांच  की  थी  शौर
 उनका  मत  है  कि  शक्ति  का  प्रयोग  न्‍्यायोचित
 था  तो  जो  लोग  भी  गोली  चलाते  हैं  वे  यही
 कहते  हैं  कि  कि  यह  न्यायोचित  था  ।  सेकिन
 मन्वी  महोदय  ने  जो  कहा  उससे  मुझे  सन्‍्तोष

 हुआ  कि  वे  इस  पर  विचार  करेंगे  लेकिन  मैं
 समझता  हूं  कि  चूंकि  यह  श्रादिवासियों  का
 मामला  है,  उनकी  इतनी  बड़ी  भीड़  पर  गोली
 चली,  जिसमें  पता  नहीं  क्या  हुआ  ऐसी  हालत
 में  क्या  मन्त्री  महोदय  इस  घटना  की  जुडीशल
 इंक्वायरी  करवाने  के  लिए  सहमत  हैं  ?

 SHRI  Y.  8,  CHAVAN:  I  quite  agree
 that  Adivasis  are  involved  in  this
 matter  and  we  will  have  to  look  into
 ‘this  matter  further.  I  would  request
 tbe  bon.  Member  not  to  ask  me  to
 ‘make  any  commitment.  I  assure  him
 that  I  will  personally  go  into  this
 matter.

 SHRI  SWELL:  We  hear  of  reports
 of  police  or  administrative  atrocities
 on  the  Adivasis  of  Bihar  without  al-
 most  unvariable  regularity.  This  state-
 ment  of  the  Government  would  go  to
 confirm  that  al]  these  reports  are  not
 entirely  baseless.  The  immediate  cause
 for  firing  is  reported  to  have  been  the
 hearing  of  gun  shots  from  the  crowd
 hy  the  magistrate  or  the  police  at  that
 particular  police  station.  The  state-
 ment  says:—

 “At  about  9  PM.  the  Magistrate
 and  the  police  party  heard  two  gun
 shots  from  the  crowd.  The  Magis-
 trate  again  declared  the  assembly
 unlawful  and  commended  it  to  dis-
 perse.  Warning  that  grave  conse-
 quences  would  follow,  also  had  no
 effect”
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 Then,.  it  says:
 “Apprehending  serious  and  immi-

 nent  danger  to  life  and  property
 and  holding  the  view  that  lathi
 ‘charge  or  tear  gassing  in  the  pre-
 vailing  darkness  would  be  of  no
 effect,  the  Magistrate  ordered  the
 police  to  open  fire.”

 We  all  know  that  the  immediate  res-
 ponse  to  firing  will  be  immediate  fir-
 ing  but  in  this  case  the  magistrate  had
 the  time  to  ask  the  crowd  to  disperse,
 give  the  crowd  the  warning  and  no-
 thing  had  happened  to  anybody  from
 that  reported  firing.  Then  immediately
 he  decided  that  there  was  danger  to
 life  and  property  and  firing  was  res-
 orted  to.  The  whole  thing  appears
 fishy  and  I  personally,  am  not  satisfied
 with  this  explanation.  The  Home
 Minister  himself  has  said  just  now  that
 he  himself  is  not  entirely  gatisfied
 and  that  he  would  like  to  discuss  the
 matter  again  with  the  Bihar  Govern-
 ment.  In  view  of  this  I  do  not  know
 what  special  objection  he  has  to  the
 constitution  of  a  judicial  inquiry.  I
 want  to  know  whether  a  judicial  in-
 quiry  would  not  be  a  better  means  of
 bringing  the  facts  of  the  gituation  to
 light  and  giving  the  people  who  are
 affected  the  opportunity  of  placing
 their  side  of  the  case  beofre  the  judi-
 cial  inquiry.

 SHRI  Y.  B.  CHAVAN:  |  did  not  say
 I  was  not  satisfied.  I  said,  in  this
 matter,  Adivisis  are  involved  ang  we
 expect  a  little  more  of  personal  cons!-
 deration  which  I  will,  certainly,  show.
 As  the  hon.  Member  said  about  gun-
 shots,  etc,  I  do  not  want  to  go  into
 argument  and  interpretation.  The
 hearing  of  the  shots  only  gives  a  scope
 for  inference  that  the  crowd  had  got
 fire-arms  with  them  and  that  was  a
 warning  to  the  police.  It  proves  no-
 thing  more  than  that.  It  gives,  possibly
 an  explanation  why  the  Magistrate
 thought  of  resorting  to  fire-arms.

 sft  'सरयुरपल  अह्रियार  :  देश  के  करीब
 करीब  हर  एक  शाक्य में में  प्रादिवात्षियों  और

 .हरिजनों  पर  सबों  हारा  भ्त्याथार  क्रिये
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 जा  रहे  हैं  भौर  जो  उन  पर  पुलिस  द्वारा
 गोली  चलाप  गई  है  वह  भी  सवर्णों  पुलिस
 आफिसरों  के  द्वारा  चलाई  गई  है  तो  मैं  मंत्री
 महोदय  से  जानना  चाहता  हूं  कि  यह  जो  ग्रादि-
 वासियों  और  हरिजनों  पर  गोली  चलाई
 गई  उस  के  लिए  कौन  से  राजनीतिक  दल
 जिम्मेदार  हैं  जिन्हों  ने  कि  इस  के  लिये
 भड़काया  व  उकसाया  श्रौर  जिस  के  कारण  यह
 गोली  चली  है।
 SHRI  Y.  8,  CHAVAN:

 know.
 SHRI  H.  N.  MUKHERJEE:  In  view

 of  the  fact  that  thig  is  a  very  sensitive
 area  and  there  is  in  this  area  a  move-
 ment  for  even  a  separate  State  carved
 out  from  Bihar  and  adjoining  terri-
 tory,  may  I  know  whether  Govern-
 ment  is  seriously  applying  its  mind  to
 this  whole  issue  and  trying  to  satisfy
 the  basic  demands  of  these  Adivasis
 which  must  be  behind  this  manifesta-
 tion  of  discontent?

 SHRI  Y.  B.  CHAVAN:  The  hon.
 Member  hag  raised  a  very  important
 question.  I  would  like  to  take  this
 House  into  confidence  that  the  dis-
 content  of  the  divasis  in  thig  particular
 area  hag  been  a  problem  to  which  our
 attention  was  inviteq  even  before  the
 President's  rule.  I  remember  to  have
 wri‘ten  to  the  then  Chief  Minister  in
 October,  1967,  if  I  remember  aright,
 inviting  his  attention  to  the  problems
 of  this  area.  But  I  do  not  know  exactly
 happened  after  that.  After  the  Presi-
 dent’s  rule,  we  again  looked  into  the
 matter  and  aSked  the  present  adminis-
 tration  to  study  the  problems  of  this
 particular  area.  They  have  submitted
 5  report.  Particularly,  the  land  prob-
 Jem  is  the  more  important  problem  in
 that  area,  the  alienation  of  land,  etc.
 Certainly,  this  should  be  gone  into.
 The  only  solution  that  can  be  thought
 of  is  some  sort  of  an  enactment.  We
 have  asked  the  administration  to  pre-
 pare  the  necessary  legislation  for  it,
 which  they  hope  to  send  us  by  the
 end  of  this  month,  We  propose  to  start
 taking  action  about  it.  I  have  invited
 the  attention  of  the  Planning  Com-
 mission  to  some  of  the  development
 problems  of  this  area.

 I  do  not
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 oft  विमृति  मिश्र  :  प्रध्यक्ष  महोदय
 छोटा  नागपुर  के  क्षेत्र  में  धर्म  परिवर्तत  की
 जो  घटनायें  हो  रही  हैं  सोश  =  भ्रौर  एकोनोमिक
 जो  वहांकी  प्राबलम  है  और  तीसरे  जो  वहां
 लोगों  ने  एक  झान्दोलन  खड़ा  किया  है  कि
 छोटा  नागपुर  का  एक  सूबा  बनाया  जाय
 इन  सारी  चीजों  की  जांच  भादि  करने  के
 बाद  क्या  सरकार  कोई  कदम  उठाने  जा  रही  है
 कि  वहां  पर  बराबर  झमन,  चेन  और  शान्ति
 बनी  रहे  वरना  ऐसी  घटनायें  होती  हैं,  गोली
 चलती  है  श्रौर  उस  के  कारण  सरकार  बदनाम
 हो  रही  है  तो  क्या  सरकार  इस  के  लिए
 कोई  सक्रिय  कदम  उठाने  जा  रही  है  जिस  से  कि
 वहां  शान्ति  कायम  रहे  1

 SHRI  Y.  8.  CHAVAN:  Yeg  Sir.  I
 think,  we  are  acting  in  both  the  direc-
 tions.  The  positive  direction  is  to  try
 to  deal  with  the  social  and  economic
 problems.  The  second  direction  is  to
 be  firm  where  the  law  and  order  is
 involved.

 SHRI  D.  AMAT:  Beginning  from
 Chiri  to  Chainpur,  during  the  last  five
 months,  two  serious  incidents  of  police
 firing  took  place  in  (Chhotanagpur
 tribal  belt  of  Ranchi  district.  Not
 only  that,  several  incidents  involving
 tribal]  students  in  Ranchi  University
 have  also  taken  place.  Besides  that,
 Triba)  exploitation  is  rampant  due  to
 alienation  of  Adivasis  lands  by  land-
 grabbers  and  money-lenders  and  there
 is  dissatisfaction  for  inadequate  em-
 ployment  of  tribal  people  in  private
 85  well  as  public  sector  undertakings,
 like,  H.E.C.  in  Ranchi  and  Bokaro
 steel  plant,  etc.  Taking  all  these  fac-
 tors  into  consideration,  may  I  know
 from  the  Government  what  specific
 and  positive  steps  they  are  taking  to
 solve  all  these  problems,

 SHRI  ९,  8,  CHAVAN:  J  have  indi-
 cated  the  line  on  which  we  are  work-
 ing.

 SHRI  A.  SREEDHARAN:  Adivasis
 are  the  most  suppressed  section  of  s0-
 ciety.  Once  they  were  the  owners  of
 this  country,  but  as  civilization  fiew  in,
 they  were  driven  to  the  remotest  out-
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 posts  of  this  land,  and  through  years
 of  suppression  and  slavery  their  con-
 dition  became  unbearable,  I  wish  they
 had  revolted  years  back  ang  thrown
 out  the  present  social  system.  Here,
 what  the  Home  Minister  hag  placed  on
 the  Table  of  the  House  is  a  statement
 which  is  supplied  by  the  Police  and
 which  is  at  best  a  tissue  of  lies,  because
 it  is  clear  from  this  that  the  police
 had  foreseen  the  eventuality  of  trouble
 much  earlier  because  people  had  ga-
 thered  at  various  points  and  the  police
 did  not  take  steps  to  disperse  them  in
 time.  There  was  a  stage  when  people
 had  gathered  in  large  numberg  and
 the  number  of  police  personnel  was
 so  small  that  they  had  to  resort  to
 firing.  This  has  resulted  from  the  cri-
 minal  indifference  and  neglect  of  the
 police.  In  view  of  the  fact  that  the
 Police  officers  had  not  taken  timely
 action  to  disperse  the  crowd  when
 they  haq  gathered  at  various  points,
 I  would  like  to  ask  the  Home  Minister
 what  steps  he  would  like  to  take
 against  those  police  officers  who  did
 not  take  timely  action  and  thereby
 committed  a  serious  dereliction  of
 duty.

 SHRI  Y.  B.  CHAVAN:  The  hon.
 Member  is  trying  to  give  his  own  in-
 terpretation  of  the  facts,  and  I  do  not
 agree  with  him.

 श्री  महम्भद  इस्माइल  :  प्रध्यक्ष  महोदय,
 दरभसल  झादिवासियों  की  लैंड  की  प्राबलम  है
 झौर  यह  मूवर्मेंट  झामतौर  पर  उसी  को  लेकर
 हो  रहे  थे  -  एच.  ई.  सी.  में  उनके  इम्प्लायमेंट
 का  सवाल  था  भौर  वह  भ्रादिवासी  इसके
 लिए  मूवरमंट  कर  रहे  थे  भौर  यह  डिमांड  कर
 रहे  थे  कि  लोकल  पीपुल  को  एच. ई  सी.  में
 भरती  किया  जाय  ।  उन  का  बह  मूवमेंट
 पीसफुल  हो  रहा  था  और  तमाम  लोकल
 लोग  उसे  सपोर्ट  कर  रहे  थे।  क्‍या  यह  वाकया
 सहीं  है  कि  लोकल  प्रफसरान  में  जो  कास्ट
 हिन्दूज  ये  बह  उन  के  खिलाफ  थे  ौर  उन  के
 साथ  तरह  तरह  का  हैरेसमेंट  कर  रहे  ये
 झौर  जब  वह  गरीब  झादिवासी  उस  के  खिलाफ
 श्रोटैस्ट  करने  के  लिये  मजिस्ट्रेट  के
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 पास  भाने  में  गये  भौर  यह  मांग  करने  के  लिये
 गये  कि  उन  के  ऊपर  होने  वाला  जुल्म  बन्द
 होना  चाहिये  शौर  उन  के  साथ  इंसाफ  होना
 चाहिये  तो  मजिस्ट्रेट  साहब  ने  उन  की  एक
 नहीं  सुनी  भौर  उन्हें  जैसे  भी  हो  डिस्पर्स
 करने  का  पुलिस  को  भाड्डर  दे  दिया  शौर  उस
 के  बाद  थाने  में  पुलिस  की  फायरिंग  शुरू
 हो  गयी  ।  चूंकि  वह  पुलिस  के  भ्रफसरान
 पहले  से  ही  उन  से  चिढ़े  दए  भोर  गुस्सा  थे
 इसलिये  गोली  चला  कर  थाने  में  बेकसूर  लोगों
 को  मारा  तो  मैं  जाननाचाहता  हूं  कि  इस  बारे
 में  मंत्री  महोदय  द्वारा  कोई  जुडिशिएल
 इन्क्वायरी  करायी  जायगी  भ्रथवा  नहीं  ?
 शौर  क्‍या  वह  वाकया  नहीं  है  कि  वह  वहां  पर
 इंसाफ  मांगने  गये  थे  भौर  जु  म  के  खिलाफ
 प्रो्टस्ट  करने  गये  थे  वह  थाना  लूटने  के  लिये
 नहीं  गये  थे  ?

 SHRI  Y.  B.  CHAVAN:  I  have  not
 denied  the  existence  of  problems  of
 employment  and  of  certain  land  prob-
 lems,  But  I  do  not  know  how  they  can
 be  linked  with  this  particular  incident.
 This  particular  incident  hag  its  own
 history  and  it  hag  its  own  facts.  Those
 facts  and  that  history  itself  will  have
 to  be  examined;  in  regard  to  this
 particular  incident,  whether  the  firing
 that  took  place  was  justifiable  or  not,
 has  to  be  decided.  But  at  the  game
 time  I  do  not  want  to  deny  the  exis-
 tence  of  the  problems  of  employment
 and  certain  other  land  problems.  Be-
 cause  of  that  there  is  some  discontent-
 ment.  J  do  not  want  to  deny  that.

 ey  कोलाई  बिसना :  प्रध्यक्ष  महोदय
 चूंकि  मै ंउस  एरिया  के  करीब  का  हूं  इसलिये
 मुझे  वहां  की  स्थिति  के  बारे  में  विस्तृत
 जानकारी  है।  दरप्रसल  वहां  के  लोग  इतने
 परेशान  किये  गये,  इतना  उन  पर  प्रत्याचार
 थ  पब्ती  की  गई  कि  कि  वह  बहुत  'भसम्तुष्ट
 हो  गये थे  7  में  इस  से  इन्कार  नहीं  करता  कि
 लोगों  की  कोई  गलती  ही  नहीं  थी,  गलती

 दोनों  तरफ  से  हुई  है  :
 किन  सरकार  का  ह...

 ईंट  का  जवाब  पत्यर  से  देने  जैसा  हों  गया
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 पहले  वहां  ठेकेदार  द्वारा  वह  बाजार  में
 टैक्स  कलेक्शन  होता  थाप  बाद

 में  उस
 ठेकेदार

 की  लीज  कैंसिल  हो  गई  |  ध्रौर  सरकारी
 कर्मचारियों  ने  खुद  वह  टैक्स  कलैक्शन
 करना  शुरू  कर  दिया  शौर  चूंकि  वह  सरकारी
 झादमी  शैड्यूल  रेट  से  ज्यादा  टैक्स  उन  गरीबों
 से  वसूल  करना  चाहते  थे  इसलिये  वह  झगड़
 उठ  छाड़ा  हुआ  ।  पहले  देहातों  म  ध्रौर  फिर
 कुछ  नगरों  में  भी  झगड़ा  शरु  2,  गया  श्रौर  उस

 में  ऐसे  लोगो ंको  भी  पकड़  लिया  गया  जो  कि
 दोषी  नहीं  थे  श्रौर  जब  इसके  विरुद्ध  शिकायत
 की  गई  तो  कह  दिया  गया  कि  सिचुएशन
 को  कंट्रोल  करने  के लिए  जरूरी  हो  गया  था  ।
 इसी  तरह  से  एक  मामला  सुरेख्बनायक  का
 जसकी  कि,  जमीन  करमपदा  स्टेशन;  के

 सम्बन्ध, में  रेलवे  लाइन  बनाने  के  लिये|ले
 ली  गई,  लेकिन  उसे  एक  भी  पैसा  बसौर  मुप्रा-
 िजे  का  नहीं  दिया  गया  ।  उस  के  बाद  नोग्ामुंडी
 माइंस  के  लिये  वह  बेचारे  झादमी  जो  कि  वहां
 मडहाउसेज  में  तीस,  चालीव  वर्ष  से  रहते  शाये
 ह  ने  लोगों  को  वहां  से  उठाने  के  सिलसिले  में
 डाटाज के  प्रादर्ियों  ने  उन  गरीब  प्रादमियों  के
 मकानों  को  बुलहोजस  से  गिरा  दिया

 छत्यक्ष  महोदय  :  माननीय  सदस्य  यह
 सब  लिख  कर  मिमिस्टर  साहब को  पेज
 दें  ।

 After  2]  you  have  got  so  many  facts.

 aft  कोलाई  जिव्झा  :  मैं  जानना  चाहता
 हैं  कि  सरकार  हन  समस्याप्रों  को  सुलझाने  के
 लिये  क्‍या  कदम  उठाने  जा  रही  है  ?

 SHRI  Y.  B.  CHAVAN:  As  far  as  the
 individua)}  complaints  are  concerned  I
 will  have  to  look  into  them.  If  the
 hon.  Member  gives  me  facts,  I  will
 look  into  them.  About  the  general

 ‘problem  I  have  éxplained  the  approach
 of  Government  and  the  steps  that  we
 are  taking  and  we  are  about  to  take.

 As  far  ag  some  other  particular  inci-
 dent  is  concerned,  I  want  separate  no-
 tice.

 श्री  शिव  तारायण  :  देश  भर  में  इस
 वक्‍त  शिकायत  श्र  रही  है  कि  जो  माइनारिटीज
 हैं  या  हरिजन  भर  भादिवासी  लोग  हैं  उत  को
 हर  जगह  पर  तंग  किया  जा  रहा  है।  मैं  होम
 मिनिस्टर  साहब  से  जानना  चाहता  हूं  कि
 क्या  वह  कीई  स्पेशल  प्ररेंजमेंट  इस  चीज  को
 खत्म  करने  के  लिये  करेंगे  ?

 श्री  यशावस्तराव  चम्हाण  जैसा  मैंने
 पहले  श्र्जं  किया  इस  के  बारे  में  बिहार
 गवर्नमेंट  की  तरफ  से  एक  स्टडी  टीम  बिठायी
 गयो  थी।  उस  स्टडी  टीम  की  रिपोर्ट  श्र  चुकी है
 प्रौर  उस  पर  कायंवाही  हो  रही  है  ।

 श्री भोगना  झा  :  एक  जगह  का  जिक्र
 हो  रहा  हैँ  दौर  भूमि  के  सवाल  पर  भी  ध्यान
 दिया  जा  चूका  है  t  ध्ब  स्थिति  यह  हो  गई  है
 कि  जब  से  राष्ट्रपति  शासन  लागू  2,  कितनी
 ही  बार  गोलियां  चल  चुकी  ।  दतून  के  सिये
 एक  बार  गोली  चली  भौर  खून  हो  गया  |
 राहिली  'कचडू  भोर  दूसरी  महिलाये  घायल  हो
 गई  भौर  उन  का  सर  फड़ा  गया  t  दो  आर
 झौर  गोलियां  चल;  ।  इस  के  बाद  जो  भ्रादि-
 वासी  नेता  £  उन  में  से  कुछ  को  नजरबन्द  कर  के
 बिना  मुकदसा  चलाये  हुए  जेल  में  बन्द  किया
 गया  ।  जहां  तक  मेरी  जानकारी  है,  वहां  के
 अफसरों  ने  समझ  लिया  है  कि  झभादिवास्यों
 का  दबाना,  कुचलना,  उन  पर  गोली  अलाना
 मारन  सरकार और  गृह  मंत्री  पसन्द  करते  हैं  ।
 यह  मैं  इसलिये  कह  रहा  हूं  कि  जो  घटना  कटी
 है  उस  को  बढ़ा  कर  नहीं  कहना  चाहता  ny
 मैं  जानना  चाहता  हूं  कि  जो  प्रादियासी  नेता
 बिरसा  सेवा  दल  के  नज  रजन्द  हे  क्या  उसका
 रिहा  करने  की  बात  सरकार  सोच  रही  हं  ?
 उलाठी  के  लिये  जो  कुछ  हुआ  उससे  बहां
 इन्कार  किय।  गय,  लेकिन  गृह  बंछी
 की  भ्रध्यक्षता  में  पटना  में जा  परामशंदाति
 सभिति  की  बैठक हुई  उस  में  इसको  कशल
 किया  गया  है  t  श्रध्यश  बहोक्य,  भाप  जांगते  है
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 कि  यहां  लिखित  उत्तर  में  श्री  शुक्ल  के  इन्कार
 किया था  कि  बह  ससी  पुलिस  की  लाठी  से
 जायल  हुई  और  भप्रस्पताल  में  दाखिल  हुई  ।
 ऐसी  स्थिति  में  मैं  यह  भी  जानना  चाहता  हूं
 कि  गोंली  कांण्ड  और  दूसरी  बातों  के  सिये
 क्या  मंत्री  महोदय  कोई  न्यायिक  जांच  क रायेंगे
 ताकि  प्रादिवासो  जनता  में  भ्रास्था  हो  कि
 सरकार  उनका  भी  कुछ  ख्यात  करती  है  शौर
 अफसर  भी  मले  कि  उन्हें  पूरी  तरह  से  कत्ल
 करने  की  प्राजादी  नहों  मिली  है  ?

 SHRI  Y.  8,  CHAVAN:  The  hon.
 Member  hag  referred  to  certain  other
 things  and  so  far  as  the  particular
 incident  is  concerned  I  have  said  it  is
 not  proposed  to  have  judicial  probe
 into  that;  but  I  have  assured  the  hon.
 Member  and  the  House  that  I  will
 have  another  look  at  the  facts.

 tt  भोगेद्र  झा :  इतनी  बार  गोलियां
 अल  युकी  हैं  |  प्राप  के  पारु  स ेलिखित  जवाब
 भिला  है  ।

 श्री  सोलह  प्रसाद:  न्यायिक  जांच  से  सरकार
 को  बदहज्मी  तो  नहों  हो  जायेगी  t

 SHRI  HEM  BARUA:  Sir,  the  hon.
 Minister  has  just  now  said  that  there
 is  a  land  problem  there  and  that  the
 Adivasis  are  alienated  from  the  land.
 Now,  there  is  a  similar  land  problem
 in  Barpeta,  Assam,  which  is  the  consti-
 tuency  of  Mr.  Fakruddin  Ali  Ahmed
 who  is  sitting  on  your  right.  Now,
 both  the  harijans  and  the  adivasis  are
 deprived  of  their  land  rights.  In  the
 context  of  that,  may  I  know  whether
 Government  proposed  to  hold  a  com-
 prehensive  enquiry  into  this  entire
 problem  so  that  the  harijang  and  adi-
 vasis,  who  were  the  submerged  sec-
 tions  of  our  community,  of  our  Indian
 life,  are  not  deprived  of  these  rights.

 In  the  statement  it  is  said  that  in
 these  ineidents,  out  of  I3  injured  per-
 eons,  seven  were  women.  It  is  also
 said  that  ‘the  -magistrate  had  ordered
 the  police  to  open  fire  because  he  was
 convinced  of  the  fact  that  in  the  pre-
 vailing  darkness,  lathis  and  tear-gas
 would  not  be  of  any  avail.  Does  the
 hon,  ‘Minfster  ‘think  thet  in  ‘the  pre-
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 vailing  darkness,  bullets  are  more
 powerful  than  lathis  and  iear-gas?  At
 the  same  time,  on  the  last  page  of
 the  statement  it  has  been  said  that
 a  departmental  inquiry  was  held  into
 the  incidents  under  the  auspices  of
 the  Deputy  Commissioner  and  the  Su-
 perintendent  of  Police.  Since  the  ma-
 gistrate  ordered  the  firing  and  the
 superintendent  of  police’s  own  police-
 men  carried  out  the  order,  what  pur-
 Pose  does  he  think  that  the  depart-
 mental  inquiry  would  serve  in  this
 context.  In  the  context  of  that,
 may  I  know  why  the  hon,  Minister
 should  say  that  he  would  have
 a  second  look  into  it  and
 why  he  should  not  =  order
 immediately  a  judicial  inquiry
 into  the  incidents  because  the  prelimi-
 nary  inquiry  that  was  held  by  the  de-
 partment  is  of  no  avail.  The  report  of
 the  departmental  inquiry  8898  that
 they  applied  only  minimum  force,  but
 the  details  given  in  the  statement  do
 not  give  any  evidence  of  minimum
 force  having  been  used.

 SHRI  Y.  B.  CHAVAN:  I
 taken  note  of  it.  I  have
 answered  the  question.

 SHRI  HEM  BARUA:
 replied  to  my  question.  The  first
 part  of  my  question  was  about  a
 comprehensive  inquiry  into  the  land
 problem.  The  Harijans  and  Adiba-
 sis  are  being  deprived  of  their  Jand.

 have
 already

 He  has  not

 sh  aft  भूषण  :  साखों  एकड़  जमीन
 जंगलों  में  होते  हुए  श्रादिवासी  एक  एक
 इंथ  जमीत  के  लिये  तरसते  हैं  -  वह  मेहनत
 कर  के  प्रफ्ती  भख  मिटाना  चाहते हैं,  किन
 जोरेड  राइशिंग  हुड  उनसे  जंगलों  पर  बढ्जा

 कराने  की  कोशिश  करते  हैं  मगर उन  को
 जो  बह  बड़े  जमीयार  हैं उत्त की  तरफ  नही  ले
 आते  धौर  दस  पांच  दिन  की  जेल  होने
 कै  बाद  हीरे  बनते  हैं  वह  कौन  से  राजनीतिक
 लोग  है  ?  इन  प्रादिवासियों को  भ्रमर  पिछड़ा
 रक्खा  गया  तॉँ  फिर  एक  कांस्ति  को  नहीं

 रोका  जा  सकता  ।  मैं  जानना  चाहता  हूं  कि
 मंत्री  महोदय  की  इल  बारे में  क्‍या  राय

 है?



 47  Oral  Answers

 SHRI  Y,  B,  CHAVAN:  I  do  not
 think  I  can  give  opinions;  on  this
 occasion  I  can  only  give  information.

 ft  कबर  लाल  गुप्त  :  यह  दुःख-  की
 बात  है  कि  जो  फार्यारिंग  हुई  उस  में  कुछ
 लड़कियों  की  हत्या  हुई  ,  लेकिन  यह  बात  केवल
 इतनी  ही  नहीं  है,  मैं  स्वयं  वहां  गया  था,
 वह  लोग  भ्रलग  राज्य  सांगते  हैं।  विरसा  सेवा
 दल  शौर  उन  के  साथ  कुछ  लेफ्ट  कम्युनिस्ट
 तथ  कुछ  कैथ  “िक  चच  के  लोग  मिलकर  वहां

 'पर  नागालैंड  जैसी  स्थिति  पैदा  करने  की  क,शिश
 कर  रहे  है।  मैं  मंत्री  महोदय  से  जानना  चाहता
 हूं  कि  क्या  थाने  पर  ज॑  श्रदक  हुआ  वह  प्रो-
 प्लेन्ड  था  ?  मेरे  पास  “रांची  एक्सप्रेस”  की
 एक  प्रति  है,  जिस  में  जिस  स्कूल  की  लड़कियां
 हैं  उस  स्कूल  की  प्रध्यापिका  से  का  रेस्पांडेंट
 श्र्छ  रहा  है  शौर  कह  रहा  है  कि  2

 जब  मैं  ने  स्कूल  की  oe  पकाओों
 से  यह  पूछा  कि  जन्हों  ने
 झ्पनी  सकल  की  लड़कियों  को
 जलूस  में  शामिल  होने  से  रोका
 क्‍यों  हूं  ता  उन्हों  ने  कहा  कि
 हम  निस्सहाय  थ.  1  स्कूल
 के  गेट  के  पास  भ्रा  कर  विरसा
 सेवा  दल  वालों  ने  लग्बी  कतारों
 में  खड़े  हो  कर  रास्ता  रोक
 दिया  भर  लड़कियों  को  बहका
 कर  जलूस  के  साथ  ले  गए  1
 इस  समय  झंप्रेरा  होने  लगा
 था  हम  चिन्तित  थ,,
 परम्तु  कुछ  न  कर  सकी  ।”

 मेरा  पहला  र.बाल  यह  है  कि  क्‍या  यह
 सब  प्री-लेन्ड  था  धौर  विरसा  सेवा  दल
 बाते  लड़कियं,  शौर  प्रादिवासियों  क  बहका
 कर  ले  गये  थे  ?  दूसरे  यह  कि  क्या  यह  लोग
 बायोलेंट  ऐ  क्टिबिटीज  शौर  सबवर्सिव  ऐक्टि-
 “बिटीज  में  लगे  हुए  हें  ?  झगर  उन  की  ऐक्टि-
 'बिडीज  इस  तरह  की  हैंतो  उन  को  रोकते
 के  लिये  सरकार  कया  कार्यवाही  कर  रही
 हैं
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 SHRI  Y.  8,  CHAVAN:  The  hon.
 Member  ig  asking  me  for  my  general
 opinions  about  different  organisa-
 tions,  which  I  refuse  to  give,  be-
 cause  this  is  not  the  occasion  when
 I  can  give  my  assessment  about  indi-
 vidual  organisations.

 Here,  we  are  dealing  with  a  parti-
 cular  situation  which  ultimately  re-
 sulted  in  firing,  which  is  unfortunate.
 I  have  a  feeling  that  what  happened
 on  that  day  did  have  some  planning
 behind  it.  That  is  the  impression
 that  I  have.  There  are  certainly  other
 elements  involved  in  this;  the  reli-
 gous  conflicts  also  give  a  background
 to  this  problem.  As  to  whether  a
 particular  mission  diq  it  or  a  parti-
 cular  party  did  it  or  what  was  done,
 I  do  not  think  this  is  the  occasion  for
 me  to  give  my  own  agsessment.

 WRITTEN  ANSWERS  TO  QUES-
 TIONS

 Subsidies  given  to  States  to  reduce
 Power  Rates

 *333.  SHRI  NARAIN  SWARUP
 SHARMA:

 SHRI  ATAL  BIHARI
 VAJPAYEE:

 SHRI  JAGANNATH  RAO
 JOSHI:

 Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT  AND  COMPANY
 AFFAIRS  be  pleased  to  state:

 (a)  whether  subsidies  are  given  by
 the  Central  and  State  Governments
 to  reduce  the  power  rates  to  be  3up-
 plied  to  smal]  scale  industries;  and

 (b)  if  so,  the  main  feature  thereof?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  COMPANY
 AFFAIRS  (SHRI  F.  A.  AHMED):
 (a)  Yes,  Sir.

 (b)  Subsidy  on  power  rates  is  being
 given  to  Small  Industrial  units  in
 various  States  under  an  approved  pat-
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 tern.  Following  are  the  main  fea-
 tures  of  the  scheme:—

 (i)  Subsidy  is  given  to  all  small
 industrial  units,  the  maxi-
 mum  connected  load  of  which
 does  not  exceed  20  H.  P.;

 (ii)  Places  where  the  existing
 tariff  exceeds  9  paise  per
 unit,  the  excess  is  met  as  sub-
 sidy  provided  the  extent  of
 such  subsidy  does  not  exceed
 9  paise  per  unit;

 (iii)  No  subsidy  is  alloweq  in
 State  where  the  existing  ave-
 rage  rate  is  9  paise  per  unit
 or  less;  and

 (iv)  Subsidy  on  power  is  shared
 by  the  Central  and  _  State
 Governments  in  equal  pro-
 portions.

 aa  ईंजोनयरिंग  कारवोरेशन,  रांची

 +338.  ह ।  रबुवोर  तिह्‌  शास्त्री  :
 शो  नरेख  कुमार  साल्ले  :

 क्या  ह्रोघ्योगिक  विकास  तवा  समवाय-
 कार्य  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  यह  सच  है  कि  हैवी  इंजी-
 लिपरिंग  कारोरेशन,  रांचो  की  विभिन्र
 परियोजताप्रों  में  कुछ  वलुप्रों  को  उत्ादन
 लागत  उन  के  बिक्री  मूल्य  से  दुगुनी  है  ;

 (ख)  कया  यह  सच  है  कि  वहां  लाखों
 रुपये  को  कोनत  माल  वर्षों  से  प्रप्रयुक्त  पड़  हैं
 और  एस  निगम के  प्रशासन  में  बहुत  गड़बड़ी  है;

 (ग)  यदि  हां,  तो  इसके  क्‍या  कारण  हैं;
 शौर

 (8)  सरकार  का  हस  बारे  में  क्‍या
 कार्यवाही  करने  का  विचार  है  ताकि  निगम  की
 (विभिन्न  परियोजनाभों  को  बाणिम्पिक  झाधघार
 पर  चलाया  जा  सके  ?

 ही प्रेगिका  पिकार  तथा  |...  1सकार्य:
 & £, अ  (भी  फलरुदीन  पी  aw):  (क)
 से  (चि)  निधित  की  यई  कई  बस्तूमों  शौर

 विशेषकर  विशिष्ट  तथा  जटिल  प्रकार  को
 मशीनों  तथा  उपकरणों  की  उत्पादन  लागत
 वर्तमान  उत्पादन  स्तर  की  भ्रपेक्षा  प्रधिक

 हैं।  कुछ  निर्माण  कार्य  में  प्रयुक्त  की  जाने  बाली

 वस्तुएं,  भौजार  तथा  पदार्थ  जैसे  विशिष्ट  इस्पात
 इत्यादि  कुछ  समय  से  स्टोर  में  ही  पड़े  हैं  ।
 इन  वस्तुप्रों  को  प्रयोग  में  लाने  के  प्रश्त  पर
 निरन्तर  समीक्षा  की  जाती  है  शौर  ऐसी
 वस्तुओं  को  जिन  का  निकट  भविश्ध्य  में
 कोई  प्रयोग  नहीं  होता  उन्हें  फालतू  घोषित
 कर  दिया  जाता  है  उन्हें  जब  भी  कोई  उपयुक्त
 मांग  होती  है  बेच  दिया  जाता  है।  भ्रधिक
 समन्वय,  उत्कृष्ट  उत्पादन  धौर  निगम  की
 गतिविधियों  को  प्रधिक  व्यावसायिक  रूप
 देने  के  हेतु  उच्च  प्रवन्धकीय  पदों  को  बढ़ाना
 तथा  पुनर्गठित  करना  प्ावश्यक  समझा
 गया  है  t  इसी  भूमिका  में  निगम के  तीन
 संयंत्रों  और  विशेष  कर  एक  शौर  फाउन्डी
 फोर्ज  प्लांट  भौर  दूसरी  शोर  हैवी  मशीन

 बिल्डिन्ग  |  प्लांट  तथा  हैवी  मशीन  दूल्स
 में  निकट  सम्पकों  तथा  समन्वय  को  सु-
 निश्चित  करने  के  लिए  एक  समन्वय
 निदेशक  की  नियुक्ति  की  गई  है  ।  सभी
 नं  की  प्रोजैक्ट्स  जैसे  बैलाडिला  डिपा-
 जिट  नम्बर  5 ध्ौर  हैवी  इंजीनियरिंग  कार-
 पोरेशन  द्वारा  चलाई  गई  धन्य  परियोजनाप्रों
 के  समूचे  प्रभार  के  लिए  भ्रतिरिक्त  महा-
 प्रबन्धक  पद  बताया  गया  है।  उत्पादन  कार्ये-
 क्रम  पर  बड़ी  निगरानो  रखने  तथा  निर्मित
 बस्तुओं  की  प्रभावी  तथा  सामयिक  सु-
 बुदंगी को को  सुनिश्चित  करन ेके  लिए  उत्पा-
 दन  प्रायोजन  विभाग  को  धौर  सुदृढ़
 बनाया  जा  रहा  है  ।  स्टाक  की  समस्याप्रों
 की  शोर  विशेष  ध्यान  दिया  गया  है  शौर
 मुख्य  परसानिल  शभ्रधिकारी  के  पद  को
 उच्चतर  किया  जा  रहा  है।  ताकि  निगम
 को  स्टाफ  को  कठिन  समस्याप्रों  से  निपटने

 के  लिए  उपयुक्त  स्तर के  वास्तव में  श्र॒मुभवी
 तथा  सुयोग्य  भ्रधिकारी  प्राप्त  हो  सके  |
 वितीय  तथा  व्यावसायिक  धंग  में  मो

 -बितीय  समाहकार  तथा  मुख्य  लेशाशिकारी  के



 डा  Written  Answers

 पद  के;  भी  उक्त्रस्तर. कर  निदेशक  (वित्त)
 का  पद  बताया  गया  है  जो  कि  विभिन्न  कर्म-
 शालाध्रों  में  बनी  वस्तुओं  की  लागत  को
 सविस्तार  झांकने  ओर  वित्तीय  तथा  वस्तु
 कर्ची  सम्बन्धी  नियन्त्रण  के  लिए  उत्तरदायी
 होगा  ।  उत्पादन  तथा  व्यवसाय  शाखाओं
 में  निकट  समन्वय  स्थापित  करने  के  लिए
 तथा  वर्तमान  क्रयादेशों  के  भुगतान  को
 ब्ुनिश्चित  करने  के  लिए  एक  मख्य  व्याव-
 स्लायिक  प्रबन्धक  का  पद  भी  बनाया  गया
 है।  पुनर्गठन  के  इन  पगों  से  झौर
 कमेशालाड्रों  ,  व्यवसाय  तथा  वित्त  विभागों
 में  उठाए  गए  पगों  के  फलस्वरूप  भारी
 इंडीनियरी  निगम  में  उत्पादन  के  कार्ये-
 कर्मों  के  बारे  में  श्र  भ्रधिक  समनन्‍्वय-
 होगा  भोर  भविष्य  में  व्यवसायिक  दृष्टि-
 कोण  पर  धौर  शरिक  महत्व  दिया  जायेगा
 गह  प्रत्याशित  है  ।

 Closure  of  N.  6.  and  Uneconomic
 Railway  Lines

 °339.  SHRI  R.  K,  AMIN:
 SHRI  P.  K.  DEO:
 SHRI  P.  N.  SOLANKI:

 Will  the  Minister  of  RAILWAYS  be
 Pleased  to  state:

 (a)  whether  it  is  a  fact  that  States
 are  against  the  closure  of  narrow-
 gauge  and  uneconomic  Railway  lines;

 (b)  which  States  have  agreed  to
 close  down  uneconomic  lines  and  to
 provide  road  transport;

 (c)  whether  the  promise  made  to
 the  Government  of  Gujarat  about  not
 closing  such  lines  without  the  prior
 approval  of  the  State  Government
 will  be  kept;  and

 (a)  if  not,  the  reasons  therefore?

 THE  MINISTER  OF  RAILWAYS
 ‘(SHRI  C.  M.  POONACHA):  (a)  We
 ~wrote  to  eight  State  Gevernments  in
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 connection  with  fourteen  mnremmuune-
 rative  branch  lines.  Seven  State  Gov-
 ernmentg  expressed  themselves  against
 the  proposed  closure  of  the  line  in
 their  respective  States.

 (b)  The  Madhya  Pradesh  Govern-
 ment  requested  that  the  Ministry  of
 Railways  should  provide  funds  for
 necessary  improvement  in  Gwalior-
 Shivpuri  section  of  National  Highway
 No.  3  so  as  to  enable  it  to  cope  with
 the  additional  traffic  that  would  come
 to  it  if  the  Gwalior-Shivpuri  line
 were  to  be  closed.

 (c)  No  such  promise  was  given  tu
 the  Govt,  of  Gujarat.  As  explained
 in  this  House  on  a  number  of  occa-
 sions,  the  State  Governments  concern-
 ed  will  be  consulted  and  all  aspects
 given  careful  consideration,  before
 final  decisions  are  taken.

 (d)  In  view  of  the  answer  to  part
 (c),  the  question  does  not  arise.

 'राजनेतिक  दलों  को  दान  पर  रोक  सगाने
 के  लिये  विधान  बनाना

 ४३40.  आओ  प्रकाशवीर  शास्त्री  :
 श्री  शिव  कुमार  शास्त्री  :

 क्या  श्रौद्योगिक  विकास  तथा  समवाय-
 कार्य  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  कम्पनियों  द्वारा  राजनैतिक  दलों
 को  दान  देने  पर  प्रतिबन्ध  लगाने  वाले  विश्लेयक
 को  पारित  करने  में  क्या  कठिताइयां  बत्पन्न

 हुई  है  ;  भौर

 (ख)  इस  विधेयक  के  कब  तक
 पारित  होने  की  संभावना  है  ?

 इजोणगिक  विकास  तथा  समयाय-
 आर्य  जंत्री  (जी  फलस्ट्रीन  श््ली  हमद)  :

 (क)  तथा  ख)  कम्पनी  (संशोधन)
 “विधेयक,  i968,  जिसमें  दूसरी  बालों  के  साथ-
 साथ  कम्पनियों को  राजनैतिक  प्रंशदान  छेने  से

 निषेध  करना  sit  सम्मिलित  है,  आदन  में,
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 0  मई,  968  को  पुर:स्थापित  किया  गया
 था  ।  कलित  विधेयक  को  सदन  के  बर्षमात'
 अधिवशन  में  विचार थे  प्रस्तुत  करने  तथा
 यारित  करने  के  भाशय  की  सूचना  पहले  ही
 यी  जा  चुकी  है।

 राख्य  व्यापार  निगम  के  भ्रधिकारियों  के  विरड
 शिकायतें

 "341.  शी  शारदा  नन्द :
 शी  धोंकार  सिह  :
 ी  fro  wo  fag:

 क्या  वाणिज्य  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (=)  राज्य  व्यापार  निगम  के  कुछ
 उच्च  भधिकारियों  के  विरुद्ध  किस  प्रकार  की
 शिकायतें  मिली  हैं  तथा  उनका  पूरा  ब्यौरा
 क्या-क्या  है  ;

 (ख)  जिन  भ्रधिकारियों  के  विरद्ध  जांच
 की  गई  थी  उन  के  नाम  क्या  हैं  भौर  उसका
 निरकर्ष  क्या  निकला  है;

 (ग)  क्‍या  सरकार  ने  भूतपूर्व  प्रध्यक्ष

 श्री  पटेल  के  विरुद्ध  भी  जांच  की  है  ;  शौर

 (घ)  यदि  हां,  तो  उसका  निष्कर्ष
 क्या  निकला  श्रौर  सरकार  ने  उनके  विरुद्ध
 क्या  कार्यवाही  की  है  ?

 वाणिज्य  मंत्रालय  में  उपमंत्री  धी
 मोहम्मद  शाक्री  कुरेगी)  :  (क)  से  (घ).
 राज्य  व्यापार  निगम  के  भूतपूर्व  भ्ष्यक्ष
 सथा  कुछ  झन्य  भधिकारियों  के  विरद्ध  कतिपय
 जाशिज्यिक  कार्यों  के  विषय  में  जिन  पर
 उन्होंने  कार्यवाही  की  थी  प्राप्त  लिकायतों
 ia  जांच  की  जा  रही  है।

 Working  of  Balladila  ह... ह  Ore  Mines
 °342.  SHRI  KAMESHWAR  SINGH:

 Will  the  Minister  of  STEEL,  MINES
 AND  METALS  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Bailadila  Iron  Ore  mines  are  working
 at  half  the  rated  capecity;  and

 (७)  if  so,  the  rate  of  mining  and
 despatch  per'day  from  2194  April,
 968  to  5th  May,  968  and  from  l@th
 May  1968,  onwards?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL,  MINES  AND
 METALS  (SHRI  P.  C.  SETHI):  (a)
 In  the  case  of  large  mechanised  iron
 ore  mines,  attainment  of  rated  capa-
 city  is  a  gradual  procesg  whicn  can
 only  achieved  over  a  period  of  time
 and  involves  (i)  complete  integration
 of  different  sections  of  the  total  com-
 Plex  such  ag  the  mine,  crushing  and
 screening  plants,  loading  section  ete.;
 (ii)  adjustments  and  modifications  of
 the  plant  during  initial  stages  of  func-
 tioning  to  overcome  teething  troubles
 and  (iii)  introduction  of  second  shift
 of  operations  after  the  essential  ad-
 justments  have  been  made.  Hence
 the  mine  is  not  working  at  its  rated
 capacity  at  present.  It  is  expected
 that  the  rated  capacity  of  4  million
 tonnes  per  annum  will  be  achicved
 by  1969-70.

 (b)  During  the  period  2lst  April  to
 30th  April,  1968,  the  daily  production
 and  despatches  average  3,772  and  3,519
 tonnes  respectively;  the  corresponding
 figures  for  the  period  Ist  to  5th  May
 1968,  are  7,303  and  2,553  tonnes;  and
 thst  for  the  periog  I6th  May,  968  to
 3181.  May,  968  are  6,154  ang  3,947
 tonnes  respectively.  From  June  to
 October,  ‘1968,  the  monthly  figures  of
 total  production  ranged  from  1.08,  lakh
 tonnes  to  .3]  Jakh  tonnes  and  those  of
 monthly  despatches  from  0.87  lakh
 tonnes  to  .88  Jakh  tonnes.

 Hindustan  Steel  Ltd.

 °343.  SHRI  HIMATSINGKA:  WIUD
 the  Minister  of  STEEL,  MINES  AND
 METALS  be  pleased  to  state:

 (a)  whether  some  steel]  eXpe.ts
 heve  opined  that  a  proper  technical
 reay‘pra'sal  of  the  three  plants  of  the
 Hindustan  Steel  Ltd.  could  suggest
 ways  of  reducing  operational  codts  to
 a  point  where  the  impending  ००8
 price  rise  could  be  avoided  at  least
 for  the  time  being;
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 ६०)  if  so,  the.  major  guidelines  indi-
 cated  by  these  experts  for  such  re-
 appraisal;  and

 (c)  whether  Government  have
 undertaken  the  proposed  reappraisal
 and  if  80,  with  what  results?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL,  MINES  AND
 METALS  (SHRI  P.  C.  SETHI):  (a)
 Government  are  not  aware  of  an
 epinion  having  been  expressed  dy
 sume  stee]  experts  that  a  proper  tech-
 nica):  reappraisal  of  the  three  Steel
 Plants  under  Hindustan  Stee]  Limited
 could  reduce  operational  costs  to  a
 point  where  further  steel  price  rise
 coulq’  be  avoided.

 4b)  and  (c).  Do  not  arise,

 Heavy  Engineering  Corporation
 Limited,  Ranchi

 *344.  SHRI  KARTIK  ORAON:  Will
 the  Minister  of  INDUSTRIAL  DEVE-
 LOPMENT  AND  COMPANY  AF-
 PAIRS  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 production  of  Heavy  Engineering  Cor-
 poration  Limited,  Ranchi,  has  been
 far  from  satisfactory  in  view  of  _  its
 commitments  to  Bokaro  Steel  Plant;

 .(b)  if  so,  what  was  its  production
 programme  for  1967-68  for  each  of  the
 three  projects  and  what  was  the
 actual  production  in  each  project;
 and

 ‘(c)  what  special  steps  are  likely  to
 be  taken  to  step  up  production  to
 catch  up  with  the  schedule?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  COMPANY
 AFFAIRS  (SHRI  F.  A.  AHMED):
 (a)  and  (b).  The  Heavy  Engineering
 Corporat'on,  Ranchi  had  undertaken
 to  supply  98,852  tonnes  of  mcchanical
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 and  machine  tools  to  __the
 Bokaro  Steel  Plant.  Equipment
 and  structures  are  to  be  supplied
 commencing  from  the  second  quarter
 of  1968,  The  supplies  are  4०  be  pro-
 gressively  completed  by  the  third
 quarter  of  ‘1971,  The  supplies  of
 machine  tools  are  to  be  made  from
 the  later  half  of  968  upto  the  third
 quarter  of  1969.  The  delivery  sche-
 dule  for  machinery  and  equ:pment,
 many  of  which  are  extremeiy  sophis-
 ticcted  equipment  which  should  be
 manufactured  in  the  country  tor  the
 first  time,  ig  naturally  dependen:  on  a
 large  number  of  factors,  particularly

 he  supply  of  design  documentation,
 availability  of  stee]  and  other  raw
 materials  and  the  supply  of  imported
 components  and  balancing  cquipment
 from  the  U.S.S.R,  in  accordance  with
 the  time  schedule  required  by  the
 H.E.C.  On  the  basis  of  tne  latest
 assessment,  it  may  be  necessary  to
 make  certain  adjustments  in  the  deli-
 very  schedules  for  particular  items  of
 equipment  on  account  of  the  above
 factors  ang  also  because  of  certain
 production  problems  and  _  difficulties
 which  have  been  faced  bv:  the  HEC
 during  the  last  year.  Nevertheless,
 every  effort  is  being  made  to  ensure
 that  supply  of  equipment  and  struc-
 turals  for  the  Bokaro  Plant  is  com-
 pleted  as  expeditiously  as  fossible.
 A  detailed  production  plan  has  been
 drawn  up  for  each  of  these  items  on
 the  basis  of  the  latest  position  in
 respect  of  design  documentation  ete.
 and  will  be  finalised  with  the  Bokaro
 authorities  by  early  December,  68.
 So  far,  over  2,000  tons  of  mechanical
 equipment  and  5,000  tong  of  struc-
 turals  besides  9.9  tonnes  of  machine
 tools,  totalling  to  7,054  tonnes,  have
 been  completed  out  of  which  about
 5.000  tonnes  have  been  despatched  to
 Bokaro.  The  product‘on  targets  and
 the  actual  production  during  ‘1967-68

 equipment,  technological  structures  was  as  follows:—

 Project  Revised  Programme  Actual
 1967-68,  (Tonnes)  (Tonnes)

 {.  Foundry  Forge  Plant.  5803  .00  9003  .33
 2.  Heavy  Machine  Building  Plant  2605  .20  462.00
 3.“ifeavy  Machine  Tools  Plant  20  Nos.  5  Nos.

 —==  (Machine Tools)  Mahine  Tools)
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 ‘There  was  considerable:  dislocation
 of  work  during  year  owing  to  the
 communal  ‘ifisturbances  at  Ranchi  and
 various  other  problems  which  faced
 the  plant  during  that  difficult  period.

 (c)  A  number  of  steps  have  been
 taken  to  imp.ove  the  productivity  anu
 to  increase  the  race  of  prouuchon
 Duua-up.  A  Director  of  Coo:dmauon
 has  recentiy  been  appointed  to  ensure
 close  laison  between  the  tuncucmng. .
 of  the  Founury  Forge  Plant  and  076
 Heavy  Machine  Buiding  Plant  and
 Heavy  Maciine  Tool  P.ant  units  in
 the  H.E.C..  The  production  planning
 unit  has  been  strengthened  and  is
 expected  to  give  much  better  results
 in  the  future.  Steps  are  being  taken
 to  make  the  training  programmes
 more  effective  and  particularly  to  em-
 Phasise  training  on  the  job  and  on  the
 sophistitated  heavy  machine  units.
 Inventive  schemes  are  also  being
 progressively  introduced  and  have
 already  been  started  in  some  of  the
 manufacturing  shops.  Particular  em-
 phasis  has  been  given  to  early  com-
 pletion  of  the  Foundry  Forge  Plant
 and  there  has  been  considerable  im-
 provement  in  the  supply  of  castings
 from  this  unit  during  recent  months.
 A  90-day  production  drive  was  laun-
 ched  recently  which  produced  very
 good  results.  During  this  period,  pro-
 duction  in  the  Foundry  Forge  Unit
 was  80  per  cent  higher  than  during
 previous  quarter,  whi'e  the  perfor-
 mance  in  the  Heavy  Machine  Build-
 ing  Plant  also  registered  a  substan-
 tial  {mprovements.  As  a  result  of
 these  efforts,  which  will  be  continued
 and  intensified  in  the  coming  months
 it  is  expected  that  the  Heavy  Engi-
 neering  Corporation’s  production
 build-up  would  improve  substantially
 by  the  end  of  this  year  and  that  next
 yeer’s  programme  would  make  up
 most  of  the  leeway  that  has  occurred,
 owing  to  various  causes,  in  respect
 of  the  schedule  for  supplies  to
 Bokaro.

 रेलबे  कर्मचारियों  के  साम्यता  प्राप्त  कामिक
 संघ

 *345.  शची  शमस्वरूप  विश्या्थों  :
 थ्री  भारत  सिह  चौहान  :

 क्या.  रेखवे  मंत्री  यह.  बताने  की  कृपा
 करेंगे  कि

 (क)  इस  समय  रेलवे  कर्मचारियों  के
 मान्यता  प्राप्त  कामिक  संघों  की  संख्या  कितनी
 है;

 (ख)  ऐसे  कामिक  संघों  की  स  ज्या  कितनी
 है  जिनको  रेलवे  बोर्ड  द्वारा  मोन्यता  प्रदान
 नहीं  की  गई  है  ;  भ्रौर

 (ग)  इस  के  क्‍या  कारण  हैं  तथा  उन  को
 कब  तक  मान्यता  दिये  जाने  की  संभावना  है  ?

 रेखबें  मंत्री  (क्री  @o  मु०  पुमाक्त) :
 (क)  तेरह  ।  इनमें  वे  छः  यूनियनें  शामिल

 नहीं  हैं  जिनकी  मान्यता  भ्रभी  हाल  में  वापस
 ले  ली  गयी  है  ।

 (ख)  वतंमान  कार्यविधि  के  भ्नुसार
 यूनियनों  को  मान्यता  क्षेत्रीय  रेलों  के
 प्रबन्धक  देते  हैं  न  कि  रेलवे  बोर्ड  ।

 (ग)  सवाल  नहीं  उठता

 Manubhaj  Shah  Textile  Reorganiss-
 tion  Committee

 *346,  SHRI  S.  K.  TAPURIAH:  Will
 1९  Minister  of  COMMERCE  be  pleas-
 ed  to  state:

 (a)  whether  Government  have  _re-
 ceived  a  copy  of  the  report  of  the
 ‘Textile  Reorganisation  Commit
 which  was  headed  by  Shri  Manubhat
 Shah;

 (b)  if  so,  the  salient  features  there-
 of;

 (९)  whether  the  report  has  suggest-
 ed  abolition  of  partial  control]  on
 cloth  production  and  reduction  of  ex
 cise  duty;  and
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 (9)  if  a0,  the  reaction  of  Govern-
 ‘ment  theretc?

 THE  DEPUTY  MINISTER  IN  THE
 -MINISTRY  OF  COMMERCE  (SHRI

 yom
 SHAFI  QURESHI):  (a)  Yes,

 Sir.

 ‘(b)  A  statement  showing  the  salient
 ‘features  is  laid  on  the  Table  of  the
 ‘House.

 (९)  vnd  (d).  Yes,  Sir,  These  and
 other  points  mentioned  in  the  report
 have  been  under  consideration  of  the
 Governments  even  before  the  publi-
 cation  of  the  report  and  action  has
 been  taken  as  and  when  feasible,  For
 the  present  Government  do  not  con-
 template  abolition  of  partial  contro)
 on  cloth  or  reducton  in  excise  duty.

 ‘STATEMENT

 Salient  features  of  the  Report  of  the
 Textile  Reorganisation  Committee  ap-
 pointed  by  the  Government  of  Gujarat

 under  the  Chairmanship  of  Shri
 Manubhai  Shah

 a)  To  enable  weak  and  marginal
 ‘mills  to  obtain  additional]  advances  for
 working  finance,  the  Committee  _re-
 commended  that  the  Banks  may  be
 persuaded  to  reduce  the  margins  ci
 stocks,  Cotton  and  sores  and  Stute

 ‘Government  may  give  guarantee  for
 additional  advances  that  may  be
 given  by  the  Banks.

 (2)  if  the  “Book-debts”  of  the  mills
 are  substantial  and  mills  concerned
 are  in  rea)  difficulty,  Government  may
 cons'der,  as  a  special  case,  giving
 guarantee  to  the  loans  against  book
 debts.

 (3)  With  the  decontrol  of  cotton.
 the  prices  of  cotton  are  on  the  rise  and
 the  cotton  textile  mills  particularly
 weaker  units  ang  the  mills  producing
 coarse  and  medium  cloth  are  unnble
 to  earn  ary  profit  under  the  existing
 partial  controls  on  production  and
 prices  of  25  per  cent  of  production.

 ‘The  Comm'ttee  has  therefore  recom-
 mended  the  remova}  of  present  partial
 controls  on  trices  and  productiun..

 60

 (4)  The  industries  like  engineersng,
 mechine  tools,  chemicals  etc.  are
 calssified  ag  “priority”  industries.  The
 Cotton  Textile  Industry,,on  which  so
 much  of  empleyment,  national  income,
 production  and  supply,  of  essential
 Commodities  like  cloth  depeng  should
 be  declared  as  “priority  industry”
 under  Section-23A  of  the  Indian  In-
 come  Tax  Act.

 (5)  Whenever  Central  Government
 oc  the  State  Government  render  long
 term  financial  assistance  to  mills  for
 modernisation  and  renovation  pro-
 grammes,  the  Committee  has  recom-
 mended  appointment  of  a  Modernisa-
 tion  Commissioner  in  the  Textile  Com-
 missioner’s  office  or  the  Ministry  of
 Commerce  so  that  for  future  opera-
 tions  as  well  as  for  current  problems,
 technical  and  economic  advice  and
 guidance  are  made  available  to  those
 units.  Like-w'se  in  the  principal
 states  where  a  large  number  of  tex-
 tile  mills  are  working,  State  Moder-
 nisation  Commissioners  should  be  ap-
 pointed.

 (6)  The  textile  units  which  are  not
 having  large  proportion  of  old  mac-
 h'nery  may  be  encouraged  to  under-
 take  phased  8700  gradual  programme
 of  modernisation  by  giving  finan  isl
 assistance  as  indicated  below:—

 (a)  the  bills  should  purchase  all
 indigenous  and  foreign  machi-
 nery  (permiss:ble  for  import)
 on  the  deferred  payment
 arrangement  from  the  indi-
 genous  and  foreign  manufac-
 turers  and  for  this,  alrange-
 ments  should  be  worked  out
 by  the  Central  Government
 and  the  Reserve  Bark  of
 India  with  the  Scheduled
 Banks.

 (b)  the  repayment  of  scheduled
 banks  should  be  spread  over
 a  period  of  0  years  from  the
 date  of  drawa]  of  the  deferred
 payment  loans  and  the  frst
 payment  beginning  from  the
 third  year  of  the  drawa}  and
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 subsequent  payment,  in  seven
 ay  equal  annual  instalments.

 (7)  With  regard  to  large  scaie  crash
 modernisation  programmes  tur  mill.
 which  are  in  a  position  to  undertake
 it,  the  Committee  has  recommended
 following  assistance;

 (i)  loan  arrangements  can  be
 made  with  IFC,  IDBI  and
 scheduled  banks  forming  con-
 sortiums  for  different  regions
 for  financing  approved  appli-
 cants  with  the  guarantees  cf
 State  Governments;

 thi)'as  the  written  down  value  of
 ald  blocks,  land  and  other
 properties  is  much  less  than
 their  present  market  valuc  cf
 the  assets  or  repiacement
 value  of  assets,  the  Iuuns  ad-
 vanced  for  modernisation
 should  not  be  restricced  to
 50  per  cent  of  assets  as  at  pre-
 sent,  but  should  be  given  upto
 80  per  cent  of  the  value  of
 new  assets  with  first  charge
 or  a  pari  pasu  charge  with
 any  existing  loans  and  the
 total  should  not  exceed  7६
 per  cent  of  the  tota;  value

 of  old  and  new  assets  (includ-
 ing  the  written  down  value  of
 old  assets  and  the  vaiue  of
 new  assets);

 Gii)  the  repayment  =  schedule
 should  be  spread  Over  a
 period  of  5  or  20  years  with
 first  payment  beginning  after
 3  years  of  drawal  of  the  loan
 and  repayment  being  spread
 in  22  to  32  half  yearly  equal
 instalments.

 (8)  To  encourage  modernisation
 and  also  to  lighten  the  burden  of  the
 otherwise  expensive  (modernisation
 due  to  high  cost  of  indigenous  machi-
 nery,  the  mills  will  require  some  help
 to  meet  the  capital  cost  of  modernisa-
 tion.  The  Committee  has  recommend-
 ed  thet  the  Central  Government
 should  give  a  refund  of  0  per  cent  of
 the  total  value  of  the  amounts  actually
 paid  out  by  the  mill  in  any  year  for
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 the  purchase  of  indigenous  (and
 imported)  machinery  out  of  the  excise
 duty  amount  payable  by  the  Company
 during  that  year.  The  conceasion
 should  continue  to  the  textile  industry
 for  sufficiently  long  period  so  that
 modernisation  on  a  national  level  is
 satisfactorily  implemented  and  com-
 pleted.

 Bokaro  Steel  Plant

 *347.  SHRI  BHOGENDRA  JHA:
 SHRI  ९.  A,  PRASAD:

 Will  the  Minister  of  STEEL,  MINES
 AND  METALS  be  pleased  to  state:

 (a)  the  time  by  which  the  Bokaro
 Stee]  Plant  is  going  to  achieve  its
 fullest  rated  capacity  of  production
 viz.,  5.4  million  tonnes  annually;

 (b)  whether  there  is  any  effort  to
 slow  down  its  development  in  the
 prescribed  three  stages;  and

 (०)  the  time-Limit  for  the  fulfilment
 of  the  three  stages  of  production  and
 expansion  and  whether  the  schedule  is
 going  to  be  fully  adhered  to?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL,  MINFS  AND
 METALS  (SHRI  P.  C.  SETHI):  (a)
 to  (c).  The  rated  capacity  of  Bokaro
 Stee]  Plant  as  it  is  now  being  cons-
 tructed  is  .7  million  ingot  tonnes.
 On  completion  of  this  stage  the  plant
 will  have  in-built  capacity  for  quick
 expansion  to  the  level  of  4  million
 ingot  tonnes.  It  will  also  be  possible
 thereafter  to  take  the  plant  to  a  pru-
 duction  capacity  of  about  5.5  million
 ingot  tonnes  by  the  addition  of  some
 equipment.  The  first  stage  of  .7
 million  ingot  tonnes  is  scheduleg  to
 be  completed  by  the  end  of  397l.  No
 decision  has  yet  been  taken  by  the
 Government  for  the  implementation
 of  the  subsequent  stages,

 Newspring  Fastery  in  Himachal
 Pradesh

 CHAND °  VERMA: Se
 of  INDUSTRIAL Will  the  Minister



 63  Written  Answers

 DEVELOPMENT  AND  COMPANY
 AFFAIRS  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  it  has
 been  decided  to  set  up  a  Newsprint
 factory  in  Himachal  Pradesh  in  the
 private  sector  and  if  so,  the  details  of
 the  scheme;

 (b)  whether  the  recommendations
 made  by  the  Himachal  Pradesh  Gov-
 ernment  have  been  accepted  by  the
 Central  Government  and  if  so,  what  are
 these  recommedations,  if  not.  what
 changes  have  been  made;

 (c)  whether  any  target  date  has  been
 fixed  for  setting  up  this  factory  and  if
 so;  what  is  the  date,  if  not,  the  reasons
 thereof;  and

 (d)  what  are  the  main  feature  of  the
 agreement  reached  among  the  Govern-
 ment,  the  Company  ang  the  Collabora-
 tors?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  COMPANY
 AFFAIRS  (SHRI  F,  A.  AHMED):  (a)
 A  proposal  to  set  up  a  newsprint  fac-
 tory  in  Himachal  Pradesh  in  private
 sector  is  still  under  examination  and
 at  present  it  is  not  therefore  possible
 to  give  all  details.

 (b)  No  recommendations  as_  such
 were  received  from  the  Himachal  Pra-
 desh  Government,  but  they  required
 some  clarifications  regarding  the  terms
 and  conditions  on  which  they  could
 supply  raw  material  to  the  Indian
 party  concerned.  The  Central  Govern-
 ment  has  already  communicated  their
 views  to  the  Himachal  Pradesh  Gov-
 ernment.  The  matter  is  stil]  under
 negotiation  between  that  Government
 and  the  Indian  party.

 (c)  and  (d).  As  the  raw  material
 agreement  has  not  yet  been  finalised
 between  the  Himachal  Pradesh  Gov-
 ernment  and  the  Indian  party,  it  is  not
 possible  to  fix  any  target  date  for
 setting  up  the  factory  or  to  give  any
 features  of  the  proposed  agreeinent.
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 गुना-मक्सी  रेल  लाइन

 *349.  श्री  हुकम  खन्द  कछवाय  :
 क्या  रेलवे  मंत्री  यह  बताने  की  कृपा  करेंगे
 किः

 (क)  श्रब  तक  कुल  कितने  मील  लम्बी
 रेल की  पटरी  बिछाई  जा  चुकी  है  और  निर्माण-
 घीन  गुना-मकसी  रेल  लाइन  के  पूरा  होने
 के  लिये  कितने  मील  लम्बी  रेल  की  पटरी
 बिछाने  का  विचार  है  ;

 (ख)  इस  रेलवे  लाइन  को  पूरा  करने  में
 कितना  समय  लगने  की  संभावना  है  ;

 (ग)  इस  पर  ब  तक  कितनी  धन-
 राशि  व्यय  की  जा  चुकी  है  श्रौर  इस  सम्पूर्ण

 कार्य  को  पूरा  करने  के  लिये  कुल  कितनी  धन
 राशि  नियत  की  गई  है  ;

 (घ)  शब  तक  कितने  बड़े  और  छोटे
 पुल  श्रौर  पुलिया  बनाई  गई  है  और  निर्माण-
 कार्य  के  पूरा  होने  के  लिये  कितनी  और
 बनायी  जायेंगी  ;  और

 (डः)  क्‍या  यह  सच  है  कि  धन  की  कमी
 के  कारण  सरकार  का  विचार  इस  काम  को
 छोड़  देने  का  है  ?

 रेखव  मंत्री  (श्री  चे०  मु०  पुनाखा)  :

 (क)  अक्तूबर  968  के  श्रन्त  तक  इस
 लाइन  पर  49.75  कि०  मी०  लम्बा  रेल-
 पथ  बिछा  दिया  गया  है  श्रौर  92.22
 कि०  मी०  की  कुल  लम्बाई  में  से  42.  47
 किण  मी०  में  लाइन  बिछाना  ग्रभी  बाकी  है  ।

 (ख)  इस  लाइन  को  पूरा  करने  के  लिए
 संशोधित  प्रन्तिम  तिथि  निश्चित  करने  के
 प्रश्न  पर  विचार  किया  जा  रहा  है  ;

 (ग)  9.60  करोड़  रुपये  की  कुल
 प्रनुमानित  लागत  में  से  भ्रद  तक  इस  लाइन  पर
 लगभग  5.40  करोड़  रुपये  खर्च  हो  चुके  हैं ॥
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 (घ)  इस  लाइन  पर  बनाये  जाने  वाले

 कुल  33  बड़े  पुलों  में  से  30  शौर  224  में  से
 43  छोटे  पुलों  का  निर्माण  द्दी  चुका  है  ।

 (ड)  ऊपर  भाग  (ख)  के  उत्तर  को
 देखते  हुए  सवाल  नहीं  उठता  ।

 Railway  Protection  Force

 *350,  SHRI  SHRI  CHAND  GOYAL:
 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state:

 (a)  the  amount  spent  in  1967-68  on
 the.  maintenance  of  the  Railway  Pro-
 tection  Force  in  the  entire  Department
 of  Railway;  and

 (b)  the  amount  spent  on  the  payment
 of  claims  for  loss  of  goods  in  the  yeurs
 1961-62  and  ‘1962-63  and  also’  the
 amount  spent  in  the  year  1954-55,
 (before  the  inception  of  the  R.P.F.)?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  C.  M.  POONACHA):  (a)  The
 fina]  figures  of  expenditure  on  the
 maintenance  of  the  Railway  Protection
 Force  in  ‘1967-68.  are  not  yet  available.
 However,  the  amount  spent  in  1966-67
 was  Rs.  8.94  crores.

 (b)  The  amount  spent  on  the  piy-
 ment  of  claims  on  account  of  ‘heft,  loss
 and  pilferage  of  consignments  was  35
 under:—
 1954-55.  Rs.  .72  crores
 1961-62,  Rs,  2.60  crores
 1962-63  Rs.  2.65  crores

 Donations  to  Political  Parties

 *351,  SHRI  NITIRAJ  SINGH  CHAU-
 DHARY:  Will  the  Minister  of  INDUS-
 TRIAL  DEVELOPMENT  AND  COM-
 PANY  AFFAIRS  be  pleased  to  refer  to
 the  reply  given  to  Unstarred  Ques-
 tion  No.  382  on  the  !8th  August,  968
 and  state:

 (a)  why  Indian  companies  are  allow-
 eg  to  donate  to  foreign  political  parties;
 and

 (b)  whether  any  Indian  Political
 Party  hag  received  donation  from  any

 foreign  country  and  if  so,  the  name  of
 the  party  and  the  amount  received
 during  the  last  three  Financial  years?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  COMPANY
 AFFAIRS  (SHRI  F.  A,  AHMED):  (a)
 The  Companies  Act,  as  it  2xists  now,
 does  not  prevent  a  company  from
 making  donations  to  any:  political
 party  so  long  as  it  is  within  the  limits
 laid  down  by  that  Act.

 (b)  The  report  of  the  Intelligence
 Bureau  on  the  use  of  foreign  money  in
 the  last  General  Elections  and  for  other
 purposes  is  sti]l  under  examination.

 New  Industries  to  be  set  up  in  Mysore

 *352.  SHRI  A.  SREEDHARAN:
 SHRI  K.  LAKKAPPA:

 Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT  AND  COMPANY
 AFFAIRS  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  have  turned  down  ‘he  new
 programmes  of  Industries  proposed  by
 the  Government  of  Mysore  in  recent
 years;

 (b)  if  so,  what  are  the  reasons,  and
 what  are  the  details  of  the  proposals
 which  have  been  so  turned  down;  and

 (c)  the  particulars  of  the  new  indus-
 tries  proposed  by  Mysore  State  in  the
 public  sector  with  the  assistanve  of  the
 Central  Government?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  COMPANY
 AFFAIRS  (SHRI  F.  A.  AHMED):  (a)
 and  (b).  The  new  programmes  of  in-
 dustries  proposed  by  the  Government
 of  Mysore,  as  part  of  the  Fourth  Five
 Year  Plan  are  presently  under  consi-
 deration  and  no  decision  hag  yet
 been  taken  on  them.

 (c)  The  Government  of  Mysore  have
 approached  the  Central  Government
 for  an  assistance  of  Rs.  400  lakhs  fcr
 the  New  Government  Electric  Factory.
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 Consortium  of  Banks  for  Export  of
 Rail  Wagons  to  USSR

 "353,  SHRI  S.R.  DAMANI:  Will  the
 Minister  of  COMMERCE  be  pleased  to
 refer  to  the  reply  given  to  Starred
 Question  No.  332  on  the  6th  August,
 968  and  state:

 (a)  the  success  achieved  py  the
 State  Trading  Corporation  in  setting
 up  of  a  consortium  of  banks  to  finance
 the  order  for  export  of  wagons  to
 USSR;  and

 (b)  the  names  of  the  banks  who
 have  joined  hands  and  the’  terms
 agrecd  upon  with  them?

 THE  MINISTER  OF  COMMERCE
 {SHRI  DINESH  SINGH):  (a)  and
 (b).  Negotiations  are  in  progress  with
 the  U.S.S.R.  authorities  for  finalising
 a  contract  for  the  export  of  wagons.
 The  question  of  any  special  financing
 arrangements  for  the  order  will  be
 considereg  only  when  the  terms  ‘and
 conditions  of  payment  have  been
 settled.

 Indo-Nepai_  Trade  Agreements
 °354,  SHRI  MADHU  LIMAYE:  Wi!l

 the  Minister  of  COMMERCE  be
 pleased  to  state:

 (a)  whether  Government  would  lay
 on  the  table  the  Memorandum  of
 Understanding  and  Annexure  to  the
 Indo-Nepal  Treaty  and  the  relevant
 Notifications  and  Import  Control
 Handbook  paragraphs  issued  to  give
 effect  to  this  Treaty;

 (b)  whether  these  notifications  and
 Handbook  do  not  violate  the  Anne-
 xure;

 (c)  the  reasons  for  which  a  sepa-
 rate  agreement  on  Nepalese  products
 passed  on  non-Nepalese  raw  materials
 was  not  negotiated  ‘as  envisaged  in
 the  documents  mentioned  above  ;

 (d)  whether  any  action  has  been
 taken  against  the  officers  concerned;
 and

 (e)  if  not,  the  reasons  therefor?
 THE  MINISTER  OF  COMMERCE

 (SHRI  DINESH  SINGH):  (a)  Copies
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 of  “Memorandum  of  Understanding  on
 matters  arising  out  of  the  Treaty  of
 Trade  and  Transit  (1960)”  have  al-
 ready  been  placed  in  the  Parliament
 Library.  No  Annexure  js  appended
 to  the  Treaty  of  Trade  and  Transit  of
 960  between  the  Government  of
 India  and  His  Majastry’s  Government
 of  Nepal;  two  collaterial  letters  were
 however  exchanged  at  the  same  time
 and  are  as  binding  as  the  provisions
 of  the  Treaty.  Copies  of  notifications
 issued  by  the  Ministry  of  Finance  on
 lst  February,  963  and  lst  October,
 966  and  para.  76  of  the  Import  Con-
 tro]  Trade  Handbook  (1968),  are  now
 placed  on  the  Table  of  the  House.
 [Placed  in  Library.  See  No.  LT-233|
 1968].

 (b)  The  relevant  notifications  and
 the  provisions  of  the  Handbook  are
 in  conformity  with  the  Treaty  of
 1960.

 (c)  The  Government  of  Nepal  have
 had  some  difficulty  in  reaching  an
 agreement  with  us  on  the  procedure
 to  be  adopted  in  terms  of  paragraph  6
 of  Annexure  II  to  the  Memorandum
 of  Understanding  to  regulate  the  im-
 port  of  industrial  products  to  India
 from  Nepa'  which  are  not  based  on
 Nepalese  raw  materials.  At  long  last,
 as  a  result  of  the  discussions  held
 in  Kathmandu  by  the  Indian  Dele-
 gation  led  by  Shri  B.  R.  Bhagat,  the
 Government  of  Nepal  have  agreed  to
 limit  the  export  of  synthetic  yarn
 fabrics  and  stainless  steel)  manufac-
 tures  to  the  level  of  1967-68  and
 further  to  restrict  the  allocation  0
 foreign  exchange  for  the  production  of
 these  items  to  1967-68  level,

 (d)  and  (e).  Do  not  arise.

 Conversion  of  Light  and  M.G.  Lines
 into  B.G.

 *355.  SHRI  MAHARAJ  SINGH
 BHARATI:  Will  the  Minister  of
 RAILWAYS  be  pleased  to  state:

 (a)  the  distance  in  kilo  metres  of
 light  and  metre  gauge  railway  lines
 which  are  proposed  to  be  converted
 into  broad  gauge  lines  during  the
 Fourth  Plan  period;
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 tb)  whether  all  the  big  cities  will
 be  connected  with  broad  gauge  lines;
 and

 (c)  if  so,  the  details  in  regard  there.
 to?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  C.  M.  POONACHA):  (a)  to
 (c).  In  view  of  the  heavy  traffic  den-
 sity  likely  to  develop  in  the  next  few
 years  on  certain  MG  sections  of  the
 Indian  Railways  and  also  the  need  to
 provide  through  transport  facilities
 with  broad  gauge  to  connect  major
 ports,  important  industrial  centres,
 big  iron  ore  mining  projects  etc,  a
 programme  to  convert  certain  impor-
 tant  MG  lines  to  BG  is  under  the
 consideration  of  the  Railway  Board.
 The  actual  conversion  of  such  MG
 Sections  into  BG  would  depend  on  the
 results  of  the  surveys  proposed  to  be
 undertaken  with  a  view  .o  determine
 priorities  in  accordance  with  the
 availability  of  funds.  Certain  works
 connected  with  conversion  of  MG
 lines  into  BG  sanctioned  during  the
 Third  Plan  period  are  in  progress.
 Recently,  the  conversion  of  Miraj-
 Kolhapur  section  from  MG  to  BG  has
 been  sanctioned.  No  scheme  has  been
 formulated  for  linking  all  the  big
 cities  in  the  country  with  broad  gauge
 No  specific  schemes  are  at  present
 under  consideration  for  conversion  of
 narrow  gauge  sections  to  broad  gauge.

 Nationalisation  of  Jute  Industry

 *356.  SHRI  K.  P.  SINGH  DEO:
 SHRI  D.  N.  DEB:

 Wil]  the  Minister  of  COMMERCE
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  propose  to  nationalise  the
 Jute  Industry  in  the  country;

 (b)  if  so,  the  reasons  therefor;

 (c)  the  effects  on  the  industry  and
 its  workers  as  a  whole;  and

 (a)  the  benefits  likely  to  be  derived
 by  Government  as  a  result  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  No,
 Sir,

 (b)  to  (d).  Do  not  arise.

 Small  Scale  Industries

 १357,  DR.  KARNI  SINGH:  Will  the
 Minister  of  INDUSTRIAL  DEVELOP-
 MENT  AND  COMPANY  AFFAIRS
 be  pleased  to  state:

 (a)  whether  Government  are  con-
 templating  revision  of  the  list  of  in-
 dustries  exclusively  reserved  for  smali
 scale  industries;  and

 (b)  whether  Government  contem-
 Plate  to  decentralise  the  procedure  so
 ‘as  to  increasingly  associate  the  State
 Governments  with  this  development?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  COMPANY
 AFFAIRS  (SHRI  F.  A.  AHMED):  (a)
 and  (b).  The  list  of  industries  reserv-
 ed  for  the  small  scale  sector  is  revised
 every  year  and  State  Governments  are
 associated  with  this  revision  jin  as
 much  as  suggestions  of  the  State
 Directors  of  Industries  are  invited  be-
 fore  undertaking  the  revision  of  the
 list,  Further  revision  of  the  list  is
 at  present  under  the  consideration  0
 the  Government.  This  revision  is  in
 the  context  of  the  Fourth  Plan  Ap-
 proach  to  the  development  of  indus-
 tries.

 Loss  to  Durgapur  Project

 *358.  SHRI  B.  K.  MODAK:
 SHRI  GANESH  GHOSH:
 SHI  JYOTIRMOY  BASU:

 Will  the  Minister  of  STEEL,  MINES
 AND  METALS  be  pleased  to  refer  to
 the  reply  given  to  Starred  Question
 No.  387  on  the  6th  August,  968  and
 state:—

 (a)  whether  Government  have
 collected  information  regarding  the
 total  loss  incurred  so  far,  year-wise
 by  the  Durgapur  Project  Ltd.  in  West
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 Bengal  and  enquired  into  the  causes
 of  the  loss;

 (b)  if  so,  details  of  findings;

 (c)  action  taken  thereon;  and
 (d)  when  the  information  is  likely

 to  be  collected  and  reasons  for  delay?
 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  STEEL,  MINES  AND
 METALS  (SHRI  P.  0,  SETHI):  (a)
 Yes,  Sir.  Twelve  copies  of  the  pres-
 cribed  proforma  containing  informa-
 tion  in  fulfi'iment  of  the  assurance
 given  in  the  Lok  Sabha  on  6th  August
 968  in  reply  to  Starred  Question
 No.  339  have  been  sent  to  the  Depart-
 ment  of  Parliamentary  Affairs  for
 being  placed  on  the  Table  of  the
 House.

 (b)  to  (d).  Due  to  an  injunction
 issued  by  the  High  Court  no  action
 could  be  taken  earlier  on  the  report
 of  the  Enquiry  Committee  headed  by
 Shri  Suku  Sen  which  examined  the
 financial  working.  The  injunction  has,
 however,  been  vacated  on  0th  May
 968  and  the  report  is  under  exami-
 nation.  As  the  report  is  voluminous  it
 will  be  sometime  before  the  exami-
 mation  is  completed,

 Public  Sector  Plants  in  Maharashtra

 *359.  SHRI  DEORAO  PATIL:  Will
 the  Minister  of  INDUSTRIAL  DEVE-
 LOPMENT  AND  COMPANY  AF-
 FAIRS  be  pleased  to  state:

 (a)  whether  Government  of  Maha-
 rashtra  have  approached  Government
 of  India  to  set  Up  some  important
 public  sector  plants  in  Vidarbha  re-
 gion  of  Maharashtra  to  boost  up  the
 economy  of  the  State;  and

 (b)  if  so,  Government's  reaction
 thereto?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  COMPANY
 AFFAIRS  (SHRI  F.  A.  AHMED):  (a)
 and  (b).  Yes,  Sir.  The  Governmen:
 of  Maharashtra  have  suggested  the
 location  of  two  Central  projects  viz.,
 Gas-Cylinder  Project  and  Seamless
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 Tube  Project  in  the  Nagpur  region.
 No  decision  has  yet  been  taken  on  the
 location  of  these  projects.

 Export  of  Fertilizers  by  USSR  to  India

 *360.  SHRI  SITARAM  KESRI:  Will
 the  Minister  of  COMMERCE  be  pleas-
 ed  to  state:

 (a)  whether  U.S.S.R.  has  expressed
 its  willingness  to  export  fertilisers  to
 India;  ‘ang

 (b)  if  so,  the  detai's  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  We
 have  been  importing  fertilizers  from
 U.S.S.R.  for  the  last  several  years
 Part  of  our  import  requirements  will
 continue  to  be  met  from  U.S.S.R,  in
 future  also,

 (b)  A  statement  on  the  fertilizers
 imported  from  U.S.S.R.  during  the
 last  three  years  is  laid  on  the  Table
 of  the  House,  [Placed  in  Library,
 See  No,  LT-234/68).

 Committee  for  creating  a  Buffer  Stock
 of  Raw  Cotton

 2067.  SHRI  DEORAO  PATIL:  Wi'l
 the  Minister  of  COMMERCE  be  pleas-
 ed  to  state:

 (a)  the  support  price  for  raw  cotton
 for  the  year  1968-69;  and

 (b)  the  recommendations  of  the
 Committee  appointed  to  examine  the
 question  of  creating  a  buffer  stock  of
 raw  cotton?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  Atten-
 tion  of  the  Hon’ble  Member  is  invited
 to  the  reply  given  to  the  Unstarred
 Question  No,  283  of  the  9th  Novem-
 ber,  1968.

 (b)  Recommendations  of  the  Sub-
 Committee  appointed  to  study  the
 question  of  buffer  stock  for  cotton  are
 awaited.
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 कपास  का  श्ायात

 2068.  शमी  देवराव  पाटिल  :  क्या
 वाणिज्य  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  इस  समय  भारत  को  कपास  की
 कितनी  आवश्।कता  है  तथा  कितनी  कपास
 के  लिए  विदेशों  में  क्रयादेश  दिये  गये  हैं;

 ख)  वर्ष  I968-69  में  शब  तक
 पी०  एन०  4:0  निधि  के  अ्न्तगंत  कितनी
 मावा  में  कपास  का  श्रायात  किया  गया  तथा
 जनवरी  और  फरवरी  969  में  कितनी
 कपास  झायात  किये  जाने  की  संभावना  है  ;

 (ग)  क्‍या  यह  सच  है  कि  देशी  कपास
 के  विपणन  मौसम  (मार्केटिंग  सीजन)  में
 कपास  का  श्रायात  किया  जाता  है  तथा  उसके
 परिणामस्वरूप  देशी  कपास  के  मूल्य  गिर
 जाते  हैं  ;  श्रौर

 (घ)  यदिहां,  तो  कपास  के  भायात
 के  बारे  में  सरकार  का  विचार  झपनी  नीति
 में  परिवर्तत  करने  का  है  और  यदि  हां,  तो
 उसका  ब्यौरा  क्‍या  है  ?

 वाणिज्य  मंत्रालय  में  उप-मंत्री  (श्री
 मुहम्मद  ाफी  कुरेशी)  :  (क)  सम्भवतः
 झाननीय  सदस्य  का  अ्रभिप्राय  विदेशों  कपास
 की  ग्रावश्यकताप्रों  से  है  ।  ऐसी  प्रावश्यकताएं
 कुल  भांग  तथा  स्वदेशी  कपास  की  उपलब्धि
 के  प्राधार  पर  तथा  साथ  ही  झावश्यक  पूर्ब-
 विशिष्ट  स्टाक  को  ध्यान  में  रखते  हुए  प्रति
 बप  निर्धारित  की  जाती  है।  1968-69,
 श्ई  वर्ष  (सितम्बर  68  प्रगस्त  69)  में
 आयात  के  लिये  विदेशी  कई  की  3.5  लाख
 गांठों  की  निकासी  की  गई  है  ।

 (ख)  पी०  एल०  480  के  भ्न्तर्गत

 कपास  के  झापात  की  ध्यवस्था  के  बारे  में

 अभी  बातचीत  जल  रही  है।

 (ग)  जी,  नहीं  ।  प्रायात  के  लिये

 अनुमत  मात्ताप्रों  के  प्राधार  पर  कपास  के

 झायान'  पूरे  रुई  मौसम  में  किये  जाते  हैं।
 मौसम  में  झायात  को  गति  निर्यातक  देशों
 के  विपणन  मौसमों  तथा  मिलों  को  वित्तीय
 स्थिति  पर  निर्भर  रहती  है  ।

 (घ)  प्रश्न  नहीं  उठता  ।

 Prices  of  Raw  Cotton  fixed  by  the
 Agricultural  Prices  Commission

 2069.  SHRI  BABURAO  PATEL:  Wii
 the  Minister  of  COMMERCE  be  pleas-
 ed  to  state:

 (a)  the  standard  rate  per  quintal
 fixed  by  the  Agricultura]  Prices  Com.
 mission  for  raw  cotton  during  this
 year;  and

 (b)  the  support  price  recommended
 by  the  Chief  Ministers  in  the  Confer-
 ence  held  in  New  Delhi  in  September,
 1968?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  The
 Agricultural  Prices  Commission  do  not
 fix  any  price  for  raw  cotton.

 (b)  Minimum  support  price  of  cot-
 ton  was  not  discussed  in  the  Chief
 Ministers’  Conference  held  in  New
 Delhi  in  September,  1968.

 Export  of  Rice

 2070.  SHRI  BABURAO  PATEL:
 Will  Will  the  Minister  of  COMMERCE
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  have  decided  to  export  15,000
 tonnes  of  high  grade  Basmati  rice
 during  the  current  year;

 (b)  if  so,  the  price  at  which  the
 said  rice  is  being  exported  and  the
 total  amount  of  foreign  exchange
 likely  to  be  earned  thereby  with  the
 names  of  the  countries  to  which  the
 exports  would  be  made;  and

 (c)  whether  Government  have  sub-
 sidised  the  export  in  any  manner  and
 if  so,  the  details  thereof?
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 THE  DEPUTY  MINISTER  IN  TH
 MINISTRY  OF  COMMERCE  (SHR
 MOHD.  SHAFI  QURESHI):  (a)  Yes.
 Sir.

 (b)  The  average  price  realised  in
 recent  deals  works  out  to  £  Sterling
 107|-  per  metric  ton  C.L¥F.  The  total
 amount  of  foreign  exchange  likely  to
 be  earned  if  15,000  tonnes  are  export-
 ed  jis  Rs.  9.8  crores  approximately.
 Exports  are  mostly  made  to  the  East
 African/Gulf  countries  and  U.K.

 (c)  No,  ‘Sir.

 जाइसेंसों  को  मंज्रो

 2071.  श्री  नाथ्‌  राम  झहिरवार  :  क्‍या
 इस्पात,  खान  तथा  धातु  मंत्री  यह  बताने
 की  कृपा  करेंगे  कि  :

 (क)  963  से  967  (वर्षावार)
 मध्य  प्रदेश  में  स्टेनलेस  स्टील  और  इस्पात
 का  झायात  करने  के  लिए  कितने  श्रौर  किन-
 किन  व्यक्तियों  को  लाइसेंस  दिये  गये  हैं  ;

 (ख)  क्‍या  किसी  व्यक्ति  को  श्रायात
 लाइसेंव  देने  से  पहले  किसी  वरिष्ठ  विभागीय
 ग्रधिकारी  द्वारा  सम्बन्धित  व्यक्तियों  के  बारे
 में  जांच  की  जाती  है;

 (ग)  यदि  नहीं,  तो  इस  के  क्या  कारण

 हैं;  शौर

 (घ)  वया  सरकार  उन  व्यक्तियों  के
 लाइसेंस  को  रह  क  गी  जो  किसी  उद्योग  के
 नाम  पर  इस्पात  का  प्रायात  करते  हैं  परन्तु  उनके
 पास  कोई  उद्योग  नहीं  होता  झौर  प्रायातित
 इस्पात  को  चोर  बाजार  में  बेच  देते  हैं  ?

 इस्पात,  खान  तथा  धातु  मंत्रालय  में
 उप-सत्री  (क्री  रास  सेवक)  :  (क)  सूचना
 एकत्र  की  जा  रही  है  शोर  सभा-पटल  पर  रख
 दी  जाएगी

 (ख)  भोर  (ग).  सम्बन्धित  अनु
 ज्ञापन.  प्रधिकारी  विशेष  लाइसेंस  झवधि
 में  लागू  झापात  लाइसेंस  देने  की  नीति
 पड़ति  के  अनुसार  प्ाबेदकों  के  प्राबेदन-
 पत्नों  की  भली  प्रकार  जांच  पड़ताल  करने  के
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 पश्चात्‌  श्रौर  भरथना  सम्बस्क्ति  प्रायोजी
 अधिकारियों  की  सिफारिशों  के  श्राधार  पर
 आवेदकों  को  रायात  लाइसेंस  जारी  करते
 हैं  ।  झ्रावेदन-पत्नों  की  प्रामाँंणिकता  का  पता
 लगामे  का  काम  सम्बन्धित  प्रायोजी  अभ्रधि-
 कारियों  का  है  ।

 (ध)  जब  कोई  विशेष  शिकायतें  मिलती
 हैं  तो  उचित  कार्यवाही  की  जाती  है  ।

 राज्य  व्यापार  निगम  द्वारा  किये  गये
 निर्यात  तथा  आयात

 2072.  श्री  नाथ  राम  प्रहिरवार  :
 क्या  वाणिज्य  मंत्री  यह  बताने  की  कृपा  करेंगे
 किः

 (क)  राज्य  व्यापार  निगम  ने
 पिछले'  छः  महीनों  में  कौन-कौन  सी  वस्तुओं
 का  श्रायात  तथा  निर्यात,  अलग-अलग
 किया  |

 (@)  इन  वस्तुझ्रों  का  किन-किन  देशों
 को  निर्यात  किया  गया  तथा  किन-किन  देशों
 से  उनका  आयात  किया  गया:  और

 (ग)  इनमे  से  प्रत्येक  वस्तु  का  कितना
 तथा  कितने  मून्य  का  आयात  तथा  निर्यात
 अलग-अलग  किया  गया  ?

 वाणिज्य  मंत्रालय  में  उप-मंत्रोी  (्थ्वी
 मुहम्मद  ाफी  कुरेशी)  :  (क)  से  (ग).
 जानकारी  एकत्र  की  जा  रही  है  और  सभा-
 पटल  पर  रख  दी  जायेगी  ।

 सीमेंट  कारखानों  का  बन्द  होना

 2073.  श्री  नाथ्‌  राम  ग्रहिरवार  :
 क्या  श्रौद्योगिक  विकास  तथा  समवाय-कार्य
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  सीमेंट
 के  उद्योगपतियों  ने  अपने  कारखाने  बन्द  करने
 के  नोटिस  दिये  हैं  क्‍योंकि  उन  के  सींमेंट
 गोदामों  से  बिल्कुल  सीमेंट  नहीं  उठाया  जा
 रहा  है;
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 (a)  यदि  हां,  तो  इस  सम्बन्ध  में
 सरकार  की  क्या  प्रतिक्रिया  है;  शौर

 (ग)  इस  उद्योग  में  यह  सुनिश्चित
 करने  के  लिए  कि  लगे  श्रमिक  बेरोजगार
 न  होने  पावें,  सरकार  का  विचार  क्या  कार्ये-
 वाही  करने  का  है  ?

 झौद्योगिक  विकारू  तथा  समवाय-कार्य
 मंत्री  (भी  फश्वरुह्दीन  झली  श्रहमद)  :  (क)
 जी,  नहीं  ।

 (ख)  शौर  (ग).  प्रश्न  ही  नहीं
 उठता  |

 Import  and  Export  of  Films
 2074.  SHRI  K.  N.  PANDEY:  Wil

 the  Minister  of  COMMERCE  be  pleas-
 ed  to  state:

 (a)  whether  it  js  a  fact  that  India
 has  spent  30  to  40  lakh  do!lars  for  im-
 porting  foreign  films  from  U.S.A.
 during  the  year  ‘1967;

 (b)  if  so,  the  value  of  Indian  films
 exported  to  U.S.A.  during  the  same
 period;  ang

 (c)  the  names  of  countries  other
 than  U.S.A.  to  whom  India  paid
 foreign  exchange  for  importing  foreign
 films  and  the  details  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  No.
 Sir.  Foreign  films  worth  .79  lakhs
 dollars  only  were  imported  from
 U.S.A.  during  the  year  1967,

 (b)  Indian  films  worth  28,000  dollars
 were  exported  to  U.S.A.  during  the
 same  period.

 (c)  A  statement  showing  the  import
 of  films  from  foreign  countries  other
 than  U.S.A.  to  whom  India  paid
 ‘1967-68  is  laid  on  the  Table  of  the
 House.  [Placed  in  Library.  See  No.
 LT-235/68].

 Allotment  of  Raw  Fihns  to  Film
 Producers

 2075.  SHRI  K.  N.  PANDEY:  Will
 the  Minister  of  COMMERCE  be  pleased

 to  refer  to  the  rep'y  given  to  Un-
 starred  Question  No.  3778  on  the  i3th
 August,  968  and  state:

 (a)  whether  the  information  regard.
 ing  allotment  of  raw  films  to  the  film
 Producers  has  since  been  collected:

 (b)  if  so,  whether  any  complaints have  been  received  against  the  Ppro- ducers  that  they  have  misuged  the
 Taw  film  quota  allotted  to  them  during that  period;  and

 (c)  if  so,  ‘the  action  taken  by  Gov-
 ernment  against  them?

 THE  DEPUTY  MINISTER  IN  THE’
 MINISTRY  OF  COMMERCE  (SHRl MOHD.  SHAFI  QURESHI):  (a)  Yes, Sir.  A  statement  is  laid  on  the  Table of  the  House.  [Placed  in  Library See  No.  LT-236'68].

 (b)  No,  Sir.
 (c)  Does  not  arise.

 Reservation  of  Vacancies  for  S.C.  and
 S.T,

 2076.  SHRI  SIDDAYYA:  Will  the
 Minister  of  RAILWAYS  be  pleased  'o
 state:

 (a)  the  number  of  vacancies  reserv-
 ed  for  Scheduleg  Castes  and  Scheduled
 Tribes  in  Class  III  and  Class  IV  posts in  each  of  the  Railways  in  1967-68  and
 raid

 (upto  Ist  November,  1968); ‘a

 (b)  the  number  out  of
 up?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  C,  M.  POONACHA):  (a)  and
 (b),  Information  is  being  collected
 and  will  be  laid  on  the  Table  of  ;he
 Sabha.

 them  filed

 Ex-gratia  Pension  to  Railway  Em.
 ployees

 2077.  SHRI  SIDDAYYA:  Will  the
 Minister  of  RAILWAYS  be  pleased
 to  state:

 (a)  the  number  of  Railway  emplo-
 yees  retired  before  067  ‘who  have
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 been  allowed  ex-gratia  pension  with
 effect  from  January  ‘1967;

 (b)  the  number  of  such  employees
 .who  have  been  paid  pension;  and

 (c)  the  tofal  amount  paid  so  far?
 ‘THE  MINISTER  OF  RAILWAYS

 ‘(SHRI  a  M.  POONACHA):  (a)  ०
 (९),  The  information  is  being  collected

 and  wil!  be  laid  on  the  Table  of  the
 Sabha.

 Reservation  in  promotion  of  Scheduled
 Castes  and  Scheduled  Tribes  Railway

 Employees
 2078.  SHRI  SIDDAYYA:  Will  the

 Minister  of  RAILWAYS  be  pleased  to
 state:

 (a)  whether  the  rule  regarding  re-
 servation  for  promotion  of  Scheduled
 Castes|Tribes  Raiiway  employees
 has  been  implemented  by  the  Souther
 Railway;  and

 (b)  if  so,  number  of  them  who  have
 been  promoted  in  Class  IV  and
 Class  III  categories  upto  the  Ist  Nov-

 -ember,  1968?
 THE  MINISTER  OF  RAILWAYS

 (SHRI  C.  M.  POONACHA):  (a)  and
 (b).  Information  is  being  collected
 and  will  be  laid  on  the  Table  of  the
 Sabha,

 Shipment  of  Iron  Ore  to  Japan  through
 Paradeep  Port

 2079.  SHRI  R.  R.  SINGH  DEO:  Will
 the  Minister  of  COMMERCE  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  of  Japan  have  intimated  ‘v
 Government  of  India  that  due  to  lack
 of  adequate  facilities  at  Paradeep
 Port,  it  would  be  compelled  to  cut  its
 imports  of  iron  ore  from  India;  and

 (b)  if  so,  the  reaction  of  Government
 thereto?

 THE  DEPUTY  MINISTER  IN  THs
 MINISTRY  OF  COMMERCE  (SHRi
 MOHD.  SHAFI  QURFSHT):  (a)  Nov,

 Sir,
 (b)  Does  not  arise.
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 Indo-German  Joint  Ventures

 2080.  SHRI  R.  R.  SINGH  DEO:
 SHRI  RAMA  CHANDRA

 VEERAPPA:
 Will  the  Minister  of  COMMERCE

 be  pelased  to  state:
 (a)  whether  there  is  any  proposal

 to  set  up  Indo-German  joint  venture:
 in  a  third  country;  and

 (b)  if  so,  the  names  of  the  countries
 where  these  joint  ventures  are  pro-
 posed?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  Ther2
 is  no  concrete  proposal  regarding
 setting  up  of  Indo-German  joint  ven-
 tures  in  a  third  country.

 (b)  Does  not  arise,

 New  Industries  in  U.P.

 208l.  SHRI  YASHPAL  SINGH:
 SHRI  ONKAR  LAL  BERWA:
 SHRI  NARAIN  SWARUP

 SHARMA:
 SHRI  JAGANNATH  RAO

 JOSHI:
 SHRI  RANJIT  SINGH:
 SHRI  ATAL  BIHARI  VAJ-

 PAYEE:
 Wi'l  the  Minister  of  INDUSTRIAL

 DEVELOPMENT  AND  COMPANY
 AFFAIRS  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  there
 is  a  proposa]  under  consideration  to
 set  up  new  industries  in  U.P,  during
 the  Fourth  Five  Year  Plan;

 (b)  whether  the  State  Government
 has  sent  any  memorandum  in  _  th.;
 regard;  and

 (c)  if  so,  Government's  reaction
 thereto?

 THE  MINISTER  OF  INDUSTRIAI.
 DEVELOPMENT  AND  COMPANY
 AFFAIRS  (SHRI  F.  A.  AHMED):  (a)
 to  (c).  The  Fourth  Five  Year  Phan  is
 yet  to  be  finalised.  Information  about
 new  industries  to  be  set  up  in  Uttar
 Pradesh  during  the  Plan  period  will
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 be  available  only  after  the  Plan  is
 formulated.  Some  suggestions  in
 this  regard  have  been  received  from
 the  State  Government  and  are  under
 examination.

 Discussions  by  Shri  Nijalinguppa,  Con-
 gress  President  on  Industrial  Deve-
 lopment  of  India  during  his  visit  to

 Japan

 2082,  SHRI  K.  LAKKAPPA:
 SHRI  A,  SREEDHARAN:

 Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT  AND  COMPANY
 AFFAIRS  be  pleased  to  state:

 (a)  whether  Congress  President,
 Shri  Nijalingappa;  had,  during  his
 recent  visit  to  Japan,  held  discussions
 with  the  people  there  on  various  83-
 pects  of  industria!  development  in
 India;

 (b)  if  so,  the  outcome  of  the  dis-
 cussion  50  far;  and

 (c)  whether  Government  have
 assisted  in  the  matter  so  far  as  Japan's
 assistance  to  Indian  industries  is  con-
 cerned?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  COMPANY
 AFFAIRS  (SHRI  F.  A,  AHMED):  (a)
 Shri  Nijalingappa's  visit  to  Japan  was
 undertaken  at  the  invitation  of  tne
 Indo-Japanese  Association;  it  had  not
 been  sponsored  by  Government.

 (b)  and  (c).  Do  not  arise.

 राजस्थान  सीगा  पर  पाकिस्तानियों  द्वारा
 भूमि  पर  कब्जा

 2084.  भी  पझ्रॉकार  लाल  बेरबा  :
 क्या  बाणशिज्य  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  वर्ष  965
 म  भारत-पाक  संचर्ष  के  दोरान  राजस्थान
 के  सीमावर्ती  क्षेत्रों  में  बहुत  से  मुसलमान
 पाकिस्तान  चले  गये  थे  जौर  कृषि  य.ग्य  भूमि
 बीछे  छोड़  गये  थे;

 (ख)  यदि  हां,  तो  उस  भूमि का  क्षेत्र  फल
 कितना  है  ;

 (ग)  क्‍या  यह  भी  सच  है  कि  वे  वापिस
 भा  गये  हैं  भौर  उन्होंने  उस  भूमि  पर  कब्जा
 कर  लिया  है  ;

 (घ)  यदि  हां,  तो  उन्होंने  ऐसी  कितनी

 भूमि  पर  कब्जा  कर  लिया  है  ;  भौर

 (ड)  जिस  भूमि  पर  कब्जा  नहीं  किया
 गया  है  उसके  सम्बन्ध  में  सरकार  का  क्‍या
 कार्यवाही  करने  का  विचार  है  ?

 वाणिज्य  मंत्रालय  में  उप-मत्री  (भरी
 मुहम्भर  शफी  कुरेशी)  :  (क)  से  (४६).
 प्रपेक्षित  जानकारी  एकत्र  की  जा  रही  है  भौर
 सभा-पटल  पर  रख  दी  जायेगी  ।

 Export  of  Aluminium  to  Canada

 2085.  SHRI  R.  BARUA:
 SHRI  B.  K.  DASCHOWDH-

 URY:
 SHRI  N.  R.  LASKAR;

 Will  the  Minister  of  COMMERCE
 be  pleased  to  state:

 (a)  whether  it  ig  a  fact  that  India
 exported  aluminium  to  Canada  during
 the  months  of  August  and  September,
 968  and  hag  thus  become  the  largest
 exporter  of  aluminium;

 (b)  the  total  quantity  and  value  of
 aluminium  exported  to  Canada  and
 other  countries  during  the  year  968
 so  far;  and

 (c)  the  steps  taken  to  maintain  this
 trend  of  increase  in  the  expurt  of
 aluminium?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  India's
 exports  to  Canada  of  Aluminium
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 Ingots  during  September,  968  have
 amounted  to  937  tonnes  valued  at
 Rs,  33.20  lakhs  (Estimated).  There
 have  been  no  exports  to  this  country
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 (b)  The  total  quantity  and  value  of
 Aluminium  Ingots  exported  to  all  des-
 tinations  during  January  to  August,
 968  are  as  follows  (official  statistics

 during  August,  968  from  India  ac-  are  available  only  upto  August,
 cording  to  available  statistics.  968)  :--

 Total  Quantity  Value  in  Country  to  which  exported
 (in  tonnes)  (Rs.  Lakhs)

 4,307  yo  Iran,  U.A.R.,  Yugoslavia,  Malaysia,  Switzer-_ land,  Australia,  Phillippines,  Thailand
 U.K.,  G.D.R.,  Iraq  and  Japan

 (Exports  to  Canada  have  taken  place  only in  September)
 (c)  Export  of  Aluminium  has  been

 allowed  for  the  present  upto  31-12-68.
 The  question  of  export  of  Aluminium
 beyond  the  above  date  is  under  exa-
 mination  with  reference  to  the  pro-
 duction  of  metal  and  the  domestic
 needs,

 Heavy  Electricals  Ltd,,  Bhopal

 2086.  SHRI  R.  BARUA:
 SHRI  B.  K,  DASCHOW.

 DHURY:
 SHRI  N.  R.  LASKAR:

 Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT  AND  COMPANY
 AFFAIRS  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Govern-
 ment  have  disapproved  the  decision
 taken  by  the  management  of  the
 Heavy  Electricals,  Bhopal  to  seleci  2]
 Enginecrs  from  amongst  the  appli-
 cants  from  Madhya  Pradesh  only  as
 well  as  by  making  promotions  from
 the  lower  ranks  in  the  company;

 (b)  if  so,  whether  the  decision  of
 the  Heavy  Electricals,  Bhopal  is
 against  the  principles  and  directives  of
 the  Centre;  and

 (c)  if  so,  the  steps  taken  by  Gov-
 ernment  in  this  regard?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  COMPANY
 AFFAIRS  (SHRI  F_  A.  AHMED):  (a)

 to  (c).  Over  the  last  0  years,  about
 500  Graduate  Apprentice  Enginee
 were  recruited  by  Heavy  lectricals

 (India)  Limited,  Bhopal,  on  an  all
 India  basis.  Recently,  however.  a
 batch  of  3l  engineers  was  selected
 from  amongst  applicants  from  Madhya
 Pradesh  State  only  and  by  promotion
 from  Jower  ranks  in  the  Company.
 This  took  place  because  severa]  hund-
 red  qualified  candidates  had  applied
 from  this  State  alone  and,  in  view  of
 the  small  number  required,  the  mana-
 gement  limited  its  selection  to  such
 candidates.  This  decision  of  the
 management  was  disapproved  by  the
 Government  and  the  management
 have  since  confirmed  that  such  action
 would  be  avoided  in  future.

 Retrenchment  in  Kotah  Division  on
 the  Western  Railway

 2087,  SHRI  ONKAR  LAL  BERWA:
 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  several
 casual,  temporary  and  permanent  Rail-
 way  employees  have  been  retrenched
 from  the  Kotah  Division  on  the
 Western  Railway;

 (b)  if  so,  the  reasons  therefor;

 (ec)  whether  it  is  also  a  fact  that
 Government  had  assured  such  emp-
 loyees  alternative  jobs;  and

 (d)  if  go,  the  reasons  for  not  pro-
 viding  alternative  jobs  to  them?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  C,  M.  POONACHA):  (a)  No.

 (b)  to  (ad).  Do  not  arise,



 55  Written  Answers  AGRAHAYANA  5,  8090  (SAKA)  Written  Answers  86

 बाढ़  के  काश्ण  अस्थई  को  जाने  बाली  रलवे
 लाइनों  पर  टूट-फूट

 2088.  श्री  श्रोंकारलाल  बेरवा  :  क्‍या
 रेलवे  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  सूरत  में
 जाढ़  झाने  के  बाद  बम्बई  को  जाने  वाली
 रेलबे  लाइन  टूट  गई  थी  ;

 (ख)  कया  यह  भी  सच  है  कि  बम्बई,
 को  जाने  वाली  फ्रण्टियर  मेल  को  मार्ग  बदल
 कर  नागदा  झौर  भोपाल  होकर  पहुंचना
 पड़ा  था  :

 (ग)  यदि  हां,  तो  क्या  यात्रियों  से
 कोई  झतिरिवत  किराया  लिया  गया  था;
 आर

 (घ)  यदि  हां,  तो  इसके  क्‍या  कारण
 है

 रेलवे  मंत्री  (श्री  चेत  मुन  पुनाचा)  :
 एक)  जीहां  1

 (ख)  जी  हां  t

 (ग)  जी  हां  1

 (घ)  ये  ऐसी  परिस्थितियां  थी  जो
 पलों के  वश  के  बाहर  थीं  ।  चुंकि  रेलों  को
 लम्बे  रास्ते  से  यातायात  ढोना  पड़ा,  इसलिए
 प्रभार  भी  उसी  मार्ग  का  लिया  गया  जिससे
 यातायात  ढोया  गया।  यहां  यह  भी  उल्लेख  नीय
 है  कि  इन  गाड़ियों  में  केबल  दिल्‍ली  से  बम्बई
 जाने  वाले  यात्री  ही  नहीं,  बल्कि  बदले  हुए
 मार्ग  पर  पड़ने  वाले  स्टेशनों  के  यात्री  भी  यातवा
 करते  रहे  और  यदि  सीधे  जाने  वाले  यात्रियों
 मे  सामान्य  मार्ग  का  किराया  लिया  जाता,
 मो  कम  दूरी  वाले  कुछ  स्टेशनों  का  किराया
 लम्बी  दूरी  के  स्टेशनों  से  प्रधिक  पड़ता  ।

 Issue  of  Industrial  Licences  to
 Foreigners

 2089.  SHRI  ONKAR  LAL  BERWA:
 DR,  SUSHILA  NAYAR:

 Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT  AND  COMPANY

 AFFAIRS  be  pleased  to  refer  to  the
 reply  given  to  Unstarred  Question
 No,  4547  on  the  20th  August,  968
 and  state:

 (a)  the  number  of  licences  given  to
 foreigners  for  the  setting  up  of  fac-
 tories  in  India  during  the  years
 1966-67,  ‘1967-88  and  1968-69  so  far;
 and

 (b)  the  reasons  therefor  and  the
 financial  implications  thereof?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  COMPANY
 AFFAIRS  (SHRI  F.  A.  AHMED):  (a)
 During  the  years  1966-67,  1967-68
 and  1968-69.  so  far,  no  licence  under
 the  Industries  (Development  and
 Regulation)  Act,  95l,  has  been  issued
 to  any  foreigner  or  completely
 foreign-owned  company,  for  the  estab.
 lishment  of  a  new  industria]  under-
 taking,

 (b)  Does  not  arise.

 राजनेतिक  दलों  को  चन्दा

 2090.  श्री  मारायण  स्वरूप  झर्मा  :
 श्री  जगन्नाथ  राब  जोशी  :
 श्री  झटल  बिहारी  बाजपेयी  :
 ह ,  जि  wo  सिह  :

 क्या  श्रोद्योगिक  बिकास  तथा  रुमवाय-
 कार्य  मंत्री  27  प्रगस्त,  968  के  तारांकित
 प्रश्न  संख्या  704  के  उत्तर  के  सम्बन्ध  में
 यह  बताने  की  कपा  करेंगे  कि  :

 (क)  उन  कम्पनियों  की  संदया  कितनी
 है  शौर  उनके  नाम  क्‍या  हैं,  जिनसे  25  प्रति-
 शत  से  प्रधिक  ध्रंश  सरकार  के  भ्रथवा  पब्लिक
 घन  लगाने  बाली  संस्थाप्रों  के  हैं  ;

 (ख)  इन  कम्पनिमों  ने  वर्ष  i966-
 67  में  राजनेतिक  दलों  को  बन्दे के  रूप  में
 कितनी  घनराशि  दी  ;  धौर

 (ग)  इस  धनराशि  में  सरकारी  प्रौर
 पब्षिक  धन  को  प्रतिशतता  कितनी-कितनी
 है?
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 आसोगिक  विकास  तथा  समवाय-फार्य
 मंत्री  (६ |  फल्लरुहीन  ली  झहमद )  :  (क)
 से  (ग).  उन  सम्पूर्ण  कम्पनियों  के  नाम  की

 पूर्ण  सूचना,  जिनमें  सरकार  अभ्रथवा  सरकार
 नियंत्रक  संस्थानों  के  25  प्रतिशत  से  अधिक

 हिस्से  हैं,  श्रभी  उपलब्ध  नहीं  हैं  ।  तथापि

 इन्हें  संग्रह  करने  के  प्रयास  किये  जा  रहे
 हैं,  वे यह  सूचना  उपलब्ध  होने  पर  सदन  के
 पटल  पर  प्रस्तुत  कर  दी  जायेगी  ।

 राजनतिक  दलों  को  सन्दा

 2091.  श्रो  नारायग  स्वरूप  ट्ार्मा  :
 श्री  जगन्नाथ  राव  जोशो  :
 श्री  रणजीत  सिह  :
 श्री  प्रटल  अहारी  वाजपेयी  :

 क्या  झशोगिक  विकास  तया  समवाय-
 कार्य  मंत्रो  27  प्रगस्त,  96R8  के  ताराकित
 प्रश्न  संख्या  697  के  उत्तर  के  सम्बन्ध  में  यह
 बताने  की  कपा  करेंगे  कि  :

 (क)  उस  कम्पनियों  की  संखया  कितनी
 है  आर  उनके  नाम  का  हैं,  जिनमें  25  प्रतिणत
 से  भ्रधिव/  विदेशी  पूंजी  लगी  हुई  है;

 (ख)  इन  कम्पनियों  ने  राजनैतिक  दलों
 को  966-67  में  किपती  धनराशि  चन्दे
 के  रूप  में  दी;  प्रौर

 (ग)  इस  राशि  में  बिदेशो  पूंजी  कियने
 प्रतिशय  थी  ?

 झोद्योगिक  विकास  तथा  समवाय-कार्य
 मंत्री  (श्री  फलरुह्नीन  ह  झहमव)  :

 (क)  से  (ग)  सूचना  संग्रह  की  जा
 रही  है  श्रौर  बहू  सदन  के  पटल  पर  प्रस्तुत  कर
 दी  जायेगी  ।

 बिहार  में  श्रोथ्ञोगिक  बिकास

 2092.  थी  नारायण  स्वरूप  कर्मा:  क्‍या
 सोशोणिक  शिकास  तथा  समयाय-कार्य
 मंत्री  27  झगस्त,  968  के  झ्रतारांकित
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 प्रश्न  संख्या  5949  के  उत्तर  के  सम्बन्ध  में  यह
 बताने  की  छुपा  करेंगे  कि  :

 (क)  विहार  में  गअ्राद्येगिक  विकास
 के  लिए  957%  967  तक  किन  किन
 व्यक्तियों,  फार्मों  और  कम्पनियों  को  कितनी
 कितनो  राशि  के  ऋण  दिये  गये;

 (ख)  क्या  ये  ऋण  किन्‍्हीं  जाली  फर्मो,
 कम्पनियों  और  व्यक्तियों  को  भी  दिये  गये
 थे  और  क्या  इनमें  से  कुछ  ने  औद्योगिक
 संस्थान  स्थापित  नही  किये  यद्यपि  इनको  ऋण
 दिये  गये  थे  ;  और

 (ग)  यदि  हां,  तो  इनके  नाम  क्या  | पू
 ग्रौर  इनके  विरूद्ध  अब  तक  क्या  कार्यवाही  की
 गई  है  ?

 ग्रौद्योगिक  विकास  तथा  समवाय  कार्य
 संत्री  (श्री  'फलबरुहदोन  बली  अहमद )  :

 षा)  से  (ग)  सूचना  एयड/विस  की  जा  रहो
 हे  प्रौ  समा-पटल  पर  रखा  दी  जायेगो  ।

 स्टेशन  मास्टरों  तथा  सहायक  स्टेशन
 मास्टरों  हारा  नियमानुसार  काम  करना

 2093.  श्री  नारायण  स्वरूप  शर्मा  :
 श्री  जगन्नाथ  राव  जोशो  :
 श्री  रणजीत  सिह  :
 श्री  झटल  बिहारी  वाजपेपी

 क्या  रेलबे  मंत्री  यह  बताने  की  कृपा  करेगे
 कि :.

 (क)  क्या  यह  सच  है  कि  स्थशन
 मास्टरों  तथा  सन्दायवा  स्टेशन  मास्टरों  ने
 दिसम्बर,  i968  से  “नियमानसर  काम
 करने  का  निर्णय  किया  है;

 ख)  यदि  हां,  तो  उनकी  मगे  क्या
 हैं;  श्रौर

 (ग)  सरकार  द्वारा  उन  मांगों  के
 सम्बन्ध  में  क्‍या  कार्यवाही  की  गई  है  ?

 रेलवे  संत्री  (श्री  wo  मु०  पुनाला)  :

 (क)  सरफार  के  पास  इस  सरह्  को  कोई
 झभधिकृत  सूचना  नहीं  है  ।

 (ख)  झौर  (ग).  सवाल  नहीं  उठता
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 Expert  Commitments  by  Industrial
 Units

 2084.  DR.  SUSHILA  NAYAR:
 SHRI  ONKAR  LAL  BERWA:

 Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT  AND  COMPANY
 AFFAIRS  be  pleased  to  state:

 (a)  whether  Government  have  since
 finalised  the  proposal  regarding  the
 fulfilment  of  conditions  regarding
 exports  by  private  sector  companies
 while  obtaining  licences  for  new  units
 and  expansion  of  existing  capacity;
 and  ia

 (b)  the  names  of  the  licences  whose
 exports  during  the  years  966  and
 967  were  less  than  25  per  cent  of
 their  commitments  and  action  taken
 by  Government  in  the  matter?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  COMPANY
 AFFAIRS  (SHRI  F.  A.  AHMED):  (a)
 No,  Sir.

 (०)  The  information  is  being  col-
 lected  and  it  will  be  laid  on  the  Table
 of  the  House,

 Committee  on  Handicrafts  ang  Iand-
 loom  Boards

 2095.  DR.  SUSHILA  NAYAR;:
 SHRI  YASHPAL  SINGH:
 SHRI  ONKAR  LAL  BERWA:

 Will  the  Minister  of  COMMERCE
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  have  appointed  a  Committee
 to  examine  and  review  the  working
 of  the  Handicrafts  and  Handloom
 Boards  in  the  country;

 (b)  if  so,  the  names  of  itg  members
 and  terms  of  reference  of  the  Com-
 mittee;  and

 (९)  the  time  by  which  the  Com-
 mittee  is  likely  to  submit  itg  report
 to  Government.

 THE  DEPUTY  MINISTER  IN  TIIE
 MINISTRY  OF  COMMERCE  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  Yes,
 Sir.

 (b)  A  copy  of  this  Ministry’s  Reso-
 lution  dated  the  7th  June,  1968,  con~
 taining  the  list  of  members  and  the
 terms  of  reference  of  the  Committee
 is  laid  on  the  table  of  the  House.
 [Placed  in  Library,  See  No,  LT-23!7
 68.)

 (c)  The  Committee  is  expected  to
 submit  its  report  shortly.

 Small  Scale  Industries

 2096.  SHRI  YAJNA  DATT
 SHARMA:

 SHRI  RAGHUVIR  SINGH
 SHASTRI:

 SHRI  SITARAM  KESRI;
 SHRI  RAMA  CHANDRA

 VEERAPPA:

 Will  the  Minister  of  INDUSTRIAL.
 DEVELOPMENT  AND  COMPANY
 AFFAIRS  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  State
 allocations  for  small  scale  industries
 including  industrial  estates  have  been
 progressively  declining  durign  the
 past  few  years  in  spite  of  repeated
 efforts  of  his  Ministry  to  ensure  a
 minimum  outlay  of  3  per  cent  of  the
 States’  plan  for  this  sector;

 (b)  if  so,  whether  his  Ministry  nas
 written  to  the  States  in  this  respect;
 and

 (c)  if  so,  the  reaction  of  th?  State
 Governments  thereto  and  the  steps
 taken  by  Government  to  encourage
 small  seale  industries?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  COMPANY
 AFFAIRS  (SHRI  F.  A.  AHMED):
 (a)  Most  of  the  State  Governments
 have  been  making  progressively  lower
 allocations  for  small  scale  indus'rics
 during  the  last  few  years,  in  their
 Annual  Plans.



 9I  Written  Answers

 (b)  and  (c),  The  trend  regarding
 diminishing  priority  being  accorded
 to  the  Village  &  Small  Industries  in
 the  development  plang  of  State  Gov-
 ernments  was  considered  by  the  Co-
 ordination  Committee  for  Small  Jn-
 dustries  which  includes  representa-
 tives  of  State  Governments  also,  in
 a  meeting  held  on  the  5th  &  6th
 July,  1968.  This  question  was  also

 ‘discussed  by  the  Deputy  Minister  of
 this  Ministry  with  the  State  Ministers
 of  Industries  and  it  was  impressed
 upon  them  that  the  State  Govern-
 ment  should  have  a  more  substantial
 programme  for  the  developmen:  of
 small  scale  Industries  and  should  pro-
 Vide  adequate  funds  for  the  purpose.
 The  Ministry  of  Industrial  Develop-
 ment  and  Company  Affairs  had  also
 circulated  to  the  State  Governments

 ‘“Guidelines  on  Fourth  Plan  schemes
 for  Small  Scale  Industries  in  the
 State  Sector”.  As  a_  result,  imany
 States  had  made  higher  provision  for
 village  and  small  industries  in  their
 Five  Year  Plan  than  in  the  earlicr
 draft  Five  Year  Plan.

 Manufacture  of  Three-wheeled  Mini
 Car

 2097.  SHRI  R,  छू.  AMIN:  Will  the
 Minister  of  INDUSTRIAL  DEVELOP-
 MENT  AND  COMPANY  AFFAIRS  be
 pleased  to  state:

 (a)  whether  any  proposal  has  been
 received  by  Government  to  manufac-
 ture  three-wheeled  mini  cars  in  the

 ‘Gujarat  State;  and

 (b)  if  so.  action  taken  by  Govern-
 ment  in  this  regard?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  COMPANY
 AFFAIRS  (SHRI  F.  A.  AHMED):  (a)
 No,  Sir.

 (b)  Does  not  arise.

 Manganese  Ore  Mining  fadustry

 2098.  SHRI  R.  K.  AMIN:  Will  the
 “Minister  of  STEEL.  MINES  AND
 “METALS  be  pleased  to  state:
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 (a)  whether  it  is  a  fact  that  the
 manganese  ore  mining  industry  is  in
 a  sorry  state  of  affairs;

 (b)  if  so,  the  reasons  for  fall  in
 our  exports  as  well  as  fall  in  output
 of  manganese  ore;  and

 (c)  the  extent  to  which  Government
 have  given  help  to  this  industry  in
 modernising  it  as  well  as  to  encourage
 the  entrepreneurs  to  search  for  new
 fields  for  mining  as  the  existing  fields
 have  already  been  overworked?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL,  MINES  AND
 METALS  (SHRI  RAM  SEWAK):  (a)
 The  manganese  mining  industry  in
 India  is  passing  through  critica]  times.

 (b)  A  situation  of  over  supply  has
 developed  in  the  world  market  due  to
 the  emergence  of  a  number  of  new
 sources  of  supplies,  such  as’  Brazil.
 Gabon,  ani,  of  late,  Australia,  Mexico,
 etc.  Surplus  world  production  has
 resulted  in  a_  steep  fall  in  the  cif.
 prices  of  ores  and  also.  buyers  of
 manganese  ore  are  becoming  more
 selective  in  regard  to  grades  and  speci-
 fications,  The  cost  of  production  of
 manganese  ore  in  India  is  comparative-
 ly  high,  one  of  the  main  causes  being
 the  near  exhaustion  of  float  ore  re-
 sources  and  the  need  to  produce
 increasing  tonnages  of  ore  from
 greater  depths.  The  railway  freight
 from  the  producing  centres  to  thc
 port  is  high  and  the  handling  faci-
 lities  at  the  ports  are  poor  and  the
 port  charges  are  also  high.  The  Suez
 Cana]  crisis  has  contributed  further
 as  a  disincentive  for  buyers  situated
 in  Europe  and  U.S.A.

 (c)  Basic  facilities  exist  in  the
 specialised  Government  Departments
 like  the  Indian  Bureau  of  Mines,  the
 Geological  Survey  of  India  etc,  for
 tendering  advice  and  guidance  in  the
 matter  of  modernisation  of  ex-
 ploration  of  deposits  and  beneficia-
 tion  of  low  grade  ores.  The  Minerals
 and  Metals  Trading  Corporation  also
 has  advanced  funds  to  the  suppMers|
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 mine  owners  for  the  purchase  of  min-
 ing  machinery  to  enable  them  to
 mechanise  their  mines  besides  “clean”
 loans  to  meet  the  urgent  shipping
 commitments.

 Lock-out  in  Durgapur  Steel  Plant

 2099.  SHRI  R.  K.  AMIN;
 SHRI  GADILINGANA  GOWD.
 SHRI  P,  N.  SOLANKI:
 SHRI  0.  N.  DEB:

 Will  the  Minister  of  STEEL,  MINES
 AND  METALS  be  pleased  to  state:

 (a)  the  period  for  which  the  Durga- pur  Steel  Plant  was  locked  up;
 (b)  whether  the  management  had

 received  any  strike  notice  from  the
 employees  and  if  so,  the  period  of  the
 strike  notice;  and

 (c)  whether  proper  precautions  were
 taken  to  ensure  safety  of  the  machin-
 ery  and  plant?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL  MINES  AND
 METALS  (SHRI  RAM  SEWAK):  (a)
 There  was  no  ‘lock  out’  but  a  ‘lay  off’
 of  the  workers  in  the  Rolling  Mills
 and  the  Wheel  &  Axle  Plant  on
 account  of  sabotage  by  a  group  of  the
 Pump  &  Oil  Cellar  Attendants  on  the
 3rd  September,  ‘1968,  who  were  pre- sent  on  the  spot.

 (b)  Yes,  on  29-7-1968.  The  period of  the  notive  was  I5  days.

 (c)  The  number  of  Strike  notices
 receied  throughout  the  year  by  the
 Management  is  very  large.  In  this
 Case  also  it  was  envisaged  that  normal
 Procedure  of  settlement  would  be  fol-
 lowed  and  as  such  no  special  precau-
 tions  were  taken.

 Thefts  on  Raifways

 2100.  SHRI  R.  K.  AMIN:
 SHRI  P.  K,  DEO:
 SHRI  GADILINGANA  GOWD:
 SHRI  P.  N.  SOLANKI:

 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  thefts
 on  Railways  have  been  increasing
 every  year;

 (b)  if  so,  the  extent  of  loss  which
 the  Railways  have  to  bear  on  account
 of  such  losses  every  year;  and

 (c)  the  steps  taken  to
 such  thefts?

 prevent

 THE  MINISTER  OF  RAILWAYS
 (SHRI  C.  M.  POOQNACHA)  :  (a)  and
 (b),  As  will  be  seen  from  the  follow-
 ing  figures  there  has  been  a  slight
 increase  in  the  number  of  thefts  in
 the  year  1967-68  as  compared  to  1966-
 67,  but  as  a  result  of  follow  up  action,
 the  amount  of  stolen  property  re-
 covered  registered  an  improvement:—

 Theft  of  Railway  property  including  booked  consignments,  but  excluding
 pilferages

 Amount  of  property

 ‘eer
 =

 Stolen  Recovered
 (in  Rs.)  (in  Rs.)

 1966-67  27,839  42,253,112  11,176,222
 1967-68  28,315  621,608  14,42,172,
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 (c)  The  following  steps  are  taken  in

 this  regard;

 1  All  important  goods  trains  are
 escorted  by  Railway  Protection  Force
 armed  staff,

 2.  Plain  clothes  and  special  detec-
 tive  staff  of  Railway  Protection  Force
 ig  deputed  to  collect  crime  intelligence
 with  a  view  to  tracking  down  known
 criminals  and  receivers  of  stolen  pro-
 perty.

 3,  Affected  sections  and  yards  are
 also  at  times  patrolled  by  Railway
 Protection  Force,  armed  staff  and  Rail-
 way  Protection  Force  Dog  Squads.

 4.  Railway  Protection  Force  guards
 in  yards,  sieds  and  platforms  are
 detailed  at  strategic  points  round  the
 clock.

 5.  Special  attention  is  paid  to  the
 basic  need  ७१  security  at  all  tranship-
 ment  points  parcel  offices  and  goods
 sheds,

 6,  Railway  Board’s  Central  Crime
 Bureau  staff  are  deployed  to  conduct
 surprise  raids  to  effect  red-handed
 capture  of  jhe  culprits.

 7,  Basic  tecurity  measures  are  pro-
 vided  at  all  workshops  and  stores,

 8.  Close  co-ordination  between  the
 Railway  Protection  Force  and  Gov-
 ernment  Railway  Police  and  Police
 Officers  is  also  maintained  to  deal
 with  the  criminals  and  receivers  of
 stolen  property,

 9,  Anti-theft  measures  exigt  in  the
 shape  of  locking  of  compartments,
 welding  and  encasing  electrical  equip-
 ment,  cleating  and  throughing  of
 under  frame  wiring,  shifting  of  theft
 prone  equipment  inside  the  coaches,

 80  as  to  make  their  removal  difficult
 by  anti-social  elements.

 Consultancy  Service  in  Collaboration
 with  a  Canadian  Firm

 2101.  SHRI  YASHPAL  SINGH:  Will
 the  Minister  of  INDUSTRIAL  DEVE-
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 LOPMENT  AND  COMPANY  AF-
 FAIRS  be  pleased  to  refer  to  the  reply
 given  to  Unstarred  Question  No.  5992
 on  the  27th  August,  968  and  state:

 (a)  whether  the  proposal  regarding
 the  Consultancy  Service  in  collabora-
 tion  with  a  Candian  firm  in  the  fields
 of  hydro,  thermal  and  nuclear  power
 engineering  has  since  been  considered
 by  Government;  and

 (b)  if  so,  the  decision  taken  in  this
 Tegard?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  COMPANY
 AFFAIRS  (SHRI  F.  A.  AHMED):  (a)
 Yes,  Sir.

 (b)  Government  have  approved  the
 proposal  under  certain  terms  and  con-
 ditions.  The  new  Company’s  field  of
 operation  within  this  country  would  be
 limited  to  nuclear  power  and  special
 enginering  required  therfor.

 Cabins  on  Sahibganj  Loop  Line

 2102.  SHRI  YASHPAL  SINGH:  Will
 the  Minister  of  RAI.  WAYS  be  pleased
 to  refer  to  the  reply  given  to  Unstar-
 red  Question  No.  597  on  the  27th
 August  968  regarding  Cabins  on  the
 Sahibganj  Loop  Line  (Eastern  Rail-
 way)  and  state:

 (a)  whether  the  proposal  has  since
 been  considered  by  Government;  and

 (b)  if  not,  the  reasons  for  delay?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  C.  M.  POONACHA):  (a)  The
 question  of  opening  of  halts  at  Bab-
 hangama  between  Cologong  and  Shiv-
 narayanpur  stations  and  at  Amapali
 betwccn  Mirza  Cheuki  and  Pirpaint
 stations  is  still  under  examination.

 (b)  The  investigation  made  so
 showed  that  the  proposals  were
 financially  justified.  There  are
 operational  difficulties  in  opening
 proposed  halts.  Before  final  decisions
 are  taken  the  matter  is  being  further
 looked  into.

 हए
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 Manufacture  of  Photo
 Equipment

 2103.  SHRI  YASHPAL  SINGH:  Will
 the  Minister  of  INDUSTRIAL  DEVE-
 LOPMENT  AND  COMPANY  AFF-
 AIRS  be  pleased  to  state:

 (a)  the  progress  made  so  far  for  the
 manufacture  of  photo  processing  equip-
 ments  which  are  not  manufactured  in
 this  country;

 (b)  whether  any  site  hag  since  been
 selected  in  this  regard;  and

 (c)  if  so,  the  funds  allocated  for  the
 same?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  COMPANY
 AFFAIRS  (SHRI  F.  A.  AHMED):  (a8)
 to  (ce).  There  ig  no  proposal  either  in
 the  Public  or  Private  Sector  for  start-
 ing  any  photo  processing  industry.
 However,  there  are  certain  units  in
 the  smal]  scale  sector  like  Messrs.
 Monotype  Corporation,  Bangalore,  who
 are  manufacturing  certain  items.

 a,
 Industrial  Units  in  Andhra  Prad

 2104.  SHRI  ESWARA  REDDY:  Will
 the  Minister  of  INDUSTRIAL  DEVE-
 LOPMENT  AND  COMPANY  AFF-
 AIRS  be  pleased  to  state:

 (a)  whether  Government  have  ex-
 plored  the  possibility  of  setting  up
 some  industrial  units  in  chronic  dro-
 ught  affected  areas  like  Rayalseema
 in  Andhra  Pradesh  in  order  to  relive
 the  distress  of  the  people  in  such  areas;
 and

 (b)  if  so,  what  steps  are  being  taken
 in  this  direction?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  COMPANY
 AFFAIRS  (SHRI  F.  A.  AHMED):
 (a)  and  (b).  Yes,  Sir,  The  Rayala-
 seema  region  has  considerable  poten-
 tial  for  development  on  account  of  the
 mineral  wealth  in  the  area.  Detailed
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 techno-economic  studies  on  the  indus-
 tries  which  can  be  developed  in  this
 region  are  in  progress.

 Commissioning  of  the  Alloy  Steel  Pro-
 ject  of  the  Mysore  Iron  and  Steel

 2105,  SHRI  HIMATSINGKA:  Will
 the  Minister  of  STEEL,  MINES  AND
 METALS  be  pleased  to  state:

 (a)  whether  the  alloy  steel  project
 of  the  Mysore  Iron  and  Steel  Works
 has  been  commissioned;

 (b)  if  so,  at  what  cost  it  has  been
 completed;

 (c)  the  total  production  capacity  of
 this  new  plant  and  the  total  production
 capacity  installed  in  the  country  for
 alloy  steel;  and

 (d)  the  country’s  annual
 ment  for  it?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL,  MINES  AND
 METALS  (SHRI  RAM  SEWAK):  (a)
 Not  yet  Sir.

 require-

 (b)  Does  not  arise.

 (०)  On  completion,  the  Mysore  Iron
 and  Stee]  Works  will  have  an  installed
 capacity  of  77,000  tonnes  per  annum
 of  alloy  steels  (finished).

 At  present,  the  total  production
 capacity  installed  in  the  country  for
 alloy  steels  is  about  187,000  tonnes.

 (d)  According  to  the  NCAER’s  latest
 demand  estimates,  the  country’s  an-
 nual  requirement  of  al]  categories  of
 alloy  and  special]  steela  by  ‘1970-71
 would  be  380,290  tonnes.

 Import  of  Mining  Machinery  for  Ney-
 veli  Lignite  Corporation  Ltd.

 2106.  SHRI  KARTIK  ORAON:  Will
 the  Minister  of  INDUSTRIAL  DEVE-
 LOPMENT  AND  COMPANY  AFF-
 AIRS  be  pleased  to  state:

 (a)  whether  it  8  a  fact  that  the
 Mining  and  Allied  Machinery  Corpora-
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 tion  was  primarily  set  up  to  meet  the
 requirements  of  all  machineries  of
 the  mining  industries;

 (b)  whether  it  is  also  a  fact  that  the
 Neyveli  Lignite  Corporation  ig  going
 to  import  mining  machinery  from
 abroad  because  of  the  failure  of  the
 Mining  and  Allied  Machinery  Corpora-
 tion  to  supply  the  required  machinery;
 and

 (c)  if  so,  the  steps  proposed  to  be
 taken  by  Government  to  straighten  al]
 the  problems  of  the  Mining  and  Allied
 Machinery  Corporation?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  COMPANY
 AFFAIRS  (SHRI  F.  A.  AHMED):
 (a)  to  (ce).  The  Mining  and  Ajlied
 Machinery  Corporation  Limited  was
 set  up  for  the  manufacture  of  coal
 mining  and  allied  machinery.  The
 equipment  undertaken  for  manufac-
 ture  in  this  plant  so  far  is  not  suited
 for  open  cast  mines  of  Neyveli  Lignite.
 The  type  of  equipment  required  for
 Neyveli  has  wide  variance  in  duty  and
 type  and  are,  at  present,  beyond  the
 scope  of  work  of  Mining  and  Allied
 Machinery  Corporation  Limited.

 Heavy  Machine  Tools  Plant  of  H.E.C.,
 Ranchi

 2107.  SHRI  KARTIK  ORAON:  Will
 the  Minister  of  INDUSTRIAL  DEVE-
 LOPMENT  AND  COMPANY  AFFAIRS
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 flanges  of  the  gantry  girders  of  Heavy
 Machine  Tools  Plant  of  Heavy  Engine-
 ering  Corporation,  Ranchi,  were  cru-
 shed  when  the  cranes  were  released
 to  roll  on;

 (b)  if  so,  the  details  thereof;  and

 (९)  what  action  was  taken  to  repair
 them  and  what  was  the  additional  ex-
 penditare  involved  in  it?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  COMPANY
 AFFAIRS  (SHRI  F.  A.  AHMED):
 (a)  and  (b).  Gantry  girders  of  Heavy
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 Machine  Tools  Plant  were  not  crushed
 but  the  rails  on  the  top  of  the  flanges
 of  the  girders  wore  out  due  to  the  rol-
 ling  of  the  cranes.

 (c)  The  management  have  decided
 to  replace  the  worn  out  rails  by  special
 quality  rails.  The  estimated  expendi-
 ture  on  the  replacement  of  rails  will
 be  about  Rs.  50,000.

 Heavy  Machine  Building  Plant  of
 H.E.C,,  Ranchi

 3108.  SHRI  KARTIK  ORAON;  Will
 the  Minister  of  INDUSTRIAL  DEVE-
 LOPMENT  AND  COMPANY  AFFAIRS
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Structural  Fabrication  Workshop  in
 the  Heavy  Machine  Building  Plant  of
 Heavy  Engineering  Corporation  Ltd.,
 Ranchi,  has  not  been  completed  yet;

 (b)  if  so,  what  is  the  present  posi-
 tion;

 (c)  what  is  the  production  capacity,
 what  is  the  actual  production;  and

 (d)  whether  it  is  also  a  fact  that  a
 large  number  of  contractors  have  been
 employed  by  the  Heavy  Machine
 Building  Plant  for  the  fabrication  of
 the  steel  structures’

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  COMPANY
 AFFAIRS  (SHRI  F.  A.  AHMED):
 (a)  and  (b).  Progress  of  construction
 of  steel  s‘ructural  fabrication  work-
 shop  as  on  1-10-68  was  as  follows:

 Structural  work  Complete
 Civil  work  Complete

 Machinery  installation  65  per  cent
 (By  weigat)

 completed
 Eot  cranes  30  per  cent  (By

 weight)  completed

 (c)  The  ultimate  annual  capacity  is
 28000  tonnes  of  structurals,  So  far,
 production  has  barely  commenced.
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 Actual  Tonnes  Value  in
 Production  Rs.  lakhs

 1967-68  803  2.52
 From  4.68  to  533.6  11.10.

 31.10.68

 (d)  Simple  structural  items  have
 been  off-loaded  to  other  agencies  for
 manufacture  and  supply.

 Overbridge  on  Railway  Lines  in  Delhi

 2109.  SHRI  RAM  SWARUP
 VIDYARTHI:

 SHRI  HARDAYAL  DEVGUN:
 SHRI  BHARAT  SINGH

 CHAUHAN:
 Will  the  Minister  of

 be  pleased  to  state:
 RAILWAYS

 (a)  the  number  of  schemes  under
 consideration  of  Government  for  cons-
 tructing  over-bridges  on  Railway  lines
 in  Delhi;

 (b)  the  present  position  in  regard  to
 each  of  these  schemes;

 (c)  when  a  decision  is  likely  to  be
 taken  thercon;  and

 (d)  reasons  for  delay  in  this  regard?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  C.  M.  POONACHA):  (a)  There
 are  seven  proposals  for  constructing
 road  over|under  bridges  in  Delhi  area.

 (b)  and  (०),  A  statement  ia  laid  on
 the  Table  of  the  House.  [Placed  in
 Library  See  No.  LT-238'68).

 (d)  There  has  been  no  delay  on  the
 part  of  the  Railway.

 रेलबे  के  माल  बुक  करने  के  कार्यालयों
 में  घूसखोरी  शौर  भ्रष्टाचार

 2i0.  भी  रामस्वरूप  विद्यार्थी  :
 ी  हरदयाल  वेवगुण  :

 थनी  भारत  सिह  चौहान  :

 क्या  रेलवे  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  बया  यह  सच  है  कि  रेलवे  के
 माल  बुक  करने  वाले  विभिन्न  कर्यालयों
 में  घूसखोरी  भौर  भ्रष्टाचार  के  मामलों  की

 सूचना  सरकार  को  प्राप्त  हुई  है  ;

 ख)  यदि  हां,  तो  वर्ष  i968  के

 पूर्वाध  में  ऐसे  कितने  मामलों  का  पता  चला

 है  भौर  इस  के  सम्बन्ध  में  क्या  कार्यवाही की
 गयी  है  या  करने  का  विचार  है;  भौर

 (ग)  माल  बुक  करने  के  कार्यालयों  में

 घूटख।रो  श्रौर  भ्र'टाचार  को  रं.कने  के  लिये
 क्‍या  कार्यव।ही  फो  गयी  है  ?

 रेलथे  मंत्री  (थी  Wo  मु०  पुनाचा)  :

 (क)  सभी  भारतीय  रेलों  के  माल  बुक  करने
 वाले  कुछ  कार्यालयों  के  कर्मचारियों  के
 विस्द्ध  रिश्ववखोरी  शौर  भ्रष्टाचार  के
 आरोप  समय-समय  पर  मिलते  रहे  हैं  t

 (ख)  968  की  पहली  छमाही  में
 रिश्वतखोरी  श्रौर  भ्रष्टाचार  के  75  तथा-
 कथित  मामले  ये  ।  इनमें  से  47  मामलों
 में  कार्यवाही  पूरीहों  चुकी  है  प्रोर  सम्बन्धित
 कमंचारियों  को  समुचित  दण्ड  दिया  जा  चुका
 है  ।  बाकी  मामलों  के  सम्बन्ध  में  कार्रवाई
 की  जा  रही  है  t

 (ग)  सम्बन्धित  कर्मचारियों  की  गति-
 विधियों  पर  कड़ी  निगाह  रखने  के  लिए
 एक  उपयुक्त  तंत्र  पहले से  मौजूद  है  ।  इस
 तंत्र  में  निम्नलिखित  बातों  की  व्यवस्था

 है  —

 (a)  सामान्य  विभागीय  पयवक्षण  भौर
 नियंत्रण  3

 (2)  चौकूसी  संगठन  द्वारा  निवारक
 रोकथाम  *
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 (3)  माल  बुक  करने  के  सम्बन्ध  में
 रिश्वतखोरी  श्र  भ्रष्टाचार  के  विशिष्ट  झारोपों
 की  छानबीन  ।

 जांच  और  छानबीन  के  श्राघार  पर

 उपयुक्त  कारंवाई  की  जाती  है  ।

 निर्यात  और  श्रायात  लाइसें गों  की  हालों
 का  उल्लंघन

 2111.  श्री  रा:  स्वरूप  विद्यार्थी  :
 श्री  हरदयाल  वेवगुण  :
 श्री  भार।  सिह  चौहान  :

 क्या  वाणिज्य  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  i968-69  में  धव  तक  श्रायात
 और  निर्यात  लाइसेंसों  की  शर्तों  कां  उल्लंघन
 करने  के  कारण  किन-किन  व्यक्तियों  को
 शौर  फर्मों  को  दण्ड  दिया  गया  है  श्रौर  इन
 के  पते  क्‍या  हैं  ;  और

 (ख)  उपरोक्त  प्रवधि  में  काली  सूची
 में दर्जे  किये  गये  व्यक्तियों  शौर  फर्मों  के
 नाम  क्या  हैं  ?

 बाणिज्य  मंत्रालय  में  उप-मंत्री  (शी
 मुहम्सद  ाफी  कुरेदी) :  (क)  भोर  (ख).
 एक  विवरण  सभा  पटल  पर  रखा  है  t

 पुस्तकालव  में  रख  िया  गया  1  देखिये
 संख्या  L.  T.-2339'69]

 लाल  गढ़  जंक्शन  पर  झस्पताल  की  हमारत

 F112  &  Yo  Alo  बाह्षपाल  :
 क्या  रल  मंत्री  यह  बताने  की  कृपा  करेंगे
 किः

 (क)  क्‍या  यह  सच  है  कि  उत्तर  रेलवे
 के  ब्रीकानेर  डिवीजन  में  लालगढ़  जंकशन
 बर  अस्पताल  की  एक  इमारत  बनाने  के  सिये
 बनाये  गये  गोदाम से  सीमेंट के  कई  हजार
 बोरे  चोरी  हो  ये हैं ;
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 (@)  क्या  यह  भी  रूच  है  कि  कुल
 माल  को,  गोदाम  मेँ  जमा  करने  का  भ्रसफल
 प्रयास  किया  गया  था  तथा  सम्बन्धित  झधि-
 कारी  इस  मामले  को  दबाने  का  प्रयत्न  कर
 रहे  हैं;  श्रौर

 (ग)  क्‍या  इस  मामले  की  जांच  कराने
 तथा  दोषी  पाये  गये  व्यक्तियों  को  दण्ड
 दिलाने  का  सरकार  का  विचार  है  ?

 रेलवे  मंत्री  (श्रीच०  मु०  पुनावा)  :

 (क)  जी  नहीं  ।  उत्तर  रेलवे  के  बीकानेर
 मंडल  में  लालगढ़  जंक्शन  पर  बनने  वाली
 अस्पताल  की  इमारत  के  लिए  स्टोर  में  जो
 सीमेंट  रखा  था  उप्की  कई  चोरी  नहीं  हुई  ।
 लेकिन  ह्म  स्‍टार  से  869  बारे
 सीमेंट  का  दुविनियोग  हुझा  है

 (a)  जी  नहीं  ।

 (ग)  ऊपर  भाग  (क)  में  उल्लिखित
 869  बोरे  सीमेट  के  दुविनियोग  के  मामले
 में  विशेष  पुलिस  स्थापना,  जयपुर  ने  जांच
 की  थी  द्रौर  उस  जांच  के  भ्राधार  पर  दोषी
 पाये  गये  व्यक्तियों  के  विरुद्ध  नियमित
 विभागीय  कार्यवाही  की  जा  रही  है  ।

 राष्ट्रीय  कपड़।  निगम

 2123.  श्री  Yo  Go  तपड़िया  :
 श्री  रामावतार  ह्ार्मा  :

 क्या  'बाशिज्य  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्या  राष्ट्रीय.  कपड़ा  निगम
 कर्मचारियों  की  नियुक्ति  कर  दी  गई  है  शौर
 यदि  हां,  तो  उस  निगम  ने  श्रपना  काम
 झारम्भ  कर  दिया  है  ;

 (ख)  इस  निगम  द्वारा  भपने  भ्रधिकार
 में  लिये  गये  मिलों  की  संख्या  कितनी  है
 तथा  उन  के  नाम  क्या  हैं  ;  भौर

 (ग)  उन  मिलों  की  पृसब्यंदस्था  तथा
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 प्राधुनिकीकरण  के  लिये  निगम  द्वारा  अपनाई
 गई  योजना  की  मुख्य  रूपरेखा  क्‍या  है  ?

 वाणिज्य  मंत्रानर  में  उप-मंत्री

 मुहस<  ड्ाफी  कुशी) :  (क)  जीहां।
 (भो

 (@)  सूती  कपड़ा  समवाय  (उपक्रमों
 का  प्रबन्ध  तथा  परिसमापन  झथवा  पुनः
 सस्‍्थापन)  अधिनियम,  i967  &  भ्रन्तगंत
 श्रमी  तक  कोई  भी  मिल  अधिकार  में  नहों
 ली  गयी  है  ।

 (ग)  जो  मिले  अधिकार  में  ली  जायेंगी
 उनकी  पुनव्यंवस्था  तथा  अ्रधुनिकाकरण  की
 बोजनाएं  उत  मिलों  की  मशीनों  की  प्रवस्था
 पर  निर्भर  रहेंगी  ।

 Shortage  of  Tyres
 2l4.  SHRI  S.  K.  TAPURIAH:  Will

 the  Minister  of  INDUSTRIAL  DEVE-
 LOPMEN]  AND  COMPANY  AFF-
 AIRS  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  acute
 shortage  of  tyres  (cars,  trucks,  scoo-

 ‘iS,  cycles)  still  exists  and  priceg  are
 ruling  very  high;

 (b)  whether  any  addition  hag  been
 made  in  installed  capacity  since  the
 industry  was  de-licensed;  and

 (c)  to  what  extent  the  industries  are
 facing  difficulties  in  raising  production
 due  to  non-availability  of  natural  rub-
 ber?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  COMPANY
 AFFAIRS  (SHRI  F.  A.  AHMED):
 (a)  Complaints  have  been  received
 about  shortages  of  certain  sizes  of  car,
 truck  and  scooter  tyres.  Tyres  and
 tubes  for  bicycle,  scooters,  cars  and
 tractors  have  been  declared  as  Essen-
 tial  Commodity  under  the  Essential
 Commodities  Act,  1955.  Moreover
 steps  have  been  taken  to  increase  the
 Production  of  tyres  in  short  supply.

 (b)  The  tyre  industry  has  not  been
 exempted  from  the  licensing  provisions
 of  the  Industries  (Development  and
 Regulation)  Act,  96l.  During  968
 additional  capacity  to  the  extent  of
 2  lakh  nos  of  automobile  tyres  end
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 3  million  nos.  of  bicycle  tyres  has  been
 established.  Further  capacity  for  the
 manufacture  of  14,50,000  nos.  each  of
 automobile  tyres  and  tubes  has  recent-
 ly  been  approved.

 (c)  There  is  shortage  of  rubber  to
 the  extent  of  about  20  per  cent  of  the
 requirement.

 Shortage  of  Raw  Jute
 2115.  SHRI  8.  K.  TAPURIAH:

 SHRI  HIMATSINGKA:
 SHRI  SITARAM  KESRI:

 SHR1  DHIRESWAR
 KALITA:

 SHRI  D.  N.  PATODIA:
 SHRI  K.  P.  SINGH  DEO:
 SHRI  JYOTIRMOY  BASU:

 DR.  RANEN  SEN:
 SHRI  RAGHUVIR  SINGH

 SHASTRI:
 SHRI  K.  HALDAR:
 SHRI  RAM  AVTAR

 SHARMA:
 SHR]  MOHAMMAD  ISMAIL:
 SHRI  B.  K.  MODAK:
 SHRI  BHAGABAN  DAS:
 SHRI  GANESH  GHOSH:

 Will  the  Minister  of  COMMERCB
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  due  to
 shortage  of  raw  jute,  jute  mills  have
 been  compelled  to  curtail  production
 thereby  rendering  large  number  ०
 workers  jobless;

 (b)  whether  it  is  also  a  fact  that  it
 has  resulted  in  a  rise  in  jute  goods
 prices  and  thus  affected  export  sales;
 and

 (c)  if  so,  the  steps  taken  by  Govern-
 ment  to  ensure  resumption  of  normal
 production?

 THE  DEPUTY  MINISTER  IN  THF
 MINISTRY  OF  COMMERCE  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  As  a
 result  of  shortage  of  raw  jute,  mills
 have  been  compelled  to  curtail  produc-
 tion  but  an  attempt  has  been  made  to
 tackle  the  problem  of  surplus  labour
 in  such  a  way  820  a8  to  cause  minimum
 hardship.

 (b)  There  has  been  a  rise  in  =  the
 jute  goods  prices  but  the  exports  of
 carpet  backing,  which  constitutes  the
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 most  important  item  of  export  in
 jute  goods,  have  not  been  affected.

 (c)  Government  have  taken  the  fol-
 lowing  steps  to  maximise  the  produc-
 tion  of  jute  goods:-

 (i)  The  total  quantity  of  jute
 goods  earmarked  for  distribu-
 tion  among  the  mills  during
 the  month  of  November,  1968,
 has  been  allocated  to  the  mills
 by  the  Jute  Commissioner  in
 Proportion  to  their  production
 of  jute  goods  during  the  period
 Ist  July,  967  to  30th  June,
 1968,

 (ii)  The  Jute  Commissioner  has
 been  delegated  powers  to  re-
 gulate  the  production  of  jute
 goods  by  mills.  While  issuing
 orders  for  such  regulation,  it
 has  been  ensured  that  the  pro-
 duction  of  carpet  backing
 cloth  shall  not  be  less  than  the
 average  monthly  production
 during  the  period  July  to  Sep-
 tember,  1968,

 (iii)  Import  of  raw  jute  to  the
 extent  of  2.699  lakh  pales
 worth  Rs.  8.65  crores  has  been
 authorised  till  8th  November,
 1968.

 Payment  of  Allowances  to  Chairman
 Heavy  Engineering  Corpora-
 tion,  Ltd.,  Ranchi

 2116,  SHRI  5.  K.  TAPURIAH:  Will
 the  Minister  of  INDUSTRIAL  DEVE-
 LOPMENT  AND  COMPANY  AFF-
 AIRS  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Shri  K.

 the
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 D.  Malaviya,  Chairman  of  Heavy  Engi-
 neering  Corporation,  Ranchi,  is  paid
 allowances  for  the  days  he  attends
 office  and  ig  also  paid  house  rent,  car
 and  other  allowances;  and

 (b)  if  so,  the  allowances  paid  to  him
 month-wise  under  each  heag  since  his
 appointment?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  COMPANY
 AFFAIRS  (SHRI  F.  A.  AHMED):
 (a)  Shri  K.  D,  Malaviya,  Chairman
 of  Heavy  Enginering  Corporation  Ltd.,
 Ranchi,  is  entitled  to  the  following
 facilities:

 (i)  A  daily  allowance  of  Rs.  30
 (Rupees  thirty  only)  for  every
 day  on  which  he  is  engaged  on
 the  work  of  the  Company
 whether  at  Ranchi  or  else-
 where,

 (ii)  Free  use  of  a  car  for  official
 purposes  whether  at  Ranchi  or
 elsewhere.

 (iii)  Free  use  of  furnished  accom-
 modation  in  the  Guest  Houses
 of  the  Corporation  at  Delhi
 and  Ranchi,

 (iv)  In  addition,  he  will  be  entitle-
 ed  [०  travelling  allowances  as
 for  an  officer  of  the  highest
 grade  except  that  the  daily  al-
 lowance  will  be  paid  on  the
 basis  indicated  in  sub-para  (i)
 above.

 (b)  The  dai'y  allowances  and  travel-
 ling  allowances  paid  to  him  month-
 wise  are  under:

 DAILY  ALLOWANCE
 Period  Rate  Amount  Paid

 Rs  Rs.
 23-2-68  to  29-2-68  (7  days)  30  20
 1-3-68.  to  (31-3-68  (3!  days)  39  930
 1-46-68,  to  30-4-68  (30  days)  30  900
 1-5-68,  to  3I-5-638  Gt  days)  30  930
 1-6-68  to  30-6-68  (29  days)  30  870

 Except  16-6-68
 ‘1-7-68  to  3I-7-68  (29  days).  ‘  30  870

 Except  S-7-68  and  6-7-68
 1-8-68,  10  31-8268  (30  days)  .  30  900

 Except  9-8-68
 ‘1-9-68,  to  30-9-68  (29  days)  .  30  870

 Except  14-9-68
 ‘1-10-68,  to  31-10-68  QL  days)  .  30  930
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 TRAVELLING  ALLOWANCES

 I.  onth  ail
 Ti No.

 M
 rear  Allowance

 ome

 R.  Rs.  Rs. l.  March  968  423.80  5.00  38  .80 2  April  968  ‘1431.01  30.00  ‘1461.91 3.  May  968  430.I5  25.00  3205.45 4  June  968  072.50  30.00  202.50 5.  July  968  935  .0  30.00  965  .0 6.  August  968  618.60.  40.00  658.60 7.  September  968  787.30  I5.00  802.30 8.  October  968  258.00  43.00  273  .00
 Total  7406.46  200  .00  7606.  46 वि. नन ी

 Kangra  Valley  Railway
 2117,  SHRI  HEM  RAJ:  Will  the

 Minister  of  RAILWAYS  be  Pleased to  state:

 (a)  whether  the  Beas  Dam  Project Administration  has  accepted  the  cost of  the  realignment  of  the  Kangra
 Valley  Railway;  and

 (b)  if  50,  when  the  work  is  pro-
 posed  to  be  undertaken?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  C.  M.  POONACHA):  (a)  No.

 (b)  Does  not  arise,

 Halts  at  Rajindra  Bridge

 2i8.  SHRI  BHOGENDRA  JHA:
 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state:

 (a)  whether  fresh  investigations
 have  been  made  into  the  necessity
 and  expedie:cy  of  opening  halts  at
 the  northern  end  of  the  Rajindra
 Bridge  (between  Simiariaghat  and
 Hathidah  Stations  of  the  Eastern
 Railway)  at  village  Muraitha  between
 Kamtaul  and  Jogiara  stations  on  the
 Samastipur-Narkatiaganj  line  of  the
 North  Eastern  Railway  and  at  village
 Korabia  (between  Khajauli  and  Jay-
 nagar)  stations  of  the  North  Eastern
 Railway;  and

 (b)  if  not,  whether  a  fresh  en-
 quiry  is  proposed?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  C.  M.  POONACHA):  (a)  and

 (b),.  There  already  ig  a  halt,  named Rajendra  Pul  halt,  between  Simaria and  Hathidah  stations,  The  proposal for  shifting  it  so  as  to  bring  it  nearer the  Ganges  was  examined  but  could not  be  accepted,  for  financial  reasons.
 Proposals  for  the  opening  of  halts at  Muraitha  between  Kamtaul  and Jogiara  stations  and  at  Korahiya  bet- ween  Khajauli  and  Jaynagar  stations were  examined  in  4997  but  had  to be  dropped  because  the  halts  were expected  to  run  at  a  heavy  recurring loss.  No  fresh  investigation  has  been made  or  is  proposed  to  be  made  be- cause  there  has  been  no  material

 change  since  these  Proposal,  were last  examined,

 Production  capacity  of  Heavy  Engi-
 neering  Corporation,  Ranch!

 2119,  SHRI  BHOGENDRA  JHA:
 Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT  AND  COMPANY
 AFFAIRS  be  pleased  to  state:

 (a)  the  present  production  capacity of  the  three  projects  of  the  Heavy
 Engineering  Corporation,  Ranchi  with
 regard  to  different  types  of  machines
 and  extent  to  which  that  capacity  is
 being  utilised;  and

 (b)  what  will  be  the  capacity  by  the
 end  of  969  and  what  steps  are  being
 taken  to  ensure  full  capacity  produc-
 tions  at  that  stage  and  thereafter?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  COMPANY
 AFFAIRS.  (SHRI  F.  A.  AHMED):
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 (a)  The  targets  of  production  for  the
 year  1968-69,  are  as  under:—

 Heavy  Machine  Building  Plant:
 Mechanical  items  6000  tonnes
 Struciurals  5785  tonnes
 Structurals  (Other  agencies

 working  under  H.  M.
 BP.)  82I5  tonnes

 Total  30,000  tonnes

 Foandry  Forge  Project  :
 G.  I.  Castings  7250  tonnes
 Ingot  moulds  2500  tonnes
 Rolls  500  tonnes
 Non-ferrous  castings  00  tonnes
 Steel  Rolls  500  tonnes
 Steel  Castings  *  4800  tonnes
 Steel  Ingots  3000  tonn:s
 Forgings  2000  tonnes

 Total  2650  tonnes

 Heavy  Machine  Tools  Plant
 Machine  Tools  33  Nos.
 C.  L.  W.  Traction  Gear

 Assg-mbly  (in  sets).  0  Nos.
 Targets  for  April—September,  i968

 and  the  actual  production  during
 April—September,  968  are  as  under:

 Heavy  Machine  Building  Plant:
 Figures  in  tonnes

 Target  Actual
 Mechanical  items  4490.0  4206.50
 Structurals  2436.0  2288.0

 pi  (os agencies  working
 onder  HMBP)  3723.0  458i.90

 Total  0649.0  076.50

 Fonndry  Forge  Project:
 Target  Production

 G.  I.  Castings  3i50.0  2329.861
 Ingot  Moulds  750.0  953.07
 G.I.  Rolls  759.0  429.84

 fe  Cast-
 io

 ‘rous:
 38.0  36.74)

 Stee]  Castings  900.0  907.983
 Synthetic  Pig  Iron  653.30
 Steel  Ingots  200.0  986.59
 Steel  Roll;  50.0
 Forgings  900.0  684.680

 Toral  8838.0  6962.065

 NOVEMBER  26,  968,  Written  Answers  2

 Heavy  Machine  Tools  Plant  :
 Maciine  Tools  9  Nos.  5  Nos.

 (b)  Tentative  targets  of  production
 for  1969-70  are  as  under:—

 Heavy  Machine  Butlding  Plant  :
 Mechanical  items  27,346  tonnes
 Structurals  17,093,  tonnes

 Total  44,439  tonnes

 Foundry  Forge  Plant  :
 G.  l.  Castings  11,300.00.  tonnes
 0.  .  Rolls  3400.00  tonnes
 G.  I.  Ingot  moulds  5200.00  tonnes
 Non-ferrous  casting,  35.00  tonnes
 Steel  Castings  9000  .00  tonnes
 Forgings  9250.00  tonnes
 Forged  Rolls  400.00  tonnes

 Total  3975.00  tonnes

 Heavy  Machine  Tools  Plant  :
 Machine  Tools  41  Nos.

 For  fuller  utilisation  of  capacity  it
 is  necessary  to  have  adequate  orders
 in  advance,  Efforts  are  being  made
 to  obtain  the  orders.  To  improve  pro-
 ductivity,  efforts  are  being  made  to
 achieve  better  skill  and  discipline.
 Incentive  schemes  are  also  being  in-
 troduced  progressively.

 Suggestions  of  Sub-committee  of
 Federation  of  India  Chambers  of

 Commerce  and  Industry  on  Trade
 Practices

 2120.  SHRI  B.  K.  DASCHOW-
 DHURY:  Will  the  Minister  of  COM-
 MERCE  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Internal  Trade  Sub-Committee  of
 Federation  of  Indian  Chambers  of
 Commerce  and  Industry  has  suggested
 to  evolve  and  implement  trade  prac-
 tices  go  that  consumer  is  assured  of
 the  value  of  his  money;
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 (b)  if  sd,  the  other  points  made  by
 the  Committee;

 (c)  whether  the  Chamberg  of  Com-
 merce  and  Trade  Associations  have
 taken  up  the  matter  with  Government;
 and

 (d)  if  so,  the  reaction  of  Govern-
 ment  thereto?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 MOHD,  SHAFi  QURESHI):  (a)  The
 Federation  of  Indian  Chambers  of
 Commerce  and  Industry  have  inform-
 ed  that  their  sub-Committee  on  In-
 ternal  Trade  met  at  Madras  on  24th
 September,  968  and  at  this  meeting
 the  Chairman  of  Sub-Committee  made
 a  suggestion  for  voluntary  code  of
 fair  trade  practices  by  the  manufac-
 turerg  and  the  trade.  Any  communi-
 cation  in  this  reapect,  however,  was
 not  sent  by  the  Chamber  to  Govern-
 ment.

 (b)  The  other  points  discussed  in
 this  meeting  of  the  Sub-Committee  of
 the  F.  I.  ९.  C.  &  I.  related  to  removal
 of  inter-State  restrictions  on  move-
 ments  of  free  sugar,  rules  and  laws
 relating  to  Prevention  of  Food  Adul-
 teration  and  supply  of  credit  to  the
 trade.

 (०)  ang  (da).  The  F.ILC.C.  &  I.  did
 not  send  any  communication  to  the
 Government  on  the  subject.  The  Fair
 Trade  Practices  Association,  Bombay,
 has,  however,  been  in  correspondence
 with  the  Government  regarding  fair
 trade  practices.  Government  welcome
 such  voluntary  activities  for  adoption
 of  fair  trade  practices  by  the  Trade
 and  Industry.

 Joint  Piant  Committee

 2121.  GHRI  8.  K.  DASCHOW-
 DHURY:  Will  the  Minister  of  STEEL,
 MINES  AND  METALS  be  pleased  to
 otate:

 (a)  the  legal  atatus  of  the  Joint
 Plant  Committee;

 (b)  whether  it  is  a  Government
 sponsored  organisation;  and

 (c)  the  strength  of  the  staff  of  this
 organisation  and  how  they  are  placed?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL,  MINES  AND
 METALS  (SHRI  RAM  SEWAK):
 (a)  and  (b).  The  Joint  Plant  Com-
 mittee  has  been  constituted  under
 Resolution  No.  SC(A)-24(i3)/68,
 dated  February  29,  1964,  of  the  Gov-
 ernment  of  India.  It  is,  thus,  a  Gov-
 ernment  sponsored  organisation  and
 consists  primarily  of  the  main  pro-
 ducers  of  iron  and  steel  in  the  coun-
 try.

 (c)  The  Joint  Plant  Committee  has
 a  staff  of  04  as  follows:—

 l.  Officers  मु  8
 2  Office  Superintendents  4
 3.  Assistants,  Stenos,  Machine

 Operators  etc.  55
 4.  IBM  staff  including  punch

 card  operators  नि  नि  «9
 S.  Messengers,  Drivers  and

 Durwans  i  +  8

 Total  04

 सरशारी  (दरभंगा)  रेले  ह... द

 2122.  श्री  विभूति  सिश्र  :  क्या  रेलवे
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  साकारी
 (दरभंगा)  रखये  स्टेशन  पर  यात्रियों  को
 बड़ी  कठिताइयों  का  सामना  करना  पड़ता
 है,  क्‍योंकि  वहां  पार्सलों  का  सामान  हमेशा
 प्लेटफाम  पर,  शैडो  में  रखा  जाता  है  ;  भौर

 (ख)  यदि  हां,  तो  यात्रियों  कौ  कहठि-
 नाइयों  को  दूर  करने  के  सिये  क्‍या  कार्य  वाही
 कौजा  रही है?



 45  Written  Answers

 रेलवे  मंत्रों  (भी  चे०  मुत  पुनावा)  :

 (क)  भौर  (@).  यात्रियों  के  इस्तेमाल  के

 लिए  प्लेटफार्म  के  दोनों  छ.रों  पर  एक-एक
 शेड  की  व्यवस्था  है  ।  पार्सल  रखने  के  लिये
 स्टेशन  इमारत  के  बीच  में  एक  पार्सल  गोदाम

 है  ny  सामान्यतः  यात्रियों  के  लिए  बने  शेड
 में  पा्सेल  नहीं  रखें  जाते  ।  लेकिन  माननीय
 सदस्य  ने  जो  कुछ  कह्दा  है  उसे  ध्यान  में  रख

 कर,  स्टेशन  कमंचारियों  को  यह  हिदायत
 दी  गयी  है  कि  यात्रियों  के  शेड  में  किसी  भी

 हालत  में  पार्सल  जमा  न  किये  जाय॑।

 Hindustan  Steel  Ltd.

 2123,  SHRI  PREM  CHAND  VER-
 MA:  Will  the  Minister  of  STEEL,
 MINES  AND  METALS  be  pieased  to
 state:

 (a)  when  the  Hindustan  Stee]  Ltd.
 ‘wag  set  up  and  what  were  the  objects
 to  be  achieved;

 (b)  whether  the  targets  of  setting
 up  units  according  to  project  reports,
 production  and  development  targets
 were  achieved;  if  so,  when  and  if  not,
 the  reasons  therefor;

 (c)  wheiiier  any  foreign  collabora-
 tion  was  involved  in  the  setting  up
 of  the  Company;  if  so,  the  names  of
 the  countries  which  collaborated,  the
 terms  of  collaboration  and  how  much
 forcign  exchange  as  aid  was  received;

 (d)  what  items  the  Company  is
 producing  at  present  and  the  extent
 of  production,  whether  these  products
 are  upto  international  standard,  quan-
 tity  of  production  and  sale  during  the
 last  three  years  and  how  much  of
 this  production  was  exported;  and

 (e)  whether  there  are  any  difficul-
 ties  with  which  the  Company  is  faced
 at  present  and  how  Government  pro-
 pose  to  remove  them?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL,  MINES  AND
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 METALS  (SHRI  RAM  SEWAK):
 (a)  Hindustan  Steel  was  originally
 incorporated  on  9th  January,  954  to
 construct  and  manage  the  Rourkela
 Steel  Plant.  From  ist  April,  ‘1957,
 work  relating  to  the  Bhilai  and
 Durgapur  Steel  Plants  which  had  till
 then  been  directly  under  Government
 was  also  transferred  to  the  Company.
 The  objects  of  the  Company  are
 given  in  its  Memorandum  of  Associa-
 tion.

 (7)  and  (c)  Hindustan  Steel  Ltd
 is  entirely  owned  by  Government;
 there  was  no  foreign  financial  colla-
 iboration  in  the  setting  up  of  he  Com-
 pany.  However,  for  the  construction
 of  the  three  l-million  tonne;  steel
 plants  at  Rourkela,  Bhilai  and  Durga-
 pur,  most  of  the  foreign  exchange  re-
 quirements  were  met  from  foreign
 credits  as  part  of  developmental  aid.
 Foreign  exchange  for  Bhilai  came
 Principally  from  a  Soviet  Credit  of
 22.36  million  Roubles,  for  Rourkela
 from  West  German  Credit  3f  DM  660
 million  and  for  Durgapur  from  a
 U.K.  Credit  of  £5  million.  By  and
 large,  construction  of  the  million
 tonne  plants  proceeded  according  to
 targets  and  they  reached  their  rated
 capacity  production  jn  1962-63,  in  res-
 pect  of  Bhilai,  1964-65  in  respect  of
 Durgapur  and  1965-66  in  respect  of
 Rourkela.

 (d)  The  principal  products  of  the
 Company  are  pig  iron,  blooms,  slabs.
 billets,  heavy  and  light  structurals
 and  bars,  merchant  products,  wire
 rods,  railway  sleepers,  fishplates,
 wheel  sets,  wide  and  narrow  plates,
 hot  rolled  and  cold  rolled  coils,  sheets
 and  strips,  tinplates,  skelp  and  pipes.
 The  Alloy  Steel  Plant  at  Durgapur
 produces  ingots,  forged  bars  and
 billets  and  other  rolled  products  jike
 billets,  bars,  sheets  and  plates.  The
 products  are  made  to  Indian  stand-
 ards  wherever  these  have  been  deve-
 loped  and  to  others  including  inter-
 national  standards  depending  on
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 orders.  The  quantities  of  iron  and  exported  during  the  last  three  years
 steel  products  produced,  sold  and  are  given  below:

 Product  Year  Production  Total  despatches  Exports

 Pig  Iron  for  Sale  ‘1965-66  908  848  -
 1966-67  808  748  85
 1967-68  997  ‘1081  520.

 Sealable  Steel  1965-66  2494  2572  59
 1966-67,  2561  2552  83
 1967-68  24I9  2375  285

 (e)  Apart  from  certain  difficulties
 arising  from  quality  of  raw  materials,
 major  repaira  to  equipment,  problems
 of  maintenance  higher  incidence  of
 capital-related  charges,  the  Company
 is  faced  with  difficult  labour  situation
 and  lack  of  adequate  demand.  Certain
 remedial  measures  ag  indicated  in  the
 Pamphlet  entitled  ‘Performance  of
 Hindustan  Steel  Limited”  (laid  on
 the  Table  of  the  House  on  5th  April,
 968)  have  been  taken,  The  top
 management  set-up  of  the  Company
 is  also  being  re-organised  in  terms  of
 the  Statement  dated  the  20th  March,
 1968,  of  the  Minister  for  Steel,  Mines
 and  Metals.

 Heavy  Electricals,  Limited,  Bhopal

 2i24.  SHRI  PREM  CHAND  VER-
 MA:  Will  the  Minister  of  INDUS-
 TRIAL  DEVELOPMENT  AND  COM-
 PANY  AFFAIRS  be  pleased  to  state:

 (a)  the  authorised  and  paid  up
 capital  of  Heavy  Electricals  (India)

 Ltd.,  Bhopal  at  the  time  of  its  setting
 up  and  88  on  the  Slst  March,  1968;

 (b)  how  much  amount  of  loan  was
 owed  by  the  Company  on  the  Sist
 March,  1968,  and  how  much  of  it  was
 from  Central  Government,  banks  or
 other  parties;

 (c)  how  much  money  has  been  paid
 as  in:erest  by  the  Company  during  the
 last  three  years;  and

 (d)  what  are  the  working  results
 of  the  last  three  years,  what  was  the
 extent  of  profit  and  if  loss  was  in-
 curred,  what  were  the  main  causes
 for  the  loss  and  what  are  the  esti-
 mates  for  1968-697

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  COMPANY
 AFFAIRS  (SHRI  F.  A.  AHMED):
 (a)  The  authorised  and  paid-up  capi-
 tal  of  Heavy  Electricals  (India)  Limit-
 ed  at  the  time  of  its  setting  up  and
 as  on  3lst  March,  968  are  as  under:—

 At  the  time  of  setting  up  of  the  Company
 As  on  3ist  March,  968

 Authorised  Capital  Paid  up  Capital
 (Rein  lakhs)  (Rs. in  lakhs)

 3000.00  28.00
 .  5000.00  $000  .00

 (b)  The  total  amount  of  loans  March,  968  amounted  to  Rs.  6398.3
 lakhs,  the  break-up  of  which  is  as owed  by  the  company  as  on  3ist
 under:—

 From  Government  of  Indla  Rs.  5308.40  khs
 From  State  Bank  of  India  Rs.  955.2  lakhs
 From  other  parties  Rs.  134.61  lakhs

 Total  Rs.  6398.3  lakhs
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 (c)  The  incidence  of  interest
 ‘during  the  last  three  years  are  as
 folows:

 Year  Govt.  of  India  State  Bank  of  India  Other  Parties  Total

 (Rupees  in  lakh;)
 1955-66,  48.I9  67.25  6.04  9.48
 1966-67,  236.42  56.83  4.32  297.57
 1967-68  332.30  52.31  5.0  389.71

 Total  686.91  76.39  5.46  878.76

 (d)  The  company  austained  losses
 ‘during  the  last  three  years  as  under:—

 1965-66.  Rs.  674.80  lakhs
 1966-37  Rs.  676.57  lakhs
 1967-  58  Rs.  580.08  lakhs
 1968-69,  (Estimated)  Rs.  505.00  lakhs

 For  a  project  of  this  kind  and
 magnitude  with  long  gestation  period,
 such  JosSes  are  not  unusual  during
 the  earlier  period  of  construction  and
 commencement  of  production.  The
 Detailed  Project  Report  of  the  Tech-
 nical  Consultants  accepted  by  Govern-
 ment  anticipated  and  provided  for
 such  losses.

 Hindustan  Copper  Limited

 2i25.  SHRI  PREM  CHAND  VER-
 MA;  Will  the  Minister  of  STEEL,

 MINES  AND  METALS  be  pleased  te
 state:

 (a)  the  authorised  and  paid  up
 capital  of  the  Hindustan  Copper
 Limited  at  the  time  of  its  setting  up
 and  figures  as  on  the  3lst  March,  1968;

 (b)  the  amount  of  loan  which  the
 Company  owed  on  the  3ist  March,
 968  to  Central  Government,  Banks  or
 other  parties,  separately;

 (c)  the  amount  of  money  paid  as
 interest  by  the  Company  during  the
 last  three  years;  and

 (d)  the  working  results  of  the  last
 three  years;  the  extent  of  profit  made
 or  loss  incurred  during  the  last  three
 years,  main  causes  for  the  loss  and
 the  estimate,  of  loss|profit  for  1968-69?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL,  MINES  AND
 METALS  (SHRI  RAM  SEWAK):

 As  on  setting  up  of  Hindustan  As  on  31-3-1968,
 Copper  Limited

 Authorised  capital  Rs.  50  crores  Rs.  50  crores
 Paid  up-capital  Rs.  3,000  Rs.  I.0,000

 (b)  Rs,  7.79  lakhs  to  Central  Gov-
 ernment  only,

 (०)  ‘1965-66.  .  Rs.  Nil
 1966-67  Rs.  24,36,500
 1967-68  .  Rs.  29,66,500
 P  nal  interest

 during  1967-68  Rs.  +,58,286.5,

 (d)  The  Projects  under  the  Hindus-
 tan  Copper  Limited  are  under  cons-
 truction  stage.  The  question  of  Pro-
 fit/Loss,  therefore,  does  not  arise.
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 Hindustan  Stee]  Works  Construetien,
 Limited

 2126,  SHRI  PREM  CHAND  VERMA:
 Will  the  Minister  of  STEEL,
 MINES  AND  METALS  be  pleased  to
 state:

 (a)  whether  the  production  and
 development  targets  of  the  Hindustan
 Steel  Works  Construction  Ltd.  have
 been  achieved,  if  so,  when  and  if  not,
 the  reasons  therefor;

 (b)  whether  any  foreign  collabora-
 tion  was  involved  in  the  setting  up  of
 the  Company,  if  so,  the  names  of
 countries  which  collaborated,  the
 terms  of  collaboration  and  how  much
 foreign  exchange  as  aid  was  received;

 (c)  the  extent  of  business  done  by
 the  company  during  the  last  three
 years;  and

 (d)  whether  there  are  any  difficul-
 ties  which  the  Company  is  facing  at
 present  and  how  Government  pro-
 pose  to  remove  them?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL,  MINES  AND
 METALS  (SHRI  RAM  SEWAK):
 (a)  The  Hindustan  Steel  work,  Cons-
 truction  Limited  is  not  a  producing
 unit.  It  is  doing  site  levelling,  civil
 engineering  work  and  part  of  the
 structural  stee]  fabrication  and  erec-
 tion  for  Bokaro  Steel  Plant,  The
 work  is  expected  to  be  completed
 according  to  schedule.

 (b)  No,  Sir.

 (९)  The  contract  receipts  of  the
 Company  during  the  last  three  years
 was  as  follows:

 ‘1965-66  Rs.  4,78,04,766
 1966-67  Rs.  3,64,66,400
 ‘1967-68  Rs.  442,786,812

 (d)  The  Company  ig  not  facing  any
 difficulty  which  demands  assistance
 by  the  Government.

 होरा  मिल  कम्पत्तों  (प लफ़  'पिमिटेड

 उ्जन)

 2127.  थी  हुक्मसन्द  कछवाय:  क्या
 बाशिगय sa  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  हीरा  मिल
 कम्पनी  (पब्लिक)  लिमिटेड,  उज्जैन  ने,
 जिस  में  काफी  समय  से  नियंत्रक  नियक्त
 कर  दिया  गया  है,  इंडियान  मकेन्टाइल्स
 इंग्योरन्स  कम्पनी  के  पास  झपना  बीमा
 कराया  ढपा  है  ;

 (ख)  यदि  हां,  सो  965  से  कितनी
 राशि  का  बीमा  कराया  गया  शौर  उसकौ
 तिथियां  क्‍या  हैं  ?

 (ग)  एक  गैर-सरकारी  बीमा  कम्पनी
 के  पास  बीमा  कराने  के  क्‍या  कारण  हैं  ;
 शौर

 (7)  ह्स  कम्पनी  के  निदेशकों  धौर
 नियंत्रक  को  मिले  कमीशन  को  किस  शीर्षक
 के  प्रन्तगंत  दिखाया  गया  है  भ्रौर  इस  बीमा
 कम्पनी  से  कितना  कमीशन  मिला  है  ?

 वाणिज्य.  मंत्रालय  में  उपमंत्री  (भी
 महम्भद  झाफो  फुरेशी):  (क)  जी,हां।

 ख)  मिल  कम्पनी ने  केवल  वर्ष  968
 में  ही  इण्डियन  मर्केन्‍्टाइल  इंशोरेंस  कम्पनी
 लिमिटेड  से  बीमा  पालसियां  ली  t  एक
 विवरण  सभा  पटल  पर  रखा  है  जिस  में
 ब्यौरे  दिये  गये  हैं  ।  [पुस्तकाजय  में  रथ
 रिया  गया।  बेज्यि  संस्या  एल०  Bo  2320
 68]

 (ग)  गैर-सरकारी  समवायों  से  प्रपनी
 परिसम्पत्तियों  का  बीमा  कराने  के  सम्बन्ध
 में  ऐसे  समवायों  पर  कोई  प्रतिबन्ध  नहीं
 है

 (घ)  बीमा  करम्पतियाँ  द्वारा  कोई  छूट
 नहीं.  दी  जा  सकती  U  om:  प्रश्न  नहीं  बब्त  |
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 वृर्बोत्तर  रेलवे  स्टेशमों  पर  जलपान  गह

 2128.  श्री  विश्वनाथ  पांडे  :  क्‍या
 लवे  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  पूर्वोत्तर  रेलवे  के  सब  स्टेशनों
 के  शाकाहारी  तथा  गैर-शाकाहारी  होटलों
 तथा  जलपान  गृहों  की  संख्या  कितनी

 Uj

 (ख)  इन  स्टेशनों  पर  कितने  लाइसेंस
 झुदा  खोमचे  वाले  हैं;  श्रौर

 (ग)  लाइसेंस  शुदा  खोंमचे  वालों  में
 से  कितने  खोंमचे  वाले  श्रनुसूचित  जातियों
 तथा  भ्रनुसूचित  श्रादिम  जातियों  के  हैं  ?

 रेलवे  मंत्री  (श्री  चे  मुण  पुनाचा)  :

 (क)  पूर्वोत्तर  रेलवे  में  i4  शाकाहारी
 और  32  सामिष  भोजनालय  हैं  ।  कोई
 रेस्तोरां  नहीं  है  ।

 (ख)  व  236.

 (ग)  l236  लाइसेंस  प्राप्त  खोंमचे
 वालों  में  से  53  प्रनुसूचित  जाति/आ्रादिम
 जाति  के  हैं  ।

 New  Railway  Lines  in  U.P,

 2129,  SHRI  VISHWA  NATH  PAN-
 DEY:  Wil]  the  Minister  of  RAIL-
 WAYS  be  pleased  to  state:

 (a)  whether  any  proposal  for  the
 construction  of  new  railway  lines  in
 the  State  of  Uttar  Pradesh  during  the
 Fourth  Five  Year  Plan  period  is
 under  consideration;  and

 (b)  if  go,  the  details  thereof?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  C.  M.  POONACHA):  (a)  and
 (b).  The  Fourth  Plan  proposals  for
 construction  of  new  lines  have  not
 yet  been  finalised.  However,  it  has
 been  decided  to  conduct  shortly  2
 fresh  Traffic  Survey  and  to  update
 the  Engineering  Survey  Report  of  the
 Rampur-Haldwani  link.
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 Electrification  of  Railway  Stations  on
 North  Eastern  Railway

 3130,  SHRI  VISHWANATH  PAN-
 DEY:  Will  the  Minister  of  RAIL-
 WAYS  be  pleased  to  atate:

 (a)  the  number  and  names  of
 Railway  stations  likely  to  be  electri-
 fied  and  their  platforms  raised  bet-
 ween  Varanasi  Railway  Station  and
 Bhatni  Junction  (N.  E,  R.)  and  bet-
 ween  Bhatni  junction  and  Sonpur
 Railway  station  during  the  years
 1968-69  and  1969-70;  and

 (b)  the  estimated  expenditure  on
 the  above  items?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  C.  M.  POONACHA):  (a)  (i)
 Sadat  Railway  Station  in  Bhatni-
 Varanasi  Section  and  Ekma  Railway
 station  in  Bhatni-Sonepore  section  are
 proposed  to  be  electrified  during  the
 years  1968-69,  and  1969-70,  subject  to
 availability  of  electricity  at  economi-
 cal  cost  from  the  U.P.|Bihar  State
 Electricity  Boards.

 (ii)  The  platform  of  Turtipar  Rail-
 way  station  on  Bhatni  and  Varanasi
 section  is  proposed  to  be  raised  dur-
 ing  1968-69,

 (iii)  There  is  no  proposal  to  raise
 the  platform  of  any  station  on  Bhatni-
 Sonepore  section  during  the  years
 1968-69.  and  ‘1969-70.

 (b)  (i)  The  estimated  expenditure
 on  electrification  of  Sadat  and  Ekma
 Railway  stations  is  Rs.  985.00  and
 Rs,  7630.00  respectively.

 (ii)  The  estimated  expenditure  on
 raising  the  platform  at  Turtipar  Raijl-
 way  station  is  Rs,  74,000|-.

 Travel  by  first  class  on  Railway  passes

 2i3!.  SHRI  VISHWA  NATH  PAN-
 DEY:  Will  the  Minister  of  RAILWAYS
 be  pleased  to  state:

 (a)  the  total  number  of  passengers
 who  travelled  by  first  clas  on  the
 Indian  Railways  during  the  last  year;
 and
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 (b)  the  number  of  those  who  tra-
 velled  on  Railway  passes  during  the
 same  period?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  C.  M.  POONACHA):  (a)  The
 number  of  passengers,  including  sea-
 son  ticket  holders,  who  travelled  by first  class  on  Indian  Government  Rail-
 ‘ways  during  the  last  three  years  was
 ag  under:—

 Year  Number  of  pasen-
 gers  who  travelled

 by  first  class

 1965-66,  69,151,400
 1966-67  78,173,800,
 1967-68  79,045,  200°

 *Provisional

 (b)  The  information  is  not  avail-
 able  as  no  statistics  are  maintained
 of  the  number  of  passengers  travell-
 ing  on  Railway  passes.

 Export  of  Cotton  Mill  waste  to  Japan

 2132,  SHRI  CHINTAMAN]  PANI-
 GRAHI:  Will  the  Minister  of  COM-
 MERCE  be  pleased  to  state:

 (a)  whether  exports  of  cotton  mill
 waste  to  Japan  have  gradually  de-
 clined;  and

 (b)  if  so,  the  reasons  therefor?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  Yes,
 Sir,

 (b)  Exports  of  cotton  waste  to
 Japan  have  declined  in  line  with  the
 general  declining  trend  in  exports  of
 thig  commodity.  This  is  because  of
 the  increasing  use  of  this  material  in
 the  eountry.
 3483  (al)  LSD—5.

 Grant  of  Industrial  Licences

 2133.  SHRI  CHINTAMANI  PANI-
 GRAHI:  Will  the  Minister  of  INDUB-
 TRIAL  DEVELOPMENT  AND  COM-
 PANY  AFFAIRS  be  pleased  to  state:

 (a)  the  number  of  industrial  licen-
 ces  which  have  been  granted  from
 January  to  October,  1968;  and

 (b)  the  names  of  the  industrial
 houses  who  have  got  these  licences
 and  the  locations  of  industries  indi-
 cated  in  their  applications,  State-wise?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  COMPANY
 AFFAIRS  (SHRI  F.  A,  AHMED):
 (a)  and  (b).  <A  statement  is  attached.

 STATEMENT

 (a)  and  (b).  During  the  period
 January  to  October,  ‘1968,  84  licences
 have  been  issued  under  the  Industries
 (Development  and  Regulation)  Act,
 1951,  A  statement  showing  the  State-
 wise  distribution  of  these  licences  is
 attached.

 As  regards  the  names  of  the  indus-
 trial  undertakings  licensed  and  their
 location,  it  may  be  mentioned  that
 details  of  all  licences  issued,  includ-
 ing  the  name  of  the  licensees  and  the
 location  of  the  undertaking,  are  regu-
 larly  published  in  the  monthly  Jour-
 nal  of  Industry  and  Trade  and  the
 Weekly  Indian  Trade  Journal  and  the
 Bulletin  of  Industrial  Licences,  Im-
 port  Licences  and  Export  Licences,
 copies  of  which  are  available  in  the
 Parliament  Library.

 SI;  State  Number  of
 No.  Licences

 isgued

 I  2  3

 i.  Andhra  Pradesh.  3
 2.  Assam.  हे  .  4
 3,  Bihr  .  woe  oe  80
 4.  Chandigarh.  |
 ss  Debbi.  .  7  -  3
 6.  Gujarat  ra  \
 7.  Haryana  है  7
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 I  2  3

 है.  Kerala.  :  ’  2.2
 9.  Madhya  Pradesh  2

 10.  Madras  8
 ll.  Maharashtra  73
 12,  Mysore  42
 13.  Nagaland
 14,  Orissa  2
 15.  Punjab  है  |

 3
 6 In  Uttar  Pradesh

 ct  West  Bengal  :  26
 Total  84

 Production  of  H.  MM  T.  Waches  in
 Kashmir

 2134,  SHRI  RABI  RAY:  Wil]  the
 Minister  of  INDUSTRIAL  DEVE-
 LOPMENT  AND  COMPANY  AFF-
 AIRS  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  propose  to  set  up  a  factory
 for  production  of  H,  M.  T.  watches  in
 Kashmir  soon;  and

 (b)  if  so,  the  details  thereof?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  COMPANY
 AFFAIRS  (SHRI  F.  A.  AHMED):
 (a)  and  (b).  A  proposal  to  set  up  a
 factory  for  production  of  watches  in
 Kashmir  by  Hindustan  Machine  Tools
 Ltd.,  is  at  present,  under  the  active
 consideration  of  Government.  The  de-
 tails  of  this  Project  are  being  worked
 out.

 Asset,  of  Tatas,  Birlas  &  Others

 2i35.  SHRI  NITIRAJ  SINGH
 CHAUDHARY:  Will  the  Minister  of
 INDUSTRIAL  DEVELOPMENT  AND
 COMPANY  AFFAIRS  be  pleased  to
 state:

 (a)  whether  there  has  been  an
 abnorma!]  rise  in  the  assets  of  Tatas,
 Birlas,  Martin  Burns,  Bangurs,  A.C.C.,
 Thaper,  Sahu  Jains,  Bird-Heilgers,
 J.  K.  Singhania  and  Surajmal  Nagar-
 mal  since  1947;
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 (b)  if  so,  the  reasons  leading  to
 this  abnormal  rise;  and

 (c)  whether  Government  have
 taken  any  steps  to  see  that  all  ite
 dues  are  paid  and  if  so,  the  nature
 of  steps  taken?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  COMPANY
 AFFAIRS  (SHRI  F.  A.  AHMED):
 (a)  and  (b).  The  information  sought
 for..  covers  ten  major  business  houses
 comprising  about  600  companies  and
 is  for  a  period  of  over  20  years.  Dur-
 ing  this  period  quite  a  large  number
 of  new  companies  would  have
 come  up  and  some  gone  into  liquida-
 tion,  It  is  not  possible  for  this  De-
 partment,  which  has  been  organised
 On  a  proper  basis  only  since  ‘1956,  to
 collect  the  necessary  information  in  a
 precise  manner,  The  assets  position
 of  the  ten  houses  as  on  3lst  March,
 964  as  shown  below  would  be  indi-
 cative  of  the  broad  magnitudes  in-
 volved.  The  figures  have  been  taken
 from  the  Monopolies  Inquiry  Com-
 mission  Report.

 Rs.  in  crores?

 Name  of  the  House  Ass¢ts  as  on
 3I-3-954

 (t)  Tatas  47.72
 (2)  Birlas  292.72
 (3)  Martin  Burns  «  49.6]
 (4)  Bangurs  *  77.9
 ()  A.C.C,  77,36
 (6)  Thapere  7L.99
 @M  Sahu  Jains  67.69
 (8)  Bird-Heilgers  60.0
 (9)  J.  K.  Singhania  59.20

 (10),  Surajmal  Nagarmal  57.37

 Total  ‘1331.58

 (c)  In  the  absence  of  specific  men-
 tion  of  the  character  of  dues  it  is
 difficult  to  indicate  the  position.

 Ovation  International
 2136,  SHRI  NITIRAJ  SINGH

 CHAUDHARY:  Will  the  Minister  of
 INDUSTRIAL  DEVELOPMENT  AND
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 COMPANY  AFFAIRS  be  pleased  to
 state:

 (a)  the  assets  of  Ovation  Interna-
 tional,  a  cosmetic  selling  company  at
 the  time  of  its  registration  and  at  the
 time  of  closure  by  the  court;  and

 (b)  the  reasons  which  led  to  the
 increase  in  assets?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  COMPANY
 AFFAIRS  (SHRI  F.  A.  AHMED)
 (a)  and  (b).  Ms.  Ovation  Interna-
 tional  India  Pvt.  Ltd.  was  registered
 in  Maharashtra  on  8th  August,  967
 with  an  authorised  capital  of  Rs.  50
 lakhs  and  with  an  issued  and  subs-
 cribed  capital  of  Rs,  300  only.  It
 appears  from  the  available  records
 that  before  the  company  could  com-
 plete  full]  one  year  of  its  working,  a
 petition  to  wind  up  its  affairs  was
 filed  in  the  High  Court  of  Bombay.
 The  petition  is  still  pending  for  final
 hearing,  As  the  company  did  not  have
 the  opportunity  of  filing  even  its  first
 audited  accounts  and  annual  return,
 the  Govt.  has  no  information  regard-
 ing  the  assets  of  the  company.  Mean-
 while,  the  High  Court  of  Bombay  has
 appointed  the  Official  Liquidator  88
 Provisional  Liquidator  of  the  com-
 pany.

 Period

 aional  Liquidator  the  statement  of
 affairs  ag  required  under  section  454
 of  the  Companies  Act.  Accordingly,
 the  book  value  of  the  asset,  of  the
 company  at  the  time  of  the  appoint-
 ment  of  Provisional  Liquidator  also
 is  not  known,

 Donations  by  Companies  to  Individuals

 2:37.  SHRI  NITIRAJ  SINGH
 CHADUARY:  Will  the  Minister  IN-
 DUSTRIAL  DEVELOPMENT  AND
 COMPANY  AFFAIRS  be  pleased  to
 refer  to  the  reply  given  to  Unstarred
 Question  No.  60  on  the  27th  August.
 968  regarding  donations  to  political
 parties  ang  state:

 (a)  whether  individuals  were  also
 paid  money  by  companies;  and

 (b)  if  90,  their  names,  and.  the
 amounts  paid  during  the  last  three
 financial  years?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  COMPANY
 AFFAIRS  (SHRI  F.  A.  AHMED)  (a)
 and  (b).  The  particulars  of  such  con-
 tributions  made  by  companies  to  in-
 dividuals  as  disclosed  in  their  profit
 and  loss  accounts  filed  with  the  Regis-

 1-3-1966.  to  28-2-1967
 ‘1-3-1967,  to  -29-2-1968,  .

 The  Directors  of  the  company’  trars  of  Companies  during  the  last
 have  not  so  far  filed  with  the  Provi-  three  years  are  as  below:

 Name  of  individual  Amount  of
 contribution

 ‘1-3-1965,  to  28-2-1966  Nil  Nil
 Nil  Nil

 Shri  C.  K.  Chandcle  Rs.  3,000
 Shri  D.  R.  More
 ShriS.  8.  Bhoya  Through  Shri

 Dhatryasheel-
 Shri  Sampat  Pati!  ao  Pawar

 Shri  Madhavrao  Borante  Rs.  10,000

 Shvi  Uderam  Devare

 Shri  Abbas  All  Kazi
 Shri  D.  R.  More  Rs.  20,000
 Shri  Madhav  Boraste  Rs.  2,500
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 Period  Name  of  individual  Amount  of
 contribution

 I-3-967  to  29=2°1968  (contd.)  Shri  Uderam  Devare  Rs.  2,500
 Shri  Abbas  Ali  Kazi  Rs.  2,500
 ShriSitaram  Sayaji  Rs.  2,500
 Shri  Suryabhau  Sukhdev  Rs.  7,000

 Giani  Gurmukh  Singh
 Musafir  Rs.  2,500

 Shri  Bhallalbhai  D.  Patel  Rs.  7,500
 Shri  H.  M.  Patel  Rs.  20,000
 Shri  Seshan  Wadakkancherry  {Rs.  00
 Shri  ९.  Janardhanan  Rs.  400
 Shri  T.  P.  Seetharaman  Rs.  00
 Shri  Vasu  Panicker  Rs.  00
 Mrs.  Meenambal  Sivaraj  Rs.  2,000
 Shri  C.  M.  Stephen  Rs.  1,500,
 Shri  Henry  Austin  Rs.  1,500
 Shri  T.  P.  Thomas  Rs.  1,000
 Shri  Ramalingam  Rs.  500
 Shri  A.  M.  Thomas  Rs.  2,500
 Shri  Kirpal  Singh  Dhillon  Rs.  500
 Shri  Mothar  Singh  Rs.  1,200
 Siri  Gir  ds)  Singi  Diillon  Rs.  1,248.4,
 Shri  Sushil  Bahadur  Asthana  Rs.  1,308.49
 Shri  Bansidhar  Rs.  30.85
 Shri  Narhari  Prasad  Rs.  700

 Total  Rs.  94,487.80

 मध्यम  दर्ज  के  तथा  बड़े  वैमाने  के
 उद्योगों  के  लिए  लाई पेंत

 zi38.  श्री  झोंकार  पिह  :
 शो  जि०  qo  सिह  :
 श्री  शारवानन्द
 श्री  कंवरलाल  गुप्त  :

 क्या  ग्रौद्योगिक  विकास  तथा  समवाय-
 कार्य  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  पिछले  एक  वर्ष  में  किन-किन
 व्यक्तियों  को  मध्यम  दर्ज  के  तथा  बड़े  पैमाने
 के  उद्योगों  के  लिए  लाइसेंस  दिये  गये  ;  भौर

 (ख)  इन  के  लिए  कुल  कितने  फ्रार्थमा-
 पल्  प्राप्त  हुए  थे  शौर  इतर  व्यक्तियों  को
 लाइसेंस  देने  के बिशेष  कारण  क्‍या  ये  ?

 झौद्योगिफ  विकास  तथा  समवाय-कार्य
 संतरी  (श्रीफयहड्ठीत  व्प्र्ली  श्रहम३):  (क)
 उद्योग  (विकास  और  विनियमन)  प्रधिनियम,
 95  के  प्रन्तगंत  जिन  पार्टियों  को  लाइसेंस

 दिए  जाते  हैं  उनके  नाम  समय  पर  मासिक
 जनरल  प्राफ  इन्डस्ट्री  एण्ड  ट्रेड,  साप्ताहिक
 इण्डियन  ट्रेड  जनरल  तथा  बुलेटिन  भाफ
 इन्डस्ट्रियल  लाइसेंसेज--इम्पोर्ट  लाइसेंसेज,
 एण्ड  एक्सपोर्ट  लाइसेंसेज  में  प्रकाशित  होते
 रहते  हैं  ।  इन  प्रकाशनों  की  प्रतियां  संसद
 पुस्तकालय  में  प्राप्त  हैं।  विगत  वर्ष  झर्यात
 1-11-1957  से  31-10-68  तक  230

 लाइसेंस  दिए  गये  ।

 (ल)  इस  अवधि  में  भ्रौद्योगिक  लाइसेंसों
 के  लिए  i059  waar  पत्र  आप्त  हुये
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 प्रत्येक  प्रकरण  के  गुणों  के भाधार  पर  लाइसेंस
 दिए  गये  जिनमें  उत्पाद्य  वस्तु  की  मांग
 शौर  सम्भरण  की  स्थिति  लक्ष्य  परियोजना
 क्षमता,  कच्चे  माल  की  प्राप्पता,  विदेशी

 पुद्रा  को  भावश्यकता,  संतूर्तित  क्षेत्रीय
 विकास  की  प्रावश्यकता,  योजना  की
 तकनीकी  सम्भाव्यत,,  प्रावेदद  की  श्राथिक

 सुदृढ़  स्थिति  भ्रादि  कारक  प्रमुख  हैं  ।

 Export  of  Tea

 2139.  SHRI  A.  SREEDHARAN:
 SHRI  K,  LAKKAPPA:
 SHRI  RAGHUVIR  SINGH

 SHASTRI:

 Will  the  Minister  of  COMMERCE
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  there
 fhas  been  an  unexpected  fall  in  the
 export  of  tea  this  year;

 (b)  if  so,  whether  Government  have
 ascertained  the  reasons  therefor;  and

 (c)  the  steps  taken  to  prevent  the
 fall  in  tea  export?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  No,
 Sir,

 (b)  and  (c).  Do  not  arise.

 Export  of  Indian  Grey  Cloth

 2i40.  SHRI  A.  SHREEDHARAN;
 SHRI  K.  LAKKAPPA:
 SHRI  KAMESHWAR  SINGH:

 Will  the  Minister  of  COMMERCE
 be  pleased  to  refer  to  the  reply  given
 to  Unstarred  Question  No.  8964  on  the
 3th  April,  968  and  state:

 (a)  whether  Government  have  re-
 ceived  information  on  re-export  of
 Indian  Grey  Cloth  to  Holland  by  the
 East  European  countries;

 @)  if  2,  the  names  of  fine  countrigs
 लदोवंए,  ानों,  in  the  switch  trade;

 (c)  whether  the  Textile  Experts
 posted  in  Bonn  have  made  a  report
 to  this  effect;  and

 (9)  if  so,  the  action  taken  by  Gov-
 ernment  thereon?

 THE  DEPUTY  MINISTER  IN  THB
 MINISTRY  OF  COMMERCE  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  to
 (d).  No,  Sir.  No  specific  cases  of  re-
 eport  to  Holland  have  come  to  our
 notice.  The  representative  of  the
 Textile  Export  Promotion  Councij  in
 Frankfurt  (West  Germany)  has  con-
 veyed  the  mipression  given  to  him
 by  some  importers  in  Western  Europe
 that  Indian  grey  c'oth  bought  by  some
 East  European  countries  was  being
 diverted  to  West  European  countries.

 Survey  of  Marine  Producia  and  Sea
 Foods

 2141,  SHRI  A.  SHREEDHARAN:
 Will  the  Minister  of  COMMERCE  be
 Pleased  to  state:

 (a)  whether  the  Indian  Institute  of
 Foreign  Trade  on  an  assignment  fron
 the  U.S.  A.  I.  0.  propose  to  undertake
 a  survey  of  a  number  of  countries  for
 exploring  the  export  potential  of  ma-
 rine  products  and  sea  foods;

 (b)  if  so,  the  details  of  the  scheme,
 indicating  the  countries  in  which  ex-
 port  potential  is  to  be  explored;

 (c)  India’s  present  annual  produc-
 tion  of  these  items  and  how  much  is
 available  for  exports;  and

 (d)  the  programme  for  development
 of  the  related  industries  under  Fourth
 Five  Year  Pian?

 THE  DEPUTY  MINISTER  IN  THB
 MINISTRY  OF  COMMERCE  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  It  ie



 35  Written  Answers

 Trade  and  the  Export
 Division  of  US  AID,

 (c)  The  total  annual  marine  fish
 landings  for  the  year  967  was
 850,171  M.  Tonnes  consisting  of  all
 types  of  fishes  including  90,927  M.
 Tonnes  of  prawns.  Of  this  annual
 production  of  marine  landings,  about
 9  per  cent  is  utilised  for  the  export
 of  sea  foods,

 (d)  The  programme  under  consi-
 deration  in  connection  with  the  Fourth
 Five  Year  Plan  for  the  development
 of  the  fishing  industry  envisageg  the
 introduction  of  8,000  small  mechanised
 boats  and  300  trawlers,  provision  of
 harbour  facilities  at  suitable  important
 fish  landing  centre,  installation  of  ice
 cold  storage  and  freezing  plants  at
 important  landing  and  distribution
 centreg  etc.

 Promotion

 Government  controlled  industries  in
 Madhya  Pradesh

 2142,  SHRI  5.  R.  DAMANI:  Will
 the  Minister  of  INDUSTRIAL  DE-
 VELOPMENT  AND  COMPANY  AF-
 FAIRS  be  pleased  to  refer  to  the  reply
 given  to  Starred  Question  No.  454  on
 the  3th  August,  968  and  state:

 (a)  whether  a  reply  has  been  re-
 ceived  from  the  Madhya  Pradesh
 Government  regarding  the  order  is-
 sued  by  them  wherein  they  have  re-
 served  2  products  manufactured  and
 processed  by  departmentally  run  and
 other  Government  controlled  indus-
 tries  in  the  State  exclusively  for  Go-
 vernment  purchases  without  inviting
 tenders  and  if  so,  its  details;

 (b)  whether  consultations  with
 State  Governments  have  been  com-
 pleted  on  the  question  of  States  giving
 preference  to  goods  manufactured
 within  the  State;  end

 (c)  the  outcome  of  the  consulta-
 tong  and  the  policy  decision  taken

 Yes,  Sir.  A  list  of  जक
 pag  Sere

 manu-
 factured  and  processed
 tally  rum  an@  ether  Government  com-
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 trolled  industries  in  Madhya  Pradesh
 exclusively  for  Government  purchases
 without  inviting  tenders  is  laid  on  the
 Table  of  the  House.  [Placed  in  Lib-
 rary.  See  No,  LT-232]:68].

 (b)  Replies  have  not  yet  been  re-
 ceived  from  the  State  Governments  of
 (a)  Assam,  (2)  Bihar,  (3)  Gujarat  (4)
 Himachal]  Pradesh,  and  (5)  Rajasthan.

 (c)  Final  decision  will  be  taken  on
 receipt  of,  and  consideration  of,  re-
 plies  from  all  the  State  Governments.

 Loss  to  Kiriburu.  and  Bailadilla
 Products

 2143,  SHRI  S.  R.  DAMANI:  Wilt
 the  Minister  of  STEEL,  MINES  AND
 METALS  be  pleased  to  state:

 (a)  whether  Government  agree
 with  the  observation  made  by  the
 Committee  on  Public  Undertakings  te
 its  Eleventh  Report  (l967-68)  re-
 @arding  loss  of  Rs.  405  lakhs  in  a
 total  transaction  of  Rs.  469.0  lakhs;

 (b)  whether  Government  also  agree
 with  the  observation  that  after  296
 further  losses  of  Kiriburu  and  Baila-
 dilla  projects  can  be  estimated  at
 Rs.  285.60  lakhs  and  Rs.  226.80  lakhs
 per  annum  respectively;  and

 examination  of  this
 Report  of  the  Committee  has  been
 completed  and  if  so,  the  steps  pro-
 posed  to  implement  the  various  re-
 commendations  of  the  Committee?

 THE  DEPUTY  MINISTER  IN  THB
 MINISTRY  OF  STEEL,  MINES  AND
 METALS  (SHRI  RAM  SEWAK):
 (a)  to  (c).  The  observations  and  re-
 commendations  made  by  the  Com-
 mittee  are  under  examination.  Stepe
 to  implement  the  Government's  de-
 cision  will  be  taken  as  soon  as  these
 have  been  finalised.  Without  antici-
 pating  the  results  of  the  examination,
 it  may  be  stated  that  the  loss,  such
 as  it  may  be,  incurred  by  the  Mine-
 rails  &  Metals  Trading  Corporation
 and  the  National  Mineral  Develop-
 ment  Corporation  on  the  sale  of  from

 (c)  whether
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 ore  to  Japan,  has  to  be  measured
 against  the  total  export  sales  transac-
 tion  of  Rs,  02]  lakhs  roundly.  Fur-
 ther,  as  a  result  of  production,  move-
 ment  and  export  of  iron  ore  from  the
 National  Mineral  Development  Cor-
 poration’s  mines,  revenues  have
 accrued  to  the  Railways  (approxi-
 mately  Rs  60l  lakhs)  and  the  port
 (approximately  Rs.  232  lakhs)  as  well
 as  to  the  Government  of  India  (app-
 roximately  Rs.  20  lakhs)  by  way  of
 export  duty  on  the  ore.

 As  regards  the  computation  of  loss-
 es  after  devaluation  of  the  £  ster-
 ling,  the  situation  has  changed  for
 the  better  consequent  on  (a)  the
 mark-up  in  price  of  ore  secured  from
 Japan  and  (b)  reduction  in  the  rate
 of  export  duty  for  which  a  portion
 of  the  Kiriburu  ore  will  be  eligible
 from  the  3lst  August,  1968.  The  total
 estimated  annual  loss  on  the  export
 of  ore  from  Kiriburu  and  Bailadilla
 Deposit  No.  4  is  accordingly  now
 estimated  at  about  Rs,  233  lakhs  as
 against  Rs.  52.40  lakhs  mentioned
 by  the  Committee  on  Public  Under-
 takings.

 Supply  of  Rail  Wagons  to  USSR

 (2144,  SHRI  5.  R.  DAMANI:  Will  the
 Minister  of  COMMERCE  be  pleased  to
 refer  to  the  reply  given  to  Unstarred
 Question  No.  2845  on  the  6th  August,
 968  ‘and  state:

 (a)  whether  a  commercial  offer  for
 the  supply  of  Railway  wagons  has  been
 made  to  U.S.S.R,  and  if  so,  with  what
 result;

 (b)  the  extent  to  which  our  existing
 plant  and  machinery  has  to  be  adapt-
 ed  to  comply  with  the  specifications
 given  by  the  USSR  and  the  cost  in-
 volved;  and

 (९)  whether  such  mmchinery  can  be
 adjusted  to  other  uses  after  the  USSR
 order  is  fully  completed?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  Yes,
 Sir.  Negotiations  are  in  progress.

 (b)  No  modification  to  existing  plant
 and  machinery  will  be  required.

 (c)  Does  not  arise.

 डोजल  झौर  _विद्युटुन्वालित  इंजन

 2145.  श्री  महाराज  सिह  भारती  :
 क्या  रेलवे  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि:

 (क)  चालू वर्ष  में  डीजल  भौर  विद्युत-
 चालित  हंजनों  की  सप्लाई  के  मुकाबले  में
 इनकी  मांग  कितनी  है  ;

 (ख)  चौथी  योजना  में  इनकी  मांग
 झौर  सप्लाई  के  क्‍या  लक्ष्य  निर्धारित  किये
 गये  हैं  ;  झौर

 (ग)  भारत  कब  तक  देश  में  निर्मित
 सभो  पुर्जों  से  डीजल  तथा  विद्युत-चालित
 इंजन  बना  सकेगा  ?

 रेलवे  मंत्री  (भी  eo  मु०  पुनाचा)  :
 (क)  जरूरतों  का  प्नुमान  वाधिक
 झाधार  पर  नहीं  बल्कि  पूरी  योजना  भ्रवधि
 के  लिए  लगाया  जाता  है  शौर  उसके  बाद
 इंजनों  की  प्रधिप्राप्ति  का  बाधथिक  कार्यक्रम
 विकसित  किया  जाता  है  ।  968-68
 के  दौरान  उत्पादन  सम्बन्धी  लक्ष्य  इस  प्रकार
 हैं  —

 बड़ी  मीटर  जोड़
 लाइन  लाइन

 डीजल  रेल
 इंजन  (मुख्य
 लाइन  )  68  0  78

 ढीजल  शंटर  40  34
 बिजली  रेल

 इंजन  53  53

 प्रपर्याप्त  रहेगा,  इसलिए  चालू  वित्तीय  वर्ष
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 gy  मीटर  लाइन  के  30  डीजल  रेल  इंजनों
 के  भ्रायात  की  व्यवस्था  की  गयी  है

 (a)  चौथी  योजना  की  प्रवधि  में
 इंजनों  की  भ्राववश्कताओ्रों  का  पता  लगाया
 जा  रहा  है  भौर  उतका  पूरा  करने  के  लिये
 उत्पादन  कार्यक्रम  निर्धारित  किया  जा  रह  हैँ  1

 (ग)  श्राशा  हैँ  33-3-970TH  देश
 में  बने  पूर्जों  का  प्रतिशत  नीचे  लिखे  अनुसार
 हो  जायेगा  :-

 (i)  बड़।  लाइन  के  डीजल  इंजन  75%

 (ii)  मीटर  लाइन  के  डीजल  रेल  इंजन  50%

 (ii,  बड़  लाइन  के  डीजल  शंटर  752

 (iv)  बड़ी  लाइन  के  बिजली  रेल  इंजन  78%

 चूंकि  जो  पूर्जे  श्रायात  घिये  जाते  हूँ
 वे  स्वाम्याधिकार  वाले  और  परिप्कृत  किस्म
 क  हैं  इस।लए  ऐसे  पर्जों  का  देश  में  ही  तैयार
 करने  में  अ्रभो  कुछ  समय  शर  लगने  की
 सम्भावना  है  ।  फिर  भी  इस  तम में  शीघ्र
 सफलत.  प्रात  करने  के  लिए  पूरे  प्रयास  किये
 जा  रह  हैं  लकिन  इसके  लिए  इस  समय  कोइ
 समय  सोमा  नहीं  बतायी  जा  सकती  |

 भारतीय  रेलों  पर  खर्च  को  गई  विदेशी
 मुद्रा

 2146.  श्रो  महाराज  सिह  भारती  :
 क्या  रेलवे  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि  भारतीय  रर्लों  को  चलाने  के  लिये  967-
 68  में  क्रितनी  विदेशी  मुद्रा  व्यय
 हुई  भौर  रेलों  को  कितनी-विदेशी  मुद्रा  की
 झाय  हुई  ?

 रेलवे  | ड  (भी a  सु०  पुताला)  :
 i967-68  में  भारतीय  रेलों  ने  40.  88
 करोड़  रुपये  की  विदेशी  मुद्रा  खर्च  की

 (इसमें  चल-स्टाक  के  उत्पादन  पर  खर्च

 हुई  चिदेशी  मुद्रा  भी  शामिल  है)  शौर  रही
 इस्पात  तथा  कोचिम  डिध्यों  के  निर्यात  से
 30  लाख  रुपए  कौ  विदेशी  मुद्रा  कमायी  ।

 NOVEMBER  26,  1968  Written  Answers  I40

 प्रथम  श्रेणी  के  डिब्बों  सें  दो  झटर  के  के  बिन
 बनाया  जाना

 2147,  श्री  महाराज  सिह  भारती  :
 क्या  रेलवे  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि  :

 (=)  क्‍या  इस  बात  को  ध्यान  में
 रखते  हुए  कि  पुराने  तीन  शटरों  वाले  केबिनों
 के  स्थान  पर  पहले  दर्जे  के  डिब्बे  में  दो  शटरों
 वाले  नये  कंबिन  बनाये  जाने  के  फलस्वरूप
 स्थान  में  किफायत  तथा  दो  बर्थो  के  बीच
 श्रन्तर  कम  करने  से  क्‍या  आर्थिक  लाभ
 होंगे,  सरकार  का  विचार  भविष्य  में  उपर्युक्त
 नमूने  के  पहले  दर्जे  के  सभी  डिब्बे  बनाने  का
 है  ताकि  पहले  दर्जे  के  डिब्बों  में  भीड़  कम  की
 जा  सके  ;  और

 (ख)  यदि  हां,  तो  ऐसा  कब  किये
 जाने  का  विचार  है  ?

 रेलवे  मंत्री  (श्रीचें०  मु०  पुनाखा):
 (क)  बड़ी  लाइन  के  पहले  दर्जे  के
 वर्तमान  श्रौर  भविष्य  में  बनने  वाले  4
 शायिकाग्रों  वाले  डिब्बे  नये  डिज़ाइन  के
 होंगे  जिनमें  दो  शायिकाशओ्रों  के  बीच के  श्रन्तर
 को  कम  किये  बिना  2  फुट  चौड़ी  तीन
 खिड़कियों  की  बजाय  3  फुट  चौड़ी  2  खिड़-
 कियो  (शटर )  की  व्यवस्था  है।  इस  तबदीली
 से  कमरे  के  श्राकार  या  क्षमता  पर  कोई  असर
 नहीं  पड़ता,  इसलिए  भीड़-भाड़  कम  करने
 का  सवाल  नहीं  उठता  ny

 रेल  गाड़ियों  स ेमाल  की  चोरी

 2148,  ्  समहाराज सिह  भारती  :

 क्या  लबे  मंत्री  यह  बताने की  कृपा  करेंगे
 कि:

 (क)  1967-68  के  दौरान  भारतीय
 रेलवे  की  यात्री  याड़ी  के  डिब्बों  से  चुराबे
 मये  माल  का  अयौरा  क्‍या  है  ;  भौर

 (स)  क्या  सरस्यर का  विचार  बहुत  से

 कीनती  शामान  को  wt  भौर  स्थायी  साभान
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 से  बदलने  घौर ऐसे  प्लावश्यक  परिवतंन  करने

 का  है  ताकि  चोरी  की  सम्भाबनायें  न्यूनतम  हो
 जायें  ?

 रेलबे  मंत्री  थी  बेत  मु०  पुनाजा)  :

 (क)  सवारी  गाष्टियों  के  मालयान  और
 ब्रेकयात  से  चुराये  गये  माल  का  मूल्य
 2,88,  526  रुपये  था  (इसमें  दक्षिण  रेलवे

 श्रौर  पश्चिम  रेलवे  के  झांकड़े  शामिल  नहीं
 हैं  क्योंकि  वे  उपलब्ध  नहीं  हैं)  ।  सवारी
 गाड़ियों  के  डिब्बों  से  चुराये  गये  बिजली  शौर
 यांत्रिक  फिटिग्स  का  मूल्य  23,53,198
 रुपये  था  ।  जो  सामान  श्राम  तौर  पर  चुराये
 जाते  हैं,  उनमें  |  जली  फिटिंग्स  के  डायनमों
 पेटी,  ल्‍ब,  निचले  ढांचे  के  तार,  बैटरियां,
 कैंट  कपलर,  पंखों  शौर  डायनमों  के  प्रार्मेचर,
 स्विच  गियर,  सेलकनेक्टर  प्रादि  हैं  श्रौर
 यांत्रिक  फिटिंग्स  के  रेक्सिन,  हाथ  ध'ने  के
 बर्तन,  स्टाप  काक,  दर्पण,  खिड़कियों  के

 अ्रल्यूमिनियम  के  फ्रेम,  तौलिये  तथा  कमोड
 के  रेल,  फ्लर्शिंग  काक  श्रादि  हैं  ।

 (ख)  जी  हां,  कीमती  भ्रलोह  बिजली
 और  यांत्रिक  संघटक  और  तांबे  के  तारों  को
 बदय  कर  सस्ता  नरम  इस्पात  तथा  ढलवां
 लोहे  के  संघटक  शौर  भप्रल्म्यूनियम  के  तार
 लगाये  जा  रहे  हैं,  ताकि  उनकी  चोरी  का
 श्राक्षण  कम  हो  ।  डिब्बों  में  ताला  लगाने
 चटिया  फिटिग्स  में  छेड-ठाड़  न  किया  जा  सकने
 वाली  स्थिरक  व्यवस्था  करने,  जली  के
 उपस्करों  की  झलाई  और  डिब्बाबन्दी,
 निचले  ढांचे  के  तारों  की  क्‍्लीटिंग  शौर  ट्रफिंग,
 भ्रासानी  से  चोरों  हो  सकने  वाले  उपस्करों
 को  डड्ब्बों  से  हटाने  जैसी  चोरी  रोकने  के  उपाय
 किये  गये  हैं,  ताकि  समाज-विरोधी  तत्वों
 द्वारा  इनका  निकाला  जाना  कठिन  हो  ny

 दिल्‍ली में  रेखये  कर्मचारीयों  के  लिये  क्वार्टर

 2i49.  थी  कंवर  लाल  गुप्त  क्‍या

 ew  मंश्रो  यह  रताने  को  कृपा  करगे  कि  :

 (क)  दिल्‍ली  में  काम  फरने  वाले
 रेले  कर्मचारियों  की  संख्या  कितनी  है

 तथा  उनमें  से  कितने  कर्मचारियों को  क्यार्टर
 दिये  गये  हैं  ;  भौर

 (ख)  झागामी  दो  वर्षों  में  रेलवे  का
 कितने  क्वार्टर  बनाने  का  प्रस्ताव  है  तथा
 उनके  निर्माण  पर  कितनी  लागत  प्रायेगी  ?

 रेलवे  मंत्री  (श्री  fo  मु०  पुनाथा)  :
 (क)  रेल  कर्मचारियों  की  संख्या  26,993

 है  जिनमें  से  लगभग  7,500  कर्मचारियों
 को  क्वार्टर  दिये  जा  चुके  हैं  ।

 (ख)  दिल्ली  क्षेत्र  में  484  क्वार्टर
 बनाने  का  विचार  है  जिन  पर  64,  68  लाख
 रुपये  की  लागत  झायेगी  ।

 उद्यंगों  को  लाइसेंस-मुक्त  करना

 2150.  श्री  कंवर  लाल  गुप्त  :
 श्री  देवकी  तन्‍्दन  पाटौदिया:

 क्या  श्रौद्योगिक  विकास  तथा  समवाय-
 कार्य  मंत्रो  यह  वताने  कि  कृपा  करेंगे  कि  :

 (क)  श्रागामी  दो  वर्षों  में  किन-किन
 उद्योगों  को  लाइसेंस-मुक्त  करने  का  सरकार
 का  विचार  है  ;

 (ख)  पिछले  दो  वर्षों  में  कुछ  उद्योगों
 को  लाहइसेंस-मुक्त  करने  का  क्या  परिणाम
 निकला  है  ;

 (ग)  क्या  लाहसेंस-मुक्त  करने  की
 नीति  के  विरुद्ध  सरकार  को  कोई  भ्रभ्यावेदन
 प्राप्त  हुआ  है  ;  धौर

 (थ)  यदि  हां,  तो  इस  पर  सरकार  की
 कया  प्रतिक्रिया  है  ?

 झौद्योतिक  विकास  तथा  सभवाय-कार्य
 लंत्री  (भी  फकरुद्दीन  झली  प्हसव)  :  (१)
 कुछ  ऐसे  चुने हुए  उद्योगों को  जिनमें  विदेशी
 मुद्रा का  व्यय  नहीं  होता,  लाइसेंस-मुक्त करने
 का  प्रस्ताव  सरकार  के  विचाराधीन है
 लाइसेंस-मुक्त  किये  जाने  वाले  उद्योगों  कौ

 सूची  प्सी  तैयार  गी  ही  पाई  है।
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 (ख)  जब  तक  मन्दी  के  प्रभाव  समाप्त
 नहीं  हो  जाते  तब  तक  लाइसेंस  भुक्त  करने  के
 प्रभाव  को  ठीक  तरह  से  आइ  न।  संभव  नहीं

 है  1

 (ग)  जी,  नहीं  ।

 (घ)  प्रश्न  ही  नहीं  उठता

 Export  of  Ores  from  Orissa  by
 M.M.T.C,

 2i5.,  SHRI  CHINTAMANI  PANI-
 GRAHI:  Will  the  Minister  of  COM-
 MERCE  be  pleased  to  state:

 (a)  the  date  of  the  inception  of  the
 Minerals  and  Metals  Trading  Corpo-
 ration  and  the  amount  of  its  total  net
 earnings  year-wise  till  3lst  March,
 1968;  and

 (b)  its  ro'e  in  the  field  of  export  of
 various  kinds  of  ores  from  the  Orissa
 region  since  it  started  operating  there?

 THE  DEPUTY  MINISTER  IN  THB
 MINISTRY  OF  COMMERCE  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  The
 Minerals  and  Metals  Trading  Corpo-
 ration  came  into  existence  from  Ist
 ‘October,  1963,  The  total  year-wise
 net  earnings  of  the  Corporation  tre
 as  under:—

 Year  (In  Crores  of  Rupees)

 1963-64  (2nd  half  year)  0-05
 1964-65  0-25
 1965-66  106.
 1988-67,  4:70
 1967-68  1:26

 (b)  M.M.T.C.  has  moved  following
 quantities  of  iron  ore  from  Orissa  for
 export  through  Calcutta,  Pradeep  and
 Visakhapatnam  ports:

 1963-64  279,000  Tonnes
 1964-65,  700,000  Tonnes
 1965-66  902,000  Tonnes
 1900-67  885,000  Tonnes
 1967-68  1,112,000,  Tonnes
 1968-69,  632,000  Tonnes

 4April  to  October),

 Pending  the  commissioning  of  Dai-
 ध]  mine,  the  ore  handling  capecity  at
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 Paradeep  port  is  being  utilised  for  the
 export  of  ore  from  Barajamda  sector
 ly  providing  special  traffic  handling
 faci'ity  at  Nergundi  Station.

 Prior  to  devaluation  of  Indian  rupee,
 when  chrome  ore  from  Orissa  could
 not  be  exported  due  to  its  high  price,
 the  M.M.T.C.  exported  folowing  quan-
 tities  under  barter  deals:—

 1964-65,  32,000  Tonnes
 1985-66  27,000  Tonnes
 1966-67  37,000  Tonnes
 The  low  grade  manganese  ore  from

 Orissa  is  being  blended  with  manga-
 nese  ore  from  other  regiong  for  meet-
 ing  the  specifications  prescribed  by
 foreign  buyers.

 Tariff  Commission  Review  Committee

 2152,  SHRI  K.  P.  SINGH  DEO:
 SHRI  D.  N.  DEB:
 SHRI  D.  पर.  PATODIA:

 Will  the  Minister  of  COMMERCE  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  scrutiny
 of  the  Industries  which  have  benefited
 from  devaluation  has  been  suggested
 by  the  Tariff  Commission  Review
 Committee;

 (b)  if  so,  the  sa‘ient  features  of  the
 recommendations  made  by  the  Com-
 mittee;

 (c)  whether  Government  have  _  ac-
 cepted  the  recommendations;  and

 (d)  if  80,  the  steps  proposed  to  be
 taken  by  Government  in  this  regard?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  and
 (b),  Yes,  Sir.  The  Committee  recom-
 mended  that  since  the  benefits  of
 devaluation,  in  terms  of  price-compe-
 tition  with  Imports,  accrued  also  to
 industries  which  had  not  so  far  been
 subjected  to  a  Tariff  Commission  in-
 quiry,  Government  might  initiate  early
 action  on  &  acrutiny
 these  industries,  and  on  the  basis  of

 ing  thelr  case  for  protection.
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 (¢)  and  (d).  Government  have
 accepted  the  recommendation.  The
 Ministries  concerned  with  the  various
 industries  are  being  consulted  and  if
 an  inquiry  on  the  lines  contemplated
 by  the  Committee  is  considered  neces-
 sary  in  any  particular  case,  a  reference
 will  be  made  to  the  Tariff  Commission
 accordingly.

 NOTE:  The  recommendations  of
 the  Committee  together  with  the  Gov-
 ernment’s  decisions  thereon  have
 already  been  laid  on  the  Table  of  the
 House  on  the  9th  November,  1968.
 These  are  also  available  with  the  Par-
 itament  Library.

 Foreign  Collaboration
 (2153,  SHRI  K.  P.  SINGH  DEO:

 SHR]  0.  N.  DEB:
 Will  the  Minister  of  INDUSTRIAL

 DEVELOPMENT  AND  COMPANY
 AFFAIRS  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  there
 has  been  a  sharp  fall  in  foreign  colla-
 boration  proposals  from  24]  in  1966-67,
 to  40  in  1967-68;

 (b)  if  so,  the  reasons  therefor;  and
 (c)  the  steps  taken  by  Government

 to  arrest  the  fall  in  foreign  collabora-
 tion?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  COMPANY
 AFFAIRS  (SHRI  F.  A,  AHMED):  (a)
 Yes,  Sir.  There  has  been  a  decline  in
 the  number  of  collaboration  propo-
 sails  approved  by  Government  from
 240  im  1966-67  to  40  in  1967-68.

 (b)  One  of  the  reasons  for  the  fall
 in  foreign  collaboration  proposals
 approved  during  the  year  1967-68  is
 the  selective  approach  of  the  Govern-
 ment  in  the  matter  of  according  foreign
 collaboration  approvals.  With  the  in-
 creased  Jeve)  of  technical  development
 within  the  country,  foreign  technical
 collaboration  is  now  not  allowed  in
 ficlds  wherein  technical  know-how
 proposed  to  be  imported  is  indigen-
 ously  available  or  the  product  propos-
 ed  to  be  manufactured  with  foreign
 collaboration  is  not  of  sufficient  impor-
 tance  in  the  present  context.  The
 folowing  may  be  the  additional  rea-

 sons  for  the  fall  in  the  foreign  invest-
 ments|collaborations  approved  durin,
 the  year  967-68:—

 (i)  Recession  during  1967.
 (ii)  Near  drought  conditions  in  the

 country  in  the  past  two  years.
 (iii)  Restrictions  imposed  by  the

 capital  exporting  countries  like
 the  U.S.A.  and  the  U.K.  on  the
 export  of  capital  abroad.

 (c)  With  a  view  to  stream-lining  the
 procedures  for  consideration  of  appli-
 cations  for  foreign  collaboration,  it  has
 been  decided  to  set  up  a  Foreign  In-
 vestment  Board  exclusively  for  the
 purpose  of  dealing  with  foreign  colla-
 boration  proposals  expeditiously,  80
 that  industrialists  are  not
 from  applying  for  foreign  collabora-
 tion  in  deserving  cases,

 Assistant  Inspectors  of  Works

 2154.  SHRI  HUKAM  CHAND
 KACHWAI:  Will  the  Minister  of
 RAILWAYS  be  pleased  to  refer  to  the
 reply  given  to  Unstarred  Question
 No.  462  on  the  20th  August,  968  and
 State:

 (a)  whether  it  is  a  fact  that  Assis-
 tant  Inspector  of  works  grade  208—.
 280,  Works  Mistries  Grade  50—-240
 and  Tally  Clerks  Grade  05—35  (of
 Western  Railway)  now  absorbeq  in
 the  aRernative  job  of  Clerks  have  been
 allowed  weightage  of  service  only
 while  fixing  their  pay,  {.e.,  they  have
 been  a'loweg  Rs.  110)-  plus  increments
 equal  to  the  number  of  years  they
 have  served  in  the  category  from
 which  rendered  surplus,  irrespective
 of  the  nature  of  their  previous  ser-
 vice;

 (b)  if  so,  how  the  Railway  Board's
 letter  No.  E(NG)II-67REI|58  dated  the
 29th  April,  968  does  not  go  «gainst
 the  contents  of  last  para  of  GMCCG’S
 letter  No.  066/30!I0  dated  the  6th
 October,  1966;

 (c)  whether  the  information  pro-
 mised  in  parts  (2)  and  (a)  of  Ques-
 tion  No.  462  referred  to  above  has
 been  collected;  and

 (a)  if  90,  details  thereof?
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 THE  MINISTER  OF  RAILWAYS
 (SHRI  C.  M.  POONACHA):  (a)  The
 Pay  in  the  manner  indicated  in  the
 question  has  been  allowed  to  Assistant
 Inspertors  of  Works.  Works  Mistries
 have  been  given  the  minimum  of  the
 sale  of  a  Clerk  viz.,  Rs,  ‘110|-  increas-
 ed  by  a  personal  pay  equal  to  the
 number  of  increments  based  on  the
 completed  years  of  service  put  in  by
 them.  The  pay  of  Tally  Clerks  has
 been  fixed  under  the  normal  rules.

 (b)  There  is  no  contradiction.  The
 Western  Railway’s  letter  does  not  spell
 out  the  details.  In  any  case,  the  mat-
 ter  has  been  examined  at  great  length
 by  the  Railway  Board  who  have  issu-
 ed  instructions  which  are  final.

 (c)  and  (d).  The  information  has
 been  collected  and  is  contained  in  the
 statement  laid  on  the  Table  of  the
 House.  [Placed  in  Library.  See  No.
 LT-2322(68.]

 Delegation  to  Prague

 2165.  SHRI  SAMAR  GUHA  Will
 the  Minister  of  STEEL,  MINES  AND
 METALS  be  p’eased  to  state:

 (a)  the  considerations  on  the  basis
 of  which  personnel  of  the  Indian  dele-
 gation  to  the  23rd  International  Con-
 gress  held  in  Prague  on  the  Ilfth
 August,  968  were  selected  and  whe-
 ther  prior  advice  of  Education  Ministry
 was  sought  for  such  selection;

 (b)  whether  Dr.  S,  Deb,  present
 Vice-President  of  the  Geological  and
 Metallurgical  Society  of  India,  who
 was  invited  to  preside  over  two  impor-
 tant  sections  of  the  Congress  was  not
 included  in  the  Delegation;  if  so,  the
 reasons  therefor;

 (ce)  whether  a  foreign  exchange  of
 Rs,  300|-  was  not  sanctioned  to  him
 to  enable  him  to  go  to  Prague  and
 preside  over  the  above  two  sections
 of  the  Congress;

 (a)  whether  the  Professor  of  Geo-
 logy  of  Chandigarh  University  who
 was  not  a  member  of  the  official  dele-
 gation  was  given  all  facilities  to  attend
 the  Congress  which  were  denied  to
 Dr.  Deb;  and
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 (e)  if  so,  the  reason  for  such  discri-
 mination?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL,  MINES  AND
 METALS  (SHRI  RAM  SEWAK):  (a)
 The  selection  of  the  Indian  delegation
 to  the  23rd  Session  of  the  International
 Geological  Congress  held  in  Prague  on
 the  9th  August,  968  was  based  on
 representations  for  office  bearers  of  the
 22nd  Session  held  in  New  Delhi  in
 1964,  Universities  and  State  Depart-
 ments  of  Geology  and  Mining.  The
 composition  of  the  delegation  was
 finalised  in  consultation  with  the
 Geological  Adviser  to  the  Government
 of  India  who  was  the  President  of  the
 previous  International  Geologica:
 Congress  and  the  Ministry  of  Finance.
 The  prior  advice  of  the  Ministry  of
 Education  was  not  considered  neces-
 sary.  However,  proposals  received
 from  the  Ministry  of  Education  were
 considered  along  with  other  proposals.

 (b)  to  (९).  No,  Sir.  The  selection  of
 Chairman  for  the  Sectional  Meetings
 of  the  Congress  was  the  responsibility
 of  the  Organising  Committee  of  the
 International  Geological  Congress.  The
 said  Committee  nominated  Chairman
 for  individual  Sectional  Meetings  from
 registered  attending  members.  Several
 Indian  scientists  other  than  Dr,  S.  Deb
 who  were  also  Chairman|Secretary  of
 other  Committees  etc.  hag  also  receiv-
 ed  similar  invitations  from  the  Cze-
 choslovak  Organising  Committee,  but
 al)  of  them  could  not  be  included  in
 the  Indian  delegation  for  reasons  of
 economy  in  foreign  exchange  expen-
 diture.

 There  were  many  requests  especially
 from  the  University  teachers  to  parti-
 cipate  in  the  Conference.  Many  of
 them  were  to  read  papers  and  some
 of  them  hag  also  been  invited  to  pre-
 side  over  sectional  meetings  of  the
 Congress,  Two  such  persons  were  Dr.
 I.  Cc  Pande  of  the  Punjab  University
 and  Dr.  C.  Naganna  of  the  Bangalore
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 stay  in  Prague,  they  were  permitted
 to  attend  the  Conference,  Dr.  S.  Deb
 had  not  received  any  such  offer  of
 local  hospitality  covering  his  expenses
 and  in  view  of  the  difficult  foreign  ex-
 change  position,  his  participation  could
 not  be  approved.  In  so  far  as  request
 of  Dr.  Deb  is  concerned  it  would  be
 seen  from  above  that  no  discrimina-
 tion  has  been  made  against  him.

 कामोत्तेजह  झइलील  साहित्य  के  झायात  पर
 प्रतिबन्ध

 (2156,  श्री  श्रोम  प्रकाह  त्यागी  :
 क्या  वाणिज्य  मंत्री  यह  बताने  की  क्षपा  करेंगे
 कि

 (क)  क्‍या  सरकार  को  पता  है  कि
 रूस  सरकार  ने  अमरीका  से  ग्रायातित
 कामोत्तेजक  अश्लील  साहित्य  के  देश  में
 प्रवेश  पर  प्रतिबन्ध  लगा  दिया  है  ;

 (ख)  यदि  हाँ,  तो  क्या  सरकार  का
 विचार  भारतीय  युवकों  को  सच्चरित्र  बनाये
 रखने  के  लिये  ऑ्रश्लोल  साहित्य  के  ग्रायात
 पर  रोक  लगाने  का  है;  और

 (ग)  यदि  नहीं,  तो  इसके  क्या  कारण
 ह

 वाशिस्य  मंत्रालय  में  उप-मंत्री  (श्री
 मुहम्मद  ह...  कुरेशी)  :  (व)  जी,  नहीं  ।

 (ख)  अश्लील  तथा  प्रवाँछनीय
 साहित्य  के  श्रायात  पर  पहले  से  ही  रोफ  लगी

 हुई  है  ।

 (ग)  प्रश्न  नहीं  उठता  Di

 gat  प्रोष  के  वेशों  से  व्यापार

 2157.  थी  झोम  प्रकाश  त्यागी  :
 थी  सीताराम  केसरी  :
 थ्ची  इमाजीत  गप्त:

 क्या  बानिल्य  मंत्री  यह  बताने  की  क्षपा ,
 करेंगे  कि  :

 (क)  क्या  पूर्वी  यूरोप  के  देशों  के  साथ
 व्यापार  को  बढ़ाने  की  सम्भावना  पर  विचार
 किया  गया  है;

 (ख)  यदि  हां,  तो  इसका  ब्यौरा  क्‍या
 है;

 (ग)  क्‍या  इससे  हमारी  विदेशी  मुद्रा
 की  स्थिति  पर  कोई  प्रतिकूल  प्रभाव  पड़ने
 की  सम्भावना  नहीं  है  ;  प्रौर

 (घ)  यदि  हाँ,  तो  दुलंभ  करेंसी
 क्षेत्रों  क ेसाथ  भनुकूल  व्यापार  संतुलन  बनाने
 के  लिये  क्‍या  कार्यवाही  करने  का  विचार  है  ?

 वाणिज्य  मंत्रालय  में  3पन्मंत्री  (श्री
 मुहम्मद  शफी  कुरेदी)  :  (क)  शौर  (ल).
 पूर्व  यूर  पीय  देशों  के  साथ  होने  वाली  व्यापार
 वार्ताप्रों  में  व्यापार  विस्तार  की  संभाद-
 नाझ्ों  का  समय-समय  पर  पता  लगाया
 जाता  है,  जिनमें  आयात  तथा  निर्यात
 की  उन  मदों  के  व्यापार  में  वढि
 करने  पर  बल  दिया  जाता  है  जिनमें  विकास
 क्षमता  विद्यमान  हो  1  हमारा  प्रयास  यह
 रहता  है  कि  ्रपरम्परागत  मदों  विशेषत:
 इंज़ीनियरी  तथा  श्र्न्य  निमित  माल  के  निर्यात
 में  वृद्धि  की  जाए  भ्रौर  इन  देशों  से  प्रौद्योगिक
 कच्चे  माल,  संघकट  तथा  पुर्जों  प्रौर  उर्वरकों
 की  ग्रधिक  प्राप्ति  की  जाये  ।

 (ग)  जी,  नहीं  ।

 (घ)  प्रश्न  नहीं  उठता  t

 Power  for  Bhilai  Steel  Project

 (2158,  SHRI  0.  V.  SINGH:  Will  the
 Minister  of  STEEL,  MINES  AND
 METALS  be  pleased  to  state:

 (a)  whether  the  Madhya  Pradesh
 Electricity  Board  have  requested  the
 Bhilai  Steel  Project  and  the  Hindustan
 Steel  Limited  for  renewing  and  re-
 vising  the  agreement  providing  supply
 ef  power  to  the  Bhilai  Steel  Praject
 after  the  requirements  of  the  said  pro-
 ject  increased  beyond  46,000  है ९  ७
 provided  in  the  original  agreement;
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 (b)  the  nature  of  the  modifications
 sought  in  the  agreement;  and

 (c)  the  Bhilai  Projects  reaction  to
 this  demand  and  the  attitude  of  the
 Hindustan  Stee]  Limited  and  of  Cen-
 tral  Governinent  in  this  regard?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL,  MINES  AND
 METALS  (SHR]  RAM  SEWAK):  (a)
 Yes,  Sir.

 (b)  The  main  modifications  relate  to
 an  increase  of  30  to  40  per  cent  in  the
 orginal  tariff  of  power  consumed  by
 the  Bhilai  Steel  Plant  after  its  expan-
 sion  to  25  mt.  capacity.

 (c)  This  is  primari'y  a  matter  for
 Bhilai  Steel  Plant  and  Hindustan  Steel
 Limited  and  they  are  negotiating  with
 MPSEB  on  vhe  subject.

 Import  of  Raw  Material

 ‘2159,  SHR  K.  P.  SINGH  DEO:  Will
 the  Minister  of  COMMERCE  be  pleas-
 ed  to  state:

 (a)  whether  jt  is  a  fact  that  Govern-
 ment  had  requested  certain  rupee
 trade  countries  for  the  supply  of  raw
 material,  during  the  coming  years
 instead  of  machines  and  spares;

 (b)  whethcr  it  is  also  a  fact  that  the
 USSR  have  not  agreed  to  the  request
 made  by  Government;

 (c)  whether  any  other  country  has
 also  expressed  its  inability  to  agree  to
 the  request  inade  by  Government;

 (d)  if  80,  names  thereof;
 (९)  the  qui  ntity  and  the  raw  material

 which  Government  requested  these
 countries  to  supply  during  the  coming
 years;

 (f)  the  effect  on  the  industry  as  a
 result  of  the  refusa]  to  supply  raw
 materials  by  the  U.SS.R.  and  other
 countries  if  any;  and

 (g)  the  steps  proposed  to  be  taken
 by  Government  in  the  matter?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 MOHD.  SHAFT):  (a)  to  (d).  In  trade
 negotiations  with  all  the  East  Buro-

 NOVEMBER  26,  968  Written  Answers  I52

 pean  Countries  including  the  USSR,
 the  Government  has  been  asking  for
 the  supp'y  of  raw  materials  in  addi-
 tion  to  the  machinery  and  spares,  All
 these  countries  including  USSR  have
 been  supplying  raw  materials,

 (e)  Indications  of  India’s  total  re
 quirements  of  various  kinds  of  raw
 materials  have  been  given  to  these
 countries  and  the  type  of  raw
 material  and  the  extent  to  which  they
 could  be  offered  by  a  particular  coun-
 try  is  determined  at  periodical  trade
 talks.

 (f)  ‘and  (g).  Do  not  arise.

 Licensing  Policy

 2160.  DR.  KARNI  SINGH:  Will  the
 Minister  of  INDUSTRIAL  DEVELOP-
 MENT  AND  COMPANY  AFFAIRS  be
 Pleased  to  state:

 (a)  whether  Government  are  consi-
 dering  liberalising  the  genera]  licens-
 ing  policy  in  respect  of  large-scale  in-
 dustrial  undertakings;  and

 (b)  if  so,  by  when  the  decision  is
 likely  to  be  arrived  at?

 THE  MINITER  OF  INDUSTRIAL
 DEVELOPMENT  AND  COMPANY
 AFFAIRS  (SHRI  F.  A.  AHMED):
 (a)  Proposals  for  selective  delicensing
 of  industries  which  do  not  require
 substantial  amounts  of  foreign  ex-
 change  are  under  consideration  of  the
 Government.

 (b)  The  decision  is  expected  to  be
 taken  shortly.

 Freeze  Drying  Machines  for  Poultry
 Vaccine

 2161.  SHRI  0.  V.  SINGH:  Will  the
 Minister  of  INDUSTRIAL  DEVELOP-
 MENT  AND  COMPANY  AFFAIRS  be
 pleased  to  state:

 (a)  whether  Freeze  Drying  Machines
 for  production  of  poultry  vaccines
 are  manufactured  within  the  country;

 (b)  if  so,  by  whom  and  the  total  an-
 nual  production  capacity;  and
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 (c)  if  not,  the  steps  being  taken  in
 that  direction?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  COMPANY
 AFFAIRS  (SHRI  F.  A.  AHMED):
 (a)  and  (b).  The  item  Freeze  Drying
 Machine  is  not  manufactured  in  the
 country  by  any  firm  at  present.

 (c)  A  scheme  for  the  manufacture  of
 freeze  drying  machines  has  been  re-
 ceived  from  a  private  firm  and  the
 same  is  under  consideration.

 Report  of  British  Steel  Corporation
 Experts  Team

 2162.  SHRI  JYOTIRMOY  BASU:
 SHRI  MOHAMMAD  ISMAIL:
 SHRI  GANESH  GHOSH:

 Will  the  Minister  of  STEEL,  MINES
 AND  METALS  be  pleased  to  state:

 (a)  whether  the  British  Steel  Cor-
 poration  experts  team  has  submitted
 its  report  on  the  Durgapur  Steel
 Plant;

 (b)  if  so,  details  of  the  report;

 (c)  whether  Government  have  exa-
 mined  the  report;

 (d)  if  80,  decisions  taken
 and

 thereon;

 (e)  if  not,  when  the  examination  is
 likely  to  be  completed?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL,  MINES  AND
 METALS  (SHRI  RAM  SEWAK):  (a)
 Yes,  Sir.

 (b)  to  (d).  The  report  is  still  under
 tion.

 (e)  Every  effort  is  being  made  to
 complete  the  examination  as  early  as
 Possible.

 Retifement  of  Railway  Accounts  Staff

 2163.  SHRI  NAMBIAR:
 SHRI  P.  P.  ESTHOSE:

 Will  the  Minister  of  RAILWAYS  be
 pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No.  3807  on  _  the
 3th  August,  968  regarding  the  retire-
 ment  of  Railway  Accounts  staff  and
 State  the  special  steps  taken  by  Gov-
 ernment  to  remove  the  stagnation  of
 the  Clerks  Grade  II  of  the  Accounts
 Department  at  Rs.  80  in  the  initial
 grade?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  C.  M.  POONACHA):  It  is  not
 proposed  to  take  any  steps  other  than
 those  mentioned  in  the  statement  given
 in  reply  to  the  question  referred  to.

 Promotion  of  Railway  Staff  on  Senio-
 rity-  -cum  Suitability  Basis

 2164,  SHRI  UMANATH:
 SHRI  NAMBIAR:
 SHRI  A.  K.  GOPALAN:

 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state:

 (a)  the  total  number  of  staff  promo-
 ted  on  seniority-cum-suitability  basis
 in  the  Accounts  Departments  of  the
 Southern  and  South  Central  Railways
 according  to  Railway  Board's  letter  No.
 E  (NG)  66RRIi(Economy|E(G)Pt.  of
 4th  April,  ‘1968;

 (b)  if  not,  the  reasong  for  not  im-
 plementing  the  Board's  orders;

 (c)  whether  any  representation  has
 been  received  in  this  regard  by  Gov-
 ernment  from  some  recognised  Unions;
 and

 (d)  if  ४०,  steps  taken  by  Govern-
 ment  in  this  regard?
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 THE  MINISTER  OF  RAILWAYS  (SHRI  C.  M.  POONACHA):

 Southern  Railway
 (a)  Nil  so  far.

 (b)  There  has  been  some  difficulty
 in  implementing  the  orders  due  to  the
 forma:ion  of  South  Central  Railway
 and  the  consequent  bifurcation  of
 cadre.  The  difficulty  has  since  been
 resolved  and  arrangements  are  in
 hand  to  expedite  implementation  of  the
 orders.

 (c)  Yes,
 (d)  Does  not  arise  in  view  of  the

 reply  to  part  (b).

 South  Central  Rly,
 06
 Does  not  arise.

 No.
 Does  not  arise.

 Death  of  Persong  while  Travelling  on
 Foot-Boatd  of  Punjab  Mail

 2165.  SHRI  VISHWA  NATH
 PANDEY:

 SHRI  BASUMATARI;
 SHRI  YASHWANT

 KUSHWAH:
 SINGH

 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  some
 persons  were  killed  and  many  injured
 when  they,  while  travelling  on  the
 foot-boards  of  the  Punjab  Mail  from
 Bombay,  were  struck  by  a  signal-
 post  at  the  Jakhaura  station  near
 Jhansi  on  the  Bth  October,  1968;

 (b)  if  so,  the  total  number  of  per-
 sons  killed  and  injured;

 (c)  the  causes  of  the  accident;  and
 (a)  reaction  of  Government  thereto?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  C.  M.  POONACHA):  (a)
 and  (b).  Three  persons  travelling
 by  5  Down  Punjab  Mail  were  killed
 and  33  injured.

 (c)  According  to  the  provisional
 finding  of  the  Commission  of  Railway
 Safety,  the  casualties  resulted  from
 a  signal-post  ladder  fouling  the  actual
 moving  dimensions.  The  signal-post
 ladder  had  been  hit  and  distorted  by
 a  protuding  steel  billet  loaded  in  a
 ‘wagon  of  a  Down  Goods  train  which
 immediately  preceded  the  5  Down
 Punjab  Mail.

 (d)  Suitable  action  will  be  taken  on
 the  receipt  of  the  final  report.

 रेलवे  सुरक्षा  विशेष  दल  में  जवानों  की  भर्तों

 2166.  श्री  मोज  प्रसाद:  क्‍या  रेलवे
 मंत्री  13  श्रगस्त,  968  के  अताराॉकित
 प्रश्न  संख्या  3925  के  उत्तर  के  सम्बन्ध  में

 यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  गोरखपुर,  देवरिया  तथा  उत्तर
 प्रदेश  के  अन्य  पूर्वी  जिलों  तथा  बिहार  के
 साथ  लगने  वाले  जिलों  के  रहने  वाले  745
 जवान  जिन्हें  चुना  जा  चुका  था  उनकी
 डाक्टरी  परीक्षा,  पुलिस  द्वारा  जांच  शौर

 एक्सरे  की  जांच  किये  जाने  के  बाद  उनकी
 भर्ती  रह  किये  जाने  के  क्या  कारण  हैं  ;

 (ख)  45  जवानों  के  चुनने,  उनकी
 डाक्टरी  परीक्षा,  पुलिस  द्वारा  जच  तथा

 एक्स-रे  जांच  पर  कितना  व्यय  हुभा,  तथा
 सरकार  और  जवानों  का  कितना  समय  तथा
 परिश्रम  बर्बाद  हुआ  ;  शौर

 (ग)  भर्ती  रह  करने  के  जिम्मेवार
 अधिकारियों  के  विरुद्ध  अब  तक  क्‍या  कार्यवाही
 की  गयी  है  ?

 रेलवे  मंत्री  (भी  Wo  qo  चुनाया)  :

 (क)  चुनाव  प्रशिक्षण  पदों  के  लिए  किया
 गया  था  झौर  सितव्यवता  बरतने  के  सिलसिले
 में  प्रशिक्षण  पदों  को  प्रध्यपित  क्र  दिया  गया



 (57  Written  Answers  AGRAHAYANA  5,  890  (SAKA)  Written  Anewers  r58

 जिस  के  कारण  उम्मीदवारों  को  भर्ती
 नहीं  को  जा  सको  |

 (@)  चुनाव  गोरखपुर  मुध्यालय  के
 प्रधिकारियों  को  एक  चुनाव  समिति  द्वारा
 किया  गया  था  1  इसलिए  चुनाव  पर  कोई
 खर्च  नहों  हुमा  ।  इसके  लावा  पुलिस
 सत्यापन  पर  रेलवे  द्वारा  कोई  खर्च  नहीं  किया
 गया  |  डाक्टरी  ज  च  के  लिए  भो  उम्मीदवारों
 से  कोई  खर्च  नहों  लिया  गया।  लेकिन  एक्स-रे
 पर  रेलों  क ेलगभग  725  रुपए  ख  हुए  ।

 (ग)  सवाल  नहीं  उठता  ।

 Railway  Telephone  at  the  Private
 Residence  of  an  M.P.  in  Patna.

 2167.  SHRI  RAMAVATAR
 SHASTRI:  Will  the  Minister  of
 RAILWAYS  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  a  rail-
 way  telephone  cannot  be  removed  out-
 side  the  railway  campus  across  the
 P.W.D.  road  according  to  the  rules  of
 Railways;

 (b)  if  so,  whether  it  is  a  fact  that  a
 railway  telephone  has  been  installed  at
 the  private  residence  of  Shri  A.  P.
 Sharma,  M.P.  (Rajya  Sabha)  in  Patna
 outside  the  railway  campus;

 (c)  whether  it  is  also  a  fact  that
 Railways  had  to  incur  an  expenditure
 of  Rs.  6,000  for  installing  the  telephone
 at  his  residence;

 (d)  the  amount  of  quarterly  bills
 received  since  the  installation  of  that
 telephone  and  whether  the  payment
 of  the  bills  has  to  be  made  by  Rail-
 ways;  and

 (e)  if  so,  the  propriety  thereof?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  C.  M.  POONACHA):  (a)  There
 are  no  special  rules  of  Railways  gov-
 erning  the  removal  of  Railway  tele-
 phone  outside  the  railway  area  across
 the  P.W.D.  road.  The  provision  of  any
 telephone  out  of  Railway  area  fig  con-
 trolled  by  Department  of  Communica-
 tions.

 (b)  At  Patna,  a  Railway  Telephone
 outside  the  Railway  area  has  been  ins-

 3433  (Ai)  LSD—6.

 talled  at  the  private  residence  of  Shri
 A.  P.  Sharma,  M-P.,  who  is  the  Gene-
 ral  Secretary,  Nationa]  Federation  of
 Indian  Railwaymen.

 (c)  It  is  not  correct  that  an  expendi-
 ture  of  Rs.  6,000  has  been  incurred  by
 the  Railway  Administration  for  inste!-
 lation  of  the  said  telephone.  Only  a
 non-recurring  expenditure  of  Rs.  886.75
 wag  incurred  and  the  same  will  be
 recovered  from  the  Federation.

 (d)  The  annual  rental  for  line  wires
 payable  to  P&T  by  the  Railways  is
 Rs,  204  and  this  amount  will  be  re-
 covered  from  the  Federation.  In  addi-
 tion,  the  Federation  will

 my
 the  ser-

 vice  charges  at  the  rate  of  35  per
 annum  to  the  Railways.

 (e)  Does  not  arise.

 Price  support  for  raw  Cotton  aad  raw
 Jute

 2168,  SHRI  DEORAO  PATIL:  Will
 the  Minister  of  COMMERCE  be  pleas-
 ed  to  state:

 (a)  whether  Government  have  since
 taken  a  decision  regarding  the  creation
 of  permanent  official  machinery  for
 price  support  operation  in  raw  cotton
 and  raw  jute;  and

 (b)  if  not,  when  the  decision  is  like-
 ly  to  be  taken  and  the  reasons  for  the
 delay?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 MOHD.  SHAF]  QURESHI):  (a)  No.
 Sir.

 (b)  Proposals  for  setting  up  Corpo-
 ration|buffer  stock  agency  for  cotton
 jute  are  under  active  consideration.

 Checking  of  Articles  cooked  in  Rall-
 way  Departmental  Kitchens

 2i69.  SHRI  LOBO  PRABHU:  Will
 the  Minister  of  RAILWAYS  be  pleased
 to  state:

 (a)  whether  there  are  any  orders  for
 checking  by  higher  officials  the  articles

 departmental
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 (b)  whether  any  officers  check  the
 quality  and  quantity  of  meals  served
 from  departmental  kitchens  as  also
 from  kitcheng  run  by  contractors;  if
 not,  the  reasons  therefor;

 (c)  whether  it  is  a  fact  that  there  is
 no  change  in  the  menu  of  meals,  speci-
 ally  those  served  on  long  distance
 trains;

 (da)  whether  the  Ministry  has  consi-
 dered  a  selection  grade  for  cooks  in
 order  to  keep  them  on  their  toes;

 (e)  whether  the  Ministry  propose  to
 issue  orders  that  the  complaint  book
 be  produced  at  the  same  time  as  bills
 on  long  distance  trains;  and

 (f)  whether  the  private  contractors
 will  also  be  made  to  keep  complaint
 books  which  they  may  produce  on
 demand?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  C.  M.  POONACHA):  (a)  Yes.

 (b)  Yes.
 (c)  It  is  not  correct  that  there  is  no

 change  in  the  menu  of  meals.
 (d)  Yes.  There  is  a  selection  grade

 for  cooks.
 (e)  No.  This  would  not  be  practic-

 able.  There  are  a  number  of  waiters,
 each  one  serving  a  number  of  passen-
 gers.  A  complaint  book  cannot  be  pre-
 sented  to  the  passenger  with  the  bill.

 (f)  Yes.  Contractors  running  Re-
 freshment  Rooms  also  maintain  8
 complaint  book  at  each  establishment
 and  are  required  ty  produce  it  on  de-
 mand,

 बीकानेर  डिबीज़न  में  फाटफ  का  बाद
 किया  जाना

 —-2270.  शी  प०  पाण  बारूपाल  :
 क्या  रेले  मंत्री  यह  बताने  की  कपा  करेंगे
 किः

 (क)  उत्तर  रेलवे  के  बीकानेर  डिबीजन
 में  कितने  फाटक  रेलवे  विभाग  द्वारा  बन्द  कर
 दिये  गये  हैं  ;

 (ख)  कया  वहाँ  को  जनता  तथा  ग्राम
 पंचायतों  ने  यातायात  के  बेरोक  टोक  चलते

 NOVEMBER  26,  968  Written  Answers  360

 रहने  के  लिये  उन्हें  पुन:  खोलने  की  माँग  की
 है  ;  प्रौर

 (ग)  यदि  हाँ,  तो  उस  पर  क्या  कार्य-
 बाही  की  गई  है  ?

 रेलवे  गांत्री  [ी चे० मुत  पुनाला)  :

 (क)  कोई  नहीं:

 (खि)  प्रौर  (ग).  प्रप्रैल,  968  में
 राजस्थान  सरकार  के  मुख्य  -  व  का  एक
 पत्र  मिला  था  जिसके  साथ  उन्होंने  डंगरगढ़
 (चूरू)  की  पंचायत  समिति  का  एक  पत्र

 इस  अ्राशय  का  भेजा  था  कि  उत्तर  रेलवे  के
 बीकानेर-रतनगढ़  खण्ड  पर  बने  कुछ  पशु-
 समपारों  को  वाहनों  के  यातायात  के  लिये
 चौकीदार  वाले  /  बिना  चौकीदार  वाले  नियमित
 संपारों  में  बदल  दिया  जाय  ।  राज्य  सरकार
 को  इस  सम्बन्ध  में  बताया  जा  चुका  है  कि  पश-
 समपार  केवल  पैदल  चलने  वाले  व्यक्तियों
 बौर  पशुओं  के  लिए  होते  हैं।  यदि  बीकाने२-
 रलनगढ़  खण्ड  पर  बने  पशु  समपारों  में  से
 किसी  को  वाहनों  के  यातायात  के  लिए  समपार
 में  बदलना  प्रावश्यक  हो,  तो  उस  पर  दाने  वाला
 पूरा  खर्च  (प्रारम्भिक  एवं  वा्थिक  प्रावर्ती
 झ्रादि  दोनों)  सम्बन्धित  राज्य  सरकार
 सड़क-परिवहन  प्राधिकारी  को  वहन  करना
 होगा  ।

 पशु-समपारों  का  वाहनों  द्वारा  प्रनधिक्षत
 इस्तेमाल  रोकने  शौर  दुर्घटना  से  बचाव  के

 उद्देश्य  से  रेलवे  ने  ऐसे  सभी  पशु-समपारों
 पर  खूंट  गाइ  दिये  हैं  ।  पहुंच-मार्गों  के  दोनों
 शौर  खाइयाँ  भी  खोदी  गयी  हैं  ।

 रेख  लाइम  के  पास  भूमि  पर  बती

 247i.  भी  प०  लाठ  बआारूपाल:  क्‍या
 रेलवे  मंत्री  यह  बताने  की  कृपा  फरेंगे  कि  :

 (क)  उत्तर  रेखबें  के  बीकानेर  डिवी-
 जन  के  नहरी  क्षेत्र  में  रेलले  लाइन  के  पास
 बेकार  पड़ी  ऐसी  भूमि  का,  जिसमें  खेती  की
 ar  सकती  है,  क्षेत्र  कितना  है;  शौर
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 (a)  क्या  रेलवे  बोर्ड  स्थानीय  कृषकों
 को  उक्त  भूमि  में  खेती  करने  की  भ्रनुमति
 देगा  ?

 रेलवे  मंत्रों  श्रोचे०  मुन  पुमाचा):
 (क)  लगभग  489  एकड़  |

 (ख)  जी  हां  t  स्टेशन  की  सीमाझ्रों  के
 बाहर  की  भूमि  लाम  नियमों  के  प्ननुसार
 किसानों  क।  दी  जाती  है  ।

 Foreign

 (2172.  SHRI  M.  SUDARSANAM:
 Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT  AND  COMPANY
 AFFAIRS  be  pleased  to  lay  on.  the
 Table  a  statement  showing  the  total
 number  of  foreign  collaboration  agree-
 ments  pending  for  approval  the  terms
 of  such  agreements,  the  dates  when
 they  were  submitted  for  approval  and
 the  reasons  for  the  delay?

 Collaboration  Agreements

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOMENT  AND  COMPANY  AF-
 FAIRS  (SHRI  F.  A.  AHMED):  In  case
 all  the  details  of  a  proposal  for  foreign
 collaboration  are  furnished  by  the
 party  in  the  first  instance,  it  normally
 takes  three  months  to  consult  the
 different  Governmental  authorities  and
 arrive  at  a  decision.  A  list  of  cases
 pending  Uecision  over  three  months
 as  on  the  lst  November,  ‘1968,  in  the
 Ministry  of  Industrial  Development
 and  Company  Affairs  is  being  com-
 Pileqd  and  will  be  laid  on  the  Table
 of  the  House.

 Exporters  Consortiums

 2173.  SHRI  M.  SUDARSANAM:
 Will  the  Minister  of  COMMERCE  be
 pleased  to  state:

 (a)  whether  there  are  any  exporters’
 consortiums  in  India;  and

 (9)  if  80,  the  details  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  and

 (b).  Yes,  Sir.  According  to  informa-
 tion  received,  while  there  are  no  for-
 mal  consortia  registered  as  such,  in-
 formal  consortia  have  been  formed  in
 the  following  commodities:

 (i)  High  Tension  Power  Transmis-
 sion  Lines.

 (ii)  All  Aluminium  and  Steel  Re-
 inforced  Aluminium  Conduc-
 tors.

 (iii)  Paper  insulated  lead  cover~
 ed  power  cables.

 (iv)  Two  ad-hoc  consortia  for
 quoting  against  tenders  issued
 by  Iraq  and  Sudan.

 Sale  of  Indian  assets  by  Pakistan

 2174.  SHRI  K.  LAKKAPPA:
 SHRI  R.  K.  SINHA:
 SHRI  RAGHUVIR  SINGH

 SHASTRI:
 SHRI  RAM  GOPAL

 SHALWALE:
 SHRI  VALMIKI  CHOU-

 DHARY:
 SHRI  D.  N.  PATODIA:
 SHRI  OM  PRAKASH  TYAGI:
 SHRI  SHIVA  CHANDRA

 JHA:
 SHRI  Y,  A.  PRASAD:
 SHRI  S.  R.  DAMANT:
 SHRI  HEM  BARUA:
 SHRI  SRADHAKAR

 SUPAKAR:
 SHRI  R.  R.  SINGH  DEO:
 SHRI  N.  K.  SANGHI:
 SHRI  J.  H.  PATEL:
 SHRI  NARENDRA  KUMAR

 SALVE:

 Will  the  Minister  of  COMMERCE  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  Pakistan
 has  sold  by  auction  Indian  assets  esti-
 mated  to  be  worth  Rs.  00  crores,  selz-
 ed  during  and  after  the  September,
 965  conflict;  and

 (b)  if  so,  the  steps  taken  by  Govern-
 ment  to  meet  the  situation?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 MOHD,  SHAFI  QURESHI):  (a)  and
 (b);  Having  come  to  know  that  the
 Pakistan  Authorities  intended  to  dis-
 pose  of  certain  Indian  properties  for
 which:  tenders  were  invited,  the  Gov-
 ernment  of  India  immediately  lodged
 a  strong  protest  with  the  Government
 of  Pakistan  pointing  out  that  action,  if
 taken  to  sellidispose  of  siezed  Indian
 properties  would  be  in  violation  of  the
 Taskent  Declaration’  and  contrary  to
 interna‘ional  law  and  practice.  No
 confirmation  is  so  far  available  about
 the  properties  having  since  been  sold.

 कपड़ा  उद्योग  का  प्राधुनिशीकरण

 2i75.  श्री  रामावतार  बार्मा :  करा
 बाणिज्य  मंत्री  यह  बताने  को  कृपा  करेंगे
 कि :

 (के)  क्या  सरफार  ने  भारत  में  कपड़ा
 उद्योग  के  ग्राधुनिकीष.रण  के  लिये,  प्रपेक्षि-
 राशि  को  जानने  के  लिये  कोई  सर्वेक्षण  हवा

 है;

 (ख)  यदि  हां,  तो  देश  में  कितती  म्लिं
 के  झाधुनिकीकरण  की  श्ावश्यथटा  है;

 (ग)  क्‍या  सप्पगर  ने  इस  बारे  भें  कोर्ट
 वोजना  तैयार  की  है;  झोर

 (घ)  यदि  हां,  तो  उसका  व्यौरा  क्‍या
 है?

 बाणिज्य  संत्रालथ  में  उप-लंत्री  (भरी
 मुहस्मश  ाफी  कुरेही):  (क)  जी,  नहीं  ।

 (ख)  प्रश्न  नहीं  उठता  |

 (ग)  जी  नहीं  ।  परन्तु  सतो  कपड़ा
 उन  के  झाधुसिफीकरण  में  सहायता  7

 लिये  कुछ  #$रर्थवाही  की  गई  है  भ्रभवा  की
 ा  रही  ht

 (4)  ह ५... थ  नहीं  उठता  v
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 Galvanising  Plant  at  Durgapur

 2176.  SHRI  M.  N.  REDDY:  Will  the
 Min‘ster  of  STEEL.  MINES  AND
 METALS  be  pleased  to  state:

 ‘a)  whether  it  is  a  fact  that  the
 galvanising  plant  at  Durgapur  has
 been  giving  constant  trouble  result-
 ing  in  its  production  below  rated
 capacity;

 (b)  if  so,  the  reasons  for  delay  of
 six  years  for  rectifying  the  defect  and
 settins  it  in  working  order;

 (९)  the  cumulative  appropriate  joss
 ineurred  ag  a  result  of  iis  working
 below  the  rated  capacity  during  the
 last  six  years;  and

 (d)  by  when  this  Plant  would  be
 5९६  in  working  order  and  fullv  com-
 missioned?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL,  MINES  AND
 METALS  (SHR!  RAM  SEWAK):  (a)
 There  is  no  Galvanising  unit  in  the
 Durgapur  Steel  Plant.

 (b)  to  (d).  Do  not  arise.

 Export  of  Sewing  Machines

 2177,  SHRI  M.  N,  REDDY:  Will  the
 Minister  of  COMMERCE  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  the
 Indian  Sewing  machines  are  becoming
 uncompetitive  in  prices  and  firish
 as  against  the  Japanese  machines  and
 trat  thére  is  always  a  chronic  com-
 Ppiaint  of  delay  in  shipment;  and

 (b)  if  so,  the  steps  taken  to  remedy
 the  situation  and  to  step  up  the  ex-
 ports  which  have  come  down  to
 £6,08l  in  the  year  967  as  against
 £0,89  during  the  year  1965?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)-  No,
 Sir.

 (>)  Does  not  arise.
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 Export  Incentives

 2178,  SHRI  M.  N.  REDDY:  Will  the
 Minister  of  COMMERCE  be  pleased
 to  state:

 (a)  whether  Government  are  consi-
 dering  certain  steps  to  give  selective
 fiseal  relief  to  induce  uninterrupted
 flow  of  exports,  extensive  marketing
 services,  adequate  and  timely  credit
 20  easy  terms,  cash  incentive  schemes,
 ceview  of  export  duties  from  time  to
 time  and  port  facilities  like  safe  cus-
 tody,  regularity  in  loading  and  un-
 load  ng  etc,  in  the  interest  of  export
 promotion;

 (b)  if  so,  to  what  extent  any  of  the
 measures  categories  above  are  under
 examinzation  or  are  in  the  process
 of  implementation  or  have  already
 bean  implemented;  and

 (c)  the  results  achieved  so  far?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  and
 (b).  Facilities  for  exporters  such  as
 cash  assistance  on  selected  products,
 Export  Markets  Development  Allo-
 wance,  presh:pment  credit  at  low  rate
 of  interest,  deferred  terms  of  payment
 for  exprot  of  machinery,  supply  of
 some  raw  materials  for  export  produc-
 tiun  at  concessional  price,  and  import
 replenishment  for  export  production
 are  already  in  force.  Export  duties
 are  also  reviewed  from  time  to  time
 and  efforts  are  constantly  made  to
 stremline  and  simplify  procedures
 connected  with  exports.

 _(c)  The  figures  of  exports  during
 the  last  three  years  are  as  follows:—

 (Rs,  in  crores)
 1966-67  1187,
 1067-68  99
 1967-68  (April-Sept.)  572
 1968-69  (April-Sept.)  672

 Indian  Trade  Commissioners  and
 Commercial  Attaches  Abroad

 (2179.  SHRI  M,  N.  REDDY:  Will  the
 Minister  of  COMMERCE  be  pleased
 to  state:

 (a)  whether  Government  are  aware
 that  most  of  the  Indian  Trade  Com-
 missioners  and  Commercial  Attaches
 abroad  do  not  care  to  pass  on  timely
 information  about  global  tenders  in-
 vited  by  countries  where  they  are  pos-
 ted  while  their  counterparts  from  the
 other  countries  possess  al]  the  drive
 and  initiative  to  secure  advance  in-
 furmation  about  such  tenders  and
 keep  their  respective  countries  well
 informed  in  advance  enabling  them
 to  secure  substantia]  business  rerult-
 ing  in  augmentation  of  their  exports:

 (b)  if  so,  steps  taken  by  Govern-
 ment  to  remedy  the  situation;

 (c)  whether  Government  have  con-
 sidered  the  desirability  of  posting  in
 these  Commissions  only  those  persons
 who  possess  necessary  technical  qua-
 lifications  in  the  business  sphere  to
 ensure  effective  functioning;  and

 (dy  if  not,  the  reasons  therefor?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 MOHD,  SHAFI  QURESHI):  (a)  No,
 Sir.

 (b)  Does  not  arise.

 (c)  At  the  time  of  posting  of  Com-
 mercial  Representatives  abroad,  their
 experience  in  the  commerciaj  field  is
 kept  in  view.

 (d)  Does  not  arise.

 Delays  in  getting  Berth  at  Ports  for
 Goods  meant  for  Exports

 2180.  SHRIMATI  ILA  PALCHOU-
 DHURI:  Will  the  Minister  of  COM-
 MERCE  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  in  order
 to  encourage  exports  of  most  of  the
 non-traditional  engineering  goods  ex-
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 cluding  Aluminium,  Government  have
 offered  a  concession  of  25  per  cent  in
 Railway  Freight  for  moving  them
 from  the  manufacturing  Centres  to  the
 porte;

 (b)  whether  it  is  also  a  fact  that  in
 most  of  the  cases  when  goods  arrive
 at  a  port  no  berth  is  allotted  on  the
 scheduleq  date  and  the  exporter  has
 to  move  them  elsewhere  for  storing
 until  a  berth  is  allotted;  and

 (c)  if  so,  the  steps  proposed  to  be
 taken  to  remove  this  impediment  and
 thus  ensure  exports  in  timer

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 MOHD.  SHAF]  QURESHI):  (a)  Con-
 cession  ranginig  from  25  per  cent  to
 50  per  cent  in  railway  freight  is  being
 allowed  on  the  export  of  a  large
 number  of  non-traditiona]  items  in-
 cluding  engineering  gvods  as  also
 utensils  and  conductors  made  of  ¢lu-
 minium.

 (b)  and  (c).  Adequate  facilities  for
 storage  of  cargo  prior  to  shipment
 exist  at  almost  all  the  major  Ports
 except  at  Bombay  where  at  times  the
 exporters  of  non-traditional  goods
 experience  difficulty  due  to  limited
 storage  capacity  at  the  port.  In  order
 to  remove  this  difficulty,  the  Port
 authorities  have  planned  to  recons-
 truct  a  warehouse  with  additiona]  ac-
 commodation  at  the  Prince's  Dock  and
 to  construct  a  new  warehouse  at
 Frere  Basin.

 Forward  Markets  Systems  in  India

 2181,  SHRI  HIMATSINGKA:  Will
 the  Minister  of  COMMERCE  be  pleas-
 td  to  state:

 (a)  whether  the  Dantwala  Com-
 mittee  set  up  to  review  the  fcrward
 markets  system  in  India  has  submit-
 teq  its  report;

 (b)  if  80,  the  main  recommendations
 thereof;  and

 (c)  the  action  which  has  been
 taken  by  Government  thereon?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 MOHD.  SHAF]  QURESHI):  (a)  Yes,
 Sir.

 (b)  The  recommendations  of  the
 Committee  are  contained  in  Part  Il
 of  Chapter  IX  of  the  Report,  a  copy
 of  which  has  already  been  placed  on
 the  Table  of  the  House  on  the  26th
 May,  1967.

 (c)  The  recommendations  are
 under  the  active  consideration  of
 Government,

 Losses  to  Hindustan  Steel  Ltd.
 2182,  SHRI  BABURAO  PATEL:

 SHRI  K.  P.  SINGH  DEO:
 SHRI  RAGHUVIR  SINGH

 SHASTRI:
 Will  the  Minister  of  STEBL,

 MINES  AND  METALS  be  pleased  to
 state:

 (a)  the  tota)  loss  in  rupees  suffered
 by  the  Hindustan  Stee]  Ltd.  in  1966-67
 and  ‘1967-68;

 (b)  how  long  will  such  deficit  in
 Hindustan  Steel  Ltd.  continue,

 (ec),  the  reasons  why  Hindustan
 Steel  Ltd.  has  still  not  been  able  to
 form  a  board  of  management  and  how
 many  months  more  it  will  take  to  do
 so;

 (d)  whether  it  is  a  fact  that  the
 present  Hindustan  Stee]  Ltd.  menage-
 ment  has  been  found  to  be  inadequate
 to  meet  the  changes  that  have  cccu-
 rred  in  the  consumption  pattern  of
 steel;

 (e)  whether  it  is  dlI8o  a  fact  that
 as  a  result  of  this,  certain  categories
 of  steel  are  produced  in  excess  of  the
 demand  while  the  required  ones  are
 in  short  supply  and  if  so,  how  Gov-
 ernment  propose  to  over-come  these
 fiandicaps;  and

 (f)  if  not,  reasons  therefor?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL,  MINES  AND
 METALS  (SHRI  RAM  SEWAK):  (a)
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 Hindustan  Steel  Limited  sustained  a
 jess  of  Rs,  205.5  million  in  1966-67  and
 of  Rs.  402.2  million  in  ‘1967-68.

 (b)  As  explained  in  the  Pamphlet
 “Performance  of  Hindustan  Steel
 Limited”  laced  on  the  Table  of  the
 House  on  5th  April,  1988,  the  working
 results  of  the  Company  have  been  ad-
 versely  affected  by  a  number  of  fac-
 tors  some  of  which  are  of  a  basic
 nature  and  others  like  revessionary
 trends  in  the  steel  demand,  disturbed
 industria]  relations,  damage  to  euip-
 ment  etc,  Within  these  limitations
 every  effort  is  being  made  to  improve
 the  working  of  the  Company  as  rapid-
 ly  as  possible.

 (c)  The  Scheme  of  re-organisetion
 of  the  Board  of  the  Company  as  out-
 lined  In  the  Statement  dated  the  20th
 March,  1968,  of  the  then  Minister  of
 Steel,  Mines  and  Metals  is  under
 iiuplementation.  There  ir  alicady  a
 Deputy  Chairman  and  the  General
 Managers  have  been  appointed  in
 Rourkela  and  Bhilai  and  a  Director-
 in-charge  hag  been  placed  in  charge
 of  Durgapur  and  all  of  them  have
 been  appointed  to  the  Board.  Selec-
 tion  of  the  Financial  Directors  are
 under  consideration.

 (ad)  to  (f).  The  Management  of
 Hindustan  Stee)  Limited  is  fully  alive
 to  the  changes  in  the  pattern  of  steel
 demand  and  are  taking  effective  steps
 to  meet  them.  This  is  being  achieved
 through  diversification  of  production,
 emphasis  on  production  cf  Special
 and  Alloy  Steels,  development  of  new
 sections,  addition  of  new  products
 like  galvanised  plain  and  corrugated
 sheets,  electrolytic  tin  plates,  electri-
 cal  sheets,  cold  twisted  ribbed  bars
 for  concrete  reinforcement,  etc.  and
 by  substantial  exports  of  certain  cate-
 gories  of  iron  and  steel.

 Bharat  Heavy  Electricals  Ltd.

 2163.  SHRI  0.  N.  PATODIA:  Will
 the  Minister  of  INDUSTRIAL  DEVE-
 LOPMENT  AND  COMPANY  AF-
 FAIRS  be  pleased  to  state:

 (a)  whether  Government's  attention
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 has  been  drawn  to  the  reported  state-
 ment  of  the  Chairman  of  the  Bharat
 Heevy  Electricals  Ltd.  appearing  in
 the  “Statesman”  of  l0th  July,  ‘1968,
 that  after  970-7l,  the  capacity  of  the
 plants  of  the  company  will  remain
 mostly  under  utilised;

 (b)  whether  it  is  a  fact  that  the
 2  million  K.W.  growth  estimated  dur-
 ing  the  Fourth  Plan  period  will  not
 produce  enough  orders  to  keep  the
 two  plants  of  the  company  running
 to  full  capacity;

 (c)  whether  Government  have  taken
 a  note  of  the  existing  situation  and
 have  initiated  action  to  keep  the  capa-
 city  of  the  public  setcor  projects  fully
 utilised  through  diversificaticn  of
 production;  and

 (d)  if  so,  the  measures  proposed  to
 be  taken  to  avert  the  huge  loss  that
 is  likely  to  result  from  non-utilisation
 of  the  capacity  of  the  plants?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  -AND  COMPANY
 AFFAIRS  (SHRI  F.  A.  AHMED);  («7
 Yes,  Sir.  The  report  actually  appesr-
 ed  in  the  ‘Statesman’  of  8th  October,
 1968.

 (b)  to  (d).  The  manufacturing  capa-
 city  of  Bharat  Heavy  Electricals  Ltd.
 from  ‘1970-71,  onwards  is  yct  to  be
 tied  up  and  this  will  depend  on  the
 new  schemes  to  be  implemented  dur-
 ing  the  Fourth  Plan  period.  However,
 the  position  og  orders  for  Bharat
 Heavy  Electricals  Limited  ig  under
 continuous  review  and  efforts  are
 being  made  to  secure  to  the  maxi-
 Mum  extent  possible.  Steps  are  also
 being  taken  for  diversification  of  pro-
 duction  by  introducing  manufacture  of
 smal]  size  turbo-sets,  turbo-compressor
 and  blowers  at  Heavy  Power  Equip-
 ment  Plant  at  Hyderabad  and  indus-
 trial  boilers  at  High  Pressure  Boiler
 Plant  at  Tiruchirapalli,  The  possibi-
 lities  of  developing  export  markets  for
 the  products  mannfactured  by  various
 unity  of  Bharat  Heavy  Electricals  Ltd,
 are  also  being  explored.



 पए.  Written  Answers

 Exeise  Daty  on  Tea
 2i84.  SHRI  D.  N.  PATODIA:  Will

 the  Minister  of  COMMERCE  be  pleas-
 ed  to  state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  have  decided  to  reduce  the
 excise  duty  on  tea;

 (b)  whether  any  scheme  hay  also
 been  finalised  to  plough  back  the  pro-
 fits,  at  least  a  part  of  it,  for  the
 iu.provement  of  the  industry,

 (९)  if  so,  the  details  thereof:  and

 (d)  whether  the  reduction  in  the
 excise  duty  has  starteq  augmenting
 export  earnings  on  tea?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 MOHD,  SHAFI  QURESHI):  (a)  The
 Government  have  withdraway,  with
 effect  from  ‘1-10-1963  the  specia]  ex-
 cise  duty  of  20  per  cent  on  all  varie-
 lies  of  tea  except  package  tea.

 (b)  and  (c)  The  Tea  Board  have
 advised  tea  producers,  through  their
 Associations,  of  the  purposes  for
 which  the  saving  accruiag  to  them
 from  the  relief  in  excise  duty  men-
 uoned  above  should  be  utilised.  The
 Purposes  50  specified  include  replace-
 ment  in  and  extension  of  planteg  area,
 purchase  of  machinery  and  equipment
 including  irrigation  equipment,  reno-
 vation  of  factories,  soi]  conservation
 anc  plant  protection  measures,  im-
 provement  of  communications  within
 the  plantation  areas  and  financing
 teu  research.

 (d)  It  $s  too  early  to  assess  the
 effect  of  the  reduction  In  excise  duty
 on  tea  exports.

 Trade  with  South  Vietnam

 2185.  DR,  RANEN  SEN:  Will  the
 Minister  of  COMMERCE  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  it  is
 the  pelivy  of  Government  ‘o  enceurage
 trade  with  South  Vietnam  as  a  part

 NOVEMBER  26,  968  Written  Answers  772

 of  Amer:ean  plan  of  trade  with  South
 Vietnam;  and

 (b)  if  so,  the  articles  exported  to
 South  Vietnam  and  the  name  of  th:
 agency  carrying  on  these  exports?

 IHE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  No,
 Sir.

 (b)  Exports  from  India  to  South
 Vietnam  are  taking  place  ‘hrough
 normal  commercial  channels.  A  state-
 ment  of  exports  to  South  Vietnam,  in
 the  last  three  years  is  placed  on  the
 table  of  the  House.  [Placed  in  Lib-
 rary.  See  No,  LT-2323(68.}

 Writer  Uniforms  for  Railway  Emplo-
 yees  of  Eastern  Railway

 2186.  DR.  RANEN  SEN:  Will  the
 Minister  of  RAILWAYS  be  vleaseg  to
 state:

 (a)  whether  it  is  a  fact  that  the
 issue  of  winter  uniforms  for  the  em-
 ployees  of  the  Eastern  Railway  tas
 tioned  in  Calcutta  area  (including
 Howrah,  Sealdah,  Bongaon  etc.)  has
 been  stupped  sometime  back;  and

 (b)  if  so,  reasons  for  the  same?

 THE  MINISTER  OF  xXAiLWAYS
 (sHRI  C.  |  POONACHA):  (a)  Yes.

 (b)  As  per  the  criteria  laid  down
 for  the  issue  of  winter  uniforms,
 tnese  are  admissible  only  in  areas
 where  average  minimum  temperatures
 prevailing  during  the  coidest  menth
 of  the  year  ‘s  53°F  (.70C)  ur  below
 for  more  than  two  years.  Ags  the
 Calcutta  area  (including  Howrah,
 Sealdah,  Bongaon  etc.)  do  not  fulfil
 the  above  essential  condition,  winter
 uniforms  are  not  issued  to  the  em-
 ployees  stationed  in  these  areas.

 Export  ef  Oniens  to  Ceyien
 2187  SHRI  ८.  JANARDHANAN

 Wilt  the  Minister  of  COMMERCE’  be
 pleased  to  state:

 (a)  whether  India  is  likely  to  lose
 the  Caylenese  marist  for  Onien  ex-
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 ports  as  a  result  of  emergence  of
 Pakistan  as  a  competitor;

 (b)  whether  it  is  a  faet  that  the
 prices  quoted  by  the  Indian  exporters
 are  much  higher  than  those  quoted
 by  Pakistan;

 (c)  whether  the  high  price  of
 Indian  Onion  is.  one  of  the  factors
 -esulti.g  in  Ceylon  approaching  Pakis-
 tum  for  its  requirements  of  Onions;
 and

 (d)  if  so,  the  steps  taken  by  Gov-
 ernment  to  meet  the  competition
 {rom  Pakis'an  in  this  respect?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  to
 (d).  In  view  of  prevailing  high  inter-
 nal  prices  of  onions  due  to  failure  of
 crops  in  some  parts  of  the  country,
 ou,  export  prices  are  comparatively
 higher  than  those  quoted  Ly  Pakistan.
 A  close  watch  on  Ceylonese  market
 is  being  kept,  with  a  view  to  retain
 it  for  our  onions  and  al  possible  re
 medial  measures,  as  ang  when  consi-
 dered  necessary,  are  being  taken  by
 the  Governrnent  in  this  respect.

 Import  of  Sulphur  from  Poland

 2i88.  SHRI  C.  JANARDHANAN:
 Will  the  Minister  of  COMMERCE  be
 pleased  to  state:

 (a)  whether  Government  have  ex-
 plored  the  possibility  of  importing
 sulphur  from  Poland  on  a  long-term
 basis;  and

 (b)  if  so,  the  results  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 MOHD.  SHAFT  QURESHI):  (a)  Yes,
 Sir.

 (b)  Poland  will  supply  to  India
 during  1989,  110,000  tonnes  of  sulphur

 Mesers,.  Bennett  Coleman  &  Co.
 2189.  SHRI  BABURAO  PATEL:.

 Wil;  the  Minister  of  INDUSTRIAL
 DEVELOPMENT  AND  COMPANY
 AFFAIRS  be  pleased  to  state:

 (a)  when  precisely  the  proceedings
 against  Messrs.  Bennett  Coleman  &
 Company  and  its  Directors  wilt  be
 completed;

 (b)  whether  it  is  a  fact  that  the
 Directors  of  Messrs.  Bennett  Coleman
 &  Co.  are  adopting  various  ways  of
 delaying  the  proceedings;  if  so,  whe-
 ther  there  is  no  remedy  to  meet  the
 tactics  of  these  people;  and

 (c)  whether  it  is  a  fact  that  some
 scrious  allegations  of  irregular  trar-
 suct  ons  were  made  against  the  pre-
 sent  Chairman  of  the  Company  by
 some  labour  union  and  if  so,  the  steps
 taken  by  Government  against  the
 Chairman?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  COMPANY
 AFFAIRS  (SHRI  F.  A.  AHMED):  (a)
 On  an  application  by  the  Centra]  Gov-
 ernment  a  special  Judge  has  been  ap-
 pointed  to  dea]  with  the  petition  undcr
 Section  398  of  the  Companies  Act,
 3956  relating  to  Messrs.  Bennett
 Coleman  &  Co.,  Lid.  It  is  estimated
 that  this  proceedings  is  likely  to  take
 3  to  4  months’  time  after  the  com-
 Mencement  of  day-to-day  hearing
 though  ft  is  not  possible  to  state
 precisely  when  the  proceeding,  will
 be  finally  completed  in  the  High
 Court.  The  proceedings  under  Section
 388B  of  the  Companies  Act  have  been
 stayed  by  the  Calcutta  High  Court
 pending  disposal  of  the  apppealg  filed
 by  Shri  S.  P.  Jain  and  Shr:  A.  छ,  Jain.
 The  appeals  are  likely  to  come  up  for
 hearing  in  the  Calcutta  High  Court  in
 January,  1969.

 (b)  Writs  and  appeals  on  technica!
 grounds  were  filed  by  the  ex-directors
 S|Shri  8.  ह  Jain  and  A.  P.  Jain  who
 are  respondents  in  these  cases.  All
 possible  steps  available  under  the
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 Jaw  are  being  taken  to  ensure  that  the
 proceedings  are  conducted  with  least
 possible  delay.

 (c)  A  memorandum  alleging  some
 irregularities  and  illegalities  comitted
 by  Shri  D.  K.  Kunte,  the  present
 Chairman  of  the  company  was  sub-
 mitted  by  the  Times  of  India  Emplo-
 yees  in  August  1968,  The  books  and
 documents  relevant  to  this  memoran-
 dum  maintained  at  Delhi  Branch  of
 the  company  have  been  inspected  by
 an  officer  of  this  Department.  An  in-
 quiry  is  being  conducted  by  the  Regis-
 trar  of  Companies  Bombay,  who  has
 called  upon  the  company  ‘o  explain
 the  points  arising  from  nis  enquiry
 and  the  inspection  at  De.hi.  The
 reply  is  awaited.

 Corruption  charges  against  State  Tra-
 ding  Corporation  Officers

 2190,  SHRI  BABURAO  PATEL:
 Wil)  the  Minister  of  COMMERCE  be
 pieased  to  state:

 (a)  the  names  and  designations  of
 the  officers  of  the  State  Trading  Cor-
 poration  whose  cases  are  being  inves-
 tigated  by  the  C.B.I.  foy  corrupt  prac-
 tices;

 (b)  the  stage  at  which  these  investi-
 gations  are  at  present  ang  the  time

 which  they  would  be  completed
 for  further  legal  action;  and

 (c)  whether  it  is  a  fact  that  com-
 plaints  of  corruption  in  regard  to  cer-
 tain  transactions  were  made  against
 the  former  Chairman,  Shri  B.  P.  Patel,
 and  if  so,  the  specific  transactions  and
 the  total  amount  involved  in  them?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 MOHD.  SHAFI  QURESHI):  ‘a)  and
 (b)  Cases  against  three  State  Tracing
 Corporation  officers  are  being  inves-
 tigated  by  C.B.I,  As  these  cases  have
 been  registered  recently  and  in  une
 case,  the  investigation  has  just  start-
 ed,  in  the  interest  of  investigation  it
 will  not  be  desirable  at  this  stage  to
 disclose  any  particulars.

 (c)  Complaints  in  regard  to  certain
 transactions  handled  by  some  of  the
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 officers  of  S.T.C,  including  the  former
 Chairman  were  received  and  are  being
 examined.  It  is  considered  that  it
 will  not  be  in  the  business  interests  of
 the  Corporation  to  disclose  the  details
 of  these  transactions,

 Diamond  deposits  im  Andhra  Pradesh
 2191.  SHRI  P.  VENKATASUB-

 BAIAH:  Will  the  Minister  of  STEEL,
 MINES  AND  METALS  be  pleaseg  to
 state:

 (a)  whether  it  is  a  fact  that  the
 Nationa]  Mineral  Development  Corpo-
 ration  has  submitted  a  proposal  to  sur-
 vey  und  explore  the  areas  in  Kurnool
 and  Anantapur  Districts  of  Andhra
 Pradesh  about  the  potentialities  of  dia-
 mond  deposits;

 (b)  if  su,  the  areas  they  have  men-
 tioned;

 (c)  whether  it  is  also  a  fact  that
 they  have  suggested  that  this  explora-
 tion  and  survey  should  be  done  in
 co-operation  with  the  Geological  Sur-
 vey  of  India,

 (d)  whether  it  is  also  a  fact  that
 there  is  a  lack  of  equipment  and
 machinery  to  carry  on  this  work  on
 a  more  intensive  scale  and  also  for
 testing  the  samples;

 (e)  whether  the  Corporation  has
 also  suggested  that  the  submerged
 area  under  Srisailam  Project  over
 river  Krishna  should  be  explored
 immediately;  and

 (f)  if
 matter?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL,  MINES  AND
 METALS  (SHRI  RAM  SEWAK):  (a)
 to  (f).  The  National  Mineral  Develop-
 ment  Corpjoration  ig  conducting  a  pre-
 liminary  feasibility  study  on  the  ex-
 ploitation  of  the  diamond  deposits  in
 Andhra  Pradesh.  For  this  purpose  it
 is  studying  the  data  available  on  the
 subject  and  supplementing  the  study
 by  assembling  information  through
 field  parties.  It  is  only  after  comple-
 tion  of  these  studies  that  a  view  can
 be  taken  by  the  Corporation  and  by

 so,  action  taken  in  this
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 the  Government  regarding  the  speci-
 tic  areas  where  detailed  prospecting
 and  exploratory  operations  should  be
 conducted,

 Copper  Deposits  in  Agniguadala

 2192.  SHRI  P,  VENKATASUB-
 BAIAH:  Will  the  Minister  of  STEEL,
 MINES  AND  METALS  be  pleased  to
 State;

 (a)  whether  any  comprehensive
 assessment  of  the  availability  of  cop-
 per  deposity  in  Agnigundala  in  Guntur
 disirict  has  been  made;

 (७)  if  so,  the  details  thereof;  and

 (c)  whether  any  programme  vf
 work  has  been  drawn  up  to  start  the
 exploitation  of  these  deposits?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL,  MINES  AND
 METALS  (SHRI  RAM  SEWAK):  (a)
 Yes,  Sir.  Geological  Survey  of  India
 have  surveyed  the  area  in  Guntur
 District  in  Andhra  Pradesh.

 (b)  Large  scale  mapping  and  ex-
 ploratory  drilling  has  been  done  in
 Dhukonda,  Nallakonda  and  Bandala-
 mottu  Blocks.  Data  obtained  80  far
 indicates  presence  of  copper  deposits
 in  Dhukonda  and  Nallakonda  Blocks
 and  mainly  lead  in  the  Bandalamottu
 Blocks.

 (९)  The  Hindustan  Copper  Limited
 are  conducting  a  feasibility  study  for
 the  development  and  exploitation  of
 the  copper  deposits,

 Retrenchment  of  Labourers  ip
 Manganese  Mines

 2193,  DR.  A.  G.  SONAR:  Will  the
 Minister  of  STEEL,  MINES  AND
 METALS  be  pleased  to  state:

 (a)  whether  it  ig  a  fact  that  the
 Manganese  Mines  at  Ramtek  and
 Nagpur  Tehsil  of  Nagpur  District  are
 facing  many  difficulties  due  to  acute
 competition  in  this  business;

 (b)  whether  it  ig  also  a  fact  that
 considering  the  present  state  of  affairs

 Government  propose  to  retrench  the
 labourers  in  the  mines;

 (c)  whether  Government  are  aware
 that  there  are  some  superfluous  offi-
 cers  in  the  office  of  the  Managing
 Director  of  the  above  mines  at  Nag-
 pur;  and

 (d)  whether  Government  would
 first  retrench  the  superfluous  officers
 before  they  start  retrenchment  of
 labourers?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL,  MINES  AND
 METALS  (SHRI  RAM  SEWAK):  (a)
 Yes,  Sir.  The  manganese  ore  mines  in
 the  Ramtek  and  Nagpur  Districty  are
 facing  acute  difficulties  as  a  result  of
 several  competition  in  the  export
 market,

 (b)  This  is  for  the  mining  Com-
 Papjes  to  decide,  In  view  of  the  pre-
 sent  state  of  affairs  in  the  manganese
 ore  mining  Industry,  mining  Com-
 panies  in  all  likelihood  may  have  to
 effect  all  possible  economies  including
 retrenchment  to  the  extent  desirable,

 (a)  and  (d).  It  is  presumed  that
 the  Honourable  member  is  referring
 to  Manganese  Ore  India  Limited.  The
 Board  of  Management  of  this  Com-
 pany  hag  critically  examined  the
 staff  position  and  are  of  the  view  that
 in  the  context  of  depression  in  the
 Industry,  some  staff,  both  in  office
 and  the  mines  have  become  surplus.
 Any  retrenchment  programme  of  such
 surplus  staff  is  the  responsibility  of
 the  management  of  the  Company  and
 not  of  Government,  The  Company
 has  accordingly  drawn  up  a  phased
 programme  for  retrenchment.  This
 has  been  discussed  by  the  management
 with  the  recognised  Union  and  an
 agreement  has  been  signed  between
 the  management  and  the  Union  under
 the  auspicies  of  the  Regional  Labour
 Commissioner,  Jabalpur  in  a  concilia-
 tlon  proceeding  held  on  ‘18-11-1968.
 According  to  this,  services  of  workers
 above  the  age  of  60  years  or  those  who
 have  completed  30  years  of  service
 would  be  terminated.
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 Small  Car  Project
 2194.  DR.  A,  6.  SONAR:

 SHRI  DEORAO  PATIL,
 Will  the  Minister  of  JNDUSTRIAL

 DEVELOPMENT  AND  GOMPANY
 AFFAIRS  be  pleased  to  state:

 (a)  whether  it  ig  a  fact  that  Gov-
 ernment  are  seriously  thinking  of  a
 Small  Car  project  in  the  near  future;

 (b)  whether  it  is  also  a  fact  that
 taking  the  Pande  Committee  recom-
 mendations  into  consideration,  Nagpur
 is  the  best  place  for  locating  such  a
 project;

 (०)  whether  it  is  being  set  up  under
 public  -sector  or  private  one;  and

 (d)  whether  Government  would
 consider  locating  such  a  project  at
 Nagpur  taking  its  geographical  gitua-
 tion  and  other  factors  into  account?
 THE  MINISTER  OF  INDUSTRIAL

 DEVELOPMENT  AND  COMPANY
 AFFAIRS  (SHRI  F.  A.  AHMED):
 (a)  The  question  of  establishing  a
 smal]  car  project  in  the  country  is
 under  the  consideration  of  Govern-
 ment,

 ‘(b)  the  Low  Cost  Car  Committee
 set  up  in  960  under  the  Chairman
 ship  of  Shri  G,  Pande  did  not  under-
 take  any  detailed  studies  of  the  pros-
 pective  sites  for  the  location  of  the
 small  car  project.  The  Committee
 had,  however  suggested  that  the  most
 appropriate  location  for  the  proposed
 plant  should  be  found  within  the
 area  bounded  by  Agra  in  the  North,
 Raipur  in  the  East,  Hyderabad  in  the
 South  and  Nasik  in  the  West.

 (c)  This  aspect  of  the  project  will
 be  considered  after  a  decision  has
 been  taken  regarding  implementation
 of  the  project.

 (d)  The  question  of  location  of  the
 project  will  be  considered  after  a  deci.
 sion  on  the  project  has  been  taken.
 At  that  stage  the  suitabiliy  of  Nagpur
 will  be  considered  on  merits  along
 with  the  suitability  of  other  locations
 which  have  also  been  suggested.
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 Joint  ‘Ventures  between  India  aad
 Ceyton

 (2195,  SHRI  HIMATSINGKA-
 SHRI  S.  K.  TAPURIAH:
 SHRI  RAGHUVIR  SINGH

 SHASTRI;
 SHRI  D.  N.  PATODIA:

 Will  the  -Minister  of  INDUSTRIAL
 DEVELOPMENT  AND  COMPANY
 AFFAIRS  be  pleased  to  state:

 (a)  whether  he  recently  visited
 Ceylon  with  a  view  to  exploring.
 potential  for  joint  ventures  of  .  India
 and  Ceylon;

 (b)  if  30,  what  was  the  result  of
 his  visit  and  in  what  fields  scope  for
 joint  ventures  between  the  two  coun-
 tries  was  explored;  and

 (c)  what  follow-up  action  is  being
 taken  to  finalise  details  of  specific
 joint  ventures  in  the  varied  fields?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  COMPANY
 AFFAIRS  (SHRI  F.  A,  AHMED):
 (a)  to  (c).  I  paid  a  three  day  visit  to
 Ceylon  during  October,  968  in  res-
 Ponse  to  an  invitation  from  the  Gov-
 ernment  of  Ceylon.  I  availed  of  the
 occasion  to  hold  discussions  with  Mr.
 Philip  Gunawardene.  Minister  of
 Industries  and  Fisheries,  Govern-
 ment  of  Ceylon  and  his  colleagueg  in
 the  Government  on  a  few  joint  indus-
 trial  ventures  which  had  been  propos.
 e€d  and  for  exploring  the  prospects  oft
 furthering  industrial  collaboration  bet-
 ween  the  two  countries  generally  as
 indicated  below:

 (l)  Project  for  manufacture  of  com-
 mercial  vehicles  and  bus  chassis  in
 Ceylon:

 All  assistance  and  cooperation  was
 assured  from  India  to  make  the  pro-
 ject  a  success.

 (2)  Establishment  of  Machine  Tool
 assembly  &  manufacture:

 The  Hindustan  Machine  Tools  Ltd.
 have  just  submitted  a  feasibility  report



 18t  Written  Answers  AGRAHAYANA

 on  the  establishment  of  a  plani  for
 the  assembly.  and  manufacture  of  the
 simpler  type  of  machine  tools  in
 Ceylon  viz.  Sliding  Surfacing  and
 Screw  cutting  Lathes,  Double  Ended
 Pedestal  Grinder’s,  Bench  Dri  ling
 Machines  and  Shaping  Machines.

 (3)  Plant  for  the  manufacture  of
 construction  Machinerys

 I  suggested  that  experts  trom
 Ceylon  coull  visit  our  plants  to  see
 for  themselves  what  we  were  prseent-
 ly  producing  and  thereafter  with  the
 assistance  of  our  experts  work  out  a
 project  in  some  detail  spelling  out  its
 scope  and  ‘heir  requirements,  We
 would  then  be  in  a  position  to  appre-
 ciate  what  was  needed  and  to  take
 concrete  steps  to  meet  those  needs.

 to
 India

 (4)  Joint  Ventures  with  Ceylon
 meet  the  joint  demands  of
 and  Ceylon:
 I  said  that  India  would  be  glad  to

 consider  specific  proposals  on  the  basis
 of  utilisation  of  industrial  raw  mate-
 tials  available  in  either  country  for
 manufacturing  products  within  that
 country  with  mutual  assistance  in
 equipment  and  technology,  for  con-
 sumption  in  both  the  countries  to  the
 extent  needed  and  for  export  to  third
 countries.  In  this  context,  the  possibi-
 lity  of  our  being  able  to  provide  the
 necessary  technical  assistance  for  val.
 cination  cf  cuke,  manufacture  of  tubes
 tyres  and  riu:bbetr  products,  coconut
 products  etc,  was  generally  discussed.

 Barium  Chemicals  Ltd.  Andhra
 Pradesh

 2196,  SHRI  K.  M.  ABRAHAM:
 SHRI  C.  K,  CHAKRAPANTI:
 SHRI  K.  RAMANT:

 Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT  AND  COMPANY
 AFFAIRS  be  pleased  to  refer  to  the
 reply  given  to  Unstarred  Question
 No.  6170-E  on  the  27th  August,  968
 and  state:
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 (a)  whether  Chilien  nitrate  quota
 is  given  to  the  Barium  Chemicals
 Factory,  Ramavaram,  Andhra  ान
 desh;

 (b)  whether  the  factory,  manage.
 ment.  has  carried  on  production.  of
 Chilien  nitrate;

 (c)  if  so,  what  is  the  production
 and  the  total  quantity  produced  40
 far  and  if  not,  reasong  thereof;

 (d)  whether  it  is  a  fact  that  factory
 management  has  misused  the  quota  of
 Chilien  nitrate;  and

 (e)  if  so,.the  action  taken  thereon?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  COMPANY
 AFFAIRS  (SHRI  F.  A,  AHMED):
 (a)  to  (e).  The  information  is  being
 collected  and  it  will  be  laid  on  the
 Table  of  the  House.

 Railway  Station  At  Rudrampur
 Colony

 2197.  SHRI  P,  P,  ESTHOSE:
 SHRI  K.  RAMANT:
 SHRI  E.  K.  NAYANAR:

 Will  the  Minister  of  RAILWAYS  be
 pleased  to’  state:

 (a)  whether  there  is  any  proposal
 to  open  a  Railway  station  at  Rudram-
 pur  Colony,  Kothagudem  Collieries,
 Andhra  Pradesh:

 (b)  if  so,  when  the  station  is  likely
 to  be  opened:  and

 (c)  if  not,  reasons  thereof?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  C.  M.  POONACHA):  (a)  No.

 (b)  In  view  of  the  answer  to  part
 (a),  the  question  does  not  arise.

 A
 (c)  The  proposal  was  examined  and

 it  was  found  that  the  opening  of  8
 siation  at  the  proposed  site  would
 result  in  heavy  recurring  logs  to  the
 Railway.
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 Closed  Textile  Mills  in  Madras

 2198,  SHRI  K.  RAMANI:
 SHRI  NAMBIAR.
 SHRI  UMANATH:

 Will  the  Minister  of  COMMERCE
 be  pleased  to  state:

 (a)  the  efforts  made  by  Government
 to  reopen  the  closed  textile  mills  in
 Madras  State:

 (0)  the  number  of  mills  opened  80
 far:

 (c)  whether  Government  propose  to
 take  further  action  to  reopen  the  re-
 maining  mi!ls;

 (d)  if  so,  the  details  of  the  steps
 contemplate!:  and

 (e)  if  not,  the  reasons  therefor?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 MOHD,  SHAFI  QURESHI):  (a)  to
 (e)  The  number  of  cotton  textile  mills
 lying  closed  in  Madras  State  at  the
 end  of  October,  ‘1968,  was  25.

 2.  Investigation  Committees  under
 the  Industries  (Development  and  Ne-
 gulation)  Act,  ‘1951,  have  been  ap-
 pointed  to  look  into  the  affairs  of  8
 of  these  mills,  The  cases  of  the  re-
 maining  mills  are  being  looked  into
 in  consultation  with  the  Government
 of  Madras  and  the  Textile  Commis-
 sioner,  In  addition.  the  following  re-
 lief  measures  to  help  the  mills  in
 Madras  and  other  South  Indian  States
 have  been  taken,  apart  from  several
 measures  taken  to  impart  a  healthier
 tone  to  the  cotton  textile  industry  as
 a  whole:—

 ron  A  special  rebate  of  5  per  cent
 has  been  sanctioned,  in  addi-
 tion  to  the  normal  rebate  of

 5  per  cent,  on  the  sale  of
 han«dloom  cloth  by  co-opera-
 tive  societies.

 (2)  Loans  of  Rs.  50  lakhs  ond
 Rs.  5  lakhs  have  been  given
 to  Madras  and  Andhra  Pra-
 desh  Governments,  respective
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 ly,  for  re-loaning  to  the
 Apex  Co-operative  Societies
 to  enable  them  to  purchase
 and  stock  yarn.

 (3)  It  has  been  decided  to  stand
 guarantee  for  20  per  cent  of
 margin  money  required  for
 operation  of  the  scheme  for
 retention  of  stocks  of  yarn
 by  the  South  India  Mill-
 owners’  Association  and  the
 Tamil  Nad  Millowners’  Asso-
 ciation,  with  a  view  to  enabl-
 ing  them  to  obtain  credit  from
 the  State  Bank  of  India  upto
 Rs.  5  crores

 (4)  A  special  additional  assistance
 of  Rs  2  per  0  Ibs  as  freight
 differential  has  been  allowed
 to  stimulate  the  export  of
 conelchease  yarn.

 ~

 3.  During  the  period  April-October,
 ‘1968,  3  mills  which  had  closed  down
 during  that  period,  or  earlier,  have
 reopened.

 Reduction  in  Wages  of  Textile  Work-
 ers  in  Madras

 2199,  SHRI  NAMBIAR:
 SHRI  K.  RAMANT:
 SHRI  UMANATH:
 SHRI  R.  K.  AMIN:

 Will  the  Minister  of  COMMERCE
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Textile  mill  owners  in  Madras  State
 are  deliberately  closing  down  their
 mills  to  pressurise  the  workers  to
 accept  wage  cuts  and  increased  work
 load:

 (b)  if  so.  whether  Government
 have  enquired  into  the  matter:

 (c)  if  so,  the  findings  thereof;  and
 (d)  the  action  taken  thereon?
 THE  DEPUTY  MINISTER  IN  THE

 MINISTRY  OF  COMMERCE  (SHRI
 MOHD,  SHAFI  KURESHI):  (a)  No,
 Sir.

 (b)  to  (a).  Do  not  arise.
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 ‘Industrial  Production  in  States

 2200,  SHRI  JYOTIRMOY  BASU:
 Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT  AND  COMPANY
 AFFAIRS  be  pleased  to  state:

 (a)  the  total  number  of  industrial
 licences  granted  under  fhe  Industries
 (Development  and  Regulation)  Act,

 1951  in  each  State  from  1948-49  to
 1967-68  year-wise;  and

 (b)  the  amount  of  capital  invested
 in  industries,  the  share  of  working
 capital  in  the  total  capital  investe@  in
 industries  and  the  rate  of  increase  in
 industrial  production  State-wise  and
 year-Wise  from  1948-49  to  1967-63?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  COMPANY
 AFFAIRS  (SHRI  F.  A.  AHMED):
 (a)  and  (b),  A  statement  is  laid  on  the
 Table  of  the  House,  [Placed  in  Lih-
 rary,  See  No,  LT-2324:68}.

 Bharat  Darshan  Tour

 2201.  SHRI  JYOTIRMOY  BASU:
 Will  the  Minister  of  RAILWAYS  te
 pleased  to  state:

 (a)  whether  “Bharat  Kalyan  Samiti”
 is  responsible  for  organising  ‘Bharat
 Darshan  Tour’:

 (b)  whether  according  to  a  booklet
 published  by  the  above  mentioned
 Samiti,  Bharat  Darshan  Tour  is  con-
 ducted  jointly  by  Bharat  Kalyan
 Samiti  and  Tourist  Department  of  the
 West  Bengal  Government:

 (c)  if  so,  who  are  the  President  and
 Secretary  of  the  Bharat  Kalyan
 Samiti:

 (d)  whether  it  is  8  fact  that  about
 a  lakh  of  rupees  were  collected  by  the
 said  Samiti  from  the  public  in  the
 name  of  a  conducted  tour  to  Rajas-
 than,  Saurashtra  region  by  the  Bharat
 Darshan  special  train:

 (e)  if  so,  whether  the  said  conduct-

 the  23rd  October,  1967,  did  not  mate-
 tialise  at  all;

 (f)  whether  in  spite  of  repeated
 reminders  the  money  collected  from
 the  Public  has  not  been  refunded:
 and

 (g)  whether  Government  will  order
 an  immediate  investigation  into  the
 whole  affair  and  lay  on  the  Table
 report  of  that  investigation?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  con  M.  POONACHA):  (a)  Yes,
 the  Railways  have  been  receiving
 requests  from  this  Organisation  for
 running  special  trains  for  Bharat
 Darshan  tours.

 (b)  No  information  is  available  with
 the  Railways.

 (e)  According  to  the  letterhead
 used  by  Bharat  Kalyan  Samiti  for
 correspondence  with  the  Railways  in
 regard  to  running  of  special  trains,
 Shri  Atulya  Ghosh  and  Shri  Gunada
 Majumdar  are  the  President  end
 General  Secretary  respectively  of  this
 Organisation.

 (d)  No  information  is  availeble
 with  the  Railways.

 (ey  No,  it  did  not  materialise.

 (f)  No  information  is  available
 with  the  Railways.

 (a)  The  Government  of  West  Bengal
 have  been  requested  to  enquire  into
 the  facts  of  the  case.

 Import  substitution  in  Public  Sector
 Undertakings

 2202.  SHRI  GADILINGANA  GOWD:
 Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT  AND  COMPANY
 AFFAIRS  be  pleased  to  state;

 (a)  whether  it  is  a  fact  that  several
 public  sector  undertakings  have  not

 inted  senior  officers  to  scrutinise
 ed  tour  which  was  to  commence  =  on  thoroughly  the  demand  for  perts  and
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 components  required  by  each  assembly
 before  they  are  imported  so  ag  to
 encourage  indigenous  suhstitution
 therefor  ;

 (b)  if  80,  the  names  of  such  under-
 takings  and  the  steps  taken  in  this
 regard:

 (c)  the  procedure  being  followed
 in  this  respect  in  private  undertakings:

 (d)  whether  Government
 to  tighten  measures  to  discourage
 import  of  components  and  parts
 Tequired  by  public|private  sector
 undertakings;  and

 propose

 (e)  if  so.  the  features  thereof?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  COMPANY
 AFFAIRS  (SHRI  F,  A.  AHMED):
 (a)  and  (b)..  Information  ig  being

 collected  and  it  will  be  laid  on  the
 Table  of  the  House.

 (९)  to  (e).  All  import  applications
 from  public/private  sector  undertak-
 ings  are  carefully  examined  and
 screened  from  indigenous  angle  by
 the  Directorate  General  of  Technical
 TNevelopment  and  import  of  only  such
 of  those  items  is  recommended  as  are
 not  indigenously  available.  The  fol-
 lowing  measures  are  being  taken  to
 implement  the  import  substitution
 pragramme:—

 1)  aubstitution  of  imported  raw
 materials,  components  and
 Spare  parts  with  indigenously
 manufactured  materials  and
 cnmponents  of  same  specifi-
 cations  or  of  comparabie
 specifications  and  giving  pri-
 ority  to  their  rapid  develop-
 ment:

 (it)  reduction  in  the  consumption
 of  imported  raw  material
 and  components  per  unit  of
 production:

 (ii)  progressive  change  over  of
 production  of  chemicals  and
 chemical  products  from  inter-
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 mediates  to  their  production
 from  basic  raw  materials:

 Gv)  acceleration  of  phased  manu-
 facturing  programmes  to
 achieve  8  greater  indigenous
 content  in  the  shortest  pos-
 sible  time:

 (v)  more  rigorous  scrutiny  of  the
 request  for  capital  yoods
 imports  with  a  view  to  en-
 suring  that  the  plant  ani
 equipment  etc.  which  are
 already  being  produced  in  the
 country  or  are  likely  to  be
 produced  in  the  near  future,
 are  not  allowed  to  be  import-
 ed;  end

 (vi)  instructions  to  the  concerned
 authorities  both  in  the  Cen-
 tral  and  State  Governments
 to  associate  the  DGTD  with
 the  planning  of  the  projects
 from  the  very  early  stages,  to
 ensure  that  the  items  of
 equipment  which  are  capable
 of  being  developed  within  the
 country  are  not  allowed  to
 be  imported  for  lack  of  time-
 ly  planning.

 Manufacture  of  Refinery  Materials

 2203,  SHRI  GADILINGANA  GOWD:
 Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT  AND  COMPANY
 AFFAIRS  be  pleased  to  refer  to  the
 reply  given  to  Unstarred  Question
 No.  67]  on  the  2nd  April,  1968,  and
 state;

 (a)  whether  it  is  a  fact  that  the
 Regional  Research  Laboratory.
 Hyderabad  explored  a  device  by
 which  an  appreciable  percentage  of
 oil  with  unique  composition,  well
 suited  for  the  manufacture  of  per
 fumery  materials  and  ofher  fine
 chemicals,  could  be  extracted  from
 Kamala  Seen  a  forest  waste  available
 in  abundance  in  the  forests  of  Uttar
 Pradesh  and  Bihar:
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 (b)  if  s0,  the  details  of  action  taken

 by  Government  in  this  direction;
 (c)  the  reasons  for  the  delay:  and
 (d)  the  names  of  the  districts  of

 the  States  of  Uttar  Pradesh  and  Bihar
 where  this  seed  is  available?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  COMPANY
 AFFAIRS  (SHRI  F.  A.  AHMED):
 (a)  Investigations  on  oil  from  Kamala
 seed  at  Regional  Research  Labora-
 tory,  Hyderabad,  show  its  possible
 uSe  in  the  manufacture  of  high  priced
 perfumery  and  fine  chemicals  of
 good  export  potential,

 (b)  and  (ce),  Bihar  Government
 extract  Kamala  Powder  (Rorhi)  from
 Kamala  fruits  and  supply  it  .gainst
 demand.  U.P.  Government  have
 furnished  information  about  the  seeds
 to  private  entrepreneurs,  The  Khadi
 and  Village  Industries  Commission
 proposes  to  take  up  a  pilot  scheme
 during  1969-70  in  Uttar  Pradesh
 through  the  All  India  Non-edible  oils
 Industry  Association,  Poona.  The
 scheme  is  proposed  to  be  worked  for
 three  years  with  a  view  to  exploring
 the  possibility  of  setting  up  economi-
 cally  viable  processing  units.  In  this
 work,  advantage  would  be  taken  of
 the  experience  and  knowledge  already
 available  with  the  various  research
 laboratories,  including  the  Regional
 Laboratory,  Hyderabad.

 (d)  Kamala  seeds  are  available  in
 abundance  in  Bihar  Forests.  In  U,P.
 they  occur  in  the  districts  of  Gorakh-
 pur,  Gonda,  Bahraicha,  Kheri,  Pilibhit,
 Nainital,  Bijnore  and  Dehra  Dun  as
 an  undergrowth  in  some  places  in
 abundance  and  in  some  places  spor-
 adically.

 Perfumery  and  Cosmetic  Industries

 2204.  SHRI  GADILINGANA  GOWD.:
 Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT  AND  COMPANY
 AFFAIRS  be  p'eased  to  state:

 (a)  whether  it  is  a  fact  that  India
 imports  large  quantities  of  Citronella
 2433( Ai)  LSD—7.

 oil  fram  Ceylon  for  perfumery  and
 cosmetic  industries;

 (b)  if  so,  the  amount  of  Citronella
 oil  imported  during  the  years  ‘19685,
 966  and  1967;

 (c)  whether  it  is  a  fact  that  Re-
 gional  Research  Laboratory,  Jorhat
 undertook  the  experimental  cultiva-
 tion  of  Citronella  grasses  in  Assam
 with  commendable  success;  and

 (d)  if  so,  action  taken  by  Govern-
 ment  in  this  direction?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  COMPANY
 AFFAIRS  (SHRI  F.  A.  AHMED):
 (a)  and  (b).  The  imports  of  Citronella
 Oil  from  Ceylon  during  the  years
 ‘1964-65,  ‘1965-66,  1966-67  and  ‘1967-68
 were  as  under:—

 Year  Quantity  Value
 (in  tonnes)  (in  Rs.  000")

 1964-65  24  457
 ‘1965-66  0  26
 1966-67  7  58
 1967-68  7  70

 (c)  and  (d).  The  Regional  Re-
 search  Laboratory,  Jorhat,  has  under-
 taken  the  experimental  cultivation  of
 Citronella  grasses  in  Assam,  The
 Laboratory  has  widely  publicised  the
 results  of  the  investigation  to  the
 importers  and  users  of  the  Citronella
 oil.  Two  Tea  Planters  in  Assam
 have  taken  interest  in  its  cultivation
 and  have  cultivated  a  few  acres  on
 an  exploratory  basis  on  their  waste
 land  Encouraged  by  their  result
 they  are  now  planning  to  cultivate
 it  on  8  large  scale  and  they  are  al-
 ready  negotiating  the  disposal  of  the
 oi)  with  users  like  Hindustan  Levers.
 Further,  cultivation  of  Citronella
 grass  has  also  been  undertaken  by
 Industrial  concerns,  like  M/s.  Kelkard
 &  Co.,  Bombay.

 2208.  SHRI  GADILINGANA  GOWD:
 Will  the  Minister  of  RAILWAYS  be
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 pleased  to  refer  to  the  reply  given
 to  Unstarred  Question  No.  2988  on
 the  6th  August,  968  regarding  senior
 and  junior  scale  officers  on  the  Zonal
 Railways  and  state:

 (a)  whether  the  information  has
 been  collected;  and

 (b)  if  80,  the  details  thereof?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  ८.  M.  POONACHA):  (a)

 Yes.

 (b)  The  detai's  were  placed  on  the
 table  of  the  House  on  ‘12-11-1968,

 industria]  Policy  of  U.P.

 2206.  SHRI  GADILINGANA  GOWD:
 Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT  AND  COMPANY
 AFFAIRS  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  in-
 dustrial  policy  of  Uttar  Pradesh  is
 being  changed  in  order  to  accelerate
 Pace  of  industrial  development;  and

 (h)  if  80,  the  details  thereof  and
 the  results  expected  to  be  achieved?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  COMPANY
 AFFAIRS  (SHRI  F.  A.  AHMED):
 (a)  and  (b).  The  Government  6०
 Uttar  Pradesh  are  making  efforts  to
 step  up  industrial  production  both  by
 assisting  the  existing  units  in  all  pos-
 sible  ways  and  promoting  the  growth
 of  new  ones.  One  of  the  measures
 in  this  regard  is  the  major  policy
 announcement  of  the  State  Govern-
 ment  to  consider  the  cases  of  new  in-
 dustrial  units  for  exemption  from
 sales  tax  for  an  initial  period  of  3
 years  besides  giving  the  following
 facilities:

 Land

 Land  is  provided  on  long  term
 Jepge.  on  no  prafit  po  loss  basis
 under  the  Industrial,  Area
 Scheme.
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 Price  Preference
 Price  Preference  of  5  per  cent

 to  the  goods  of  local  manu-
 facturers  is  admissible  under
 the  U.P.  Store  Purchase  Rules.

 Power
 A  rebate  of  5  per  cent  on  total

 amount  of  electricity  bills  is
 given  to  new  industries  for  a
 period  of  three  years  from  the
 date  of  taking  power  supply.
 Concession  0  0.5  paise  per
 KWA  is  allowed  _  ६४०  electro-
 chemical  and  electro-metal!ur-
 gical  industries.

 Financial  assistance
 Loans  upto  a  limit  of  Rs.  20  lakhs

 are  given  for  industria)  pur-
 poses  by  the  U.P.  Financial
 Corporation  Kanpur.  They  have
 liberalised  most  of  the  terms
 and  conditions  for  assistance
 to  small  scale  industries.  The
 U.P.  State  Industrial  Corpora-
 tion,  Kanpur  undertakes  the
 job  of  underwriting  of  public
 issues  of  new  companies.

 Attempts  are  also  being  made  to
 promote  the  development  of  ancillary
 industries  specially  for  the  supply  of
 parts  and  components  required  by  big
 private  and  public  sector  projects.  It
 is  proposed  to  open  Sample  Rooms
 at  Varanasi,  Kanpur  and  Ghaziabat?
 where  blue  prints,  designs  and  sam-
 ples  of  the  various  products  required
 by  the  major  units  in  the  State  will
 be  displayed.  Necessary  technical
 assistance  will  also  be  provided  to
 enable  the  units  to  supply.  the  raw
 materials.

 Development  of  industries  is
 expected  to  get  a  fillip  in  UP.  as
 a  result  of  these  measures.

 gat  tat  के  सटे  शातों  पर  कैंटीनें

 2207.  थी  रामायतार  झास्त्री:  क्या
 रेखबे  मंत्री  यह  बताने  की  कपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच है  कि  पूर्वी  रेलवे
 द्वारा  दानापुर,  भांशा  भौर  मधूपुर  भ्रादि
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 स्टेशनों  क॑)  कंन्टीनों  को  विभाग  द्वारा  चलाये
 जाने  के  भिमत्र  निर्धारित  कर  दिये  जाने  के

 बावजूद  इत  कैन्टीनों  का  प्रबन्ध  झभी  भी
 ठेकेदारों  के  पास  है;

 (सत्र)  क्या  यह  भी  सच  है  कि  इन
 कैन्टीनों  के  बिजली  के  कनैक्शन  कई  वर्ष

 पहले  काट  दिये  गये  थे  श्रोर  इसके  फलस्वरूप
 इन  कन्टीनों  में  भोजन  करने  वाले  व्यक्तियों
 को  बहुत  भसुविधा  होती  है;

 (ग)  यदि  हां,  तो  इसके  क्‍या  कारण  हैं;
 आर

 (घ)  इन  बौन्टीनों  को  सुव्यवस्थित
 कप  से  चलाने  के  लिये  सरकार  क्या  कार्य-
 बाहो  करने  का  विचार  कर  रहो  है  ?

 रेप  मंत्री  (भी च०  मु०  मुनाचा )  :

 (#)  दातापुर,  झाझा  शोर  मधुपुर  स्टेशनों
 के  'सामिय  भोजनालयों  की  प्रसंतोषजनक
 सेवाशों  तथ।  करार  की  शर्तोंगो  भंग  करने  के
 कराण  इनके  ठेके  ष  रेलवे  द्वारा  समाप्त
 कर  दिये  गये  ।  ठेकेदार  रेलवे  परिसरों  को
 खाली  करने  के  बजाय  माम  ॉ  को  भ्रदालत  में  ल
 गये  शौर  मामले  न्‍्यायाधीन  हैं  ।  फिर  भी,
 इन  स्टेशनों  पर  विभागीय  भोजनालय  चलाने
 का  कोई  निर्णय  नहीं  लिया  गया  ।

 (ख)  जी  हां,  मधुपुर  को  छोड़  कर  |

 (ग)  डेफेदार  द्वारा  बिज  जो खर्च  न  देने  के
 कारण  दानाधुर  श्रौर  झाझा  के  भोजनालयों  की
 बिजली  काट  दी  गयी  ।

 (घ)  मधुपुर  में  एक  भ्रलग  परिसर  को
 भोजनासलय  के  लिए  झाबंटित  किया  गया  है
 जिसे  एक  नया  ठेकेदार  चला  रहा  है  t
 लेकिन  अदालत  द्वारा  फैसला  देने  के  बाद  ही
 झाझा  और  दानापुर  के  वित्रय  में  ममचित
 क्वाईयाई  की  जा  सकेगी  |

 Light  Railways  Run  by  Private
 Companies

 2208.  SHRI  R.  K.  SINHA:  Will
 the  Minister  of  RAILWAYS  be  plea-
 sed  to  state;

 (a)  the  number  of  employees  em-
 ployed  in  the  Light  Railways  run
 by  Private  Companies;

 (b)  the  number  of  men  facing  un-
 employment  as  a  result  of  the  sus-
 pension  or  closure  of  some  of  the
 Railways;

 (c)  whether  the  Ministry  of  La-
 bour,  Employment  and  Rehabilitation
 has  suggested  the  taking  over  of
 these  lines  by  Government?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  C.  M.  POONACHA):  (a)  463I.

 (b)  There  has  been  no  closure  of
 any  of  the  Light  Railways.  There
 was,  however,  a  lock  out  over  the
 Light  Railways  in  the  Martin  Burn
 Group  recently  which  has  since  been
 lifted  in  accordance  with  orders  of
 Government.  The  employees  are  not.
 facing  un-employment.

 (c)  No.

 फतबा-इस्लासपुर  लाइट  रेलवे  लाइन  के  पार
 को  भूमि

 2209.  श्री  रामाबतार  झाली :  क्‍या
 रेल  मंत्री  यह  बताने  को  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  फतवा-
 इस्लामपुर  लाइट  रेलवे  लाइन  पर  गाड़ी
 सेवा  चानू  होने  के  समय  से  3क्‍त  लाइन  के
 समीप  15  एकड़  भूमि  बिना  ब्यंग  में
 लाये  पढ़ो.  है;

 खि)  यदिहां,तो  क्‍या  रेलवे  प्रशासन
 का  विचार  इस  भूमि  को  कृषि  के  उद्देश्य  के
 लिये  रजिस्टर  करने  का  है  ताकि  षिव

 भनाज  उ्गाप्रों  का  प्ान्दोलन  को  सफूल  बनाया
 जा  सके;
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 PRY  (a)  यदि  हीं,  तो  क्‍या  उस  क्षेत्र  के

 |  एक  किसान  ने  एक  वर्ष  पहले  इस  बारे  में

 ५  रेलवे  बोर्ड  को  एक  आ्रावेदन  पत्र  दिया  था;
 ब्रौर

 (घ)  यदि  हां,  तो  उक्त  भूमि  को
 'उसके  नाम  रजिस्टर  न  करने  के  क्या  कारण
 हैं?

 रेलवे  मंत्री  (  श्री  स०  मु०  पुनाथा  )  :

 (क)  रेल-पथ  के  दोनों  द्रोर  रेलवे  के  पास
 भूमि  की  केवल  संक्रीर्ण  पट्टियां  हैं  जिनमें  से
 अधिकांश  में  गड्डें  हैँ  i5  एकड़  भूमि
 का  कोई  टुकड़ा,  जो  काम  में  नहीं  ञ्  रहा
 है,  उपलब्ध  नहीं  है  ।

 (6)  “प्रधिक  श्रनाज  उपजा  ग्रान्द।लन
 को  प्रोत्नाहुन  देने  के  उद्देश्य  से  रेल  प्रशासन
 उपलब्ध  भूमि  के  छोटे  टुकड़े  का  लाइसेंस  केवल
 अपने  कम॑  भारियों  को  देता  है  ।

 (ग)  इस  तरह  के  किसी  आवेदन  के
 अरक्रांड  का  पता  नहीं  लगाया  जा  सकता  है  ।

 (घ)  सवाल  नहीं  उठता  1

 Sand  for  Stowing  for  Collieries

 2210,  SHRI  5.  R.  DAMANI:  Wil!
 the  Minister  of  STEEL,  MINES  AND
 METALS  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  col-
 lieries  are  experiencing  difficulty  in
 meeting  their  requirements  of  sand
 for  stowing;

 (b)  whether  any  surveys  have  been
 conducted  about  the  reserves  and
 availability  of  sand  its  substitute  for
 stowing:

 (c)  whother  it  is  also  a  fact  that
 two  Comniittees  have  been  appointed
 by  Gover  iment  to  inquire  into  the
 availabibt*’  of  sand  and  its  require-
 ments  frr  stowing  purposes;  and

 (d)  if  so,  when  the  Committees  are
 likely  to  submit  their  reports?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL,  MINES  AND
 METALS  (SHRI  RAM  SEWAK):  (a)
 Government  has  no  information  ia
 respect  of  any  serious  shortage  of
 sand  for  stowing  purposes  at  present.

 (b)  Surveys  have  been  conducted
 about  sand  reserves  and  its  availabili-
 ty.  Efforts  are  being  made  to  explore
 substitute  stowing  material  as  well.

 (c)  Committee  on  Productivity
 and  Modernisation  has  been  investi-
 gating  the  possibility  of  introducing
 methods  of  work  which  reduce  de-
 pendence  on  sand.  The  question  of
 assessing  effects  of  dams  across  rivers
 on  reserves  of  sand  near  coalflelds
 is  being  remitted  to  another  Com-
 mittee.

 (d)  Study  of  problems  remitted  to
 the  first  Committee  is  of  a  continuing
 nature  and  interim  reports  on  some
 aspects  wi'l  be  received  from  time
 to  time.  Report  of  the  Second  Com-
 mittee  will  take  some  time.

 Assessment  of  Coa]  and  Steel  require-
 ments  towards  the  end  of  the  4th

 Plan
 2211.  SHRI  D.  N.  PATODIA:  Will

 the  Minister  of  STEEL,  MINES  AND
 METALS  be  pleased  to  state:

 (a)  whether  the  Indian  Institute
 of  Applied  Economic  Research  has
 been  entrusted  with  the  task  of  asses-
 sing  the  country’s  need  for  coa)]  and
 steel  towards  the  end  of  the  Fourth
 Five  Year  Plan  period;

 (b)  if  so,  whether  the  study  hes
 been  completed;  and

 (c)  if  so,  the  details  thereof?

 THE  DEUPTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL,  MINES  AND
 METALS  (SHRI  RAM  SEWAK):  (a)
 to  (c):  The  study  entrusted  to
 National  Council  of  Applied  -Eco-
 nomic  Research  is  in  respect  of  esti-
 mates  of  requirements  of  iron  and
 steel  during  the  Fourth  Plan  period.
 The  figures  projected  by  NCAER  are
 under  examination.  As  regards  coal,
 no  such  study  has  been  given  to  them.
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 Mineral  Attaches  In  Indian  Missions
 Abroad

 2212.  SHRI  K.  P.  SINGH  DEO:
 Will  the  Minister  of  STEEL,  MINES
 AND  METALS  be  pleased  to  state:

 (a)  whether  Government  propose
 to  appoint  Mineral  Attaches  like
 Commercial  and  Cultural  Attaches  at
 Indian  Missions  abroad;

 (b)  if  so,  the  countries  where
 Mineral  Attaches  are  proposed  to  be
 appointed;

 (c)  the  expenditure  likely  to  be
 incurred  thereon;  and

 (d)  the  benefits  likely  to  be  deri-
 ved  as  a  result  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL,  MINES  AND
 METALS  (SHRI  RAM  SEWAK):
 (a)  Yes,  Sir.

 (b)  In  USA,  U.S.S.R.,
 Australia,  Japan  and  U.K-
 present.

 Brazil.
 for  the

 (c)  The  expenditure  is  likely  to  be
 of  the  order  of  Rs.  2.50  lakhs  per
 year.

 (d)  Based  on  the  studies,  which
 the  Minera!  Attaches  would  be  re-
 quired  to  conduct  in  foreign  coun-
 tries,  they  would  assist  in  following
 up  the  world  trends  in  the  supply  of
 and  demand  for  mineral  and  metals,
 the  fluctuations  in  their  prices,  their
 bearings  and  problems  of  stock  pil-
 ings  and  tariff  etc.  This  will  keep
 the  country  in  touch  with  the  tech-
 nologica!  advances  and  the  matters
 connected  with  the  mineral  economics
 and  research.  Besides,  India  can
 eeize  opportunities  for  export  of
 minerals  in  favourable  markets  and
 import  its  own  requirements  chea-
 ply  from  favourable  sources  and  at
 ‘the  same  time  the  country  can  consi-

 veloping  and  under-developed  coun-
 tries  berieficial  to  ‘ifs  own  develop-
 ment.

 Closure  of  Beedi  Factories

 2213,  SHRI  A.  K,  GOPALAN:
 SHRI  rom  K.  CHAKRAPANI:
 SHRI  P,  GOPALAN:

 Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT  AND  COMPANY
 AFFAIRS  be  pleased  to  state:

 (a)  whether  the  units  of  Mangalore
 Ganesh,  Bharath,  Great  Durbar  Beedi
 Factories  have  been  closed  down  in
 Kerala;

 (b)  whether  any  investigations  have
 been  made  into  the  causes  of  their
 closure;  and

 (c)  if  so,  the  steps  taken  to  enable
 them  to  start  functioning  again?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  COMPANY
 AFFAIRS  (SHRI  F,  A.  AHMED.):  (a)
 to  (c).  The  information  has  been
 called  for  from  the  Government  of
 Kerala  and  it  will  be  laid  on  the
 Table  of  the  House  when  received.

 Land  Routes  for  Trade  with  Afghant-
 stan

 22i4.  SHRI  HEM  RAJ:  Will  the
 Minister  of  COMMERCE  be  pleased  to
 refer  to  the  reply  given  to  Unstarred
 Question  No.  8275  on  the  28rd  _  April, 968  and  state

 (a)  the  progress  made  to  get  the
 land  route  for  trade  with  Afghanistan
 opened  through  Pakistan;

 (b)  the  routes
 being  ० for  the  export  of  In

 to  Afghanistan;  and
 (c)  whether  Government  propose  to

 eas
 its  exports  to  Afghanistan

 air?

 used  at  present
 commodities

 MOHD,  SHAFI  QURESHI):  (a)  Gov-
 ernment's  efforts  to  persuade  Govt.  of
 Pakistan  to  open  the  land  route
 through  Pakistan  for  Indo-Afghan

 ‘trade,  have  not’  met  with  any  success
 eo  far.
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 (b)  All  gcods  from  India  intended
 for  Afghanis‘an  are  at  present  moving
 via  Bombay-Karachi  route.

 (c)  A  suggestion  for  air  ifting  Indian
 goods  to  Afghanistan  at  concessional
 rates,  is  under  examination.

 A.C.C,  Vickers-Babcok  Factory

 2215,  SHRI  MOHAMMAD  ISMAIL:
 Will  the  Minnister  of  INDUSTIAL
 DEVELOPMENT  AND  COMPANY
 AFFAIRS  be  pleased  to  state  when
 the  A.C.C.  Vickers-Babcock  Factory,
 Durgapur  started  production?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  COMPANY
 AFFAIRS  (SHRI  F.  A.  AHMED):  M(s.
 A.C.C.  Vickers  Babcock,  Durgapur,  are
 licenseq  under  the  Industries  (D&R)
 Act,  !95l  for  the  manufacture  of  the
 following  items  and  they  have  report-
 ed  production  for  these  items  as  indi-
 cated  be'ow

 Date  of  com-
 Name  of  the  tents  mencement  of

 production

 !.  Botlers  and  Pressure
 Vessels  May  962
 Cement  Mill  Machincry  May  1962

 3.  Items  of  Genera  Machi-
 nery  such  as  Mining
 Machinery,  Ball  Mil!
 Cnisher  etc.  January  968

 re)

 शाव  पर  निर्यात  घालक  समाप्त  करना

 22  थो  यहाबन्त  सिह  कुशबाह
 क्या  बाजिस्य  मंत्री यह  बताने  की  कंपा  करेंगे
 किः:

 क)  18  सेरकारेक,  सॉयेपरे  निर्यात

 जू्ब  सेमप्प्तें  केरने  की  माँग  प्राप्त  हुई  है;
 और

 (a)  यदि  हां,  तो  उसे  पर  सरकार  को
 या  प्रति'केया  है  ?
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 टर्क  सेत्रलिय  में  सेवी  (|
 मुहम्भद  झफी  कुरेग्ी)  :  (क)  जीहां  ।

 (ख)  सरकार  ने  !  श्रक्तूबर,  I968
 से  चाय  उद्योग  को  राहत  देने  के  लिये  किये
 जाने  वाले  कार्यों  की  घोषणा  कंर  दी  है,  जिनमें
 चाय  पर  निर्यात  शुल्क  में  कमी  भी  शामिल
 हैं  -  चाय  पर  निर्यात  शुल्क  में  हाल  हीं  में
 की  गई  कमी  से  होने  वाल  प्रभाव  पर  सतत
 ध्यान  दिया  जा  रहा  है  t

 wear  कागज  का  उन्पादन

 22] 7.  श्री  यद्ाबन्त  सिंह  कु  गवाह
 क्या  झ्रीक्षोगिफक  विंकास  तथा  समयाय-कार्य
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  देश  में  प्रखयारी  कागज  की
 वाषिक  श्रावश्यकता  कुल  कितनी  हैं  श्ौर
 उममें  से  कितनी  मात्रा  देश  में  तैयार  की
 जाती  है  औंर  कितनी  मात्रा  का  आयात  किया
 जाता  है;

 (@)  पअ्रखबारी  कागज  के  झायात  पर
 प्रति  वर्ष  कितनी  विदेशी  मुद्रा  खचं  की  जा
 रही  2;  और

 ग॒ग्रखंबारी  कागज  के  उत्पाद  न  में  देश
 को  ग्रात्म  निर्भर  बनाने  के  लिये  क्या  क्‍या  कार्य-
 क्रम  तैयार  कियां  गया  है  श्रौर  क्या  लक्ष्य
 निर्धारित  ये  गये  हैं  ?

 झोश्ोगिक  जिकास  लया  संसवाप-कार्प

 मेंत्रो  (भी  कंबवहीन भली  हिंद ) :.  (क)
 शौर  (ख).  इस  समय  भखबारी  कागज  उद्योग
 की बार्थिक  प्रतिबंन्धित  मग  का  भर्मुमान
 .7  लाख  से  2  लीखें  मौ०  टन  प्रतिं  बेचे

 लगाया  गया है  ।  देश  में  इस  समय  झल
 बारी  कॉर्गीजें  की  सस्पीदन  लगभग  30,060
 मी०  टन  प्रति  कब  है  और.  प्रेति  बर्थ  लगैंभिंग

 ह ह. ल  करोड  vo  से  5  करोड़  रु०  के  मूल्य  का
 लेगर्भभ  2  लोड  से  4  लाखे  मी  टैंन
 सवारी री  कामज  का  झायात  किया  जाता  है
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 लेष  प्रावश्यकताएं  छपाई  के  सफेद  कागजों
 का  प्रयोग  करके  पूरी  की  जाती  हैं  ।

 (ग)  ऐसी  झाशा  है  कि  चौथी  योजना
 के  श्रंत  तक  प्रखयारी  कागज  की  मग  2.6.
 लाख  मी०  टन  से  बढ़  कर  3  लाख  मी०  टन
 अति  वर्ष  हो  जायेगी  t  देशो  उत्पादन  बढ़ाने

 के  उद्देश्य  से  देश  में  म्रखबारी  कागज  का  रखाते
 को  वर्तमान  उत्पादन  क्षमता  ज.  30,000  मी  ०

 टन  से  बढ़ा  कर  75,000  मी०  टन  वाधिक
 कर  दिया  गया  है  1  इममें  प्रतिरिक्त  चौथी
 ओजना  की  प्रवधि  में  सरकारी  तथा  गैर-
 मरकारी  क्षेत्र  में  क्रण:  75,000  मी०  टन
 और  60,000  मी०  टन  वाधिक  क्षमता
 वाला  पखबारी  कागज  का  एक-एक  कार-
 खाना  स्थापित  करने  का  प्रस्ताव  है  ।

 झांसी  के  निकट  बुधघंटमा

 2218.  श्री  यशबन्त  सिंह  कुताह  :
 क्या  रेलबे  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि

 (क)  गअ्रक्टूबर  968  में  झमी
 स्टेशन  के  निकट  सिगनल  से  एक  रेलगाड़ी
 के  टकरा  जाने  के  परिणामस्वरूप  हुई  क्षति
 का  ब्यौरा  क्‍या  है;

 (ख)  उक्त  दुर्थटना  के  सम्बन्ध  में

 चुलिस  कितने  भ्धिकारी  झौर  कर्मचारी
 गिरफ्तार  किये  गये  हैं  प्रौर  उनके  विरुद्ध  कंया
 श्रारप  लगाये  गये  हैं;  पर

 (ग)  क्‍या  रेलवे  सुरक्षा  श्ायुक्त  भी
 इस  रेलगाड़ी  में  यात्रा  कर  रहे  थे  भौर  दुर्घटना
 के  बारे  में  उसके  द्वारा  दिये  गये  प्रतिवेदन
 का  संक्षिप्त  विवरण  कया  है  ?

 रेलवे  मंत्रो  (भी  wo  म०  पुनाला)  :

 (क)  शौर  (म).  मौतनीय  सदस्य  का  प्राशय

 सम्शवत: डस  दुर्घटना  से  जो  6—0-968
 को  अलोरा  स्टेशन  पर  नं०  5  डाउस

 जाय  हाफ  गाड़ी  के  साथ  हुई  थी  |  दस  दुर्घडवां

 में  रेल  सम्पत्ति  की कोई  हानि  नहीं  हुई।  रेल
 संरक्षा  के  उपायुंकक्‍्त  इस  गाड़ी  में  यात्रा  कर
 रहें  थे  ।  रेल  संरक्षा  के  भायोग  के  भनस्तिन
 निष्कर्षों  के  प्रनुंसार,  सिगनल  के  खम्भे  की
 सीढ़ी  वास्तविक  चल  पग्रायामों  का  उल्लंधस
 कर  रही  थी  7  उस  सीढ़ी  से  टकरा  जाने  के
 कारण  कुछ  व्यक्ति  हताहत  हुए  थे  नं०

 5  डाउन  पंजाब  डाक  गाड़ी  से  कुछ  ही  समय
 पहले  जाने  वाली  डाउ/  मालगाड़ी  के  एक
 डिब्बे  में  लदी  एक  हस्पाती  छड़  के  बाहर
 निकलजाने  से  सीढ़ी  को  ठोकर  लग  गयी
 श्रौर  वह  टेढ़ी  हो  गयी  t

 (ख)  पुलिस  ने  प्रभी  तक  किसी  र्को
 गिरफ्तार  नहीं  किया  t

 रबालियर-भिनद्र  लाइन  पर  चलने  बाली
 रलगाड़ी  में  भीड़-शाढ़

 2219.  भ्री  ह... ह  सिह  कृशबाह  :
 क्या  रेलवे  मंत्री  यह  बताने  की  कृपा  करेंगे  कि

 (क)  क्‍या  यह  सच  है  कि  ग्वालियर
 भिड  संकरी  (नैरों  गेज)  लाइन  (मध्य
 रेलवे )  पर  यातियों  की  संख्या  इतनी  धिक
 हैं  कि  उन्हें  डिब्बों  में  स्थान  नहीं  मिलता  प्रोर
 सेकडों  वातियों  को  प्रतिदिन  डिब्बों  की  छत
 पर  बैठकर  यात्रा  करनी  पड़ती  है;

 (ख)  ग्वालियर-भिन्ड  लाइन  पर  चलने
 वाली  रेलगाड़ी  में  कितनी  सोर्टे  होती  है
 ब्रौर  गत  छ:  महीनों  में  यात्रियों  की  दैनिक
 श्रौसत  क्‍या  है;

 (ग)  क्‍या  उक्त  गाड़ी  में  यात्री  डिब्डों
 की  संख्या  बढ़ाने  प्रथवा  एक  श्न्य  गाड़ी
 चलाने  श्रथवा  वर्तनात  मिलीजुली  यात्री
 एवं  माल  गाड़ी  के  स्वॉन  पर  एक  पृथक
 मालभाड़ी  श्रौर  एक  पृथक  संवारी  मोड़ी  चलाते
 आदि  संबंधी  सुझावे  दिये  गये  हैं;  शौर

 (a)  शदि  हूं,  तो  सरकार  का  विचार

 किन-कित  सुझावों  पर  विचार  करने  तथा
 _ फ़ियार्वित  करने  के  है  ?
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 रेलबे  मंत्री  थी  qo  मु०  पुनाखा)  :
 (क)  यहँसच  है  कि  ग्वालियर-भिड  खण्ड
 पर  गाड़ियों  के  तीसरे  दर्जे  के  डिब्बों  में  भीड़
 रहती दूहे  लेकिन  यह  सच  नहीं  है  कि  सेकड़ों
 यात्री, हर  रोज  डिब्बों  की  छत  पर  यात्रा  करते
 हैं  b

 (ख)  ,इस  खण्ड  पर  गाड़ियों  में  बैठने
 की  कुल  i204  जगह  हैं।  श्र्प्ल से  से  सितम्बर,
 968  के  6  महीनों  में  यात्रियों  की  संख्या

 प्रतिदिन  श्रौसतन  2,756  रही  है  ।  यह
 उल्लेखनीय  है  कि  गाड़ियों  में  भीड़-भाड़  का
 यह  कोई  माप-दण्ड  नहीं  है  क्योंकि  हो  सकता
 है,  एक  ही  सीट  पर  एक  के  बाद  एक  कई  यात्री
 बैठे  हों  ।

 (ग)  जी  हां

 (घ)  इस  खण्ड  पर  भीड़  को  कम  करने
 के  लिए,  जहां  तक  व्यवहारिक  शौर  प्रौचित्य
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 पूर्ण  है,  गाड़ियों  की  संख्या  बढ़ाने के  प्रश्न  पर
 विचार  किया  जा  रहा  है  ।

 रेलवे  इंजनों,  यात्री  डिब्बों  तथा  माल  डिब्बों
 का  निर्माण

 2220.  श्री  यदावन्त  सिंह  कुशवाहा  :
 क्या  रलव  मंत्री  यह  बताने  की  क्रपा  रेंगे
 कि:

 (क)  पिछले  वर्ष  छोटी  लाइन  पर
 प्रयोग  के  लिये  देश  में  अलग  अलग  कितने
 रेलवे  इंजिन,  यात्री  डिब्बे  तथा  माल  डिब्चे
 गये  थे  और  बनाये  कितनी  संख्या  में  इनका
 आयात  किया  गया  था;  और

 (ख)  प्रगामी  वर्ष  के  लिये  ऐसे  कितसे
 इंजिन,  यात्री  डिब्बे  तथा  माल  डिब्बे  बनाने
 के  हेतु  क्‍या  लक्ष्य  निश्चित  किये  हैं  ?

 रेलवे  मंत्री  [(श्री  ल०  मु०  पुनाचा):

 (क)  छोटी  लाईन  का  स्टाक

 1967-68 %
 रेलवे  कारखानों

 में  निरमित

 967-68H%  1967-6  में  भ्रायात
 निजी  क्षेत्र  में  निर्मित

 (i)  रेल  इंजन  भप्र्थात  लोको  कुछ  नहीं

 (ti)  सवारी  डिब्बे  कुछ  नहीं

 (iii)  माल  डिब्बे  कुछ  नहीं

 कुछ  नहीं  कुछ  नहीं

 कुछ  नहीं  कुछ  नहीं

 कुछ  नहीं  कुछ  नहीं

 (ख)  झगले  ष  झर्चात्‌  iscs—c9  के  लिए  तिर्षारित  जक्य

 रेलवे
 कारखानों  में.  निडी  क्षेत्र  में  प्रस्तावित  झ्ायात

 S  (i)  रेल  इंजन  भर्थात्‌ लोको  कुछ  नहीं

 (ii)  ware  डिब्बे  0

 (ii)  भाल  शिष्बे
 [

 8  एम  प्रो

 एल'  टाइप
 4s  एन सी

 kw एडाइ

 कुछ  नहीं  कुछ  नहीं

 कुछ  नहीं  कुछ  नहीं

 कुछ  नहीं  कुछ  नहीं
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 *  गाय  झादि हो  लबों  तथा  रालों  के  निर्यात
 पर  प्रतिबन्ध

 (2221,  भी  रामबरण  :  क्या  वाणिज्य
 मंत्री  r9  मार्च,  968  के  प्रताराँकित  प्रश्न
 संख्या  4400  के  उत्तर  के  संबंध  में  यह  बताने
 की  कृपा  करेंगे  कि  :

 (क)  "या  बैलों  की  प्रत्यधिक  कमी
 उनके  ऊंचे  मू््यों  दूध,  की  भ्रत्यधिक  कमी,  उसके
 बहुत  श्रधिक  दामों,  खाद्यानों  की  कमी  तथा
 भारी  मात्रा  ४  दुग्ध  चूर्ण  ग्रादि  के  श्रायात  को
 ध्यान  में रखते  हुए  सरकार  का  विचार
 गोवंश  के  पशुभ्रों  की  खालों  तथा  जमटे  प्रा:
 गोमाँस  जैसे  उनके  उत्पादों  के  निर्यात  पर
 प्रतिबंध  लगाने  का  है;  भौर

 (ख)  दि  नहीं,  तो  विदेशों,  मूद्रा
 प्रजित  करने  के  श्रलावा  इसके  क्‍या  कारण
 हैं  ?

 वाणिज्य  मंत्री  (श्री  दिनेश  सिह)  :
 (क)  गोजातोय  पशुओं  की  कच्ची  खालों  भ्रौर

 चमड़ियों  श्रौर  गोमाँस  के  निर्यात  पर  रोक
 लगी  हुई  है।

 (@)  भश्न  नहीं  उठता  ।
 Export  of  Tea  to  Sudan

 2222.  SHRI  BENI  SHANKER
 SHARMA:  Will  the  Minister  of  COM.
 MERCE  pe  pleased  to  state:

 (a)  whether  it  is  a  fact  a  five  Mem-
 bers  Delegation  from  Sudan  visited
 India  in  the  second  week  of  Septem-
 ber,  968  and  held  talks  with  various
 Tea  Exporters;

 (b)  whether  any  ugreement  was
 reached  for  increased  export  of  Tea  to
 that  country;  and
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 (०)  if  so;  details  thereof?
 THE  DEPUTY  MINISTER  IN  THB MINISTRY  OF  COMMERCE  (SHRI

 ee
 SHAFI  QURESHI):  (a)  Yes, r,

 (b)  The  visit  was  in  the  nature  of  a
 study  tour.  No  “agreement”  was  pro- posed  or  discussed,

 (c)  Does  not  arise.
 Import  of  High  Pressure  Oylinders.

 2223.  SHRI  JUGAL  MONDAL: Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT  AND  COMPANY “AIRS  be  pleased  to  refer  to  the
 tep  y  given  to  Unstarred  Question No.  4439  on  the  20th  August,  968  and
 state:

 (a)  whether  the  information  relat-
 ing  to  the  category  of  high  pressure
 cylinders  imported  by  the  Railways,
 Defence,  Civil,  Departments,  State
 Governments,  Public  Und
 and  Autonomous  bodies  and  private industries  during  the  years  ‘1966,  967
 and  968  go  far,  in  terms  of  rupee  and
 their  number,  has  since  been  collect-
 ed;  and

 (b)  if  so,  the  details  thereof?
 THE  MINISTER  OF  INDUSTRIAL

 DEVELOPMENT  AND  COMPANY
 AFFAIRS  (SHRI  F.  A.  AHMED):
 (a)  and  (b).  Statistics  are  not  being
 maintained  separately  regarding  vari-
 ous  categories  of  imported  gas  cylin-
 ders.  Imports  of  L.P.  Gas  Cylinders
 have  been  banned  during  the  period,
 but  some  L.P.  Gas  Cylinders  might
 have  been  imported  against  licence
 issued  earlier.  The  information  show-
 ing  the  value  of  imports  and  quanti-
 ties  in  tonnes  of  gas  cylinders  as
 available  is  given  below:—

 Quantity  tonnes
 Value  in  Rs  १000

 (Post  Devaluation  Rate)
 i966  ‘1967-68  968-69(u  pto

 Description  22656  ul  July,  968)
 Qty.  =  Val:  Qty.  Val.  Qty.  Val.

 द  of  from  orstee!  392  14551  3822  6536  2552  2243  4007  3992
 ig

 Slomnienans  alloys  0  (36t  43  0si36  3  9
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 Export  of  Films

 2224.  SHRI  K.  N.  PANDEY:  Will
 the  Minister  of  COMMERCE  be“pleas-
 ed  to  refer  to  the  reply  given  to
 Unstarred  Question  No.  670-D  on

 .the  27th  August,  968  and  state:

 (a)  whether  the  information  regard-
 _ing  export  of  Films  has  been  collected;

 ‘(b)  if  80,  the  names  and  addresses  of
 “the  Producers  of  the  Films;  and

 (c)  the  amount  of  foreign  exchange
 ‘earned  by  these  Films  during  the
 .above  period  and  the  names  of  the
 scountries  where  these  have  been  exhi-

 bited?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI

 “MOHD,  SHAFI  QURESAI):  (a)  Yes.
 Sir.

 (b)  and  (c).  A  statement  containing
 the  information  asked  for  is  laid  on
 the  Table  of  the  House,  (Placed  in  Lib-
 tary,  See  No.  L'F-2325|68)
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 Exhibition  of  Indien  Films  in  U.S.S.R.
 and  Arab  countTies

 2225.  SHRI  K.  N.  PANDEY:  Will  the
 Minister  of  COMMERCE  be  pleased  to
 refer  to  the  reply  given  to  Unstarred
 Question  No.  670-G  on  the  27th
 August,  968  und  state:

 (a)  whether  the  information  regard-
 ing  exhibition  of  Indian  Films  in  U.S
 5.8.  and  Arab  countries  has  since
 been  collected;  and

 (b)  if  so,  the  details  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  Yes,
 Sir,  It  has  been  possible  to  collect
 information  per‘aining  to  parts  (a)
 and  (c)  of  the  Unstarred  Question  No.
 670-G,  replied  on  the  27th  August,
 1968,  The  information  relating  to
 part  (b)  thereof  could  not  be  collected
 so  far  since  the  number  of  films  exhi-
 bited  is  well  over  nine  hundred.,

 (b)  A  statement  containing  the  de-
 tails  is  enclosed.

 Statement

 -fa)  The  number  of  filns  produced  in  Indiv
 which  have  been  exhibited  in  the  U.S.S.R.

 -and  Arab  countries  during  the  period
 ‘fram  962  to  967  and  first  six  months  of

 1968.

 <b)  The  nares  and  addresses  of  the  producers
 which  have  sent  the  films  to  the  above
 countries  during  tie  above  period  ;  and

 fo)  The  at  nes  of  these  fil  nes  which  earned  the
 highest  ‘oteign  exchange  in  the  above

 _qandetles  during  the  s@  nz  period.

 As  many  as  2344  prints  of  Indian  fiims
 covering  more  than  900  fi'ms  Wefe
 exhibited.

 Icis  regretted  that  it  has  noi  been  possi-
 ble  to  collect  the  names  and  addresses
 of  producers  of  suc’)  «a  vast  nwenber
 of  fil-ns.

 The  fitrs  “SANGAM”  and  “PYAR
 MAHOBBAT™  had  earned  the  highest
 foreign  exchange  in  USS.R.  and
 Atub  countries  ceepectivety.
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 Accumhulatton  of  S:écks  of  Cloth
 2226.  SHRI  HIMATSINGKA:

 SHRI  S.  K.  TAPURIAH:
 Will  the  Minister  of  COMMERCE

 be  pleased  to  state:
 (a)  whether  it  is  a  fact  that  there  is

 a  huge  accumulation  of  cloth  stocks
 lying  uncleared  with  the  textile  mills
 and  that  this  accumulation  has  been
 increasing;

 (b)  if  so,  the  latest  position  in
 regard;

 this

 (९)  the  average  accumulation  of

 (ad)  the  $  | épe  taken’  by  Gévérnmént
 to  dnguré  expeditious  ang  smooth
 clearence  of  these  stotks  in  future?

 tie  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 MOHD.  SHAFT  QURESHI):  (a)  No,
 Sy.

 (b)  Does  not  arise.  However,  total
 cottun  cloth  stocks  with  the  mills  at
 the  end  of  October,  1988,  were  265.9
 thousand  bales,  out  of  which  120.1
 thousand  bales  were  unsold  and  245.8
 thousand  bales  sold  but  not  lifted.

 these  stocks  during  the  years  ‘1965,  (c)  A  statement  given  the  informa-
 1966,  967  and  968  go  far:  and  tion  is  attached.

 Statement
 Average  of  Month-end  Stocks  of  Cotton  cloth  with  the  Mills

 (in  thousand  bales)

 Year  Unseld  Sold  (Unlifted)  Total

 965  85.9  80.0  366.6
 964  33.9  448.2  282.1
 967  120.2  34.46  754.8
 968  I22.4  40.4  2.2.8
 ‘Jan-O-%.)

 (0)  Does  not  arise.

 Shortage  of  Coal  for  Steel  Factories

 SHRI  D.  N.  PATODIA:
 SHRI  RAGHUBIR  SINGH

 SHASTRI:

 2227.

 Will  the  Minister  of  STEEL,  MINES
 AND  METALS  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the  Steel
 ‘mills  are  facing  acute  shortage  of  coal;

 (b)  whether  the  ceal  industry  has
 represented  to  Government  that  this
 shortage  has  arisen  mainly  because  of

 Taek  of  coopération  on  the  part  of  the
 Railways;

 (९)  whéther  [t  is  also  a  fact  that
 ‘against  the  supply  schedule  of  6,600

 wagons  per  month  the  Railways  could
 supply  only  1A77,  923  and  143  wagons
 during  June,  July  and  Septe  r  res-
 pectively;  and

 (d)  if  so,  steps  taken  by  Government
 to  restore  the  supply  of  coal  to  steel
 mills?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL,  MINES  AND
 METALS  (SHRI  RAM  SEWAK):  (a)
 During  the  later  part  of  October,  1668
 the  day-to-day  supply  of  coal  fell
 short  of  consumption,  resulting  In  de-
 pletion  of  coal  stock  at  the  steel
 plants.  The  stipply  position  has,  how-
 ever,  since  improved  and  the  steel
 plants  ere  graduafly  building  up
 stocks.

 tb)  No,  59.

 (०)  The  dally  average  supply  sche
 dta  for  the  Mee]  Platts’  rs  7१

 “‘wagens,  agninet  otten  Whe’  act!  औै0-
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 plies  made  were  3l4  wagons  in  June,
 328  wagons  in  July  and  342  wagons
 in  September,  1968.

 (d)  The  Railways  Joint  Director,
 Transportation  (Coal),  Calcutta,  and
 the  Coal  Controller  are  maintaining
 Close  liaison  with  the  Steel  Plants  and
 the  loading  railways  to  ensure  maxi-
 mum  movement  of  coal  to  steel  plants.

 बब्ल्पू ०  डी०  एम०  का  प्रशिक्षण

 2228.  श्री  शिव  कुमार  ह..!..!  :
 डा०  सूर्य  प्रकाश  पुरी
 श्री  रामावतार  शर्मा

 क्या  रेलवे  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  डबल्यू ०
 डी०  एम०  श्रौर  डढ  यू  डी०  एम---2  मुख्य
 लाइन  पर  बड़ी  लाइन  के  डीजल  इंजिनों  के
 बारे  में  प्रशिक्षण  के  लिये  निरक्षर  व्यक्तियों
 को  बिना  उनका  इन्टरव्यू  लिये  भेजा  जा
 रहा  है  और  डब्ल्यू०  डी०  एम०--4  के  बारे
 में  प्रशिक्षण  के  लिये  हाई  स्कूल  पास  व्यक्तियों
 को  भेजा  जा  रहा  है;  श्ौर

 (ज)
 यदि  हाँ,  तो  इसके  क्‍या  कारण

 हैं?

 रेल्बे  मंत्रो  थ्री  च०  मु०  पुनाथा)  :
 (क)  ज़ी  नहीं  ।

 (ख)  सवाल  नहीं  उठता  ।

 Rent  of  Retiring  Rooms  at  Stations
 2229.  SHRI  K.  M.  KOUSHIK:  Will

 the  Minister  of  RAILWAYS  be  pleased
 to  state:

 (a)  the  criterion  for  fixing  the  rent
 of  the  Retiring  Rooms  at  the  Railway
 stations;  and

 (०)  ४  there  ig  no  such  criterion,
 what  method  Government  propose  to
 adopt  with  a  view  to  ending  great
 disparities  in  rent?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  6  M.:  POONACHA)::  (a)  The
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 charges  for  retiring  rooms  at  railway
 stations  are  required  to  be  fixed  at  a
 level  which  ig  reasonable  with  refer-
 ence  to  the  conditions  of  the  locality
 and  facilities  provided  in  the  retir-
 ing  rooms.

 (b)  In  view  of  the  answer  to  part
 (a),  the  question  does  not  arise.

 Improvement  of  Village  Economy

 2230.  SHRI  K.  M.  KOUSHIK;  Will
 the  Minister  of  COMMERCE  ४९
 pleased  to  refer  to  the  reply  given
 to  Starred  Question  No.  77!  on  the
 2ilst  May,  968  and  state:

 (a)  steps  proposed  to  be  taken  to
 improve  the  village  economy;  and

 (b)  whether  such  measures  have
 been  tried  in  any  particular  area  and
 if  90,  with  what  result?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  and
 (b).  The  information  regarding  mea-
 sures  to  improve  village  economy
 through  the  development  of  village
 industries  is  being  collected  and  will
 be  laid  on  the  Table  of  the  House  in
 due  course.

 दिल्‍ली  और  बोकानेर  डिवोजनों  में  सहायक
 स्टेहान  मास्टरों  का  स्थायीकरण

 223:.  श्री  जगन्नाथ  राव  जोशी  :
 श्री  झटल  बिहारी  वाजपेयी  :
 शी  नारायण  स्वरूप  ह्ार्मा  :

 क्या  लबें  मंत्री  यह  बताने  की  कृपा:
 करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  दिल्ली  श्रौर
 बीकानेर  डिवीजनों  में  क्रमश:  7946  भौर
 i956  से  सहायक  स्टेशन  मास्टरों  का
 स्थायीकरण  भ्रनिर्णीत  पड़ा  है  तथा  धन्य
 डिवीजनों  में  भी  यही  स्थिति  है;

 ु)  यदि  हां,  तो  इसके  क्या  कारण

 हैं;
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 (ग)क्या  सरकार  का  विचार  सभी
 सम्बन्धित  सहायक  स्टेशन  मास्टरों  को  स्थायी
 करने  का  है;

 (घ)  यदि  हाँ,  तो  कब;

 (2  )  क्या  उक्त  कर्मचारियों  को  उनकी
 नियूक्ति  की  तिथि  के  एक  वर्ष  बाद  स्रे  स्थायी
 किया  जायेगा;  और

 (च)  यदि  नहीं,  तो  इसके  क्या  कारण
 हैं?

 रेलथे  मंत्री  (श्री  च०  मुठ  पुनाचा)  :
 (क)  से  (भर).  सूचता  मंगायी  जा  रही

 है  और  सभा-पटल  पर  रख  दी  जायेगी  ।

 Requirements  of  Aluminium  in  Fourth
 Five  Year  Plan

 2232.  SHRI  SITARAM  KESRI:  Will
 the  Minister  of  STEEL,  MINES  AND
 METALS  be  pleased  to  state:

 (a)  the  estimated  requirement  of
 Aluminium  in  the  country  at  the  end

 ‘of  the  Fourth  Five  Year  Plan;
 (b)  the  number  of  units  licensed  to

 manufacture  Aluminium  and  their
 capacity;  and

 (c)  the  number  of  units  planned
 for  the  Fourth  Five  Year  Plan?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL,  MINES  AND
 METALS  (SHRI  RAM  SEWAK):  (a)
 The  Planning  Group  on  Non-Ferrous
 Metals,  which  was  conctituted  to
 formulate  plansischemes  for  the
 production  of  non-ferrous  metals  dur-
 ing  the  Fourth  Five  Year  Plan  ‘(1978-,
 74),  has  estimated  the  demand  for
 aluminium  at  the  end  of  the  Fourth
 Plan  at  3,15,000  tonnes  per  annum
 tincluding  50,000  tonnes  for  export).
 This  estimate  of  demand  ig  tentative

 and  will  be  finalised  after  the  Plan
 outlays  on  various  concerned  sectors
 including  power,  etc.  have  been  defin-
 ed  by  the  Planning  Commission.

 (bo)  and  (c).  The  following  units
 are  at  present  licensed  or  holding

 letters  of  intent  for  expansion  of  their
 existing  smelters  or  for  setting  up
 new  smelters:

 A-Existing  installed  capacity.
 (i)  Indian  Aluminium  Company.

 (a)  Alwaye  (Kerala)—l5,850
 tonneg  per  annum.

 (b)  Hirakud  (Orissa)—20,000
 tonnes  per  annum.

 (ii)  Hindustan  Aluminium  Corpo-
 ration  Rihand  (U.P.)—60,000
 tonnes  per  annum.

 Madras  Aluminium  Com-
 pany  Mettur  (Madras)—2,500
 tonnes  per  annum.

 (ii)

 (iv)  Aluminium  Corporation  of
 India  Ltd.  Asansol  (West  Ben-
 gal)—8,700  tonnes  per  annum.

 B-New'Expansion  Schemes:
 I.  Public  Sector.

 Bharat  Aluminium  Co,  Ltd.
 (a)  Koyna  (Maharashtra)  —50,000

 tonnes  per  annum,
 (b)  Korba  (Madhya  Pradesh)—

 +1,00,000  tonnes  per  annum.
 II.  Private  Sector.

 (a)  Indian  Aluminium  Co.
 d)  Belgaum  (Mysore)  —New

 Smelter-30,000  tonnes  per
 annum.

 (ii)  New  Expansion
 nes  per  annum.

 (b)  Hindustan  Aluminium  Corpo-

 70,000  ton-

 ration.
 Rihand  (U.P)—60,000  tonnes  per

 annum.
 (c)  Aluminium  Corporation  of

 India—
 Asansol  West  Bengal)—Expan-

 sion  3,800  tonnes  per  annum
 (9)  J.K.  Industries  Orissa  (new)—

 30,000  tonnes  per  annum.

 The  above  schemes  will  be  taken  up
 for  implementation  during  the  Fourth
 Five  Year  Plan  but  there  may  be  spill-
 over  in  respect  of  some  of  them
 Fifth  Plan.

 s
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 Amendment  of  the  company  Ltd.

 2233.  SHRI  SITARAM  KESRI:
 SHRI  R.  K.  SINHA:

 Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT  AND  COMPANY
 AFFAIRS  be  pleased  to  state:

 (a)  whether  any  fresh  proposals
 have  been  under  consideration  to
 amend  the  Company  law;  and

 (b)  if  so,  the  main  features  thereof?
 THE  MINISTER  OF  INDUSTRIAL

 DEVELOPMENT  AND  COMPANY
 AFFAIRS  (SHRI  F.  A.  AHMED):  (a)
 and  (b).  Sir,  except  for  the  amend-
 ments  proposed  in  the  Companies
 (Amendment)  Bill,  968  introduced  in
 the  House  on  the  l0th  May,  1968,  no
 further  amendments  are  contemplated
 at  the  moment.

 Exploitation  of  Iron  Ore
 2234.  SHRI  SITARAM  KESRI:  Will

 the  Minister  of  STEEL,  MINES  AND
 METALS  be  pleased  to  state:

 (a)  whether  any  agreement  hag  been
 entered  into  among  Japan,  United
 States  and  India  regarding  the  ex-
 Ploitation  of  iron  ore  in  the  Kudure-
 mukh  deposits;  and

 (b)  if  so,  the  terms  of  the  agree-
 ments?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL,  MINES  AND
 METALS  (SHRI  RAM  SEWAK):  (a)
 and  (b).  The  Government  have  ac-
 corded  approval  to  the  undertaking
 by  the  Nationa]  Mineral  Development
 Corporation  Limited  techno-economic
 feasibility  and  pilot  plant  studies  of
 the  Kudremukh  Iron  Ore  Deposits  in
 collaboration  with  the  Marcona  Cor-
 Portion  of  the  U.S.A.  and  three
 Japanese  Trading  Companies  (Mitsui
 and  Company  Limited,  Okura  Trading
 Company  Limited  and  Nissho-Iwai
 Company  Limited,  collectively  called
 as  MON).  A  decision  on  the  com-
 mercial  exploitation  of  the  Kudre-
 mukh  iron  ore  deposits  will  be  taken
 after  completian  of  the  above  men-
 tioned  studies  and  the  results  known
 to  Government
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 A  statement  setting  out  the  terms:
 ang  conditions  subject  to  which  the
 studies  would  be  carried  out  is  laid  on
 the  table  of  the  House.  [Placed  in
 Library.  see  No.  LT-2326/68}.

 General  Manag  of  Durgapu
 Plant

 2235,  SHRI  0.  N.  PATODIA:  Will.
 the  Minister  of  STEEL,  MINES  AND
 METALS  be  pleased  to  state:

 Steel

 (a)  whether  it  is  a  fact  that  the  Cen-
 tral  Bureau  of  investigation  had  made
 adverse  remarks  against  the  present
 General  Manager  of  the  Durgapur
 Steel  Plant;

 the
 was

 (b)  if  so,  in  what  connection
 Central  Bureau  of  Investigation
 asked  to  comment;  and

 (c)  the  considerations  which  weigh-
 .cd  with  Government  while  appointing
 him  as  the  General  Manager  of  the
 Plant?

 THE  DEPUTY  MINISTER  IN  THE.
 MINISTRY  OF  STEEL,  MINES  AND
 METALS  (SHRI  RAM  SEWAK):  (a?
 There  is  no  officer  destgnated  as_  the:
 General  Manager  of  the  Durgapur
 Steel  Plant  at  present.  The  Director-
 in-Charge  performs  the  duties  of  the
 General  Manager.  The’  Central
 Bureau  of  Investigation  have  com-
 municated  no  adverse  remarks  against
 him.

 (b)  Does  not  arise.

 (c)  The  Director-in-charge  of  Durga-
 pur  Steel  Plant  was  selected  on  the:
 basis  of  his  qualifications,  technical
 ability,  administrative  capability  and
 qualities  of  leadership.

 Booking  of  Scooters  from  Government
 Quota

 2236.  SHRIMATI  NIRLEP  KAUR:
 Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT  AND  COMPANY
 AFFAIRS  be  pleased  to  state:

 (a)  the  up-to-date  position  in  regard
 to  booking  of  various  types  of  scooters
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 trom  the  Government  quota  (category-
 wise);  and

 (b)  the  time  by  which  the  present
 list  is  likely  to  be  exhausted?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  COMPANY
 AFFAIRS  (SHRI  F.  A.  AHMED):
 (a)  The  total  number  of  applications
 for  al'otment  of  Lambretta  ‘and  Vespa
 scooters  from  various  categories  of
 officers  pending  in  the  Ministry  of
 Industrial  Development  and  Company
 Affairs  is  as  under:

 7,900  Nos.

 15,800  Nos.
 Lambretta  scooters

 Vespa  Scooters

 (b)  With  the  special  quota  presently
 fixed  for  the  purpose,  all  the  officers
 whose  names  are  included  in  the
 waiting  lists  are  likely  to  get  allotment
 of  scooters  within  the  next  five  years
 or  so.  As,  however,  the  production  of
 scooters  is  going  up  from  year  to  year,
 it  will  be  possible  to  increase  the
 special  quota  also  proportionately  and
 in  that  case  the  waiting  lists  will  be
 cleared  in  a  short  period.

 Bookings  for  Lambretta  Scooters

 2237,  SHRIMATI  NIRLEP  KAUR:
 Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT  AND  COMPANY
 AFFAIRS  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Ms.
 Amba  Motors  Ltd.  of  Jhandewallan,
 New  Delhi,  started  booking  of  Lam-
 bretta  Scooters  with  effect  from  April,
 ‘1967,  but  so  far  they  have  not  allotted
 a  single  scooters;  and

 (b)  if  so,  the  reasons  therefor  and
 the  average  quota  of  this  firm  per
 quarter?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  COMPANY
 AFFAIRS  (SHRI  F.  A.  AHMED):
 (a)  and  (b).  M|s.  Amba  Motors,  New
 Delhi,  started  book  of  orders  for  Lam-
 bretta  scooters  with  effect  from  the
 lat  April,  1967.  They  are  getting  from
 the  manufacturers,  on  an  average,  50

 scooters  per  quarter.  However,  im
 accordance  with  the  instructions  issued
 by  the  Controller  of  Scooters,  they  are
 supplying  these  scooters  against  the
 orders  booked  by  the  other  dealer  in
 Delhi,  Mis.  Allied  Motors,  New  Delhi
 prior  to  the  Ist  Apri’,  1967.  It  is  only
 after  completing  delivery  against  all
 the  earlier  orders  that  they  will  start
 delivery  of  scooters  against  orders
 booked  by  themselves.

 Quality  of  Vespa  Scooters
 2238.  SHRIMATI  NIRLEP  KAUR:

 Will  the  Minister  of  INDUSTRIAL.
 DEVELOPMENT  AND  COMPANY
 AFFAIRS  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 quality  of  Vespa  scooter  has  deterio-
 rated  whereas  the  price  has  increased;

 (b)  if  so,  the  steps  taken  or  proposed
 to  be  taken  to  keep  a  check  on  the
 quality;

 (c)  what  was  the  price  of  the  scooter
 when  it  was  introduced  and  what  is
 the  price  at  present;  and

 (d)  the  reasons  for  such  a  steep  in-
 crease  when  the  quality  has  deterio-
 rated?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  COMPANY
 AFFAIRS  (SHRI  F.  A.  AHMED):
 (a)  and  (b).  A  few  complaints  have
 been  received  from  the  customers
 about  defects  in  their  Vespa  scooters.
 As  and  when  such  complaints  are
 received,  they  are  taken  up  with  the
 manufacturers  for  remedial  action.  In
 addition,  the  various  recommendations
 made  by  the  Motor  Car  Quality  En-
 quiry  Committee  on  improving  the
 quality  of  cars,  most  of  which  are
 applicable  to  scooter  industry,  have
 also  been  communicated  to  scooter
 manufacturers  and  they,  and  through
 them,  their  dealers,  have  been  advised
 to  implement  the  various  recommen-
 dations  of  the  Committee.

 (c)  The  ex-factory  retail  prices  of
 Vespa  Scooters  (exclusive  of  excise
 duty  and  surcharge  thereon)  4960
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 and  now,  as  approved  by  Government,
 are  as  under:—

 Selling  price  Present  selling
 in  960  price

 Rs.  1964|-  Rs.  2402!-

 (d)  The  increases  allowed  in  the
 -price  of  this  make  of  scooter  from  time

 to  time  are  due  to  increases  in  Gov-
 ernment  levies,  increases  in  price  of

 “tyres  and  tubes  and  increases  in  costs
 due  to  substitution  of  imported  com-

 ‘ponents  by  indigenous  components.

 Booking  of  Scooters  in  Delhi

 2239.  SHRIMATI  NIRLEP  KAUR:
 Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT  AND  COMPANY
 AFFAIRS  be  pleased  to  state:

 (a)  the  number  of  scooters  of  vari-
 -ous  types  booked  with  different  dea-

 lers  in  De’hi  as  on  the  3lst  October.
 1968;

 (b)  the  average  quota  of  different
 dealers  for  different  types  of  scooters;

 -and

 (c)  the  approximate  time  each
 .dealer  will  take  in  disposing  of  the
 entire  booking?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  COMPANY
 AFFAIRS  (SHRI  F.  A.  AHMED):
 (a)  The  number  of  orders  for  scooters
 pending  with  the  various  dealers  in
 Delhi  as  on  the  3lst  October,  1968,  is
 as  under:—

 (i)  for  Lambretta  scooter  9,23l  Nos.

 30,137,  Nos.
 3  Nos.

 (b)  The  evarge  quota  of  Vespa
 scooters  for  the  Delhi  dealers  for  sale
 against  the  normal  bookings  is  about
 670  Nos.  per  quarter.  Lambretta
 dealers  in  Delhi  get  an  average  quar-
 terly  quota  of  about  83  scooters,  In
 the  case  of  Fantabulus  scooter,  the
 dealer  ir  Delhi  gets  his  full  require-

 «ments.

 (ii)  for  Vespa  scooter
 (iii)  for  Fantabulus  scooter
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 (९)  -As  the  current  rate  of  supply  it
 will  take  about  l]  to  2  years  for
 clearing  all  the  outstanding  orders  for
 Vespa  scooters  and  about  0  years  for
 Lambretta  scooters.  The  production  of
 scooters  is,  however,  going  up  rapidly
 and  the  supply  position  is  expected  to
 improve  from  year  to  year.

 Supply  of  Billets

 2240.  SHRI  E.  K.  NAYANEAR;  Will
 the  Minister  of  STEEL,  MINES  AND
 METALS  be  pleased  to  state:

 (a)  whether  Government  are  aware
 of  the  shortage  of  supply  of  raw
 materials  (bil’ets)  to  the  only  Steel
 Re-Rolling  Mill  in  Kerala  ie.,  Western
 India  Steel  Company,  Calicut;  and

 (b)  if  so,  steps  Government  have
 taken  to  supply  more  billets  to  this
 Company?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL,  MINES  AND
 METALS  (SHRI  RAM  SEWAK):  (a)
 and  (b).  At  present,  there  is  a  short-
 age  of  billets  in  the  country  as  a
 whole,  It  is  not  peculiar  to  any  one
 Unit  situated  in  a  particular  region.
 Steps  are  being  taken  to  make  a  re-
 assessment  of  the  demand  and  a  sys-
 tem  will  be  evolved  for  equitable  dis-
 tribution  of  bi'lets  after  taking  into
 account  all  relevant  considerations
 such  as  requirements  of  exports,  re-
 gional  imbatances  and  types  of  pro-
 ducts  rolled  from  billets,

 Confirmation  of  Employees  in  Olavak-
 kot  Division  (Kerala)

 2241.  SHRI  E.  K.  NAYANAR:  Will
 the  Minister  of  RAILWAYS  be  pleas-
 eq  to  state:

 (a)  whether  it  is  a  fact  that  there
 are  some  employees  in  the  Railway
 Engineering  Department,  Olavakkot
 Division  (Kerala  State)  who  have  not
 been  confirmed  even  after  putting  In
 more  than  five  years’  service;  and

 (b)  if  so,  the  reasons  therefor?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  C.  M.  POONACHA):  (a)  and
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 (b).  Information  is  being  collected
 and  wil]  be  laid  on  the  Table  of  the
 Sabha.

 India’s  Exports  and  Imports  handled
 by  the  8.T.C.

 2242.  SHRI  ABDUL  GHANI  DAR:
 Will  the  Minister  of  COMMERCE  be
 pleased  to  state:

 (a)  the  total  value  of  exports  to  and
 imports  from  each  country  during  the
 years  1966-67,  1967-68  and  1968-69
 (upto  5th  October,  968)  and  the
 value  of  wool,  wooltops|yarn,  Stain-
 less-steel,  Steel-wires  and  mutton
 tallow  imported  during  the  period;

 (b)  the  percentage  to  total  value  of
 exports  and  imports  handled  by  the
 State  Trading  Corporation  or  by  any
 other  Government  agency;

 (c)  whether  these  exports  and  im-
 ports  were  undertaken  by  the  State
 Trading  Corporation  itself  or  through
 any  commission  agent:

 (d)  the  exact  procedure  adopted  by
 the  S.T.C.  for  trade  through  the  com-
 mission  agents  and  the  amount  of
 commission  paid  to  them  during  this
 period;

 (e)  the  percentage  to  total  value  of
 exports  made  by  the  private  parties
 during  this  period  and  the  total
 amount  granted  to  them  by  way  of
 incentives  for  the  export  of  woollen
 and  other  textile  goods;  und

 (f)  the  steps  taken  by  Government
 to  exercise  control]  on  the  consump-
 tion  and  prices  of  imported  goods?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  to
 (ft).  Information  is  being  collected
 and  will  be  laid  on  the  Table  of  the
 House.

 Transfer  of  Officers  in  Commerce
 Ministry

 2243.  SHRI  ABDUL  GHANI.  DAR:
 Will  the  Minister  of  COMMERCE  be
 pleased  to  state:

 (a)  the  number  of  Officers  in  his
 Ministry  who  are  working  as  Under
 2433  (ai)  LSD—8.

 Secretaries  or  on  higher  posts  and
 have  not  been  transferred  for  the  hast
 five  years;

 (b)  their  names,  designations  and
 the  dates  from  which  they  took  over
 charge  in  the  Secretariat  at  Delhi;

 (c)  whether  any  promotions  have
 been  made  in  their  cases  and  if  so,  the
 names  of  the  Officers  promoted  and
 the  basis  of  their  promotions;

 (d)  the  reasons  for  their  continuing
 in  the  Secretariat;  and

 (९)  whether  any  complaints  07
 objections  were  raised  against  these
 Officers?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)  18.

 (b)  The  particulars  are  furnished  in
 the  statement  laid  on  the  Table  of  the
 House.  [Placed  in  Library.  See  No.
 LT-2327'68.]

 (c)  Three  officers,  viz.  Sarvashri
 V.  B.  Mainkar,  Raghbir  Dayal  and
 V.  R.  Rao,  were  promoted  in  the  Min-
 istry  of  Commerce  from  the  posts  of
 Deputy  Director  (Weights  &  Mea-
 sures),  Deputy  Director  (Exhibitions)
 and  Deputy  Director  (Commercial
 Publicity)  to  the  posts  of  Director
 (Weights  and  Measures),  Joint  Direc-
 tor  (Exhibitions)  and  Director  (Com-
 mercial  Publicity),  respectively
 Sarvashri  Mainkar  and  Raghbir  Daya!
 were  promoted  on  the  recomendations
 of  Departmenta!  Promotion  Commit-
 tees  presided  over  by  a  Member  of
 the  Union  Public  Service  Commission.
 The  promotion  of  Shri  V.  R.  Rao  was
 on  ad  hoc  basis.

 (d)  Of  the  8  officers,  5  are  prema-
 nent  officers  of  the  Ministry  of  Com-
 merce.  In  their  case,  the  question  of
 transfer  does  not  arise.  7  officers  be-
 long  to  Central  Secretariat  Service
 who  are  essentially  meant  for  manning
 posts  in  the  Secretgriat.  The  remain-
 ing  officers  who  are  on  deputation  are
 being  retained  in  the  public  interest.

 (e)  No,  Sir.
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 Despatch  of  Fruit  Wagons  by  Fast
 Trains

 2244,  SHRI  K.  M.  KOUSHIK:  Will
 the  Minister  of  RAILWAYS  be  pleas-
 ed  to  state:

 (a)  whether  it  is  a  fact  that  fruits
 like,  banana,  organge,  mango  booked
 by  full  load  wagons  in  special  trains
 from  various  stations  of  Vijayawada,
 Nagpur  and  Bhusaval  to  Delhi,  if
 carried  by  direct  trains,  can  reach
 destination  within  36  hours,  24  hours
 and  24  hours  respectively;

 (b)  whether  it  is  a  fact  that  the
 wagons  carrying  these  parcels  tre
 usually  detached  at  Itarsi  and  are
 attached  to  other  slow  trains  with
 the  result  that  the  consignments  are
 made  availabe  for  unloading  after
 5,  6  or  7  days  respectively;

 (c)  whether  it  is  also  a  fact  that
 normally  the  authorities  do  not  take
 any  step  to  assess  the  losses  sustained
 by  the  consignees  due  to  delays  in
 transit;  and

 (d)  if  so,  action  proposed  to  be
 taken  to  despatch  the  fruits  wagons
 by  fast  trains  to  prevent  not  only  loss
 of  time  but  also  damage  to  the  con-
 signment?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  C.  M.  POONACHA):  (a)  No.

 (b)  Wagons  received  by  special
 trains  are  not  norma!ly  detached  at
 Itarsi.  Wagons  received  by  passen-
 ger|parce]  trains  terminating  at  Itarsi,
 have  to  be  detached  and  connected  by
 passenger|parcel  trains  originating
 from  Itarsi.

 (c)  No,  Wherever  consignments  are
 received  in  a  damaged  condition,  the
 damage  js  assessed  on  demand  from
 the  consignee.

 (d)  Every  feasible  action  is  being
 taken  to  expedite  movement  of  fruit
 wagons  by  running  special  trains,
 maintaining  a  special  watch  on  the
 movement  of  individual  wagons,  etc.
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 Overbridge  connecting  Belgaum  and
 Shahpur

 2245.  SHRI  JAGANNATH  RAO
 JOSHI:  Will  the  Minister  of  RAIL-
 WAYS  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  a  num-
 ber  of  associations  and  people  of  Be!-
 gaum  have  submitted  a  memorandum
 to  him  for  the  construction  of  an  over-
 bridge  connecting  Belgaum  and  Shah-
 pur  (Mysore  State);  and

 (b)  if  80,  when  the  work  is  likely
 to  be  taken  in  hand?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  C.  M.  POONACHA):  (a)  Yes.

 (b)  Under  the  extant  rules,  propo-
 sals,  for  construction  of  road  over!
 under  bridges  in  replacement  of  busy
 level  crossings  are  required  to  be
 sponsored  by  the  State  Government
 indicating  the  relevant  priority  and
 the  year  in  which  they  would  be  able
 to  provide  funds  towards  Road  Autho.
 rity’s  share  of  the  cost  of  the  work,  as
 required  under  the  extant  rules.

 There  is  no  firm  proposa]  from  the
 Government  of  Mysore  for  the  con-
 struction  of  this  particular  overbridge
 so  far.

 Post  of  Loco  Foremen  in  Loco  Shed  of
 Western  Railway

 2246.  SHRI  RAMAVATAR  SHAS-
 TRI:  Will  the  Minister  of  RAILWAYS
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  there
 is  no  post  of  Loco  Foreman  (Grade  I)
 even  in  the  major  Loco  Sheds  of  the
 entire  Western  Railways  whereas,  this
 post  is  in  operation  on  other  sister
 Railways;

 (b)  whether  it  is  also  a  fact  that  on
 the  Western  Railway,  the  post  of  Divi-
 sional  Maintenance  Inspector  is  not  in
 existence?

 (c)  if  80,  the  reasons  therefor;  and
 (d)  whether  overnment  propose  to

 bring  the  Western  Railway  on  par
 with  other  Railways  regarding  these
 posts  and  if  so,  when?



 235  Written  Answers.  AGRAHAYANA  5,  800  (SAKA)  Written  Answers  2236

 THE  MINISTER  OF  RAILWAYS
 (SHRI  C.  M.  POONACHA):  (a)  On
 the  Western  Railway  every  major
 Loco  Shed  is  provided  with  a  post  of
 Loco  Foreman  Grade  I.

 (b)  to  (d).  On  the  Western  Railway,
 Loco  Inspectors  (Maintenance)  at
 headquarters  Office  look  after  the
 maintenance  side  on  the  Divisions  and
 hence  no  posts  of  Loco  Maintenance
 Inspectors  have  been  provided  in
 Divisions.  A  proposal  is,  however,
 under  consideration  to  convert  one  of
 the  existing  posts  of  Loco  Inspectors
 on  each  Division  into  that  of  Loco
 Inspector  (Maintenance).

 Rest  Room  in  Kiul

 2247.  SHRI  RAMAVATAR  SHAS-
 TRI:  Will  thy  Minister  of  RAILWAYS
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  electric
 fans,  mosquito  nets  and  cots  have  not
 been  provided  in  the  Rest  Room  situ-
 ated  in  quarter  No.  75-B  at  Kiul
 Station  on  the  Eastern  Railway:

 (b)  whether  it  is  also  a  fact  that  due
 to  this  the  relieving  staff  are  perform-
 ing  duties  without  proper  rest  which
 is  also  a  cause  of  Railway  accidents;
 and

 (c)  if  so,  action  Government  propose
 to  take  against  those  responsible  and
 provide  necessary  facilities  in  the  said
 Rest  Room?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  6.  M.  POONACHA):  (a)  to
 (c).  The  jnformation  is  being  co'lect-
 ed  and  «dill  be  laid  on  the  table  of
 the  Sabha.

 Pandu-Maligaon  Headquarters  Office

 2248,  SHRI  HEM  BARUA:  Will  the
 Minister  of  RAILWAYS  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  recently
 prohibitory  orders  were  imposed  at

 Pandu-Maligaon  Headquarters
 Office  as  also  certain  doors  were  closed
 by  the  Railway  Adntinistration  there
 with  iron  bars,  thus  converting  the

 Office  building  into  a
 and

 prison-house;

 (b)  if  what  is  the  position  at
 present  and  the  specific  reasons  on
 account  of  which  these  measures  were
 taken?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  C.  M.  POONACHA):  (a)  and
 (b).  The  District  Magistrate  Kamrup,
 Gauhati,  issued  orders  on  6th  October
 968  to  be  effective  for  6  months  under
 Assam  Maintenance  of  Public  Order
 Act  prohibiting  procession|assembly  of
 five  or  more  persons  within  Maligaon
 Railway  Headquarters  compound  and
 also  declared  certain  areas  within
 that  compound  as  protected  places
 under  the  same  Act.

 The  Office  building  was  not  convert-
 ed  into  ‘a  prison-house  but  in  order  to
 prevent  entry  of  unauthorized  persons
 into  these  premises  some  unnecessary
 openings  and  doors  had  to  be  preperly
 secured.

 Supply  of  Raw  jute  to  Mills

 2249.  SHRI  HEM  BARUA:  Will  the
 Minister  of  COMMERCE  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  propose  to  ration  the  supply
 of  raw  jute  to  mills;  and

 (b)  if  so,  the  reasons  therefor?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (  SHRI
 MOHD.  SHAFI  QURESHI):  (a)  and
 (b).  In  the  context  of  an  exceptional-
 ly  short  crop  this  year,  it  has  been
 considered  necessary  to  re'ate  produc-
 tion  of  finished  goods  on  a  planned
 basis  to  the  availability  of  raw
 material  and  the  needs  and  require-
 ments  of  both  domestic  and  overseas
 consumption.  The  total  quantity  of
 jute  earmarked  for  distribution  among
 the  mills  during  the  month  of  Novem-
 ber,  4968  has  been  allocated  to  the
 mills  by  the  Jute  Commissioner  in
 proportion  to  their  production  of  jute
 goods  during  the  period  Ist  July,  967
 to  30th  June,  1968,
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 Allotment  of  Raw  films  to  Film
 Producers

 2280.  SHRI  JUGAL  MONDAL:  Will
 the  Minister  of  COMMERCE  be  nlear-
 ed  to  refer  to  the  reply  given  to  Un-
 starred  Question  No.  590  on  27th
 August,  968  and  state:

 (a)  whether  the  information  regard-
 ing  the  allotment  of  Raw  Films  to
 Film  Producers  has  since  been  collect-
 eq  by  Government;

 (b)  if  so,  the  details  thereof;  and
 (९)  if  not,  the  reasons  for  the

 delay?
 THE  DEPUTY  MINISTER  IN  THE

 MINISTRY  OF  COMMERCE  (SHRI
 MOHD.  SHAFI  QURESHI):  (४)
 Yes,  Sir.

 (b)  A  statement  containing  the
 desired  information  §  is  ‘aid  on  the
 Table  of  the  House.  [Placed  in  Lib-
 rary.  See  No.  LT-2328/68).

 (९)  Does  not  arise.

 Indian  Motton  Picture  Export  Corpo-
 ration

 2251,  SHR]  ARJUN  SINGH  BHA-
 DORIA:  Will  the  Minister  of  COM-
 MERCE  be  pleased  to  state:

 (a)  whether  the  Indian  Motion  Pic-
 ture  Export  Vorporation  has  been  able
 to  explore  markets  for  the  Indian
 films;

 (b)  if  so,  iu  which  countries  and  the
 terms  of  exports  to  these  countries;

 (c)  whether  any  film  has  been  ex-
 ported  so  far  by  the  Corporation;  and

 (d)  if  so,  the  names  thereof’

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 MOHD.  SHAFT  QURESHI):  (a)
 Yes,  Sir.

 (b)  IMPEC  have  exported
 films  to  the  following  countries:—

 ()  UK.

 |
 (2)  East  Africa  (Kenya,  Tanza:

 nia,  Uganda,  Ethopia,  Soma-
 Ma,  Eritrea)

 Indian
 :
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 (3)  Sudan
 (4)  West  Africa  (Nigeria,  Ghana)
 (5)  North  Africa  (Algeria,  Moro-

 eco-,  Tunisia,  Lybia).
 Turkey.
 Iran.
 Middle  East  Countries  (7०१.
 Syria,  Lebnon,  Jordan  ete.)

 (9)  Persian  gulf  countries.
 (10),  Afghanistan.
 (l)  Mauritius,
 (i2)  Burma.
 (13),  Thailand.
 (14)  Singapore.
 (15)  Malaysia.
 (16),  Fiji.
 (17),  West  Indies.
 (18)  Ceylon.
 ag)  U.S.A.
 (20)  Canada.
 (21),  U.  5.  5.  R.

 (6)
 (7)
 (8)

 Pictures  are  generally  sold  on  an  out-
 right  basis.  In  few  cases,  they  are
 s0la  On  8  minimum  guarantee  bnsis.
 Pictures  are  also  now  being  given  on
 a  distribution  basis  in  respect  of
 Singapore,  Malaysia  territorier.

 (c)  Yes,  Sir.
 (d)  The  names  of  the  films  are  given

 in  the  statement  laid  on  the  Table  of
 the  House.  [Placed  in  Library.  See  No.
 LT-2329|68}.

 Railway  Track  between  Mysore  and
 Chamarajanagar

 2252  SHRI  SIDDAYYA:  Will  the
 Minister  of  RAILWAYS  be  pleased  to
 state:

 (a)  whether  any  steps  have  been
 taken  since  952  to  improve  the  rail-
 way  track  between  Mysore  and  Cha-
 marajanagar  On  the  Southern  रेशधा-
 way:

 (b)  if  ao,  the  details  thereof:  and
 (c)  if  not,  the  reasons  therefor?
 THE  MINISTER  OF  RAILWAYS

 (SHRI  C.  M.  POONACHA):  (a)  to
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 (c)  The  present  standard  of  track
 between  Mysore  and  Chamarajenagur
 is  adequate  to  carry  the  present  tra-
 ffic.  Track  renewals  are  being  carried
 out  as  and  when  required.

 Tea  Plantation  of  Tripura  and  Cachar

 2253.  SHRIMATI  JYOTSNA
 CHANDA:  Will  the  Minister  of  COM-
 MERCE  be  pleased  to  state:

 (a)  whether  Government  are  aware
 .of  the  difficulties  confronted  by  the
 common  tea  producing  tea  plantations

 -of  Cachar  and  Tripura;  and
 (b)  if  so,  whether  Governinent  pro-

 pose  to  give  tax  relief  and  other  in-
 centive  to  such  estates  which  deserve
 extraordinary  relief  measures?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)
 Apart  from  the  difficulty  regarding
 transport  of  teas  from  Tripura  to
 Calcutta,  for  which  a  subsidy  in  air
 freight  is  given,  Government  are  not
 aware  of  any  difficulties  confrunted  by
 common  tea  praducing  tea  plantations
 of  Cachar  and  Tripura.

 (b)  Does  not  arise.

 Idle  Capacity
 2254.  SHRI  LOBO  PRABHU:  Will

 the  Minister  of  INDUSTRIAL  DEVE-
 LOPMENT  AND  COMPANY  AF-
 FAIRS  be  pleased  to  state:

 (a)  what  was  the  idle  capacity  in
 the  textile,  sugar  and  motor  industries
 in  1965,  ‘1968  and  ‘1967;

 (b)  what  was  the  capacity  for  sugar
 and  textiles  sanctioned  to  co-opera-
 tives  during  the  same  three  years;

 (c)  how  much  of  the  investment  in
 the  co-operative  secter  during  the
 same  years  was  financed  by  Govern-
 tient  and  Government  institutions  and
 how  much  by  co-operative  share  hol-
 ders;  and

 (0)  the  steps  taken  Government
 tS  wngage  the  full  capacity  of  the
 motor  industry’
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 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  COMPANY
 AFFAIRS  (SHR]  ल  A.  AHMED):  (a)
 to  (d)  The  information  is  being  col-
 lected  and  will  be  laid  on  the  Table  of
 the  House.

 Caneeliation  of  Coal  Mining  Leases

 2255.  SHRI  LOBO  PRABHU:  Will
 the  Minister  of  STEEL,  MINES  AND
 METALS  be  pleased  to  state:

 (a)  whether  he  has  made  a  state-
 ment  regarding  cancellation  of  coal
 mining  leases  in  the  private  sector  for
 failure  to  keep  the  programme;

 (b)  if  go,  the  corresponding  position
 in  the  public  sector;

 (९)  the  areag  leased  out  and  those
 exploited  in  the  two  sectorg  sepura-
 tely;  and

 (d)  the  reasons  for  failure  to  keep
 the  programme  in  private  sector  and
 public  sector?

 THE  DEPUTY  MINISTER  .N  THE
 MINISTRY  OF  TEEL,  MINES  AND
 METALS  (SHRI  RAM  SEWAK);  (a)

 2  (d)  A  statement  was  made  by
 Minister,  Steel,  Mines  and  Metals  cal-
 ling  upon  the  private  sector  holding
 huge  reserves  of  coking  coali  in  the
 middle  zone  of  Jharia  coal  fields,
 which  contains  the  best  part  of  the
 economically  mineable  reserves  tv
 tuke  adequate  steps  to  exploit  these
 reserves  and  increase  coking  coal  pro-

 .duction  so  as  to  meet  the  increasing
 demand  therefor.  He  also  called  upon
 TISCO  and  USCO,  who  are  owning
 captive  mines  with  large  eserves
 to  become  self-sufficient  within  |  the
 next  7  or  8  years  and  not  be  depen-
 dent  on  market  collieries  for.  supply
 of  coking  coal.  One  of  the  reasons
 for  the  lessees  not  developing  these
 areas  rmuinht  have  been  the  want  of

 is  expected  to  go  up  to  28
 tonnes  according  to  the  present

 ramming  to  produce  in  all  about  9
 million  tonnes  per  annum  hy  the.  end
 of  the  Plan  period  and  the  balance
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 pioduction  hag  to  come  from  che  pri-
 vate  sector  which  has  to  :ncrease  its
 present  leve]  of  annual  cutput  by
 about  7  million  tonnes.

 Corporation  for  Export  of  Fruits  and
 Vegetables

 2257.  SHRI  LOBO  PRABHU:  Will
 the  Minister  of  COMMERCE  be  pleas-
 ed  to  state:

 (a)  the  basis  on  which  the  Institute
 of  Foreign  Trade  recommended  Cor-
 porations  for  the  export  of  Fruits  and
 Vegetables;

 (b)  whether  the  Institute  has  con-
 sidered  the  per  capita  consumption  of
 fruits  and  vegetables  in  the  country
 as  compared  with  that  of  the  U.  5.  A.
 and  U.  K.  ana  if  so,  the  respective
 figures;

 (c)  whether  it  is  the  policy  of  Gov-
 ernment  to  encourage  the  export  of
 these  cOmmodities  even  if  it  causes
 internal  prices  to  rise  beyond  the
 means  of  the  common  people;  and

 (d)  whether  Government  propo..
 to  examine  the  rise  in  prices  of  these
 commodities  during  the  last  three
 years  to  test  the  grievance  that  the
 diet  of  people  in  the  country  is  being
 sacrificed?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)
 The  Survey  conducted  recently  by  the
 LLE.T.  pointeg  out  vast  opportunities
 available  to  India  in  the  export  fields
 for  fruits  and  vegetables  provided  the
 production  and  exports  are  organised
 in  a  systematic  manner.  The  factors
 outlined  in  the  Survey  Report  clearly
 indicate  the  necessity  of  the  creation
 of  centralised  agencies  which  would
 be  able  to  take  up  the  challenging
 task  of  large  scale  horticultura]  ex-
 ports.  The  Survey  has,  therefore
 recommendeg  the  creation  of  3  All

 India  Corporations,  one  for  augment-
 ing  exports  of  bananas,  another  for
 developing  exports  of  fresh  fruits  and
 vegetables  ang  a  third  for  effecting
 accelerated  exports  of  processed  fruits
 und  vegetables  itema
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 (b)  The  per  capita  consumption  of
 fruits  and  veget&bleg  in  India  as  well
 as  the  surveyed  countries  was  taken
 into  consideration  while  making  the
 survey  recommendations  aimed  at  in-
 creasing  the  exports  of  horticultural
 items  from  India.  A  statement  show-
 ing  per  capita  consumption  of  fresh
 fruits  and  vegetables  in  surveyed
 countries  is  laid  on  the  Table  of  the
 House.  [Placed  in  Library.  See  No.
 LT-233068).

 (c)  and  (d)  Export  of  fresh  fruits
 and  Vegetables  is  negligible  as  com-
 pareg  to  their  total  annual  production
 in  the  country  and  as  such  it  has
 little  impact  either  on  interna)  prices
 or  supply.

 Halts  between  Sakri—Pandaul
 Ghogardiha—Nirma)  Stations

 2258.  SHRI  SHIVA  CHANDRA  JHA:
 Will  the  Minister  of  RAILWAYS  be
 pleased  to  state:

 and

 (a)  whether  it  is  a  fact  that  the
 works  on  making  railway  halts
 between  Sakri  and  Pandau)  (Ugna
 Halt)  and  between  Ghogardiha  and
 Nirmal  (NER)  have  been  started;

 (b)  if  so,  when  they  are  likely  tu
 be  completed;  and  t

 (९)  if  not,  the  reasons  for  delay?
 THE  MINISTER  OF  RAILWAYS

 (SHRI  C.  M.  POONACHA):  (a)  to
 (c)  Opening  of  a  halt  between  Sakri
 and  Pandaul  hag  been  decideg  upon,
 but  the  construction  work  could  not
 be  taken  in  hand  because  the  railway
 administration  received  representa
 tions  for  a  change  in  the  location  of
 the  halt.

 The  proposal  for  opening  of  a  halt
 between  Ghogardiha  and  Nirmal
 coulg  not  be  accepted.  It  wag  not
 found  justified  on  either  financial
 grounds  or  as  a  public  amenity.

 Export  of  Tigers

 2289,  SHR]  SHIVA  CHANDRA  JHA:
 Will  the  Minister  of  COMMERCE  be
 pleased  to  state:
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 (a)  whether  it  is  a  fact  that  India
 sells  tigers  to  foreign  countries;

 (b)  if  so,  the  number  of  tigers  ex-
 ported  during  the  last  five  years  and
 to  which  countries,  separately;  and

 (c)  the  amount  of  foreign  exchange
 earned  thereby?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 MOHD.  SHAFI  QURESHI):  (a)
 Yes,  Sir.

 (b)  and  (c)  A  statement  showing
 number  and  value  of  exports  of
 tigers,  country-wise,  during  1963-64
 to  ‘1967-68  is  laid  on  the  Table  of  the
 House.  [Placed  in  Library.  See  No.
 LT-238|68].

 Production  Oriented  Policy

 2260.  SHRI  SHIVA  CHANDRA
 JHA:

 SHRI  RAMACHANDRA
 VEERAPPA:

 SHRI  R.  5.  SINGH  DEO:

 Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT  AND  COMPANY
 AFFAIRS  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Govern-
 ment  are  planning  to  adopt  a  new
 “Production-Oriented”  policy  instead

 of  the  past  “Welfare-Oriented”
 rural  industrialization;

 (b)  if  so  the  broad  details  thereof;
 specially  from  the  point  of  view  of
 industrialization  of  North  Bihar;  and

 for

 (c)  what  new  plang  Government  to
 implement  for  the  rapid  industrializa-
 tion  of  North  Bihar?

 INDUSTRIAL
 DEVELOPMENT  AND  COMPANY
 AFFAIRS  (SHRI  F.  A.  AHMED):  (a)
 to  (c)  A  statement  is  laid  on  the
 Table  of  the  House.  [Placed  in  Lib-
 vary.  See  No.  LT-3382'68).
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 Raliway  Lines  Connecting  West
 Dinajpur

 2261.  SHRI  YAJINA  DATT
 SHARMA:  Wil  the  Minister  of  RAIL-
 WAYS  be  pleased  to  state:

 (a)  whether  Government's  attention
 has  been  drawn  to  the  fact  that  the
 border  District  of  West  Dinajpur  in
 West  Bengal  is  not  directly  connected
 with  the  rest  of  the  country  by  rail-
 ways  and  communications  now  obtain-
 ing  in  this  District  are  inadequate  to
 ensure  efficient  administration  and
 other  development  works;

 (b)  if  so,  whether  people  of  the
 urea  have  representeg  to  Government
 for  the  necessity  of  railway  lines  con-
 necting  the  District  with  other  parts
 of  the  State;

 (c)  whether  West  Benga]  Govern-
 ment  have  also  recommended  on
 first  priority  basis  the  construction

 of  the  railway  lines—Khejuria-Malda-
 Ekhslakhi-Balurghat-Hill  in  954  and
 again  in  1965;

 (d)  if  so,  the  reasons  for  not  pro-
 viding  railway  facilities  to  that  area;
 and

 (e)  whether  Government  propose  to
 include  the  project  in  the  next  Plan
 programme  and  {f  not,  the  reasons
 therefor?

 THE  MINISTER  OF  RAILWAYS
 (SHRI  0,  M.  POONACHA):  (a)  The
 Railways  are  not  aware  of  any  handi-
 cap  in  the  development  of  the  West
 Dinajpur  due  to  lack  of  raf]  facili-
 ties.

 (b)  and  (९)  Yes.

 (ay  and  (७)  Due  to  the  difficult
 financial  position  and  owing  to  the  fact
 priority  hag  to  be  given  to  other  pro-

 ing  dificult  ways  and  meang
 पाद  line  ig  not  likely  to  merit
 quate  priority  for  construction  in
 4h  Five  Year  Plan  toe.
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 Industrial  Projects  in  Astam

 2262.  SHRI  B,  N.  SHASTRI:  Will
 the  Minister  of  INDUSTRIAL  DEVE-
 LOPMENT  AND  COMPANY  AF-
 FAIRS  be  pleased  to  state:

 (a)  what  are  the  Industrial  Projects
 that  are  proposed  to  be  undertaken  by
 the  Centra]  Government  in  the  public
 sector  in  Assam  during  the  Fourth
 Five  Year  Plan  period;  and

 (b)  whether  Government  are  awarc
 that  per  capita  income  in  Assam  had
 gone  down  below  the  National  Income
 index  during  the  Third  Five  Year
 Plan  period  and  if  so,  whether  this
 fact  will  be  kept  in  view  while  allo-
 cating  new  industries  in  Assam?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  COMPANY
 AFFAIRS  (SHRI  F.  A.  AHMED):  (a)
 and  (b)  The  Fourth  Five  Year  Plan
 ig  still  under  preparation  and  the  in-
 dustria]  projects  which  are  likely  to
 be  taken  up  in  Assam  during  this  Plan
 wil,  be  known  only  after  the  Plan  is
 finalised.  Per  capita  income  in  Assam
 had  gone  down  below  the  National
 Income  index  during  the  Third  Five
 Year  Plan  period.  Primarily  the
 velection  of  locations  for  Central  pro-
 jects  is  governed  by  techno-economic
 considerations.  Other  factors  such  8s
 Per  capita  income  or  backwardness  of
 the  area  also  taken  into  account.

 लिंटिदा  इंडिया  कारपोरहान  के  कार्यो  को
 जांख

 2263.  च्  रामाबतार  बार्मा  :  क्‍या
 ओद्योगिक  विकास  तथा  ससवाय-कार्य
 मंत्री  यहू  बताने  की  कृपा  करेंगे  कि

 (क)  ब्रिटिक्ष  इंडिया  कारपोरेशन  के
 कार्य  की  जांच  करने  बाले  जांच  प्रायोग  के
 निर्देश  पद  क्‍या  हैं  ;  भौर

 (ल)  इस  झायोग  द्वारा  कब  तक  प्रति-
 बेदन  प्रस्तुत  किये  जासे  की  संभावना  है  ?

 झौसोजिक  विकास  तथा  समयवाय-कार्य
 मंत्री  (ी  फलसह्टीन  cet  अहसव)  :  (क)
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 चूंकि  ऐसा  समझा  गया  था  कि  मेससे  लिटिश
 इण्डिया  कारपोरेशन  लिमिटेड  नामक  भोद्यो-
 गिक  उपक्रम  जिस  के  सीन  एक्क  (a)  कानपुर
 बूलन  मिल्ज,  कानपुर  (2)  =]  इजर्टन  वूलन
 मिल्ड,  घारीवाल  तथा  (3)  नार्थ  वेस्ट
 टेनरी  एण्ड  शू  फेक्टरी  (कूपर  एलन)  थे  उनका
 प्रबन्ध  इस  प्रकार  से  चलाया  जा  रहा  था  कि
 वहू  ऊनी  वस्त्र  उद्योग,  चमड़ा,  उद्योग  तथा
 सार्वजनिक  हित  में  नहीं  था,  इस  लिए  केन्द्रीय
 सरकार  ने  पटना  उच्च  न्यायालय  के  सेवा

 मुक्तन्याय  धीश  श्री  सरजू  प्रसाद  सिंह  को  इस
 उपक्रम  से  सम्बन्धित  मामले  की  परिस्थिति
 की  जांच  करने  के  लिए  नियुक्त  किया  है  ।

 (ख)  ऐसी  आशा  है  कि  जांच  पर  लगभग
 तीन  मास  लग  जायेंगे  ।

 Heavy  Enginering  Corporation,
 Ranchi

 2264,  SHRI  RAM  AVTAR  SHARMA:
 Will  the  Minister  of  INDUSTRIAL
 DEVELOPMENT  AND  COMPANY
 AFFAIRS  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  quarters
 of  nearly  300  employees  of  Heavy
 Engineering  Corporation,  Ranchi  be-
 JOnging  to  the  majority  community  are
 being  got  vacated  for  allotment  to  em-
 ployees  of  the  minority  community;

 (b)  if  so,  the  reasons  therefor,  and
 (c)  the  efforts  being  made  by  Gov-

 ernment  to  put  an  end  to  acts  en-
 couraginig  communalists?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  COMPANY
 AFFAIRS  (SHRI  F.  A.  AHMED):  (a)
 No,  Sir.

 (b)  Does  not  arise.

 (c)  Efforts  have  been  made  py  the
 Heavy  Engineering  Corporation  mana
 gement  to  disperse  Muslim  employees,
 who  ere  at  present  temporerily  housed
 in  some  hostels,  to  various  sectorg  in
 the  HEC  colony.  With  such  dispersal
 and  various  qneasgres  being  taken  by
 the  management  to  ensure  that  the
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 various  communities  in  the  colony  can
 live!  together  in  harmony,  the  situa-

 -tion.  is  expected  to  narmalise  shortly.

 इस्पात  यू  निर्माण  उद्योग

 को  रामावतार  क्षर्मा  :
 भी  रामचयम्दर  बीरत्या  :
 शी  रा०  रा०  सिंह  देव  :

 2365.

 क्या  इस्पात,  खान  तथा  धातु  मंत्री  यह
 बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  हाट  रोल्ड

 स्ट्रिपों  के  उत्पादन  में  कमी  हो  जाने  के  कारण
 इस्पात  नल  निर्माता  उद्योग  को  बड़ी  कठिनाई
 का  सामना  करना  पड़  रहा  है  ;  ौर

 (ख)  यदि  हां,  तो  सरकार  द्वारा  इस
 उद्योग  की  सहायता  के.  लिये  क्‍या  रूयंवाही
 की  जा  रही  है

 इस्पात,  खान  तथा  धातु  मंत्रालय  में  3५-
 मंत्री  (शी  रास  सेवक):  (क)  इस्पात  नल
 निर्माण  उद्योग  को  गर्म  बेलित  स्ट्रिप  प्राप्त
 करने  में  कठिनाई  भा  रही  है  जिसके  कारण
 निम्नलिखित  हैं  :--

 (i)  दुर्गापुर  की  स्केल्प  मिल  में  कठिनाई
 झाने  से  उत्पादन  कम  हो  गया  है,

 (ii)  इस्पात  के  नलों  के  निर्यात  में  बृद्धि-
 भ्रौर

 (iii)  राउरकेला  इस्पात  कारबाने
 हारा  गैलवेनाइजिंग  भौर  इले-
 क्ट्रोलिटिक  टिप्निग  लाइनों  के
 सिए.  गर्मवेलित  स्ट्रिप  का  अधिक
 उपयोग  |

 (a)  इस्पात  नल  मिर्माण  उद्योग  की
 सहाकता  के  लिए  सरकार  ने  उद्योग  शौर

 संयुक्त  संबंध  समिति  से  परामर्श  करके  राउर-
 कैला  इस्पात  कारणलाने  धौर  हाडा  धायरम
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 एण्ड  स्टील  कम्पनी  से  माल  ले  कर  उद्योग  की
 विभिन्न  इकाइयों  को  स्केल्प  की  सप्लाई  बढ़ाने
 की  व्यवस्था  की  है  1

 Bombay  Company  (P)  Bombay

 2266.  SHRI  JYOTIRMOY  BASU:
 Wil  the  Minister  of  INDUSTRIAL
 DEVELOPMENT  AND  COMPANY
 AFFAIRS  be  pleased  to  state:

 (a)  whether  it  is  a  fact  thet  the
 Bombay  Company  (P),  Limited,  Bom-
 bay  which  is  a  British-owned  Com-
 pany  has  decided  to  clase  down  its
 Branch  Office  in  Delhi;

 (b)  if  so,  whether  Government  have
 issued  necessary  permission  to  close
 down  its  branch;
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 (c)  whether  Government  have  en
 sured  that  legitimate  dues  of  the  wor-
 kers  will  -be  cleaned;  and

 (d)  if  so,  what  safeguards  have
 been  taken  in  this  regard  to  ensure
 that  they  do  not  liquidate  their  assets
 before  clearing  the  dues  of  the  wor-
 kers?

 THE  MINISTER  OF  INDUSTRIAL
 DEVELOPMENT  AND  COMPANY
 AFFAIRS  (SHRI  ह  A.  AHMED):  (a)
 to  (d)  The  information  ig  being  collec-
 ted  and  it  will  be  laid  on  the  Table
 of  the  House.

 2.30  bts.
 CALLING  ATTENTION  TO  MAT-
 TER  OF  URGENT  PUBLIC  IM-

 PORTANCE

 Now-Worxnia  or  Suaaz  ractomss
 SHRI  8,  8.  KOTHARI:  (Mand-

 saur):  I  call  the  attention  of  the
 Minister  of  Foog  and  Agriculture  to
 the  following  matter  of  urgent  pub-
 lic  importance  and  I  request  thet  he
 may  make  a  statement  thereon:—.
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 THE  (MINISTER  OF  FOOD  AND
 AGRICULTURE  (SHRI  JAGJIWAN
 RAM):  The  Central  Government
 fixes  only  the  minimum  price  of
 sugarcane  payable  by  sugar  factories.
 For  1968-69,  the  same  basic  mini-
 mum  price  was  fixed  as  for  ‘1987-68,
 viz,  Rs.  7.37  per  quinta]  linked
 to  @  recovery  of  9.4  per  cent.  The
 actual  sugarcane  price  paid  by  the
 sugar  factories  is  dependent  on  the
 prices  paid  by  producers  of  gur  and
 khandsari.

 The  date  of  commencemen  ०
 crushing  operations  is  decided  by
 individual  sugar  factries  on  the  basi:
 of  estimated  cane  availability,  the
 period  of  maturity  of  the  cane  ani
 incentives,  if  any.  According  to  the
 information  received  upto  the  25th
 November,  1968,  65  factories,  out  of
 206,  have  already  commenced  crush-
 ing  operations  for  the  1968-69,  season,
 as  against  2]  factories  which  wer.
 into  production  last  year  upto  the
 corresponding  date.  In  Maharasttra,
 Gujarat,  Andhra  Pradesh,  Myscre.
 Madras,  Kerala  and  Pondicherry,  the
 number  of  sugar  factories  which  have
 commenced  crushing  operations  is
 higher,  vis.  60  as  against  49  which
 commenced  crushing  operations  upto
 the  corresponding  date  last  year.

 Crushing  operations  have  been
 somewhat  delayed  in  the  Northern
 States  mainly  in  U.P.  and  Bihar.  The
 sugar  factories  in  West  Uttar  Pra-
 desh  generally  star,  crushing  opera-
 tions  by  about  the  middle  of  Nov-
 ember  and  those  in  East  Uttar  Pra-
 desh  and  North  Bihar  about  a  fort-
 night  latter.  Only  4  factone;  in
 Wes,  Uttar  Pradesh  and  one  factory
 in  Bast  Uttar  Pradesh  have  so  far
 gone  into  production,  as  against  52
 factories  which  went  into  produc-
 tion  upto  the  corresponding  date  last
 year.  No  factory  in  Bihar  has  ३0
 far  gone  into  production.

 The  sugar  factories  in  U.P.  Bihar
 and  other  Northern  States  Lave  not
 eommenced  production  because  no

 ‘agreement  has  yet  been  reached
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 between  the  factories  and  the  gro-
 werg  as  to  the  price  to  be  paid  for
 sugarcane  this  year.  Last  year,  due
 to  shrinkage  of  area  under  sugurcune
 and  drought  conditions  prevailing  at
 the  time  of  sowing,  the  total  supply
 of  sugarcane  had  declined.  There
 was,  therefore  intense,  competition
 from  gur  and  khandsari.  The  high
 prices  which  were  expected  tu  pre-
 vai!  in  the  free  market  and  other
 concessions  given  by  the  Government
 to  the  industry  enabled  them  tc  pay
 high  prices  for  sugarcane.  As  a  re-
 sult  of  the  effect  of  partial  decontrol,
 the  area  under  sugarcane  has__  in-
 creased  and  the  total  production  of
 Sugarcane  js  larger  this  year.  ‘The
 excise  duty  rebate  which  was  granted
 last  year  wil)  not  be  available  to  the
 industry  this  year  and  levy  quontity
 to  be  secured  by  the  Government
 has  been  raised  by  १0  per  cent.  As
 a  result  of  these  factors  the  industry
 is  anticipating  a  steep  fall  in  the
 price  of  sugar  in  the  free  mar):et  as
 compared  to  last  year.  Whatever
 may  be  the  position,  the  price  paid
 to  the  grower  should  not  be  less  than
 the  paying  capacity  of  the  factories
 and  the  latter  should  not  7९  deter-
 mined  on  an  unduly  low  price  ex-
 pectation  in  the  free  market.

 As  mentioned  above,  the  minvawn
 price  of  sugarcane  fixed  by  the  Gov-
 ernment  is  a  notional  price  ang  it
 should  be  possible  for  the  factories
 to  pay  this  year  prices  much  higher
 than  the  minimum  price.

 It  is  understood  that  negotiutions
 are  going  on  between  the  industry
 and  the  sugarcane  growers  and  some
 settlement  may  emerge  shortly  to
 the  satisfaction  of  both  parties.

 SHRI  S.  S.  KOTHARI,  The  hon.
 Minister  is  a  silent  spectator  when
 the  sugar  industry  is  being  consu'ncd
 in  the  flames  of  a  cold  war  of  altri-
 tion  between  the  mills  and  the  sugar-
 cane  growers  with  regard  to  the  price
 of  sugarcane.  The  hon.  Minister
 himself  has  admitted  that  about  350
 sugar  mills  have  not  yet
 production.  It  is  already  late  Conse-
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 quently,  the  workers,  the  sugat-cane
 growers,  and  the  mills  have  >uffered,
 and  the  excise  revenue  of  Govern-
 ment  has  also  suffered  damage.  Iie-
 sides,  there  are  reports  in  the  news-
 papers  that  the  sugar  prices  in  the
 country  have  started  spurting.  This
 is  a  dismal  picture.  The  Govern-
 ment  or  the  Minister  is  entireiy  res-
 ponsible  for  this  state  of  affairs,  be-
 cause  a  minimum  price  of  Rs.  7.36
 per  quinta)  of  sugarcane  is  so  low
 that  the  sugarcane  grower  is  not
 prepared  to  sel)  the  sugarcane  ai  that
 Price.  In  this  context  what  really
 happened  was  that  the  factories  were
 prepared  to  pay  a  higher  price  and
 they  thought  that  ou;  of  the  40  per
 cent  sugar  sold  jn  the  free  ‘.9:ket
 they  would  be  able  to  make  up  the
 loss.  But  this  year  the  hon.  Minlsier
 has  disturbed  the  equilibrium.  He
 has  raised  the  levy  of  sugar  to  70  per
 cent  without  realising  what  the
 consequences  would  be,

 Now  the  mills  are  not  prepared  to
 pay  the  higher  price  because,  firstly,
 they  fee]  that  the  free  sugar  is  only
 30  per  cent;  secondly  the  price  would
 come  down  to  Rs.  250  per  quintal  and
 thirdly  the  excise  duty  rebete  which
 wag  available  last  year  would  no
 longer  be  available  this  year.

 My  indictment  of  Government  is
 that  it  has  failed  to  evolve  an  inte-
 grated  cane  price  structure  for  sugar
 mills  so  that  between  the  sugar  mills,
 khandsarj  and  gur  production,  the
 cane  may  be  properly  allocated  on  a
 rationa)  basis.  Will  the  hon,  Minister
 increase  the  minimum  price  of  उपड्डबा-
 cane  from  Rs.  7.86  to  9.50  per  quin-
 tal?  Secondly  will  he  reduce  the  ex-
 cise  duty  on  sugar  correspondingly  so
 that  within  the  present  price  structure
 of  sugar  itself  the  increase  in
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 This  is  a  vital  problem.  My  final
 question  is  this:  why  has  the  Gov-
 ernment  failed  to  create  a  fund  for
 modernisation  and  rehabilitation  of
 machinery  of  sugar  factories,  as  was
 recommended  by  the  exper,  com-
 mittee  known  as  the  Gundu  Rao
 Committee,  to  reduce  costs  of  pro-
 duction?  What  steps  are  Govern-
 ment  going  to  take  to  resolve  the
 crisis?  Al)  these  questions  are  inter-
 connected  and  he  understands  them
 very  well.  Let  him  come  out  with
 a  solution.

 SHRI  JAGJIWAN  RAM:  He  has
 raised  several  questions.  As  I  have
 stated.  I  said  so  last  year  alao—the
 minimum  price  that  has  been  fixed  is
 a  notiona)  price.  As  ]  have  already
 stated,  sugar  factories  can  afford  to
 pay  a  price  higher  than  the  minimum
 price.  Therefore,  any  upward  revi-
 sion  of  the  statutorily  fixed  minimum
 price  will  inevitably  lead  to  an  in-
 crease  in  the  price  of  controlled  sugar.

 SHRI  S  5.  KOTHARI:  Reduce  the
 excise  duty  to  absorb  it.

 SHRI  JAGJIWAN  RAM:  Whatever
 question  the  hon.  Member  has  put  is
 from  the  angle  of  the  industrialist
 alone,  Government  have  to  consider  a
 sugar  policy  taking  into  consideration
 the  interests  of  the  cane  grower,  the
 sugar  producer  and  the  consumer.
 The  sugar  factory  owners  are  meet-
 ing  tomorrow  and  I  am  hoping  that
 good  sense  wil]  prevail  ang  they  will
 offer  such  prices  to  the  growers  as
 will  get  them  the  cane  and  the  fac-
 tories  will  start  within  the  next  few
 days.

 SHRI  K.  N.  PANDEY:  (Padrauna):
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 SHRI  RANGA  (Srikakulam):  Why
 are  they  not  working?

 Jaki  K,  N.  PANDEY:  Let  him  nut
 interrupt.
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 This  notional  rice  which  has  been
 fixed  by  Government  has  proved  un-
 realistic  because  of  the  fact  that  no
 cultivator  supplied  cane  a;  this  price
 last  year,  nor  are  they  going  tu
 supply  this  year,  nor  are  they  going

 ‘to  do  so  in  the  future.  Last  year,
 the  cultivator  got  in  Northern  India
 Rs,  0  to  Rs,  17;  in  Andhra‘he  got
 only  Rs.  ll,  and  in  certain  parts  of
 Maharashtra  he  got  Rs,  0  to  Rs.  I6.

 ‘If  this  price  was  real  why  should  not
 the  cultivator  supply  to  the  sugar
 factory?  The  price  was  raised  be-
 cause  of  the  fact  that  the  gugar  price

 ,in  the  free  market  went  very  high
 and  out  of  that  the  mill-owner  gave
 in  a  higher  price  for  the  entire  cane,
 even  for  that  sugar  which  was  called
 levy  sugar.  This  year  he  has  fixed
 the  same  price  with  a  slight  modi-
 fication  making  the  levy  sugar  70
 per  cent  and  reducing  the  free  sugar
 to  30  per  cent,  but  even  if  you  raise
 the  free  quota  to  50  per  cent.,  it  is
 not  going  to  work  because  this  type
 of  formula  has  created  false  hopes

 ‘in  the  minds  of  the  cultivators  who
 think  “God  knows  how  much  money
 ‘the  factories  are  making,  We  are
 getting  much  Jess”.  At  the.  same
 time  this  type  of  formula  has  brought

 ‘the  sugar  factories  into  the  political
 arena  because  every  party  is  deman-
 ding  a  different  price,  some  people
 want  Rs.  23  and  some  others  want

 “Rs,  25  per  quintal,

 He  said  just  now  that  the  interests
 af  the  consumers  have  also  to  be
 considered.  There  are  people  in  the
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 come  because  they  have  not
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 been
 called.  by  the  mill-owners.  Stili  he

 is  painting.a.  rosy  picture

 In  view  of  these  facts,.uniess  he  is
 ready  to  increase  the  basic  minimum
 price,  the  factories  are  “not:  going
 to  work.  May.  I  know  from  him  ii
 he  has  consulted  the  growers  and
 other  parties  in  fixing  his  notional
 price?  If  this  price  was  not  fixed  in
 consultation  with  them,  may  I  -know
 whether..any  negotiation  going  on
 between  the  cultivators  and  the  fac-
 tory  owners  wil]  be  worthwhile?

 SHRI  JAGJIWAN  RAM:  The  hon.
 Member  has  made  many  presump-
 tions  which  he  should  not  have  done.
 For  instance,  he  says  that  jast  year
 when  the  minimum  price  was  fixed
 the  cane  wag  not  available  at  that
 price.  It  was  not  tne  Government's
 intention  and  I  hag  made  it  quite
 clear  in  the  House  that.  this  was  a
 notional  minimum  price.  I  will  re-
 ming  him  and  he  will  recollect  that
 it  was  made  very  clear  from  the  very
 beginning  that  the  whole  scheme  was
 conceived  so  that  the  grower  would
 get  a  price  higher  than  this  price.
 ‘Pherefore,  it  wag  never  expected
 that  the  grower  would  offer  his
 sugarcane  at  this  price.  Nor  is  it
 expected  this  year  that  the  grower
 will  offer  the  sugarcane  at  the  mini-
 mum  fixed  pries.

 att  एस०  एस०  लोनी  (पूमा):  तो

 .फिर  इस  प्रोइस  को  क्‍यों  रखते  हैं  ?

 SHRI
 {  JAGITWAN

 RAM:  There-
 “fore,  this  presumption  that  no  gro-

 wer  will  supply  at  this  price  is  not
 relevant,  because  that  is  not  the  in-
 tention,

 SHRI  S.  M.  BANERJEE  (Kanpur):
 They  will  not  supply.

 SHRI  JAGHWAN  RAM:  In  cer.
 tain  areag.  factories  -hav»  startec
 crushing:  and.  in:  certain  areas“  where

 factorieg.  have  net  started  crush-
 there  is  stiff  competition  -.from
 and  khendaari,  and  therefove  a ्
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 manoeuverability  has  been  provided:
 to  the  sugar  factories  so  that  they
 can  offer  an  attractive  price  to  the
 sugareane  cuitivators  in  order  to  at-
 tract.  sugarcane  to  the  factories  in
 competition  with  gur  and  khandsari.
 As  I  have  said  negotiations  have
 started  between  the  factories;  and
 the  cane  growers  ang  the  factory
 owners  are  meeting  tomorrow  and  I
 am  hoping  that  some  solution  will
 be  found  to  the  satisfaction  of.  both
 parties.

 ह , उ  रघुबीर  सिह  जाली  (बागपत)  :
 भ्रध्यक्षत  महोदय,  इस  समय  गन्ना  उत्पादक
 किसान  की  यह  हालत  है  कि  उसे  एक  एक  दिन
 नहीं,  बल्कि  एक  एक.  मिनट  मुश्किल  हो  रहा
 है  भौर  मंत्री  महोदय  कहते  हैं  कि  बातें  चल
 रही  हैं  ।  यह  गे  की  फ़ुसल  किसी  एक  साल
 नहीं  होती  है,  वह  हमेशा  होती  है  ।  ये  बातें
 सितम्बर  शौर  श्रबतूबर  में  खत्म  हो  जानी
 चाहिए  थी,  लेकिन  हमारे  मिनिस्टर  साहब  कह
 रहे  हैं  कि  भी  बानें  चल  रही  हैं।  किसान  चाहता
 है  कि  या  तो  सरकार  फ़ैक्टरियों  को  चलवाये
 भौर  या  उन्हें  अपने  ऋ्रशर  से  गश्ना  पेरने  की
 इजाजत  दे  |  लेकिन  सरकार  न  तो  किसानों  को
 ऋशर  चलाने  की  दजाज़त  देती  है  भौर  न  ही
 मालिकों  को  भ्रपनी  फ़ैक्टरियां  चलाने  के  लिए
 कहती  है  |

 इस  मामले  में  तीन  पार्टियां  हैं  :  गन्ना-
 उत्पादक,  मिल-मालिक  शौर  केन  को-भापरेटिव
 फ़ेडरेशन  ।  ये  तीनों  ही  पार्टियां  सरकार  की
 इस  नीति  भौर  इन  फैसलों  से  प्रसंतुष्ट  हैं  भौर
 तीनों  यह  डिमांड  कर  रहो  हैं  कि  केन  को  प्राइस
 बढ़ानी  चाहिए  ।  मैं  मंत्री  महोदय  से  यह  जांतना

 चाहता हूं  कि  उन्हें इस  में  क्या  दिक्कत है  कि  वह
 तीनों  पार्टियों  को  सितम्बर,  भ्रक्‍्तूबर  में  एक
 राउंड  टेबल  कांफ़रेंस  भें  बिठा  कर  फैसला  कर.
 लिया  करे।  झाग  लगने  पर  कुआं  खोदने  की
 नीति  हमारी  समझ  में  नहीं  जाती  है  ।  हर  साल
 गन्ना-उत्पादक  किसानों  के  साथ  यह  बेस  महीं
 खेलना  चाहिए  1  मंत्री  महोदय  को  इस  प्रकार
 की  एक  स्थायी  मशीनरी  बनाते  में  क्या  दिक्कत
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 है,  जिस  से  तीनों  पार्टियां  सितम्बर,  अक्तूबर
 में  एक  राउंड  टेबल  कॉफ़ेंस  में  बैठ  कर  फैसला
 कर  लिया  करें  ?

 मंत्री  महोदय  को  इस  में  क्या  दिक्कत  है
 कि  जिन  किसानों  के  पास  बिजली  की  पावर
 ओरट्रैक्टर  हैं,  नहें  गना  क्र  करने  की  इजाजत
 दी  जाये  I  इस  समय  उत्तर  प्रदेश  की  7  शूगर
 फ़ैक्टरियों  में  से  केवल  5  चालू  हुई  हैं।  उत्तर
 प्रदेश  में  यह  इलैकतनत  का  साल  है।  प्रक्षबारों  में

 यह  ख़बर  प्राई  है,  भौर  बहुत  जबर्दस्त  ATE,
 है,  कि  उत्तर  प्रदेश  के  कांग्रेसी  नेता  इस  सब  से
 बड़ी  इंडस्ट्री  से ्रपने'इलैक्शन  फ़ंड  के  लिए  काफ़ी
 रुपया  मांग  रहे  हैं।  शायद  इसी  लिए  सरकार.
 द्वारा  उत्तर  प्रदेश  के  मिल-मालिकों  पर  कोई
 दबाब  नहीं  डाला  गया  है  भौर  गज्ञा  उत्पादक
 किसानों  को  उन  की  दया  पर  छोड़  दिया  गया
 है  ।  क्या  सरकार  इस  बारे  में  प्रपनी  पालिसी
 को  साफ़  करेगी  ?  जिस  प्रकार  बह  कानून
 द्वारा  किसानों  को  गन्ना  देने  के लिए  मजबूर
 करती  है,  वह  उसी  प्रकार  कानून  द्वारा  मिल-
 मालिकों  को  प्रपनी  मिलें  चलाने  के  लिए  मजबूर
 क्यों  नहीं  करती  है  ?  मैं  यह  जानना  चाहता
 हैं  कि  क्या  सरकार  हस  बारे  में  कोई  कदम
 उठायेगी  |

 श्री  जगजीबन  राम  :  माननीय  सदस्य  मे
 कहा  है  कि  केत  ब्ोभर,  कऋशर  वालों  भौर
 फ़ैक्टरी  बालों,  इन  तीन  दलों  को  एक  जगह  पर
 बिठाया  जाये  ।

 ी  रघुबर  सिह  शास्त्री:  कशर  वाले  नहीं
 केन  को-आपरेटिव  फ़ेडरेशन  ।

 थनी  अप्रजौवम  राम  :  केस  प्रोभर्ज  में  केन
 प्रोभर्ज  फ्रेडरेशन  प्रा  गई  है  t  लेकित इस  तीनों
 से  भी  जो  बड़ा  बज  है,  उस  के  बारे  में  उन्होंने
 कोई  जिक्र  नहीं  किया  |  वह  है  चीनी का  खाने  .
 बाला  |

 भरी  रघुबीर  लिह  शाजी  :  यह  फेवल  32
 क़ीसबी  है  t
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 एक  सानसीय  सदस्य  :  शौर  पैसा  खाने
 बाला  ?

 भी  जगजोबन  राम  :  वे  तो  सब  तर्जवे  की
 बातें  हैं  ।

 इस  प्रश्न  पर  विचार  किया  जा  सकता  है
 बह  जागे  की  बात  है  i  इस  समय  तो  प्रश्न  हस
 साल  का  है।  जहां  तक  गड़  का  सवाल  है,  कि  पानों
 मे  बराबर  हम  से  यह  प्रश्त  किया  ध्रौर  हम  इस
 बात  को  साफ़  कर  देही  चाहते  हैं  कि  पिछले
 साल  जब  हम  मे  यह  नीति  लागू  की,  तो  हमने
 यह  साफ़  किया  था  कि  गुड़  पर  कोई  प्रतिबन्ध
 नहीं  खगेगा  श्रौर  हमने  कोई  प्रतिबन्ध  महीं
 लगने  दिया  ।

 श्री  रजजोत  सिह  (खलोलाबाद)  :  गुड़
 सो  गड़  ही  रह  गया,  मंत्री  शक्कर  हो  गये  ।

 ही  जगजीबन  राम  :  जिम  के  नमीब  में
 गुड  बतना  रहता  है,  वह  गुड़  ही  रहता  है  ।

 इस  साख  भी  हम  साफ़  करना  चाहते  हैं
 कि  इस  साल  भी  गुड़  पर  कोई  प्रतिबन्ध  नहीं
 लगेगा  ।

 माननीय  सदस्य,  शास्त्री  जी,  ने  यह  प्रश्न
 उठाया  कि  जिस  किसान  को  पम्प  चलाने  के
 लिए.  बिजली  मिलो  हुई  है,  क्‍या  वह  उस
 बिजली  का  इस्तेमाल  क्रशर  चलाने  के  लिए  कर
 सकता  है  या  नहीं  ।  यह  तो  उत्तर  प्रदेश  और
 बिहार  की  सरकारों  से  बात  करने  का  विषथ  है
 कि  क्‍या  जिजनी  विभाग  के  नियमों  के  अस्तंगत
 किसान  को  प्रपना  ऋशर  चलाने  की  इज|जत  नहीं
 दी  जा  सकती  है  ।  मैं  दोतों  सरकारों  के  सामने
 इस  बाल  को  ला  रह  हूं  कि  झगर  किसी  किसान
 के  पास  बिजली  का  कनेक्शन  है,  जिस  से  पम्प
 चलता  है,  तो  उस  से  क्रशर  चला  कर  उस  के
 प्रपने  इस्तेमाल  के  लिए  गुड  बनाने  में  क्‍या
 नराज  है  t

 जहाँ  तक  यह  किसानों  की  बात  है  उस  में

 हम  इस  चीज  को  पूरा  देखेंगे  चौंर  इस  साल  मेंने
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 जैसा  भ्रभी  कहा,  उस  को  दोहूराना  ही  पड़ेगा,
 मुझ  को  इस  में  कोई  शक  नहीं  है  कि  जो  हम  ने

 न्यूनतम  मूल्य  निर्धारित  किया  है  उससे  प्रधिक
 ग्राज  भी  किसानों  को  मिलना  चाहिए  द्रौर
 मिलने  के  बाद  ही  कारखाने  चलाए  जाएंगे
 श्रार  जैसा  मैंने  कहा  हमारी  कोशिश  है  कि  जल्दी
 ये  जल्‍दी  कारखाने  चले  ।

 जहां  तक  उन्होंने  राजनीसि  की  बात  उठाई
 है  मैं  इस  का  उत्तर  देना  नहीं  चाहता  |  कौन
 शर्क  है  कौन  बुरा  है  यह  ती  समय  बताता  है

 att  ate  तोबिस्द  बर्मा  [लिरी)  :  सरकार
 ने  स्टेट्यूटरी  प्राइस  जो  फिकम  की  है  उस  के

 बावजूद  और  फायदा  उठाने  के  बावजूद  भी
 मिलें  पैसा  देना  नहीं  चाहती  |  यह  200  रुपया
 केवल,  शुगर  का  दाम  लगा  रहो  हैं  प्रौर  उस
 के  हिसाब  से  8  रुपया  मन  गन्ने  का  दाम  जोड़
 रही  हैं  जब  कि  प्राज  भी  मार्केट  में  शुगर  का  दाम
 425  रुपया  चल  रहा  है भ्रार  पार  साल  भो
 यही  प्राइस  चल  रही  थी  और  तब  उन्होंने
 I3.40  का  भाव  दिया  था  ।  तो  थ्रब  कौन

 सी  ऐसी  बात  हो  गई  है  कि  वह  3.  40  नहीं
 दे  सकती  प्ार  8  रुपया  दाम  लगाने  की  सोच
 रही  है  ?  इस  से  साफ  जाहिर  होता  है  कि  हमारी
 बेबसी  का  फायदा  मिल  माविक  उठाना  चाहते
 है  ।  वह  जानते  हैं  कि  काण्तकारों  में  बारगेनिंग
 पावर  नहीं  है,  इन  में  यूनिटी  नहीं  है,  यह
 पेरिभेबल  कमोडिटी  है  इसलिए  मजबूर  हो  कर
 गन्ना  काश्तकार  हम  को  देंगे  |  तो  मैं  जानना
 चाहता  हूं  गवर्नेमेंट  से  कि  शुगर  बनाने  में  क्या
 खर्जा  बढ़ता  है,  अलग  अलग  मदों  पर  किस
 हिसाब  से  खर्चा  प्राता  है  श्रौर  यह  भो  कि  मिल
 मालिक  हमारा  शोषण  न  कर  सकें  इस  के  लिए
 मैं  जानना  चाहूंगा  कि  क्‍या  गवर्नमेंट  कोई  एक
 रीजनेबल  प्राफिट  मिल  मालिकों  के  लिए
 फिक्स.  करने  जा  रही  है  ताकि  बह  हम  को
 एक्सप्सायट  नम  कर  सकें  और  क्‍या  भविष्य  में
 गवर्नमेंट  कोई  ऐसा  फारमूला  बनाने  जा  रही
 है  कि  प्राफिट  मिल  मालिकों  में,  लेबर  में  भौर
 काश्सकारों  में  समान  रूप  से  वितरित  हो  सके  |
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 tt  जगजीअमराम  :  इन्होंने  एक  प्रश्न
 यहू  किया  कि  चोनी  बनाने  में  किस  किस  मद
 में  क्या  खच  होता  है  ते  उसके  लिए  तो  फार
 मूला  बना  हुमा हैं,  सेन  कमीशन  का  भी  फ  र-
 मूला  है  भौर  टैरिफ  कमीशन  ने  भी  देखा  है  इस
 चीज  को  तो  उस  के  लिए  तो  मैं  सदस्य  महोदय  को

 राय दू  गा  कि  सदन  को  लाइब्रेरी  में  सेन कमीशन
 को  रिपोर्ट  होगी,  उस  को  देख  लें  तो  विस्तार  में

 मालूम  हो  जायेगा  कि  किस-किस  मद  में  क्‍या
 खरा  होता  है  ।

 जहां  तक  ये  दूसरी  बात  रही,  मैंन  खुद
 ग्रपन  जवाब  में  बताया  है  कि  इस  साल  जो
 कारखानों  के  मालिक  यह  समझ  रहे  हैं  कि  चौनी
 का  दाम  बहुत  नीचे  चला  जायगा  जौर  3सफ
 प्राधार  पर  गश्ने  का  दाम  देना  चाहते  हैं  यह
 मुनासिव  नहीं  है  |  पगर  इन्हेंनि  मेरे  जबाब  को

 सुना  होता  तो  इस  प्रश्न  का  जबाब  मैंने  दिया
 है  ग्रौर  हसके  लिए  कहा  है  कि  जो  हम  ने  न्यूनतम
 दाम  निर्धारित  किए  हैं  उस  से  प्रधिक  दाम
 गन्ने  का  फैक्ट्रीज़  दे सकती  हैं  भ्ौर  देना  चाहिए  ny

 SHRI  5.  KANDU  (Balesore):  Sir,
 before  you  go  on  to  the  next  item  on
 the  agenda,  I  request  that  you  may
 be  pleased  to  allow  some  time  for
 discussing  this  topic.  There  is  a  lot
 of  things  to  say;  it  is  a  very  import-
 ant  topic,

 MR.  SPEAKER:  |  cannot  assure
 anything  now;  I  cannot  promise  any-
 thing  when  anything  is  raised  on  the
 floor  of  the  House  by  surprise.  A  re-
 quest  may  be  made  and  I  can  consi-
 der  it.

 ‘12.58  hrs.
 RE.  QUESTION  OF  PRIVILEGE

 MR.  SPEAKER:  Now,  the  point  is,
 yesterday,  Shri  George  Fernandes
 raised  a  question  of  privilege  about
 the  arrest  of  Shri  Madhu  Limaye  and
 I  heard  him,  and  then  I  said  that  I
 would  like  to  call  on  the  Home
 Minister  to  make  a  statement  about
 it  later  on.  Now  that  Shri  Madhu
 Limaye  is  here,  and  since  he  has  ex-
 pressed  a  desire  that  he  would  like
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 to  place  certain  facts  before  the
 House,  I  permit  him  to  do  so.

 ft  मथ  लिसये  (मुंगेर)  :  प्रध्यक्

 महोदय ,  खुदा  का  शुक्र  है  कि  भव  तक  गृह  मंत्रो
 जी  सुप्रीम  कोर्ट को  बरलास्त  करने  में
 कामयाबी  हासिल  नहीं  कर  पाये  हैं  शौर
 इसीलिए  प्राज  मैं  झाप  की  खिदमत  में  हाजिर
 हो  सका  हूं  ।  .  (व्वथधान)
 परे,  ताला  लगा  दिया  था  5  दिन  तक  हमारी
 जबान  पर  ,  प्रब  तो  सुन  लीजिये  a  प्रध्यक्ष
 महोदय  (saan)...

 सभी  स्गयंभौम  देशों  में  जहां-जहां  संसदीय
 प्रणासियां  हैं  पालियामेंट  को,  उन  की  कमेटियों
 को  झौर  उन  के  सदस्यों  को  कुछ  प्रधिकार,
 कुछ  संरक्षण  ,  कुछ  विशेषाधिकार  दिए  गए
 हैं  7  हमारे  देश  में  भी  जिस  लोगों  ने  संविधान
 बनाया  उन्होंने  भी  इस  सदस  के  लिए,  सदन  की
 कमेटियों  के  लिए  पौर  सदस्यों  के  लिए  संबि-
 धाम  की  धारा  105 (1),  (2),  (3)  प्रादि
 के  प्रस्तर्गत  कुछ  विशेषाधिकार  प्रदान  किए  ।
 इन  विशेषाधिकारों  का  जब  भंग  होता  है
 तो  इस  को  समूचे  सबन  की  मान-
 हानि  का  सवाल  मान  कर  उठाया  जाता  है  t
 श्राज  मैं  श्राप  क ेसामने  विरोधी  दल  के  सवस्य
 या  समाजवादी  दल  के  सदस्य  के  नाते  सहीं  बोल
 रहा  हूं।  मैं  इस  सदन  के  एक  साधारण  सदस्य
 के  साले  बोल  रहा  हूं  भ्रौर  प्राप  के  मार्फत,
 सदन  नेता  यहां  बैठीं  हैं,  सदन  के  दूसरे  माननीय
 सदस्य  हैं,  उन  को  मैं  प्रपील  करना  चाहता  हूं
 कि  15  दिन  तक  मुझे  इस  संसद्‌  की  कार्य-
 याही  में  हिस्सा  लेने  से  वंचित  किया  गया  यह

 बड़ा  प्रस्याय  हुभा  उसको  बे  देखें  |  मेज  पालिया-
 मेंद्री  प्रैक्टिस  का  बहुत  संक्षेप  में  ्रपनी  बात
 मैं  रखूंगा  क्योंकि  बहुत  ज्यादा  समय  मैं  मही
 लेना  चाहता  उसका  एक  ही  हिस्सा  मैं  प्राप  को
 पढ़  कर  सुनाऊंगा  बह  पृष्ठ  200  2
 पर  है:

 “Obstructing  members  of  either
 House  in  the  dtacharge  of  their
 duty.
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 [श्री  मधु  लिमये]
 Arrest  of  members.

 It  is  a  coutempt  to  cause  or
 effect..the  arrest,  save  on  a  crimi-
 nal  charge,.of  a  member  of  the
 House  of  commons  during  a  ses-
 sion  of  Parliament  or  during  the
 forty  days  preceding,  or  the  forty
 days  following  a  session.  +

 The  privilege  of  freedom  from
 aarest  does  not  extend  to  criminal
 charges  and  upon  the  same
 principle,  the  internment  of  a~
 member  under  regulations  enab-
 ling  the  Home  Secretary  to  detain
 persong  in  the  interests  of  public
 safety  or  the  defence  of  the
 realm  has  been  held  not  to  cons-
 titute  a  breach  of  privilege.

 Although  the  privilege  of  free-
 dom  from  arrest  does  not  extend
 to  criminal]  charges,  it  is  the  right
 of  each  House  to  receive  imme-
 diate  information  of  the  impri-
 sonment  or  detention  of  any
 member,  with  the  reason  for
 which  he  is  detained.  The  failure
 of  a  judge  or  magistrate  to  in-
 form  the  House  of  the  commital
 to  prison  of  member  on  a  criminal
 charge  or  for  a  criminal  offence,
 would,  therefore,  constitute  a
 breach  of  privilege.”

 पभ्रध्यक्ष  महोदय,  इस  बात  को  सफाई  से
 रखने  के  लिए  इतना  हिस्सा  काफी  है  भ्ौर  इस
 में  दो  विशेषाधिकार  के  भौर  दो  मानहानि  के
 सवाल  उठ  सकते  हैं  7  भ्रगर  कोई  जुर्म  नहीं  है,
 प्रगर कोई  इल्जाम  नहीं  है  जिस  को  क्रिमिनल
 चार्ज  कहते  हैं  तो  वह  विशेषोधिकर का  बंग
 है  भौर  जब  वह  होता  है  तो  समूचे  सदम  को
 मालहालि  का  सवाल  उस  को  माना  जाता
 *

 8  his.

 दूसरा  विशेषाधिकार  का  भंग  यह  हुपा
 है  कि  जो  मजिस्टुट  किसी  भी  सदस्य  को
 गिरफ्तार  करेगा  या  जेल  देगा,  उस  को  इस
 सदस को  इस्तिला  देनी  चाहिये  भौर  यदि  तत्कल
 भौर  तुरम्त  वह  इसिला  नहों  देता  है  तो
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 ae  भी  विशेषाधिकार  का  भंग  माना  गया  है
 तथा  उसके  लिए  प्रनुशासन  को  कार्य  बाही
 रखी  गई  है।  हमारी  इस  सभा  ने  भी  इस  के
 लिये  नियम  बनाया  है।  मैं  भ्रापका  ध्यान  नियभ
 सं०  229  की  शोर  खींचना  चाहता  हूं--इस
 सदन  को  कंसे  पता  चलेगा  कि  किसी  सदस्य
 को  क्रिमिनल  चार्ज  को  लेकर  गिरफ्तार  किया
 गया  है  या  किसी  दूसरे  कारण  को  लेकर  गिर-
 फ्तार  किया  गया  है--उस  के  लिए  इस  सदन
 ने  नियम  सं0  229  बनाया  है,  जिसके  तहत  हम
 लागों  का  तुरन्त  इत्तिला  देने  की.  कार्यवाही
 की  जाती  है  -  इस  नियम  का  नाम  है-

 Intimation  to  Speaker  by  Magis-
 trate  of  arrest,  detention  etc.  of
 a  member.

 यह  नियम  इस  प्रकार  है
 “When  a  member  is  arrested  on

 a  criminal  charge  or  for  a  crimi-
 nal  offence  or  is  sentenced  to  im-
 prisonment  by  a  court  or  is  de-
 tained  under  an  executive  order,
 the  committing  judge,  magistrate
 or  executive  authority,  as  the
 case  may  be,  shall  immediately
 intimate  such  fact  to  the  Speaker
 indicating  the  reasons  for  the  ar-
 rest,  detention  or  conviction,  as
 the  case  may  be,  as  also.  the
 place  of  detention  or  imprison-
 ment  of  the  member  in  the  ap-
 propriate  form  set  out  in  the
 Third  Schedule.”

 थर्ड  शैडयूल  में  ए,  बी,  सी  है,  लेकिन  इस  मैं
 केवल  ए  लागू  होता  है,  इस  लिए  मैं  सिर्फ  ए
 पढ़ता  हूं-

 “T  have  the  honour  to  inform  you
 that  I  have  found  it  my  duty,  in
 the  exercise  of  my  powers  under
 Section......  of  the  ae  (Act),
 to  direct  that  Shri............--
 Member  of  the  Lok  Sabha,  be-
 arrested|detained  for......  (rea-
 sons  for  the  atrest  or  detention,
 as  the  case  may  be).

 accordingly  arrested{
 custody  (time)  on......
 date  and  {s  at  present  lodged  in
 the......  hf  |  (place).”
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 इस  लिए,  अभ्रध्यक्ष  महोदय,  केवल  सैक्शन
 देना,  खण्ड  देना,  कानून  की  दफा  बतलाना
 काफी  नहीं  हैं,  रीज़न्‍्ज  भी,  वजुहात  बतलाना
 चड़ता  है  यह  बहुत  महत्वपूर्ण  है।

 शब  मेरे  केस में  क्‍या  हुझा  ?  मुझे  बड़ा
 अफसोस  है,  प्राज  मैं  दर्द  श्रोर  वेदना  से  बोल
 रहा  हूं--यह  एक  गम्भीर  मामला  है,  पार्टी
 का  मामला  नहीं  है--दर्द  शोर  वेदना  इस
 लिए  है  कि  जब  ता०  6  को  मुझको  गिरफ्तार
 किया  गया  तो  सदन  का  सत्न  ता०  ॥]  से
 शुरू  होने  वाला  था--मेज  की  किताब  में
 बतलाया  गया  है  कि  40  दिन  पहले  से--
 अर्थात्‌  इम्यूनिटीज  के  लिए  ,  संरक्षण  के  लिए,
 पविशेषाधिका र  के  लिए  जो  मियाद  है,  उस  समय
 के  भ्रन्दर--भ्रर्थात्‌  चार-पांच  दिन  के  प्रन्दर
 इस  सभा  का  सत्रप्रारम्भ  होने  वाला  था,
 सेकिन  मुझे  गिरफ्तार  कर  लिया  गया।
 फिर  भी  इस  सदन  के  किसी  भी  सदस्य  ने  मुझे
 नहीं  बचाया

 SHRI  R.  D.  BHANDARE  (Bom-
 bay  Central):  Save  a  criminal  charge

 अं;  मघ  लिसये  :  मैं  उस  पर  भी  भ्रा  रहा
 हूं  ,  प्रब  इतना  बेवकूफ  नहीं  हूं,  जब  कि
 सुप्रीम  कोर्टे  के  द्वारा  मुक्ति  पाई  है।  श्राप
 क्या  बात  कर  रहे  हैं  ?  ठीक  है  झ्ापकी  तरह
 बुल ०.  एल०  बी०  नहीं  हूं,  लकिन  एक  साधारण
 सदस्य  की  बात  सुन  लोजिये  ।

 हीरा०त  को०  भष्डार:  मैंने  बेवकूफ  कभी
 नहीं.  कहा  है  |  I  only  said:

 “Save  a  crimina)  charge”.

 आ।  मधु  लिमपये:  मैं  खुद  यही  बात  एम्फेसाइज
 कर  रहा  था।

 ब,  भप्रध्यक्ष  महोदय,  नियम  229

 में  सब  से  पहले  कब  इत्तिला  मिसी  ?  यह
 आपका  नवम्बर,  8  का  पार्ट  I  बूलैंटिन  है
 हमारे  यहां  नियम  है  कि  जब  इस  सदन  का
 अन्न  न  हो  रहा  हो  तो  भध्यक्ष  बूसैटिन  पाट  II
 2433(Ai)LSD—9.
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 के  द्वारा  इस  बात  को  प्रकाशित  करते  हैं,  जब
 सदन  बैठता  है  तो  श्राप  स्वयं  2  बज,  प्रश्नोत्तर
 के  बाद,  यह  इत्तिला  सदन  को  देते  हैं।  ता०  8
 को  सदन  नहीं  था,  इस  लिए  स्‍झापने  बुलेटिन
 पार्ट  I]  में  छापा  है  t  क्‍या  छापा  है  ?

 “Arrest  of  Shri  Madhu  Limaye
 The  following  telegram,  ad-
 dressed  to  the  Speaker,  Lok
 Sabha,  was  received  on  the  7th
 November,  968:—

 ‘Monghyr,

 Dated  the  6th  November,  1968.
 This  morning  at  9  A.M.  Shri

 Madhu  Lima@ye,  Member,  Lok
 Sabha,  along  with  44  others  ar-
 rested  at  Lakhisarai  Railway
 Station  in  connection  with  viola-
 tion  of  orders  under  Section  44
 Cr.  PC.

 Collector.’

 यह  कलेक्टर  से  भाया  है  ny

 wa,  झध्यक्ष  महोदय,  पहला  उल्लंधम
 229  का  देखिये  --हमारा  नियम  कया  है?
 कमिटिंग  मैजिस्ट्रेट  को  इत्तिला  देनी  चाहिये  t
 कलैक्टर  मेरे  केस  में  कमिटिंग  मैजिस्ट्रेट  नहीं
 है,  उस  का  मेरे  केस  से  सम्बन्ध  नहीं  है,  यह  वह
 जानता  भी  नहीं  था  कि  सुझे  किस  कारण
 से  गिरफ्तार  किया  गया  है  लेकिन  ्  यम
 229  का  उल्लंघन  कर  के  वह  से  केवल  झापको
 इसिला  देता  है,  बल्कि  गलत  इत्तिला  देता  है,
 जिससे  520  सदस्यों  को  गुमराह  किया  मया।
 स्  नेतः  के  गुमराहु  किया  गया,  '्रापक।ा

 मुमराहू  कि-  गया  कलेयटर  को  हत्तिला  देने  के
 लिए  यहां  कोई  व्यवस्था  नहीं  है,  लेकिन  फिर
 भी  वह  इत्तिला  देता  है  प्रौर  गलत  इसिला
 देताहै भ,  मेजों  कमिटिग  मैजिस्ट्रेट  बा--
 कौन  कमिटिंग  मैजिस्ट्रट  ?7--एस०  ढी०  टोन
 इन्बाजं,  मुर,  जिसने  मुझे  जेल  की  हिरासत
 में  रखने  का  फैसला  किया  था,  उस  को  we
 इत्ति.।  देनी  चाहिये  थी,  शैकिग  उसने  इत्तिला
 नहीं  दी--यह  दूसरा  उल्लंधन  हुआ  ।
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 [at  मधु  जिमयो]
 भ्रव  तीसरा  उल्लंधन  --जिम-जिन  जेलों

 :
 मै  मुझे  रखा  गया,  वे  जगहें  भापको  बतलानी
 चाहिये  थीं,  क्योंकि  मुझ  पत्न-व्यवहार  करना
 पड़ता  है  भर  भ्राप  भी  उत्तर  दे  सकते  हैं।  सब  से

 प्रहले  मुझे  मुधेर  डिस्ट्रिक्ट  जेल  मे  रखा  गया,
 घहां  तक  बुलेटिन  शौर  लोक  सभा  को

 कार्यवाही  से  समझपाय्रा  हूं,  उस  की  कोई
 इत्तिला  नहीं  है.

 MR.  SPEAKER:  There  ig  another
 bullctin.

 ft  मधु  ल्मिये  :  वह  भांगलपुर  का  है,
 बुंग्रेर  डिस्ट्रिवट  जेल  की  कोई  इत्तिला  नहीं  है  ।
 उस  के  बाद  मुझे  भागलपुर  भेज  दिया  गया
 भौर  भागलपुर  के  जेल-सुपरिन्टेंडेंट  ने  जब  '

 भ्झ  से  प्रेम  से  बात  की  तो  मैंने  उन  को  कहा
 कि  मैं  प्रापके  हित  में  कहता  हूं  कि  झ्रापको
 ऐसी  इत्तिला  देनी  पड़ती  है,  कृपा  करके  भाप
 इतिला  दीजिए  नि

 भ्री  शश्षि  भूषण  (खारगोन)  :  जेल  में
 ी  प्रेम  करते  हैं  ?

 भी मधु  लिसये  :  सब  लोग  करते  हैं,कभी -
 कभी  पाप  भी  करते  हैं

 सो,  भ्रध्यक्ष  महोदय  ,  भागलपुर  जेल

 खुन  न्डेन्ट  का  ध्यान  जब  मैंने  हइस  प्रोर
 दिलाया,  तब  उसने  झ्रापको  इतिला  भेजी  भ्रौर
 अध्यक्ष  महोदय,  वही  एक  प्रादमी  हैं,  जिसने
 इस  समूची  कार्यवाही  मे  प्रापको  सही  जानकारी
 दी,  जिसे  मैं  पढ़कर  सुनाता  हूं  ।  यह  भ्रापके
 मवम्बर  I]  के  बुलेटिन  में  छपी  है,  जिस  दिन
 कि  हस  सत्र  का  प्रारम्भ  हुआ  था।  कोई  नहीं
 कह  सकता,  पाप  नहीं  कह  सकते,  सदन  नेता
 महीं  कह  सकतीं  कि  नवम्बर,  को जब
 लोक  सभा  का  सत्॒  शुरू  हुआ,  सदन  के  सामने
 नही  जा  कारो  नहीं  थो।  भागलपुर  के  जेत

 शुप्रीन्टल्डेस्ट  ने  बड़ा  झच्छा  काम  किया--
 उन्होंने  यह  कहा  कि

 “The  following  wireless  mes-
 sage,  addressed  to  the  Speaker,
 Lok  Sabha,  was  received  on  the
 l0th  November,  968:—
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 ‘Bhagalpur,
 Dated  the  l0th  November,  1968,
 This  is  to  inform  the  honoura-

 ble  Speaker,  Lok  Sabha,  New
 Delhi  that  Shri  Madhu  Limaye,
 Member,  Lok  Sabha,  has  been
 received  in  this  Jail  on  the  9th
 November,  968  under  the  war-
 rant  for  intermediate  custody
 (Section  344  Cr.  P.C.)  and  is
 charged  under  Section  5]l07{
 177(3)  Cr,  P.C.,  by  the  8.0.0.,
 Monghyr.

 Superintendent,  Central  Jail,
 Bhagalpur  (Bihar).”

 उस  के  बाद  यहां  कई  दफा  सवाल  उठाने
 पर  झ्राययं  शायद  गृह  मंत्री  जी  को  फरमाया
 1 ' झाप  कुछ  जानकारी  इकट्टी  करके  बतलायें  ॥
 भ्रसल  में  सही  जानकारी  मैंने  भ्रापको  भेजी  थी
 तथा  उस  में  सुप्रीम  कोर्ट  के  लिए  भी  ज.  बहुत
 जरूरी  कागज  था,  वह  भी  मैंने  किसी  तरह
 से  प्राप्त  करके  प्रापो  भेजा  था--पुलिस
 रिमान्ड  रिपोर्ट  तथा  मैजिस्ट्रट  का  रिमान्ड
 झार्डर,  पाड्डर-शीट,  जिसके  बिना  कोई
 फैसला  नहीं  हो  सकता  है।  भ्ब,  भ्रध्यक्ष  महोदय
 गृह  मंत्र  ने  ता०  0  को--यानी  लोक  सभा

 शुरू  होने  के  8  दिन  बाद  तथ  मेरी  गिरफ्तारी
 &3  दिन  बाद  --एक  पोस्टमैन  का  काम
 किया  a  मैं  पूछना  चाहता  हूं  कि  क्या  इतना
 एक्सपेन्सिव  पोस्टमन,  खर्चोला  पोस्टमैन,  हम
 को  रखना,  चाहिए,  जिसकी  साढ़े  घार  हजार
 रूपये  तनख्वाह  हो.

 @  बनकार  तत्था  संधार  मंत्री!  (  डा०  रास

 सुभग  सिंह)  :  2250  र०  है  ।
 SHRI  PILOO  MODY  (Godhra)  :

 The  Prime  Minister  knows  his
 tankha.

 झी  णु  समय!  प्रे  भाई  ,  यह  तो  जाहिर
 बात  है

 इन्होंने  6-7  लाइत  का  एक  बयान
 दिया  है।  मैं  पूरा  नहीं  पढ़ता  हूं,  लेकिन
 ढाई  लाइन  को  देखिये  जो  मैं  सिनो:सिझ
 झाफ  डिबेद्स  से  पढ़  कर  सुनाता  हूं  --

 “Shri.  Madhu  Limaye  was  ar-
 rested  under  the  direction  of  a
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 magistrate  on  duty  on  November
 6,  4968  at  Lekhisaria  under
 Section  151/107  Cr.  P.C.  and
 Section  88  I.P.C.”

 भ्रध्यक्ष  महोदय,  यह  सदन  जानता  है
 शौर  इस  देश  के  दूसरे  सदन  भी  जानते  हैं  कि
 मन्वी  लोग  सत्य  भाषण  हमेशा  किया
 करते  हैं  लेकिन  भ्ढ़ाई  लाइन  में  तीन  भ्रसत्य
 बातें  यह  एक  मिनिस्टर  के  लिए  भी  उच्चांक,
 रिकार्ड  है  जोकि  चव्हाण  साहब  ने  स्थापित  किया

 है।  वे  तीन  भसत्य  बातें  कया  हैं  ?  पहली  बात
 यह  है  कि  मेरी  गिरफ्तारी  ''ऐट  दि  डायरेक्शन

 झाफ  दि  म॑जिस्ट्रेट”  नहीं  है।  धारा  151  #
 भेरी  गिरफ्तारी  है।  मैं  भ्राषफी  खिदमत  में  पेश
 करना  चाहता  हूं  कि  घारा  5,  जाव्ता  फौज-
 दारी  इस  प्रकार  है  :--

 “Arrest  to  prevent  such  offen-
 ces.

 A  police  officer—not  a  Magis-
 trate—knowing  of  a  design  to
 commit  any  cognizable  offence
 may  arrest  without  orders  from
 a  Magistrate  and  without  a
 warrant  the  persons  so  designing
 if  it  appears  to  such  officer  that
 the  commission  of  the  offence
 cannot  be  otherwise  prevented.”

 सो  मैजिस्ट्रेट  की  ध्राज्ञा  पर  जो  गिरफ्तारी  हैं
 बह  जाब्ता  फौजदारी  के  ४५  शौर  65  सेक्शन
 में  है  जोकि  मेरे  खिलाफ  नहीं  है।  इस  लिए
 चत्हाण  साहब  का  यह  कथन  कि  नेजिरट्रेट  के
 कहने  पर  मेरी  गिरफ्तारी  की  गई,  वह  एक

 “प्रकार  से  मेरी  गैर-कानूनी  गिरफ्तारी  को

 बानूनी  लिबास  पहनाने  का  प्रयास  हैं
 इसीलिए  व  कहते  हैं  कि  मजिस्ट्रेट  की
 झाजश्ञा  पर  मेरी  गिरफ्तारी  की  गई
 शैकिन  मुझ  तो  पुलिस  भफसर  ने  धारा  151
 में  पकड़ा  है  ।

 MR.  SPEAKER:  We  have  also  re-
 eeived  a  communication,  a  telegram,
 dated  8th  November  from  Shri  K.  B.
 Mathur.  Magistrate  First-Class,
 Monghyr  that  he  has  been  arrested
 काकव,  ह... ह  orders.
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 sit  मथ  लिमये  :  यानी  गिरफ्तारी  भौर
 कमिटमेंट  जिस  दिन  हमा  उसके  बाद  !  तो  वहेँ
 तो  भाफटर  थाट  है,  बाद  में  सोची  हुई  बात
 है  “

 MR,  SPEAKER:  It  is  all  right;  go
 ahead,

 shaw  लिसय  :  मैं  तो  6  तारीख
 को  बात  कर  रहा  हूं।

 तो  मैं  कह  रहा  था  कि  6  तारीख  को
 जब  i5  दिन  का  मुझे  रिमान्ड  हुभा  तो  वह
 एस०  डी०  श्रो०,  मुगेर  ने  किया'  है  शौर
 गिरफ्तारी  -5:  में  है  चत्हान  साहब
 ने  7  जाप्ता  फौजदारी  जिक्र  न  कर  88

 ताजी  राते  हिंद  का  किया  है  ।  ये  सारी  बातें
 झापके  सामने  हैं  इसलिए  श्रब  मैं  इतला  बाली
 बात  को  छोड़  कर  उस  बात  पर  पाता  हूं
 जिसको  लेकर  भंडारे  साहिब  को  बड़ी  परेशानी
 है  कि  क्‍या  मेरे  खिलाफ  कोई  क्रिमिनल  चार्ज
 या  प्लाफेन्स  है  (ब्यप्धान)

 तीन  दफायें  मेरे  खिलाफ  लगाई  गई
 हैं  एक  तो  i5i8)  इसमें  कोई  चार्ज,
 श्ाफेन्स  नहीं  है  ।  झगर  पुलिस  प्रफसर  को
 ज्ञान  होता  है  कि  मैं  कोई  कारिनजेबिल,
 ाफेन्स  करने  जा  रहा  हूं  तो  वह  गिरफ्तार
 कर  सकता  है  लेकिन  उसमें  कोई  प्राफेन्स  नहीं
 है  |  भ्रब  i07%  कमलेन्ट  यानी  भगर
 कोई  व्यक्ति  शांति  भंग  करता  है  या  ऐसी
 कोई  खबर  है  तो  शिकायत  हो  सकती  है  ।
 ब  यहां  पर  जज  मुल्ला  साहब  बैठे
 हुए  हैं,  चटर्जी  साहब  भी  जज  हैं  1  क्रिमिनल
 प्रोसीजर  कोड  पर  यहां  कितना  भाष्य  हो
 चुका  A  तहत  जो  शिकायत
 की  जाती  है,  यह  क्रिमिनल  चार्ज  नहीं  है,  न  यह
 झक्वीजेशन  है  शौर  म  कोई  प्राफेन्स  है  ।
 घारा  .7  तो  एंक्यायरी  किस  डंग  से  की
 जाए,  उसके  बारे  में  है।  इसलिए  मेरे
 खिलाफ  कोई  किमिनल  बाजे  नहीं  है,  कोई
 सब्सटेंटिव  भार्फेस  नहीं  है,  न  मेरी  गिरफ्तारी
 प्रिबेंटिव  डिटेन  शम  ऐक्ट  की  तहत  है  शौर  ने



 359  Re:  question  of

 [oft  मधु  लिमये]
 मैरे  लिए  कोई  कन्विक्शन  है  ट्रायल  के  बाद:  चार
 बातें  हैं  नियम  में  क्रिमिनल  चार्ज,  क्रिमिनल
 झाफेन्स,  कन्विक्शन  भोौर  इम्प्रिजनमेन्ट
 अंडर  ए  वैलीडली  इनेक्टेड  ला  प्रोवाइडिग
 फार  प्रिवेन्टिव  डिटेन्शन,  मतलब  है  प्रिवेंटिव
 डिटेन्शन  ऐक्ट  ।  इन  चारों  में  स ेकोई  चीज़  नहों
 है।  संविधान  लागू  हंं.ने  क  बाद  8  सालों  में  इस
 तरह  का  केस  देखने  में  नहीं  ग्राया  है।  भ्राज
 मेरे  ऊपर  यह  बीता  है  1  लेकिन  इस  देश  में
 गैर-कांग्रेसी  सरकारें  भी  हैं,  हमारे  कांग्रेस
 पार्टी  के  भाई  इस  बात  को  भी  समझें,  जो  मेरे
 ऊपर  बीता  है  वही  उनके  ऊपर  भी  बीत
 सकता  है  -  इसलिए  इसमें  कांग्रेसी  भ्रौर
 गैर-कांग्रेसी  का  कोई  सवाल  नहीं  है  ।  मैं
 दावे  के  साथ  कहता  हूं  कि  श्रगर  कोई  गैर-
 कांग्रेसी  सरकार  श्राप  लोगों  के  साथ  इस
 तरह  का  व्यवहार  करती  है  ब्रौर  मुझे  उसकी
 इत्तला  मिलती  है  तो  सबसे  पहले  मैं  रहूंगा
 झाप  लोगों  के  लिए  लड़ने  के  लिए,  हसमें
 कोई  शुबह  की  बात  नहीं  होनी  चाहिए  ।

 ब  मैं  प्रापका  ज्यादा  समय  नहीं  लेना
 चाहता  ।  मैंने  जो  सुझाव  भ्रापको  दिया  है,
 बह  आपके  विचारा्थ  रखता  हूं  ।  मै  कोई
 जल्दीयाजी  भी  नहीं  करना  चाहता  ।  झगर
 झापकी  झौर  नेता  सदन  की  यह  राय  है  कि  सुप्रीम
 कोर्ट  के  प्रंतिम  फैसले  तक  इन्तज़ार  किया
 जाए  तो  उसमें  भी  मुझे  कोई  एतराज़  नहीं  है।
 इसलिए  मैंने  जो  सुझाव  दिया  है  उसे  झापके
 और  सदन  के  विचारार्थ  रखता  हूं  गृह
 मंत्री  जी  भो  यह  न  समझें  कि  मैं  कोई  व्यक्तिगत
 बात  उनके  खिलाफ  करता  हूं,  ऐसी  कोई  बात
 नहीं  है  ।  जैसा  मैंने  कहा  कि  गैर-कांग्रेसी
 सरकारों  में  कांग्रेसियों  के  बिर्द्ध  यही
 बात  हो  सकती  है  ।  इसलिए  यह  किसी
 पार्टी  का  सवाल  न  मान  कर,  समूचे
 सदन  का  सवाल  है  ऐसा  माना  जाये  यह
 एक  पनोखा,  यूनीक  केस  है  इसलिए  हम
 इस  पर  टीक  ढंग  से  सोखें  v
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 मैंने  जो  प्रपोजल  प्रापके  सामने  रखा
 है  उसको  सुना  कर  बैठ  जाऊंगा  ।  यह  में
 झपने  मन  से  नहीं  पढ़  रहा  हूं  बल्कि  जो  हैं
 उसी  को  पढ़  रहा  हूँ  :

 “Refence  by  the  Speaker  under
 227.”

 “That  in  exercise  of  the  powers
 given  to  the  Speaker  under  rule
 227  the  hon.  Speaker  should  ask
 the  Committee  of  Privileges,  that
 after  taking  into  consideration  all
 the  facts  and  records  of  the  case
 of  the  arrest  and  detention  of
 Shri  Madhu  Limaye  in  Bihar,  it
 should  give  its  findings  on  the
 following  issues.”

 ft  शशि  भूषण  सुप्रीम  कोर्ट  को
 राय  देने  का  प्रापको  अ्रधिकार  नहीं  है  ।

 श्री  सध्‌  लिमय  :

 “(l)  Whether  sections  5l,  107
 ang  117(3),  under  which  Shri
 Madhu  Limaye  was  arrested  and
 remanded,  relate  to  any  criminal
 charge  or  crimina]  offence  refer-
 red  to  in  Rule  229.”

 मैं  नहीं  चाहता  कि  श्राप  मेरी  राय  मार्ने
 बल्कि  आप  अपने  विवेक  से  करे।

 “(2)  Whether  the  arrest  and
 subsequent  remands  of  Shri
 Madhu  Limaye  amounted  to  8
 breach  of  the  Members’  immunity
 from  arrest  40  days  before  the
 beginning  of  the  Session.”

 “(3)  Whether  his  arrest  and  re-
 mands  by  the  G.R-P.S.  in-charge,
 Kiul,  Bihar,  and  S.D.O,  in-charge
 and  S.D.O.,  Sadar  Monghyr,
 Bihar,  constitute  a  breach  of  pri-
 village  and  contempt  of  the
 House.”

 “(4)  Whether  the  Collector,
 who  was  not  the  committing
 Magistrate  in  this  case,  was  re-
 quired  to  send  any  intimation  ४०
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 the  Speaker,  whether  he  sent  any
 wrong  information  to  the  House
 and  was  guilty  of  contempt.

 “(5)  Whether  S.D.O.  in-charge
 and  §.D.0.,  Sadar  Monghyr....

 यहु  दो  लग  प्रफ़सर  हैं  प्रध्यक्ष  महोदय  |
 रश्क  को  सेकेन्ड  भ्रफसर  कहते  हैं  और  एक
 को फस्ट  झफसर  कहते  हैं  7  इसलिए  गलत-
 'कहमी  न  ही  ।

 (5)  Whether  S.D.O.  in-charge
 and  S.D.O.,  Sadar  Monghyr  com-
 mitted  contempt  by  not  sending
 intimation  to  the  Speaker  ag  re-
 quired  by  rule  229.”

 “(6)  Whether  it  is  not  the  duty
 of  the  Home  Minister  to  ascer-
 tain  the  truth  or  otherwise  of  the
 information  relating  to  Members’
 arrest  and  detention,  especially
 when  the  arrest...”

 I  want  to  underline  the  word
 ‘especially’

 oe  especially  when  the  arrest
 and  detentions  take  place  in  union
 Territories  and  States  which  are
 under  President's  rule,  and  whe-
 ther,  in  cases  of  prima  facie
 breach  of  privilege  or  illegality,
 he  should  not  intervene  to  secure
 Members’  release  or  whether  he
 should  be  allowed  to  act  merely
 as  a  Postman.”

 “)  Whether  the  Home  Minis-
 ter  has  in  this  case  conveyed  any

 wrong  information  to  the  House
 and  hag  been  guilty  of  contempt.”

 “The  Committee  should  also
 make  recommendations  with  re-
 gard  to  penal  action,  if  any.”

 “The  Committee  may  also  make
 suggestions  in  respect  of  changes
 in  relation  to  sending  of  intima-
 tion  of  arrest,  etc,  if  neces-
 sary...”

 “The  Committee  should  make  its
 report  by  I5th  March,  1969.

 “Shri  Madhu  Limaye  be  allow-
 ed  to  attend  those  meetings  of  the
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 Committee  which  are  devoted  to
 the  taking  of  evidence  so  that  he
 can  point  out  to  the  Chairman  if
 and  when  false  evidence  is  given
 to  the  committee.”

 कमेटी  जब  सोचेगी  कि  क्‍या  निर्णय
 करना  है,  उस  मीटिग  में  मैं  नहीं  जाना  चाहता
 लेकिन  चूंकि  मेरे  से  संबंधित  सारा  मामला  है
 इसलिए  जब  एविडेंस  ली  जायगी  मैं  बैठा
 रहूंगा,  कोई  गलत  बात  होगी  तो  सिर्फ  चेयरमैन
 से  कहूंगा  ।  इतने  से  मुझे  संतोष  हो  जायेगा  ।

 भरी  एस०  एम ०.  लोदी  (पूना )  :  क्रिमिनल
 प्रोसीजर  कोड  को  दफा  07  पासेमिन्ट  के
 मेम्बरों  पर  लगाना  उचित  नहीं  है.

 MR.  SPEAKER:  It  ig  an  important
 matter  no  doubt.  But,  as  Mr.  Madhu
 Limaye  himself  pointeqd  out,  the
 Supreme  Court  is  seized  of  it  and
 they  have  asked  him  to  produce  him-
 self  there.  I  think,  as  suggested  by
 him,  and  I  am  sure  the  Home  Minis-
 ter  and  the  Leader  of  the  House  will
 agree,  we  will  wait  for  this.  I  would
 certainly  give  it  importance  because,
 as  he  himself  pointed  out  just  now,
 it  is  not  the  concern  of  any  particular
 party  or  the  opposition.  In  this  coun-
 try  there  are  bound  to  be  different
 Governments  in  different  States,  be-
 longing  to  different  parties.  There-
 fore,  let  us  all  consider  it  ag  a  matter
 of  policy,  not  one  against  the  other.
 We  should  give  serious  thought,  with-
 out  giving  a  narrow  political  colour
 to  it.  Let  the  Supreme  Court  give
 the  judgement.  After  that  we  shall
 consider  it.

 The  House  will  adjourn  now  and
 meet  at  2-20  P.M.

 3.22  hrs.
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 The  Lok  Sabha  re-assembled  after
 Lunch  at  Twenty-four  Minutes  Past
 Fourteen  of  the  Clock.

 (Mr.  Depury-SprAger  in  the  Chair.)

 PAPER  LAID  ON  THE  TABLE

 Jure  (LicensIna  AND  CoNTROL)  AM-
 ENDMENT  ORDER

 THE  DEPUTY  MINISTER  IN  THE
 MIN,STRY  OF  COMMERCE  (SHRI
 MUHD,  SHAFFI  QURESHI):  On
 behalf  of  Shri  Dinesh  Singh,  I  beg
 to  lay  on  the  Table  a  copy  of  the
 Jute  (Licensing  and  Controi)  Amend-
 m:nt  Order,  1968,  published  in  Noti-
 fication  No.  S  O  3893  in  Gazette  of
 India  dated  the  30th  October,  1968,
 under  sub-section  (6)  of  section  3  of
 the  Essential  Commodities  Act,  1955.
 [Placed  in  Library,  See  No.  LT-2322/|
 68).

 .

 DEMANDS  FOR  SUPPLEMENTARY
 GRANTS  (RAILWAYS),  1968-69,

 THE  MINISTER  OF  RAILWAYS
 (SHRI  C.  M.  POONACHA):  I  beg  to
 pr.sent  a  statement  showing  Supple-
 mentary  Demands  for  Grants  in  res-
 pect  of  the  Budget  (Railwa}s)  for
 1968-69.

 4.25  brs.

 STATUTORY  RESOLUTION  RE:
 INDIAN  RAILWAYS  (  AMENDMENT)
 ORDINANCE  AND  INDIAN  RAIL-
 WAYS  (AMENDMENT)  BILL—contd.

 MR.  DEPUTY-SPEAKER:  The
 House  will  now  resume  further  consi-
 deration  of  the  following  resolution
 moved  be  Shri  George  Fernanades,
 on  the  25th  November,  namely: —

 “This  House  disapproves  of  the
 _Indian  Railways  (Amendment)
 Ordinance  968  (Ordinance  No.

 i0  of  968)  promulgated  by  the
 Preeident  on  the  l4th  September,
 1968.",,
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 The  House  will  also  take  up  further
 consideration  of  the  following  motion
 moved  by  Shri  C.  M.  Poonacha  on  the
 25th  November,  1968,  namely: —

 “That  the  Bill  further  to  amend
 the  Indian  Railways  Act,  1890,  be
 taken  into  consideration.”.

 SHRI  S.  KUNDU:  (Balasore):  I
 Tise  to  oppose  this  Bill  with  all  the
 force  at  my  command.  I  fiel  that
 this  Bill  appears  ve.y  innocent  on  the
 face  of  it  and  to  be  innocuous,  but
 surreptitiously  and  indirectly  it  is
 going  to  crush  the  trade  union  rights
 for  even,  which  the  workers  have
 achieved  after  long  years  of  struggle.
 If  anyone  were  to  read  carefully  the
 provisions  of  this  Bill  he  will  arrive
 at  this  irresistible  conclusion  that  the
 Bill  has  been  brought  forward  only  to
 do  away  with  the  t:ade  union  rights
 and  the  rights  of  arbitration  and  the
 right  to  go  on  strike,  once  and  for
 all.  Therefore,  I  would  call  this  Bill  a
 black  bill,  a  Bill  which  is  anti-people
 and  which  is  a  draconian  picce  of
 legislation.

 When  I  gee  this  Bill  and  I  look  at
 Shri  C.  M.  Poonacha,  I  am  reminded
 of  a  legislation  which  was  passed  in
 800  in  England,  known  as  the  Com-
 bination  Act.  The-e  a  similar  provi-
 sion  was  made  whereby  strike  was
 declared  illegal  and  to  organise  a
 Union  was  declared  illegal  and  wor-
 kers  had  to  undergo  a  lot  of  suffering
 and  had  to  wage  a  serics  of  struggles
 for  nearly  20  years,  till  in  820  ano-
 ther  Bill  was  passed  after  which  the
 Combination  Act  was  repealed.

 SHRI  R,  D.  BHANDARE  (Bombay
 Central):  Anti-combination  Act.

 SHRI  S.  KUNDU:  Let  not  my  hon
 friend  try  to  show  off  his  knowledge
 and  call  it  Anti-Combination  Act.  It
 was  called  the  Combination  Act.

 SHRI  R.  D.  BHANDARE:  I  with-
 draw  my  remark.

 SHRI  8.  KUNDU:  So,  820  isa
 Jandmark  in  the  struggle  of  the  trade
 union  workers  throughout  the  world.
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 Let  us  not  go  back  now  by  a  hundred
 years  and  let  us  not  turn  the  waeel
 of  change  hundred  yea.s  back,  and
 let  ug  not  be  told  that  collective  bar-
 gaining  is  necessary  to  get  a  bulb  or
 a  flush-out  latrines,

 Collective  bargaining  is  the  most
 important  right  which  the  trade  union
 workers  have  achieved  through  orga-
 nis:d  struggle.  This  should  not  be
 whittled  down  in  any  way.  The  Rail-
 way  Minister  may  say  ‘How  do  I
 take  it  away  by  passing  this  legisla-
 tion??  I  would  submit  that  collective
 bargaining  inevitably  gives  the  light
 to  strike.  When  I  have  a  right  to
 strike,  I  have  a  right  to  abandon  the
 work,  and  when  I  abandon  the  work,
 Shri  C.  M.  Poonach’s  sword,  which
 this  Bill  is,  would  hang  on  my  head.
 Therefore,  I  call  this  Bill  ag  anti-
 people  and  anti-worker.

 The  Ordinance  which  this  Bill  seeks
 to  replace  was  issued  a  few  days  be-
 fore  the  strike  was  announced.  Giv-
 ing  the  reasons  for  the  promulgation
 of  the  ordinance,  this  is  what  the  hon.
 Minister  hrs  stated  in  the  statement
 placrd  by  him  on  the  Table  of  the
 House:

 “In  the  context  of  the  strike
 which  was  threatened  on  the  l9th
 September,  968  by  certain  orga-
 nisationg  og  the  Central  Govern-
 ment  employees  including  a  sec-
 tion  of  railway  servants,  large-
 scale  incidence  of  concerted  ac-
 tion  as  mentioned  above  was  ap-
 prehended.”.

 In  the  context  of  the  strike,  this
 Ordinance  was  promulgated  to  check
 disturbances.  On  the  contrary  today
 history  will  show  that  la-ge-scale
 firing,  lathi  charge  and  teargassing
 were  resort:d  to  by  the  railway  police
 on  the  innocent  workers,  and  by  the
 different  State  police  which  led  to
 loss  of  0  valuable  lives  of  railway
 workers,  injury  to  hundreds  of  people
 and  imprisonment  of  many.  The
 Minister’s.  statement  hag  been  com-
 pietly  falsified.  On  the  contrary,  the
 railway.  with  all  their  force’  swooped
 on  these  poor  wrokers  and  tried  to

 Indian  ह.!! अ  26.
 (Amendt.)

 है: !! ह
 crush  them.  The  Bill  is  mala  fide  in
 the  sense  that  it  does  not  do  or  pur-
 port  to  do  what  it  says  in  the  Bill.

 Before  I  go  further,  I  would  give
 a  little  history  of  the  reasons  for
 bringing  this  Bill  now  or  the  Ordi-
 nance  as  it  was  at  that  time.  Tne  :ea-
 son  was  to  crush  a  popular  demand
 for  a  nied-based  minimum  wage.  I
 do  not  want  to  go  into  details.  What
 are  We  going  to  decide  here?  Some
 members  have  brought  in  the  name  of
 democracy.  They  contend  that  demo-
 cracy  will  be  in  peril  if  the  wo.kers
 resort  to  strike  or  create  disturbance,
 I  would  remind  them:  you  cannot
 keep  democracy  unless  you  give  8
 fair  deal  to  the  struggling  workers,
 those  do  not  have  a  house,  do  fot
 have  a  tap  or  well  for  drinking  water,
 do  not  have  any  reasonable  facilities
 for  medical  help  and  80  on.  Demo-
 cracy  will  not  remain  and  wil]  not  be
 meaningfu]  unless  the  basic  minimum
 amenities  are  affored  to  the  people.
 Today  freedom  is  there,  to  die,  to
 starve.  There  js  no  real  freedom  to
 organise  themselves  for  bringing
 about  betterment  for  large  sections  of
 our  people,  i.e,  workers  and
 peasants.

 Therefore,  this  demand  which  was
 pinpointed  by  the  ILO  and  other  con-
 ferences  concerning  the  need  of  &
 need-based  minimum  wage  was
 reiterated  and  focussed  through  the
 railway  workers  and  the  Centra!  Gov-
 ernment  employees.  Behind  It  was  a
 great  purpose  of  building  an  egalita-
 rian  society,  of  giving  a  boost  to  the
 stagnant  social,  economic  and  politi-
 cal  morass  in  which  we  find  ourselves
 today.  9  September,  968  will  go
 down  ifn  the  historv  of  the  trade  union
 movement  of  India  as  a  red  letter
 day.

 In  this  perspective,  the  Railway
 Ministry  and  Government  ought  to

 ‘have  considereq  this  demand.  They
 ougnt  to  have  welcomed  it  because
 sometimes  there  are  differcnt  =  and
 davgerous  forces  which  thwart  fhe

 and  deter  Government
 for  dofne  ‘thelt  duty.  They  should
 have  welcomed  this  movement  of  the
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 workers  ancl  accepted  their  demand  of
 a  need-based  minimum  wage  if  they
 really  stool  for  a  socialist  society.

 The  JCM  was  created  with  the
 concept  that  the  principle  and  forum
 of  arbitration  in-built  in  it  should  be
 able  to  settle  questiong  on  which  there
 are  differences  when  referred  to  it.
 It  was  inbuilt  in  it  because  it  was
 decided  that  strike  should  not  be  re-
 sorted  to  capriciously.  But  the  Gov-
 ernment  made  a  mockery  of  the  JCM.
 Long-pending  demands  of  the  wor-
 kers,  dcmand  pending  for  years  and
 years  have  been  put  in  cold  storage,
 completely  freezed.  When  there  was
 a  demand  for  invoking  arbitration
 according  to  the  provisions  of  the
 JCM,  it  was  refused.  What  alterna-
 tive,  I  ask,  was  there  for  the  workers
 to  bring  to  a  fruitful  conclusion
 the  principle  of  arbitration  than
 to  resort  tu  a  token  strike?  Govern-
 ment  was  So  much  annoyed  and  afraid
 at  this.  Would  the  heavens  have
 fallen  if  Shri  Poonacha  would  have
 arrived  late  at  Delhi  being  late  by
 24  hours?  The  other  day  the  en-
 tire  ministerial  team  was  absent  from
 the  House  for  more  than  half  an  hour
 as  a  result  of  which  we  had  to  break
 our  business  and  adjourn  for  half  an
 hour.  Thereby  we  incurred  a  loSs  of
 thousands  to  the  national  exchequer.
 How  did  it  happen?  Heavens  would
 not  have  fallen  if  there  was  a
 delay  of  24  hours.  It  is  unfortunate
 that  the  Government  looks  at  the  de-
 mocratic  movement  of  the  trade  union
 workers  in  such  8  silly  wav,  It  is
 strange  to  find  while  the  attitude  of
 capitalist  governments  has  changed
 towards  the  workers,  this  so-called
 democratic  socialist  Government  are
 thinking  of  cutting  down  the  workers’
 rights.

 During  the  last  year  and  this  year
 in  Japan  wages  have  increased  by
 more  than  !8  per  cent,  and  the  most
 interesting  point  is  that  during  the
 wame  period  their  expenditure  on
 essential  items  lfke  cloth,  food,  medi-
 cines  etc.  has  gone  down  by  7.5  per
 eam  And  thelra  te  a  capitalist  sys-
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 tem  there.  So,  the  modern  capita-
 lists  are  thinking  that  unless  they
 give  a  fair  deal  to  the  workers,  pru-
 ductivity  would  not  increase,  but  Mr.
 Poonacha  and  others  in  this  so-called
 socialist,  democratic  Government
 want  bit  by  bit  to  reduce  the  rights
 already  enjoyed  by,  the  workera.

 I  would  like  to  read  out  to  you
 the  resolution  passed  by  the  Asian
 Regional  Confernece  of  I.L.0,  which
 took  place  from  2nd  to  l5th  Septem-
 ber  in  Tokyo  this  year.  It  says:

 “The  development  of  strong,  in-
 dependent,  responsible  and  de-
 mocratic  organisations  of  emplo-
 yerg  and  workers  which  can
 engage  in  collective  bargaining,
 participate  in  joint,  tripartite
 bodies  for  consultation  or  co-
 operations  on  economic  and  social
 qucstions  and  perform  other
 useful  functions  in  the  improve-
 ment  of  the  economic  and  social
 life  constitute  a  basic  condition
 for  the  establishment  og  a  system
 of  labour-management  relations.”

 But  our  Government  comes  out  with
 this  legislation  to  cut  down  the  rights
 of  workers.  They  have  accepted  this
 resolution  in  principle,  but  they  are
 not  going  to  implement  it.  The  LL.O.
 has  also  passed  a  resolution  against  It.

 Somebody:  raised  the  question  of
 Mahatma  Gandhi.  It  will  be  my
 proud  privileges  to  draw  the  atten-
 tion  of  this  House  to  what  Gandhiji
 did  in  ‘1917,  In  Ahmedabad  there  was
 textile  workers  strike  at  that  time.
 The  Ahmedabad  textile  workers  want-
 ed  a  raise  in  their  wages.  The
 management  agreed  and  when  back-
 ed  out,  Gandhiji  said  the  manage-
 ment  had  to  give  a  35  per  cent  rise
 in  wages,  but  the  mangement  did  not
 agree,  and  Gandhiji  went  on  a  hunger
 strike  and  he  said,  ‘T  shall  not  take
 any  food  nor  use  a  car  till  you  get  a
 35  per  cent  increase  or  all  of  you  die
 in  the  fight  for  it.”  That  is  what  he
 Prescribed  for  the  workers  at  that
 time  because  he  felt  the  demands  of
 the  trade  union  workers  an@  (heir
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 rights  were  very  much  genuine.  I
 do  not  know  what  we  are  going  to
 prescribe  to  the  Congress  people.

 Now  I  would  refer  to  some  of  the
 provisions  of  this  Bill.

 MR.  DEPUTY-SPEAKER:  Please
 conclude,  That  can  be  done  when  we
 discusg  the  clauses.

 SHRI  5.  KUNDU:  The  matters
 sought  to  be  included  in  00A  and
 00B  of  this  Bill  are  already  there  in
 the  varioug  enactments  of  the  Rail-
 way  Act.  As  was  Pointed  out,  in  sec-
 tion  47  the  railways  can  make  rules,
 and  there  arbitrary  powers  have  been
 given.  A  worker  can  be  put  under
 suspension  or  dismissed  if  there  is
 dereliction  of  duty.  This  was  framed
 by  the  Britishers,  nothing  has  been
 changed.  Now  after  20  years  of  free-
 dom,  this  so-@alled  democratic,  80-
 cialist  Government  wants  to  bring
 this  legislation  which  even.  the
 Britishers  never  thought  of.  They  say
 ‘We  ere  not  going  to  do  any-
 thing  with  the  strike.  I  know
 many  people  have  been  saying
 that  this  Bil!  has  nothing  to  do
 with  strikes.  If  they  are  genuine,  I
 have  an  amendment  which  says  ex-
 cept  in  case  of  a  strike,  let  them  ac-
 cept  it  and  prove  their  bona  fides.

 श्री  wo  fas  सहगल  (बिलासपुर):
 उपाध्यक्ष  म्हं  दय,  रेलवे  मंत्रों  ने  इंडिया
 रेखवज  एक्ट,  1890  में  जो  तरमीम  इस
 सदन  में  रखी  है  मैं  उस  पर  प्रपने  वियार
 प्रकट  करना  चाहता  हूं  -  हमने  यह  देखना
 है  कि  सरकार  को  यह  तरमीम  करने  की
 जरूरत  क्‍यों  पड़ी  ।  इंडियन  रेलवज  एक्ट,
 890  के  सेक्शन  i00  में  कहा  गया

 है:
 ‘If  a  railway  servant  is  in  a

 state  of  intoxication  while  on
 duty,  he  shall  be  punished  with
 fine  which  may  extend  to  fifty
 rupees,  or,  where  the  improper
 performance  of  the  duty  would
 be  likely  to  endanger  the  safety
 of  any  person  travelling  or  being
 upon  a  railway,  with  imprison-
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 ment  for  a  term  which  may  ex-
 tend  to  one  year,  or  with  fine,  or
 with  both.”

 इस  समय  देश  में  जा  हालत  है,  जिसको  सर
 जानते  हैं,  उसमें  इस  तरमीभ  को  लाना  प्रत्या-

 वश्यक  प्रतोत  हुभा है  ।  झाज  जो  लोग
 रेलों  के  चलने  में  रुकावट  डालते  हैं,  व्ंमान
 एक्ट  के  प्रधीन  सरकार  उनके  खिलाफ
 कार्ययाही  नहीं  कर  सकती  है  ।.
 इसीलिये  सेक्शन  i008  बाद  “एवांडनिंग
 दढ््न  एटसेट्रा  विद्य उट  एथारिटी”  के  सम्बन्ध
 में क्लज़  .00  ए  शौर  “झ्राब्स्ट्राक्टिग  रानिंग
 झाफ  ट्रन  एटसेट्रा”  के  सम्बन्ध  में  क्‍्लाज
 i00  बी  जोड़  दी  गई  हैं।  ये  सीधी-साधी

 क्लाजिज  हैं  भ्रौर  रेलों  को  ठोक  प्रकार  से
 चलने  के  लिये  उन्हें  इस  कानून  में  रखना

 बहुत  जरूरी  है  ।

 270.

 जो  माननीय  सदस्य  इस  बिल  का
 विरोध  कर  रहे  हैं,  मैं  उनसे  पूछना  चहता  हूं
 कि  क्या  गांधी  जी  के  जमाने  मेँ  देश  में  इस
 तरह  की  बातें  हुई  थीं  t

 श्री  स०  कुण्ड  :  मैंने  श्रभी  पढ़कर  सुनाया
 है।

 ची  Wo  सि०  सहगल  :  पैं  कोई  तया
 नहीं  हूं।  मैं  920  से  इन  कामों  में  दिलचस्पी
 ले  रहा  हूं  |  प्रौर  उनमें  हिस्।  न  रहा  है  b
 मैं  कलकते  में  पढ़ा  हुभा  हूं ।
 मैं  वहां  से  बंगवासी  कालेज  का  पढ़ा  हभा
 हैं  7  मैं  कलकत्ते  को  भी  जनाता  हूं  ।  जिस
 वक्‍त  हम  लोग  पढ़ते  थे,  उस  वक्‍त  भी  राजनैतिक
 जौर  ढढ  यूनियन  भ्रानदोलन  किये  जाते  थे
 जिन  में  हम  नग  भाग  सन्त  थे
 लेकिन  भाज  हमें  देश  में  जा  एंड  शावर  मेंटेन
 करने  की  जरूरत  है।  प्राज  यह  भी  प्रावश्यक
 है  कि  हमारी  रेले  सुचारु  रूप  से  काम  कर
 सके  1  इसीखिये  सरकार  को  यह  जरूरत
 पड़ी  कि  इंडियन  रेलवज  एक्ट  में  संबोथन
 करने  के  सिये  जो  प्रार्डिनेंस  जारी  किया  गया
 था,  उस  क.  कानूनी  रूप  दिया  थापे  ।

 मैं  झापके  सामसे  रायल  कमीशन  शान
 ढढ  यूनियन्ण  एंड  एम्प्लायज॑  एशोसिशशनस



 2 28॥

 श्री  भ्र०  Fro  :हगल]
 965—68  की  रिपोर्ट  मे ंसे,  जो  कि  यूनाइटड

 किगडम  की  पार्लियामेंट  में  जून,  968
 को  पेश  की  गई  थी,  कुछ  पंक्तियां

 पढ़  कर  सूनाना  चाहता  हूं  ।  इस
 रिपोर्ट  में  बताया  गया  है  कि  भपने

 सदस्यों  के  इन्ट्रस्ट्स  को  भागे  बढ़ाने  में

 ट्रेड  यूनियन्श  का  क्‍या  रोल  हो  थ  चाहिये  ।
 इसमे  “इन्ट्रस्ट्स”  को  इस  तरह  से  डिफाइन

 वि  गया  है  :

 “Interests”  here  is  taken  to
 mean  the  inte.ests  of  the  mem-
 bers  of  a  trade  union  as  such
 members.  Such  _  interests  will
 include: —

 (a)  Wages  and  conditions  of
 work;

 (b)  Effective  consultation  with
 managements  at  national,  dis-
 trict  and  shop  level;

 (c)  00  per  cent
 membership;

 (d)  Participation  in  the  conduct
 of  the  union’s  affairs,  at  all
 levels;

 trade  union

 (e)  Fidelity  to  union  rules  and
 decisions;

 (f)  Help  in  personal  problems;

 (8)  Help  in  dealing  with  griev-
 ances;

 (h)  Help  in  legal  matters;
 ‘G)  Maintenance  of  full  employ-

 ment;
 (j)  Maintenance  of  the  real  value

 of  wages.

 जो  दोस्त  ट्रेड  यूनियन्ज  एक्टिविटीज
 शौर  माक्संवाद  की  :त  करते  हैं,  यैं  उन्हें
 बताना  चाहता  हूं  कि  मैं  भी  कामशल
 क्लाक्स  एसोसिएशन,  गाइजे  एसोसिएशन
 नझौर  एसिस्टेंट  स्टेशन  मास्टर्स  एसोसिएशन
 का  प्राफिस-वियरर  हूं  ।  मैं  इन  जअतिं  को
 अच्छी  तरह  से  जानता  हूं।  झगर  मेरे  दोस्त

 Statutory  Res.  and  NOVEMBER  26,  968  Indian  Riys.  (Am-  272
 endt.)  Bill

 ठंडे  दिल  से  सोचेंगे,  तो  उन्हें  पता  चलेगा  कि
 जो  कुछ  मैं  कह  रहा  हूं,  वह  ठीक  है  या  नहीं  ।
 हमें  देश  में  शान्तिपू्णं  ढंग  से  ,  मजदूरों  के
 वास्तविक  हितों  का  ध्यान  रखते  हुये  ,  एक
 उचित  तरीके  से  ट्रेड  यूनियन  मूवमेंट  को
 चलाना  चाहिये  ।  (व्यपघान)  मैं  झपने
 दोस्त  को  बताना  चाहता  हूं  कि  यह  नक्सलवाड़ी
 नहीं  है  झौर  यह  नवसलवाडी  नहीं  हो  सकता.
 है।  हम  इन  दातों  को  खूब  समझते  हैं  ।
 हमारे  दोस्त  गुप्ता  साहब  ,  बिलासपुर  गये
 थे।  हमने  उनका  झादर  किया,  उनसे  मिले  पौर
 झपने  खयालात  जाहिर  किये  ।

 थो  इन्द्रजोत  गुप्ता  (प्रलीपुर)  :

 वहां  पर  जोरों  की  हड़ताल  हुई  थी  ny

 att  ao  सि०  सहगल  :  मैं  उससे
 इन्कार  नहीं  करता  हूं  ।  लेकिन  मैं  बतलाना
 चाहता  हूं  कि  कि  हड़ताल  कैसे  हुई  -  विलास-

 पुर  में  असिस्टेंट  मंकेनिलकल  इजोनियर
 डिवीजनल  सुर्पा  न्‍्टटेंडेंट,  कलेबटर  शौर  पुलिस
 कप्तान  स्टेशन  पर  थे  ।  मैं  यह  दावा  करने
 के  लिये  तैयार  हूं  कि  जितनी  भी  गाड़ियां
 बिलासपुर  गईं,  वें  सब  वहां  से  पास  हुई  ।
 मंत्री  महोदय  झपने  चार्ट  से  यह  बात  देख
 सकते  हैं  ।  बिलासपुर  से  गाड़ियां  स्टार्ट  भी
 हुई  in  लेकिन  शाहडोल  में  जो  लोग  लोडिंग
 शर  शभ्रनलोडिग  करते  हैं,  उनकी  कृपा  हमारे
 दोस्तों  पर  है,,  वें  उनका  रास्ता  देखते  हैं
 श्रौर  उनकी  कोआपरेटिव  उनके  हाथ  में
 है।  हमारे  दोस्तों  ने कहा  कि  हम  लोडिंग
 शौर  प्ननलोडिग  नहीं  करने  देंगे  ।  इसका
 नतीजा  यह  ह्भ्रा  कि  वहां  पर  सब  गाड़ियां
 ठप्प  हो  गई,  वहां  से  गाड़ियां  चल  नहीं  सकी  t

 इसके  बावजूद  हमारे  दोस्त  कहते  हैँ
 कि  इस  एमेंडमेंट  को  लाने  की  जरूरत  नहीं
 है।  भाखिर  इस  सरकार  की  कोई  जिम्मेदारी
 है।  मैं  यह  बता  देना  चाहता  हुं  कि  मबर्नमेंट
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 ब्ंडे  हाथों  से  नहीं  चलती  है  ;  गवर्नमेंट  चलाने

 के  लिये ल  हे  के  हाथ  चाहिये  ।  हम  पनी
 गवर्नेमेंट  का  हमेशा  साथ  देंगे,  जैसे  कि  हम
 झब  तक  देते  भरा  जेहैं  हम  यह  नहीं  कहते
 कि  हम  हम  से  गलतियां  नहीं  होतीं  ।  हमसे
 गलतियां  होती  हैं  भ्रौर  हम  उनको  दूर  करने
 के  लिये  तैयार  हैं  ।

 हम  चाहते  हैं  कि  टेम्पौरेरी  स्टाफ  के
 जिन  लोगों  को  सस्पेंड  कर  दिया  गया  है,
 उनके  मामलों  पर  सिम्पेथेटिकली  विचार
 किया  जाये।  सरकार  की  तरफ  से  यह
 प्रतिबन्ध  लगाया  गया  है  कि  जिन  लोगों  को
 फिर  रख  लिया  गया  है,  उनके  कन्डक्ट  का
 तीन  साल  तक  देखा  जायगा  ।  मुनासिब
 यह  होग।  कि  एक  साल  तक  उनके  कन्डबट
 को  देखा  जाये  ।

 साल  भर  'कन्डक्ट  को  देखते  के  बाद
 भो  यदि  वह  कन्डक्ट  नहीं  सुधारते  हैं  तो  मत
 लीजिए  ।  लेकिन  यदि  कन्‍्डक्ट  सुधारते  हैं
 झौर  वह  लोग  ठीक  रास्ते  पर  दाते  हैं  तो
 उनके  लिये  ग्रापको  विचार  करना  चाहिये  1
 इसके  साथ-प्त।4  जो  ग्रापफा  परमानेंट  स्टाफ
 है,  बहुत  से  लोग,  यदि  श्राप  रजिस्टर  को
 देखें  जिसमें  कि  वह  लोग  श्पना  टाइम  लिखते
 हैं  माने  का  तो  उसमें  बहुत  से  लोगों  ने  प्रपने
 दस्तश्वत  किये  हैं  और  दस्तखत  करने  के  बाद
 यदि  वे  बाहर  चले  गये  हैं  तो उनको  निकालना
 कहां  तक  वाजिब  होगा  इस  पर  भी  हमें
 विचार  क  रना  होगा  इन  सारी  चीजों  के  साथ
 यह  जो  तरमीम  लाया  गया  है  इसकी  मैं
 तहें  देल  से  ताईद  करता  हूं  और  मैं  यह  चाहता
 हूं  कि  यह  जितनी  जल्दी  हो  सके  इसको
 लागू  करके  कड़ाई  के  साथ  में  एडमिनिस्ट्रेशन
 चज़यें  ny  मैं  पुनावा  सांहर  से  कहता  हूं  कि
 इह  बत  ठंडे  दिल  के  हैं.  में  इनसे  ण्प्री  नहों
 करता  बहुत  सी  बातों  में  ।  मैं  चाहता  हूं  कि
 झाप  कड़े  ig इये  7  यदि  भाप  रेलवे  एडमिन  ट्रें-
 शन  चलाना  चाहते  हैं  शो  झ्रापको  कड़ा
 होता  पड़ेगा  t  ठंडे  हाषों  से  ऐडमिनिस्ट्रेलन
 भहों  चल  सकता  4
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 थ्री  सत्यतारायण  तिह  (वाराणसी)  :
 उपाध्यक्ष  महोदय,  रेलवे  मंत्री  महोदय  ह्वास
 जो  विधेयक  पेश  किया  गया  है  मैं  इस  का
 विरोध  करता  हूं  शौर  मानतीय  श्री  जाज॑
 फरनेन्डीज़  द्वारा  बे  गए  प्रस्ताव  का  समयंन
 करता  हूं  ।  मैं  एक  बात  कहना  चाहता  हूं  कि
 इस  पालियामेंट  के  झन्दर  बहुत  दिन  से  बहुत
 चल  रही  है  प्रौर  बहस  के  पहले  9  धितम्बर
 को  जब  हड़ताल  की  बात  थी  तो  सरकार  के
 लिए  हमने  सोचा  था  कि  विवेक  से  काम  लेगी
 झौर  अपने  भंगों  क ेऊपर  जिन  के  द्वारा  सरकार
 चलती  है,  जिन  की  मदद  से  चलती  है,  उन  की
 मांगों  पर  सहानुमूतिपूर्वक  विचार  करेगी  ।
 लेकिन  प्रध्यादेश  जारी  कर  झोर  उस  को  लागू
 करों  सरकार  ने  यह  साफ़  कर  दिया  कि
 सरकार  प्रपने  ही  भ्रंगों  के साथ  बात  करने  के

 लिए  श्रौर  शांतिपूर्ण  ढंग  से  म  ले  को  हल  करने
 के  लिए  तैयार  नहीं  है  प्रौर  जिस  को  देश  ने

 यह  समझा  कि  यह  काला  कानून  है  इस  के  जरिये
 से  जनता  को  जो  वा.  जव  मांग  हैं,  मेहनतकश
 की  जो  वाजिव  मांग  हैं  उन  को  दबाने  पौर  उन
 को  भ्रातंकित  क  रने  की  कोशिश  की  जा  रही  है  |
 मैं  यह  कहना  चाहता  हूं  कि  जहां  पर  श.षण

 होता  है,  भत्याचार  होता  है,  जुल्म  होता  है  वहां
 पर  सच्ची  शांति  प्रौर  स्थायी  शांति  कायम  नहीं
 हो  सकती  है।  प्रगर  सरकार  उन  को  मांगों  पर

 सहानुभूतिपूर्वक  विचार  करती  तो  समस्या  का

 हल  निकल  सकता  था  भोर  देश  के  झन्दर  जिस
 शांति  को,  जिस  कानून  और  व्यवस्था  को  कायम
 करने  की  श्राप  बात  करते  हैं  वह  कायम  होती,
 सही  मानों  में  लोगों  के  मत  की  भावनाश्रों  पर
 इस  का  श्रमर  पड़ता  ।  लिकिन  यह  कानून  पास
 कर  के  भाप  उसी  धत्य  चार  को,  उसी  दमन  को
 उसी  शोषण  को  प्रौर  ज्यादा  बढ़ाना  चाह  हैं
 जिस  से  सरकार  प्रौर  सरकार  के  जो  प्रंग  हैं,
 सरकारी  कर्मचारी  हैं  उन  के  बीच  में  ण
 झसंतोष  शौर  कोध  भौर  बढ़ेगा  |  कया  सरकार

 यह  समझती  है  कि  इस  तरह  के  कार  कानूनों
 को  स्थायी  रूप  दे  कर  शांति  कायम  की  जा
 सकती  है?  गर  ऐसी  बात  सरकार  के  दिमाम

 में  ह ैतो  सरकार  उस  को  निकात  दे  कौर  हम  यह  ,
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 कहना  चाहते  हैं  कि  प्रा  देश  मिल  कर,  डट  कर
 खरकारी  कर्मचारियों  के  साथ  ऐसे  कानून  का
 विरोध  करेगा  और  ऐसे  कानून  को  हमेशा  के
 लिए  स्थायी  रूप  देने  के  लिए,  स्थायी  तौर  पर
 झातंकित  करने  के  लिए  जो  कोशिश  है  उस  को
 अकताचुूर  किया  जा  सकेगा  ।  हम  यह  जानना
 चाहते  हैं  प्राप  ने  जो  प्राडिनेंस  जारी  किया  था,
 उस  प्रार्डिनेंस  की  जो  धज्जियां  उड़;  श्रौर  जो
 खरकारी  कर्मचारी  अपनी  मांगों  क ेलिए  लडने
 के  लिए  मैदान  में  उतरने  के  लिए  मजबूर  हुए,
 डस  के  बाद  आप  ने  एक  एक  कदम  पीछे  हटने
 की  कोशिश  को  लेकिन  ग्राज  भी  एक  प्रेस्टिज  का
 खवाल  बना  कर  के  उन  की  मांगों  पर  सहानुभूति-
 पूवेक  विचार  करने  के  बजाय  श्राप  इस  काले
 कानून  को  स्थायी  कानून  बनाने  की  कोशिश  कर
 रहे  हैं,  ऐसी  हालत  में  मैं साफ  समझता  हूं  कि  श्राप
 ईमानदारी  के  साथ  इस  पर  विचार  करें  झौर
 सोचें  कि  क्या  इस  कानून  को  स्थायी  बना  देने
 के  बाद  कोई  रास्ता  रह  जायगा  जिस  के  जरिए
 से  कर्मचारी  श्रपनी  मांगों  को  पनी  भावनाओं
 को,  जो  उन  की  मुसीबतें  हैं  उन  को  श्राप  के
 सामने  रख  सकेंगे  ?  श्राप  कया  सारे  रास्तों  को
 बम्द  नहीं  कर  रहें  हैं?  संविधान  में  दिए  हुए
 झ्रधिकारों  को  खत्म  कर  के,  उन  पर  भ्राधात  कर
 के  उन  तमाम  रास्तों  को  जिस  के  जरिए  से
 शांतिपूर्ण  तरीके  से  बहू  भ्रपनी  मांगों  को  श्राप
 के  सामने  रख  सकते  थे,  सामूहिक  वारगेनिंग
 के  जरिए  से  जिन  का  हल  खड़ा  किया  जा  सकता
 था,  उन  तमाम  रास्तों  को  बन्द  कर  देने  के  बाद
 कौन  सा  रास्ता  बाकी  रह  जायगा  ?  किस  रास्ते
 से  वह  झपनी  मांगें  झाप  के  सामने  रख  सकेंगे  ?
 क्या  यह  कानून  पास  करने  में  यह  मान्यता  नहीं
 है  कि  प्राप  तमाम  शांतिपूर्ण  तरीकों  को  बन्द  कर
 दे  रहे  हैं?  जनतंत्र  पर  भ्राघात  कर  रहे  हैं  ?
 जनतांजिक  तरीके  से  ध्रपनी  मांगों  के लिए  खड़े
 होने  का  जो  उन  का  भ्रष्तिकार  है  उस  को  छीन
 करक  झाप  एक  बूसरे  रास्ते  की  तरफ  लोगों
 को  जाने  के  लिए  मजबूर  नहीं  कर  रहे  हैं  ?  वह
 कौन  रास्ता  होगा  यह  मैं  झाप  से  पूछना  चाहता
 हूं  इस  को  बस्द  करने  के  बाद  भौर  फिर  प्राप
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 यहां  बेठ  कर  चीखेंगे  कि  कोई  भ्रशांति  पैदा  कर

 रहा  है,  कोई  बहका  रहा  है,  कोई  तोड़  फोड़  करने
 वाले  मजदूरों  को  बहका  रहे  हैं  |  क्या  रास्ते  को
 बन्द  कर  देने  के  बाद  झ्ाप के  ऊपर  सारी
 जिम्मेदारी  इस  की  नहीं  जायगी  कि  आप  ने

 ही  शांति  के  तमाम  रास्तों  को,  संविधान  में
 दिए  गए  ग्रधिकारों  को  खत्म  कर  के  तमाम
 लोगों  को  दूसरे  रास्ते  पर  चल  कर  के  अपनी
 समस्याओं  का  समाधान  ढूंढने  के  लिए  मज़बूर
 किया  ?  मैं  समझता  हूं  कि  इतिहास  में  श्राप
 के  ऊपर  एक  कलंक  लगेगा  कि  ग्राप ने  पूरे  सेंट्रल
 गवरनेमेंट  के  कर्मचारियों  को,  तमाम  मजदूरों
 को,  मेहनतकशों  को  मजबूर  कर  दिया  ऐसे
 रास्ते  पर  चलने  के  लिए  जिस  रास्ते  को  वह
 पसन्द  नहीं  करते  हैं,  जिस  रास्ते  पर  वह  जाना

 नहीं  चाहते  हैं,  उस  रास्ते  की  तरफ  आप  उन  को
 जबर्देस्ती  ढकेल  रहे  हैं  ।  हम  यह  जानते  हैं  श्रौर
 इतिहास  इस  वात  का  साक्षी  है  ।  श्राप  लोग
 ऐसे  नहीं  बैठे  हुए  हैं  सरकार  में  जो  इतिहास  को
 न  जानते  हों,  या  पढ़े  लिखे  समझदार  लोग  नहीं
 हैं,  ऐसो  भी  बात  नहीं  है  ।  अपने  राष्ट्र  का
 इतिहास  है  बौर  दुनिया  का  इतिहास  है,  क्या
 ऐसे  काले  कानूनों  को  स्थायी  बना  कर  के  कहीं
 दुनिया  में  जनता  की  लड़ाइयों  को  रोका  गया  ?
 जिन  लोगों  ने  इस  तरह  की  साजिश  की  क्या  वे

 धूल  में  नहीं  मिला  दिए  गए  ?  ऐसे  काले  कानून
 का  सहारा  लेने  वाले  क्या  इतिहास  में  टिक  पाये  ?
 जनता  की  शक्ति,  श्रमिकों  की  शक्ति  को  क्‍या

 यह  दबा  पाये  ऐसे  काले  कानूनों  को  लेकर  के  ?

 नहीं  |  उस  से  श्राप  सबक  लें  ।  हम  आप  से  कहना
 चाहते  हैं  नम्रता  क ेसाथ  कि  भाप  ऐसी  चीजों
 का  सहारा  न  लें  जिस  से  कि  देश  के  लिए  खतरा
 पैदा  हो  भौर  उस  की  सारी  जिम्मेदारी  प्राप  के
 कन्घों  पर  झाए.  ।  इस  के  बाद  भी,  इतनी  सारी
 झपीलों  के  बाद  भी  भ्रगर  झाप  किसी  की  बात
 नहीं  सुनते  हैं  तो  साफ  प्रकट  है  कि  भ्राप  इतने
 बड़े  संकट  में  फंस गए  हैं,  भ्राप  की  जो  नीतियां

 हैं  उन्होंने  देश  को  ऐसी  जगह  पर  ला  कर  खड़ा
 कर  दिया  है  कि  जहां  पर  झ्राथिक  संकट  एक
 राजनैतिक  संकट  का  रुप  ले  बका  है  भौर  उस
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 फट  को  बचाने  के  सिए  झाप  के  पास  कोई
 रास्ता  नहीं  है  सिवाय  इस  काले  कानून  को
 स्थायी  रूप  दें  कर  देश  को  शौर  जनता  को
 'खतंकित  किया  जाय,  उन  के  भ्रधिकारों  को
 छीना  जाय  और  मनमानी  को  जाय  t  ऐसी  हालत
 में  भाज  देश  की  जो  स्थिति  है  उस  को  संभालने
 के  लिए  तमाम  पार्टियों  के  नेताप्ों,  जन-संगठनों
 के  नेताशों  से एक  साथ  बैठ  कर  राय  मशबिरा
 कर  के  कोई  रास्ता  निकालते  भौर  देश  के  सामने
 बह  साबित  करते,  मिसाल  रखते  कि  भाप
 शांति  के  जरिए  से,  बातचीत  के  जरिए  से  मसले
 को  हल  करने  का  तरीका  जानते  हैं। भाप
 कहते  हैं  कि  हम  शांति  में  विश्वास  नहीं  करते  हैं,
 हम  झहिसा  में  विश्वास  नहीं  क  रते,  लेकिन  झाप
 तो  करते  हैं  न  ?  इपलिये  झपके  ऊपर  सबसे
 सब  से  बड़ी  ज़िम्मेदारी  है  कि  भ्राप  देश  के
 श्रमिकों  के  दिमाग  में  यह  बात  बैठायें  कि  शांति
 से  इस  मसले  का  हल  निकाला  जा  सकता  है,
 बैठ  कर  बातचीत  के  ज़रिए  से  मसले  का  हल
 हो  सकता  है  ।  इस  बात  को  साबित  क  रने  के  लिए
 झप  के  ऊपर  ज़िम्मेदारी  है  दूसरों  के  कन्धों
 पर  जिम्मेदारी  ढकेल  कर  लोग  उत्पात  करना

 चाह  हैं,  हिसा  करना  चाहते  हैं,  तोड-फोड़
 करना  चाहते  हैं,  श्राप  श्रपनी  ज़िम्मेदारी  से  दूर
 मत  हटिये  |  जहां  भ्रसंतोष  होगा,  वह  फूटेगा
 श्र  गर  भापके  और  सरकारी  कर्मचारियों
 के  बीच  में  घृणा  और  असंतोष  बढ़ता  गया  तो
 एक  भयंकर  विस्फोट  की  शक्ल  प्रख्तियार  करेगा
 जर  श्राप,  ग्रापकी  ताकत  शौर  यह  काला  कानून
 उस  को  नहीं  रोक  सकेगा  ।  इसलिये  प्रापसे
 निवेदन  है  कि  इ।  प्लि  को  श्राप  बापस
 लें,  संजीदगी  के  साथ  विचार  करें  झौर
 उन  की  मांगों  के  हल  करने  का  कोई
 रास्ता  निकालें,  जिस  के  ज़रिये  से  झ्रापके
 और  उन  के  बीच  में  अच्छा  रिश्ता  बने  जौर
 सहयोग  बढ़  सके  ।  लेकिन  इस  तरह  से  दबाकर,
 कुचस  कर,  उन  के  भ्रधिकारों  को  छीन  कर,
 झातंक  का  वातावरण  पैदा  कर  के  क्‍या  झाप
 आपने  धौर  उन  के  बीच  में  एक  प्रण्छा  सम्बध
 कायम  कर  सकेंगे?  मैं  समझता  हूं--नहीं  कर

 सकेंगे  -  यह  सरकार  के  लिये  बहुत  घातक  नीति

 Indien  Riye.  27
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 होगी  ।

 1s  hrs.
 मैं  उम्मीद  करता  हूं  कि सरकार  इस  फर

 पुनः  गौर करेगो  |  इन्हीं  शब्दों  क ेसाथ,  उपाध्चल
 महोदय,  मैं  इ  ;  बिल  का  विरोध  करता  हूं  धोर
 श्री  जाज  फरनेन्डीज्ञ  के  प्रस्ताव  का  समर्थन
 करता  हूं  ।

 SHRI  K.  N.  PANDEY  (Padrauna):
 Mr.  Deputy-Speaker,  Sir,  I  do  not
 know  why  there  is  so  much  of  excite-
 ment  over  this  BN].  Let  us  see  what
 the  new  section  says:

 “If  a  railway  servant,  when  on
 duty,  is  entrusted  with  any  res-
 Ponsibility  connected  with  the
 running  of  a  train,  railway  car
 or  any  other  rolling-stock  from
 one  station  or  place  to  another  sta-
 tion  or  place,  and  he  abandons  his
 duty  before  reaching  such  station
 or  place,  without  authority  or
 without  properly  handing  over
 such  train,  rail-car  or  rolling-
 stock  to  another  authorised  rail-
 way  servant,  he  shall  be  punish-
 able  with  imprisonmen  for  a  term
 which  may  extend  to  two  years,
 or  with  fine  which  may  extend  to
 five  hundred  rupees,  or  with  both.”

 Now,  the  railways  is  a  commercial
 concern,  the  existence  of  which  de-
 pends  upon  the  running  of  trains.  If
 the  railway  employees  leave  the  train
 in  the  middle  of  the  stations  or  before
 the  destination,  what  happens  to  the
 Passengers?  The  opposition  members
 are  talking  of  a  need-based  minimum
 wage  for  railway  employees.  I  con-
 cede  that  demand  for  a  need-besed
 minimum  wage.
 duty  and  responsibility  of  the  raile
 way  authorities  to  take  the  passengers
 where  they  want  to  go.  If  because  of
 the  default  of  the  railway  servants  the
 trains  are  stopped  in  between  stations
 and  the  passengers  are  put  to  difficul-
 ties  or  looted,  who  is  responsible?  Do
 my  hon.  friends  opposite  want  this  to

 But  it  is  the  first

 happen?  If  the  railway  employees
 want  a  need-based  minimum  wage,
 ultimately  it  is  the  passengers  who  pay
 the  railway  fares  or  freight  who  have
 to  bear  the  burden.  If  you  provide
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 such  a  poor  service,  do  you  think  that
 the  people  are  going  to  pay  higher
 fase  Or  freights  in  order  to  enable  you
 to.  pay  more  to  your  employees?  Cer-
 tainly  not.  Therefore,  in  order  to  en-
 sure  the  proper  running  of  trains  there
 should  be  some  restrictions  imposed
 on  the  railway  employees,

 If  a  railway  employee  stops  a  train
 in  between  stations  deliberately,  leav-
 ing  the  passengerg  to  their  fate,  and
 refuses  to  do  any  work,  is  he  doing  his
 work?  It  seems  that  there  is  some
 misunderstanding  among  some  of  our
 friends  here.  In  India  we  believe  in
 democracy.  We  do  not  believe  in  the
 dictatorship  of  the  proletariat;  be  he
 working  in  8  factory  or  in  the  rail-
 ways,  he  is  not  going  to  rule  the
 country  as  he  likes.  Of  course,  he  is
 part  and  parce]  of  the  country,  of  the
 nation.  You  behave  like  that,  that
 you  are  @  part  and  parcel  of  the  coun-
 try.  If  you  take  the  entire  world  over
 your  head,  your  purpose  ig  not  going
 to  be  served.  Moreover,  in  the  situa-
 tion  created  by  you,  the  workers  will
 be  put  at  a  loss;  they  will  be  put  in
 a  disadvantageous  position.  Therefore
 my  suggestion  to  you  is  lo  make  them
 understand  what  is  the  reality,  what
 is  the  truth.

 About  the  railways  a  lot  of  com-
 plaints  are  coming.  Is  it  the  Railway
 Minister  who  runs  the  trains?  Every
 day  there  is  a  question  that  the  trains
 276  running  late  by  24  hours.  Who
 is  responsible?

 *  SHRI  S.  M,  BANERJEE  (Kanpur):
 The  Railway  Board.

 SHRI  K.  N.  PANDEY:  There  js  an
 accident.  On  that  some  people  rise
 and.  demand  the  resignation  of  the
 Railway  Minister,  Who  is  responsible
 for  those  accidents?

 SHRI  8.  M.  BANERJEE:  The  Rail-
 way  Board.

 SHRI  K.  N.  PANDEY:  Is  it  the
 Railway  Board  or  is  it  those  people
 who  are  running  the  trains  and  are  do-
 ing  the  things  on  the  spot  (Inter-
 ruption)?  Let  us  not  try  to  hide  our
 own  faults.  Let  us  accept  the  facts.
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 SHRI  र,  M.  BANERJEE;  Accepted.
 SHRI  K’  N.  PANDEY:  Those  peo- ple  are  responsible  who  are  Operating everything,  who  are  working  on  ‘be

 half  of  the  Railway  Board  or  the  Rail-
 way  Minister.  We  are  responsibte.
 Therefore  we  should  not  shirk  the  res-
 ponsibility.

 Other  things  also  happen.  When-
 ever  there  is  any  commotion,  when-
 ever  there  is  any  agitation,  the  first
 target  is  the  railways.  I  cannot  dis-
 close  the  name  of  the  party.  I  come
 from  Padrauna.  The  name  of  my
 const:tuency  is  Padrauna,  In  Padrauna,
 without  any  fault,  because  of.  the
 language  agitation  a  train  was  stopped
 by  some  miscreants  and  two  bogeys were  burnt.

 Here  there  is  a  provision  which  deals
 with  the  outsiders.  My  hon.  friend,
 Shri  Biswas,  was  talking  of  the  Rail-
 way  Service  Conduct  Rules,  Are  the
 Service  Conduct  Rules  going  to  apply
 to  these  outsiders?  Can  they  be  bound
 by  those  Service  Conduct  Rules?  They
 are  not  going  to  be  bound  by  that;
 they  are  to  be  dealt  with  in  a  proper
 manner.  Naturally,  that  requires  some
 Act.  Therefore  this  Bill  has  come.
 I  do  not  know  why  there  is  80  much
 of  excitement.

 He  was  yesterday  saying  that  all
 these  things  have  been  defined  in  the
 Railway  Employees’  Service  Conduct
 Rules.  If  that  is  so,  why  should  you
 be  afraid  of  it  then?

 SHRI  J.  M.  BISWAS  (Bankaura):
 See  section  28  of  the  Railway  Act.

 SHRI  K.  N.  PANDEY:  You  also
 want  that  trains  should  not  be  stop-
 ped  in  the  middle.  You  also  want  that
 trains  should  not  be  obstructed.  Then,
 what  is  the  harm  if  the  Bill  comes
 here?  I¢  there  is  an  Act  about  that,
 why  are  you  afraid  of  it?

 SHRI  S.  KUNDU:  We  are  wasting
 our  time  with  unnecessary  legislation.

 SHRI  K.  N.  PANDEY:  I  am  not  go-
 ing  into  the  controversy  as  to  how
 many  people  went  on  strike.  |  feel
 that  every  railway  employee  was  feel-
 ing  that  his  salary  was  low  and  that  it
 should  be  raised  because  dearn¢ss  was
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 affecting  everybody.  Whether  he  went
 on  strike  or  whether  he  did  not  go  on
 strike,  that  does  not  matter.  Let  us
 see  their  hearts,  They  were  discon-
 tented  and  dissatisfied  because  of  these
 rising  prices.  Naturally,  it  causes  con-
 cern.  They  were  right  in  demanding
 higher  wages.  But  let  us  not  forget—
 let  us  think  over  this  matter  very
 seriously—that  we  also  cannot  create
 classes  among  classes.  There  are  many
 people  who  are  getting  much  less  than
 what  the  railway  employees  do  and
 what  the  other  employees  do.  More-
 over,  I  can  separate  railway  em-
 ployees  from  other  Government
 employees  because  their  condition
 is  quite  different,  but  the  wages
 can  be  increased  only  up  to  an
 extent.  Beyond  a  limit  you  cannot  go.
 If  you  go  beyond  that  limit,  the  bur-
 den  is  naturally  going  to  fall  on  the
 genera]  people  of  the  country.  Where
 from  is  the  money  going  to  come?  Is
 the  Minister  going  to  pay  that  from
 his  salary  or  are  the  consumers  and
 the  people  at  Jarge  in  the  country  go-
 ing  to  suffer  for  it?  Naturally,  we
 have  to  take  all  those  things  into  con-
 aideration  with  a  realistic  point  of
 view.

 Therefore  |  am  in  support  of  this
 Biull.

 SHRI  ्  M.  BISWAS:  Railway  offi-
 cers  salaries  can  go  up?

 SHRI  K.  N.  PANDEY:
 .in  favour  of  that  also.

 MR.  DEPUTY-SPEAKEK:  Shri
 .Deven  Sen.

 SHRI  5.  M.  BANERJEE:
 Sir,  he  is  walking  out.

 tt  देवेन  सेन  (झ्रासनसोल  )  :  उपाध्यक्ष

 महोदय,  मैं  इस  बिल  का  विरोध  करता  हूं  ।
 विरोध  इसलिये  करता  हूं  कि  इसके  जरिये

 oe  अमिकों  के  भ्रधिकार  भौर  खास  कर  रेलवे

 अजदूरों  के  श्रधिकारों  को  छीना  जा  रहा  है।

 उपाध्यक्ष  महोदय,  धाप  देखेंगे  कि  रेलवे
 हमारे  मुल्क  में  कोई  नई  चीज़  नहीं  है  It  सन्‌
 i853  में  इसकी  शुरूआत  हुई  भौर  यह

 कांग्रेस  के  जमाने  में  नहीं,  ब्रिटिश
 सरकार  के  ज़माने  में  हुई  v  ब्रिटिश  सरकार  ने

 I  am  not

 Just  see,
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 जो  कानून  बनाया  था  उसको  हम  झाज  अमेन्ड

 करने  जा  रहे  हैं  जो  कि  सन्‌  890  का  ऐक्ट
 है  ।  ब्रिटिश  सरकार  के  जमाने  का  वह  ऐक्ट
 है  ।  मैंने  दुनिया  के  झन्य  मुल्कों  के  रेलवे

 ऐक्ट्स  देखने  का  प्रयत्न  किया  t  इंग्लैण्ड
 का  जो  रेलवे  ऐक्ट  है  उसमें  कोई  भी  ऐसा
 प्राविजन  नहीं  है  जो कि  इतना  खतरनाक  हो  t
 वह  ब्रिटिश  सरकार  का  890  का  ऐक्ट
 है  लेकिन  उसमें  भी  ये  सब  बातें  नहीं  हैं  ।  उसमें
 8—0  वर्ष  की  सजा  का  विधान  है  यदि  कोई
 रेलवे  की  सम्पत्ति  को  नुकसान  पहुंचाये  या
 पसेन्‍जर्स  को  नुकसान  पहुंचाए।  लेकिन  उसमें
 भी  पिकेटिंग  और  स्क्वैटिंग  के  बारे  में  कुछ.
 नहीं  है  यानि  ट्रेंड  यूनियन्स  के  विरुद्ध  कोई  बात
 भह  है  ।  ब्रिटिश  सरकार  ने  ऐसा  क्‍यों  किया  ?

 ट्रेड  यूनियन्स  के  हक  के  विरुद्ध  वे  बयों  नहीं
 उस  ऐक्ट  में  कोई  प्राविजन्स  रखे  ?  बयोंकि
 रेलवे  के  जरिए  से  हिन्दुस्तान  में  कैपिटेलिज्म
 का  फैलाव  हुआ।  |  यह  पब्लिक  संबटर  से  हो
 हुआ  ।  झगर  पब्लिक  सेक्टर  छटे  पैमाने  पर
 हं। त,  चके  जरिए  भा  कैपिटेलिज्म  ष्
 पलाव  होता  है।  यहां  पर  जो  काटन

 इण्डस्ट्री,  जूट  इण्डस्ट्री  भौर  दूसरी  बड़ी
 इण्डस्ट्रीज  का  फैलाव  हा  बह  रेलवे  के  जरिए
 से  ही  हुझा  ।  ब्रिटिश  इम्पेरियलिज्म  ने  रेलके
 चला  कर  पब्लिक  को  लूटा  शौर  काफी  मुनाफा
 कमाया  ।  लेकिन  इसके  बावजूद  उन्होंने
 यह  महसूस  नहीं  किया  कि  पिकेटिंग  धौर
 स्क्वैटिंग  को  बन्द  करने  की  जरूरत  है।  फिर
 कांग्रेस  सरकार  को  इस  बात  की  जरूरत  क्यों
 महसूस  होने  लगी  ?  इसका  भी  कारण  है  ।
 श्राज  दुनिया  में  कैप्टेलिज्म  के  प्रस्दर  ही
 क्राइसिस  फैल  रही  है  -  इसको  तब  तक  रोका
 भी  नहीं  जा  सकता  जब  तक  कि  बहां  पर
 सोशलिज्म  नहीं  धाता  t  ere  श्राप  दुनिया
 की  तरफ  देखें  तो  श्राज  सोशलिस्ट  कन्ट्रीड,
 में  कई  क्राइसिन  वहीं  है।  प्रगर  प्राज
 ऋाइसिस  है  तो  बह  इंग्लैण्ड  में  है,  फ्रांस  में  है
 बेस्ट  जर्मनी  में  है,  प्रमरीका  में  है  या  दूसरे
 कैप्टेलिस्ट  कम्ट्रीज  में  है  हिन्दुस्त।
 में  भौ  सरकार  शौर  दूसरे  मानोपोजिस्ट्स



 283  Statutory  Res.  and

 [खरीदते  सेन]
 कैप्टेलिज्म  को  चलाने  बाले  हैं,  उसको  जागे
 से  जाने  वाले  हैं,  इसलिए  यहां  पर  भी  क्राइसिस
 है।  भव  ये  सोच  रहे  हैं  कि  सूती  मिल,  कोयले
 -की  खानें  भ्रौर  चीनी  के  कारखाने  जो  हैं  वे
 क्यों  बन्द  हैं,  25  लाख  प्रादमी  क्‍यों  वेकार

 हैं  ?  इसका  कारण  यह  है  कि  उनकी  रीयल
 बेजेज़  घट  रही  हैं।  प्राज  यहां  क ेमानोपोलिस्ट्स
 इस  कैप्टेलिस्ट  क्राइसिस  से  बचने  का  जो  रास्ता

 “सोच  रहे  हैं  वह  यह  है  कि  मजदूरों  का  हक
 छीनो  ।  इसके  लिए  हमारे  मन्त्िमण्डल  के
 तीन  मन्त्रियों  ने  ग्रपणा  कदम  दागे  बढ़ाया
 है,  एक  तो  गृह  मन्त्री,  दूसरे  रेल  मनवरी  और

 -सीसरे  वित्त  मन्त्री  ।  गृह  मन्त्री  ने  इण्डस्ट्रियल
 सेक्योरिटी  फोर्स  बिल  रखा  जो  कि  एक  दम
 खतरनाक  चीज  है  ।  वित्त  मन्त्री  बैंकिंग  लाज

 रेगुलेशन  बिल  लाए  और  रेल  मन्त्री  इस  वक्‍त
 झापके  सामने  इस  बिल  के  साथ  बैठे  हुए  हैं  t
 हमारी  समझ  में  नहीं  द्याता  कि  हमारे  श्रम
 मनवरी  झभी  तक  चुथचा।  क्‍यों  ब्र  हुए  हैं  ?
 मैं  जानना  चाहता  हूं  कि  क्‍या  रेलवे  मन्स्ी
 ने  श्रम  मन्त्री  से  पूछा  था  कि  हम  तुम्हारे
 मजदूरों  का  हक  छीनने  जा  रहे  हैं,  क्या  गृह
 मन्त्र  ने  श्र  मंत्रों  से  पड़ा  था  कि  हम  तुम्हारे
 श्रमिकों  का  भ्रधिकार  छीनने  जा  रहे  हैं  शौर
 क्या  विस  मन्ती  ने  श्रम  मन्त्री  से  पूछा  था  कि
 हम  तुम्हारे  मजदूरों  का  हक  छीनने  जा  रहे
 हैं  ?  झगर  नहीं  पूछा  तो  फिर  मैं  समझता  हूं
 श्रम  मम्त्री  को  रखने  की  ही  क्‍या  जरूरत  है  ?
 क्या  सिर्फ  ट्राइबुनल  बनाने  के  लिए  या  वैज-
 बोर्ड  बिठाने  के  लिए  या  सिर्फ  मोठी  मीठी
 बाते  करने  के  लिए  ।  हमारे  श्रम  मन्त्री  एकदम
 गायब  हैं  जबकि  इन  लोगों  ने  मजबूरों  को

 बुचलने  का  काम  सन्त्रिमण्डल  से  करवा
 लिया  है  शौर  बहू  इसलिए  कि  इनके  पास  उस
 क्राइसिस  से  बचने  का  शौर  कोई  रास्ता  नहीं
 है  ।  इन्होंने  सिफ  यही  रास्ता  समझा  2  कि
 श्रमिकों  की  रजी  को  घटाश्ो,  झाटोमेशन
 को  चलाझ्मो  ।  मैं  पूछता  हूं  कि  50  करोड़
 झाव  गढी  वाले  ह दल  देश  में  कया  कभी  प्ाटो-
 मेशन  धा  सकता  है  ?  इंग्लैण्ट,  जिसकी
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 आबादी  साई  चार  करोड़  है,  वहां  पर  तो
 झाटोमेशन  शा  सकता  है  1  रशा  जिसकी
 झ्ाबादी  20  करोड़  है  वहां  पर  आ्राटोमेशन
 भरा  सकता  है  1  इसी  तरह  से  झाटोमेशन
 जर्मनी  में  भ्रा  सकता  है,  भ्रमरीका  जिसकी
 भ्राबादी  8  करोड़  है,  वहां  पर  झा  सकता  है  ।
 लेकिन  हिन्दुस्तान  जिधको  प्राबादी  50  करोड़
 है  जहां  पर  लोगों  के  लिए  काम  नहीं  है,
 कैपिटल  की  कभी  है  वहां  पर  ग्राटोमेशन  कैसे
 शा  सकता  है  ?  श्राप  देखें  कि  यह  चीज़  कितनी
 दूर  तक  चलो  गई  है  ।  भाप  आटोमेशन  के
 जरिए  से,  छटाई  के  जरिए  से,  क्लोज़र  के
 जरिए  से  और  कभी  बिल  के  जरिए  से  मजदूरों
 को  तबाह  कर  रह  हैं।  मैं  दावे  के साथ  कहता
 हूँ  कि  यह  सरकार  मजदूरों  को  बचाने  का  कोई
 रास्ता  नहीं  निकाल  रही  है  ।  मजदूर  सोचता
 है  कि  हम  लड़ेंगे,  उसमें  श्रगर  मरेंगे  तो  भी
 भ्रच्छा  श्रोर  बचेंगे  तो  झौर  भी  भ्ल्छा  t
 इसलिए  मैं  इस  बिल  का  विरोध  करता  हूं  ।
 मैं  श्रनुरोध  करता  हूं--हालांकि  प्रनुरोध  तो
 कोई  सुनेना  नहीं--मैं  प्रायंना  करना  चाहता
 दं  कि  इस  बिल  को  वापिस  लिया  जाये  ।

 SHRI  VIKRAM  CHAND  MAHAJAN
 (Chamba):  Mr.  Deputy-Speaker,  Sir,

 I  rise  to  support  the  Bill.  This  is  one
 Of  the  most  timely  Bills.  For  a  change,
 the  Government  has  bro:ight  forward
 a  Bill  in  the  interest  of  passengers
 and  users  of  the  Railways.

 Now,  let  us  see  what  the  provisions
 of  the  Bill  are.  I  would  like  to  givea
 few  examples.  Let  us  test  the  Bill  from
 that  angle.  According  to  our  friends
 on  the  other  side  if  a  driver  walks
 off  and  the  train  is  stopped  at  a  way-
 side  station  where  there  is  no  water
 and  there  are  no  other  facilities,  he
 should  be  given  Padma  Vibhushan  for
 stranding  a  thousand  passengers  on
 a  way-side  station.  This  is  what  they
 want.  What  we  want  is  that  the  inte-
 rest  of  a  thousand  passengers  should
 be  safeguarded.

 tt  ant  फरनेंड्रोज  (बम्बई-दइक्षिण)  :
 ये  मलत  बोल  रहे  हैं  ।
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 GHRI  VIKRAM  CHAND  MAHA-
 JAN;  My  hon.  friend,  Shri  George
 Fernandes,  says  I  am  not  telling  the
 correct  facts.  I  would  ask  him  to
 kindly  read  the  Bill.  It  says:

 “If  a  railway  servant,  when  on
 duty,  is  entrusted  with  any  res-
 Ponsibility  connected  with  the
 running  of  a  train,  rai]  car  or
 any  other  rolling-stock  from  one
 station  or  place  to  another  station
 or  place,  and  he  abandons  his
 duty  before  reaching  such  sta-
 tion  or  place  ....”

 ‘He  says  I  am  not  reading  the  provi-
 sions  of  the  Bill  correctly.  Would
 he,  for  a  change,  read  them  and  see
 that  what  I  am  saying  is  correct?  If
 a  driver  stops  a  train  on  a  way-side
 station  and  walks  off  stranding  a
 thousand  passengers  in  the  train,
 aecording  to  them,  what  should  be
 done  to  him  is  that  he  should  be
 given  Padma  Vibhushan.

 SHRI  J.  M.  BISWAS:  Can  he  cite
 even  one  example  where  a  driver  has
 ‘deserted  the  train  at  a  way-side  sta-
 tion?

 SHRI  VIKRAM  CHAND  MAHA-
 JAN;  This  is  the  Bill  which  is
 brought  before  the  House  (Inter-
 ruption)

 SHRI  J.  M.  BISWAS:  Can  he  cite
 an  example  where  a_  driver  has

 deserted  the  train  at  a  way-side  sta-
 tion?  Can  he  cite  just  one  such
 ‘example?

 SHRI]  CHENGALRAYA  NAIDU
 (Chittoor):  If  the  driver  is  such  a
 ‘good  man,  why  are  you  afraid  of  the
 Bill?  (Interruptions)

 SHRI  J.  M.  BISWAS:  Can  he  cite
 ‘one  example,  not  many,  where  a  dri-
 ver  has  deserted  the  train?  Such
 things  have  never  happened.  Can  he
 cite  one  example  to  justify  his  argu-
 ment?  (Interruptions).

 SHRI  DHIRESWAR  KALITA
 (Geuhati):  On  2  point  of  order.
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 MR.  DEPUTY-SPEAKER:  What

 is  hig  point  of  order?

 SHRI  DHIRESWAR  KALITA:;  Mr.
 Mahajan  wag  speaking  about  the  in-
 tention  of  this  Bill.  What  is  the  in-
 tention  of  thig  Bill?  The  intention  of
 this  Bill  is  this.  The  Ordinance  was
 Promulgated  on  the  l4th  September
 and  in  pursuance  of  that,  they  arrest-
 ed  thousands  of  persons  and  now
 they  want  to  give  it  the  effect  of  law.
 Although  the  Government  gays  that
 they  would  sympathetically  consider
 their  cases,  through  this  Bil)  they
 want  to  convict  and  penalise  all  those
 persons  who  were  arrested  in  con-
 nection  with  the  strike  of  19th  Sep-
 tember.  This  is  the  real  intention  of
 this  Bil)

 MR.  DEPUTY-SPEAKER:  Please
 resume  your  seat.  There  is  no  point
 of  order.  He  ig  putting  forward  his
 argument  (Interruptions).

 SHRI  J.  M.  BISWAS:  May  I  re-
 quest  the  hon.  Member  through  you
 to  cite  even  one  example  where  a
 driver  deserted  the  train  leaving  it
 in  the  mid-way  with  one  thousand
 passengers  Or  80?

 MR.  DEPUTY-SPEAKER:  Please
 resume  your  seat.  His  argument  is
 based  on  apprehensions.

 श्री  खाज  फ्ररनेन्डीस:  ऐप्रीहेंशन  पर  क्‍या

 यहां  बिल  श्रा  सकता  है  ?

 SHRI  RANDHIR  SINGH  (Rohtak):
 Have  we  to  show  our  speeches  to
 them?  बोलने  से  पहले  क्या  इन  की  इजाजत

 लेनी  पड़गी  ?

 SHRI  DHIRESWAR  KALITA:  He
 is  harping  on  a  wrong  point  tee  (In-
 terruptions)

 MR.  DEPUTY-SPEAKER:  Please
 resume  your  seat,  There  is  no  point
 of  order.
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 @HRI  उ.  ॥.  BISWAS:  I  can  say
 for  their  information  that  during  the
 Strike  time  also  the  running  staff,  the
 ‘driver,  the  fireman,  etc.,  never  left
 ‘their  duty-spot.  During  the  strike
 they  refuse  to  work  but  they  cannot
 feave  the  engines  for  the  safety  of
 engine’s  boiler.  That  is  why  the  run-
 ning  staff  never  left  their  duty-spot.
 ‘Therefore,  I  request  the  hon.  Member
 ‘to  give  at  least  one  example  where
 they  have  deserted  the  train  (In-
 terruptions)

 MR.  DEPUTY-SPEAKER:  Order,
 order.  Let  him  continue.

 SHRI  VIKRAM  CHAND  MAHA-
 JAN:  Let  us  take  another  example.
 The  next  Clause  says  that,  if  some
 railway)  workers  or  other  persons
 squat  on  the  railway  line  or  near  the
 Station  stopping  the  train,  they  will
 be  penalised.  Suppose,  the  train  is
 stopped  at  a  way-side  station  and  20
 Persons  squat  on  the  railway  track
 and  the  track  is  blocked.  According
 to  our  friends,  they  should  be  permit-
 ted  to  sit  there  for  any  length  of
 time  and  those  one  thousand  passen-
 gers  should  get  stranded.  What  the
 Bill  seeks  to  do  is  to  arrest  them,
 penalise  them  and  allow  the  train  to
 go  uninterrupted.  This  is  the  second
 provision.

 Another  point  was  raised  that
 arrests  should  not  be  made  without
 warrants.  What  is  a  warrant?  A
 warrant  is  an  order  of  the  Magistrate
 to  arrest  so  and  so.  If  in  the  mid-
 night  the  train  is  stopped  by  the
 icketeers,  should  be  Guard  get
 down,  walk  20  miles  and  get  an  order
 from  a  Magistrate,  or  should  he  take
 the  help  of  20  persons  and  remove
 them?  (Interruptions)  My  friends
 want  that  the  Guard  should  get  down
 from  the  train,  walk  20  miles,  get  a
 warrant  from  a  Magistrate  and  then
 ‘arrest  them.  I  have  got  two  more
 points,  Sir.  The  Act  says  that  one
 who  tampers  with  the  signal  is  pena-
 lived.  If  a  railway  worker  tampers
 with  the  signal,  what  happens?  The
 Ught  is  turned  green,  because  of  tam-
 pering  with  the  signal.  Two  trains
 coming  from  opposite  directions  dash
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 against  each  other.  They  say,  don’t
 penalise  them.  For  tampering  with
 the  signal,  they  say,  ‘Don’t  penalise
 him;  give  him  a  gold  medal  because
 he  has  helped  in  making  two  trains
 dash  against  each  other’.  This  is  the
 Position,  Sir.  Also,  they  say  that
 Police  is  with  the  States,  Railway
 Police  is  with  the  States  ang  there-
 fore  the  Central  Government  has  no
 power  to  legislate.  Now,  Sir,  we
 have  got  certain  constitutional  provi-
 sions  and  I  wish  they  had  gone
 through  them.  If  you  turn  to  the
 Seventh  Schedule,  List  I,  you  will
 find  the  relevant  entries.  The  Cen-
 tral  Government  can  legislate  on  cer-
 tain  provisions,  which  are  under  it.
 Entry  No.  22  gives  the  power  to  the
 Centra]  Government  to  legislate  on
 Railways.  There  ig  another  Entry,
 namely,  Entry  No.  93  which  gives  the
 power  to  the  Government  to  legislate
 about  offences  against  laws  with  res-
 pect  to  any  of  the  matters  in  this
 List.

 eft  mt  फ़रनेन्‍्डीज्ञ  :  जिस  प्रश्न  पर

 बहस  नहीं  है  उस  पर  क्‍यों  श्राप  बोलने  दे  रहे
 हैं  ?  (व्यवधार)

 SHRI  VIKRAM  CHAND  MAHA-
 JAN:  So,  my  submission  is  this,  Sir.
 This  is  a  perfectly  valid  piece  of
 legislation.  I,  therefore,  support  the
 Bill,

 att  शिकरे  (पंजिम)  :  उपाध्यक्ष  महोदय
 माननीय  काशी  नाथ  पांडे  जी  ने  अपने  भाषण
 के  शुरू  में  यह  कहा  कि  इस  विधेयक  पर  इतना
 क्रिटिसिज्म  क्यों  होता  है  ?  मैं  उन  का  उत्तर
 दे  रहा  हूं  r  इतना  क्रिटिसिज्म  जो  हो  रहा  है
 वह  इसलिए  है  कि  यह  विधेयक  जो  शा  रहा
 है  वह  भा  रहा  है  भ्रध्यादेश  की  जगह  ।  भाडिनेंस
 जो  जारी  किया  गया  उस  के  गद  जब  विधेयक
 झाया  v  इस  वजह  से  यह  क्रिटिसिज्म  ज्यादा

 हो  रहा  है।  वह  इस  बाजू  से  मेरे  दाहिने  बाजू
 से  झा  रहा  है  क्योंकि  वहां  बैठने  वाले  सब  दस
 तो  इंटरेस्टेड  पार्टीज  हैं  ।

 झाप  जानते  हैं  कि  सदन  में  जब  स्ट्राइक
 के  बारे  में  चर्चा  चली  तब  यहां  कहा  गया  कि  बह
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 थो  स्ट्राइक  हुई  है  वह  पोलिटिकली  भोटौवेटड
 गहीं  थी  :  मैं  नहीं  जानता  कि  ऐसा  कोई
 है  इस  सदन  में  या  भखिल  भारत  में  जो  कह
 सके  कि  जो  स्ट्राइक  हुआ  वह  पोलिटिकली
 मोटिवेटड  नहीं  था  उस  के  बाद  जो  ऐक्शन
 खरकार  लैती  है  वह  भी  पोलिटिकली  मोटिवेटड
 होता  है।  वह  तो  इलाज  करना  ही  पड़ता  है  |
 इसलिये  मेरे  जैसा  जो  निर्दलीय  सदस्य  है  उस
 का  दृष्टिकोण  ऐसा  रहता  है  कि  इस  भारत  में
 कोई  स्ट्राइक  त  हो  ।  शान्ति  रहे  भ्रमन  रहे
 झौर  ऐसा  हो  कि  जो  कर्मचारी  हैं  वह  भी
 सुखी  हों  ।  जनता  भौर  पैसेन्जर्स  लोगों
 को  तकलीफ  न  हो  ।  तो  मेरे  जैसे  निर्दलीय
 सदस्य  का  जो  दृष्टिकोण  रहता  है  वह  नि  स्वार्थ
 है,  वह  पोलिटिकली  मोटिवेटड  नहीं  है  ।  तो
 जब  ऐसा  विधेयक  झ्ाता  है  तो  कह  सकता  हूं
 कि  मैं  इस  विधेयक  को  सपोर्ट  करता  हूं  क्योंकि
 मेरा  जैसा  निर्देलीय  सदस्य  शान्ति  चाहता  है  ।
 लेकिन  वह  शान्ति  कैसी  हो  ?  वह  श्मशान
 की  शान्ति  न  हो  ।  मैं  नहीं  चाहूंगा  कि  वह  शान्ति
 ऐसी  पैदा  हो  कि  लाठी  चलायी  जाये,  गोलीबारी
 हो  ।  ऐसी  शान्ति  मैं  नहीं  चाहूंगा  1  जैसी  शान्ति
 मैं  चाहता  हूं  वह  तभी  झायेगी  जब  कर्मचारियों
 के  प्रश्न  सुलझाये  जायें,  उन  की  जो  कठि-
 नाइयां  हैं  वह  दूर  हों  i  तभी  ऐसी  शान्ति  भरा
 सकती  है  ।

 मेरा  जैसा  निर्देतीय  झादमी  ऐसा  कहेगा
 कि  सरकार  ऐसे  कदम  उठाये  जिस  से  कर्म-
 बारियों  को  जो  कठिनाइयां  रहती  हैं  कह
 हूर  हो  जायें  ।  साथ  ही  मैं  जो  ट्रेड  यनियन्स
 के  लीडर्स  हैं  उन  को  भी  कहूंगा  कि  वह  इस
 सरकार  पर  थोड़ा  सा  विश्वास  तो  रक्खें,
 झाखिर  वह  इस  सरकार  के  ऊपर  इतना
 भ्रविश्वास  क्‍यों  रखते  हैं।  जब  दोनों  ही  इस
 देश  में  शान्ति  व  भ्रमन  कायम  रखना  बाहते  हैं
 शो  मेरे  जैसे  दष्टिकोण  वाले  झादमी  का  बही
 विचार  हो  सकता  है  जो  कि  मैंने  प्रकट  किया
 है

 उपाध्यत्त  महोदय,  ध्राप  जानते  होंगे
 कि  मैंने  एक  प्रमेंडमेंट  “प्रोर  ऐनी  दर  परसन”

 (Amendt.)
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 को  का  2  में  8  झोमिट  करने  के  लिये
 दिया  हुआ है  ।  उस  भर्मेंडमेंट  के  पीछे  मेरा
 उद्देश्य  यही  है  कि  कहीं  रेलबे  मुलाजिम
 के  झलाबा  दूसरे  लोग,  प्रवासी  भ्रादि,  जोकि
 पिकेटिंग  आदि  करके  श्रपनी  विरोध  की  भाषना
 प्रकट  कर  सबते  हैं  उन  के  खिलाफ  इस  विधेयक
 का  हस्तेमाल  न  किया  जा  सके  ।  मेरी  राय  में
 जनता  को  हर  यात्रियों  को  मो
 पिकेटिंग  झादि  कर  के  झपनी  भावना  प्रकट
 करने  से  रोकना  भौर  इस  के  लिये  उन्हें  दंडित
 करना  वांछनीय  नहीं  होगा  |  लेकिन  जहां  मैं  वह
 चाहता  हूं  वहां  मैं  हस  खयाल  का  भी  हूं  कि
 सरकारी  झपपवा  रेलवे  कमंचारियों  द्वारा
 हडतालें  न  हों  श्र  सरकारी  कर्मचारियों  को
 स्ट्राइक  करने  का  भ्रधिकार  न  हो  1  लेकिन
 चूंकि  इस  विश्रेयक  की  शब्दावली  जरूरत  से
 ज्यादा  विस्तृत  हो  गयी  है  प्रोर  सरकारी  श्रौर
 रेलवे  कमंचारियों  के  साथ  ऐनी  भदर  परसन  में
 यात्री  लोग  भी  भ्रा  सकते  हैं,  जनता  के  लोग  भी
 झा  सकते  हैं  चूंकि  उनके  हक  को  भी  इस
 के  द्वारा  कम  कर  दिया  गया  है  इसलिए  मैंने
 बहू  झपना  भ्रमेंडमिट  दिया  है घौर  जब  क्लाज
 बाई  क्लाज  पर  डिस्कशन  होगा  तो  मैं  इस
 विषय  में  विस्तार  से  बोलना  चाहूंगा  ।  इस
 भवसर  पर  केवल  इतना  ही  कहूंगा  कि  ताली
 जो  बजतीं  है  वह  एक  हाथ  से  कभी  नहीं  बजती
 है  भौर  दोनों  हाथ  से  वह  बज  पाती  है  |

 शध्ब  जाहिर  है  कि  एक  हाथ  वहां  मेरे
 दाहिने  बाजू  में  है  तो  दूसरा  हाथ  उधर  बायें
 बाजू  में  भौंर  दोनों  ही  इसलिये  इसमें  जिम्मेदार

 SHRI  J.  M,  BISWAS:  On  a  point
 of  order.  May  I  know  whether  an
 hon.  Member  while  he  ig  delivering
 his  speech  can  be  dictated  to  by  an-
 other  Member?  Shri  Randhir  Singh
 has  been  trying  to  dictate  to  Shri
 Shinkre.

 MR.  DEPUTY-SPEAKER:  Nobody
 has  dictated  to  any  Member.

 SHRI  SHINKRE:  I  take  strong  ob-
 jection  to  this  He  must  withdraw
 this  remark.
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 MR.  _DEPUTY-SPEAKER:  Thig  is
 not  fair.  Nobody  ig  dictated  to  by
 anybody.

 SHRI  J.  M.  BISWAS:  I  want  to
 know  whether  such  dictation  is  al-
 lowed  in  the  House.

 SHRI  RANDHIR  SINGH:  He  must
 withdraw  this  remark.

 SHRI  A.  S.  SAIGAL:  The  insinua-
 tion  made  by  him  is  not  correct.  He
 must  withdraw  it.

 श्री  प्रम  चन्द  वर्मा  (हमीरपुर)  :  श्री
 विस्वास  का  वह  कथन  बहुत  ही  श्रनुचित  है
 भौर  श्री  शिकरे  के  साथ  बहुत  ही  ज्यादती  करनी
 है  ।  उन्हें  ऐसे  शब्द  नहीं  कहने  चाहिये  थे
 झोर  इसके  लिये  भी  बिस्वास  के  खिलाफ
 प्रीवलिज  का  मामला  बनता  है  |

 श्री  श्रोम  प्रकाश  त्यागी  (मुरादाबाद)  :
 उपाध्यक्ष  महोदय  मैं  भी  श्री  प्रेम  चन्द  वर्मा
 के  कथन  से  सहमत  हूं  भ्रौर  मैं  समझता  हूं  कि
 ऐसा  भ्रधिकार  किसी  भी  भेम्बर  को  नहीं  है
 जो  वह  झन्य  मेम्बर  के  ऊपर  इस  तरह  का
 झाक्षेप  करे।  भ्रगर  यह  गलत  परम्परा  यहां  पर
 कायम  रहने  दी  गई  तो  न  जाने  इस  का  अंत
 कहा  जाकर  होगा।  मैं  श्री  बिश्वास से  प्रार्थना
 करूंगा  कि  वह  झपने  उस  झारोप  को  वापिस
 लेलें।

 SHRI  RANDHIR  SINGH:  This
 raises  a  breach  of  privilege  also.  The
 hon.  Member  js  being  restrained  from
 speaking  of  his  own  free  will.  He  is
 being  restrained  from  speaking  inde-
 pendently  what  he  wants  to  say.  The
 hon.  Member  is  casting  asperations  ca
 Shri  Shinkre  by  hig  remark,

 क्री  प्रेम  अम्द  बर्मा :  मैं  पुन:  श्री  बिस्वास
 के  उस  झारोप  का  विरोध  करना  चाहूंगा
 जिस  में  उन्हों  ने  यह  कहा  है  कि  श्री  शिकरे
 झपनी  स्पीच  दूसरे  मेम्बर  के  डिक्टेशन  पर
 दे  रहे  हैं।  ऐसा  किसो  चेम्बर  के  लिए  कहना
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 उसकी  ईमानदारी  पर  शक  जाहिर  करना  है
 झौर  मैं  समझता  हूं  कि  यह  प्रीविलेज  का  मामला
 है।  श्री  बिस्वास  को  तत्काल  झपने  शब्द  वापिस
 ले  लने  चाहियें।

 श्री  शशिभूषणण  (खारगोन)  :  श्री
 शिकरे  हमारे  इस  सदन  के  महात्मा  कबीर  हैं
 शौर  उन  पर  इस  तरह  का  भ्राक्षेप  सरासर
 उन  के  साथ  नाइंसाफी  करना  है  ।

 SHRI  RANDHIR  SINGH:  Shri
 Shinkre  is  so  intelligent  that  he  can
 teach  the  entire  Opposition.  So,  this
 kind  of  remark  is  not  fair.

 SHRI  S.  M.  BANERJEE:  On  be-
 half  of  my  group  I  can  say  that  Shri
 J,  M.  Biswas  never  meant  it.  He  only
 said  that  when  Shrj  Shinkre  was
 speaking  he  was  constantly  interrupt-
 ed  by  Shri  Randhir  Singh  who  was
 trying  to  influence  him,  but  Shri
 Shinkre  wag  not  influenced.

 MR.  DEPUTY-SPEAKER:  It  is
 very  improper  for  a  Member  to  say
 that  a  Member  while  speaking  is  be-
 ing  prompted  or  dictated  to  by  some
 other  member.  He  is  speaking  out
 his  own  mind.  Let  him  conclude.

 sit  शिकरे  :  उपाध्यक्ष  महोदय  मुझे  इस
 झवसर  पर  ईसामसीह  का  वह  वाबय

 याद  प्रा  रहा  है  जस  में  उन्हों  ने  कहा  था  कि
 ऐसे  कई  लोग  दुनिया  में  हैं  जो  कि  जो  कुछ
 बह  कहते  हैं  कि उस  की  पूरी  जानकारी  उन  को
 नहीं  रहती  है  शौर  यह  कि  उन  के  उस  कथन
 का  धसर  क्‍या  पड़ने  वाला  है  वह  भी  नहीं
 जानते  हैं  इसलिए  ऐसे  लोगों  को  क्षमा  कर
 दो  ।  मैं  ईसामसीह  के  उस  उपदेश  वाले  वाक्य
 का  भनुसरण  करते  हुए  कहना  चाहूंगा  कि
 झभी  मेरे  लिए  श्री  जिस्वास  ने  जो  कहा  है
 शौर  बह  जो  मेरी  ईमानदारी  पर  विश्वास  नहीं
 रखते  हैं  तो  उन  को  भी  क्षमा  किया  जाय

 MR.  DEPUTY-SPEAKER:  The  Mi-
 nister.

 SHRI  MADHU  LIMAYE
 hyr):  On  a  point  of  order.

 (Mong-
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 THE  MINISTER  OF  RAILWAYS
 (SHRI  C.  M.  POONACHA);:  Ig  it  in
 eonnection  with  the  Bill?

 ही  एस०  एम०  जोशी  (पूना)  :
 डपाध्यक्ष  महोदय,  मेरा  निवेदन  है  कि  हमारा
 झभी  टाइम  बचा  रहता  है  भौर  इसलिए  उन्हें
 दो  मिनट  इस  पर  बोलने  दिया  जाय  ।

 MR.  DEPUTY-SPEAKER:  He  is
 leading  your  Group.  To  give  him
 just  two  minutes  only  is  not  fair.  At
 the  final  stage,  I  will  allow  him.

 श्री  सोताराम  कसरी  (कटिहार)  :
 उपाध्यक्ष  महोदय,  हमें  इस  पर  बोलने  का
 भ्रवसर  नहीं  प्रदान  किया  जा  रहा  है  यह  हमारे
 साथ  सरासर  बेइंसाफी  करनी  है  ।

 SHRI  RANDHIR  SINGH:  If  Shri
 Limaye  is  allowed  to  speak,  Shri
 Kesri  must  also  speak.

 MR.  DEPUTY-SPEAKER:  He  js
 On  a  point  of  order.

 SHRI  RANDHIR  SINGH:  I  assure
 you  there  is  no  point  of  order.

 श्री  मघ  लिमय:  उपाध्यक्ष  महोदय  ,
 ाप  जानते  हैं  कि  मैं  सुप्रीम  कोर्ट  के  प्रादेश
 से  कल  रिहा  हो  गया  शौर  श्राज  भ्राप  की
 खिदमत  में  झाया  हूं  ।  प्रब  मुझे  इस  विधेयक  के
 ऊपर  भ्रमेंडमेंट  बगैरह  देने  का समय  नहीं  मिला
 है  शौर  इसलिए  #  79(1)  के  तहत  भ्रपना
 प्वाइंट  श्राफ  भार्डर  उठा  रहा  हूं  ।  वह  इस
 प्रकार  है  :

 ‘If  notice  of  an  amendment  to
 a  clause  or  schedule  of  the  Bill
 has  not  been  given  one  day  before
 the  day  on  which  the  Bill  ts  to
 be  considered,  any  member  may
 Object  to  the  moving  of  the
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 झभी  प्रभी  मैं  ने  प्पने  प्रमेंडमेंट्स लिख
 कर  दिये  हैं  पौर  मैं  चाहता  हूं  कि  कोई  उसके
 लिए  प्रौवजैक्ट न  करे  इसलिए  भाप  इजाजत
 दीजिये  कि  कल  वह  सरकुलेट  हो  जायें  v

 MR.  DEPUTY-SPEAKER:  I  do
 appreciate  that  he  could  not  do  jus-
 tice  to  this  Bill  and  table  higs.amend-
 ments  within  the  specified  period.  He
 should  be  given  an  apportunity  to
 have  his  say.  But  my  difficulty  ig  that
 immediately  after  the  Minister's  and
 Shri  Fernandes’s  replies,  we  are  go-
 ing  to  take  up  clause  by  clause  cen-
 sideration,  The  question  igs  of  circu-
 lation.

 SHRI  ss  M.  BANERJEE:  May  3
 suggest  a  via  media?  Some  amend-
 ments  have  becn  moved  right  at  the
 spot.  There  are  previous  instances.
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 MR.  DEPUTY-SPEAKER:  If  no-
 body  objects,  I  think  he  should  be
 given  the  opportunity.

 SHRI  S.  M.  BANERJEE;  In  the
 past  there  has  been  a  practice  that
 if  a  Minister  wants  to  move  an
 amendnient  immediately  ang  he  does
 not  get  time  even  to  circulate  it,  the
 Speaker  reads  that  out  and  that  Is
 acctpted  by  the  House,  sometimeg  re-
 jected  also,  So,  I  would  request  that
 since  he  was  in  jail  and  he  has  come
 here  now  because  of  the  Supreme
 Court,  he  should  be  allowed.

 MR.  DEPUTY-SPEAKER:  With-
 out  going  into  the  precedents  I  have
 said  that  on  this  occasion  in  particue
 lar  he  should  be  permitted.  I  would
 request  members  not  to  raise  any
 point.  I  would  read  out  his  amend-
 ment.

 भी  प्रेस  जम  वर्मा:  धगर  धाप  उन  को
 समय  देते  हैं  नो  हमें  भी  देना  चाहिये

 उपाध्यक्ष  महोदय  :  बोशने  का  सवाल  प्लग
 है

 थी  प्रेम  जन्द  धर्मा:  जब  यह  जेल  बाली
 wa  कहते  हैं  ..  .
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 MR.  DEPUTY-SPEAKER;  He  was
 prevented  from  attending  to  his  par-
 Mamentary  duties  and  therefore  I
 ave  permitted  him.

 aft  सीताराम  केसरी  :  उपाध्यक्ष  महोदय:
 में  भी  भपने  इलाके  में  एन०एफ०  रेलवे  का
 फ्रेजीडेंट  हूं  1  मुझे  बहुत  सी  बातें  कहनी  थीं।
 इसलिए  मुझे  भो  मौका  मिलना  चाहिये।

 MR,  DEPUTY-SPEAER:  Let  us
 conclude  the  debate  on  clause  by
 clause  consideration.  At  the  final
 stage  you  can  have  some  time.

 श्री  वाश्षि  भूबण:  मेम्बर  को  यह  प्रधिकार
 है  कि  जब  वह  जेल  में  जाये  तब  उसे  विशेष

 सुविधा  दी  जाय  कि  वह  भ्रमेंडमेंट  भेज  सके  ।
 झाइंदा  इस  बात  का  खयाल  रक्खा  जाय
 क्योंकि  इन  लोगों  को  बार-बार  जेल  जाना
 होता  है  ।

 SHRI  C.  M.  POONACHA:  I  have
 with  care  listened  to  the  debate  and
 my  own  feeling  is  that  probably  we
 missed  the  central  point  of  the  Bill
 before  us  and  dealt  more  with,  and
 perhaps  laid  more  emphasis  on,  the
 context  than  the  substance  of  the  Bill.
 The  point  is  that  the  Bill  seeks  to
 regulate  certain  actions  on  the  part
 of  a  citizen  and  also  the  railway  em-
 ployee  in  certain  respects  so  that  the
 operation  of  the  railways  is  not  in-
 terrupted.  ‘That  is  the  central  point
 and  to  that  effect  this  Bill  has  been
 brought  before  the  House.

 The  point  has  been  made  that  the
 circumstances  which  leq  Government
 to  issue  an  ordinance  were  based  on
 the  fact  of  certain  situation  created
 by  the  strike  threat  on  the  ‘19th  and
 as  auch  Government  hag  resorted  to
 this  measure  only  to  atifle  railway
 employees  from  using  their  inherent
 right  of  collective  bargaining.  I,  in
 8  way  appreciate  that  point,  but  the
 circumstances  that  led  Government
 to  take  thig  measure  chould  not  be
 forgotten.
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 Before  going  into  that,  I  would
 briefty  like  to  refer  to  the  other  as-
 pect  of  the  question.  Some  mem-
 bers  had  commented  on  the  point  that
 Parliament  was  in  session  till  the  30th
 and  Government  kept  quiet  and  only
 after  Parliament  adjourneq  they
 rushed  to  issue  this  ordinance  be-
 cause  that  wag  one  of  the  ways  of
 circumventing  the  authority  of  Parlia-
 ment.  This  is  not  fair.

 SHRI  8.  M.  BANERJEE:  Why  dia
 you  oppose  the  ordinance  in  the  Cabi-
 net?

 SHRI  C.  M.  POONACHA:  If  you
 kindly  bear  with  me,  I  would  try  te
 meet  all  your  points.

 The  negotiations  ang  discussions
 were  continuously  going  on  and  even
 at  the  time  when  Parliament  was  in
 session  occasion  was  taken  to  discuss
 this  very  important  matter,  namely,
 the  threatened  strike  by  the  Central
 Government  employees  and  the  Home
 Minister  several  times  had  placed  the
 facts  before  the  House.  The  Home
 Minister  explained  the  situation  and
 also  made  the  Government’s  stand  in
 this  regard  very  clear  to  the  House.
 Even  then  it  was  indicated  that
 Government  was  willing  for  negotia-
 tions,  for  discussion  and  the  doors
 were  never  closed  and  before  the
 Parliament  could  adjourn,  discus-
 sions  were  on,  My  hon.  friend  Shri
 S.  M.  Joshi  will  bear  me  out.  After
 that  it  is  only  on  the  3rd  September,
 I  think,  that  the  strike  notice  was
 actually  served  on  us  and  a  situation
 arose  as  to  what  should  be  done  and
 the  matter  was  being  considered  in
 the  Railway  Board  and  in  the  Minis-
 try.  At  the  same  time  the  climate
 around  ug  was  unduly  being  warm-
 ed  up.  I  agree  with  what  my  hon.
 friend  Shri  Shinkre  has  said.  There
 was  80  much  of  political  motivation
 behing  the  whole  thing.  That  fact  If
 can  prove  by  what  my  friends  had
 referred  to  here  and  quoting  from
 the  publications  that  had  issued  from
 the  Postal  Employees  Union,  Class
 Ill.  Here  I  would  like  to  refer  to  a
 statement  made  by  Shri  Peter  Al-
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 vares,  Joint  Secretary,  Central  Coun-
 cil  of  Action  who  is  also  incidentally
 the.President  of  the  Al!  India  Rail-
 ‘Wwaymen's  Federation,  In  that.  it  is
 said—the  statement  is  dated  ,26-8-68:

 “At  the  dawn  of  September  49
 at  the  tick  of  6  am,  tens  of

 thousands  of  Central  Government
 employeeg  all  over  the  country
 will  walk  out  from  their  work
 spots  and  will  be  greeted  by  lakhs
 of  their  brethren  on  gtrike.”

 AN  HON.  MEMBER:  What  is  wrong?

 SHRI  C.  M.  POONACHA:  That  is
 to  say  that  they  will  walk  out  from
 the  workspot.  It  is  one  thing  for
 one  set  of  employees  to  walk  out
 from  their  desks.  But  it  is  a  different
 thing  for  an  employee  who  is  running
 a  locomotive  or  train  to  Ieave  the
 thing  and  walk  out.  The  act  may  be
 the  same  but  the  consequences  are
 different  in  different  sets  of  circums-
 tances.  But  coming  to  that  again  I
 want  to  refer  to  what  was  actually
 indicated.  Here  is  the  publication.  It
 says  that  there  is  no  other  alternative
 except  to  raise  in  revolt  and  end  this
 misrule.  This  is  what  was  being  told
 to  the  Government  employees  as
 ugainst  the  Government.

 SHRI  RANDHIR  SINGH:  There  is
 a  limit.

 SHRI  C.  M.  POONACHA:  It  is
 not  the  same  thing  when  I,  as  a
 political  leader  go  and  speak  to  the
 general  public.  It  is  a  different  thing
 to  go  and  tell  the  Government  em-
 ployees  as  to  what  they  should  do  as
 regards  the  Government.

 SHRI  S.  KUNDU:  as  regards  mal-
 administration  (Interruptions).

 SHRI  C.  M.  POONACHA:  Not  only
 that.  Here  is  a  bold  letter  display
 saying  ‘Take  full  charge  of  Govern-
 ment  property’.  What  is  said  here
 is:  ‘Take  full  charge  of  Government
 property  and  valysbles.’  That  is  what
 is  being  told  to  the  Government  em-
 ployers..

 Indian  Rlys.
 (Amendt.)

 शाप
 SHRI  8,  M.  BANERJEE;  |  rise.on

 a  point  of  order  under  Rule  376,  Tim.
 business  before  the  House  ig  the  ordi-
 nance  and  disapproval  motion  of  the
 Indian  Railway  (Amendment)  Bill.

 SHRI  RANDHIR  SINGH:  He  is
 mincing  matters.

 SHRI  8.  M.  BANERJEE:  I  am  min-
 cing  the  Congress  Party.  The  ques-
 tion  is;  the  hon.  Minister  has  referred
 to  a  particular  publication  which  is
 the  mouth  piece  of  the  Postal  Em-
 ployees  Union  (Class  III)  ang  he  is
 reading  from  it  certain  things  which
 are  out  of  context.  The  procedure  is
 that  whenever  he  reads  q  document,
 either  he  reads  it  fully  or  it  should  be
 laid  on  the  Table  of  the  House  and
 we  should  also  know.  Of  all  the  per-
 sons,  Shri  C.  M.  Poonacha,  for  whom
 I  have  the  greatest  regard,  just  now”
 quoted  a  particular  sentence  from
 an  article  or  an  editorial  from  that
 particular  magazine  just  to  create  con-
 fusion  in  the  country....

 SHRI  RANDHIR  SINGH:
 the  point  of  order?

 SHRI  S.  M.  BANERJEE:  My  point
 of  order  is  this.  You  should  ask  Shri
 Poonacha  to  lay  it  on  the  Table  of
 the  House;  the  entire  document
 should  be  laid  on  the  Table  of  the
 House  so  that  it  will  be  clear,  espe
 cially  when  they  are  trying  to  mis-
 lead  the  country  by  quoting  it  in  this
 House.

 SHRI  RANDHIR  SINGH;  You  age
 exposed.  (Interruption)

 SHRI  S.  M.  BANERJEE:  That  ig  not
 a  secret  document;  it  is  no  more  a
 secret  document;  it  should  be  circula-
 ted  to  al]  the  Members.  Since  he  has
 read  that  sentence,  that  para,  without
 referring  to  the  rea]  issue,  and  with-
 out  saying  who  has  written  it,  I  re-
 quest  you  to  ask  him  to  Jay  it  on  the
 Table  of  the  House.  I  beg  of  you  that
 you  should  ask  him  to  lay  it  on  the
 Table,  and  it  should  be  circulated.

 MR,  DEPUTY-SPEAKER:  I  have
 patiently  listened  to  your  point  ot
 order,  and  you  have  pointed  out  rule
 376.
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 SHRI  S.  M.  BANERJEE:  That  is  for
 raising  it.

 MR.  DEPUTY-SPEAKER:  That  is
 true;  but  so  far  as  the  point  of  gub-
 stance  in  the  argument  is  concerned,
 he  ts  within  his  right  to  rebut  the
 argument  put  forward  from  the  other
 aide  that  it  was  not  politically  moti-
 vated  and  al]  that.

 SHRI  S.  M,  BANERJEE:  Who  has
 written  that?  (Interruption).  You
 should  try  to  protect  those  who  are
 not  present  in  the  House.  The  hon.
 Minister  has  quoted  a  particular  sen-
 tence  of  Mr.  Peter  Alvares  who  is  no
 longer  a  Member  of  the  House.  When-
 ever  any  such  name  is  mentioned  by
 us  in  the  House,  we  are  immediately
 told  that  we  should  not  mention  those
 who  are  not  able  to  defend  themselves
 here.  Similarly,  he  must  be  told  that
 he  should  not  mention  the  names  of
 those  who  are  not  able  to  defend
 themselves  here.

 MR.  DEPUTY-SPEAKER:  Please  sit
 down.  No  more  arguments.  I  have
 given  my  ruling  on  this.  He  is  within
 his  right  to  quote  from  a  statement
 made  by  Mr.  Peter  Alvares  who  is
 connected  with  the  Joint  Council  of
 Action.  He  is  within  his  right  to  put  it,
 to  rebut  the  arguments  on  this  side.

 SEVERAL  HON.  MEMBERS  rose—

 SHRI  RANDHIR  SINGH:  Do  not  let
 them  disturb  the  Minister.

 SHRI  J.  M.  BISWAS:  He  should
 quote  the  full  text.

 MR,  DEPUTY-SPEAKER:  Order,
 order.  It  is  not  necessary.

 SHRI  S.  M.  JOSHI:  Who  has  written
 it:  Let  him  mention  the  author.

 SHRI  RANDHIR  SINGH:  You  must
 make  them  resume  their  seats.  I  am
 resuming  my  seat,  You  must  make
 them  resume  their  seats.

 MR.  DEPUTY-SPEAKER;  I  am  do-
 tng  that.

 Indian  Rlys.  (Am-
 endt.)  Bill

 SHRI  8.  M.  JOSHI  rose—
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 MR.  DEPUTY-SPEAKER:  If  you
 are  questioning  my  ruling,  then  it  is
 not  permissible.  No  more  arguments.
 —What  do  you  want?

 श्री  एस०  एम  जोज्ञी  :  मेरा  एक  प्वाइंट
 श्राफ  प्रांर  है।  पहले  इन्हों  ने  श्री  पीटर
 भ्रलवारिस  का  नाम  ले  कर  कुछ  पढ़ा  है  ।
 दूसरा  उद्धरण  जो  इन्होंने  दिया  है  वह  किस  का
 है?  जब  तक  यह  नहीं  बताया  जायंगा
 तब  तक  यही  समझा  जाएगा  कि  यह भी  उन्होंने
 ही  कहा  है  |  मंत्री  महोदय  बतायें  कि  क्या  यह  भी
 उन  का  ही  लिखा  हुमा  है  ?

 SHRI  5,  KUNDU:  The  Minister
 has  quoted  Mr.  Peter  Alvareg  as  say-
 ing  that  the  workers  should  come
 out  in  the  dawn  of  the  ]9th  Septem-
 ber,  and  then  he  read  out  the  other
 two  lines  which  has  not  said.

 MR.  DEPUTY-SPEAKER:  Shri
 Joshi  has  raised  a  point.  J  request
 the  Minister  to  make  it  clear  because
 there  is  one  thing.  He  need  not  go
 through  it,  and  there  is  no  question
 of  placing  it  on  the  Table  of  the
 House.  He  is  within  his  rights  to
 give  a  quotation  from  a  publication,
 but  let  him  not  do  it  without  context.
 If  there  is  any  context  which  is
 missing,  the  House  might  be  misled.

 SHRI  C.  M.  POONACHA:  My
 effort  was  to  give....

 SHRI  RANDIR  SINGH:  Expose
 them  fully.

 SHRI  THIRUMALA  RAO  (Kaki-
 nada):  Your  observations  make  it
 rather  ambiguous.  The  Minister  is
 quite  right  in  quoting  from  that
 magazine  what  the  leaders  of  those
 unions  have  openly,  publicly,  with-
 out  any  mincing  of  words,  have  said.
 So,  is  he  not  entitled  to  quote  it?
 (mterruption).

 MR.  DEPUTY-SPEAKER:  I  em
 not  entering  into  that  controversy  in
 the  House.  I  am  only  concerned  ss
 to  whether  it  is  relevant  or  not.
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 SHRI  2,  M.  POONACHA:  My  effort
 was  to  place  all  the  facts  before  the
 House.  I  am  still  endeavouring  to
 do  go.  In  the  meantime  I  was  inter-
 rupted.  As  I  said,  there  was  a  state-
 ment  made  by  Mr.  Peter  Alvares,
 Secretary-General  of  the  Joint  Coun-
 cil  of  Action.  Incidentally,  he  hap-
 peng  to  be  the  President  of  the  all
 India  Railwaymen’s  Federation.  A
 statemen;  of  his  is  naturally  germane
 to  the  subject  we  are  discussing,
 Thig  is  an  officia]  publication  and  I
 can  read  in  extenso  provided  the
 House  has  the  time.  I  am  only  quot-
 ing  certain  relevant  facts  from  this
 publication.  What  is  the  context  I
 ean  give  for  headlines  like  this?
 Headlines  are  headlines.  There  is  no
 continuity  about  it  and  there  is  no
 context.  The  headline  says  ‘Don't
 attend  office  on  9th  and  take  full
 charge......  (Interruptions).

 MR.  DEPUTY-SPEAKER:  The  al-
 legation  is  that  you  have  quoted
 certain  portions  out  of  context,  with-
 out  giving  the  full  context.  It  is  a
 Public  document  and  if  you  have  no
 objection,  you  place  it  on  the  Table
 of  the  House.

 SHRI  C.  M.  POONACHA:  Yes.
 Sir;  I  am  prepared  to  place  it  on  the
 Table®.

 SHRI  S.  M.  BANERJEE.  Copies
 should  be  circulated.

 MR.  DEPUTY-SPEAKER:  He  may
 continue  his  speech.

 SHRI  C.  M.  POONACHA:  The
 obvious  embarrassment  of  my  friends
 is  understandable.  I  do  not  know
 whether  my  hon.  friend,  Mr.  George
 Fernandes  will  contradict  this  state-
 ment  which  appeared  in  the  press.  I
 am  quoting  it.

 aft  शार्थ  फरनेंडीश  :  ए  स०  के०
 वाटिल  का  भखबार  होगा  ।

 SHRI  Cc  M  POONACHA:  किसी

 का  भी  @  os  MSE
 Patil  has  not  put  words  into  his
 mouth.  They  are  hig  own  words

 Indian  Riya.
 (Amendt.)

 BU
 MR.  DEPUTY-SPEAKER:  What

 43  the  name  of  that  paper?

 SHRI  C.  M.  POONACHA:  Indian
 Monitor,*  Saturday,  October  ‘19.  He says:

 302

 “The  railwaymen,  for  instance,
 must  be  told”—

 They  do  not  perhaps  know  what
 they  should  do  as  regards  their  trade
 union  rights  therefore  they  must  be
 told—

 “in  simple  language  that
 through  one  united  organisation,
 they  possess  the  capacity  to
 Paralyse  the  country  and  those
 with  the  strength  to  paralyse  the
 country  might  as  well  take  on  the
 job  of  running  it.”

 This  is  revolt  and  that  is  what  the
 Central  Government  employees  are
 asked  to  do.  Whether  the  Central
 Government  employees  by  themselves
 would  have  come  forth  with  such
 a  statement,  I  doubt,

 This  is  politically  motivated.  The
 people  were  interfering  to  influence;
 they  were  trying  to  create....(Inter-
 ruptions).

 SHRI  CHENGALRAYA  NAIMU:
 They  were  trying  to  misguide  them.

 SHRI  C.  M.  POONACHA:  So,  the
 Government  had  to  take  action  (In-
 terruptions).

 MR.  DEPUTY  SPEAKER:  Mr.
 Fernandes,  have  patience,

 SHRI  C.  M.  POONACHA:  There-
 fore,  the  point  is  that  till  the  3rd  of
 September,  things  were  not  very
 clear  and  on  the  8rd  of  September,
 we  got  the  strike  notice.  Then,  the
 parleys  and  negotiations  were  going
 on  and  after  that,  the  situation  start-
 ed  developing  and  these  were  the  in-
 dications.  We  know,  by  experience,
 that  there  have  been  bandhs,  strikes
 and  so  on.  Political  parties,  of

 *Piaced  in  Library.  See  No.  LT-2338|€8.



 (303,  Statutory  Res.  and

 [Shri  C.  M.  Poonacha]
 ‘course,  organise  these  bandhs  and
 strikes.  But,  when  the  situation  gets
 out  of  contro]  or  out  of  hands,  the
 ‘very  organisers  find  it  very  difficult
 to  prevent  the  serious  consequences.
 And  as  a  result,  invariably  arson
 starts;  looting  starts;  vandalism  starts.
 ‘Then  follows  a_  variety  of  disturb-
 ances  and  commotion  ig  set  afoot.
 Then  the  very  organisers  find  it  diffi-
 cult  to  contro]  the  situation.  This
 ‘thas  been  our  experience—bitter  ex-
 perience—in  this  country.  So  far  as
 Political  dogmas  and  political  as-
 pirations  are  concerned,  I  admit  that
 there  is  freedom  for  everybody.  But,
 unfortunately,  when  the  situation  gets
 out  of  hand  the  initiative  is  seized
 by  unsocial  elements,  when  the  un-
 ‘social  elements  come  in,  naturally,
 the  Government  will  have  to  face
 them  and  action  has  to  be  taken  by
 them.  Otherwise  Government  ip
 ‘questioned  as  to  why  they  were  not
 able  to  handle  the  situation.  This  is
 the  situation  to  which  the  Govern-
 ment  is  driven  times  after  times  and
 the  Government  hag  to  take  on  such
 occasions  a  long-range  view  of  things
 and  they  have  to  take  certain
 measures.  Thig  Ordinance  is  as  a  result
 of  that.  This  has  been  taken  with
 due  care  not  that  we  are  feeling
 very  happy  about  it  but  we  could
 see  the  signs  around;  We  could  see
 the  unseen  hands  of  politicians  bind-
 ing  the  government  employees.

 Therefore,  this  Ordinance  wag  ab-
 solutely  necessary  and  the  general
 public  have  acclaimed  this.  They
 have  welcomed  this  Ordinance  and
 they  have  appreciated  the  Govern-
 ment’s  stand.  (Interruptions).  Other-
 wise,  there  would  have  been
 ‘chaos  in  this  country.  For  example,
 my  goog  friend  asked;  ‘What  about
 this  token  strike?  Would  the  Go-
 vernment—democrary—fall  to  the
 ground  because  of  this?  Would  a
 day's  strike  smash  democracy?  I
 would  like  to  ask  only  one  question.
 ‘When  it  lies  in  the  mouth  of  my  good
 friend,  Shri  Fernandes,  to  say  that
 it  should  be  a  revolt,  do  you  mean

 NOVEMBER  26,  i968  Indian  Rlys.  (Am-
 endt.)  Bid”  aad

 to  say  that  the  Government  worth  its
 salt—worth  its  responsibility—can  tol-
 erate  rebellion  even  for  a  minute?
 certainly  not  (Interruptions).

 Sir,  this  democracy  can—not  tole-
 erate  revolt,  this  democracy  shall  not
 tolerate  rebellion  in  this  country.
 And  it  should  do  everything  thet  is
 Possible  to  prevent  such  upsurges
 because  we  are  answerable  for  the
 safety  of  the  people.  Therefore,
 what  has  been  done  has  been  done  im
 the  right  perspective;  taking  the
 situation  and  the  circumstances—each
 bit  of  it—into  consideration.  I¢  gov-
 ernment  had  not  acted  in  thig  manner,
 I  think  we  would  have  been  res-
 ponsible  to  the  nation  for  our  failures
 and  lapses.

 Action  has  been  taken  and  it  is
 Mow  necessary  that  we  should  give
 it  the  form  of  regular  law.  This
 must  come  as  a_  legislation.  And
 therefore,  I  have  come  before  the
 House.  My  good  friend,  Shri
 Fernandes  often  times  had  reminded
 us  about  the  satyagraha  movement
 launched  by  Mahatmaji.  Well,  I
 was  humble  volunteer  working  under
 his  guidance.  I  know  those  days  and
 here  are  some  senior  members  who
 guided  us.  I  had  my  own  small  and
 humble  part  to  play  during  those
 days.

 My  hon.  friend  opposite  asked:  did
 not  these  Congressmen  sit  on  the
 track  and  prevent  the  trains  from
 running?  Did  they  not  obstruct
 railway  traffic?  My  answer  is:  yes,
 we  did,  But  it  was  in  a_  different
 context,  my  hon.  friend  should
 not  try  to  mislead  the  people  or  the
 country.  ‘During  those  days  we  had
 not  the  power  to  control  the  govern-
 ment.  We  did  not  have  either  de-
 mocracy  or  the  meang  to  change  the
 government.  That  was  not  ७  govern-
 ment  established  through  the  ballot
 box.  We  did  not  have  adult
 franchise.  Under  those  circumstances,
 Mahatmaji  taught  us  satyograha,
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 civil  disobedience.  The  moment  civil
 disobedience  became  uncivil,  he  im-
 mediately  said  “stop  it”.  That  is  the
 central  point.  It  is  not  disobedience
 tor  disobedience’s  sake;  it  is  civil  dis-
 obedience.  The  moment  it  became
 uncivil  in  any  manner  or  shade,  he  at
 once  said  “No.  stop  it”  and  we  had
 to  stop  it.  Similarly,  it  is  not  agraha
 but  satyagraha  that  he  preached.  The
 hon.  Members  opposite  are  preaching
 duragraha....  (Interruptions),  There-
 fore,  the  agitation  that  we  had  the
 privilege  to  take  part  was  of  a
 different  type  and  it  wes  in  a  different
 context  under  different  circumstances.
 To  day,  having  won  freedom,  having
 got  democracy,  having  got  adult
 franchise,  having  got  the  right  to
 change  the  government  every  five
 years  through  the  ballot  box,  is  it
 proper  to  indulge  in  these  things....
 (Interruptions).  Yet,  some  people
 still  would  like  to  do  it....(interrup-
 tions).

 aft  जाज  फरनेंडीज्ञ  :  श्राप  गांधी  जी  को
 नहीं  समझते  हैं  ।  मंत्री  महोदय  बतायें  कि
 मार्टन  लूथर  किंग  जो  कुछ  कर  रहे  थे  वह
 ठीक  था  या  गलत  |  शभ्रगर  सत्याग्रह  पर  बोलना
 है,  तो  मंत्री  महोदय  मादिन  लूथर  किंग  के
 बारे  में  बतायें  कि उन  का  काम  ठीक  था  या
 गलत  t

 SHRI  2.  M.  POONACHA:  I  know
 there  are  some  who  do  not  believe
 in  the  ballot  box....  (interruptions).
 who  do  not  have  belieg  or  faith  in
 the  ballot  box  might  probably  preach
 a  thing  like  this.  But  those  people
 who  have  faith  in  democracy  know
 that  they  have  other  ways,  peaceful
 ways,  open  to  them.  Mahatma
 Gandhi  and  others  who  have  taken
 part  in  the  civil  disobedience  move-
 ment  have  given  this  country  this
 democracy,  about  which  we  are
 proud.  For  achieving  these  things
 we  had  to  pay  the  price  by  way  of
 civil  disobedience,  satyagraha,  and  we
 have  done  so  creditably  and  we  are
 proud  to  sit  in  this  House  with  that
 power  in  our  hands.

 |
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 Then  a  reference  made  to  the
 British  railways,  the  .  and  se
 on.  I  do  not  think  I  take  the
 time  of  the  by  referring  to
 them,  But  I  will  have  to  refer  te
 one  or  two  other  points.

 The  hon.  Member,  Shrimati
 Sucheta  Kripalaniji  said  that  this
 measure  wag  acceptable  but  what  is
 it  that  we  are  going  to  do  for  settling
 the  grievances  of  the  railway  men  in
 general.  She  has  rightly  stated  that
 there  are  instances  where  relief  or
 remedy  has  not  been  found  for  years,
 cases  are  still  pending  with  the  Rail-
 way  Board  and  that  is  causing  great
 hardship  to  the  railwaymen'  in
 general.

 I  would  like  to  give  gome  figures
 which  will  be  very  revealing,  In  the
 railways  we  have  got  the  permanent
 negotiating  machinery  at  every  level—
 divisional,  zonal  and  board  level,  We
 have  also  recognised  trade  unions.  I
 would  like  to  give  fugures  of  the
 number  of  meetings  we  had  witb  the
 representatives  of  the  various  trade
 unions  at  different  levels  during  the
 period  March  2967  to  March  1968.
 At  the  zonal  railway  level  the  num-
 ber  of  meetings  was  963;  the  number
 of  items  taken  up  for  discussion  was
 ‘18,754  and  the  number  disposed  of
 by  discussion  and  settlement  was
 ‘16,006.  This  ig  the  record  of  the  rail-
 ways.

 At  the  Board  Jevel,  that  is,  at  the
 central  level,  we  had  six  meetings
 and  had  38  all-India  subjects  bef8te
 us,  We  have  settled  Il  of  these
 cases  by  discussion,  negotiation  and
 settlement.  This  is  the  achievement
 at  the  Board  level.

 Some  hon.  friend  said  that  railway
 workmen  are  made  to  suffer  and
 that  there  is  a  sort  of  a  despotic
 rule.  It  js  not  so.  On  the  other  hand,

 “the  Jabour  is  looked  after  very  well.

 SHRI  GEORGE  FERNANDES:  AN
 general  managers  are  nawabe.
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 SHRI  C.  M.  POONACHA:  We  have
 acted  very,  very  sympathetically  as
 regerds  labour’s  requirements....
 (Interruption).  There  may  be  some
 instances  and  I  will  look  into  it,  But
 88  a  measure  of  collective  bargain-
 ing,  we  have  never  hesitated  to  dis-
 cusg  with  our  labour.  We  have
 treated  them  with  due  consideration
 at  every  stage  and  we  will  continue
 to  do  that  in  all  humility,  with  all
 esponsibility  and  with  all  earnest
 sincerity.  Let  not  our  friends  try  to
 make  out  that  they  alone  are  the
 champions  of  Jabour  and  we  are  not.
 Certainly  not.  In  that  I  have  taken
 a  personal  interest  to  see  that  labour
 grievances  are  redressed  and  that  we
 should  do  our  very  best,  the  utmost,
 as  regards  the  settlement  of  grievances
 o¢  labour.

 Not  only  that.  There  are  eight
 outstanding  demands  at  the  Railway
 Board  level.  We  have  not  been  able
 to  reach  an  agreement  on  them.  So,
 we  have  decided  to  refer  them  to  a
 tribunal  and  are  going  to  refer  them
 to  the  tribunal  to  decide.  This  is  as
 regards  our  relationship  with  labour,

 SHRIMATI  SUCHETA  KRIPALANI
 (Gonda):  I  had  asked  one  more
 thing.  How  many  cases  have  you
 referred  to  arbitration  when  there
 was  disagreement  at  the  PNM  level?

 AN  HON.  MEMBER:  Eight.

 SHRIMATI  SUCHETA  KRIPALANT:
 Only  87  That  is  all.

 SHRI  C.  M.  POONACHA:  Yes.

 SHRI  5.  KUNDU:  The  6,000  cascs
 disposed  of  are  in  the  nature  of  dis-
 posing  of  as  they  disposed  of  the
 need-based  wage.

 AN  HON.  MEMBER:  A  very  कान
 rited  reply.

 SHRI  INDRAJIT  GUPTA:  A
 fighting  speech.

 SHRI  C.  M.  POONACHA:  As  re
 ह. .. उ  the  Bill  itself,  what  does  the
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 Bill  propose  to  do?  My  hon.  friend, Shri  Bhandare,  explained  it,  Sbrt
 Kashi  Nath  Pandey  also  explained that.  It  only  says  that  the  railway- man  who  has  the  responsibility  of
 running  the  train  will  have  to  con-
 tinue  at  his  post  and  shall  not  aban-
 don  his  place  of  duty.  In  regard  to
 this  certain  observations  were  made
 and  it  was  said  that  if  we  allow  him
 to  go  on  for  hourg  and  hours,  what
 the  poor  driver  can  do.  That  does
 not  happen,  because  we  already  have
 the  regulations.  No  railwaymen,.
 particularly  the  running  staff,  is  re-
 quired  to  work  for  more  than  4
 hours  per  day  continuously  ....(In-
 terruption).  This  4  hours  igs  the
 outer  limit;  that  is  to  say,  i¢  cireum-
 stonces  so  warrant  that  one  may  have
 stances  so  warrant  that  one  may  have
 to  work  that  long  but  after  2  hours
 he  can  give  notice  and  scek  for  a
 relicf,  This  is  the  regulation.

 SHRI  S.  M.  BANERJEE:
 a  charge  sheet.

 And  get

 SHRI  C.  M.  POONACHA:  But
 this  does  not  happen  to  everybody.
 On  the  express  trains,  the  mail  trains,
 the  double  line  and  the  trunk  routes,
 they  work  only  as  per  the  link,  that
 is,  from  X  to  Y  station,  They  run
 on  the  link  and  there  js  no  question
 of  working  for  l4  hours.  This  is
 played  up  unfortunately.
 a  situation  does  happen  on  the  single
 line  sections  and  branch  line  sec-
 tions...

 SHRI  J.  M.  BISWAS:  Goods
 trains?

 goods  trains,
 passenger  train  comes,
 train  may  be  stopped  to  give  path  to
 the  passenger  train.  That  way,  some
 of  the  trains  would  be  halted  at
 different  stations  for  one  hour,
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 hardly  about  2  per  cent  might  come
 fn  that  category  and,  for  that,  ade-
 quate  provisions  have  been  made.  It
 is  not  that  every  driver  is  to  work
 for  l4  hours.  Even  that  is  with  8
 rider,  that  is,  the  total  hours  of  work
 in  a  week  is  54  hours.  Subject.  to
 that,  every  time,  he  gets  rest  and  re-
 lief.  All  the  duty  time  and  regula-
 tions  are  laid  down  in  the  rules.  They
 are  observed.  In  an  operation  of  this
 magnitude,  it  does  eccur  under
 certain  circumstances  that  there  will
 be  a  longer  period  of  work  in  certain
 sections.  It  is  not  as  ig  every  driver,
 every  member  of  the  running  staff,
 is  made  to  work  beyond  a_  certain
 limit  and  we  want  to  take  shelter
 under  this  legislation  to  make  it  in-
 cumbent  on  him  and  punish  him  if
 he  fails  to  do  certain  work  after  a
 certain  time.  This  is  not  s0.  There
 is  absolutely  no  ground  at  all,  no
 valid  ground  whatsoever,  to  say  that
 we  will  take  advantage  of  this  piece
 of  legislation  to  harass  railwaymen.
 any  will  never  happen.  It  has  never
 happened.

 Coming  to  the  point  regarding
 squatting  on  the  railway  ॥  and
 preventing  the  railways  to  move,
 now-a-days,  in  every  agitation,  big
 or  small  or  indifferent,  whatever  it
 is,  there  is  a  tendency  to  make  people
 come  and  reflect  their  grievances  by
 squatting  on  the  railway  lines.  This
 is  becoming  increasingly  difficult.
 Particularly  when  there  are  bundhs,
 strikes  and  other  things  incidents  of
 such  happenings  are  increasing.  To
 prevent  that  and  to  ensure  that  the
 travelling  public  is  not  made  ‘to
 suffer  because  of  certain  grievances
 of  certain  sections  of  the  community,
 we  have  provided  that  anybody  in-
 terfering  with  the  operations  of  the
 railways  will  be  punished  under  the
 Act.  That  is  all.
 reitwaymen  only.
 w  commit  such  an  offence  they
 will  de  answerable  and  they  will
 come  under  the  mischief  of  the  Act.
 This  is  in  a  limited  sense  applicable  to

 peuple  who  take  tt  into  their  heads
 to  obstruct  the  railways  and  squat  on
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 the  railway  line.  These  things  are  in
 the  interest  of  the  general  public  and
 the  travelling  public.

 ‘One  hon.  Member  said  that  during
 the  strike  period  2.5  lakh  people  went
 on  strike.  It  is  completely  wrong.
 Tt  is  not  so.  Hardly  5  per  cent  of
 the  railwaymen  participated.  Even
 they  were  misled  perhaps.  I  do  not
 want  to  take  it  that  they  went  against
 the  Government.  What  I  want  to  say
 is  that  95  per  cent  have  stood  by  the
 Government,  they  have  our  support
 and  we  stand  by  hem.

 MR.  DEPUTY-SPEAKER:  Shri
 George  Fernandes.

 SHRI  J.  M.  BISWAS:  I  want  to
 know  from  the  hon.  Minister  only
 one  case  where  the  running  staff
 deserted  the  train  at  a  road-side
 station.  I  want  to  know  from  him
 whether  there  has  been  a  single  case
 of  that  nature.

 MR.  DEPUTY-SPEAKER:  I  have
 called  Shri  George  Fernandes.

 SHRI  J.  M.  BISWAS:  I  want  your
 protection,  Sir.  I  want  to  know  from
 the  hon.  Minister  whether  there  has
 been  a  single  case  where  the  railway
 staff,  particularly,  the  running
 deserted  the  train  at  a  road-side  sta-
 tion,  whether  any  such  case  happen-
 ed  on  the  9th  Septembber  or  not.

 MR.  DEPUTY-SPEAKER:  Shri
 George  Fernandes.

 की  जा  फरनेंडीश  :  (बम्बई-दक्षिण):
 उपाध्यक्ष  महोदय,  मुझे  भ्रफसोस  है  कि  जो

 प्रस्ताव मैं  ने  पेश  किया  था,  न  उस  प्रस्ताव को
 स्वीकार  करना  सरकार  ने  उचित  समझा

 श्ौरन  जो  मेरी  श्रपील  जी  कि  33(  2)  (वी)
 के  अन्तर्गत  राष्ट्रपति  को  यह  सलाह  दी  आम

 कि  अध्यादेश  को  थापस  लिया  जाय-मेरा  यह

 सुझाव भी  मंत्री महोदव  को  पसन्द  नहीं
 काा
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 असल  में,  उपाध्यक्ष  महोदय,  पिछले  डेढ़

 साल  से,  967  के  चुनाव  के  बाद  से  इस  सरकार

 का  रुख  हुकमशाही की  भोर  जा  रहा  है,  जिसका
 एक  भया  सबूत  झाज  यह  सदन  के  सामने
 झा  रहा  है  प्रनलाफुल  एक्टविटीज  बिल  से
 इन्होंने  शुरूआत  की,  बैंकों  पर  सोशल
 कंट्रोल  के  नाम  से  कर्मचारियों  के  ग्रान्दोलन  पर
 रोक  लगाने  वाला  36(ए)  तथा  (डी)
 का  मामला  यहां  पर  भ्राया  शौर  पास  हो  गया  |
 फिर  पिछले  हफ्ते  दृण्डस्ट्रियल  सिक्‍योरिटी
 फोर्स  बिल  को  ला  कर  एक  नई  पलटन,  एक
 नई  पैरा-मिलिद्री  फोर्स  को  भेजने  का  प्रधिकार
 नहों  ने  प्राप्त  किया  और  शब  सरकार  के  ही
 कहने  के  प्रनुसार  रेलवे  कर्मचारियों  के  बुनियादी
 अ्रधिकारों  पर  और  देश  के  नागरिकों  के

 बुनियादी  भ्रधिकारों  पर  रोक  लगाने  वाले
 इस  प्रध्यादेश  को  विधेयक  के  रूप  में  लाने  का
 काम  यह  सरकार  कर  रही  है  ।

 मंत्री  महोदय  ने  काफी  गर्मी  में  भ्रा  कर
 झाज  प्रपना  भाषण  दिया  ।  मैं  ने  पहली  बार

 पुनाचा  साहब  को  डेढ़  सालों  में  इतने  जोशर्मे
 देखा  झौर  मैं  समझता  हूं  कि  हस  गर्मी  के  पीछे,
 इस  जोश  के  पीछे  बहुत  बड़ी  परेशानी  भी  होगी,
 जो  भाप  की  सरकार  शौर  जिन  की  नौकरी
 झाप  की  सरकार  करती  है,  हिन्दुस्तान  के

 पूंजीपति,  उन  दोनों  की  परेशानी  है  ।  वे
 लोग  डर  गये  हैं,  लगता  है  कि  मामला  हमारे
 हाथों  से  जा  रहा  है,  बहुत  जल्दी  जा  रहा  है,
 इसलिये  येन-केन-प्रकारण  जो  भी  हथियार
 हाथ  में  मिले,  उसी  हथियार  का  हस्तेमाल  करके
 यहां  पर  चिपके  रहना  चाहते  हैं  भौर  उस
 ब्यवस्था को  जिस  ने  पिछले  20-21  साल  में
 इस  देश  को  बरबाद  किया  है,  उस  व्यवस्था
 को  धोर  झागे  चलाने  का  मौका  हमें
 खिल  जाय,  इस  प्रयास  में  जब  यह  सरकार
 लगी  हुई  है,  तो  जिनको  भेहनत  से,  जिसके
 कम  की  बदौलत  यह  सरकार  यहां  बैठी  है,
 उन  महात्मा  गांधी  का  भ्रपमान  करने  से  भी
 बहु  सरकार  पीछे  नहीं  हट  रही  है  V
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 मैंने  धुनाचा  साहब  की  तकरीर  सुती-
 सत्याप्रह  भौर  दुराग्रह  पर  उन्होंने  बहुत  लम्बी
 तकरीर  की  ।  उन्होंने  बीच  में  प्रश्न  पूछा  था---
 जब  वह  कह  रहे  थे  कि  प्रजातंत्र  में  सत्याग्रह
 का  कोई  स्थान  नहीं  है,  यहां  प्रजातंत्र  है,
 डेमोक्रेसी  है,  वोट  है,  यहां  सत्याग्रह  के  लिबि
 क्या  स्थान  है--बहुत  गर्मी  में  झ्राकर  मंत्री
 साहब  ने  यह  प्रश्न  पूछा  था।  आपका  कहना
 है  कि  हर  पांच  साल  में  एक  बार  मौका  मिलता
 है,  लेकिन  7  से  क ेजोर  पर  झ्राप  लोग  चुनाव
 लड़ते  हैं  दौर  बाद  में  हार  कर  भ्रदालतों  में
 जाते  हैं,  हिन्दुस्तान  के  भ्रखबारों  का  इस्तेमाल
 करके  लोगों  को  गुमराह  कर  के,  विरोधी
 दलों  के  विचारों  को  न  छापते  हुए,  श्रपनी  ही
 थातों  को  चलानेका  प्रयास  करते  हो--इस
 तरह  से  पांच  सालके  बाद  जो  मौका  आता
 है,  उसका  न्याय  तुम्हारे  ऊपर  है,  उस  का
 उत्तर  देने  का  काम  करो  |

 मैं  चाहता  हूं  कि  हिन्दुस्तान  के  राष्ट्रपति,
 हिन्दुस्तान  के  प्रधान  मंत्री,  उप-प्रधान  मंत्री
 और  यहां  बेठे  हुए  कई  सदस्यगण--इन  लोग्रों
 ने  जब  डा०  मार्टिन  लूथर  किंग  की  हंत्या  हुई
 थी,  उस  वक्‍त  उनके  बारे  में  क्या  कहा  था,
 इन  की  तकरीरों  को  उठा  कर  देखा  जाय।
 उन्होंने  श्रपनी  कौम  पर  भ्रमरीका  में  होने  वाले
 पझ्रन्याय  को  लेकर,  नीग्रो  लोगों  पर  ही  नहीं,
 बल्कि  भ्रमरीका  के  गरीब  तबके  पर  होने  वाले
 न्याय  को  लेकर  उसका  मुकाबला  करने
 के  लिये  जिस  हथियार  को  प्रपनाया  था,
 उसके  सम्बन्ध  में  इन  लोगों  के  कहे  हुए  कथन
 को  पढ़ेंगे  तो  ये  कैसे  दो  जीभ  वाले  लोग  हैं,
 यह  बात  साफ  हो  जायगी।  क्या  भ्रापका  यह
 कहना  है  कि  भमरोका में  प्रजातंत्र  नहीं है  ?
 जब  डा०  माठिन  लूथर  किंग  ने  मोंटय्रुमरी मैं
 बस  का  बायक्राट  शुरू  किया,  बस  कर्मचारियों
 को  जाने  से  रोक  दिया,  मेम्फिस  शहर  भें
 मीग्रों  कर्मचारियों  ते  म्मुनिस्पिलटी  की  हड़ताल
 की  थी,  ज्ञाढ़, बाले,  पानी  बाले,  सफाई  करके
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 बाले  कर्मचारी  हड़ताल  पर  थे,  उन  के  जलूस
 का  नेतृत्व  करने  के  लिये  डा०  मार्टिन  सूथर
 किंग  भेम्फिस  शहर  में  पहुंचे  थे,  उस  ato
 झाटिन  लूथर  किंग  की,  ,  भेम्फिस  शहर  में
 सबसे  गरीब  तबके  के  मजदूरों  पर  होने  वाले
 प्रत्याय  का  मुकाबला  करने  के  लिये  जलूस
 मिकालने  के  मौके  पर,  किसी  ने  ग़ोली  चलाकर
 ह्त्या  की,  उसको  मृत्य्‌ू  पर  सारी  दुनिया
 रोई  थी,  श्राप  लोग  भी  नकली  जरूर  रोये
 थे,  क्‍योंकि  झाप  लोगों  का  गांधी  जी  के
 सिद्धांतों  से  शब  कोई  मतलब  नहीं  रहा  है।
 जिस  दिन  राजघाट  में  गांधी  जी  की  चिता
 जलाई  गई,  उसी  दिन  झापने  गांधीवाद  को
 भी  जला  दिया--यह  बात  हम  जानते  हैं,
 लेकिन  उपाध्यक्ष  महोदय,  यह  शोभा  नही
 देता--इस  सरकार  को--कि  सत्याग्रह  के
 बारे  में  इस  किस्म  का  कयन  इस  सदन  के
 अन्दर  इस  सकारर के  मंत्री  लोग  करें।

 उपाध्यक्ष  महोदय,  मैं  भ्रापके  सामने
 श्री  श्यामलाल  जी  के  एक  लेख  को,  जिसे
 उन्होंने  गांधी  जयन्ती  शताब्दी  के  सम्बन्ध  में
 टाइम्ज़  आफ  इण्या  के  2  भ्रक्टूबर  के  प्रंक  में
 प्रकाशित  किया  है,  पेश  करना  चाहता  हूं
 महात्मा  गांधी  जी  को  कोट  करते  हुए  श्री
 श्याम  लाल  लिखते  हैं--

 “Even  as  early  as  920  he  had
 come  to  the  conclusion  that  Satya-
 graha  was  valid  at  all  times  as  a
 Means  of  getting  a  wrong  undone.”

 A  wrong  —including  in  the  Rail-
 ‘ways.

 “In  hig  evidence  before  the  dis-
 orders  inquiry  Committce  set  up  in
 the  wake  of  the  martial  law  terror
 in  Punjab  he  explained  his  philo-
 sophy  in  the  most  forthright

 Q:  Supposing  your  own  ministers
 pass  any  law,  would  it  be  open
 to  anybody  and  everybody  to
 break  them?

 है 1. . छ  ह... ज
 (Amendt.)

 Bu
 Gandhi:  Will  it  be  open  to  the  mas-

 ses?  I  think  it  will  be  more
 open  to  the  masses  when  India
 has  her  own  ministers,  be-
 cause  whilst  English  ministers
 have  at  least  the  benefit  of
 ignorance  on  their  site.  unin-
 tentionally,  our  own  ministers
 will  have  absolutely  no  ex-
 cuse.

 इसके  बागे  उनसे  पूछा  गया---

 Q:  Is  not  the  remedy  to  turn  those:
 ministers  out  and  not  to  break
 the  laws?

 इसके  बारे  में  गांधो  जी  कहते  थे--

 8

 Gandhi:  I  have  known  in  most
 democratic  countries  ministers
 who  have  made  themselves
 irremovable  somehow  or  other.
 In  that  event  what  is  a  poor
 respectable  minority  to  do?
 That  minority  will  certainly
 bring  down  the  tallest  minister
 by  offering  stubborn  civil
 resistance,  and  such  a  postion
 I  do  anticipate  happening  in
 India  also.”

 (इरजधान  )

 SHRI  INDRAJIT  GUPTA:  Refute
 Gandhiji  now.  (Interruption)

 MR.  DEPUTY-SPEAKER:  Let  him
 conclude.

 SHRI  J.  B.  KRIPALANI  (Guna):
 May  I  suggest,  Sir,  that  Gandhijl’s
 name  may  not  be  drawn  in  this  con-
 troversy  by  this  side  or  that  side.
 Because,  there  are  many  things  in  this
 philosophy  which  cannot  be  discussed
 here;  and  one  was  that  when  you
 break  the  law  you  invite  upon  your-
 self  the  maximum  penalty  that  the
 law  imposes.  We  do  not  do  that.  When
 action  is  taken  we  approach  the  Prime
 Minister,  this  Minister  or  that  Minis-
 ter.  And,  so  far  as  the  Government
 is  concerned,  (६  has  no  right  to  talk  of
 Gandhiji  because  they  have  violated
 all  his  principles.
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 भरी  खाजे  फरनेंडीज  :  तो  झघ्यन्ष
 महोदय,  रेल  मंत्री  ने  गांधीजी  भौर  उनके
 उनके  सत्याग्रह  को  लेकर  हमार  ऊपर
 दुराग्रह  का  अारोप  लगान  कीबात  की
 भौर  उसका  जो  उत्तर  मुझे  को  देना  था
 न्वहः  दिया  ।  झब  प्रश्न  झाता  हैकि  रेल
 कैर्मचारियों  की  हड़रताल  का  ।  कल  से
 मैंने  यहां  पर  कई  सदस्यों  की  तकरीर  को
 सुना  ।

 6.3  hrs.

 [Mr,  SPEAKER  in  the  Chair].

 उन्होंने  रेल  'कमंचारियों  की  हड़ताल
 के  भ्रधिकार  पर*५ँ  काफी  हमला  बोला।
 श्रीमती  तारकेशवरी  सिनहा  श्रौर  भंडारे
 साहब  ने  रेल  कमंचारियों  के  ऊपर
 काफी  हमला  किया  t  जब  कर्मचारियों  पर
 होने  वाले  अन्याय  को  दूर  करने  के  सभी
 रास्ते  खत्म  हो  जाते  हैं  तब  हड़ताल  करने
 का  जो  उनका  अ्रधिकार  है  वह  सिफ॑
 इस  देश  धथवा  दूसरों  दशों  में  ही  नहीं
 बल्कि  जो  इन्टरनेशनल  लेबर  प्रार्गेनाइ-
 जशन  है-  जिसका  कि  यह  हिन्दुस्तान  एक
 फाउन्डर  मेम्बर  माना  जाता  है-  उस
 झाई०  एल०  श्ो०  द्वारा  भी  माना  हुभा
 यह  एक  बुनियादी  भ्रधिकार  है।  जो  बहस
 यहां  पर  चलती  हे  कि  सरकारी  कर्मचारियों
 को  हड़ताल  करने  का  भ्रधिकार  न  रहे,
 उनसे  इस  श्रधिकार  को  छीना  जाए,
 मैं  इस  सदन  को  याद  दिलाना  चाहता  हूं
 कि  कन्वेंशन 87  भौर  कन्वेन्शन  95,
 इन्टरनशनल  लेवर  झाग नाइजशन  द्वारा
 राइट  ्राफ  भार्गेनाजजेशन  एन्ड  राइट
 झाफ  कलैक्टिव  वार्गोनेग  माना  गया  है।
 हर  साल  हिन्दुस्तान  के  मजदूर  मन्त्री  कभी
 जनेवा  पहुंच  जात  हैं  या  भ्राई०  एल०  झो०
 का  जहां  भी  सम्मेलन  होता  है  बहां  पहुंच
 ात  हैं  लेकिन  वहां  पर  जो  प्रस्ताव  होने
 हैं,  जो  बहस  होती  है,  उस  प्रस्ताव  जौर

 बहस  को  भमल  में  लानेसे  हमेशा  यह
 सरकार  इनकार  करती  है।  कर्मचारियों
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 के  जो  बुनिवादी  भ्रधिकार  हैं  उनके  बारे
 में कांग्रेस  दल  के  सदस्य  यहां पर  बड़ी
 मस्ती  और  मजाक  में  बोलते  हैं।  मैं
 भंडारे  साहब  से  कहना  चाहता हूं  कि  जिन
 बातों  को  भ्राप  कमंचारियों  के  बारे  में
 कहते  हैं,  कर्मंचारियों  की  परशानियों  भौर
 उनके  प्राचरण  a  बारे  में  झाक्षेप  लगाने  हैं,
 झाप  मेरे  साथ  चलिए,  भुसावल  की  वर्क-
 शाप  में  या  बम्बई  की  परेल  में  भ्रौर  वहां
 पर  रेल  कर्मचारियों  से  मिलकर
 उनकी  परेशानियों  को  समझने  की  कोशिश
 कीजिए,  उनकी  शिकायतों  को  जानिए
 शौर  उसके  बाद  श्रापकी  हिम्मत  पढ़ें  नो
 उन  बातों  को  यहां  पर  सदन  में  दोहराइये  |

 SHRI  J.  8,  KRIPALANI:  I  _  have
 never  travelled  in  a  train  which  was
 not  late.

 श्री  जाज  फरनेंडीज़  :  'पसेन्जर्स  भी
 हम  लोग  ही  हैं।  मैं  ग्राचाय  जी  को
 बतलाऊं  कि  हिन्दुस्तान  में  i8  लाख  रेल
 कर्मचारी  हैं  जिसका  मतलब  यह  हैकि  हर
 80  आ्रादमियों  में  एक  आदमी  या  तो  रेल
 कमंचारी  है  श्रथथा  उसके  परिवार  का
 भ्रादमी  है।  क्‍या  वे  पसेंजर  नहीं  हैं  ?
 श्राज  12-13,  लाख  कमंचारी  परमानेन्‍्ट
 हैभौर  बाकी  पांच  लाख  टम्पोररी  हैं।
 रेलव  पसेंजर  भी  तो  गरीब  मजदूर  हैं।
 जिस  मुल्क  के  भ्न्दर  पक  करोड़  सरकारी
 कर्मचारी  भझथवा  रेल  मजदूर  हों  क्या  वें
 रेल  के  मुसाफिर  नहीं  हैं?  पसेंजर  के  बारे  में
 जो  बातें  यहांपर  कही  जाती  हैं,  उसके
 बारे  में  भी  मुझ  बतलाना  हैभौर  हैं  बार
 बार  यहां  पर  कह  चका  हूं  कि  -पसेंजरस

 के  बारे में  कौन  सोचता  है?  क्‍या  रेलबे
 मंक्नालय  या  रेलवे  बोर्ड  या  यह  सरकार  ?
 झाचाय  जी  मेरे  साथ  चलें  झौर  चलकर
 थर्ड  क्लास  के  डिन्हों  को  दें  कि  वहां  पर
 पंखा,  बिजली  झौर  पानी  का  क्‍या  इम्तजाम
 है।  इसलिए  पर्सेंज्स  की  सुविधा  के  बारे
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 में  तो  किसी  को  भी  हमें  कोई  बात  बतलने
 की  जरूरेत  नहीं  है।  लेकिन  केन्द्रीय
 सरकार  कर्मचारियों  और  रेल  कर्मचारियों

 के  ग्रधिकारों  पर  जो  रोक  लगाने  की  बात
 चल  रही  है,  तो  मैं  एक  बार  फिर  कहना
 चाहता  हूं  कि  यह  सरकार  का  फासिस्ट
 रास्त  पर  ले  जान  का  एक  तरीका  है
 जिसपर  किसी  भी  हालत  में  हमें  स्कावट
 डालने  प्रौर  रोक  लगाने  का  काम  करना
 चाहिए

 भ्राखिर  में  मैं  एक  बात  कहकर  समाप्त
 करूंगा  ।  एक  बात  कांग्रेस  दल  के  लोग
 यहां  पर  करत  हैं  कि  कंसे  गाष्टियों  को  बीच
 में  रोका  जाता  है--इस  बात  पर  बड़ा
 हल्ला  बोलते  हैं,  कह  te  aie  भी

 सुनाए  गए  लेकिन  इनको  उन  प्रांकड़ों  का
 पता  भी  नहीं  है।  मैं  इनको  बतलाना
 चाहता  हूं  कि  इनके  कानून  मंत्री  श्री  गोविन्द
 मेनन  केरल  मै  जाकर  बोलकर  श्राए
 फिर  दिल्ली  मैं  श्राकर  बोले  फिर  वहां
 जाकर  बोले  और  फिर  चिट्ठी  लिखकर
 बोने  कि  केरल  के  प्रन्दर  केरल  के  लोगों
 को  कानून  को  अपने  हाथ  ले  मैं  लेता
 चाहिए  ।  यह  बात  कानून  मंत्री  ने  कही
 है।  मैं  पुनाचा  साहब  से  पूछना  चाहता  हूं
 कि  आपकी  रेलवे  केरल  में  भी  चलती  है|
 अगर  गोविन्द  मेनन  के  कहने  पर  ्रापके
 कांग्रेसी  लोगों  ने  वहां  रेलवे  पर  हमला
 शुरू  किया  तो  फिर  आप  कमा  करेंगे  ?
 वहां  पर  तो  यह  झािनेन्स  नहीं  लगाया
 जायेगा  बल्कि  वहां  पर  केरल  की  सरकार
 से  कहा  जायेगा  कि  तुम  रेल  की  प्रापर्टी
 नहीं  बचा  सके  सरकारी  व्यवस्था  को
 नहीं  चला  सकें।  भौर  श्राज  से झाठ  साल
 पहले  जो  वहां  पर  किया  गया  था  वहां के
 लोगों  द्वारा  चुनी  हुई  सरकार  को  कांग्रेस
 पार्टी  ने  खत्म  कर  दिया  था  झाज  जो

 प्रधान  मंत्री  हैं  वह  जब  कांग्रेस  पार्टी  की
 सदर  थीं  तब  यहां  पर  जो  नीचता  की  गई
 2433  (ADLSD—11,
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 थी  वही  चीज  श्राप  फिर  वहां  पर  करोगे
 उनके  प्रधान  मंत्री  रहते  हुए  ।

 रेल  मंत्री  मे  हमारे  ऊपर  कुछ
 व्यक्तिगत  बातें  कहीं हैं।  वे  मेरा  एक  लेख
 उठाकर  बोले:

 No  Government  worth  its  salt  will
 tolerate  this  assault  on  democracy.

 मैं  दो  बातें  उत्तर मैं  कहूंगा।  एक  तो  यह
 कि  भ्रापकी  यह  'डिमोक्रैसी  भी  है  इसपर
 यहां  बहस  होनी  चाहिए  धगर  भ्रापकी
 डिमोक्रीसी  का  मतलब  हैँ  एक  प्रादमी  का
 एक  वोट  तोफिर  प्रभी  भापको  सया
 सबक  सीखने  की  जरूरत  है।  हिन्दुस्तान
 मैं  डिमोक्रेसी  नहीं  है  पांच  साल  में  एक  बार
 वोट  देने  का  मौका  होतो  उसको ही
 डिमोक्रैेसी  नहीं  कहा  जा  सकता  ।  पालंमेन्ट
 की  यह  जो  संस्था  है  जिसमें  श्राप  कानून  को
 मंजूर  कराते  हो  यहां  पर  62  प्रतिशत
 मतदान  के  रहते  हुए  शाप  उनकी  बात  को
 नहीं  मानते  हो  बहुमत  के  प्राधार  पर
 काले  कानून  चलाते  हो  तो  इसको  डिमोज्रैसी
 नहीं  कहा  जाता  है।  जिस  देश  में  प्रखबार
 रेडियो  भोर  प्रचार  के  दूसरे  तमाम  साधन
 एक  खास  वर्ग  के  हाथ में  हों  उस
 देश  को  प्रजातांत्रिक  देश  नहीं  कहा
 जा  सकता  |

 दूसरी  बात  श्राप  यह  कहते  हो  कि
 तुम  सरकार  हटान  की  बात  करते  हो
 तो  मैंने  सो  ug  कहा था  कि  रेल  कर्माचारी
 झपनी  ताकत  कोएक  बार  समझ न.
 केवल  जांन  लें  शौर  मजबूत  हो  जाय॑
 झोर  एक  संगठन  में  रहें  तो  वे  इस  देश
 के  सारे  क/मको  बन्द  कर  सकते  हैं,
 लेकिन जो  बन्दर  कर  सकता  है  वह  बंद
 क्यों  करेगा  बह  तो  चला  सकता  है  वह
 तोसारे  देश  को  चला  सकता  है।
 मेंने  तो  एक  बहुत ह  बड़ी  बात  कही  बौर
 बहू  भाज  नहीं  गए  is  wet से  कहता  भा

 a  all
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 [at  जाजे  फरनेन्डोज]

 रहा  हूं।  मुझे  अफसोस  है  कि  रेल  कम-
 लारी  भी  उसको  नहीं  समझ्न  पाए  हैं।

 (व्यवधान)  .  oe  .

 दुनिया  मैं  जिन  देशों  के  साथ  भ्रापकी
 सबसे  बड़ी  दोस्ती  है  उनमें  से  एक  देश  के

 हैं  नासर  साहब  मैं  पूछना  चाहता  हूं  कि
 वे  किस  तरह  सेअञ्रधिकार  में  श्राए  डा०

 रामसुभग  सिंह  उसको  बतायें।

 MR.  SPEAKER:  We  are  going  into
 theories  of  democracy  and  all  that.

 SHRI  INDRAJIT  GUPTA:  They  alsv
 gave  us  a  lecture  on  democracy

 श्री  जाजं  फरनेन्डीज़्ञ  :  मैं  समाप्त  कर

 रहा  हूं।  तो  में  यह  कह  रहा  हूं  कि  जब
 ये  बहस  करते  हैंतो  उसका  मतलब  भी
 समझें  श्राप  मार्शल  टीटो  को  लें,  रूस  की
 सरकार  को  लें,  दस  साल  जिनके  साथ
 हिन्दी-चीनी  भाई-माई  किया,  उनकी  बात
 लें।  कया  श्राप  जानते  हो  कि  कैसे  उन्होंने
 सरकार  बनाई।  प्रभी  प्रधान  मंत्री  साउथ
 श्रमरीका  के  देशों  में  गई  थीं,  शायद  ट्टे
 हुए  पुल  बांधने  या  नये  पुल  बनाने।  क्‍या

 Division  No,  48]
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 Adichan,  Shri  P,  ०.
 Banerjee,  Shri  S.  M.
 Behera,  Shri  Baidhar
 Biswas,  Shri  J.  M.
 Fernandes,  Shri  George
 Gupta,  Shri  Indrajit
 Gupta,  Shri  Kanwar  Lal
 Joshi,  Shri  S.  M.
 Kalita,  Shri  Dhireswer
 Kundu,  Shri  S.
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 झाप  जानते  हो  कि  वहां  के  देश  कसे
 अधिकार  में बराए ?  क्‍या  वोट  के  जरिए ?
 तो  फिर  क्‍यों  इस  किस्म की  बहस  |  चलाते
 हो  जिसका  कि  मतलब  भी  नहीं  समझते
 हो।

 झ्रौर  प्रध्यक्ष  महोदय,  मैं  सरकार  से
 फिर  एक  बार  अनुरोध  करता  हूं  कि  जो
 अध्यादेश  है  उसको  वह  वासपस  लें  प्लौर
 जो  विधेयक  यहां  पेश  किया  है  उसको  वापस
 लें।  श्र  गर  नहीं  वापस  लेंगे  तो  यहां
 उसका  विरोध  होगा  शौर  बाहर  भी  होगा,
 भौर  तुम  लोगों  के  हट  जाने  तक  इसका
 विरोध  होगा  ।  यह  इशारा  देकर  मैं  प्रपना
 भाषण  समाप्त  करता  हूं।

 MR.  SPEAKER:  Now  4  shall  put
 the  statutory  resolution  of  Mr.  George
 Fernandes  to  vote.

 The  question  is:
 “This  House  disapproves  of  the

 Indian  Rialways  (Amendment)
 Ordinance,  968  (Ordinance  No.  40
 of  968)  promulgated  by  the  Presi-
 dent  on  the  l4th  September,  1968.”

 The  Lok  Sabha  divided.

 ‘(16.46  bre

 Limaye,  Shri  Madhu
 Meghachardra,  Shri  M.
 Mohammad  Ismail,  Shri
 Molahu  Prasad,  Shri
 Patil,  Shri  N.  R.
 Ramji  Ram,  Shri
 Satya  Narain  Singh,  ह...) ल
 Sen,  Shri  Deven
 Suraj  Bhan,  Shri
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 ह...

 NOES
 Ahirwar,  Shri  Nathu  Ram  Pathasarathy,  Shri
 Arumugam,  Shri  R.  S.  Patel,  Shri  N.  N.
 Azad,  Shri  Bhagwat  Jha  Patil,  Shri  Anantrao
 Bajpai,  Shri  Vidya  Dhar  Patil,  Shri  Deorao
 Barua,  Shri  Bedabrata  Poonacha,  Shri  C.  M.
 Bhandare,  Shri  R.  0.  Rajasekharan,  Shri
 Bohra,  Shri  Onkarlal  Ram  Dhan,  Shri
 Chanda,  Shrimati  Jyotsna  Ram  Subhag  Singh,  Dr.
 Chandrika  Prasad,  Shri  Ram  Swarup,  Shri
 Chaturvedi,  Shri  R.  Iu  Rana,  Shri  M.  B.
 Chavan,  Shri  Y.  8.  Randhir  Singh,  Shri
 Dass,  Shri  C.  Rane,  Shri
 Desai,  Shri  Morarji  Rao,  Shri  K.  Narayana
 Dhillon,  Shri  G.  S.  Reddi,  Shri  G.  S.
 Dixit,  Shri  G.  C.  Reddy,  Shrimati  Sudha  V.
 Dwivedi,  Shri  Nageshwar  Rohatgi,  Shrimati  Sushila
 Gandhi,  Shrimati  Indira  Roy,  Shri  Bishwanath
 Ghosh,  Shri  Parimal  Sadhu  Ram,  Shri
 Hari  Krishna,  Shri  Saha,  Dr.  S.  K.
 Jadhav,  Shri  V.  N.  Saigal,  Shri  A.  5.
 Kamble,  Shri  Saleem,  Shri  M.  Y.
 Karan  Singh,  Dr.  Sambasivam,  Shri
 Kavade,  Shri  B.  R.  Sankata  Prasad,  Dr.
 Khanna,  Shri  P.  K,  Sapre,  Shrimati  Tara
 Kripalani,  Shrimati  Sucheta  Sarma,  Shri  A.  T.
 Krishna,  Shri  M.  R.  Savitri  Shyam,  Shrimati
 Kureel,  Shri  B.  N.  Sayeed,  Shri  P.  M.
 Laskar,  Shri  N.  R.  Sayyad  Ali,  Shri
 Lutfal  Haque,  Shri  Shambhu  Nath,  Shri
 Mahadeva  Prasad,  Dr.  Sharma,  Shri  Naval  Kishore
 Maharaj  Singh,  Shri  Shashi  Bhushan,  Shri
 Master,  Shri  Bhola  Nath  Sher  Singh,  Shri
 Mehta,  Shri  P.  M.  Shinde,  Shri  Annasahib
 Minimata  Agam  Dass  Guru,  Shri-  Shinkre,  Shri

 mati  Shiv  Chandika  Prasad,  Shri
 Mirza,  Shri  Bakar  Ali  Siddayya,  Shri
 Mishra,  Shri  Bibhuti  Siddheshwar  Prasad,  Shri
 Mishra,  Shri  G.  S.  Singh,  Shri  D.  N.
 Mukerjee,  Shrimati  Sharda  Sudarsanam,  Shri  M,
 Nahata,  Shri  Amrit  Surendra  Pal  Singh,  Shri
 Naidu,  Shri  Chengalraya  Tula  Ram,  Shri
 Pahadia,  Shri  Jagannath  Virbhadra  Singh,  Shri
 Pandey,  Shri  Vishwa  Nath  Vyas,  Shri  Ramesh  Chandra
 Pant,  Shri  K.  C.  MR  SPEAKER:  The  question  fs:

 MR.  SPEAKER:  The  result®  of  the  “That  the  Bill  be  circulated  for  the
 Division  is:  Ayes:  19;  Noes:  87.  _ छ्प्ा00586.  of  eliciting  opinion  thereon

 हि  by  the  Ist  February,  4989.7  (7)
 The  motion  wag  negatived.  The  motion  wag  negetived.

 *The  following  Members  alsorecorded  their  votes:—
 AYES:  Sarvashri  KL  Lakkappa,  Shri  Chand  Goyal  and  8.  8.  Kothari:
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 MR.  SPEAKER:  The  question  is:
 “That  the  Bill  be  circulated  for  the

 purpose  of  eliciting  opinion  thereon
 by  the  l5th  February,  1969.”  (8)

 The  motion  was  negatived.

 MR.  SPEAKER:  Now,  there  is  the
 motion  for  consideration  moved  by
 Shri  Poonacha.  The  question  is:

 “That  the  Bill  further  to  amend
 the  Indian  Railways  Act,  1890,  be
 taken  into  consideration.”
 Those  for  the  motion  will  say  “Aye.”

 SOME  HON.  MEMBERS:  Aye.

 MR.  SPEAKER:  Those  against  the
 motion  will  say  “No.”

 SOME  HON.  MEMBERS:  No.

 Division  No.  4]

 NOVEMBER  26,  968  Indian  Rlys.  (Am-
 endt.)  Bill  ot

 MR.  SPEAKER:  The  Ayeg  have  it,
 the  Ayes  have  it.

 SOME  HON.  MEMBERS:  The  Noes
 have  it.

 SHRI  S.  M.  BANERJEE:  For  this,
 we  must  have  a  division.

 MR.  SPEAKER:  You  want  the
 lobbies  to  be  cleared  again?

 SHRI  S.  M.  BANERJEE:  Yes;  our
 men  are  waiting  outside,

 MR.  SPEAKER:  All  right.
 question  is:

 “That  the  Bill  further  to  amend
 the  Indian  Railways  Act,  1890,  be
 taken  into  consideration.”

 The  Lok  Sabha  divided:

 [16.51  hrs.

 The

 AYES

 Ahirwar,  Shri  Nathu  Ram
 Arumugam,  Shri  R.  S.
 Bajpai,  Shri  Vidya  Dhar
 Barua,  Shri  Bedabrata
 Bhandare,  Shri  R.  D.
 Bharti,  Shri  Maharaj  Singh
 Bhola  Nath,  Shri
 Bohra,  Shri  Onkarlal
 Chanda;  Shrimati  Jyotsna
 Chaturvedi,  Shri  R.  L.
 Chavan,  Shri  Y.  B.
 Dass,  Shri  C.
 Desai,  Shri  Morarji
 Dhillon,  Shri  G.  S.
 Dixit,  Shri  G.  C.
 Dwivedi,  Shri  Nageshwar
 Gajraj  Singh  Rao,  Shri
 Gandhi,  Shrimati  Indira
 Ghosh,  Shri  Parimal
 Girja  Kumari,  Shrimat!
 Hari  Krishna,  Shri
 Jadhav,  Shri  दि  N.
 Kamble,  Shri
 Kavade,  Shri  B.  R.
 Khanna,  Shri  P.  K.
 Kinder  Lal,  Shri
 Kripalani,  Shrimati  Sucheta
 Krishna,  Shri  M.  R.
 Kundu,  Shri  S.

 ne.
 Kureel,  Shri  8,  N.
 Laskar,  Shri  N.  R.
 Lutfal  Haque,  Shri
 Mahadeva  Prasad,  Dr.
 Mehta,  Shri  P.  M.
 Minimata,  Shrimati

 Guru
 Mirza,  Shri  Bakar  Ali
 Mishra,  Shri  Bibhuti
 Mishra,  Shri  G.  S.
 Mrityunjay  Prasad,  Shri
 Nahata,  Shri  Amrit
 Naidu,  Shri  Chengalraya
 Pahadia,  Shri  Jagannath
 Pandey,  Shri  Vishwa  Nath
 Pant,  Shri  K.  C.
 Parthasarathy,  Shri
 Patel,  Shri  N.  N.
 Patil,  Shri  Anantrao
 Patil,  Shri  Deorao
 Poonacha,  Shri  C.  M.
 Rajasekharan,  Shri
 Ram  Dhan,  Shri
 Ram  Subhag  Singh,  Dr.
 Ram  Swarup,  Shri
 Rana,  Shri  M.  B.
 Randhir  Singh,  Shri
 Rane,  Shri
 Rao,  Dr.  V.  K.  R.  द
 Reddy,  Shrimatj  Sudha  V.
 Rohatgi,  Shrimati  Sushila

 Agam  Dass
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 AYES—contd.
 Roy,  Shri  Bishwanath
 Sadhu  Ram,  Shri
 Saha,  Dr.  S.  K.
 Saigal,  Shri  A.  9.
 Saleem,  Shri  M.  Y.
 Sambasivam,  Shri
 Sankata  Prasad,  Dr,
 Sapre,  Shrimati  Tara
 Sarma,  Shri  A.  T.
 Savitri  Shyam,  Shrimati
 Sayeed,  Shri  P.  M.
 Sayyad  Ali,  Shri
 Shambu  Nath,  Shri
 Sharma,  Shri  Naval  Kishore

 Sher  Singh,  Shri
 Shinde,  Shri  Annasahib
 Shinkre,  Shri
 Shiv  Chandika  Prasad,  Shri
 Siddayya,  Shri
 Siddeshwar  Prasad,  Shri
 Singh,  Shri  D.  N.
 Sudarsanam,  Shri  M.
 Surendra  Pa]  Singh,  Shri
 Swaran  Singh,  Shri  *
 Tula  Ram,  Shri
 Virbhadra  Singh,  Shr:
 Vyas,  Shri  Ramesh  Chandra

 NOES
 Adichan,  Shri  P.  C.
 Banerjee,  Shri  S.  M.
 Behera,  Shri  Baidhar
 Biswas,  Shri  J.  MU.
 Fernandes,  Shri  George
 Goyal,  Shri  Shri  Chand
 Gupta,  Shri  Indrajit
 Gupta,  Shri  Kanwar  Lal
 Joshi,  Shri  5.  M.

 MR.  SPEAKER:  The  result*  of  the
 division  is:  Ayes:  86;  Noes:  18,

 The  motion  was  adopted,

 Clause  2—(Insertion  of  new  sec-
 tions  00A  and  00B).

 श्री  मधु  लिसये  :  श्रध्यक्ष  महोदय,  मैं
 एडजोनेमेंट  श्राफ़  डिबेट  का  प्रस्ताव  रखता

 हूं।  मैं  इस  पर  बहस  स्थगित  करने  का  प्रस्ताव
 नियम  09m  मातहत  पेश  कर  रहा  हूं

 MR.  SPEAKER:  The  motion  for
 consideration  of  the  Bill  has  already
 been  adopted  by  the  House.  Now  I
 ean  consider  only  your  amendment.
 Wow,  hon.  members  may  move  their
 amendments  to  clause  2.

 Kalita,  Shri  Dhireswar
 Lakkappa,  Shri  K.
 Meghachandra,  Shri  M.
 Mohammad  Ismail,  Shri
 Patil,  Shri  N.  R.
 Ramji  Ram,  Shri
 Satya  Narain  Singh,  Shri
 Sen,  Shri  Deven
 Suraj  Bhan,  Shri

 SHRI  S.  KUNDU:  I  beg  to  move:

 Page  2,  line  3,—

 after  “servant”  insert—

 “except  in  case  of  a  token  strike
 or  @  strike  as  the  case  may  be”  (1)

 SHRI  DHIRESWAR  KALITA:  I
 beg  to  move:

 Page  2,—

 after  line  6,  insert—

 “Provided  that  no  action  shall
 be  taken  against  a  railway  servant
 if  he  for  the  purpose  of  ventilating
 his  grievances  and  high-lighting
 genuine  demands  of  a
 nature  stops  a  train  or  trains.”  (9)

 *The  following  Members  also  record  ed  their  votes:
 AYES:  Sarvashri  Chandrika  Prasad,Bhagwat  Jha  Azad,  G.  8,  Reddy,

 Shashi  Bhushan  and  Shrimati  Sharda  Mukerjee.
 NOES:  Sarvashri  Molanu  Prasad,  Om  Prakash  Tyagi  and  8.  8,  Kotharl;



 327  Statutory  Res.  and

 SHRI  INDRAJIT  GUPTA:  I  beg  to
 move:

 Page  2,—
 after  line  6,  insert—

 “Provided  that  a  railway  ser-
 vant  shall  not  be  held  guilty  of
 abandoning  his  duty  after  the
 train,  rail-car  or  rolling-stock  has
 reached  the  station  or  place  up  to
 which  he  was  entrusted  with  the
 responsibility  of  running  it  and  if,

 at  the  said  staticn  or  place,  there
 is  no  authorised  railway  servant
 on  duty  to  receive  the  train,  rail-
 car  or  rolling-stock  at  the  time  of
 arrival.”  (10).

 Page  2,—
 Omit  lines  7  to  14,  (1).

 SHRI  DHIRESWAR  KALITA;  I  beg
 to  move:

 Page  2,—
 after  line  14,  insert—

 “Provided  that  any  railway
 servant  or  any  other  person  who
 obstructs  or  causes  to  be  obstruct-
 ed  any  train  in  furtherance  of
 demands  of  general  nature,  such
 railway  servant  or  any  other  such
 person  shall  not  be  punished.”
 (12),

 SHRI  GEORGE  FERNANDES:  I  beg
 to  move:

 Page  2,  line  4,—
 years”  substitute

 (15)
 for  “two

 “three  months”

 Page  2,  line  5,—

 for  “five  hundred”
 “Atty”  (16),

 Page  3.—

 after  line  6,  11 आ

 substitute—

 “Provided  that  if  the  railway
 servant  abandons  his  duty  in
 pursuance  of  the  notice  of  strike
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 served  by  a  trade  union,  the  provi
 sion  of  this  section  shall  not
 apply.”  (17)

 Page  2,  line  3,—
 for  “two  years”  cubstitute  “thuee

 months”  (21)

 SHRI  SHINKRE:

 Page  2,  lines  7  an
 I  beg  to  move:

 omit
 (20)

 Page  2,  line  13,-—

 “or  any  person”

 for  “two”  substi:iie  “five”  (22),
 (22),

 SHRI  GEORGE  FERNANDES:  J]
 beg  to  move:

 Page  2,  line  4,—
 for  “five  hundred”  substitute

 “fifty.”  (23)

 Page  2,—after  line  14,  insert—
 “Provided  that  this  Section  shall

 not  apply  to  any  acts  done  in
 pursuance  of  a  demand  for  better
 amenities  to  railway  servants  or
 passengers.”  (24)
 SHRI  LOBO  PRABHU  (Udipi):  2

 beg  to  move:

 Page  l,  line  l,—
 for  “abandons”  substitute—
 “abstains  from”  (30),

 Page  2,  line  2,—
 after  “otherwise”  insert—

 “or  delaying  or  denying
 other  services  for  travel”  (34)

 SHRI  VISHWA  NATH  PANDEY
 (Salempur):  I  beg  to  move:

 Page  2,  line  ह
 for  “two  years”
 “five  years”  (81)

 Page  2,  line  5—
 for  “five  hundred”  substitute

 “one  thousand”  (82)

 substitute
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 Page  2,  line  4,—  .

 for  “five  hundred”  substitute  |
 “one  thousand”  (36).

 SHRI  OM  PRAKASH  [IYAGI:  I
 beg  to  move:

 Page  2,  line  6,—
 add  at  the  end—

 “Provided  that  there  is  no
 extraordinary  situation  before
 him  to  do  so  or  he  is_  legally
 authorised  to  do  so  in  order  to
 ventilate  his  grievances.”  (33)

 SHRI  MADHU  LIMAYE:  I  beg  to
 move;

 Pages  |  and  2,—
 omit  lines  8  to  ll  and  |  to  6,

 respectively.  (64)
 Page  2,—

 omit  lines  7  to  14,  (65)

 MR.  SPEAKER:  You  can  now
 speak  on  your  amendment.

 stag  had:  में  नियम  i09  पर
 बोल  रहा  हूं  t  में  चाहता  हूँ  कि इस  पर  इस
 समय  वहस  स्थगित  हो  जाय  ।  पांच  बजने
 में  पांच  मिनट  बाकी  रहने  हैं  इसलिए  मी  से
 वह  मुंगकली  वालो  चर्चा  प्रारम्भ  कर  दी
 जाप  और  कल  उसको  ले  लिया  जाय  ।

 MR.  SPEAKER:  The  Bill  has  al-
 Teady  been  taken  into  consideration
 and  we  are  on  clause  2.  You  cannot
 move  a  motion  for  adjourning  the
 whole  discussion  now.  The
 sion  has  gone  on  for  2  days.  It  can-
 Not  be  begun  again.  On  clause  3,

 You  may  speak  on  your  amendment,
 Do  not  go  into  the  rules  now.

 शी  यु  लिमवे  :  उपाध्यक्ष  महोदय ने.
 कहा  भा  कि  चूंकि  मेरे  भ्रमेंडमेंट्स  सरकुलेट |
 नहीं  किये  गये  हैं,  इसलिए  बह  उन्हें  पड़  कर  ]
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 सुनायेंगे  |  7  उनकी  मेरे  पास  नकल  नहीं  है
 शौर  इसलिए  झाप  भेहरबानी  करके  मेरे
 संशोधनों  को  सुंना  दीजिएं।  उस  के  बाद
 मैं  प्रपना  भाषण  दूंगा  t
 MR.  SPEAKER:  You  wil]  be  given

 acopy.  In  the  meanwhile,  Mr.  Kunde
 can  speak.

 SHRI  S.  KUNDU:  Sir,  during  the
 debate  various  speakers  from  this
 side,  including  myself,  expressed  our
 apprehension  that  this  Bill  is  being
 brought  in  a  manner  that  it  is  going
 to  take  away  for  ever  the  right  of
 workers  to  go  on  strike.  While  re-
 plying,  Mr.  Poonacha  said  that  the
 members  need  not  be  agitated  about
 it,  because  this  Bill  ig  meant  only
 for  anti-social  people.  If  that  is
 true,  Mr.  Poonacha  must  prove  his
 bona  fides  by  accepting  my  amend-
 ment,

 Section  00A  reads  as  follows:—
 “Tf  a  railway  servant,  when  on

 duty,  is  entrusted  with  any  respon-
 sibility  connected  with  the  runn-
 ing  of  a  train,  rail-car  or  any  other
 rolling-stock  from  one  station  or
 place  tg  another  station  or  place,
 and  he  abandons  his  duty  before
 reaching  such  station  or  place,  with-
 out  authority  or  without  properly
 handing  over  such  train,  rail-car  or
 rolling-stock  to  another  authorised
 railway  servant,  he  shal]  be  punish-
 able  with  imprisonment  for  a
 term  ”

 All  these  things  can  be  understand-
 able,  that  is,  it  is  meant  for  anti-social
 people.  After  the  word  ‘servant’
 you  insert  the  following: —

 ‘except  in  case  of  a  token  strike
 or  a  sirike  as  the  cate  may  be.’

 I  have  suggested  the  above  amend-
 ment  because  in  that  act  there  is  a
 phrase  ‘and  he  abandons  his  duty.’
 In  case  of  a  legal  strike—in  the  act  it
 is  not  mentioned—the  worker  can
 abandon  his  duty.  In  the  case  of  such
 astrike—token  strike,  after  my  amend-
 ment  is  accepted,  he  will  not  be
 called  upon  and  he  will  not  be  liable

 330
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 (Shri  8.  Kundu]
 for  this  punishment.  If  it  is  not  ac-
 cepted  it  will  mean  that  you  are  also
 prohibiting  him  to  go  on  strike  or  a
 token  strike—and  therefore  there  is
 genuine  apprehension  in  the  minds
 of  hon.  Members  that  this  Bill  has
 been  brought  in  as  a  guise  to  curtail
 their  trade  union  rights  to  strike.  So,
 J  demand,  the  hon.  Minister  ought
 to  accept  this  amendment

 We  have  all  along  alleged  that  this
 Ordinance  has  been  primarily  brought
 in  at  a  time  when  the  railwaymen  or
 the  Central  Govt.  employees  had
 given  a  call  for  a  token  strike.
 And  at  that  time  it  is  quite  justifiable
 for  all  of  us  to  say  that  it  had  been
 brought  only  to  pitch  against  the
 trade  union  workers  who  were  exer-
 cising  their  legitimate  and  rightful
 trade  union  rights.

 I  have  earlier  said  that  this  Bill  is
 unconstitutiona]  as  it  violates  the
 provisions  of  the  Constitution.  Shri
 Poonacha  must  be  knowing  that
 when  the  N.  F.  Railway  Union
 was  de-recognised,  the  Assam
 High  Court  had  declared  this  order
 ultra  vires.  And  I  think  that  they  are
 now  going  to  give  recognition  to  that
 Union  also.  And  in  different  High
 Courts  also,  such  writs  will  come  up
 and  there  wil]  be  many  such  improper
 orders—improper  laws—against  which
 a  lot  of  money  will  be  spent  by  the
 Railway  defending  it  and  harassment
 would  be  done  to  the  workers  to  drag
 them  from  one  court  to  another,  ul-
 timately  it  will  be  found  that  the  or-
 der  is  quashed.  In  such  circumstances,
 I  plead  that  if  they  are  genuine  on
 what  they  say  that  they  are  not
 going  to  curb  the  trade  union  rights
 to  strike  or  to  go  in  for  arbitration,
 they  should,  in  all  fairness,  accept
 my  amendment  becaute  this  is  an
 innocuous  and  a  very  simple  amend-
 ment.  Whatever  measures  you  may
 like  to  take,  if  you  prove  your  bona-
 fides  that  you  are  not  going  to  curb
 the  trade  union  activities  manifested
 in  a  call  for  a  token  =  strike—legal
 strike  for  which  notice  has  been  given
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 under  the  Industrial  Disputes  Act,  I
 plead  that  the  Government  must  ac-
 cept  it.

 SHRI  LOBO  PRABHU:  Sir,  I  would
 like  to  clarify  my  attitude.  I  am
 in  favour  of  .3  million  railway  wor-
 kers  and  I  am  concerned  with  the
 welfare  of  these  railwaymen  mare
 than  anybody  else.

 AN  HON.  MEMBER:
 lion.

 SHRI  LOBO  PRABHU:  |  stick  to
 this  figure.  I  would  not  like  the  Op-
 Position  parties  to  be  treated  by  the
 public  as  one  who  are  not  united  on
 certain  things.  The  public  opinion  is
 against  this  Bill.  I  would  like  to
 know  whether  this  labour  force  of  the
 strength  of  4.8  millions  probably,  has
 no  other  means  of  obtaining  its  rights
 except  by  stopping  the  train  in  the
 middle  of  one  station  and  in  the
 middle  even  between  two  stations?

 SHRI  INDRAJIT  GUPTA:  How
 many  of  them  have  done  that?
 vv  hrs.

 SHRI  LOBO  PRABHU:  I  am
 coming  to  my  amendment.  The
 question  is  whether  this  is  a  right
 that  you  should  have.  I  am  rather
 surprised  that  anyone  should  plead
 that  a  train  should  be  stopped  like
 that.  It  affects  the  50  million  people
 who  are  travelling  every  day.  Let

 that  figure  be  noted.  Not  .3  million
 railway  employees  but  50  million
 People  travel]  every  day.  Not  only
 that,  Rs.  2  crores  of  income  is  affected
 when  the  railway  operation  is  sus-
 pended.  Not  only  that,  when  the
 train  service  is  stopped,  the  entire
 economic  life  of  the  nation  comes  to
 a  stop  which  costs  many  crores  of
 rupees.  The  question  is  this.  Is  the
 public  going  to  support  the  labour
 when  it  causes  so  much  of  loss  in  this
 way?  Therefore,  in  the  interests  of
 the  union,  in  the  interests  of  the
 workers,  I  say:  do  not  take  the  fool-
 ish  stand  that  a  railway  employee  has
 the  right  to  stop  a  train  when  he  likes
 or  where  he  likes,  whether  in  the
 course  of  a  strike  or  for  eome  other
 reason.

 It  is  18  mil-
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 The  amendment  which  I  am  pro-
 Posing  is  not  because  I  agree  with  the
 Congress  which  hag  brought  forward
 this  legislation.  But  ]  agree  that  all
 these  laws  which  are  repressive  are
 necessary  in  these  circumstances,  The
 amendment  that  I  have  brought  is  to
 make  the  law  complete.  I  have  sug-
 gesied  the  substitution  of  the  word
 “abstain”  for  “abandon”.  That  will
 cover  the  cases  which  have  been  re-
 ferred  to  by  some  of  our  hon.  friends
 here.  Suppose  the  employees  have
 not  left  the  train,  have  not  abandoned
 the  train,  they  have  stood  inside  the
 train  but  abstained  from  doing  their
 work.  So,  I  would  press  that  instead
 of  the  word  “abandon”  the  word  “abs-
 tain”  may  be  substituted  so  that  it
 wil]  cover  the  kind  of  satyagraha
 which  the  employees  can  perform  in
 a  running  train,  by  abstaining  from
 work  even  though  they  are  not  aban-
 doning  the  train.

 7.03  hrs,
 DISCUSSION  RE,  FALL  IN  PRODUC-
 TION  AND  PRICES  OF  GROUND-

 NUTS

 MR.  SPEAKER:  The  House  will
 now  take  up  discussion  on  ground-
 nuts.

 SHRI  5.  M.  BANERJEE  (Kanpur):
 Sir,  for  the  last  one  and  a  half  years
 ihe  hon.  Member  has  been  pressing
 fo:  this  discussion  and  like  Robert
 Bruce  he  has  now  got  the  opportunity.

 SHRI  CHENGALRAYA  NAIDU
 (Chittoor):  Mr.  Speaker,  I  want  to
 bring  to  the  notice  of  this  hon.  House
 how  the  farmers  have  been  exploited
 by  the  merchants  under  the  nose  of
 {his  governmeat.  When  the  cultiva-
 tors  raise  crops,  the  crops  are  in-
 fested  with  pests  for  which  they  use
 Gamaxene.  When  the  crop  is  raised,
 the  farmers  are  still  faced  with  80
 many  insects  called  parasites  against
 which  they  have  no  -  insicti-
 cide  or  medicine.  Only  ‘the
 government  could  help  them  from
 thse  parasites.  The  second  parasite
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 igs  the  merchants  and  the  consumers.
 Both  of  them  want  the  agriculturist
 to  produce  groundnut  and  supply  it
 to  them  at  a  cheaper  rate.  They  are
 not  concerned  whether  the  agricul-
 turist  is  getting  a  reasonable  price
 for  his  produce  or  not.
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 I  want  to  bring  to  the  notice  of  the
 House  how  the  government  is  respon-
 sible  for  the  exploitation  of  the  far-
 mer.  Government  is  importing  soya
 bean  oi]  from  America  under  PL  480
 and  sun-flower  oi]  from  Russia  by
 paying  foriegn  exchange.

 In  ‘1964-65,  10,357  tonnes  of  soya
 bean  oil  were  imported;  in  1968-66.
 47,993  tonnes  were  imported;  in  ‘1966-.
 67,  3275  tonnes  were  imported  and
 in  1967-68.  ,2,I63  tonnes  were  im-
 ported.  Now  an  order  to  import
 82,000  tonnes  from  America  ig  pend-
 ing.

 They  are  importing  this  oil,  they
 say,  to  stabilise  prices  in  the  country
 and  because  groundnut  production  has
 fallen.  That  is  the  Government's  ar-
 gument.  In  1967-68  from  our  country
 we  have  exported  groundnut  to  the
 tune  of  9,962  tonnes  for  a  value  of
 Rs.  1,59,95,000  and  from  April  968
 to  August  968  we  have  exported
 8,183  tonnes  of  groundnut  seed  for  a
 value  of  Rs.  1,11,71,000.  On  the  one
 hand  the  Government  says  that  due
 to  fall  in  production  we  are  import-
 ing  soya  bean  oil  from  America  and,
 on  the’  other,  we  are’  exporting
 groundnut  seed  to  foreign  countries
 and  are  earning  foreign  exchange.

 When  we  were  able  to  export  8,183
 tonnes  of  groundnut  from  Apri]  968
 to  August  1968,  ig  their  importing
 soya  bean  oll  justified?  If  they  im-
 port  it,  it  is  only  to  crush  the  ह...
 culturists  and  harm  them.  If  soya
 bean  oil  is  going  to  be  imported  Ike
 this  and  the  agriculturists  are  dis-
 couraged  to  grow  groundnut  in  our
 country,  after  some  time  the  agricul-
 turists  are  going  to  take  to  some  other
 crops  and  this  country  is  going  to  be
 entirely  dependent  upon  imports  of
 soya  bean  oil  from  America  and
 sun-flower  ofl  from  Russia.  Is  it  the
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 [Shri  Chengalraye  Naidu]
 policy  cf  Government  to  Make  our
 country  dependent  on  other  countries or  is  it  the  policy  to  grow  More  oil-
 seeds  in  our  country  and  be  self-
 sufficient?

 T  cannot  think  that  this  Government is  having  any  interest  in  the  agricul- turists.  They  are  not  showing  any;
 interest  in  growing  more  oilseeds  so
 that  our  country  becomes  self-suffi- cient.  They  are  only  interested  in
 imporiing  soya  bean  oil  and  making Our  country  dependent  on  other  coun-
 fries.  If  really  the  Government  is
 interested  in  our  country  becoming
 self-sufficient,  Jet  the  Governent  stop the  import  of  soya  bean  oi]  and  give
 Some  more  incentives  to  the  ryots  to
 grow  more  groundnut  seeds  and  other
 Oilseeds  in  our  country.  I  only  want
 to  ask  one  question  of  our  Minister:
 Is  he  going  to  stop  at  least  the  im-
 port  of  82,000  tonnes  of  soya.  been  oil
 which  comes  under  the  agreement  and
 which  the  STC  is  thinking  of  import-
 ing  from  America?  If  they  stop  this
 import,  I  think  our  prices  will  be  sta-
 bilised,

 The  other  argument  that  the  Gov-
 ernment  is  putting  forward  is  this.
 They  compire  the  oil  prices  of  +1764,
 which  were  low,  with  the  prices  of
 the  present  day.  When  all  the  com-
 modity  prices  went  up,  oilseed  prices
 also  went  up.  You  have  increased
 the  dearness  allowance  of  the  Gov-
 ernment  employs;  you  have  increas-
 ed  the  import  tax  on  agricultural
 ‘machinery;  yo.  have  increased  the
 excise  duty  on  tractors  and  other
 things.  Wien  everything  goes  up,
 natural’y,  the  price  of  groundnut  will
 also  fo  up  Instead  of  comparing
 the  prices  of  964  to  (1968,  I  want  the
 Government  to  be  reasonable  and  see
 in  other  walks  of  life  how  much  per-
 centnge  has  been  increased  in  other
 {tems.  Uf  they  compar.  what  has  hap-
 pened  from  964  to  968  and  =  see
 how  agriculturist  is  suffering,  the
 Government  will  not  import  soya
 hean  oi]  from  America  or  sun-flower
 oil  from  Russia  and  the  Government
 will  encourage  our  agriculturists  to
 produce  more  groundnut.

 NOVEMBER  26,  i968  Prices  of  Groundnats  336

 What  is  happening  at  the  time  of harvest?  Now,  from  November,  De- cember  and  January,  groundnut  crop will  be  harvested.  Our  Government
 ig  going  to  release  soya  bean  oil, They  are  asking  the  S.T.C.  to  release soya  bean  oil  to  vanapati  factories at  a  time  when  there  is  harvest  ofl of  groundnut  crop.  When  the  soya- bean  oil  is  released  to  vanapasti  fac-

 tovies.  naturally,  they  will  not  try  to
 Purchase  groundnut  from  agricultur- isis:  So,  naturally,  the  prices  will
 come_down.  When  the  prices  come
 down  in  these  three  months,  the  mer-
 chants  wil]  purchase  groundnut  at  a
 cheaper  rate.  After  three  months,
 when  the  Government  stops  the  sup-
 ply  of  soya-bean  oil,  they  will  get
 enormous  profits.  Is  it  the  intention
 of  the  Government  to  make  mill-
 owners  to  become  rich  or  the  mer-
 chants  to  make  profits  at  fhe  cost  of
 agriculturists?  If  it  is  not  go,  I  want
 the  Government  to  stop  these  imports
 and  ask  the  S.T.C.  not  to  import
 82,000  tonnes  of  oil.  I  want  the
 Government  to  give  some  incentives
 to  our  agriculturits  to  grow  more  oil-
 seeds  in  our  country  so  that  we  may
 be  dependent  on  other  countries  like
 America  or  Russia.

 I  only  plead  to  the  good  sense  of
 Our  Minister  that,  hereafter,  please
 see  that  you  help  the  agriculturists
 by  stopping  these  imports.  The  agri-
 culturists  are  having  high  hopes  in
 the  Congress  Government.  If  you  are
 not  going  to  help  them,  the  fate  will
 be  otherwise  when  the  next  elections
 come.

 SHRI  R.  K.  AMIN  (Dhandhuka):
 Mr.  Speaker,  Sir,  I  am  glad  that  Mr.
 Naidu  has  drawn  the  attention  of  the
 House  to  this  very  important  problem.
 This  is  a  very  important  problem
 because,  of  al]  the  oilseeds  and  the
 foodgrains,  the  graundnu‘s  is  the  only
 one  where  both  the  producers  and
 consumers  are  put  into  greater  difl-
 culties.
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 the  prices  prevailing  in  groundnuts.
 If  I  illustrate  the  problem,  I  would
 like  to  compare  it  .o  two  situations,
 one  the  prices  groundnuts  as
 compared  ४०  the  prices  of
 foodgrains,  what  has  _  been  the
 tise  in  prices  of  groundnuts  85
 compared  to  wheat  and  rice  and  two,
 during  a  particular  period  what  sort
 of  fluctuations  in  prices  are  prevail-
 ing.  You  take  the  wholesale  price  in-
 dex  of  rice  which  was  08  in  1960-61
 and  has  risen  to  206  (nearly  duuble)
 by  1967-68.  In  wheat  also,  the  same
 sort  of  increase  his  taken  place  during
 this  period.  But  so  far  as  groundnut.
 is  concerned,  the  index  which  was
 46  in  960-til]  has  only  increased  to
 242,

 7.4  hrs,

 (Surr  R.  D.  BHANDARE  in  the  Chair].
 Why  I  am  drawing  the  attention  of

 the  House  to  this  fact  is  that  in  regard
 to  production  groundnut,  js  a’  substi-
 tute  of  foodgrains  production,  there-
 fore  the  farmers  have  to  compare  the
 parity  prices  from  time  to
 time.  If  you  take  the  fluc-
 tuations  during  any  one  period
 say  in  August  968  the  price  index
 was  78  at  one  time  in  that  month
 and  it  came  down  to  34  during
 that  month  also.  If  that  sort  of  wide
 fluctuations  are  prevailing,  then  the
 farmers  are  put  into  greater  difficul-
 ties.  If  you  look  to  the  map  of  India,
 you  wil]  find  that  groundnut  produc-
 tion  is  concentrated  mainly  in  two
 or  three  areas,  Madras,  Andhra  Pra-
 desh  and  Gujarat....

 SHRI  SHRI  CHAND  GOYAL
 (Chandigarh):  You  do  not  know
 abount  Punjab

 SHRI  R.  द्,  AMIN:  Punjab  also.
 But  more  than  25  per  cent  of  the  to-
 tal  output  in  India  is  from  Gujarat.

 In  Gujarat  alone,  out  of  the  total
 production,  more  than  80  per  cent  is
 from  Saurashtra  area  which  consists
 of  three  to  four  districts.  It  is  also
 concentrated  in  so  far  as  ‘agricultural
 output  in  any  one  area  is  concerned.
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 The  entire  area  and  the  entire  crop
 consists  of  groundnut  and  nothing  else.
 if  there  are  fluctuations  in  prices  even
 to  the  exient  of  25  to  30  per  cent,  the
 income  of  the  farmers  is  greatly  affec-
 ted  because  this  is  the  only  cash
 crop  or  food  crop  whatever
 you  would  consider  it  to  be,
 on  which  their  entire  income
 depends.  Therefore,  fluctuations
 in  prices  are  very  important  and
 these  fluctuations  should  therefore,
 be  arrested;  the  prices  should  be
 stabilised.  Why  are  they  not  being
 Stabilised?  If  this  question  ig  asked,
 I  would  then  88  an  answer  just  point
 out  to  the  inconsistent  and  non-inte-
 grated  price  policy  which  is  being
 followed  by  the  Government.  There
 is  no  integration  between  the  export
 policy  and  the  import  policy.  The  im-
 port  of  soya-been  under  P,  L.  480  is
 done  because  the  Government  is  get-
 ting  this  on  loan  or  on  rupee  payment
 or  freely;  that  is  why,  they  import
 this  commodity;  whether  it  is  requir-
 ed  in  this  country  or  not  is  not  being
 taken  into  consideration.  When  the
 export  of  groundnut  9]  is  being  un-
 dertaken,  nothing  is  being  considered
 whether  there  is  a  need  of  this  com-
 modity  in  this  country  or  whether  the
 price  prevailing  is  higher  or  lower
 than  normal  or  whether  we  are  very
 soon  going  to  face  the  shortage  of  that
 commodity;  these  aspects  are  never
 taken  into  account.
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 At  the  same  time,  the  growers  have
 to  face  the  zonal  system  go  far  as  food-
 grains  are  concerned  an@  non-zonal
 system  so  far  as  groundnut  is  con-
 cerned.  For  example,  in  Gujarat,  the
 Government  have  asked  for  a  levy
 on  groundnut  oil.  If  the  levy  may
 is  permitted,  fhe  levy  will  be  imposed
 at  the  time  when  the  crop  will  come
 into  the  market;  then  a  lot  of  uncer-
 tainty  will  be  created  and  the  prices

 Immediately,  as  soon  as

 of  June,  July,  August  and  September,
 the  prices  will  rise,  and  they  will  rise
 not  only  by  70  or  6  per  cent  but  by
 30  or  40  or  80  per  cent,  and  some.
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 [Shri  R.  K.  Amin]
 times  even  double  the  price  may  have
 to  be  paid  at  that  time.  Who  gets
 the  advantage  of  the  differential
 prices?  The  growers  do  not  get  ‘he
 advantage.  The  Government,  by  levy,
 takes  the  groundnut  at  a  lower  price,
 and  they  sell  it  during  the  months  of
 May  ang  June  to  the  merchantg  at
 higher  prices.  Later  on  merchants
 also  sell  still  at  higher  prices;  it  is
 the  merchants  who  get  the  advantage.
 For  what?  For  nothing.  If  the  Go-
 vernment  is  acquiring  groundnut  oil
 in  order  to  build  a  buffer  stock,  with
 a  view  to  supplying  oil  whenever  it
 is  needed  most,  then  for  this  pur-
 pose,  there  should  be  an  integrated
 plan,  integrated  plan  in  ithe  sense  that
 it  is  the  Government  which  should
 come  into  the  market  not  by  way  of
 levy;  the  Government  should  come  in-
 to  the  market  by  giving  qa  support
 price.  Whatever  price  is  considered
 to  be  good  and  profitable  as  compared
 to  the  price  prevailing  in  the  case  of
 cereals,  keeping  in  view  such  parity
 if  the  prices  are  fixeq  and  Govern-
 ment  enters  into  the  market  to  buy
 the  stock  at  that  time  and  the  cxport
 and  import  policies  are  also  simul-
 taneousely  integrated  with  this  policy
 of  building  g  stock,  then  wide  fluc.
 tuations  in  prices  can  be  avoided,  the
 income  to  the  farmerg  can  be  stabi-
 lished  and  that  income  will
 be  consistent  with  the  income
 of  the  farmers  producing  food-
 grains.  In  that  case,  the  con-
 sumerg  will  not  be  put  into  difficul-
 tics  during  June,  July,  Agust  and
 Sept:mber  when  shortage  prevails.
 At  the  same  time,  oir  exports  and  Im-
 ports  policies  will  also  be  integrated.
 Therefore.  my  recommendation  is
 this:  never  import  Soya-been  just  be-
 cause  it  comes  from  America  freely
 under  P.  L.  480.  Also,  exports  should
 take  place  only  after  ‘he  require-
 ments  of  the  country  have  been  satis-
 fled.  If  Government  builds  up  stock,
 the  stock  should  be  built  up  by  price
 support  policy  and  not  by  levy.  And
 when  the  stock  is  built  up  it  should
 be  released  only  during  the  months  of
 July,  August  and  September  when  the
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 stock  with  the  merchants  or  with  the
 consumers  is  at  its  lowest.  Weather
 conditions  and  other  things  also  con-
 tribute  to  the  fluctuations  in  the  pro-
 duction.  So,  the  stock  should  be
 sufficiently  .arge  to  meet  the  shortage
 on  account  of  fluctuations  in  produc-
 tion  during  a  particular  season  and
 also,  as  I  have  already  said,  to  meet
 the  shortage  during  June,  July,
 August  and  Scpiember.

 If  that  kind  of  policy  is  followed
 both  the  consumers  and  the  producers
 will  gain.  The  farmers  will  not  have
 to  face  the  risk  of  fluctuations  of
 their  income.  At  the  same  time,  Sir,
 they  will  make  concentrated  efforts
 to  increase  production  of  groundnuts.

 SHRI  M.  SUDARSANAM  (Narasa-
 vaopet):  Mr.  Chairman,  Sir,  the
 groundnuts  play  a  vital  role  for  the
 development  of  the  economy  of  our
 countrys  This  is  a  product  which
 gives  food  for  the  manure,  for  the
 cattle  and  also  for  the  soil.  Because,
 the  man  consumes  the  oil  and  the
 seed,  and  the  cattle  consumes  the  fod-
 der  and  the  soil  consumes  the  manure
 from  time  to  time.  So,  this  is  a
 very  important  commodity  for  the
 development  of  the  economy  of  our
 country.  But  unfortunately  this  com-
 modity  is  subject  to  heavy  taxation
 at  the  State  level.  The  industry  will
 have  to  pay  the  purchase  tax.  Again,
 the  industry  will  have  to  pay  tax  on
 the  sales  at  every  stage.  This  levy
 itself  comes  to  about  5  per  cent  to
 20  per  cent  on  the  groundnut  alone
 actually  produced  in  this  country.  The
 bye-product,  that  is,  the  oilcake  is
 also  an  export  earning  commodity,  but
 this  is  subject  to  export  duty  of  about
 Rs.  25  per  ton  which  is  really  un-
 bearable.  All  this  burden  of  taxation
 makes  the  price  to  the  farmer  very
 low.  That  is  the  real  reason.  I  wish
 that  these  points  had  been  studied  by
 my  hon.  friend,  Shri  Naidu.  The
 whole  point  is  this.  Proper  price  for
 the  farmer  is  essential  and  a  proper
 enquiry  should  be  made  by  the  Gov-
 ernment  about  the  tax  burden  and
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 how  ‘to  make  the  price  level  quite
 bearable  or  gizeable  and  al]  that.
 These,  are  the  points  which  should  be
 considered  expeditiously.

 Government  has  got  three  crops.  The
 main  crop  is  called  winter  crop,  Then
 comes  the  summcr  crop  and  also  irri-
 gated  crop.  By  the  supply  of  proper
 seeds  and  manure  one  can  get  defi-
 nitely  larger  yields  whereby  the  agri-
 culturist  can  get  larger  income,  Pro-
 per  manure  should  therefore  be  sup-
 plied  to  the  agriculturist  from  time  to
 time.  The  price  must  be  very  re-
 munerative  to  the  agriculturist.  Other-
 wise  he  cannot  continue  to  grow  the
 same  commodity.  He  cannot  develop
 the  economy.  I  suggest  that  the  fol-
 lowing  measures  should  be  taken
 without  delay.

 There  is  a  very  heavy  tax
 burden  levied  by  the  State
 Governments  and  also  a_  heavy
 export  duty;  on  export  of  oil-
 cakes  which  should  be  reduced  consi-
 derably  just  in  line  with  other  fvod
 crops,  that  is,  rice  etc.  In  respect  of
 Tice  and  other  commoditics  there  is
 only  a  single  incidence  tax.  Unfortu-
 nately  this  groundnut  seed  is  subject
 to  multi-incidence  taxation  by.  State
 Governments,  Every  change  of  hand
 means  that  this  commodity  has  to
 bear  more  taxation,  which  is  to  be
 borne  by  the  producer  and  the  consu-
 mer.  This  point  should  be  thoroughly
 examined.

 This  is  an  agro-based  industry
 which  is  spread  over  every  nook  and
 corner  of  this  great  country.  There-
 fore  proper  transport  must  also  be
 available  to  the  agriculturist  so  that
 he  can  transport  the  product  to  the
 market  at  a  reasonable  level.  There
 must  be  adequate  storage  accommo-
 dation  for  the  groundnuts  also.  This
 product  must  get  priority  in  respect
 of  warehousing  facilities.  By  storage
 of  groundnuts  the  agriculturist  must
 be  in  a  position  to  obtain  proper
 finance  from  the  banks  on  the  pro-
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 duction  of  warehouse  certificates,  so
 that  he  can  sell  the  commodity,  when
 the  prices  come  to  his  liking.  This
 will  go  a  long  way  in  securing  ade-
 quate  price  by  the  farmer,  Mr.  Naidu
 has  said  that  there  is  export  of  seed
 and  all  that.  It  is  not  actually  seed,
 but  it  is  called,  hand-picked  seeds,
 (HPS)  which  earns  good  foreign  ex-
 change.  It  is  used  for  eating  pur-
 poses  in  overseas  countries.  An  equi-
 valent  quantity  of  oi]  can  be  imported
 at  a  very  low  cost.

 Therefore,  I  am  not  in  favour  of
 banning  the  export  of  hand  picked
 groundnuts.  We  must  encourage  the
 export  of  hand  picked  groundnuts
 which  really  gives  us  a  large  income.
 This  is  really  for  eating  purposes.  We
 cannot  starve  the  consumers.  If  we
 miss  this  market  once,  we  cannot  get
 it  back  at  any  stage.

 As  has  bern  rightly  pointed  out,
 gambling  and  speculation  in  this  com-
 modity  must  be  stopped  altogether.
 I  would  appeal  to  the  Forward  Mar-
 kets  Commission  to  see  that  forward
 trading  in  this  commodity,  on  this  oil
 and  oilseeds,  is  totall::  banned,  so  that
 farmers  can  have  a  good  level  of
 price.  This  is  a  most  important  thing
 that  has  to  be  done.

 There  js  another  thing.  Groundnut
 oil  cake  is  now  subjected  to  a  heavy
 export  duty  by  the  Government  of
 India.  This  should  be  considerably
 reduced  so  that  the  price  to  the  over-
 seas  buyer  can  be  reduced  and  we
 can  have  a  better  yield  for  our  pro-
 duce.

 I  think  wet  cannot  totally  ban  the
 import  of  soya  bean  oil.  But  when
 the  price  level  of  groundnut  is  very
 low,  there  is  no  need  for  any  import
 of  soya  bean  of].  When  the  price  goes
 up.  then  alone  we  should  impért  soya
 bean  ofl.

 That  is  all  I  have  to  say.

 श्री  शीचस्व  गोयल  (चण्डीगढ़)  :
 सभापति  महोदय,  मैं  मानगीय  सदस्य,  श्री

 सायड्‌  का  हस्यवाद  करना  चाहता  हुं  कि
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 [श्री  श्रीचन्द  गोयल]
 न्होंने  इस  सदन  के  सामने  एक  महत्वपूर्ण
 विषय  को  रखा  है  भले  ही  ऊपर  से  देखने  से
 शायद  यह  विषय  महत्वपूर्ण  नजर  न  ग्राता
 हो  ।  भ्ापको  याद  होगा  कि  जब  जि  भ्राज
 से  पन्द्रह  बीस  साल  पहले  सिर्फ  क्रिकेट
 मैचिज  में  तमाशाई  के  तौर  पर  जाने  वाले
 लोग  मूंगफली  का  इस्तेमाल  करते  थे  या  सफर
 काटने  के  लिए  उसका  इस्तेमाल  होता  था  आज
 श्रच्छी  भ्रच्छी  पार्टियों  में  काजू  श्रौर  बादाम
 की  जगह  तली  हुई  मूंगफली  ने  ले  ली  है  ।
 खाद्य  के  विशेषज्ञों  ने  यह  राय  दी  है  कि  मूंगफली
 में  बहुत  प्रोटीन  होता  है  ।

 इसके  अलावा  श्राज  जब  कि  देंशी  घी
 केवल  दवा  के  तौर  पर  इस्तेमाल  करने  के  लिये
 रह  गया  है  हमारे  देश  में  घी  की  प्रावश्यकता
 वनस्पति  से  पूरी  होती  है  जो  कि  मूंगफली  से
 तैयार  होता  है  ।  मैं  समझता  हूं  कि  वह  बहुत
 अच्छी  श्रीर  आला  किस्म  की  वनस्पति  घी
 होता  है  |

 लेकिन  परसों  मेरे  एक  प्रण्न  के  उत्तर  में
 खाद्य  मंत्री  नेय  ह  कह  कर  टाल  दिया  कि  देश  में
 वनस्पति  के  कारखाने  बन्द  नहीं  हुए  हैं।  शायद

 उनके  ज्ञान  में  यह  बात  नहीं  होगी  कि  जब  हमारी
 सरकार  ने  सस्ते  दामों  पर  या  मुपत  सोयाबीन
 झायल  'श्रायात  करने  की  नीति  तय  की
 तो  उससे  इस  उद्योग  को  कितना  भोरी  धक्का
 खगा।  शायद  सरकार  ने  यह  समझा  कि  प्रगर

 मुफ्त  का  जहर  भी  मिलता  हो  तो  उसको
 लाने  में प्क्या  हज  है  ।  लेकिन  उसने  हमारे
 वनस्पति  उद्योग  का  किस  प्रकार  सर्वनाश
 किया  है  शायद  इसकी  उन्हें  जानकारी  नहीं
 है  ।  जब  सरकार  ने  सोयाबीन  धायल
 विदेशों  से  यहां  झायात  किया,  तो  उससे
 एक-दम  प्राइस  फ्लकचुएशन  हुआ,  जिसकी
 झोर  प्रभी  मेरे  दोस्त,  श्री  प्रमीन,  ने  इशारा
 क्या  हें।

 हमारी  सरकार  ने  बकलर्त  एक  नई  नीति
 यह  भी  तय  कर  ली  ि  व्यपारियों  का
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 सरसों  इत्यादि  तेल  निकालने  वाले  बीजों
 या  मूंगफली  भ्रादि  पर  जो  एडवांसि  देते  थे,
 उसने  उन  एडवांसिज  को  विद-ड्रा  कर  लिया
 इसका  नतं,जा  यह  ह्म्रा  कि  वनस्पति  कं
 क।  रखान।  को  भारी  धकक्‍क।  लगा  |

 ब्रापको  पता  होत पिए  मूंगफली  की  पैदा-
 वार  ऐसे  रेतीले  इलाकों  में  होती  है  जहां  भौर
 कोई  फसल  नहीं  होती  है।  मूंगफली  की
 फसलें  साल  में  कई  कई  हो  सकती  हैं  1
 जब  मूंगफली  की  पैदावार  से  हम  विदेशी
 मुद्रा  कमा  सकते  हैं,  उससे  हम  अपने  देश  की
 वनस्पति  घी  की  भ्रावश्यकता  को  पूरा  कर
 सकते  हैं,  उसके  श्रपने  श्राथिक  पश्रवस्था  को

 सुधार  सकते  हैं,  तो फिर  सरकार  उसकी  ओर
 दुलंक्ष  क्यों  करती  है  ?  मैं  सागव,  हूं  कि
 सरकार  की  देश  में  सोयाबीन  श्रायल  आयात
 करने  की  नीति  गलत  है।  इस  के
 साथ  तो  मैं  सहमत  नहीं  हूं  कि  मूंगफली
 का  जो  निर्यात  है  इसे  बन्द  किया  जाय  7
 बाहर  दूसरे  देशों  में  जो  इसको  भेजना  है
 इसको  हमें  बन्द  करने  की  आवश्यकता  नहीं
 है  बल्कि  हमारे  देश  के  श्रन्दर  इतनी  गुंजाइग
 है  कि  हम  इस  मूंगफली  की  पैदावार  को  कोई
 गुना  बढ़ा  सकते  हैं  -  किसानों  को  उचित
 इस  का  मूल्य  मिल  इसको  स्टोर  करने  का
 मुनासिब  प्रबन्ध  हो  भ्रौर  इस  के  मूल्यों  वेः
 श्न्दर  इतना  भेद  जो  फसल  प्राने  के  समय
 श्रौर  साल  बे  ग्राखिरमें  होता  है वह  न  हो,
 प्रगर  इतनी  भारी  तब्दीली  मूल्यों  में  न  हो
 तो  हमारे  देश  के  किसान  कई  गुना  मूंगफलो
 पैदा  करेंगे  भौर  हमारे  देश  की  जो  आधिक
 नीति  है  उसको  ठीक  करने  में  सहायता
 करेंगे  ।  इसलिये  शभ्रन्नाज  प्रावश्यकता  इस
 बात  की  है  कि  हस  सोयाबीन  के  तेलों  की
 जो  झपने  देश  के  भ्रन्दर  प्रायात  है  इस  के
 ऊपर  प्रतिबन्ध  लगाएं  ।  इसके  साथ  साथ
 इस  की  पैदाबार  को  बढ़ाने  के  लिए  पूरे
 उपाय  करें  जो  किसान  हैं  उन  को  उचित  मूल्य
 सिले  .इस  की  हम  उचित  व्यवस्था  करें  तो
 मैं  समझता  हूं  कि  भाज  जं।  ड,लडे  को  इतनो
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 महंगी  कीमत  है  भौर  जो  डाल़डे  की  कमी
 दिशाई  देती  है  वह  दूर  हो सकती  है।  उचित
 मूल्य  पर  सभी  लोगों  को  डालडा  मिल  सकता
 है  ।  इसलिए  यह  प्राज  बहुत  महत्व  का
 विषय  है  भौर  मैं  समझता  हूं  कि  सरकार  इस
 पर  भ्रपना  पूरा  ध्यान  देगी  ।

 MR.  CHAIRMAN:  Shri  Randhir
 Singh.  Not  more  than  five  minutes.

 SHRI  5.  M.  BANERJEE:  He  is
 speaking  on  groundnut.  He  is  a  hard
 nut.

 शी  रणधीर  सिंह  (रोहतक)  :  चेयरमैन
 महोदय,  मूंगफली  का  सवाल  नहीं  एक  बहुत
 बुनियादी  बात  है  भ्राज  की  बहस  में  जो  मेरे
 दोस्त  मिस्टर  नायडू  ने  उठाई  है  श्र  जिस
 की  तरफ  सारे  हाउस  का  और  देश  का  ध्यान
 खींचा  है  ।  सवाल  यह  है  कि  जो  80
 प्रतिशत  लोग  हैं  जिन  को  भ्रन्नदाता  कहा  जाता
 है  देश  का  और  जो  देश  के  मुहाफिज  हैं
 जय  जवान  जय  किसान  जो  देश  को  बचाते
 भी  हैं  द्रौर  देश  के  पेट  में  रोटी  भी  देते  हैं  उन
 भ्रादभियों  के  साथ  बुनियादी  जो  सलक  है
 उन  के  साथ  जो  इंसाफ  का  तकाजा  है  वह
 पूरा  होता  है  या  नहीं  |  सिर्फ  मूंगफली  का
 सवाल  नहीं  है  कपास  में  भी  और  दूसरी
 जगहों  पर  भी  हर  जगह  यह  चीज़  नजर
 श्राती  है....  (ब्वधान).  .  मे
 जो  तवज्जह  खींचना  चाहता  हूं  वह  इस  वास्ते
 कि  जहां  बाबू  जगजीवन  राम  जैसे,  शिदे
 साहब  जैसे,  डाक्टर  राम  सुभग  सिंह  जैसे,  सौ
 फीसदी  नहीं  5  सौ  फोसदी  किसान  श्रौर  80
 परसेंट  जहां  किसानों  के  तबके  से  ताल्लुक
 रखने  वाले  एम०  पी०  हैं  वहां  उन  किसानों
 के  साथ  सौतली  मां  जैसा  सलूक  होता  है।
 उस  गवनेमेंट  के  द्वारा  जिसमें  किसानों  के  इतने
 हिलेषी  हैं  यह  बात  नोटिस  में  बाती  है  यह
 बैसे  होता  है  ?  सवाल  यह  है  कि  ज्यादा
 देर  यह  बर्दाश्त  करने  वाली  बात  है  नहीं  ।
 किसान  प्रगर  बिजली  सेना  चाहे  ल्षेतर  के  लिए
 तो  झसको  उस  से  दुबुने  रेट  देने  पढ़ते  हैं  जो
 एक  छोटी  सी  कील  लगा  दे  मशीन  लगा  दे

 Prices  of
 Groundnuts  (Dis.)

 भौर  इ  डस्ट्री  उस  का  नाम  रख  ले,  इंडस्ट्री
 के  मुकाबिले  उसे  ढुगुना  दाम  पर-यूनिट  देना
 पड़ता  है  ।  झगर  किसान  कर्ज  लेना  चाहे
 सो  कर्जे  की  शरह  जो  इंडस्ट्रीज  हैं  जो  दूसरे
 धन्धे  करते  हैं  दुनिया  भरका  जो
 चोरबाजारी  करने  वाला  तबका  है  उस  को
 ती  तीन  या  चार  परसेंट  इंटेरेस्ट  पर  कर्जा  मिलता
 है  बौर  किसान  को  पह  प्दप  बीस  बीस
 शौर  तीस  तीस  परसेंट  पर  मिलता  है  जो
 बर्दाश्त  नहीं  कर  सकता  है  वह  भ्रादमी  ।
 मैं  तवज्जह  दिलाना  चाहता  हूं  भाप  की  कि
 यह  सलूक  क्यों  होता  है  ?  बुनियादी  यह
 जो  समस्था  है  उस  को  हमें  दूर  करना  है  ।
 यह  बात  कौन  बर्दाश्त  करेगा  ?  मूगफली
 के  बारे  में  मेरे  फाजिल  दोस्त  ने  यह  बात  कही
 हम्पोर्ट  के  मृतत्लिक  हम  इम्पोर्ट  करें  लेकिन
 जो  सोर्स  है  उसी  को  मार  दिया  जायगा,  जो
 इसका  उत्पादक  है,  जो  देश  का  हिनैषी  है  शौर
 मालिक है  उस  को  मारने  के  लिए  भ्रौर  उस  के
 मुकाबिले  में  मुट्ठी  भर  श्रादमियों  को  जो  इम्पोर्ट
 कर  केशायद  लाइसेंसिंग  से  कुछ  कमाएं  उन
 के  मफाद  के  लिए  किसान  को  जरब  टाने  दिग
 जाय  और  फिर  ऐसे  मौके  पर  जब  कि  फसल
 का  मौका  होता  है,  यह  बात  कतई  मुनासिब
 नहीं  है  ।  यह  इम्पोर्ट  उस  मौके  पर  की  जाती
 है  जब  कि  किसानों  की  फसल  पकती  है  ।
 मुंगफली  हो,  कपास  हों,  इस  का  बाहर  से
 इम्पोट  होती  है  ।  बाहर  से  सोयाबीन
 जो  श्राता  है  वह  ऐसे  मौके  पर  झाता  है  जब  कि
 किसान  की  फसल  मंडी  मैं घ्राती है  ।  यह
 क्यों  किया  जाता  है  कि  इन  लोगों  की  जब  मंडी
 में  फसल  आ  जाय  उसी  वक्‍त  उस  के  भाव
 गिराए  जाय॑  ?  यही  नहीं  किसात  गल्ला
 पैदा  करता  है,  गेहूं  पैदा  करता  है।  उस  की
 उस  को  रेम्युनरेटिव  प्राइस  नहीं  मिलती  ।
 झाज  सुबह  दी  गप्ते  की कीमत  का  सवास  था  t
 ....  (व्यवधान) . ...

 बेयरमन  महोदय  यह  चीज  बेशक  रेलीवेंट
 मे  हों  लेकिन  इस  का  सीधा  ताल्लुक  उस  बात
 से  है  कि  किसान  जो  चीज  पैदा  करता  है  उस
 को  कीड़ियों  के  &म  उड़ा  दिया  जाता  है  भौर
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 श्री  रणधीर  सिह]
 कोई  चीज  वह  लेता  है,  भ्रगर  वह  लोहा  लेता
 है  तो  उस  को  लेना  उस  की  कैपेसिटी  के  बाहर  है
 अगर  वह  सीमेंट  लेना  चाहता  है  तो  नहीं  कै
 सकता  ।  दम्प्रूव्ड  सीड  लेना  चाहता  है  तो
 'नहीं  ले सकता  ।  इसी  तरह  की  श्रौर  चीजें
 हैं,  उत्पादन  बढ़ाने  के  लिए  फर्टिलाइजर
 लेना  चाहता  है  तो  नहीं  लें सकता  ।  जो  चीज
 उस  को  दरकार  है  उस  की  कीमत  इतनी
 ज्यादा  कर  दी  कि  वह  खरीद  नहीं  सकता  ।
 अगर  उस  को  ट्रैक्टर  लेना  है  तो  नहीं  ले
 सकता  ।  लेकिन  वह  जो  चीज  पैदा  करता  है
 चाहे  वह  मूंगफली  हो,  चाहे  वह  कपास  हो,
 चाहे  वह  गन्ना  हों  श्रौर  चाहे  दूसरी  चीज  हो,
 अ्रनाज  हो,  कमरशियल  क्राप  हो  सारी  की
 सारी  चीजों  की  दर  इस  तरह  से  लगाई  जाती
 है  कि  उस  को  मुनासिब  कीमत  न  मिल  सके  |
 इस  से  क्‍या  जाहिर  है  कि  इस  सरकार  की
 तवज्जह  सिर्फ  दूध  निकालने  के  लिए  है  ौर
 सिर्फ  राय  लेने  के  लिए  किसान  को  पकड़
 रखा  है  जय  जवान  जय  किसान  लेकिन  जहां  उस
 को  देने  का  सवाल  ग्र।ता  है  वहां  कोई  पछने
 वाला  नहीं  ।  जब  उसका  दूध  निकाल,  जाता
 हूँ  तो  उप  को  फेंक  देंतें  हें  एक  तरक  कोई  भी
 लेजिस्लेशन  पास  होता  है  वह  80  परसेंट  इन
 किसानों  के  खिलाफ  जाता  है  ।  श्रभी  मेरे
 दोस्त  ने  कहा  कि  is  लाख  मज़दूरों  का  यह
 सवाल  है  शौर  मैं  चाहता  हूं  कि वह  वक्‍त  शाए
 कि  वह  हुकूमत  संभाले,  पता  नहीं  किस  ख्वाब
 की  दुनिया  में  वह  मेरे  दोस्त  सो  रहे  हैं  ?
 45  करोड़  किसान  का  यह  देश  कभी  भी

 किसी  हालत  में  भी  यह  बर्दाश्त  नहीं  कर  सकता
 कि  मुद्दी  भर  लोग  श्  कर  उसके  ऊपर
 डिक्टेटरशिप  करें  ।  कहां  सोते  हैं  वह  ?
 यह  कभी  बर्दाश्त  नहीं  किया  जा  सकता  और
 यह  कभी  हो  नहीं  सकता  ।

 तो  मैं  जो  तवज्जहू  दिलाना  चाहता  हूं
 चह  यह  6  एए  बात  नहीं  है  चाहे  वह  रेट

 NOVEMBER  26,  968  Prices  of  Groundnuts  (Dis.)  348

 श्राफ़  इन्टेरेस्ट  की  बात  हो,  चाहे  वह  किसान
 को  रेम्युनरेटिव  प्राइस  देने  की  बात  हो  या
 टैक्सेज  की  बात  हो,  टैक्सेज़  ला  ला  कर  तो
 मार  दिया  किसान  को  ।  जितना  गरीब
 किसान  पर  श्राज  टैक्स  है  वह  सारे  नान-
 किसानों  से  कई  गुना  है  ।  तो  टैक्स  लागा
 लगा  कर  के,  इम्पोर्ट  कर  के  उस  को  मार
 दिया  है  ।  प्राइस  उस  को  उचित  मिलती
 नहीं  ।  गवर्नमेंट  में  उस  का  हिस्सा  नहीं  tv
 पूछ  उस  की  होती  नहीं  7  तो  मैं  कहना  चाहता
 हूँ,  सब  से  बड़ी  बीमारी  जो  है  वह  यह  है  कि
 किसान  को  इंसाफ  मिलना  चाहिए  श्रोर  मेरे
 फाजिल  दोस्त  नायडू  साहब  ने  जो  बात  रखो,
 यह  श्रकेले  श्रान्ध्र  की  बात  नहीं  है,  मैं  पूरे
 जोर  से  कहना  चाहूंगा  कि  इम्पोर्ट  इस  की
 बन्द  की  जायं,  इस  का  एक्सपोर्ट  बढ़ाया
 जाय  द्रौर  इम्पोर्ट  करना  है  तो  आउट  आफ
 सीज़न  जिस  में  किसान  के  ऊपर  इस  का
 भार  न  पड़े  उस  समय  किया  जाय  ।  इन
 शब्दों  के  साथ  इन्होंने  जो  मोशन  पेश  किया
 है  मैं  उम  की  पुरजोर  ताईद  करता  हूं  ।

 श्री  एस०  एम०  जोशी  (पूना):  चयर-
 मेन  महोदय,  हाउस  के  सामने  जो  सवाल  है
 इस  को  जिन्होंने  प्रस्तुत  किया  है,  मैं  उन  को
 धन्यवाद  देता  हूं  -  धन्यवाद  इसलिए  है  कि
 हमारी  हुकूमत  की  जो  नीति  है,  प्राथिक  नीति
 है  उस  पर  एक  दूसरे  पहलू  से  रोशनी  डालने  का
 मौका  इस  समय  सदन  को  प्राप्त  है  ।  जैसा
 कि  मेरे  दोस्त  ने  झभी  बताया  कि  जब  मज-
 दरों  का  मामला  भ्राया  तो  वह  समझते  थे  कि
 गोया  किसानों  को  मजदूरों  वाले  भूल  जात
 हैं,  ऐसी  बात  नहीं  है।  पिछले  20-25
 सालों  में  हम  लोगों  ने  जो  भी  प्लान्स  बनाए
 हैं  भौर  जितना  रुप  हक  पैया  हम  ने  यहां  लगाया
 उस  के  कुछ  नतीजे  हो  गए  हैं  श्रौर  भब  वह  जो
 हुभा है  उस  की  जड़  में  मैं  नहीं  जाना  चाहता  हूं
 मगर  एक  चीज  हो  गई  है  कि  एक  तबका
 हमारेदेश  में  ऐसा  हुआ  है  कि  जो  बड़ा  तबका

 कहा  जासकता  है... .  .  दूसरा  तबक  ऐसा
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 बन.  गया  है  कि  यह  जो  परिवतेन  ग्राया  है,  इस
 का  नतीजा  उसे  को  भूगतना  पड़ता  है  ।

 जसा  प्रस्तावक  महोदय  ने  प्रापको
 बताया--क्या  यह  हुकमत  पूजीपतियों  के
 हितों  की  देख  रही  है,  दूसरों  के  हितों  को
 नहीं  देखेगी--क्योंकि  श्राज  जो  इन  की
 नीति  चल  रही  है,  वह  उन्हीं  के  हितों  में  चल
 रही  है  ।  बार-बार  मैंने  कहा  है  प्रौर  जब
 मैं  महाराष्ट्र  श्रसेम्बली  में  था,  तब  भी  कहता

 MR.  CHAIRMAN:  Can  there  be
 any  general  discussion  on  this  subject,
 especially  when  the  time  is  short?

 SHRI  S.  M.  JOSHI:  I  shall  finish
 it  within  time.

 जैसा  मेरे  दोस्त  ने  झ्भी  बताया  कि  हिन्वु-
 स्तानमें  किसानों  की  संख्या  80  फीसदी  है,  इनमें
 बहुत  सारे  किसान  ऐसे  हैं  जिनके  पास  ग्रपनी
 झामदनी  बढ़ाने  का  कोई  जरिया  नहीं  है,  जो
 केवल  प्रपने  खतों  की  प्रामदनी  पर  A  निर्भर
 करते  हैं,  यह  सरकार  उन  की  चीज़ों  की
 कीमतें  गिराकर  उन  की  प्रामदनी  को  कम
 करती  जाती  है,  लेकिन  दूसरी  तरफ़  सरमाये-
 दारों  के  यहां  जो  चीजें  बनती  हैं,  उनकी  कीमतें
 कभी  नहीं  गिरती,  बल्कि  उन  को  प्रोटेक्शन
 दिया  जाता  है  ।  जैसे  हम  प्रनाज  या  दूपरी
 थीजों  का  भायात  करते  हैं,  इस  का  नतीजा
 क्या  होता  है--हमारे  यहां  तों  में  पैदा
 होने  वाली  चीज़ों  को  कीमत  नीचे  शा  जाती
 है,  किसान  को  नुकसान  हीता  है,  उस  के  बाद
 उस  प्रायात  किये  हुए  सामान  से  जो  रुपया
 पैसा  मिलता  है,  उस  को  लेकर  हम  यहां  इण्ड-
 स्ट्रीज़  शुरू  कर  देते  हैं,  इण्डस्ट्रीज  शुरू  करने

 _  का  नतीजा  क्‍या  होता  है--हमारे  देश  में

 ,  एक  कम्ट्राडिक्शन  खड़ा  हो  जाता  है  -  इस
 लिये  जब  तक  इस  कन्ट्राडिक्शन  को  हल  नहीं
 करेंगे,  बरीब  लोग  जो  हमारे  देश  में  बहु-
 ह,  में  हैं,  उत  की  स्थिति  की  तरफ  ध्यान

 नहीं  देंगे,  तो  मैं  प्रापको  स्पष्ट  रूप  से  यह  कह
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 देना  चाहता  हूं  कि  भापको  बार-बार  इस
 तरह  के  कानून  लाने  पड़ेंगे  पौर  उन  काननों
 की  सहायता  से  लोगों  को  दबाना  पड़ेगा  ।
 लेकिन  यह  बात  याद  रखिये  कि  हस  से  कन्ट्राडि-
 क्शन  खत्म  नहीं  होगा,  हमारा  किसान  चुप
 बठने  वाला  नहीं  है,  हमारा  मजदूर  चुप
 बठने  वाला  नहीं  है,  उस  को  हल  दोनों  के
 खिलाफ,  हुकमत  के  ऐसे  कानूनों  के  खिलाफ
 लड़ाई  लड़नी  होगी,  जिसको  धाप  लोग  चाहे
 रिजोल्ट  कहिये  या  कुछ  भी  कहिये,  वह  ऐसा
 नहीं  करेगा  तो  क्‍या  करेगा  ।

 हमारे  देश  में  मंगफली  होते  हुए  ाप
 सोयाबीन  लाते  हैं  प्रौर  मूंगफलो  को  बाहर
 भेजते  हैं,  जिससे  उस  का  दाम  गिरे--यह
 क्या  योजना  है  -  हमारे  किसान  को  उस  की
 पैदावार  का  सही  दाम  मिलना  चाहिये,
 चीजों  की  कीमतों  को  हस  तरह  से  रखें  कि
 उस,  को  मुनाफ़ा  हो,  किसान  को  मुनाफा
 मिलता  है  या  नहीं--इस  का  कोई  हिसाब
 नहीं  रखता,  लेकिन  सरमायेदार  को  मुनाफ़ा
 मिलता  है  या  नहीं--इस  का  हिसाब  बराबर
 लगाया  जाता  है  ।  इस  तरह  से  काम  नहीं
 चलेगा  ।

 इस  लिये  मेरी  ऑ्ापसे  बौर  उस  तरफ़  जो
 भाई  बैठे  हुए  हैं  उन  से  प्रार्थना  है--हमारी
 किसी  पार्टी  से  कोई  लड़ाई  नहीं  है,  किसी
 व्यक्ति  से  कोई  लड़ाई  नहीं  है---भापकी  पार्टी
 की  जो  नीति  है,  जिसके  कारण  हमारे  गरीब
 लोग  ज्यादा  गरीब  हो  रहे  हैं,  उत  के  ऊपर
 प्राफ़तें  शा  रही  हैं,  भ्रापत्तियां  ्  रही  हैं,
 ्ाप  की  उस  नीति  के  हम  खिलाफ  हैं  t
 जब  तक  प्राप  इस  सवाल  को  हल  नहीं  करेंगे,
 गरीबों  की  दिक्कतों  को  दूर  नहीं  करेंगे,  तब
 तक  झाप  सफल  नहीं  हो  सकेंगे  1  मैं  प्रापस

 कहना  चाहता  हूं  कि  इस  देश  में  भ्रसंतोष
 बढ़ता  जा  रहा  है--भगर  श्राप  हसे  दूर  करना

 चाहते  हैं  तो  प्रपनी  नीतियों  में  झापकों

 बुनियादी  परिवर्तन  खाना  होगा  शौर  कैपिट-
 लिस्टों  को  फेबर  करने  की  जो  नीति  है,  उस



 35!  Production  and

 [श्री  एस ०  एम०  जोशी]
 को  बदलता  होगा  ।  अगर  प्रापको  नीतियों
 में  बुनियादी  फर्क  नहीं  भ्रायेगा,  कैपिटलिस्टों  को
 मदद  देने  की  नीति  नहीं  बवलेंगे,  गरीबों  के
 फेवर  में  नहीं  ्ायेंगे,  चाहे  कितने  कानून
 बनाइये,  कुछ  भो  कीजिये,  देश  में  प्रसस्तोष
 बढ़ेगा  शौर  यह  देश  के  हित  में  नहीं  है,  जम्हु-
 रियत  के  हित  में  नहीं  है,  गरीबों  के  हित  में
 नहीं  है.  -  जिस  वक्‍त  उस  के  पास  बगावत
 करने  के  अलावा  प्रौर  कोई  सहारा  नहीं  रह
 जायेगा,  तब  ग्रापतो  जाग  ग्रायेगी  ।  इस
 लिये  ग्रभी  समय  है,  जल्द  से  जल्द  अपनी
 नीतियों  में  परिवर्तन  कीजिये,  नहीं  तो  फिर
 जो  कुछ  उन  की  करना  होगा,  करेंगे  |

 श्रीमती  जवाबन  शाह  (ग्रमरेली)
 सभापति  महोदय,  जहां  से  में  जाती  हूं,  बह
 हिस्सा  सारे  देश  में  जितता  प्राउण्ड-नट
 पैदा  होता  है,  उसका  तीसरा  हिस्सा  पैदा
 करता  है  |  पहले  मोराष्ट्र-युजरात  रहा  हूं  ।

 मुझे  बडे  खेद  के  साथ  कहना  पड़ता  है  कि  यह
 पालिसी  न  प्रोडक्शन-प्रोरियेस्टेड  है  प्रौर  न

 कर्ज्मूमर  ग्रोरियेस्टेड  |  यद्यपि  शिण्डे  साहब
 इसमें  काफी  दिलचस्पी  लेते  हैं,  लेकिन  फिर
 भी  मुन  कहता  पढ़  रहा  है  कि  सरकार  की  यह
 पालिसी  किसानों  के  हित  में  नहीं  है  ।  सोयाबीन
 की  ही  बात  नहीं  है,  दरभसल  ऐसा  होता  है

 कि  जब  फसल  प्राती  है,  उस  समय  सरकार
 की  दोर  से  ऐसी  पाखिसी  एनाउना
 होती  है,  जिसके  दाम  गिरने  शुरू  हो  जाते  हैं  |
 दाज  प्रापने  जो  नीति  जाहिर  की  है  कि  ाप
 सोयाबीन  को  हम्पोर्ट  करने  वाले  हैं,  इससे
 कोई  फायदा  होने  बाला  नहीं  है,  इससे  दूसरों
 को  फायदा  होगा,  कर्जभूमर  को  भी  कोई
 बिशेष  फायदा  होने  वाला  नही  है  |  हम  चाहते
 हैं  कि  भ्राउण्ड-सट  एक्सपोर्ट  नहीं  होना  चाहिये,
 इसके  लिये  हम  लड़  भो  रहे  हैं  |  लेकिन  जो
 विशेत्र  बाल  मैं  कहना  चाहती  हुं  वहू  यह  है  कि
 सरकार  समय  पर  ग्रपनों  पालिसी  को  जाहिर
 नहीं  करती  |  जिस  समय  फसल  जाती  है  उस
 समय  ०  कहते  हैं  कि  हम  हम्पोर्ट  करेंगे,  जिससे
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 दाम  गिरने  शुरू  हो  जाते  हैं,  भौर  जब  वह  माल
 कारखानेदारों  के  हाथ  में  चला  जाता  है,  तब
 ये  कहते  हैं  कि  हम  एक्सपोर्ट  करेंग्रे,  जिससे  कि
 दाम  बढ़ने  शुरू  हो  जाते  हैं,  जिसका  नतीजा  यह
 होता  है  कि  का  रखानेदारों  को  दोनों  तरफ  से
 फायदा  होता  है,  खरीदने  के  समय  बह  कम
 दाम  से  खरीदता  है  श्र  बेचने  के  समय  वह
 महंग्रे  दामों  पर  बेचता  है  7  इससे  कन्ज्यूमर
 को  भी  फायदा  नहीं  होता  है  ।  इनव.)  सारी
 ग्राउण्ड-नट  पालिसी  इस  समय  एक  बड़े  मेस
 में  है  -  इन  की  इस  पासिसी  से  प्रोडक्शन
 सैन्टर्ज  में  लोग  बहुत  नाराज  हैं  -  हम  यह  नहीं
 चाहते  कि  हम  पग्राउण्ड-नट  को  गुजरात  से
 बाहर  न  जाने  दें,  हम  शुरू  से  ही  फूड-शोन्ज
 के  खिलाफ़  रहे  हैं  ।  लेकिन  इनकी  पालिसी  ने
 हमारे  किसान  भाइयों  को  बहुत  ताराज्ञ  कर
 दिया  है|

 वैजीटेबिल  ध्रायल  के  थारे  में  जो  बात
 कही  है--मैं  श्रापकों  बतलाऊ  कि  पिछले
 सालों  में  बैजीटेबिल  प्रायल  के  कारखानेदारों
 ने  जितना  मुनाफा  किया  है,  उतना  पिछले
 दस  श्वानों  में  भी  नहीं  किया  है  7  पिछली  दफ़ा
 भाव  इतने  कम  हुए,  इन  लोगों  ने  खरीदने  के
 लिये  भावों  को  गिराया,  मैं  पूछना  चाहतो  हूं
 कि  फूड  कारपोरेशन  वाले  बीच  में  क्यों  भ्राये  ?
 जितनी  गड़बड़  ये  कारपोरेशन  वाले  करते  हैं
 दूसरा  कोई  नहीं  करता  है  ।  मैं  सरकार  की
 सारी  पालिसियों  के  खिलाफ  नहीं  हूं,  लेकित
 यहू  कारपोरेशन  किस  दाम  पर  खरीदता  है
 दौर  किस  दाम  पर  बेचता  है,  कभी  आझापते
 उस  पर  गौर  किया  है--पह  भी  इन  सारी
 गड़बड़ियों  का  जिम्मेदार  है  |  प्राप  जानते  हैं
 कि  ग्राउण्ड-नट  पर  कमोडिटी  माकट  में  कितना

 म्पेकुलेशन  होता  है,  कितने  फारव्ड  ट्रांजेक्शन
 होते  हैं"-पहु सब  हमारे  देश  के  किसानों  के
 हक  में  नहीं  होता  है,  इस  सब  का  नतीजा  उसे
 ही  भुगतना  पढ़ता  है--पही  मेरी  शिकायत
 है  1
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 झगर  इस  समप्र  झाप  श्ीवाबोन  इम्पोर्ट
 करने के  धारे  में  नहीं  बोलते  तो  क्या  हो  जाता  ?
 सौराष्ट्र  में,  जो  देश  का  सबसे  बड़ा  सेन्टर  है,
 एक  तरफ  सूबे  की  मार  है,  दूसरी  तरफ  फसल
 कम  हुई  है,  उस  पर  झापने  यह  नई  बात  कर
 दी,  जिससे  किसानों  को  बहुत  नुकसान  पहुंच
 रहा  है।  हम  मही  चाहते  हैं  कि  ाप  प्राउच्च-
 नट  को  बिल्कुल  एक्सपोर्ट  न  करें  धौर  भगर
 करना  भी  चाहते  हैं  तो  ऐसे  मौके  पर  करें  जब
 किसान  को  उससे  फायदा  हो,  उसका  किसी
 तरह  से  नुकसान  न  हो  1  साल  में  कितना
 एक्सपोर्ट  होगा,  कितना  इम्पोर्ट  होगा--यह
 सब  पालिसी  पश्रापकों  साफ  साफ  जाहिर
 करनो  चाहिये  थी  |  कारखानेदारों  को  नज़र
 में  रखते  हुए  नहीं  करना  चाहिये  tT

 शी  शठ  को०  झमीग :  लेगी  के  बारे  से
 भी  बोलिये।  (व्यवधान)... .

 श्रीमती  जयाबेन  शाह  :  कारखानेदारों
 के  हक  में  यह  देश  नहीं  चलता  है,  कुछ  मुट्ठी
 भर  खोगों  के  दबाव  में  अ्राकर  पाखिसी  को
 नहीं  बनाना  चाहिये  |  सरकार  सब  को  हितों
 को  दृष्टि  में  रख  कर  इसके  बारे  में  सोचे--
 कि  कब  कया  पालिसी  जाहिर  करनी  है  ।  हमार
 किसान  खोत़ों  को  सूकसान  न  हो,  ऐसी  व्यवस्था
 होनी  चाहिये  t

 की  ae  Mo  erat  (कानपुर )
 सभापति  महोदय,  मैं  प्रपने  मित्र  नायडू  साहब
 को  बधाई  देना  चाहता  हूं,  उन्होंने  काफी
 कोशिश  करने  के  बाद  इस  मोशन  को  बसद
 में  प्रस्तुत  किया  है।  यदि  शाप  देखें  तो  मैं  तो
 शहर  का  रहने  वाला  हूं.

 एक  माननीय  सबस्य  :  कानपुर  में  प्राउच्ड-
 गट  पैदा  होता  है

 ली  wo  Mo  बनलों  :  स्‍्राप  बराइये तो तो  वहाँ
 खिलाऊंथा  a  उत्तर  प्रदेश  को  गरोब  जनता
 मूंगफली  को  जाड़ का  जेचा  कहती  है,
 उन्हें  पिश्ता  बादाम  तो  कनी  नसीब  नहीं
 होता,  -मूंगफली  से  ही  तभस्ली कर  सेती
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 है---)कदीर  को  कोमससे  हुए  ।  तो  में  सम-
 झता  हूं  कि  इ,गर  झाप  कैश  क्रास  को  देखें
 तो  उनसे  किसानों  को  काफी  फायदा  होने
 बाला  था  पौर  वे  इस  छैती  को  बनाने  की
 कोशिश  भी  कर  रहें  थे  लकिन  जब  उन्हें  मालूम
 ढा  ॥; उ  सरकार  ने  सोयाबीन  का  इम्पोर्ट  शुरू
 कर  दिया  तो  वे  भी  ढील  हो  गए  ny  उस  इम्पोर्ट
 वे  काफी  मन्दी  भाई,  दास  चटने  लगे  दूसरे
 जी  तेल  ये  वे  भी  मार्केट  में  इस्तेमाल  होने  लगे
 झोर  उससे  काफी  नुकसान  पहुंचा  |  इसलिए
 श्राज  मैं  समझता  हूं  भाष  इस  बात  को  स्पष्ट
 करे  कि  क्‍या  सोयाबीन  को  इस  देण  में  लाना
 जरूरी  है  जिस  बेलों  से  यहा  पर  वे  जिटेबिल
 प्रायल  बनता  है  क्‍या  उनकी  यहां  पर  इसली
 कमी  है  कि  उसको  बिना  उसके  पूरा  नहीं  किया
 जा  सकता  ?  यदि  उसके  बिना  भी  पूलि  हो
 सकती  हैं  तो  फिर  चाहे  कोई  देश  सोयाबीन
 दे  या  कुछ  भी  दे  उस  को  हमें
 नहीं  लेना  चाहिए  ।  मैं  कल  कट  रहा  था,  जैसी
 कि  एक  मसल  है,|  कोर  ऐसा  सामान  जो  कि
 इस्तेमाल  के  काबिल  भी  न  हो  लेकिन  गर
 मफत  में  मिल  जाये  ता  उसे  भी  ले  ले  हैं,
 मुफ्स  में  प्रगर  टिक्‍्चर  प्राइडीन  भी  मिल  जाए
 तो  उसे  भी  पी  लेंगे  तो  राज  जो  किसानों
 की  गिरती  दुई  हालत  है  जिसका  वर्णन  यहाँ
 बैर  नाइडू  साहब  ने  किया  है  गौर  फिर  यह
 सुझाव  विरोधी  दल  की  तरफ  से  भी  नहीं  प्राया
 है,  हेढ़  साल  की  कोशिण  के  बाद  7
 इसको  यहां  पर  पेश  करा  सके  है  ।

 MR.  CHAIRMAN:  You  are  repeat-
 ting  the  same  sentence  four  times.

 SHRI  5.  M.  BANERJEE:  |  shall  ge
 on  congratulating  the  hon.  Member
 for  four  years  for  the  service  he  has
 done  to  the  cultivetors.

 सो  में  यह  कहुँगा  कि  दाम  मे  शिक्ने  दिये
 जायं  और  सीजन  के  टाइम  पर  इम्पोर्ट  करके
 किसानों  को  जो  हानि  फहूँचाने  की  कोशिश  की
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 [श्री  स०  मो०  बनर्जी]  }
 जाती  है  उसको  बन्द  किया  जाए  और  मन्त्री  जी
 भहां  पर  इम्पोर्ट  के  बौरे  में  पूरी  _तफसील  रखें  कि
 उसकी  जरूरत  है  या  नहीं  ।  श्रगर  इम्पोर्ट  स
 किसानों  के  लिए  खतरा  पैदा  होता  है  तो
 शम्पोर्ट  त  किया  जाए,  यहां  श्रच्छा  होगा  ।

 SHRI  RAJASEKHARAN  (Kanaka-
 pura):  I  am  very  happy  that  this
 august  House  has  found  some  time  to
 discuss  this  important  subject.  Sir,  as
 you  are  aware,  groundnut  constitutes
 one  of  the  most  important  oilseeds
 produced  in  the  world  with  a  produc-
 tion  of  2.5  million  tons  and  India
 ranks  first  among  the  producers  of
 groundnut  with  a  production  of  4.4
 million  tonnes  annually  in  about  6
 million  hectares.

 Unfortunately,  government  have
 not  made  any  attempts  to  give  en-
 couragement  to  this  commercial  crop
 which  is  being  produced  by  thousands
 of  farmers  in  this  country.  It  is  a
 very  important  product  used  both  for
 edible  oil  and  also  for  direct  consump-
 tion.  For  the  last  two  years  the
 price  of  groundnut  is  falling  and  it
 has  fallen  to  the  extent  of  50  per  cent.
 Yet,  unfortunately,  the  Agricultural
 Prices  Commission  has  not  found  it  gt
 to  give  a  support  price  for  this  pro-
 duct.  Here  I  would  like  to  accuse  the
 Agricultural  Prices  Commission  0
 fostering  the  interests  of  the  vege-
 table  ofl  industry  and  the  industria-
 lists,  which  is  very  unfortunate,  Here
 is  a  product  which  js  grown  In  this
 country  and,  ag  I  said  in  the  begin-
 ning,  we  rank  first  in  its  production.
 Yet.  we  have  not  realised  the  !mport-
 ance  of  giving  this  commodity  a  very
 reasonable  and  remunerative  price.

 Further,  as  pointed  out  by  some
 hon.  Members,  government  have  ag-
 gravated  the  situation  by  its  own
 policies.  Last  year  government  {m-
 ported  about  1,12,668  tonnes  of  this
 product  and  this  year  they  want  to
 fmport  about  82,000  tonnes,  as  men-
 tioned  by  some  of  our  friends.  Un-
 less  the  import  of  sova  bean  ofl  and
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 sun  flower  oil  from  USA  and  USSR
 are  stopped,  the  price  of  groundnut
 will  further  fall  down,  aggravating
 the  situation,  which  will  put  the  far-
 mers  engaged  in  the  production  of
 groundnut  out  of  job.

 Therefore,  I  woulq  plead  with  the
 government  that  they  should,  first  of
 all,  come  out  with  a  price  support
 policy  for  this  major  commercial  crop
 which  is  being  grown  in  this  country.
 I  think,  that  is  the  first  step  which  the
 Government  should  take.  The  second
 step  is  that  they  should  totally  prohi-
 bit  and  ban  the  import  of  soya-bean
 oil  ang  sun-flower  oil.

 SHRI  ANANTRAO  PATIL  (Ahmed-
 nagar):  Mr.  Chairman,  Sir.  without
 repetition  or  dramatisation  or  going
 into  figures,  I  would  like  to  submit
 two  or  three  points  and  bring  to  the
 notice  of  the  Minister  the  reasons  for
 the  fall  in  production  and  the  fall  in
 prices  of  groundnut.

 Let  us  take  the  example  of  this
 year.  There  is  not  only  fall  in  pro-
 duction  and  fall  in  prices  in  Andhra
 but  also  the  same  conditions  prevail  in
 Mysore,  Maharashtra  and  specially  in
 Gujarat  which  is  the  biggest  producer
 of  groundnut.  There  are  two  or  three
 reasons  why  there  is  the  fall  in  pro-
 duction  of  groundnut  and  the  fall  in
 the  prices  of  groundnut.  One  is  the
 natural  calamity  or  the  nature’s  anger.
 In  some  parts  of  the  country,  we  did
 not  get  raing  for  days  together,  for  a
 month  nearly,  and  in  Gujarat  area.
 there  were  heavy  floods.  So,  that
 was  one  of  the  reasons  for  the  fall  in
 production.  As  there  was  a  fall  in
 production,  the  prices  should  have
 gone  up.  But,  unfortunately,  the
 prices  have  fallen  down  during  the
 last  5  davs.  I  am  not  like  Mr.  8.  M.
 Banerjee  or  Mr.  3.  M.  Joshi.  T  have
 myself  cultivated  6  acres  of  ground-
 nut  and  the  prices,  In  the  last  8  days,
 have  fallen  from  Rs.  80  per  quintal
 to  Rs.  0  per  quintal,  Out  of  these
 6  acres,  T  have  nearly  lost  Rs.  3000
 instead  of  getting  a  single  rupee.
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 One  of  the  reasons  is  the  import
 policy  of  the  soya-bean  of]  on  which
 point  al]  the  Members  have  spoktn.
 But  I  am  not  going  to  blame  the  Agri-
 culture  Ministry  for  this.  The  Minis-
 try  of  Agriculture  is  trying  its  best
 for  the  last  four  or  five  years  to  give
 incentives  to  agriculturists  by  giving
 them  high-yielding  variety  seed.  by
 giving  them  fertilisers  and  by  giving
 them  credit  also.  But  when  the  crop
 is  ready  and  the  crop  s_  harvested,
 then  the  worry  of  the  agriculturist
 comes  in  because  there  is  the  market-
 ing  problem.  There,  I  have  a  quarrel
 with  the  Commerce  Ministry.  There
 is  no  coordination  between  the  Com-
 merce  Ministry  and  the  Agriculture
 Ministry.  This  is  not  only  in  the
 case  of  groundnut  but  it  is  also  in  the
 case  of  cotton  and  sugarcane.  The
 Agriculture  Ministry  asks  the  farmers
 to  grow  more  and  gives  as  much  help
 as  possible.  But  the  Commerce  Minis-
 try  does  not  take  into  consideration
 the  plight  of  the  farmers.

 This  year,  when  the  groundnut  pro-
 duction  had  fallen  down,  the  agri-
 culturists  were  expecting  8  better
 price.  But  the  forward-marketing
 and  the  rackets  of  the  mill-man  and
 the  middle-man  under  it  impossible.
 There  should  be  better  marketing
 facilities.  When  the  produce  is  ready,
 the  agriculturist  begins  to  face  the
 difficulty;  of  marketing  and  to  get  8
 better  price.  Here  comes  my  comp-
 laint  against  the  Ministry  of  Agricul-
 ture.  This  year,  the  producer  or  the
 grower  of  the  groundnut  i!s  dis-
 couraged.  Fvom  the  consumers  point
 of  view  also,  groundnut  ofl  is  one  of
 the  daily  necessities.  Every  man,
 from  the  poor  man  right  to  rich  man.
 needs  groundnut  ofl.  The  price  has
 gone  up  from  Rs.  3  to  Rs.  4  per  kilo
 during  the  last  week.  If  we  are  not
 going  to  take  these  things  into  consi-
 deration,  if  we  are  not  going  to  have
 coordination  between  the  Agriculture
 Ministry  and  the  Commerce  Ministry,
 the  agriculture  wil]  suffer  not  only
 for  0  years  to  come  but  for  the  next
 80  years  also.
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 Our  policy  should  be  agriculturist-
 oriented,  consumer-oriented,  not  miH-
 man-oriented  or  middle-man-oriented.
 About  the  importa,  if  we  are  not  go-
 ing  to  take  into  consideration  our
 local  products,  if  we  are  not  going  to
 give  incentives  to  local  pro-
 ducts,  we  are  not  going  to  make  any
 economic  progress  as  far  as  the  rural
 sector  is  concerned.  I  would  like  to
 know  from  the  hon.  Minister  whether
 he  is  going  to  insist  upon  a  coordinat-
 ed  policy  between  his  Ministry  and
 the  Commerce  Ministry  and  give  re-
 lief  to  the  agriculturist.
 8  hrs.

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FOOD,  AGRI-
 CULTURE,  COMMUNITY  DEVELOP-
 MENT  AND  CO-OPERATION  (SHRI
 ANNASAHIB  SHINDE):  I  am  thank-
 ful  to  the  hon.  House  and  particu-
 larly  to  Shri  Naidu  for  having  given
 this  opportunity  to  discuss  the  prob-
 lems  of  a  very  important  crop  in  our
 country.  We  know,  many  matters
 are  discussed  in  this  House,  but  I
 have  a  feeling  that  many  times  many
 of  the  problems  of  agriculture  are
 neglected  by  all  of  us.  I  am  glad  that,
 after  persisting  for  the  last  few
 months,  Mr.  Naidu  succeeded  in  hav-
 ing  this  discussion.

 Groundnut,  like  sugarcane,  cotton
 and  jute,  is  one  of  the  very  important
 crops  in  our  country.  Lives  of  mil-
 lions  of  farmers  depend  on  income
 from  groundnut.  So,  88  far  ag  my
 Ministry  is  concerned,  we  realise  the
 importance  of  this  crop  in  our  natlo-
 nal  economy.  Groundnut  is  not  im-
 portant  only  from  the  point  of  view
 of  producers  alone,  but  the  edible  गा
 which  it  produces  {is  also  important
 from  the  point  of  view  of  community
 as  a  whole.  It  is  also  one  of  the  exe
 port-oriented  crops  because  we  have
 been  exporting  considerable  quantities
 of  de-olled  cake  during  the  last  few
 years.

 Many  hon.  members  have  express-
 ed  their  views  in  regard  to  the  gov-
 ernment's  policies  about  groundnut,
 etc.  Some  of  the  hon.  members
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 [Shri  Annasahib  Shinde]  :
 have,  in  the  course  of  their  speeches,
 made  a  number  of  helpful  suggestions
 to  us,  but  I  must  say  that  many.  of  the
 points  are  not  relevant  to  the  sub-
 ject,  and,  to  my  mind,  they  are  based
 on  incorrect  appreciation  of  the  pre-
 ‘sent  position.

 Now,  what.  is  happening  in  the  field
 of  groundnut?  The  groundnut  crop
 in.  our  country  is  mainly  dependent
 on  rains;  it  is  a  rain-fed  crop;  only
 three  per  cent  of  the  groundnut  crop
 is  irrigated  and  the  balance  of  97  per
 cent  of  the  crop  ig  dependent  on  rains.
 Unfortunately,  the  behaviour  of  the
 monsoon  in  our  country  is  very  pecu-
 Nar  unlike  rnany  other  countries,  and
 many  times  even  if  there  are  rains,  if
 they  are  ill-distributed  or  if  they  are
 not  evenly  distributed,  then  also  the
 crop  suffers.

 The  difficulties  in  the  fleld  of
 groundnut  started  in  the  year  ‘1965-66.
 We  had  a  very  good  crop  in  1964-65;
 we  almost  produced  about  59  lakh
 tonnes  of  groundnut  in  that  year.
 But,  thereafter,  there  was  a  steep  fall
 in  the  production  of  groundnut.  For
 instance,  in  1965-66,  we  had  only
 forty-two  lakh  tonnes  as  against  59
 lakh  tonnes  in  the  year  1964-65,  In
 the  year  ‘1966-67  we  had  only  44  lakh
 tonnes  as  against  59  lakh  tonnes  in
 1964-65,  The  position  was  retrieved
 or  improved  in  the  year  1967-68  when
 we  hag  58  lakh  tonnes.  But  prior  to
 ‘1967-68,  the  prices  of  groundnut  went
 to  a  level  which  was  not  a  very  rea-
 sonable  level,  I  should  say.  I  ap-
 preciate  the  fact  that  the  farmers
 should  get  a  reasonable  price.  Unless
 we  succeed  in  ensuring  a  reasonable
 price  to  the  farmers,  it  will  be  very
 difficult  to  have  a  successful  produc-
 tion  programme.  I  concede  that.
 After  concedig  that  position,  we  have,
 at  the  same  time,  to  realise  that  the
 prices  of  commodities  should  not  go
 to  a  level  where  it  will  become  im-
 possible  for  the  consumers  to  pur-
 chase  the  curamodity..
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 From  groundnut,  like  other  ollseeds,
 we  get  edible  oil.  During  the  last
 three  years,  especially  after  1964-68,
 the  prices  of  edible  oil  had  shot  up
 to  such  a  level)  that  there  was  dis-
 content  among  the  consumers  al]  over
 the  country,  and  no  Government
 worth  its  name  can  fail  to  take  notice
 of  this.  So,  during  the  last  few  years,
 we  did  import  some  Soyabeen  ofl  If
 we  had  not  imported  Soyabean  ofl,
 the  prices  of  the  edible  oi]  would  have
 gone  up  still  higher  and  that  would
 have  been  a  very  harsh  thing  for  the
 consumers.  So,  Government  did  a
 right  thing  in  importing  a  little  quan-
 tity  of  Soya-been  oil...

 SHRI  R.  K.  AMIN:  What  about
 the  wide  fluctuations  in  the  prices?

 SHRI  ANNASAHIB  SHINDE:  I
 am  coming  to  that  point.  I  am  attach-
 ing  a  great  importance  to  that  also.
 The  time  at  my  disposal  is  very  limi-
 ted  and  still  I  am  going  to  deal  with
 that  point.

 Apart  from  the  edible  oil,  in  the
 raw  form,  we  also  produce  Vanaspati
 in  our  country.  Hon,  members  are
 aware  that  there  have  been  some  pro-
 blems  in  regard  to  the  maintenance
 of  the  leve)  of  Vanaspati  prices  in  our
 country.  The  Soyabean  oi]  which  js
 imported  irito  our  country  is  not  con-
 sumed  in  the  same  raw  form;  it  can-
 not  be  sold  directly.  to  the  consumers.
 We  only  make  it  available  to  Vanas-
 pathi  factories  and  the  vanaspathi
 factories  876  in  a  position  to  make
 available  the  vanaspathi  product  at
 reasonable  level)  of  prices.  And  it  is
 my  own  conviction  that  because  of
 the  availability  of  soyabean  we  have
 succeeded  in  maintaining  »  particular
 level  of  vanaspathi  in  our  country.
 And  that  has  been  very  helpful.  There
 is  one  point  which  hon.  Members
 showld  appreciate.  After  all,  what  is
 the  quantum  of  import  that  we  do
 in  this  country  as  compared  with  the
 total  requirements  of  the  country?
 Hardly  3  to  4  per  cent  has  been  the
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 level  of  our  imports  and  I  am  prefar-
 ed  to  concede  this  point  that  we
 should  not  be  dependent  too  much  on
 imports.  I  appreciate  the  sentiments
 of  hon.  Members.  If  and  when  the
 level  of  production  comes  up  to  a  cer-
 tain  stage  we  should  not  really  re-
 quire  soyabean  oil.  That  should  be
 our  effort.  But  sometimes  if  we  have
 difficulties,  if  we  have  a  shortfall  a
 deficit,  if  we  import,  there  is  nothing
 wrong  in  that.  Hon.  Members  should
 not  unnecessarily:  criticise  the  Gov-
 ernment  for  taking  right  steps  for
 maintenance  of  price  level  in  our
 country.

 AN  HON.  MEMBER:  Import  of
 soyabean  should  not  affect  the  price.
 (Interruption).

 SHR]  ANNASAHIB  SHINDE:  |
 concede  the  point.

 SHRI  CHENGALRAYA  NAIDU:
 We  can  have  8  per  cent  in  our  coun-
 try  itself  instead  of  importing.  Have
 you  taken  steps  to  grow  that  3  per
 cent  in  our  country?  (Interruption).

 SHRI  ANNASAHIB  SHINDE:  Pro-
 fessor  Amin  and  many  other  hon.
 Members  were  referring  to  the  fact
 that  high  flutuations  prevail  in  the
 groundnut  market.  This  is  a  pheno-
 mena  which  is  causing  much  concern
 to  the  Government  also.  I  took  some
 trouble  into  going  into  this  aspect  of
 the  problem  and  I  found  that  his  has
 been  a  common  feature  of  our  eco-
 nomy  during  the  last  many  years.  As
 soon  ag  the  harvest  is  done,  imme-
 diately,  in  the  post-harvest  period
 the  price  level  went  down,  and  as
 soon  as  the  harvest  season  is  over  the
 prices  go  up.  This  is  not  confined
 only  to  groundnuts  but  this  has  been
 a  feature  almost  with  many:  of  the
 agricultural  commodities.  I  also
 agree  that  as  far  as  groundnut  is
 concerned,  this  ig  in  some  accentuated
 form.  I  quite  agree  with  that  point.
 We  are  examining  the  position  as  to
 whether  some  support  price  for
 groundnut  can  be  fixed  up  from  year
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 to  year,  That  point  is  under  examina-
 tion.  It  should  be  possible  for  Gov-
 ernment  to  come  to  certain  conclusion
 in  regard  to  that.  Not  only  that,  but,
 I  think  that  some  stabilisation  steps
 will  have  to  be  taken,  constitution  of
 buffer  stocks  etc.  Suppose  there  is
 more  production  then  there  is  some
 agency  to  purchase  the  surplus  in  the
 market.  Then  the  price  will  not  be
 unduly  depressed.  Suppose  there  is
 a  shortfall;  then,  the  buffer  stocks
 can  be  released.  Government  is
 considering  whether  some  price  stabi-
 lisation  measures  can  be  adopted  so
 that  the  price  level  can  be  maintained
 both  in  the  interest  of  the  producer
 and  the  consumer.  A  _  high-level
 committee  under  the  chairmanship  of
 Secretary,  Agriculture,  has  been
 constituted.  A  number  of  other  minis-
 tries  are  also’  represented  on  this
 committee.

 In  the  end  7  would  like  to  touch
 upon  one  point  only.  An  important
 point  in  respect  of  groundnuts  ig  this.
 Unfortunately  the  productivity  per
 acre  in  this  country  as  far  as  ground-
 nut  is  concerned,  js  very  poor.  I
 have  got  some  figures  with  me,  In
 Nigcria  it  is  9.6  quintals  per  hectare.
 In  USA,  8.6  in  Brazil,  3.7  Senegal
 10.8.  South  Africa  6.3,  India  5.6  and
 Burma,  5.8.  We  are  at  the  lowest
 level.  Unless  this  per-acre  produc-
 tivity.  is  raised  in  this  country,  I  do
 not  think  that  it  would  be  possible
 for  us  to  have  really  reasonable  eco-
 nomy  for  the  farmer,  Our  entire  con-
 centration  should  be  how  to  raise
 productivity.  As  far  as  raising  pro-
 ductivity  is  concerned  it  involves  the
 problem  of  research,  making  good
 seeds  available,  having  extension  ser-
 vices  in  the  fields  and  al)  that,  so  that
 our  farmers  are  {n  a  position  to  adopt
 new  practices,  new  techniques  and
 new  technologies  to  increase  produc-
 tion.  Government  are  taking  a  num-
 ber  of  steps.  I  do  not  want  to  take
 the  time  of  the  House  to  go  into  de-
 tails,  indicating  what  measures  Gov-
 ernment  are  taking.  But  this  is  the
 main  approach  to  the  problem.  Un-
 less  per  acre  productivity  goes  up,  it
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 will  not  be  possible  for  us  to  have  a
 reasonable  return  to  the  farmer.

 In  conclusion,  I  am  thankful  to  all
 hon.  members  who  have  participated
 in  the  discussion.  They  have  made  a
 number  of  helpful  suggestions  which
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 will  receive  due  consideration  of  my
 Ministry.
 18,11  brs,

 The  Lok  Sabha  then  adjourned  till
 Eleven  of  the  clock  on  Wednesday,
 November  27,  968/Agrahayana  6,
 890  (Saka).


